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LOK SABHA DEBATES 

LOK SABHA 

Monday, March 20, 19951Phalguna 29, 1916 (Saka) 

"riAL ANSWERS TO QUESTIONS 

{Translation] 
Power Production wHh US Collaboration 

+ 
*81. SHRI RAM PAL SINGH: 

DR. RAMAKRISHNA KUSMARIA: 
Will the Minister of POWER be pleased to state: 
(8) whether an American agency has shown interest 

to conduct a study to ascertain the commercial 
potentialities of generating hydel power and power from 
garbage in the country; 

(b) if so, the details in this regard; 
(c) the number of power stations proposed to be 

set up in the country, particularly in Uttar Pradesh, for 
generating power from the garbage of private mills; 

(d) the estimated cost likely to be incurred on 
setting up of power stations; and 

(e) the details regarding power projects to be set 
up in collaboration with US Govemment and other 
American Agencies? 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMILABEN CHlMANBHAI 
PATEL): (a) to (e) A Statement is laid on the Table of 
the House. 

STATEMENT 

(a) No American agency has expressed interest in 
studying the commercial potentialities of hydro power in 
India. As to power from garbageIbiomass, two 
proposals have been submitted by an American firm to 
the States of Maharashtra and Tamil Nadu and one 
proposal has been received from an Indian agency and 
Its American collaborator for setting up a project near 
Delhi. 

(b) Full details of these projects have not yet been 
furnished by the promoters. 

(c) No proposal has been received by the Central 
Government for selting .up power generating units from 
garbage by private mills in other States including U.P. 

(d) According to the American firm, the cost· of 
each· 50 MW station near Bombay and Madras would 
be about As. 208 crores. The financial details of the. 
project near Delhi have yet to be received. 

(e) The necessary information is fumished in the 
Annexure to this Statement. 

ANN;;~IJRE 

Details of expression of interests by II.S. Private Sector Companies in conventional power 

SI. Name of Project Capacity 
No. (MW) 

Andhr. Pradesh 

1. Godavari 208 

2. Jegurupadu GBPP 235 

3. Krishnapatnam TPS 2xSOO 

Total 3 1443.00 

Asum 
4. Anguri GSPP 280 

Total 280.00 

Cost Type Firm 
(Rs. Crs.) 

748.430 Gas/NAPT Joint Venture 

827.000 Gas/NAPT Joint Venture 

3400.000 Coal Foreign 

4975.430 

1280.000 Gas Foreign 

1280.000 

Name of Company 

Spectrum Tech. USA! 
Jaya Foods I NTPC 
GVK Industries Ud. 
USA 

GVK Industries Ltd. I 
Besocorp Int. Power 

Assam Power Partners, 
Northern Engg. Inc. 
USAIAGRA Ind. 
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51. Name of Project Capacity Cost Type . Firm Name of Company 
No. (MW) (Rs. Crs.) 

Himachal Pradesh 

5. Dhamwari HEP 70 272.000 Hydel Foreign Harza Engineering 
Company. USA. 

6. Hibra HEP 231 708.500 Hydel Foreign Harza Engineering 
Company. USA. 

Total 2 301.00 980.500 

Karnataka 

7. Almalli Dam 600 1900.00 Hydel Foreign Asia Power Company 
Ltd. (TAPCO) USA. 
KPC 

8. Hospel TPS 2x250 2240.00 Coal Foreign Hoke Inter-continental 
Ltd .• USA. 

9. Mangalore TPS 4x250 4387.480 Coal Foreign Cogenlrix Inc. USA 

10. Raichur SI. V&VI 2x250 1922.000 Coal Foreign Public Power Inl. Inc. 
(North East Energy). 
USA. 

Total 4 2600.00 10449.480 

Maharashtra 

11. Dabhol CCGT (LNG) 2015 9051.270 LNG Foreign Enron Dev. Corpn. GE 
(695-PH) & Bechtel. USA. 

. _ .. -
Total 2015.00 9051.270 

Madhya Pradesh 

12. Maheshwar HEP 10x40 1073.000 Hydel Joint Venture Mis. S.Kumarsl 
Bechtel. USA. 

13. Pench TPS 500 1500.000 Coal Foreign Sores Fund 
Management USA. 

Total 2 900.00 2573.000 

Orissa 

14. Bomlai TPS 2x250 1750.000 Coal Foreign Galaxy Power Co. USA 
& Indeck of Chicago. 

15. Duburi TPS 500 1750.000 Coal Joint Venture Kalinga Power 
Corporation (NE Power, 
USA). 

16. tB Valley TPS 420 1993.630 Coal Foreign AES Corporation, USA. 
17. Kamalangpa TPS 2x250 2400.000 Coal Foreign L& T with CEA, USA. 
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51. Name of Project Capacity Cost Type Firm Name of Company 
No. (MW) (As. Crs.) 

18. lapanga TPS 500 1750.000 Coal Foreign Pioneer & Panda 
Engineering, USA-
SARLAI (P) LA-Danga 
Co. 

Total 5 2420.00 9643.630 

Tamil Nadu 

19. Cuddalore TPS 2x660 5664.000 Coal Foreign «\lernational contracting 
& MKT lEG, USA. 

20. Pillai Peru Malnallur 300 1235.820 Gas-NAPH Joint Venture Dyna Vision 01 Reddy' 
Group/J. Makowski, 
USA. 

21. Zero Unit (NlC) 250 1320.110 Lignite Foreign ST Power Systems Inc. 
USA. 

Total 3 1870.00 8224.930 

West Bengal 

22. Bakreswar TPS 420 1860.000 Coal Joint Ventrue DCl Kuljian Corp. GMS, 
Generation, USA & 
WBPDCl 

23. Dankuni 20 70.000 GaS Joint Venture Spe.::turm Technology, 
USA. 

24. Sagardighi TPS 2 x 500 4960 (MD Coal Joint Ventrue DCl Kuljian Corpn., 
CMS Generation, USA 
& WBPDCL 

Total 3 1440.00 6890.00 

Grand Total 24 13269.00 54068.240 

List of US Companies having Collaboration in Non Conventional Sources of Power 

Indian 

MOUs SIGNED IN ~Ul Y 1994 

1. Thermax Ltd. 

2. Sharat Elect. Ltd., 
India. 

3. Mis. Emgee Solar 
Inclla. 

4. Solee Penlafour 
India. 

S. Bangur Group 
Calcutta; 

uS Agencies 

F.E.R.C.O. 
U.S.A. 
Mis. Spire, U.S.A. 

Mis. Martin, Marietta, 
USA 
Solee, U.S.A. 

Cannon Power 
California, VSA. 

Objectives 

For a joint venture on advanced biomass gasification. 

In the area of Solar Photovoltaics 

In the area of Solar Photovoltaics 

To establish a manufacturing line that will assemble 
.photovoltaic modules of components manufactured in 
the US between SoIec, USA and Solec Pentafour India. 
To construct a 25 MW Wind Farm. Cannon is the first 
US Wind Energy Company to open a permanent office 
in India. 
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6. 

7. 

8. 

9. 

10. 

Indian 

Delton Cables India. 

Esvinn Advanced 
Tech. Ltd., India. 

India 

T.E.R.I. & Simbhaoli 
Sugar Mill Umited. 
C.I.I. 

US Agencies 

Energy Conservation 
DevicesiOvonic Battery 
Co. USA 
Manufacturing and Tech. 
Conversion International 
(MTCI) 

US-Canada Consortium 

US-Canada Consortium 

US Export Council 

MOUs BETWEEN JULY-DECEMBER 1994. 

11. Mis. Siemens Solar 

12. Sun Source (I) Ltd. Cannon Power USA 
13. Mis. Eco Solar University of Colorado. 

Pune USA 
14. T.E.A.I & Willard Energy InJernational 

India Ltd. Cooperation,. USA 
15. Devices & Systems Sea-West, USA 

Ltd., India. 

16. Klain & Marshal Sea-West, USA 
Manufacturers & 
Exporters, Madras 

17. Mis. Triveni Eng. Zond Systems, USA. 
India 

MOUs SIGNED ON 21st DECEMBER 1994 
18. S.E.C. N.A.E.L. 

19. T.E.A.I. Ovonics Battery. 

20. B.H.E.L. E.P.R.I. 

21. I.R.E.DA I.F.P.E.E. 
22. I.R.E.DA Solstar Power and 

Light, USA 
23. I.R.E.DA Global Trade Inc., USA 

24. I.R.E.DA Intemational Development 
Business Consultants 

25. I.R.E.D.A. Environmental 
Entererprises Assistance 

26. T.E.R.I. Solstar Power & 
light. USA 

Objectives 

To form a joint venture for manufacturing and sale of 
Ovonic nickel metal hydride rechargable batteries. 

For cooperation in the field of Steam Reformer Tech-
nology of pollution abatement, energy and chemical 
recovery in pulp and paper mHls, sugar mills and 
distilleries. 
Consortiur,l to develop the project on biomass c0-
generation at a Sugar Mill in India. 
For the purpose of pre-feasibility analysiS on biomass 
::ogeneratio:l in Sugar Mill. 
For Cooperation in the field of renewable Energy 
activities. 

Announced commencement of their Indian operations in 
the area of Solar Photovoltaics. 
For alternate energy projects line Solar, Wind etc. 
For developing Cadmium Telluride based photovoltaic 
Modules with an annual capacity of 700 MW. 
For the purpose of pre-feasibility analysiS on biomass 
cogeneration in a Sugar Mill. 
For establishing DAS-West Wind Energy Services Ltd. 
to provide a full range services to Wind Energy Sector 
in India. 
For projects on renewable Energy as well as 
Conventional power. 

For the manufacturing Wind Turbines and for Private 
Sector Wind Power development. 

For closer cooperation in the field of Solar Thermal and 
photovoltaic products, exchange 01 non-Proprietary 
Scientific Information, Solar Radiation Data Collection, 
Analysis and dissemination, establishment of links 
between renewable energy networks in both countries. 
Utilisation of significant progress made by Ovonics 
working in the Advanced battery Consortium to develop 
and market electric power two and three wheel scooters 
in India. 
On low speed variable speed wind turbines and 
advanced high efficiency PV Concentrators. 
For cooperation in energy effiCiency issues. 
On PV training courses. 

Aimed at strengthening the renewable energy industries 
financing infrastructure. 
On cooperation aimed at extending IREDA's bUSiness 
network to international level. 
Aimed at setting up of NRSE projects on a large-scale 
in India. 
On wind energy resource mapping. 
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27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

Indian 

NEPC-MICON 

Esvin Tech. India, 
Ajinkyatara coop 
Sugar Factory 
(Maharashtra) 
Kalinga Power 
Corpn. LId., India 
Intr. Power Corp. 
Ltd. India 
Swastl Power Engg. 
LId. 

dian Institute 
?etroleum 

Gujarat Auto 
Services Ltd. 
Diacon Impex India 

State of Kerala 

KEI Energy 

KEI Energy India 

US Agencies 

Spire Corporation 

Thennochem, USA 

Essex Hydro, USA 

Essex Hydro, USA 

Essex Hydro, USA 

Bioenergy Development 
Corpn., USA 
American Methanol 
Institute, USA 
High lifter Intemational, 
USA and Alternative 
Energy Engg. Inc., USA 
Optium Power, USA 

KENETECH, USA 

J. Makowski Co., a 
division of pacific gas 
and Electric, USA. 
Intch Global 
Resources. USA 

MOUs SIGNED ON 13TH FEBRUARY 1995 

39. Energy Consultants Tenas. Inc. Texas 
Pvt. Ltd. 

40. 

41. 

42. 
43. 

44. 

45. 

46. 

Mukul Intemational 
Pvt. Ltd. 

Pentafour 

RE.S, Hyderabad 
Swasti Power 
Engg. Ltd. 
MPSEB 

TEAl 

ABAN Uoyd Chiles 
Ott-Shore Ltd. 

EHF Corpn. Peensylvania 

Zond Corpn .• 
Califomia 
E.P.R.I. USA 
Acres Int. Corpn .• 
Newyork 
Dodson-Lindbloom Inlll.. 
IIInois & OPIC 

Lockheed Env. systems 
and Tech. (Texas)! 
Econergy Inti. Corpn. 
(D.C) & OPIC. 
Kenetech Corpn. 
Califomia 

Objectives 

For establishing a photovoltaic module manufacturing 
facility in India to be' owned and managed by NEPC-
MION using Spire technology. 
On preparation of a detailed project report and sub-
sequent implementalie,n of a demonstration project for 
bagasse gasification based cogeneration. 

On two small hydro projects in Orissa State. India 
totaling 11.5 MW. 
On two small hydro projects in Kamataka State totaling 
11 MW. 
On small hydro run-of-lhe-river project in Uttar Pradesh. 
India to construct 3-5 plants with a target total capacity 
of 9-25 MW. 
On biomass cooperalion 

On Alternative fuels for transportation 

For manufacturing and marketing or renewable energy 
water pumps. 

For the first ever power purcha~ ~ agreement for a 25 
MW windfarm. 
For development of wind power India generation 
stations in India. 
On a biomass and agricultural waste power 
development. 

Announcement on beginning of a project development 
efforts in the areas of solar power, bagasse-based 
power and renewable energy resource assessmenl 

Congeneration and renewable energy. 

10 MW solar electric power pian!; 100 MW coal-fueled 
LId. power plant with 300 TPD coal washing plant near 
New Delhi <at the same site) 
20 MW wind energy project in Tamil Nadu. 

Partnership for evaluation of Iow-cost photovoitaic cells. 
Small Hydro Projects in U.P. 

5 small hydro projects totalling 5.1 MW in M.P. through 
DLl's Indian subsidiary (Ascent Hydro Projects LId.) with 
financial assistance from OPIC. 
Funding feasibility study for two 50 MW biomass-fuelled 
Co-generation plants in U.P. 

Sales contract for delivery of 600 advanced wind 
turbines. 
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47. 

48. 

49. 
50. 

51. 

52. 

{Translation] 

Indian 

Solaris Systems, 
Cochin 
IREDA-KEI energy 
LId. 
NPEC-MICON LId. 
UDAY LId. 

IREDA 

MNES 

US Agencies 

Intech Global 
Resources, Inc. 
Pechtel Corpn. 

Omnion Power Engg. 
Intech Global 
Resources Inc. 
EPRI, California 

EPRI Califomia 

SHRI RAM PAL SINGH: Mr. Speaker, Sir, Hon'ble 
Minister has stated in the reply to the part (a) of the 
question that two proposals have been received from an 
American firm for setting up power generatjng units based 
on garbage/biogas in Maharashtra and Tamil Nadu. The 
hon'ble Minister has said in the conference that the power 
received from the private companies will be much more 
expensive. I would like to know from the hon'ble Minister 
whether these proposals have been brought forward for 
providing expensive power supply? I would also like to 
know the name of that agency and the lime by which this 
project is likely to start? 
{English] 

MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): Sir, a 
United Slates firm called Zelcron industry has made a 
proposal to the Ministry of Power to set up these power 
generating plants in Maharashtra and Tamil Nadu. The 
proposal is of a preliminary nature. It costs about Rs. 200 
erore. They do have the technology. They are yet to make 
a serious project proposal or a feasibility report. This 
particular subject is being dealt with by the Ministry of Non-
conventional Energy Sources. We have received about 17 
proposals for generating energy from waste. 

(bl1105IKglmkg) 
The technologies are now becoming mature. We have 

g~neral incentives and we also propose to make a scheme 
applicable to the whole country to make use of this 
potential for generating energy from urban wastes as a 
corollary to urban waste management and environmental 
control programmes. 
{Translation] 

SHRI RAM PAL SINGH: Mr. Speaker, Sir, I had just 
now asked in my question whether this power will be 
expensive or cheap but no reply has been given in this 
regard. 

I am asking another supplementary question. In the 
same part of the answer it has been stated that a power 
project is likely to set up near Delhi. I would like to know 
that upto when this project is likely to set up and whether it 
will meel the requirements of Delhi? If not, to what extent it 
will meet the requirements of Delhi? 

Objectives 

To build a 2 MW solar power plant in Palakkad, Kerala. 

To create a facility to accelerate commercial use of 
renewable technologies in India. 
To install a 150 KW SPV power plant in Tamil Nadu. 
To develop inverters and allied hardware for 
gridinteractive renewable energy systems. 
To design and evaluate methods for US industry inter-
action and technology co-operation with counterparts. 
To expand cooperation between MNES and US utilities 
with emphasis on PV, wind and biomass. 

THE MINISTER OF POWER (SHRI N.K.P. SALVE): 
So far as the generating cost of the power is concerned, 
this proposal is on the preliminary stage, so the details 
about the prices are not available. This was the reply 
agiven by the hon'ble Minister. 

The project which is to be started in Delhi is also in 
the preliminary stage. This porposal is for a project of 200 
Megawatt. The requirements of power in Delhi are much 
more and this project will not be able to meet the 
requirement~ of Delhi but alongwith this they want to. set 
up Energy Efficiency Centre also. 
{English] 

"This would be an educational resource and includes 
demonstration models, exhibition and classroom facilities." 
[Translation] 

DR. RAMKRISHNA KUSMARIA: Hon'ble Mr. Speaker, 
Sir, I would like to tell to the hon'ble Minister that because 
of the acute shortage of power in the country farmers are 
facing lot of difficulties and in the modem times the scarcity 
of power is causing many hindarances. The lift irrigation 
scheme in Madhya Pradesh is lying pending just because 
of power shortage. I would like to know from the hon'ble 
Minister that if the private companies have not shown 
much interest in it then in view of this what steps the 
Government is likely to take for the generation of power so 
that adequate supply of power can be ensured to the 
farmers? 

SHRI N.K.P. SALVE: Mr. Speaker, Sir, it nas a wide 
scope. You are right. The hon'ble Member has said righlly 
thai there is too much scarcity of power in the country and 
this shortage is everywhere in the length and width of the 
country. This shortage is in Madhya Pradesh and in every 
state. As this industry is capital intensive industry and we 
don't have capital neither in Centre nor in states so we can 
not generate adequate quantity of power. We are making 
efforts so that maximum number of people shall join the 
power generation sector. 

In Madhya Pradesh also the work of 20 projects have 
been allotted to various comapnies. We are trying our best 
to bring the private sector in this field as ear1y as possible. 
Once the work of generation of power will start, we will be 
able to supply power to Agriculture, industries as well as 
the domestic sector. 
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SHRI RAJNATH SONKAR SHASTRI: Whether a 
.~orking group of experts constituted for the private sector 
has warned the Government that if foreign companies 
particularly American companies enter in the field of power 
generation in private sector in India then electricity will cost 
more, regi'lnal imbalances will increase in regard to the 
power generation and supply and it will seriously affect the 
balance of payment position? If so, what is the reaction of 
the Gov6jf1ment in this regard? 

A reference has also been made about Uttar Pradesh 
In this question. There i:; a severe crisis of power in Uttar 
Pradesh and power supply is also irregular there. I would 
like to raw the attention of the hon'ble Minister towards the 
part 'B' of this question that whether Government is aware 
about the consequences of the short supply of the power 
and losses to the industry and crops? If so, the action 
taken to improve the situation? 

{English] 

MR. SPEAKER: Last portion of the question need not 
to be replied to because It is arleady replied. 

(Translation] 

SHRI N.K.P. SALVE: It is a fact that this thing is being 
criticised that the power to be supplied by the Private 
sector will be expensive. This all criticism was started by 
people of Andhra Pradesh. They are paying high prices.We 
are generting power In the public sector at the same 
capital cost. The main thing is that anybody who want to 
set up a plant, he can set up that plant. If he wants to set 
up at low cost he can do so. That will be their reasonable 
cost. The Parliament has enacted a law about Central 
~Iectricity Authority. It examines it throughly. It is the 
authority In thiS matter. It gets approval only when their 
capital cost and generation cost is reasonable. 

DR LAXMINARAYAN PANDEYA: The hon'ble 
Minister haG given statement in his reply to a qeustion that 
we wan! to Increase the generation of power by giving 
assistance to the indigenious and foreign comapnies in 
regard to the various hydro power projects. The 
Maheshwar project in Madhya Pradesh is being given to 
the S. Kumar and the Pench Hydro Project is being given 
to a foreign company. Is it a fact iha! an indegenious 
company had requested for awarding the work of the 
Pench Hydro Electricity Project to them but this work has 
been given to a foreign company i.e. an American 
company. I would like to know the reason for it. 

SHRI N.K.P. SLAVE: Mr. Speaker, Sir, for this he will 
have to give me a separate notice .... (/nterruptions) you 
please see the scope of the question. Hon'ble Member is 
asking about the particl.llar aspect. His question is not 
related to the biogas. So I can not give the information 
right now. 

DR. LAXMINARAYAN PANDEYA: In the statement 
you have made a reference to the Maheshwar Project and 
I am asking a question about it only. If you would have not 
mAntioned It, I would not have asked you a question. 
2-470 LSSJ95. 

{English] 
MR. SPEAKER: I have accepted your answer. 
SHRI N.K.P. SALVE: I am grateful. 

{Translation] 
SHRI MURLI DEORA: Just now the hon'ble Minister 

has stated that power generating companies of private 
sector have entered in India because we have a resource 
crunch. It is a fact.' We would like to congratulate the for it. 
Just now he has stated that their prices are very high. This 
is an incorrect concept. I don't agree with il. I would like to 
know from the hon'ble Minister the number of power plants 
in private sector in which the expenditure incurred is less 
than rupees 3 crore per MW and the number of private 
sector plants in which expenditure has been incurred more 
than Rs. 4 crore 25 lakhs. Why there is so much gap? 
{English] 

There should be one criteria, one parameter which 
decides as 10 what is Ihe maximum price which the State 
ElectriCity Board will pay by means of power purchasing 
agreement. There is so much difference belween different 
Slates. 

SHRI N.K.P. SALVE: The han. Member is capable of 
pulling up a plant himself. If a cheaper power plant can be 
put, I would welcome him and invite him. 

SHRI MURLI DEORA: At Rs. 4 crore per MW anybody 
can put up a power plant. You need not worry. 

SHRI N.K.P. SALVE: I would invite tiim to put up a 
power plant at a cost lesser then Rs. 4 crore per MW. We 
would welcome it very much. 

SHRI RAM NAIK: It is very offending reply. 
MR. SPEAKER: The Member is not offended. 
SHRI RAM NAIK: I know he would not be offened. But 

as MPs we feel offended. (Inrefruptions) 
SHRI N.K.P. SALVE: If any Member feels offended, I 

apologise for that. I thought I was paying tribute to the han. 
Member by saying that he can put up a power plant. I am 
sure, he feels complemented. 

SHRI MURLI DEORA: I feel complemented. 
SHRI N. K. P. SALVE: Be that as it may. I will come to 

the point. 
Sir, the crucial question for consideration is when you 

are comparing the capital cost of a power project being put 
up, one has to see as to what would be the project cOst 
after four or five or seven or nine years. 

To compare that cost with the cost of the power plants 
which were put up five years ago is very unfair. Today the 
only way out is to compare the cost of the power projects 
in the public sector as against the private sector. If they 
were to be seen in that context, then the Central Electricity 
Authority is consious of the fact. You let us know about' 
any particular project that you want to complain about. 

Everyone is saying that the cost is high. I have openly 
challenged that you let us know about any particular State 
where the Central ElectriCity Authority has accepted a 
particular cost. We will give the reasons; we will give you 
the rationale. 
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SHRI MURLI DEORA: What is the highest .cost that 
yhou are allowing? 

SHRI N.K.P. SALVE: It cannot be fixed; it differs from 
project to project. Where a project is purely for expansion, 
where the infrastructure is not required, it cannot be fixed. 
But where a large infrastrcuture is requried, there it 
depends upon the infrastucture required. In Sikkim, if a 
hydel plant is to come up, where they have to construct 
roads, where they have to construct bridges for 120 miles, 
there it depends upon the infrastructure. So, the cost 
depends the location of a particular plant, the infrastructure 
required for that plant and on the total factors which go into 
the making of project. 

I want to repeat here and submit in all humility through 
you that !this notion is utterly err.oneous that the Central 
Electricity Authority is allowing the captial cost which is 
higher than the cost otherwise at which the public sector is 
putting up its plant. 
{Trans/ation ] 

SHRI RAJVEER SINGH: Mr. Speaker, Sir, through 
you, I would like to ask the hon. Minister the time by when 
the power generation work of domestic and foreign 
companies would be complete and when would we be cent 

~_. percent self-reliant in the field of power generation? 
. Secondly, the electrification of thousands of villages has 

~ been completed on paper but will the hon. Minister enquire 
into it as to whether it has truly been done or not? In fact, 
not to talk of an electricity cable, even a pole has not been 
installed. I don't know what reasons have led to this fake 
electrification. Will you hold an enquiry in the states to find 
out whether the electrification has been done in fact or not 
and if it has' only been clone on papers, then, who is 
responsible for it and when will the guilty people be 
punished? 
[English] 

MR. SPEAKER: The last part of lie question relates to 
the state government authority. If you want, you can rely to 
the first part of the question. 
{Translation] 

SHRI RAJVEER SINGH: Mr. Speaker, Sir, I am not 
IIg8inst your ruling. I would like to say that the central 
government provides assistance and the central 
government should Itself look into it whether the funds 
have been properly utilised by the state goverrvnents or 
whee. tt:Ie state 9O'*"ments have misappropriated. the 
fundi. 
[English] 

MR. SPEAKER: Is it possible for you to give the time 
frame within which India can be self-suffICient in energy? 
SHRI N.K.P. SALVE: I am scared to answer that question. 
{Translation] 

SHRI RAJVEER SINGH: No matter whether you 
continue to be· a Minister or not, but you can always reply. 

SHRI N.K.P. SALVE: My remaining a Minister or not 
wII not IOIve the problem of seIf-sufficienc in the 
generation or electricity. The central electricity authority has 
c;ven lis report that If we are able to generate one Iakh 

forty eight thousand megawall power more by the year 
2007 then we might become self-reliant in this field. One 
lakh forty eight thousand means 200 billion dollars or Rs. 
600 crore. This is not an easy target. We are trying our 
level best. The govemments do not have money-neither 
the central government nor the state govenments. We are 
gelling a good response from the private sector and we 
are trying not to give the contract through MOU in 
response and give it after bidding. Because then several 
questions which are being raised now such as, you are 
giving more price, you are allowing more capital cost etc; 
will not be raised. We are trying to achieve self-reliance 
with the help of the private sector and when can that be 
possible is something which is difficult to say at present. 

SHRI RAJVEER SINGH: Mr. Speaker, sir, please get 
an answer to my second question also. They can at least 
hold an enquiry. Crores of rupees are being wasted. 

MR. SPEAKER: The state governments will get 
annoyed. 
[English] 

SHRI ANIL BASU: From whatever he has stated in the 
wrillen reply and in reply to oral questions put up by Shri 
Murii Deora, it is crystal clear that there is no uniform 
policy at the Union level so far as participation of the 
private sector in power generation is concerned . 

What appears is that instead of fixing the cost of 
power per unit, the Government has chosen a path that the 
foreign companies which are coming and participating in 
power generation in our country are given incentives 
without any restriction. 

In the Dhabol project... ... 
MR. SPEAKER: Please come to the question. 
SHRI ANll BASU: Sir. my specific question is whether 

it is a fact that the foreign companies which are coming in 
our country in the field of power generation, especally the 
EnrO'l Company of USA, which is selling up power 
generation station at Dhabol in Maharashtra, have not 
insisted on 16 per cent guarantee on the rate of return. 

I would also like to know whether the Government of 
India has announced a policy of guaranteeing 16 per cent 
rate of return and because of this policy, the lenders who 
were lending money to Enron Co. in Dhabol insisted on a 
counter-guarantee. 

SHRI N.K.P. SALVE: It is not correct ... (Interruptions) 
SHRI BASUDEB ACHARIA (Bankura): He has not 

replied to his question. 
MR. SPEAKER: He said, "it is not a fact.· 

{Translation] 
SHRI RABI RAY: Mr. Speaker, Sir, the hon. Minister is 

very excited when he says that they are going to get a big 
support from the private sector and that is why they see a 
possibility of achieving self-reliance by the year 2000 A.D. I 
would like to know from the hon. Minister whether the 
government give a guarantee to this effect that foreign 
companies, especially the multinatlon~ls which are being 
invited to come to our 'country would not be allowed to 
earn .. much profit as we do. For example, If a state 
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government is finding it difficult to give profit then, in that 
case, will the central government give a guarantee and 
make suitable arrangement on behalf of the state 
government. I would likol to know from the hon. Minister 
that if this is the attitude of the government then how can 
they expect self-reliance by the year 2000 A.D. 

SHRI N.K.P. SALVE: Mr. Speaker, Sir, I did not talk of 
achieving self-reliance in excitement. I said it with due 
regard. Secondly, we do not give any guarantee of profit. 
Our counter guarantee is not counter guarantee of profit. 
(English] 

SHRI D. VENKATESWARA RAO: Sir, as far as this 
power investment and generation is concerned, the policy 
of the Government is very much confusing. For example, 
there Is a Muddanuru plant which Is being constructed by 
the Andhra Pradesh Electricity Board and the total cost of 
500 MW unit is about Rs. 700 to BOO erore. That means 
even below I MW the cost comes out to nearly Rs. 1.75 
erore where as these private people who are coming in this 
field are giving Rs. 4 crore, 5 erore or 7 crore. It is under 
construction right now. They are putting the MW cost 
below Rs. 2 crore. This is one of the variations in the cost. 

On the other hand, the other variation is that the total 
production in Andhra Pradesh, Thermal as well as Hydel 
projects, both put together, comes to 4,500 MW. Now 
according to the answer given here, the estimated 
proposals and other things are going to be about 30,500 
MW. At the moment, if the Government purchases the total 
power, the total amount allocated in the Budgel has to be 
given to the power purchase programme QIlly. This kind of 
atmosphere right now has apJ'6areCl on paper on the 
power sector. 

AI the same time, the Government is ........ 
MR. SPEAKER: Please come to the question. 
SHRI D. VENKATESWARA RAO : This is the 

confusion, which we are able to see outside; so much of 
confusion is there. 

MR. SPEAKER: What is your question please? 
SHRI D. VENKATESWARA RAO: Recently I am told 

that the Government has issued an Order to the State 
Governments that 18th February is the last date for 
entering or taking up applications in regard to putting up 
the plants by the private people. Is that true? I want to 
know whether that is the deadline for the Governments to 
take up the power projects. Is there any concrete plan for 
cost reduction in the power sector? Also I want to know 
whether It is going to be on bidding or on MoU basis. 

MA. SPEAKER: The Minister has said that it is going 
to be on bidding. 

SHRI N.K.P. SALVE: As of now, from 18th February 
the CEA would be directed not to consider any proposal 
which is on MoU rout,,!. It will have to be through bidding 
process. 

As to the other question that he is asking - he has 
said that in some project the cost Is Rs. 1.7 crore per 
MW-t do not have the partloulall with me. If the 

han. Memberis kind enough to write to me, t will certainly 
let him know the variation between the cost 01 that project, 
which is Rs. 1.7 crore, and the other project. 

MR. SPEAKER: Shri Sharad Dlghe ....... (lnterruptions) 
MR. SPEAKR: We have given half-an-hour to this 

question, Now we should go to the next question after ShrI 
Sharad Dighe puts his Supplementary. 

SHRI SHARAD DIGHE: While IIIIDwing these power 
projects to be set up in collaboration wIIh US Government 
or other American agencies in Iha Stales, I would Uke to 
know whether the Central Govemmenl has given any 
guideline to the States that the tender stlouId be Invited for 
this purpose. 

MR. SPEAKER: Shri Dighe, that question has bNrI 
replied. 

SHRI SHARAD DIGHE: In the case of Dabhol project 
in Maharashtra, I want to know whether any tender was 
invited. I am asking this question because the present 
Government is announcing that the tender has not been 
called and, therefore, they will review this project. 

MR. SPEAKER : No reply to hypothetical question 
please ....... (/nterruptions) 

SHRI MURLI DEORA: The Minister is prepared to 
reply. Let him reply. 

MR SPEAKER: He has replied that the contract will be 
on bidding. 

SHRI SHARAD DIGHE: I want to know whether 
guidelines have been given .......• (lnterruptions) 

(T rans/alion ) 

SHRI BASUDEV ACHARYA: Mr. Speaker, Sir, please 
allow a half-an-hour discussion on this topic. 

MR. SPEAKER: Half-an-hour is already over. 

{English] 
Deep Sea Fishing POlicy 

"83 SHtl K.G. SHIVAPPA: 
SHRI BOLLA BULLI RAMAIAH: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Union Govemment have decided to 
review the deep sea fishing policy by appointing a 
committee to protect the interests of traditional fishermen; 

(b) If so, the details thereof and the time by which the 
committee is expected to submit its report; 

(c) whether It Is a fact that the Issuance of new 
licences to joint ventures in this sector has been frozen; 
and 

(d) if so, the details thereot? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): Ca) to (d) Yes, Sir, The Government has decided 
not to process any new applications for InIroduction of 
deep sea fishing vessels under Joint Venture till the whole 
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policy is reviewed. Accordingly, a Review Committee under 
the Chairmanship of Shri P. Murari, former Secretary to the 
Government of India, has been constituted on 7th 
February, 1995. The Committee is expected to submit its 
Report within 3 months. 

SHRI K. G. SHIVAPPA (Shimoga): Mr. Speaker, Sir, in 
Kamataka there is more scope for deep sea fishing. I 
would (ike to know from the hon. Minister whether, while 
reviewing the deep sea fishing policy, cooperative societies 
would be set up with the Central Government assistance 
so that the traditional fishermen can hire modem 
equipment. 

SHRI TARUN GOGOI: In fact, there is a Committee 
which will go into the whole case. We are going to provide 
some assistance and the det~ils including incentives to the 
cooperative societies have to be sorted out. Even now 
some assistance is given to the Cooperative Societies by 
the Ministry of Agricu'h.!re and my Ministry also. 

SHRt K. G. SHIVAPPA: Almost all traditional 
fishermen are poor people. I want to know whether, to 
avoid exploitation by middlemen and also to help the 
fishermen for getting :':31>'; sea fishing, the Central 
Government tJas pr00r;aa marketing facilities to them. 

SHRI TARUN GOGOI: In fact, Sir, the subject is dealt 
by the Ministry of Agriculture and the issue of traditional 
fishermen is a State subject. Normally I deal with the deep 
sea fishing. In spite of that, all incentives are being given 
to the co-operatives formed by the traditional fishermen 
who are interested in deep sea fishing. 

{T rans/ation] 

SHRI RAM NAIK: Mr. Speaker, Sir, I had raised this 
matter during the Zero Hour on 12th December and the 
whole House had supported it by rising above political 
differences. I am glad to know that the Government has 
now constituted a committee to review it. A meeting had 
been convened by National Fisheries Action Forum two 
days back on Friday in Calcutta and they have announced 
to go on indefinite hunger strike at the birth place of 
Mahatma Gandhi against the policy of the Government. In 
view of that I would like to know who are the members of 
this committee. Whether it consists of Members of the 
forUm or the Members of Lok Sabha? Whether this 
convnittee would consult the state government or people 
working in the fishery department? 

{English] 

SHRI TARUN GOGOI: I can given the names of the 
Members of the Committee. Mr. P. Murari is the Chairman 
of the Committee. Then !here are representatives of the 
Ministries of Agriculture, Surface Transport. Commerce, 
Defence, Department of Ocean Development and Director-
General, Indian Council of Agricultural Reserach. Then 
there is Secretary In-charge of Fisheries, Gujarat, 
Secretary in-charge of Fisheries, Maharashtra, Secretaries 
of KeraIa, Tamil Nedu, Andhra Pradesh, West Bengal, and 
the concerned Secretary of different State Govemments. 
Then there is Direclor-General in-charge of Fishery Survey 
of India. 

(Translation] 
SHRI RAM NAIK: My question is specific that when 

the House had raised this voice then how is it that it does 
not consist of any Member of Lok Sabha? Will you involve 
the Members of Lok Sabha in this committee in order to 
ensure that feelings of the public are highlighted? 
[English] 

SHRI TARUN GOGOI: It is a Government Committee. 
This Committee will take into aCCOIJnt the views of the 
Members of the Parliamellt also. Normally when an officer 
is a Chairman, I do not like to put any Member of the 
Parliament under ~Iim. 

SHRI LOKAN,A.TH CIIOUDHL'I=lY: Mr. Speaker, Sir, 
just as the Govemment has given further licences, I want 
to know, since the Government has broadened it now, how 
many total licences have been issued? 

MR. SPEAKER: This is about the Committee. 
SHRI LOKANATH CHOUDHUFW: On the other hand 

also. Sir, whether the Government is aware, before 
appointing the Committee, that there are certain areas in 
which there is an infringement on the rights of the 
traditional fishermen? If the Govemmon! has made such a 
study, whether by thaI study the Government has come to 
a conclusion for setting up the Committee or the 
Government suo motu has gone to set up a Committee? 
What are the reasons that led the Government to set up a 
Committee? I also want to know \vhat are the terms of 
reference given to the Committee? These are the things 
that are necessary. Moreover they are going for a hunger 
strike as he has pointed out. What $cteps the Government 
is going to take to prevent this? 

SHRI TARUN GOGOI: In view of the issues raised by 
the Members of Parliament and the fishermen's agitation, I 
have constituted this Commitlee. Then the terms of 
reference are (1) to review the ptJtential and distribution of 
fishery resources in the Indian EEZ in consultation with 
experts, (2) to ascertain the pre sent status of exploitation 
of marine fishery' resources by various sectors, namely, 
traditional sector, mechanised boats sector and deep sea 
fishing vessels, (3) to ascertain whether the operation of 
vessels under the new deep sea fishing policy or under 
charter has affected the traditional fishermen and (4) to 
suggest the lines on which the future development of the 
deep sea fishing sector should be charted, including the 
number and types of vessels that should be allowed, along 
with their areas of operation. 

SHRI LOKANATH CHOUDHURY: What has led the 
Government to appoint the Committee? 

SHRI A. CHARLES: The question before the House is 
a larger question about the deep sea fishing policy of the 
Government of India. In the last session 01 p~ament 
there was a lot of discussion and contusion; the confusion 
is going on allover the country. I am sorry to say that in 
the present answer of the Minister also he has now said 
that his Ministry is concerned only with the deep sea 
fishing and the problems of the traditional farmers are to 
be addressed to the Ministry of Agriculture. This is exacUy 
our concern. To whom shall we put the question? We are 
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I
f deeply concerned about the fate of the traditional

fishermen because their lives have been totally affected
by the fishing policy of the Government of India.

May I know from the hon. Minister whether at least
after getting the report of this committee of expert", Le
would coordinate" if necessary with the Ministry 01
Agriculture and see that under no circumstances the deep
sea fishing policy and the licensing policy will affect the
traditional fishermen and the categorical assurance that
was given in this House i:1 tha last session of Parliament
that he would give all sorts of assistance to the traditional
fishermen to come forward either on a coopertive basis or
a joint venture, to go far deep sea fishing will be fulfilled
and that their lives would be protected so that the
traditional fishing is not affected?

SHRI TARUN GOGO!: Wh;;,t i an- >()il(S,"1ed it'.
whether deao sea fi'-hi;;g 1'0!iL} has afiE,c\;)j ihe
traditional fishing.

SHHi A. CHARLES: !t has.
SHFli TARUN GOGGI: it has bben altected by the

mechanised sector. That is why I constituted this
committee. In fact, can I quote from the statement of the
Chairman of the National Fisheries Action Committee? He
has agreed with what I had said in Parliament. I can
quote him: "The traditional sector is very much affected
by the mechanised sector." This is what he has said.

SHRI A. CHARLES: Sir, lNhat is the remedy? I seek
your protection.

MR SPEAKER: YC')' have get the protection already
because he had appointed the committee .... (lnterruptions)

MA. SPEAKER: It is not like that. It is to protect ~:;e
small fis~ermen that this committee has been appointed.
You have to understand it.

Kayamkulam Thermal Power Plant

+
*84. SHRI KODIKKUNNIL SURESH:

'-~ SHRIMATI SUSEELA GOPALAN:

..~

Will the Minister of POWER be pleased to state:

(a) whether the World Bank has agreed to release
the 400 million U.S. Dollarssanctioroed by it .under the
"time slice concept" for the Kayamku!am Thermal Power
Plant;

(b) if so, the details thereof;

(c) if not, the reasons theretor:

(d) the quantity of naphtha to be imported annually
for use in this plant and the foreign exchange involved
per annum; and

(e) The quantity oi naphtha to be supplied by the
domestic refineries for this plant?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CH!MANBHAI PATEL):
(a) to (e) A Statement is laid on the Table of the House.

STATEMENT

(a) to (c) National Thermal Power Corporation
~ (NTPC) proposes to finance the Kayamkulam project from

internal resources of the company, market borrowings and
external commercial borrowings. Simultaneously, the

project has also been posed to the World Bank for part
financing under the time-slice loan.

(d) and (e) The plant is proposed to be a dual fuel
plant Gas/Naphtha. The total annual requirement of
Naphtha is estimated at 0.45 miilion tonnes per annum,
considering 6000 hours of operation, Whether the same is
imported or indigenous would depend on commercial
considerations. NTPC has already taken up the issue of
linkage of naphtha from domestic refineries with the
Ministry of Petroleum and Natural Gas.

SHRI KODIKUNNIL SURESH: I would like to know
whether the World Bank has offered any package for the
Kayamkulam Thermal Power Project and if so what is the
total amount of money sought by the NTPC from the
Wcrld Bank .' How much have they agreed to ';,;;V8?

',' ... ~'" , ..~" •..•!l~ r: ....•'MER (SHRI •• K P S'A"LVE)'j H::: 1'I'Ht~;~"\ j t:.ii \.....r i'""C; ~.. I~. '0. • :

V·J,'3 have oosed HI:;:; proset fer 'Norid Bank assistance
and the World Bank is presei ;,ly examining t(18 details
furnished by the NTPC in support of the Kayamkularn
Project becoming eligible Ior funding under this loan. The
Bank'S financiable portion for Kaya.nkularn ?"orks out to
about Rs. 250 million.

SHRi t<ODIKKUNNIL SURESH: What are the
conditions between the World Bank and the NTPC for the
financial assistance for the Kayamkulam Power Project?

SHRI N.K.P. SALVE: Only when we fin~lise the
agreement. shall we know the terms and conditions.

PROF. P.J. KURIEN: The hon. Minister in his reply
has :stated .hat the project is to be financed ;~r,'('r;' :~1~,
inte.nat resources of the company, market borrowing and
exte'r'nai commercial borrowlnqs. Simultaneously, the
project has also been posed to lhe World Bank for part
financinq. In view of the fact that the project was
conceived about seven years ago and also of the fact that
Rs. 15 crore have already been spent on the project and
that the hon. Minister himself came and laid the
foundation stone about a year ago, I woutd like to ask a
specific question. What would happen to the Project if the
World Bank does not come forward with assistance?

Also, I would like to know whether there is a time
schedule as to when the work on the ground would be
started and when the project would be commissioned. If
so, please let me know.

SHRI N.KY. SALVE: It is true that the project was
started in 1988 in terms of the inter-qovernrnent protocol
betwen the erstwhile Soviet Union and India. Kayamkulam
project was identified as a project for bilateral Soviet
assistance. However, because of subsequent political
development in the former Soviet Union, the project was
delayed. But this project happens to be located in ths
Constituency of thE>non. Member and he knows that we
are very keen to implement it.

We have made two packages. Firstly, if we are to get
the World Bank assistance, there is one package and if
we are not to get the World Bank assistance, there is

o another package.

Our internal resource is Rs. 393.17 crores in a total
project cost of Rs. 1,310 crore
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I want to assure the hon. Member that now the project 
would be implemented on dual fuel basis-gas and naptha 
and no longer coal-and the project would be very 
expeclitioulsy completed. 

SHRI P.C. THOMAS: This is one of the prestigious 
.,rojects of India where originalfy it was planned as 2400 
MW project. We had gone in to Aussia for a~!'t!stance 

which had failed. and then to Japan which had diSC failed. 
What we understand is that the main reason for failure was 
that we had gone back from 2400 MW and we have come 
down to 420 MW which was found not feaslCI~ in the light 
of the large expenditui9 thai has to ~e made on Ir;> 
project. 

So, I would like to know whether the w1inister ana th .. 
Govemment will see that this project is. finalised in the 
originally planned way itself by way of 2400 MW project. 

Secondiy, I want to know whether there are conditions 
as to how the supply from this project is to be given. and 
whether it is to be given to other States or whether it is to 
be given to Kerala or there are such conditions in Ihis 
respect. 

SHAI N.K.P. SALVE: There is no proposal before the 
Govemment for augmenting the capacity from 400 MW to 
2400 MW, and the power generated would be supplied to 
Kerala. 

Hydel Power Generation 
+ 

*87. SHRI SHRAVAN KUMAR PATEL: 
SHRt MAHESH KANODIA: 

Will the Minister of POWER be pleased to state: 

(a) whether con:rlbution percentage of. hydel power 
sector to overall power generation in the country has been 
consistently declining from plan to pian; 

(b) if so, the details th",reof; 

(c) whether in view of the highly eco-Iriendly natura of 
hydet power generation, Govemment plan to exploit the 
hydel potential more intensively; and 

(d) if SO, the steps proposed to be taken in this 
direction by the country's end? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMILABEN CHIMANBHAJ PATEL): 
(a) to (d) A Statement is laid on the Table of the House. 

STATEMENT 

(a) There has been a decline In the relative share of 
hydel power in the overall installed capacity in the country 
lince 1963-64. 

(b) The installed capacity for generation of hydro 
power at the end of the various plan period is indicated 
below:-

E,,;t of Tolal Hydro PoMr Hydro Power 
No. Plan CapacIIy Capacity (MW) as%oI 

(MW) IOIaI 

1. 2695 940 35 
2. 4653 1917 41 
3 III 9027 4124 46 
<I IV 16663 6965 42 
!':. V 2SSSO 10833 41 
b. 42585 14460 34 
7 '/11 ~~ le:h8 29 
" ·':fi 22993' 25.7' 

(e) and (d). For beller tapping of the hydel potential 
available in the country, amongst the measures initiated 
are creation of specific public sector companies for selling 
up large hydro projects; higher allocation of plan resources 
including budgetary support for hydel schemes and offering 
special incentives for encouraging private sector 
participation in hydel development. 

SHRI SHAAVAN KUMAR PATEL: Sir, it is observed 
from the figures given in a reply to a question raised in 
Rajya Sabha on 20.12.1994 that over the period of two 
Five Year Pians, that is, Sixth and Seventh. generation 
capacity of only 7,474 MW was added while in the first 
three years of the Eighth Plan, an additional capacity of 
2.111 MW was created. In the rest 01 the two years 01 the 
Eighth Plan, additional capacity of another 7,171 MW is 
targeted to be added, which is almost equal to what was 
created during the 15 years of the said three Five Year 
P:ans. 

Therefore, I would like to know what special steps are 
to be taken during the left over period of the Eighth Plan to 
accelerate the pace so as to achieve the target and 
whether the hon. Minister is hopeful to achieve the target 
and would assure the House thai it would still be possible 
to achieve it. 

THE MINISTER OF POWER (SHRI N.K.P. SALVE): 
Sir, in our reply to the main question, we have already 
mentioned the steps we are contemplating 10 augment the 
hydel power generation. Among the measures initiated for 
beller tapping of the hydel potential available in the 
country, are: (i) creation· of specific public sector 
companies for setting up large hydel projecls-as many as 
six Central public sector undertakings have been created 
only to tap the hydel projects; (ii) higher allocation of plan 
resources, including budgetary support for hydel schemes; 
and (iii) offering special incentives for encouraging private 
sector participation in hydel development. 

SHRI SHRAVAN KUMAR PATEL: Sir, may I know 
how the cost of hydel power generation and transmission 
compares with the cost 01 thermal and nl,lclear power, how 



25 Oral Answers PHALGUNA 29. 1916 (SAKA) Oral Answers 26 

far it is more-eco-friendly. what is the total hydel power 
generation potential remaining untapped in the country, 
and whether any action plan has been drawn up for 
optimum utilisation of this potential? 

SHRI N.K.P. SALVE: Sir, the total potential at Sixty per 
cent Plant Load Factor has been determined by the 
Central Electricity Authority as 84,044 MW. Out of this, the 
potential which is already developed and harnessed is 
'2,408.97 MW and the potential under development is 
5,829.30 MW. It is extremely important for us to have a 
proper balance between thermal and hydel power and I 
think I have already mentioned the three steps we have 
contemplated to make our ennre power system more 
efficient, especially the transmission and distribution part. 
{Translation] 

SHRI SURAJ MANDAL: Mr. Speaker, Sir, the 
govemment propose 10 make a new scheme for power 
genralion. The capacity of all the three hydel projects i.e. 
Tillaiya, D.V.C. and Panchet, which are related. to Damodar 
Valley Corporation, is decreasing with every passing day 
and the reservoir of Tillaiya shouid generate more power 
but ,it has been fixed at only 10 megawatt. I would like to 
know frqm the government whether the government would 
work I~ards strengthening these old hydropower projects 
to ensure a power generation to its full potential? 

SHRI N.K.P. SALVE: I have no knowledge about the 
projects of Damodar valley Which the hon. Member has 
mentioned but I can say in principle that we will try our 
level best to improve all our present projects and central 
public undertakings. 

[English] 
Inland Waterways 

·88. SHRI BIJOY KRISHNA HANDIQUE: Will the 
Minister of SURFACE TRANSPORT be pleased to state: 

(a) whether all the existing national inland waterways 
have been put to use; 

(b) whether any study has been conducted on the 
effective use of these waterways; and 

(c) if so, the recommendations made therein? 
THE MINISTER OF STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) to 
(c) A slatement is laid on the Table of the Lok Sabha. 

STATEMENT 

(a) Yes, Sir. 
(b) & (c) Techno-economic feasibility studies had been 

conducted on the 3 National Waterways namely the 
Ganga, the Brahmaputra and the West Coast Canal prior 
to their declaration as National Waterways. 

The Sludies had revealed that these 3 National 
Waterways namely Haklia-A1lahabad streich (1620 Kms.) 
of Ganga-8haglrathl-Hooghly river system, Dhubri to 
SadIya atretch (891 Kms.) of river Brahmaputra and 
Kottapuram to Kallam stretch (168 Kms.) of West Coast 
CanaJ aJOngwIth Champaltara Canal (14 Kms.) and 

Udyogmandal Canal (23 Kms.) are economically Viable for 
the effective use for IWT besides being a fuel efficient and 
eco-friendly mode of transport. 

SHRI BIJOY KRISHNA HANDIOUE: Mr. Speaker, Sir. 
although the Inland Waterways Authority of India was 
formed In 1986, it has managed to put a few vessels alloat 
on the waterways. One of the recommendations in a study 
made by the Ministry of Surface Transport was to urge the 
State Governments to industrialise areas near major rivers 
in a planned manner 'at a faster pace so that not only the 
existing 'Waterways can be sustained but also new 
waterways can be created. May I know from the hon. 
Minister whether the State Governments have responded 
to this recommendation and wheather they are assured to 
provide modemised infrastructural facilities like channel 
dredging and maintenance, navigational aids, and traffic 
regulations? 

SHRI JAGDISH TYTLER: Sir, no doubt, the 
recommendation was there and we had requested the 
State Governments, especially 01 Bihar, U.P. and West 
Bengal, I am happy to say that they have initiated action 
on that. 

SHRI BlJOY KRISHNA HANDIOUE: Mr. Speaker, Sir, 
the I.W.T. Authority of Assam claims that the Dhubri-
Tezpur sector of the reiver Brahmaputra-hich is 
mentioned in the statement - is always a third force in the 
transportation system after the railways and roadways. 
May I know from the hon. Minister whether the length of 
this stretch from Dhubri to Tezpur needs expansion and 
transport service needs improvement? A proposal to Jhat 
eHeet has been submitted by the I.W.T.; if so, I want to 
know whether the Government has accepted the proposal. 
I also want to know whether ttie reopening of the sector 
between l1lubri and Calcutta on regular basis is being 
proposed by the Government. 

SHRI JAG DISH IYTLER: Sir, the terminal facilities are 
available at Dhubri and Pandu and also it has been 
decided to reconstruct the collapsed RRCC jetty of North 
Eastern Council by I.W.A.1. It has also been proposed to 
have during the Eight Plan, 24-hour navigation facilities for 
which action has already been taken and tha lenders are 
also under finalisation. 

SHRI HANNAN MOLLAH (Uluberia): Sir, I would like 
to know through you when was this techno-ecor:xnic 
feasibility study report available with the Government and 
what steps the Govemment has taken to implement those 
recommendations contained in the report except declaring 
those waterways as national waterways. I want to know 
whether the transport lobby is opposing to expand 
waterways and delaying this programme and if so, what 
steps the Government is taking to face that situation and 
introduce this system which is most fuel-efficient and by 
which we can utilise the easily available water resource in 
our country. 

SHRI JAG DISH TYTLER: Sir, first of all, no transpOrt 
Iobhy can inlluance Ill. The question dOes not arise. We 
ars rather encouraging every step in which waterways 
should be used. 
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SHRI HANNAN MOLLAH: What are the steps? 'Every 
step' is rather a vague answer. 

SHRI JAGDISH TYTLER: We have given concessions. 
We are doing the dredging. We are trying to provide 24-
hour navigational facility which is being arranged. We are 
doing bandalling. Everything possible is being done to see 
that the river waterways are navigable. Not only this, we 
are also making jetties. We are encouraging giving 
concessions on the cargo movement. The Government is 
giving practical concessions on the cargo handling. We are 
also encouraging and even helping in buying the boats 
where the Government is giving a subsidy on this. We are 
doing everything possible. If any other suggestion comes 
from the hon. Members or from the industry. it is most 
welcome and we will consider thaI. 

Visit of Oeputy Prime Minister of Nepal 
*S9. SHRI LOKANATH CHOUDHURY: 

SHRI INDRAJIT GUPTA: 
Will the Minister of EXTERNAL AFFAIRS be pleased 

to state: 
(a) whether a high level delegation led by the Deputy 

Prime Minister of Nepal visited India r'?cently; 
(b) if so, the specific issues discussed between the 

two countries during the visit and the outcome of the 
discussions on each issue; 

(c) whether the Government of Nepal have expressed 
any desire to review some of its existing agreements with 
India including "1950 Treaty of Peace and Friendship"; 

(d) if so, the details thereof and the response Of the 
Government thereto; 

(e) whether any initiatives are under way in this 
regard; and 

(I) if so, the details thereof and the progress made so 
far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI R. L. BHATIA): (a) to (f) A 
statement is placed on the Table of the House. 

STATEMENT 
Visit of Deputy Prime Minister of Nepal 

1. The Deputy Prime Minister and Minister of Foreign 
Affairs and Defence of Nepal, Mr. Madhav Kumar Nepal 
Visited India at the invitation of the Minister of External 
Affairs, from 6--10 February, 1995. During the visit 
wlderanging discussions on bilateral issues, the situation in 
the Indian subcontinent and other matters of common 
Interest were held in an atmosphere marked by the 
candour, friendship and understanding which characterises 
the special quality of relations between India and Nepal. 

2. Several new suggestions for strengthening relations 
were made during the discussions, which will be further 
ciscussed and considered by the two governments prior to 
the visit to India in the near future of the Prime Minister of 
Nepal. 

3. The DPM of Nepal also suggested discussion of the 
)950 Treat} of Peace and Friendship by India and Nepal. 

This suggestion will be considered at foreign office 
consultations on all aspects of India-Nepal relations which 
will take place in the near future to consider ways and 
means to sustain and strengthen the unique relationship 
between the two countries. 

4. The Nepalese DPM's visit was a goodwill visit and 
was prepatory to the forthcoming visit to India of the Prime 
Minister of Nepal, Mr. Man Mohan Adhikari. The visit 
resulted in clarifying and enhancing mutual understanding 
and in resuming the process of high level dialogue and 
interaction between India and Nepal across the broad 
specturm of our relationship. 

SHRI LOKANA TH CHOUDHURY: Mr. Spsaker, Sir, 
the hon. Minister in his reply has said that the Deputy 
Prime Minister of Nepal has raised the question of some 
change in the friendsh,p agreement of 1950. I want to 
know whether he has suggested anything concretely. They 
have said: it will be considered. We want to know whether 
the Deputy Prime Minister has concretely suggested any 
indication to amend this treaty of 1950. 

SHRI R.L. BHATIA: Sir, the Deputy Prime Minister did 
mention about it. Sut he said. there are certain clauses of 
the 1950 agreement which have become obsolete. In this 
connection we have set up a committee of two Foreign 
Secretaries to look into it because we have special 
relations with Nepal. We will certainly look into whatever 
they suggest and for this the two Foreign Secretaries will 
meet and have a dialogue in this regard. 

SHRI LOKANATH CHOUDHURY: Sir. I want to know 
whether there was any indication :n the talis that the 
revision of the treaty will be in some adverse direction. 

Apart from this, the Minister in his reply stated that 
other matters were aiso discussed. So. I I/o uld like to 
know the matters which were discussed. 

SHRI R.L. BHATIA; Sir. with regard to the first part of 
the question. I would like to say that thiS Treaty of 1950 
has worked very well so far and the relations between the 
two Governments have been excellen •. With regard to the 
second part of the question, I would say that there was a 
discussion about the Tanakpur Power Project and they 
also wanted to discuss another route for train. These are 
the matters which were discussed in the talks. 

SHRI INDRAJIT GUPTA: Sir, the hon. Minister is, no 
doubt, aware of the fact that there is an anti-India lobby 
working in Nepal which is trying to propagate that what 
they consider to be certain injustices or inequitable 
conditions which have been imposed in the past by India' 
on Nepal will not be remedied and the visit 01 these 
delegations - the Deputy Prime Minister just visited and 
now we are expecting the Prime Minister to come - will, 
actually, not lead to any rectification of what they consider 
to be the injustices done to them particularly with regard to 
sharing of water and electricity which is all centered round 
the Tanakpur Project. The feeling being spread by certain 
quarters in Nepal is that they were not given an equitable 
share of water and 01 power. I do not say that we should 
agree to anything and everything. But the point is, we must 
certainly move in a way which will disarm the anti-India 
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lobby in Nepal to the extent possible, because after all it is 
in our interest. I want to know whether there was any 
discussion with regard to these two issues and whether our 
Government have given them any kind of assurances in 
this respect. 

SHRI R.L. BHATIA: Sir, with regard to the Tanakpur 
Power Project and sharing of water we were able to 
explain to them that at present the Agreement is between 
the two Prime Ministers. We also explained to them that 
we are ready 10 look al Ihe Panjeswar Project on priority 
basis. II is a bigger project which will cover Tanakpur also 
and in thai way the Tanakpur problem will also be solved. 
At present this project is in India. With the total capital 
given by us and also in view of the excellent relations with 
that country we have given them 20 million units of 
electricity and 150 cusecs of water for irrigation purposes. 
When the Panjeswar Project is completed, there will be 
more augmentation of water and more electricity will be 
produced. In that way, they will be able to have more 
electricity and water. So, this discussion was held in an 
amicable manner and they too have been satisfied. 

With regard to the first part of the Question about the 
anti-tndia lobby in Nepal, all I can say is, the discussions 
that we have had with the Deputy Prime Minister of Nepal 
were held in a very good atmosphere and a friendly 
atmosphere. Both the sides are satisfied with the talks. 

R&D In Drugs 
*90 SHRI D. VENKATESWARA RAO: 

SHRI HARISH NARAYAN PRABHU ZANTYE: 
Will the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state: 
(a) whether the Committee set up by the Government 

to suggest measures for accelerating research and 
development in drugs has submitted its report; 

(b) if so. the details of the main observations and 
recommendations thereof; 

(c) the reaction of the Government thereto and the 
action taken thereon; 

(d) the steps taken to promote research and 
development in Drugs Sector in Universities and in 
Government and private labs during the last three years; 

(e) the total investment made during the last three 
years and the projected investment during the next five 
years; and 

(f) the details of schemes formulated for attracting 
investment in R&D by multir'lationals and other incentives 
10 Indian researchers abroC'.d? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (I) A statement is laid on the Table of the 
House. 

3--47U LSS/95. 

STATEMENT 
(a) to (c) Yes, Sir. The Inter Ministerial Committee has 

submitted its report to the government. It has observed that 
in view of the unique nature and speciat features of the 
Pharmaceutical Industry, which has a high rate of 
obsolescence of products and technologies and in which 
multi-disciplinary research is risky, expensive and time-
consuming activity. special package of fiscal incentives 
may be granted to encourage greater investment in 
research and development in this sector. The 
recommendations of the Committee are under the 
consideration of the Government. 

(d) to (f) The total expenditure incurred by the In-
house R&D units in the pharmaceutical sector is as 
follows: 

1991-92 
1992-93 
1993-94 

(Rs. crores) 

80.00 
95.00 

125.00 

R&D expenditure by the industry during the current 
year 1994-95 is expected to be of the order of Rs. 150 
crores and it is expected' to go up even further in the next 
few years. The Pharmaceutical Industry at present spends 
about 1.5 per cent of its turnover on research and 
develOpment. The government provides various incentives 
and support measures to encourage R&D in the industry 
and also for strengthening linkages between Industry, 
National Laboratories and Universities. 

SHRI D. VENKATESWARA RAO: Mr. Speaker, Sir, 
when did this Inter Ministerial Committee submit its report 
and what are the main features of its recommendations? 
The I.D.M.A. has suggested that if any company invests 
five per cent of its turn-over in research and development 
that company may be given exemption from the Drug Price 
Control Order as well as Income Tax rebate and Customs 
Duty rebate. 
12.00 hrs. 

I also want to know whether this recommendation is 
also being considered with the recommendations given by 
the Inter-Ministerial Committee. 

SHRI EDUARDO FALEIRO: Sir, new molecules now 
discovered indigenously will be exempted from price 
control for ten years. That is the major thing. The other 
thing that has been recommended and which has been 
agreed to by the Government and other things that have 
been recommended by the committee are in the nature of 
fiscal incentives and I am confident that the Finance 
Ministry is seized of the matter .... (Interruptions) 

MR. SPEAKER: The Members of the Council of 
Ministers are discussing their matters in Parliament. 

SHRI D. VENKATESWARA RAO: What are the main 
recommendations of the Committee? 

SHRI EDUARDO FALEIRO: As I have mentioned 
earlier, they are in the nature of fiscal incentives. And may 
I mention here that firstly we have allt.ady ~greed tc give 
the benefit of our different research institulio'15 in 
Government funded institutions, to cooperate With the 
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industry in research and development. That itself is a very 
substantial input. Secondly. as I have mentioned, earlier 
and I could say it now very clearly that research' and 
development is basically the concern of the manufacturers 
themselves. I would like to humbly point out here that 1.5 
per cent of its total turnover is all that the industry spends 
in research and development. There is scope and there 
must be much more substantial investment in this regard. I 
want, however, to make this point that over the last three 
or four years the expenditure of this industry on the 
research and development has increased. But much more 
can and should be done by the industry themselves. 

WRIDEN ANSWERS TO QUESTIONS 
[English] 

Blow-Out at ONGC Well 
*61. SHRIMATI SUSEELA GOPALAN: 

SHRI SUDHIR SAWANT: 
Will the Minister of PETROLEUM AND NATURAL 

GAS be pleased to state: 
(a) whether the Committee appointed to go into the 

causes of the blow-out at the ONGC well at Pasarlapudi 
(Andhra Pradesh) has submitted its report; 

(b) if not, the reasons for the delay and the expected 
date by which the report is likely to be submitted; 

(c) the estimated losses suffered by ONGC till date as 
a result thereof; 

(d) whether the Government have sought foreign 
assistance to cap the well; 

(e) if so, the details thereof; 
(f) the time by which the fire is likely to be brought 

IInder control; and 
(g) the corrective steps proposed to be taken to avoid 

such blow-outs in future? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARM,A.l· (a) and (b) The Enquiry Committee 
has submitted its report to ONGC and is under 
examination. In the meantime, the Ministry of Petroleum 
,nd Natural Gas has also instituted a one-man Enquiry 
Committee to lOOK into the findings of the Enquiry 
Committee set up by ONGC and submit a report to the 
Government. 

(c) The loss is being assessed by ONGC. 
(d) to (f) ONGC sought the help from professional fire 

fighters (from the USA). Initially, the services of MIs.' Neal 
Adams Fire Fighters Inc., USA were utilised and 
subsequently, Mis. Emergency Resources Internationat 
Inc., Texas, USA assisted in extinguishing the fire on 
10.03.1995, and capping the well on 14.03.1995. 

(g) Already there are standing instructions issued by 
OI'lGC on the precautions and safety measures to be 
taken to avoid occurrence of accidents such as blowout 
etc. Further instructions have been issued by the 
Corporation after the present blowout for taking necessary 
orecautionary measures. 

{Translation] 
Irrigation Projects 

*62. SHRi N.J. RATHVA: 
SHRI KHELAN RAM JANGDE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the number of major and medium irrigation projects 
in the country lagging behind their Original schedule; 

(b) the extent of cost escalation as a result thereof; 
(c) the broad reasons for delay in completion of these 

projects; 
(d) the steps taken/proposed by the Union 

Government in this regard; 
(e) whether the State Governments have sent any 

proposal to the Union Government for financial assistance 
for the completion of these projects during the Eighth Five 
Year Plan; 

(f) if so, the details thereof, State-wise; and 
(g) the steps taken/proposed by the Union 

Government in this regard? 
THE MINISTER OF WATER RESOURCES AND 

MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): (a) There are 90 major, 166 
medium irrigation projects running behind schedule in the 
country. 

(b) II is not possible to quantify this in general terms 
as cost escalation varies from Project to Project depending 
on some specific and some general causes. 

(c) The reasons for delay in completion of these 
projects broadly fall into three categories:-

(1) Technical:-
Limited investigations for preparing feasibility report, 

and consequent changes in scope and designs of project 
during implementation; inadequale proviSions in the original 
estimates for infrastructure facilities, land acquisition, 
rehabilitation and resettlement and invironmental 
c:afeguards, etc. 

(2) Financial:-
Rise in prices during construction; non availability of 

adequate funds, escalation in the cost of acquisition of 
lands. 

(3) Other reasons:-
Labour trouble, contractual problems, agitation by 

environmentalists and the land oustees; natural calamities. 
(d) Various steps taken by the Government are giving 

priority to those projects which have made substantial 
progrees, earmarking of pullays to important projects, 
intensive monitoring of selected projects, advising the 
states to establish cost control cells. 

(e) State Governments have been sending proposals 
to the Planning Commission for financidl assistance for 
completion of Major and Medium Irrigation Projects. 
However, irrigation being a state subject, the responsibility 
of funding irrigation projects primarily rests with the State 
Governments concerned. The Central Assitance to the 
States is in the form of block loans and block grants not 
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tied to any project or programme. However, as a special 
case Central Assistance has been provided to Sutlej 
Yamuna Link Canal Project (Inter·State), Indira Gandhi 
Nahar Pariyojana (Rajasthan). Teesta Barrage Proj~ct 
(West Bengal), Sardar Sarovar Project (Inter·State). 
Potteru Irrigation Project (Orissa). Pigut Project (Gujarat) 
and Baldeva Project (Gujarat). 

(f) and (g) Do not arise. 

[Cng/ish] 
Review of TADA 

'63. SHRI R. SURENDER REDDY: 
SHRI RAM TAHAL CHOUDHARY; 

Will the Minister of HOME AFFAIRS be pleased to 
state; 

(a) whether the Government .have received complaints 
regarding misuse of the provisions of T ADA by some of the 
State Govemments; 

(b) if so, the detailS thereof; 
(c) whether the Govemment have also received 

representations from various public organisations for 
repealing of the Act; 

(d) if so. the details thereof; 
(e) whether the Govemment have made any 

evaluation ot TADA excesses and propose to review the 
Act; and 

(f) if so, the details thereot? 
THE MINISTER OF HOME AFFAIRS (SHRI S. B. 

CHAVAN) (a) and (b) As and when complaints are 
received, thasa are referred to concerned State Govts. tor 
immediate appropriate action. However. state·wise 
compilation of complaints are not being maintained. 

(c) and (d) The Govt. have received representations 
from certain public organisations regarding repeal/ 
amendlMfll ot the Act. The malter is under consideration 
of the Govemment. 

(e) and (t) All aspects of the malter, including the 
issues ariSing out ot the Supreme Court judgement on 
T ADA. are under examination of the Govt. 

National Coal Wage Agreement·V 
'64 SHRI BASUDEB ACHARIA: 

SHRI HARADHAN ROY: 
Will the Minister of COAL be pleased to state: 
(a) whether the National Coal Wage Agreement·V has 

been negotiated; 
(b) if so. the details thereof; 
(c) if not, the reasons therefor; and 
(d) the time by whi-:h it is likely to be negotiated? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA): (a) to (d) The National Coal 
Wage Agreement-V is to be drawn' up on the 
recommendations of the Joint Bipertite Committee for Coal 
industry (JBCCI) which consists ot the representatives of 
managements of Coal industry and Coal mine workers. 
JBCCI could not be consUtuied as the National Front of 

Indian Trade Unions had obtained stay order from the High 
Court at Calcutta. This stay order was vacated on 
10.11.1994 and JBCCI·V was constituted on 11.11.94. 

Wage negotiations are now in progress. 

[Trans/ation] 

Autonomy to Electronic Media 
'65. SHRI MOHAN SINGH (DEORIA): 

SHRI NAWAL KISHORE RAI: 
Will the Minister of INFORMATION AND 

BROADCASTING be pleased to state: 
(a) whether the Supreme Court has given any 

direction to the Govetnment for giving autonomy to the 
electronic media and also to set up an independent 
authority to control and regulate the use at airwaves; 

(b) if so, the details thereof; 
(c) the steps taken/proposed by the Government in 

this regard; 
(d) whether the Government have finalised tl-te 

amendments to be made to certain sections of the Prasar 
Bharali (Broadcasting Corporation of India) Act, 1990; 

(e) if so, the details thereof; and 
(f) the time by which the Act is likely to be brought into 

force? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI. K. P. 
SINGH DEO): (a) to (c) The judgemMf of the Supreme 
Court in the case of Union of India versus Cricket 
Association of Bengal dated 9.2.95 is under the 
examination of the Government. 

(d) No. Sir. 
(e) Does not arise. 
(f) No specific time frame can be indicated at prese, it. 

Lead Free Petrol Retail Outlets 
'66. SHRI RAJENDRA KUMAR SHARMA: 

SHRI MOHAN RAWALE: 
Will ihe Minister of PETROLEUM AND NATURAL 

GAS be pleased to state: 
(a) whether the Government have taken a decision to 

instal lead free petrol retail oullets Ihroughout the country 
to check air pollution; 

(b) if so, the number of lead-free petrol outlets 
installed so far and likely to be installed in Delhi, Calcutta, 
Bombay and Madras, separately; and 

(c) the extent to which the air pollution is likely to be 
checked as a result thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b) The Govemment has 
decided to supply lead free petrol presently only in four 
metro cities namely Delhi, Bombay, Calcutta and Madras 
w.e.!. 1.4.95 to meet the requirements of new petrol dnven 
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vehicles fitted with catalytic converters. Details of retail 
ouNets being opened from April, 1995 is furnished below: 
Delhi 80 
Bombay 34 
Calcutta 30 
Madras 10 

154 

Commensurate with the demand, the number 01 retail 
outlets would be increased. 

(c) There will be approximately a 50 per cent 
reduction in the emissions of carbon monoxide and 
hydrocarbons and a near total elimination of lead 
emissions in those vehicles fitled with new catalytic 
converters and running on unleaded petrol as compared to 
the conventional vehicles running on leaded petrol. 
However, the impact 01 these new vehicles on the ambient 
air quality would be known only when their numbers 
become large. 

[English] 
HBJ Gas Pipeline 

>67. SHRI ATAL BIHARI VAJPAYEE: 
DR. LAXMINARAYAN PANDEYA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the HBJ gas pipeline has been under-
utilised over the past three years; 

(b) il so, its yearly capacity utilisation during the last 
three years as against its installed capacity; 

(c) the reasons for under-utilisation; and 
(d) the steps being taken to fully utilise its installed 

capacity? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) (a) Yes, Sir. 

(b) The details are as under: 

Year 

1991-92 
1992-93 
1993-94 

Capacity 
Utilisation 

58.4% 
74.94 % 
81.92% 

(e) TIll November, 1993 the demand was lower than 
availability. Thereafter, I .. e availability of gas has been the 
constraint. 

(d) ONGC is implementing a number of schemes for 
the development of go'; fiel.:l~ in the Westem Offshore. The 
second !=,i!)8line from Bassein to Hazira is being laid and 
the ;.apacity of the Hazira Gas Terminal is being 
exp;,nded. As a result, tht' availability of gas for the HBJ 
pipeline will increase every year beginning 1995-96 till full 
capacity utilisation is reached. 

{Translation} 
Irrigation Facilities 

>68. SHRI REJESH KUMAR: 
SHRI RAMESHWAR PATJDAR: 

Will the Minister 01 WATER RESOURCES be pleased 
to state: 

(a) whether adequate irrigation facilities are available 
in the country; 

(b) if not, the reasons therefor; and 
(c) the measures taken/proposed by the Union 

Government to provide adequate irrigation facilities? 
THE MINISTER OF WATER RESOURCES AND 

MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHAAAN SHUKLA): (a) and (b) Irrigation potential 
has increased from 22.60 million hectares up to 1951 to 
about 85.05 million hectares at the end 01 1993-94 and is 
likely to increase to 96.89 million hectares at the end of 
Eight Five Year Plan. there is scope and need for further 
increase in the future Plans in view of the likely increase in 
the demand for such facilities. 

(c) Major steps taken by the Union Government to 
increase irrigation facilities inter-alia include assigning high 
priority to the sector during the Eight Plan by laying special 
thrust on (a) early completion of ongoing Major & Medium 
Projects, (b) greater users' participation in major and 
medium projects, (c) making Command Area Development 
Programme more effective, (d) priority to speedy 
completion of a large number of ongoing surface water 
minor irrigation schemes, (e) conjunctive use of surface 
and ground water and (f) emphasis on Science & 
Technology Components through Research and 
Development efforts in the field of Water Management, 
through appropriate agencies. 

{English! 
Coaching Schemes for Minorities 

*69. SHAI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of WELFARE be pleased to state: 

(a) when was the scheme for providing pre-
examination coaching to the candidates belonging to 
minority communities appearing in the competitive 
examinations introduced; 

(b) the number of Coaching Centres set up so far 
under the scheme, State-wise; 

(c) the provision made for implementation of scheme 
during each of the last two years; 

(d) whether the Government propose to open more 
Coaching Centres under the scheme; and 

(e) if so, the details thereof? .. 
THE MINISTER OF STATE IN THE MINISTRY OF 

WELFARE (SHRI K.V. THANGKA BALU): (a) A scheme of 
pre-examination coaching to prepare candidates belonging 
to minority communities lor various competitive 
examinations/entrance examinations was launched during 
1990-91. The scheme was not continued 
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after 1990-91, However, a new scheme of pre-
examination coaching for candidates from weaker 
sections with a focus on minorities and socially and 
educationally backward classes has been introduced 
during 1992·93. 

(b) A statement is attached. 

1992·93 and Rs. 3 crores for 1993-94 under the 
scheme. 

(d) Yes, Sir. 

(e) The proposals for organising new coaching 
courses centres will be sanctioned on receipt of 
applications from the reputed professional coaching 

(c) An allocation of Rs. 2 crores was provided for institutions. 
STATEMENT 

Number of Organisations and Courses received Grants (Year & Statewise) 

1992-93 1993·94 1994·95 
States 

Orgns. Courses Orgns. Courses Orgns. Courses 

1. Andhra Pradesh 
2. Bihar 
3. Gujarat 
4. Jammu & Kashmir 
5. Karnataka 
6. Kerala 
7. Madhya Pradesh 
8. Maharashtra 
9. Manipur 
10. Rajasthan 
11. Tamil Nadu 2 
12. Uttar Pradesh 1 
13. Delhi 2 

Total 5 

Allocation of Diesel 

*70. SHRI LALL BABU RAI: 
SHRI KASHIRAM RANA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the criteria adopted for allocation of diesel to 
States: 

(b) whether diesel is being supplied to States as per 
their demands; 

(c) if no' the reasons therefor; and 

(d) the action taken by the Government to meet 
their demands in future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (d) Diesel is not an allocated 
product. It is supplied in full as per the requirements all 
over the country. 

2 
1 
2 

5 

5 5 8 9 
6 7 

2 2 4 6 
4 4 2 

2 
7 7 1 
4 4 <I 5 

1 4 7 
1 1 

3 3 3 3 
3 3 2 2 
4 4 11 18 
2 2 11 13 

35 35 57 76 

Major Macro-Economic Targets 

*71. SHRI ANKUSHRAO RAOSAHEB TOPE: Will 
the Minister of f>"LANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the major macro-economic targets set for the 
Eighth Five Year Plan; 

(b) the extent to which these have been realised 
during the first three years of the Plan; and 

(c) the efforts being made to realise these targets? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) Eighth Five Year Plan 
targets at GOP growth of 5.6 per cent per annum and 
reduction in current account deficit to 1.6 per cent of 
GOP. 

(b) Average GDP growth in the first three years has 
been 4.6 per cent and the current account deficit has 
been reduced to 1.1 per cent of GOP in the first two 
years. 

(e) Annual Plans have prOvided, for increase in Plan 
outlays. 
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Employment Generation 
*72. SHRI RAJENDRA AGNIHOTRI: Will the Minister 

of PLANNING AND PROGRAMME IMPLEMENTATION be 
pleased to stale: 

(a) whether the National Development Council (NDC) 
appointed a Committee to suggest ways and means 01 
achieving the goal 01 providing employment by the end of 
the Ninth Plan; 

(b) il so, the major recommendations 01 the 
Committee; 

(c) whether NDC has directed the Central Ministries 
and State Governments to implement the 
recommendations; 

(d) il so, the response 01 the Union Government as 
well as State Governments thereto; and 

(e) the manner in which the Planning Commission is 
monitoring Ihe implementation of the recommendations? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) to (e) A Committee 01 the 
NDC on employment was set up in February, 1992 to 
make an assessment 01 the unemployment and 
employment situation and suggest ways and means of 
expanding employment generation with a view to achieving 
near-full employment situation by the end 01 the next 10 
years. The major recommendations 01 the Committee, 
which submitted its report in September, 1992, are as 
follows:-

(i) Employment strategy should locus both on 
creation 01 additional productive employment 
opportunities and augmentation of existing 
employment in terms of productivity and incomes. 
Specific strategies emphasising one or the other 
element should be adopted by different States 
depending on their specific conditions and 

problems. 
(ii) Diversilication of agriculture, irrigation, stimulation 

to rural non-agricultural employment, small scale 
industries and cottage industries, large scale 
programmes of construction, faster growth of the 

"0:1 services and the informal sector, should constitute 
the thrust areas lor employment generation. 

(iii) Vast regional variations in work requirements and 
employment structure, call for decentralised 
planning lor employment keeping in view the 
spacial needs of women, marginal farmers and 
agricultural labourers, etc. 

(Iv) For tackling the problem of educated 
unemployment a three-pronged strategy 
comprising development of employment-intensive 
sectors; promotion of self-employment; and raising 
responsiveness of education and training to 
labour-market, needs to..be followed. In the case 
of educated women increased access to 
employment should be facilitated through training, 
creation of special cells/branches in banks to 
meet their credit needs and fixing for them a 

minimum coverage in self-employment 
orogrammes. 

(v) A majpr restructuring of on-going special 
programmes is needed. A degree of selectivity in 
terms of requirements of different areas and a 
measure of employment guarantee should be 
introduced in rural employment programmes. 
Significant part of rural development outlay may 
be utilised for building rural infrastructure. 
Redesigned and expanded programme of 
Integrated Development of Small and Medium 
Towns for building infrastructure and generating 
wage employment in smaller towns may be taken 
up. 

2. The NDC in its meeting held on 18.9.1993 endorsed 
the recommendations of the Committee and directed the 
Planning Commission to initiate further action for 
discussion with Central Ministries and State Governments. 
The Planning Commission has initiated the following 
action:-

(i) Addressing Central Ministries and all State 
Governments forwarding the recommendations 
of the NDC Committee and requesting them to 
implement them. 

(ii) A series of discussions with Central Ministries. 
(iii) Advising various State Governments to organise 

State-level seminars on employment situation. 
3. Employment strategy laid down in the Eighth Five 

Year Plan, currently under implementation, is in line with 
the recommendations of the NDC Committee on 
Employment. Restructuring of. Jawahar Rozgar Yojana, 
introduction of the Employment Assurance Scheme and 
Prime Minister's Rozgar Yojana (PMRY) and the 
restructuring of the scheme Integrated Development of 
Small and Medium Towns (IDSMT) have also been done 
on the lines of the recommendations of the Committee. 
VariOUS State Governments have also been taking into 
account the Committee's recommendations in the 
formulation of their strategies which get reflected in their 
Annual Plans. 

4. The Planning Commission is monitoring the 
implementation of the recommendations through: 

(a) Further review meetings with different Central 
Ministries at the level of Member. 

(b) Reviews with State Governments at the time of 
the A'mual Plan discussions. 

[Translation) 
Coal Reserves 

·73. SHRI RATILAL VARMA: Will the Minister of 
COAL be pleased to state: 

(a) the total estimated coal reserves In the country; 
(b) the quantity of coal being produced at present; 
(c) whether Thermal Power Stations of the country are 

getting adequate quantity of coal; 
(d) if not, the reasons therefor; and 
(e) the steps being taken to increase the production of 

coal in the country? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) ; (a) The Coal reserves in the 
country as estimated (down to 1200 metres depth) by the 
Geological Survey of India (GSI) are 200,03 billion tonnes 
as on 1,1,1995, 

(b) The Coal production in the country dunng the 
year 1993-94 was 246,04 million tonnes and during the 
current financial year (April, ' 94 to February,' 95) the 
total coal production was 222.48 million lonnes 
(provisional). 

(c) and (d) Thermal Power Stations, by and large, are 
getting adequ"le supply of coal. 

(e) Step" , I<-"n by Coal Companies to increase 
production inter ,lli'd . ')elude opening of new mines and 
increasing efficlei1~i and productivity in existing mines by 
modernisation, application of new technologies, and 
ensuring timely availability of inputs and infrastructural 
facilities. 

[English] 

Petroleum Sector Appraisal 

'74. PROF. UMMAREDDY VENKATESWARLU; Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state; 

(a) whether the Government have conducted a mid-
term appraisal of the petroleum sector during the Eighth 
Five year Plan; 

(b) if so, the outcome thereof; 

(c) whether the targets have not been achieved; and 

(d) if so, the corrective steps taken by the 
government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA); (a) Yes, Sir. 

(b) to (d) Mid-Term Review of the Petroleum Sector, 
by Planning Commission, is still under progress and yet to 
be approved by the Planning Commission, 

Irrigation Projects 

75. SHRI CHETAN P. S. CHAUHAN; 
SHRI AMAR PAL SINGH: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the number of irrigation projects pending with the 
Union Gopvernment for clearance till date, State/UT-wlse; 

(b) the reasons for delay in clearing the projects; 

(c) the time by which these projects are likely to .be 
cleared; and 

(d) the irrigation prOjects approved by the Union 
Government during 1992-93, 1993-94 and 1994-95 along 
with the funds allocated, State· UT-wise? 

THE MINISTER OF WATER RESOURCES AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): (a) A Statement I giving the 
number of new major and medium irrigation projects 
pending clearance State-wise is attached. 

(b) and (c) The clearance of a project depends upon 
how soon the stale Government complies with the 
observations of various Central Appraising Agencies and 
obtains forestsienvironmenVrehabilitation & resettlement 
plans clearance as applicable. 

(d) A Statement II giving State-wise details of new 
major and medium irrigation projects given investment 
clearance by the Planning Commission during 1992-93, 
, 993-94 and 1994-95 is attached. 
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STATEMENT I 
Details of new Major & Medium Irrigation Projects pending clearance 

51. 5tateUnion Territory STATUS OF APPRAISAL 
No. 

Projects with the Projects found ac- Projects for techno- Projects on which 
planning Commission ceptable by the economically State Govemments 
for Investment Advisory Committee examined by the are required to sort 
Clearance subject to compliance Central Water out various techno-

of certain Comission and economic issues 
observations such as consideration deferred 
obtaining environ- by Advisory 
mental and forest Committee due to 
clearance etc. non-resolution of 

inter-state issues or 
non-clearance from 
environmentailforest 
angles etc. 

(nos.) (nos.) (nos.) (nos.) 

(1 ) (2) (3) (4) (5) (6) 

Major Medium Major Medium Major Medium Major Medium 

1. Andhra Pradesh 3 2 3 

2. Arunahcal Pradesh 

3. Assam 2 

4. Bihar 5 2 7 

5. Gujarat 9 

6. Haryana 2 

7. Himachal Pradesh 2 2 2 

8. Jammu & Kashmir 2 4 

9. Karnataka 3 

10. Kerala 

11. Madhya Pradesh 10 3 5 

12. Maharashtra 3 2 8 11 3 9 

13. Manipur 

14. Orissa 2 4 2 

15. Punjab 2 

16. Rajasthan 6 

17. Tamil Nadu 2 

18. Uttar Pradesh 6 5 

19. West Bengal 

20. Nagaland 

TOTAL: 4 3 41 24 7 41 39 
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STATEMENT II 

Details of new Irrigation Projects given Investment Clearance by the Planning Commission during the Last Three Years 
(Estimated Cost-Rs. in crores) 

SI. State/Union Territory PROJECTS GIVEN INVESTMENT CLEARANCE DURING 
No. 

1992-93 1993-94 1994-95 

Nos. Estimated Nos. Estimated Nos. Estimated 
Cost Cost Cost 

(1 ) (2) (3) (4) (5) (6) (7) (8) 

1. Andhra Pradesh 3 95.55 25.96 23.00 

2. Assam 

3. Bihar 16.14 

4. Gujarat 12.48 3 88.07 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 2 171.25 

9. Kerala 

10. Madhya Pradesh 441.00 

11. Maharashtra 24.63 

12. Manipur 18.86 

13. Orissa 52.22 2 146.86 

14. Punjab 2 151.96 

15. Rajasthan 12.40 

16. Tamil Nadu 11.46 
• 17. Ultar Pradesh 3 591.81 

18. West Bengal 

TOTAL 16 1447.8. 8 412.85 23.00 

Pre .. and Registration of Books Act, 1867 
'76. SHRIMATI DlL KUMARI BHANDARI: Will the 

MInister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Govemment propose to make the 
Press and Reglstrallon of Books Act, 1867 contemporary 
and newspaper friendly; 

(b) If 10, the details 'thereof; 
(e) whether a Special Review Committee, constiMed 

to limpllfy the procedure of registration and streamline the 
functioning of the· Registrar of Newspapers for India offices, 
haa made C8Itain recommendations; 

(d) If 10, the details thereof; and 

4-470LSS~S 

(e) the action taken/proposed by the Government in 
this regard 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASnNG (SHRI K.P. SINGH 
DEO): (a) and (b) Yes, Sir. A Special Review Group was 
constituted by the Government on 12.8.1993 to review the 
Press and RegIstration of Books Act, 1867 and to identify/ 
recommend changes needed in the Act. 

(c) and (d) The Special Review Group has since 
submitted Its report recommending various changes in 
the Act to make it contemporary and newspaper friendly. 

(e) The report is under examination of the 
Government. 
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{Trans/arion} 
DD Programmes In Foreign Countries 

"77. SHRI MAHESH KANOOlA: 
SHRI BARE LAL JATAV: 

WiH the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

Ca) whether the Government propose to start 
telecaskirig of special programmes in foreign countries; 

(b) if so, the .names of the countries in which these 
programmes are proposed to be telecast and the duration 
thereof; 

(c) the expenditure likely to be incurred thereon; and 
(d) the time by which the service is likely ,\0 become 

operational? 
THE MINISTER OF STATE IN THE MINISTRY OF 

mFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) to (d) Yes, Sir. Doordarshan has launched an 
International service from 14th March, 1995. This service is 
being telecast from Monday to Friday for three hours from 
9.00 a.m. to 12 noon through the Asiasat-J Satellite which 
can be viewed in nearly 40 Asian countries. Gulf countries. 
West Asia, Central Asian Republic and South East Asia. 
The likely expenditure to be incurred on this service is US $ 
SOO per day as hire charges for the transponder. 

[English] 
Exploration by ONGC 

"78. SHRI RAMESH CHENNITHALA: Will the Ministe. 
of PETROLEUM AND NATURAL GAS be pleased to state: 

Ca) the number of oil wells explored by ONGC during 
the last three years; 

Cb) the total quantity of oil produced during this period; 

(c) the average expenditure incurred thereon; 

Cd) whether oil exploration work by ONGC has 
slackened; 

(e) if so, the reasons thereof; and 

(f) the corrective steps taken in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): Ca) During the last three years i.e. 
1992-93, 1993-94 and 1~95 (April to December, 1994) 
ONGC drilled 555 exploratory wens. 

(b) the quantity of crude oil (including condensate) 
produced by ONGC during the above periQd Is given 
be1ow:-

.112-83 ...... ,..... 
"~. 

(1114) 

ZU27 
24.215 
2U1115 

(c) During the last three years, based on the well. 
completed by ONGC for the respective years, the average 
cost is as under:-

(d) No, Sir. 

1991-112 

434.81 

195.63 

11182-113 

5211.116 

205.53 

513.54 

278.85 

(e) and (I) Do not arise. However, in order to further 
increase the exploration tempo in various sedimentary 
basins, an Accelerated Programme of Exploration (APEX) 
has been launched for the period 1994-97. " envisages 
enhancement of seismic and exploratory drilling inputs with 
reoriented strategies in prioritised areas. 

National Policy on Coal MinIng 

"79. SHRI HARISH NARAYAN PRABHU ZANTYE: 
Will the Minister of COAL be pleased 10 state: 

(a> whether the Government are considering to 
formulate national policy on coal mining to attract 
substantial private investment in coal mining in the coming 
years; 

(b) if so, the details thereof; 

(c) the details of investment proposed during the next 
two years in coal mining in public sector; 

(d) whether the Govemment have wor!(ed out a plan 
for establishment of coal washeries and modernisation of 
coal mining to improve the quality of coal required for 
power generation. cement and other industries; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA): Cal and Cb) Govt. has alredy 
amended the Coal Mines (Natonalisalion) Act, 1973 on 
9.6.1993 to allow private sector participation In coal mining 
for power generation, for selting up or coal washeries and 
for other end uses to be notified by the Govt. from time 10 
time. in addition to the existing provision pennitting captive 
mining for producing Iron and steel. 

Cc) Plan outlay ~nded by Planning Commission 
for 1995-96 and that proposed for 1996-97 by coal 
companies at the time of mid-term Appraisal of VIII Plan 
are given below: 

(Rs. In crores) 

Company 1995-96 • 1996-97 

Coal India Umited 2260.00 2204.81 
Singarenl Collieries Co. Ltd. 516.00 818.00 
Neyveli Lignite 387.00 248.31 
Corporation Ud. (minItIg) 
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(d) and (e) As a continuous process, steps are being 
taken for improll8ment of Coal technologies for exploration 
and scientific exploitation of coal deposits, beneficiation 
and utilisation of coal etc, Further, with a view to improving 
lhe quality of coal despatches particularly to the power 
houses, a plan has been drawn to set up coal washeries 
by inviting private sector investment in accordance with the 
recently amended Coal Mines (Nationalisation) Act, 1973. 
Coal India Urnited (CIl) had invited global tenders for 
setting iJP' of washeries on "Build-Cwn-Operate" basis. The 
finally accepted offers in respect of 4 non-coking. coal 
washeries (total capacity 21.2 mtpa) are presently under 
negotiation. Cil has issued another global tender seeking 
bids for setting up of more washeries in the second phase 
of its pian. 

(Translation) 
Forged Visas 

*80. SHRIMATI KRISHNENDRA KAUR (DEEPA): 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there has been a large scale increase in 
the cases of preparation of forged viasa; 

(b) if so, the number of such cases unearthed by the 
Govemment during the last three years; 

(c) the number of persons arrested in this regard 
during the said period indicating the action taken against 
them; and 

(d) the corrective measures taken/proposed to be 
taken by the Govemment to check this illegal practice? 

THE MINISTER OF HOME AFFAIRS (SHRI S.B. 
CHAVAN): (a) to (c) Cases of forged visas detected by 
Imigration authorities are referred to the local police for 
investigation. As per available information in respect of four 
International Airports at Delhi, Bombay, Madras and 
Calcutta, the figures of detection of forged visas and 
arrests made from 1992 to 1994 are as under:-

Oetaclion 
""'-

1992 1993 

335 
1108 

1994 

273 
330 

The above data does not indicate any definite trend. 
Figures of detection of forged visas by State police 
authorities at other airportslland checkposts and arrests 
are not centrally' maintained. 

(d) The following steps are being taken to prevent 
forgery of visas: 

(i) Strict vigil to curb the undesirable activities of 
unaulhorised recruiting agents. 

(ii) Immigration staff at the air-check posts are being 
trained and have been equipped with modern! 
lOphisticated devices. 

(iii) Airtine staff are being trained to detect forged 
visas before issuing boarding passes to the 
passengers. 

Qv) It has been decided to replace the existing visa 

stamp used by our Missions abroad with Visa 
slickers with inbuill security features to prevent 
forgery of visas. 

{English] 

Closure of Karachi Consulate 

82. SHRI RAM VILAS PASWAN: 
SHRI MRUTYUNJAYA NAYAK: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government had to close down its 
consulate located in Karachi at the behest of the 
Government of Pakistan; 

(b) if so, the reasons therefor and the reaction of the 
Government thereto; 

(c) whether the Government have expressed 
willingness to resume bilateral discussion with Pakistan on 
the issue of Indian consulate in Karachi and Pak consulate 
in Bombay; 

'(d) if so, the reaction of Pakistan thereto and the 
further steps being taken by the Government to resolve the 
issue; 

(e) whether the people of both the countries have 
been adversely affected due to the closure of Indian 
consulate in Karachi; and 

(f) if so, the detail thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) In response to the 
demand made by the Government of Pakistan on 26 
December, 1994, the Consulate General of India in Karachi 
was closed down on 4 January, 1995. Government are of 
the view that Pakistan's decision in this regard is based on 
propagandistiC considerations, it is without justification and 
is yet another manifestation of its consistently negative 
approach towards bilateral ties with India. 

(e) and (d) Government have urged Pakistan to 
reconSider the unilateral closure of its Consutate in 
Bombay and its decision to close down the India Consulate 
General in Karachi. However, Pakistan has not yet 
responded favourably. 

(e) and (I) These unilateral Pakistani decisions could 
adversely affect people-to-people contacts and consular, 
commercial and cultural relations between the two 
countries. 
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Drugs Price Control Order 
'85. SHRI SYED SHAHABUDDIN: Will the MINISTER 

OF CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the total number at drugs taken out of the 1987 
pnce control list which have been decontrolled under the 
1995 Drugs Price Control Order; 

(b) the number of new drugs which have been bought 
under control; 

(c) whether the price control envisages 100 per cent 
profit over the ex-factory price; 

(d) whether the prices of decontrolled drugs have risen 
since the Order has come into force; and 

(e) whether the rise in prices will affect the Health 
Programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEiRO): (a) 83 bulk drugs wnich under price control 
under the Drugs (Prices Control) Order, 1987 (DPCO) 
have been decontrolled under the DPCO, 1995. 

(b) 21 bulk drugs whiCh were not under price control 
under the DPCO, 1987 have been brought under price 
col'\trol under the DPCO, j 995. 

(c) No, Sir. The Maximum Allowable Post Manu-
facturing Expenses (MAPE) of 100% is permissible over 
ane above the ex-factor; cost to meet all costs incurred by 
a manufacturer from the stage of ex-factory cost to retailing 
and includes the trade margin and the profit of the 
manufacturer. 

(d) The Drugs (Prices Control), Order, 1995 has been 
notified only recently on 6.1.1995. There aie no reports of 

any abnormal increase in prices of decontrolled medicines 
since that date. 

(e) No, Sir. 

Coal-Based Power Projects 

'86. SHRI TARA SINGH: 
SHRI V. SREENIVASA PRASAD: 

Will the Minister of POWER be pleased to state: 

(a) whether the National Thermal Power Corporation 
has decided to start several coal based power projects in 
the Southern region to meet power shortage; 

(b) if so, the details thereof; 

(e) whether the private sector has also offered to start 
power projects in the Southern region; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI N.K.P. SALVE): 
(a) and (b) To meet the shortage of power in the Southern 
Region. the National Thermal Power Corporation (NTPC) is 
exploring the possibilities of identifying project sites for 
erection of coal based plants. The Ramagundam coal 
based expansion project (1 x 500 MW) and the duel fuel 
(Gas and Naphtha) based Kayamkulam Project (400 MW) 
have been identified. Andhra Pradesh Government has 
allotted two projects to NT PC for implementation (i) at 
Si'nhadri (Vizag) of 1000 MW coal fired and (ii) Hyderaba'"' 
Metro 650 MW Naphtha based, for implementation. 

(c) and (d) Yes sir. The private sector has shown 
interest for setting up power projects in the Southern 
Region of a total capacity 01 about 27308.50 MW. This 
comprises 01 33 projects for 13873 MW in Andhra 
Pradesh, 28 projects for 5495 MW in Karnataka, 12 
projects for 520.20 MW in Kerala and 12 projects for 7420 
MW in Tamil Nadu. The details are given in the statement 
attached. 

STATEMENT 

SI. Name of Project 
No. 

2 

ANDHRA PRADESH 

1. 8hoopalapally 

2. Guddapah 

3. East Godavari 

4. Godavari 

5. GopalpaUy 

6. Hyderabad 

Capacity 
IMW) 

3 

120 

420 

100 

208 

250 

200 

Prov;sional 
Cost 

(Rs. ers.) 

4 

420.000 

1470.000 

350.000 

748.430 

875.000 

700.000 

Type Name of Company 

5 6 

COAL Lawis Stanley As!>ociates Inc. 

COAL -do-

FURNACEO Rayalaseema Petro Chemicals ltd. 

GASINAPT Spectrum Tech. USNJaya Foods & 
NTPC 

COAL Orient Paper & Industries 

FURNACEO Balaji Hotel & Enterprises Ltd. 
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7. 
B. 
9. 

10. 
11. 
12. 
13. 
14. 
15. 
16. 

17. 
lB. 

19. 
20. 
21. 
22. 
23. 
24 
25. 
26. 
27. 
2B. 
29. 
30. 

32. 
33. 

34 

35. 
36. 
37. 
38. 
39. 
40. 
41. 
42. 
43. 
44. 
45. 
46. 
47. 
48. 
49. 
50. 
51. 
52. 
53. 
54. 

Written Answers 

2 

Hyderabad 
-do-
-do-
-do-

Jegurupacu GBPP 
Kakinada 

-do-
Kakinadaport 
Kalingapatnam TPS 
Kalingapatnam 

Karimnagar 
Krishapatnam TPS 

Machilipatnam 
Manuguru 
-do-
Nisamabad 
Ramagundam 
-do-
Ranigumda 
Simhadri 
Twin Cilies 
Visakhapatnam 
-do-
-do-
-do- TPS 
Vizianagaram 
Wadapally 

(33) 

KARNATAKA 
Alma!i Dam 

Bellari-Hospe! 
Biddar 
Bijapur 
Chuchankatte 
Devangontha 
Hemavali LBC 
Hoody 
Hospet TPS 
Indi 
Gamkhandi 
JBTC Co. 
Kahini DPH 
Keerthe Hole 
Kolar 
Koppal 
Kumaradhara 
Mangalore TPS 

-do-
Nagarjuna 
Peenya 
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3 

200 
700 
200 
200 
235 
660 
250 

1000 
250 
120 

120 
1000 

500 
1000 
500 
200 
500 

1000 
200 

1000 
250 
650 
500 
500 

1000 
220 
120 

13873 

600 

300 
20 

150 
15 
76 
15 
40 

500 
20 
20 

240 
20 
21 
20 
50 
48 

1000 
360 

1000 
50 

4 5 

700.000LSHS 
2450.000C/NIDIGA 

700.000FURNACEO 
700.000-do-
B27.000GAS/NAPT 

2310.000Naptha 
875.000CINIO/GA 

3500.000COAL 
875.000COAL 
420.000COAL 

420.000COAL 
3400.000COAL 

l750.000CIN/D/GA 
3500.000COAL 
1750.000LSHS 
700.000COAL 

1750.000CINIO/GA 

6 

G.M.R. Vasavi Industries Ltd. 
Mis. RPG Industries Ltd. 
Balaii Distrilieries Ltd. 
Balaii Biotech Ltd. 
GVK Industries Ltd. USA 
Mis. Kumar's Power 
Mis. Advanced Radio Masts 
Mis. Hadosum Pty. Ltd. 
Under Bidding 
Mis. Krisna Godavari Basin 
Utilities Ltd. 
Levis Stanley Associates Inc. 

Power 

GVK Industries Ltd. & Besocorp. Int. 
Power 
Anagram Finances Ltd. 
Sanghi GjOUP of Industries 
Sri Shiva Power Ltd. 
Mis. Richiman Silks Ltd. 
Mis. Advanced Radio Masts 

1603.000COAL BPL Group 
700.000FURNANCEO Balaii Industrial Corpn. Ltd. 

3500.000COAL Nagarjuna Fertilizers & Chemicals Ltd. 
875.000COAL Mis. Richimen Silks Ltd. 

2275.000NAPTAIG Essar Investment Ltd. 
1750.000COAL Shri Shivapriya Power Ltd. 
, 750.00OCINIO/GA Mis. Amtrex Appliances 
5B18.000COAL Ashok Leyland & National Power UK 
770.000NAPYHA Pan Power Corpn. 
420.000COAL Mis. Krishna Godavari Basin Power 

Utilities Ltd. 

50652.130 

1900.000Hydel 

1050.000Diesel 
70.000-do-

525.000-do-
52.000Hydel 

266.000Diesel 
52.500Hydell 

140.000Diesel 
2240.000COAL 

70.000Diesel 
70.000Diesel 

83B.900GAS/COAL 
70.000Hydel 
73.500Hydel 
70.000Diesel 

175.000Diesel 
168.000Hydel 

50BS.000Coal 
2060.000Coal 
4000.000Coal 

175.000Diesel 

Asia Power Co. Ltd. (TAPCO). USA, 
KPC 
Glndal Tractaple Powr Co. Ltd. 
HMG Power Ltd. 
Kei Energy 
Mis. Graphite India Ltd. 
Independent Power Services Corpn. 
The Sandur Magnese & Iran Orea Ltd. 
Khodey India Ltd. 
Hoke Inter Continental Ltd. USA 
HMG Power Ltd. 

-do-
Jindal GrouplTractbel Belgium 
Mis. Subhash Project & Marketing Ltd. 

-do-
HMG Power Ltd. 
Mis. Kirloskar Oil Engine Ltd. 
Mis. Bhoruka Power Corpn. Ltd. 
Cogentrix Inc. USA. 
Jayaprakash Engg. & Steel Co. Ltd. 
Jesco (Nagarjuna Group) 
Mis. Subhash Projects & Marketing Ud. 
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55, 

56. 
57. 

58. 
59. 
60. 

61. 

62. 
63. 
64. 
65. 
66. 
67. 
68. 
69 
70. 
71. 

72. 
73. 

74. 
75. 

76. 
n. 
78. 

79. 
SO. 
81. 

82. 
83. 
84. 

85. 

Wrillen Ans~ 

2 

Raichur Sl V & VI 

Tubinakere 
Tumkar 

Tumka AnacuJ 
Varahi lOPS 
Varahi TAIL RICE 

Whitefl8ld 

TOTAL 

KERALA 

Anakkayam HEP 
Barapol HEP 
Boothankettu 
Chathankotnada 2 
Chembukadava 2 
Karikayam HEP 
Kuthungal HEP 
Palehuram HEP 
Trikaripur TPP 
Ullungal HEP 

28 

Vilangad HEP 
Western Kallar HEP 

TOTAL 12 

TAMIL NADU 

Basni Bridge Stage II 
Kuddulore TPS 

Gumadipoodi 
-do-

Jayam Koadam Ugnite 
PTP 
North Madras 2 

-do- TPP 3 
PillaiperumalnaJlur 

Samainallur OEPP 
Srimushnam Lignite 
Tuticorin 4 TPS 

Zero Unit (NLC) 

TOTAL (12) 

3 

500 

130 
50 

20 
15 
15 

200 

5495 

8 
9 

16 
7 
7 

12 
20 

3.50 
420 

6 

7 
5 

520.50 

200 
1320 

1000 
500 

1S00 

1000 
500 
300 

100 
250 
SOO 

250 

7420 

GRAND TOTAL (85) 27308.50 

MARCH 20, 1996 

4 

1750.000 Coal 

455.000 Diesel 
• 75.000 Diesel 

70.000 Hydel 
52.500 Hydel 
52.500 Hydel 

700.000 Diesel 

21609.400 

36.000 Hydel 
28.730 Hydel 
56.000 Hydel 
22.010 Hydel 
22.290 Hydel 
42.000 Hydel 
70.000 Hydel 
12.280 Hydel 

1470.000 Coal 
21.000 Hydel 

24.960 Hydel 
14.240 Hydel 

1819.510 

700.000 Diesel 
5664.000 Coal 

3500.000 Gas 
17SO.000 Coal 
52SO.000 Ugnite 

3500.000 Coal 
17SO.000 Coal 
1235.820 Gas-Naph. 

384.000 Diesel 
875.000 Ugnite 

17SO.OOO Coal 

1325.110 Ugnite 

27683.930 

1,01,764.970 

5 
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6 

Public Power Int. Inc., (Northeast 
Energy), USA 
India Power Partners 
MIs. Subhash Projects & Marketing 
Ltd. 
Mot. Dandeli Steel & Ferro Alloys Ltd. 
MS. Bhoruka Power Corpn. Ltd. 
Mot. Sandhur Magnese & Iron Orea 
Ltd. 
Karnataka Breweries & Distilleries 

Ideal Projects & Servies (P) Ltd. 
-do-

Silkal Metallurgic (P) Ltd. 
Ideal Projects & Services (P) Ltd. 

-do-
Travencore Electrical Ind. Ltd. 
Indisil Electosaeets Ltd. 
Ideal Projects & Services (P) Ltd. 
BPL Group 
Travancore ElectriC Chemical 
Industries Ltd. 
Ideal Projects & Industrias Ltd. 
tdeal Projects & Services (P) Ltd. 

Under Bidding 
International Contracting & Marketing! 
Eg., USA 
Under bidding 
Videocon International 
Me. Nally Bhart Engg. Co. Ltd. & 
TIDCO JV 
Mot. Vidiocon Inti. Ltd. 
Mot. Pro-Majestic SON. SHD Malasia 
Dina Vision of Reddy Group'J. 
Markowski USA 
Balaji Group 
Ticapco 
Mot. Tamilnadu Petroproducts Ltd. 
Madras. 
ST Power System Inc. USA 
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Power GeneratIon by NTPC 
"81. SHRI AMAR PAl. SINGH: WUI the Minister of 

POWER be pIeaMd to Itale: 
(a) whither the cOOtribuuon 01 HTPC In capacity 

addition has been substantial and is declining during the 
Eighth Plan .. compared 10 the sixth and seventh Plans; 

(b) If 10, the reasons therefor; and 
(c) the steps being taken to Improve the contribution 

of NTPC In power generation doong the Eighth Plan? 
THE MINISTER OF POWER (SHRI N.K.P. SALVE): 

(a) & (b). The conlribulion of National Thermal Power 
Corporation (NTPC) towards capacily addition In the 
CCUltry has been quite sIgnIfcant. The capacity addition 
of 
NTPC .. compared to total generation capacity added in 
the 6th, 7th and the 8th Plan Is u follows:-

G8I'I8I'atIon Capacity Capacity addition 
added in the country by NTPC (MW) 

6th Plan 
7th Plan 
8th Plan 
(uplo Feb., 1995) 

(MW) 
12,371 
21,401 
11,362 

2,200 
7,613 (35.7%) 
3,827 (33.6%) 

" may be observed from above thal there has not 
been any significanl decline' in the share or POW'" 
generation by NTPC. 

(c) The present aV8l'age PLF of NTPC is 74.6% .. 
compared to the aV8l'age PLF of 54.3% in the Slate 
Sector. Howav8l', measure are being taken 10 Improve 
the availability of POW8l' by expendiling the 
COIMlissioning of new generating capacity and improving 
the performanCe of existing power slations. 

SIck Units 
'92. PROF. SAVITHRI LAKSHMANAN: 

SHRI ANNA JOSHI: 
Will the Minister of CHEMICALS AND FERTIUZERS 

be pleased to state: 
<a) the total number of sick units under his Ministry; 
(b) the total number of units on the verge of 

closure; 
(c) whether a final decision has been taken by the 

Board for Industrial and Financial Reconstruction (BIFR) 
regarding these sick units; 

(d) if so, the details thereof; and 
(e) if not, the likely time by which a final decision 

will be taken? 
THE MINISTER OF STATE IN THE MINISTRV OF 

CHEMICALS AND FERTIUZERS AND MINISTER OF 
STATE IN THE MINISTRV OF PARUAMENTARV 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) The following public sector undertakings 
including their subsidiaries and joint sector undertakings 

under the admInIsIratIve conlrcl of the MIrMy of 
Chemicals and Farlilizars have been decIMId lick by the 
BIFR: 

1. Hindustan FertlIizeIa CorpclI8tian LlmIled ()-FC) 
2. Fertilizer Corporation of india LImtited (FCI) 
3. Projects and Oevelopmenl india UrnIted (POlL) 
4. Indian Drugs and· PhannaceuIicaIs LinItes 
(IOPl) 
5. Smith StanIslreeI Phannaceutic8Is Limited 

(SSPl) 
8. Bengal Invnunity Umited (Bll) 
7. Bengal Chemicals & PhannaceutIcaIs Umited 

(BCPl) 
8. OrIssa Drugs and Chemic:aIs LImIted (ODCL) 
9. Uttar Pradesh Drugs & PbarmaceulIcaIs Ud. 

(UPDPL) 
10. Hindustan AuorocarboM Limited (HFL) 
11. Southam Pesticides CorporatIon Ud. (SPEC) 

(b) Out of the units declared sick, B1FR has issued 
a Show Cause Notice to UPDPL as to why the company 
should not be wound up. The objectionslsuggeslions will 
be consid8l'ed by BIFR in a meeting scheduled for 4th 
May, 1995. 

(c) to (e) No final decision has yet been taken by 
the BIFR on the revival of the three public sector 
undertakings of the 0epar1ment of Fertilizers i.e. HFC, 
FCI and .PDIL In respect of HFC and FCI, the operating 
agency i.e. Industrial Credit and Investment CorporatIon 
of Jnda Limited (ICICI) had submitted its report on 
revival proposaJs to the B1FR on 19.1.1995. In respect of 
these two companies. B1FR has direcled the submission 
of firmed up revival packages by 31.3.95. After 
submission of the firmed up revival packages, 81FR 
which is a OuashJudicial Authority will lake a final 
decision in due course of time. 

The revival packages of IOPL. Bil and SSPL have 
been approved by the BIFR. These reviwII packages, 
int8l' alia, envisage capital restructuring, fr8Ih financial 
assistance, higher production and sales, reduction In 
manpow8l' through the process of Voluntary Retirement 
Scheme and restructuring of the business etc. 

The revival package for OOCl approved by the 
BIFR, envisages higher production and salas, reliefs and 
conscessions from the Banks and the support of the two 
promoters namely the State Govemment and the IOPL 

The revival package for BCPL has been lInalised, 
but it has not yet been sanctioned by the BIFR and a 
hearing is scheduled for 28.3.95. 

As far as SPEC is concerned, the company has 
submitted its revival proposal to the o')erating agency 
lOBI. The next meeting of the sheduled for 
23.3.95 to consider the revival plan proposals. 

The revival package for HFL has not yet been 
finalised. 
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Telecom Regulatory Authority 
·93. SHRI PRAMOTHES MUKHERJEE: 

SHRI ANAND RATNA MAURYA: 
Will the Minister of COMMUNICATIONS be pleased to 

state: 
(a) whether the Government have signed series of 

agreements between the Telecom Department and the 
Indian Private Sector companies with U.S. Telecom giants; 

(b) whether the Government has assured the U.S. 
investors with the settin9 up of an autonomous Telecom 
regulatory authority; 

(c) whether a pilot project has been approved by the 
Government in this field; and 

(d) the objective of the pilot project? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) No 
agreement was signed. However, two technical 
cooperation documents were signed and one Letter of 
Intent was given. Some Indian Companies did sign 
agreements with U.S. Companies. 

(b) Yes, Sir. Such an assurance has been given to all 
propsective investors, both Indian and foreign, in the 
Telecom sector. The decision to set up a Regulatory 
Authority was contained in the Guidelines issued in 
September, 1994 which goven the entry of private sector 
into basic services. Such an authority is considered 
necessary for ensuring fair competition amongst operators 
of telecom services and to protect consumers interests. 

(c) A Letter of Intent has been given for a Pilot Project 
to an Indian Company - US West (India) Ltd. 

(d) The Pilot Project is to try wideband technology, 
wireless and optical fibre technology in the subscriber loop. 

Foreign Investment in Road Transport 
'94. SHRI M.V.V.S. MURTHI: Will the Minister of 

SURFACE TRANSPORT be pleased to state: 
(a) whether the foreign investors have offered to 

invest in the development of the road transport; 
(b) whether there was a proposal to offer a certain 

rate of return on, foreign investment; 
(c) whether it has also been decided that no counter 

guarantee would be offered on any investment; 
(d) if so, the names of the countries which have 

offered investment; and 
(e) the time by which a final decision is likely to be 

taken in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) 
Yes, Sir. 

(b) No, Sir. 
(c) Yes, Sir. 
(d) A number of firms/companies from countries such 

as Singapore, Malaysia, Hongkong, U.K., USA, Canada 
and Turkey h ave shown their keeness to invest in India. 

(e) It is too early to indicate the time by which the 
required legislation will be enacted and policy finalised. 

[T rans/ation 1 
Iron Mining 

'95. SHRI VILASRAO NAGNATH RAO GUNDEWAR: 
Will the Minister of STEEL be pleased to state: 

(a> the total quality and value of iron mined in the 
country during the last two years; 

(b) whether this quantity is adequate for domestic 
requirement; and 

(c) if not, the action being taken by the Government 
for Increasing the Iron mining operations and augmenting 
its production in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI SONTOSH MOHAN DEV): (a) to (c) The 
total quantity and value of iron ore mined in the country 
during the last two years is given below:-

Y_ Quamlly Value 
1992·93 ~7.15 MillIon tomeS As. 906.67 

CI'Of8S 
1993·94 56.34 MIllion tomeS As. 897.15 

CrOf8S 
Around 28 million tonnes of iron ore is presently being 

utilised to meet the domectic demand and the surplus 
quantity is being offered for export. Thus the iren are being 
mined in the country is adequate to meet the overall 
domestic requirement. 

[English] 
Contaminated Underground Water 

'96. SHRI MOHAN SINGH (DEORIA): 
SHRI PRABHU DAYAL KATHERIA: 

Will the Minister of URBAN DEVELOPMENT be 
pieased to state: 

(a) whether Delhi's underground water has been 
contaminated; 

(b) whether any survey has been conducted in this 
regard; 

(c) the main reasons for contamination; and 
(d) the steps proposed to be taken to prevent 

contamination of water? 
THE MINISTER OF URBAN DEVELOPMENT 

(SHRIMATI SHEILA KAUL): (a) and (b) In a recent survey 
conducted by Central Pollution Control Board in some 
parts of Delhi, namely in the localities situated along 
Najafgarh Drain, it was revealed that the water drawn from 
shallow handpumps and tubewells (upto a depth of 40 
metres) was showing somewhat higher values in respect of 
certain pollution parameters in relation to the accepted 
standards for drinking water. 

(c) From the findings of the monitoring done in the 
above areas, it was gathered that the ground water 
contamination in Najafgam Drain Basin area was due to 
the defective disposal of the domestic solid and "quid 
wastes on open lands in unauthorised colonies, unlined 
open drains and discharge of industrial effluents. 

(d) (i) Efforts are made to supply water from deep 
bore tubewells and only after ascertaining that the water is 
fit for human consumption; 
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(II) w'*" .. chlOrinated befOl'8 It is supplied to 
pUblIc. 

(I) The Govemrneri 01 National CepItaI Territory 01 
DelhI and MunicIpal CorporatIon 01 Delhi have been 
IIdvI8ed 10 take ateps 10 Install proper disposal 
mechanIsmS tor cIIpoeaI of dOmestIc solid and liquid 
..... ~ the Industrial effluents and also to take up 
the lining 01 NajafgartI Drain. 

Road Network 
*97. DR. LAXMINARAYAN PANDEYA: 

SHRI ATAL BIHARI VAJPAYEE: 
WIll the Minister 0' SURFACE TRANSPORT be 

pleased to state: 
(8) whether the Govemment propose to review and 

refonnulate the Road Policy about building expressways 
and extensIOn of road network Including four-laning of 
National Highways; 

(b) if so, the details thereof; 
(c) whether the Worldl Bank has suggested 

modifICations in this regard; 
(d) if so, the details thereof; 
(e) whether the new Road Policy covers the 

Himalayan regions; 
(I) if so, the details thereof; 
(g) whether the Govemment propose to tap 

alternative financial resources, both domestic and 
foreign, for funding the road network; and 

(h) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY 

OF SURFACE TRANSPORT (SHRI JAGDISH TYTLER): 
(a) and (b) Govt. is Intending to involve private sector 
In road building activities. The entrepreneur will build 
the facility with his resources and will be permitted to 
collect tee in return for his investment and retain it. . 

(c) to (f) The World Bank has offered comments 
on this approach and inter-alia suggested thaI a 
beginning be made with smaller' projects like bridges 
and urban bypasses and priority expressways. 
Privatisation will be open to all the regions of the 
country. 

(g) Yes, Sir. 
(h) It is too early to indicate details in this regard. 

Relations with Asia-Pacific Region 
·98. SHRI CHITTA BASU: Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 
(a) whether the Govemment propose to forge 

closer relations with the countries in Asia-Pacific region; 
(b) if so, whether any speCific steps have so far 

been taken in that direction; and 
(c) If 50, the details thereof? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) Yes, Sir. 
(b) and (c) High level visits such as visit of 

President Dr. Shankar Dayal Sharma, when he was 
5-470 LSSIIJ~. 

Vice President, to the democratic Peoples Republic Ot 
Korea In 1992, Vice President Shrl K.R. Narayanan's 
visit to Australia In April, 1994 and Prime Minister sM 
P.V. Narasimha Rao's visit to Japan and republic of 
Korea in June 1992 and september 1993 respectively, 
marked a new and Important phase In the development 
of our relations . with countries In the Asia-Pacific 
r8glon. 

The AsIa-Pacific region is one of the fastest 
economically growing regions in the world. this region 
is also culturally and historically closely linked to India. 
It is our intention to develope close and fruitful 
relations with each of these countries in the region to 
mutual advantage. 

{T rans/alion} 
National HousIng POlicy 

'99. SHRI SURENDRA PAL PATHAK: Will the 
Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have proposed any 
legal and regulatory frame-work to expedite the housing 
construction work under the National Housing Policy; 

(b) If so, the details thereof; 
(c) whether the Government have prepared any 

draft to relate It with the overall financial system; and 
(d) if so, the steps takenlbeing taken in this 

regard? 
THE MINISER OF URBAN DEVELOPMENT (SMT. 

SHEILA KAUL): (a) and (b) Tt.e National Housing 
Policy which was approved by the Parliament in 
August 1994 has laid down a detailed legal and 
regulatory framework, which is reproduced as under:-

"4.12 LEGAL AND REGULATORY FRAMEWORK 
4.12.1 The measures for removing legal constraints 

would cover apart from those mentioned elsewhere in 
the Document; 

(a) Provision in the Land Reforms and the other 
relevant Acts to confer homestead rights on 
the occupants. ensure proper rehabilitation of 
those dishoused by projects, protect tribal 
lamilies from eviction. preserve user rights 
over forest and common lands etc .• 

(b) Revision of Master Plan standards, land use 
plans, building by-laws, and infrastructure 
standards by the State Govts. and local 
authorities. based on the National Building 
Code as the guide. This will help reduce the 
cost of shelter, enable efficient use of land, 
and facilitate housing activity; 

(c) Making suitable amendments in the laws and 
procedure goveming land acquisition in urban 
areas to ensure speedy assembly of compact 
lands with due regard to the interest of 
landowners; 

(d) Review and amendment of laws and 
regulations relating to town plaming, • 
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:,,,-:icular!\ 'r.· "or;- ~ ana S;,' 1dards for in-situ 
upgrzdatiol'1 01'\ low bcome settlements and 
housing; 

(e) Enanclment of separate Chfl,:::~r in La pre<.c"i 
cooperative laws on group or cooN!ra!h'~ housing 
activity in order te streamline their operation and 
to remove existil"l9 constraints; 

(I) Enactmen! of Apartment (rTVnership Act jn States 
not having such a iaw and suita~ie I!mendments to the 
eXisting laws "'!'~c(.ver necess..::ry in order to provide tor 
the transfer of OCCUlJ'" .cy rights of individual owners. 
management ot commcn areas. and to enable the creation 
of charge on th8 apartment by iending institutions; 

(9) Steps for the remo.aI uf const'aints to the flow of 
finance inlo (lOusing and servico:;s especially large lending 
to the poor am" housenolds in !I'le informal sector 
tt'lteugh:-

tlexlble procedures and collateral req.)irements as 
weH as ~epaym£'r,: schedules; 
amendments to the National Housing Bank Act to 
pro','ide for speedy foreclosure of mortgages of 
hOusing finWlcs institutions refinanced by NHB. so 
~s to augment the resources of housing finance 
institutions further and to help in creating a 
~(;.ocr1dary market for housing mortgage; 
univers:llisation of the system of English 
Mortgag!!; 
s;rnphlicat,nn of procedure for registration of 
d'JCUmenlS and execution of mortgages. and 
simpl;rl;:a'ion of procedure for investigation of tille 
and the introduction of the Torrens system of 
registration of tille in a phased manner in urban 
and rura' 3reas. 

The implementation of this agenda will be ensured 
through !he joint efforts of Central and State Governments 
8$ flatly as possible,' 

(c) and (d) Steps initiated for the removal of 
constraints to the flow at finance into housing and sen/ices 
.... as u".oat':- -! 

(i) A num!'ler of housing finance institutions have been 
set vI' ,i-eenlly for extending housing loans with 
simplified proce,jure of release and repayment 
sche-1ules. These housing finance institutions 
funcli,.", under the overall supervision and guidance 
of the National Housing Bank. 

(II) 1.5% ot incremental deposits in scheduled 
commercial banks are earmarked lor housing 
finance as per RBI guidelines. 

(III) RBI has revised the definition of housing loans so 
that such loans are Included under priority sector 
advances of commercial banks. As per existing 
directive. scheduled Indian Commercial banks are 
required to ensure that 40% of the credit i. 
towards priority sector. 

(Iv) National Housing Bank haS revised the interest 
rates for housing loans with effect lrom 1.11.1994. 

(v) Amendments to the National Housing Bank Act to 

provide for speedy foreclosure of mortgages by 
housing finance inslitution~ have been fonnulated. 

(vi) Studies have been undertaken for rationalising 
and simplification of the procedure for registration 
and stamp duty. 

[Engiish] 
Visit ot President of South Africa 

*100. SHRi BANAT KUMAR MANDAL: 
SHRI IBlRAMANAND MANDAL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the President of South Africa vi$1ted India 
recently; 

(b) if so, the nature of talks held during the visit and 
outcome of the visit; 

(c) whether any treatylagreement was signed during 
the visit; 

(d) if so. the salient features theresof; 
(e) whether India and South Africa vowed to work 

towards forming an economic grouping of Indian Ocean 
rim; and 

(f) the preparatory steps being taken towards this 
commitment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI SALMAN KHURSHID): (a) to 
(f) A statement is given below:-

STATEMENT 
1. President Nelson Mandela of South Africa visited 

India from 24-27 January 1995 as Chief Guest at the 
Republic Day celebrations. The visit provided an 
opportunity to the two Governments to exchange views on 
several international and regional issues of mutual interest 
and on strengthening bilateral relalions. The visit has 
helped to institulionalise bilateral relations between the two 
countries. 

2. The following three agreements were signed during 
the visit: 

(i) Treaty on the Principles 01 tnler-State Relations 
and Cooperation between the Republic of India 
and Ihe Republic of South Africa. The Treaty sets 
out the shared prinCiples of the two countries of 
peace. democracy and secular governance. their 
resolve to fight against apartheid. racial 
discrimation and religious fundamentalism. to 
strive to achieve a nuclear weapon free and non-
violent world. and their desire to develop a 
multifaceted relationship with a finn belief that 
their bilateral cooperation would further the cause 
of peace and international security globally. 
particularly in Asia and Africa. Both side. have 
also agreed in the Treat to cooperate In the fight 
against international crime. terrorism in all Its 
forms. crimes against civil aviation security. 
shipping and other fonns of transport. iUegai 
international trade in narcotics. and ann. and 
cultural and historical objects. 
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(11) Agreement between the Government of the
Republic 0' Ind!~ ••nd the Aepublic of South Africa
on the Inter-Governmental Joint Commission for
Political, Trade, Economic, Cultural, Scientific and
Technical Cooperation. In this Agreement the two
sides have decided to set up a Joint Commission
to develop mutually beneficial cooperation In
Political, Economic, Trade, Science and
technology. Industry, Transport, Energy, Culture
and Public Health spheres.

(Ill) Protocol on Cooperation between the Ministry of
External Affairs <)f Republic of India and the
Department of Foreign Affairs of the Republic of
South AfrIca. In this ."rotocol both sides have
~greed tc have regular talks and consultations at
least once a year at the level of Ministers of
Foreign Affairs and other levels on international
and regional problems of mutual interest as well
as question relating to bilateral relations.

3. Both sides agreed. 10 hold discussions on the
question of the fonnatlon of an Indian ocean Rim.
Government of India will be partclpaling In the forthcoming
meeting of Experts and Officials on the subject being held
in Mauritius during 29·31 March 1995.

Increa.e In Police Strength
553. SHAI PAEM CHAND RAM: Will the Minister or

HOME AFFAIRS be pleased to stCl!~:
(a) whether the Union Government have received any

proposaJ from the Government or Bihar In regard to
increase the strength 0' police force In the state;

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

~ THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHAI P.M. SAYEED): (a) No, Sir.

(b) and (c). Do not arise.

Film. pending with the Central Board 0' Film
Certification

554. SHRI SYED SHAHABUDDIN: Will the Minister or
INFOAMATION 'AND BROADCASTING be pleased to
ltate:

(a) the lilies of films with the name or the producers
~ the language whose certification is presently pending
before the Central Board of Film Certification or any or the
I'8QionaJ Boards;

(b) the average period taken for such certification; and
(cl the brief particulars of the appeals which are

P8ndlngbefore the Appellate Authority against the decision
01 the Board?

THE MINISTER OF STATE OF THE MINISTAY OF
INFORMATIONAND BROADCASTING (SHRI K.P. SINGH
DeO): (a) to (c) The information is being collected and will
be placed on the Table of the House as early as possible.

Pricing and Marketing of Petroleum Products

555. SHRI HARI KISHOAE SINGH: Will the Minister
of PETROLEW.1AND NATUAAL GAS be pleased to state:

(a) whether there has been a meeting of Restructuring
Group (R Group) to take 8 view of the pricing and
marketing of the petroleum products: .

(b) If so, the details thereof; 81li!
(c) the decision taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
PETAOLEUM AfJtf NATURAL GAS (CAPT. SATISH
KUMAR SHAAMA): (a) to (c) The 'A' Group has been
meeting to deliberate the issues and has yet to submit its
report. ' ..

LPG Agencies

556. SHAI PARASRAM BHARDWAJ: Will the Minister
of PETROLEUM AND NATUAAL GAS be pleased to state:

(a) whether the Government have any plan to set up
LPG agencies during the current financial year;

(b) if so, the details thereof;
(c) whether the Government of Madhya Pradesh has

sent any proposal to the Union Government in this regard;
and

(d) if so, the details thereol?

THE MINISTER Of STATE OF Tr~ MINISTRY OF.
PETROLEUM .~ND NATURAL GA~ (\,.;j\t-' i. ~ATIS~
KUMAA SHARMA): (a) and (t: 89 l.PG dlstributorship
proposals have been included in thf LP'3 Marketing Plan
1994-96 for Madhya Pradesh. This I::: !n addition to 54
distributorship already included in the Marketing Plan for
1992-94 for which sel6ction is undarway through· the
OSP(MP).

(c) No, Sir.

(d) Does not arise.

Supply of LPG

557. SHRI GOPI NATH GAJAPATHI: Will the Minister
of PETAOLEUM AND NATURAL GAS ~ nleased to stale:

(a) whether the Government have any proposal to
increase the network of oil companies to SllPply LPG in all
parts of the country;

(b) If so, the target set by these companies tor 1994-
95, 1995-96 and 1996-97; and

(c) the steps taken to' Increase the LPG netwc.f1<in the
Slate of Orissa, Bihar and Andhra Pradesh?

THE MINISTER OF STATE OF THE MINiSTAY OF
PETROLEUM AND NATURAL GAS (CAPT. SATlSH
KUMAA SHARMA): (a) to (c) Government has recenUy
approved LPG Marketing Plan 1994-96 containing
proposals to set up 1023 LPG distrlbutorshlps all over the
country. The above Marketing Plan contains 24 LPG
distributorship for Orissa, 7 for Bihar and 73 for Andhra·
Pradesh.

.1
1

I
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Allotment of LPG Agencies 

558. SHRI CHANDRESH PATEL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the number of LPG agencies and petrol retail 
ouUets allotted from July, 1994 to January, 1995 to various 
categories like women, SCsiSTs, minority communities, 
handicapped war-widows and educated unemployed, 
State-wise; 

(b) the norms adopted for these calegories; 

(c) the number of other persons and cooperative 
societies allotted LPG agencies and petrol relail outlets 
during the above period; and 

(d) the details of the plan to allot LPG agencies and 
Petrol retail ouUels during 1995-98? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (c) Category-wise details of LPG 
distributorships and R.O. dealerships allotted through the 
prescribed procedure of advertisement and selection 
through Oil Selection Board during June, 1994, to January, 
1995, are indicated below:-

LPG 
RO 

SC ST PH 
67 25 33 
46 35 25 

DEF FE OPEN 
13 23 152 
16 4 149 

There is no separate reservation for women, educated 
unempiQyed, War-widows and Cooperative Societies. 

(d) Government has approved LPG Marketing Plan 
1994-96 containing 1023 distributorships and RO 
Marketing Plan 1993-96 containing 1040 dealerships all 
over the ccuntry. 

{Translation} 

Allotment of LPG Agencies 

559. SHRI LALIT ORAON: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state; 

(a) the details of the locations under the scheme 
sanctioned for Bihar wnere allotment of LPG agency and 
petrol/diesel retail outlets is reserved for persons 
belonging to Scheduled Castes/Scheduled Tribes; and 

(b) the locations for wnich advertismenl has already 
been issued and the locations in regard to which 
advertisments are proposed to be issued in· the near 
future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) As per existing policy, 25% of the 
dealerships / cistrlbutorships to be allotted through OSBs 
are reserved lor SCsi STs. 

(b) 379 RO, SKO/LDO and LPG distributorships were 
incIucIed in various a"'proved Marketing Plans for Bihar. 
Out of the above, as on 1.1.1995, 351 locations have 
already been advertised and 28 locations remain to be 
advertised. 

{English} 

LPG Agencies 
560. SHRI MULlAPPALL Y RAMACHANDRAN: Win 

the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether new LPG agencies and petrol/diesel 
retail ouUets are proposed to be allotted to Kerala; and 

(b) if so, the locations thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NA'TURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b) 38 Retails Outlet 
dealerships and 14 LPG distributorships have been 
included in the current R.O. Marketing Plan 1988-93 and 
LPG Marketing Plan 1992-94 for Kerala, selection for 
which is underway through OSS (Kerala and lakshdweep). 
In addition to this, 38 LPG distributorships and 43 retails 
outlets have been included in the next LPG marketing plan 
1994-96 and RO Marketing Plan 1993-96. 

Opencast Projects 
561. OR. VASANT NIWRUTTI PAWAR: Will the 

Minister of COAL be pleased to state: 

(a) whether the Government have approved some 
opencast projects In various coal fields; 

(b) il so, the details thereof, State-wise; and 

(c) the tolal expected coal output from these coal 
fields and the capital outlay? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRt AJIT PANJA): <a) to (c) The Government 
have sanctioned two new opencast coal ,n;ning projects 
during the period 114194 till date. The details are given 
below:-

Name 01 prOj8d c:on.>anv . SancIIoned CapacIy 
COllI (Mly) 
(As. 
Q'Of&5) 

Urimari opencast Central Coaflelds Bihar 95.33 1.30 
projecl UmiIed 

MugoII opencasI W_ CoaIIIefds MItInIhh 83.63 0.80 
pojecl UmiIed 

Coal Production 

562. SHRI JITENDRA NATH DAS: Will the Minister of 
COAL be pleased to state: 

<a) the quantity of coal produced during the each of 
last two years; 

(b) whether it is sufficient to met the demand of the 
country; 

(c) the quantity of coal exported during these years; 
(d) the rnatket rate and expotted rate of coal during 

these years; and 

(e) the lorelgn exchange earned during these years? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA): (a) The total quantity of coal 
produced in the country during each of last two years was 
as below:-

1992-93 238.23 million tonnes 
1993-94 246.04 million tonnes 
(b) Except for low ash coking coal and high grade 

non-coking coal, the indigenous production of coal is 
adequate to meet the domestic requirement. 

(c) Coal India ltd. (Cll) exports coal to the 
neighbouring countries who are its traditional buyers. The 
quantity of coal exported by Cil during the years 1992-93 
& 1993-94 is as under:-

1992-93 
1993-94 

Quantily 
(in '000 tom",.) 

132.00 
98.20 

(d) Sale of coal within the country is governed by the 
statutory prices notified by the Government. On the other 
hand export of coal is based on the negotiated prices 
which very from transaction to transaction. 

(e) The foreign exchange earned by Cil during the 
year 1992-93 and 1993-94 was as follows:-

Yew FOfOign Exchango Earned 

1992-93 
1993·94 

Allocation of Natural Gas 

US$ 23.40 lakhs 
USS 11.91 lakhs 

563. SHRI SHRAVAN KUMAR PATEL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Governments of Madnya Pradesh and 
Maharashtra have requested the Union Government for 
allocation of natural gas proposed to be imported from 
Omanllran; 

(b) if so, the details thereof; and 
(c) the Government's reaction thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SA TlSH 
KUMAR SHARMA): (a) to (c) Requests have been 
received from various State Governments including 
Madhya Pradesh and Maharashtra for additional allocation 
of gas. The Statewise distribution of the gas proposed to 
be imported from Oman will be decided on grounds of 
techno-economic feasibility. 

{T fans/ation 1 
U.. of Official Language 

564. SHRI SURENDRA PAL PATHAK: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Inspite of legal provisions, the usage of 
official language could not be ensured property in 
MinlslrleslDepartmentslOflices of the Union Governments; 

(b)· whether the targets fixed by the Department 01 

Official language for the effective use of Hindi have not 
been achieved by the Ministries/Departments of Union 
Government; and 

(c) if so, the steps being taken by the Government to 
ensure achievement of targets laid down by the 
Department of Official language? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) Official 
Language policy is being implemented in accordance with 
legal provisions relating to offiCial language. For this 
purpose, a line of goodwill, inspiraUon and incentives is 
being adopted. as far as possible. 

(b) Ministries/Departments of Central Government are 
making efforts to achieve the targets fixed in Annual 
Programme for progressive use of Hindi, issued by the 
Department of O.L. and are bringing improvement in 
implementation of Official language policy. 

(c) Deficiencies in attaining the fixed targets, are 
being brought to the notice of concerned Departments! 
Minislries for correctional measures. 

[English] 
Profit of ell 

565. KUMAR I FRIDA TOPNO: Will the Minister of 
COAL be pleased to state: 

(a) the profit earned by the Coal India Limited (Cll) 
during 1994-95; and 

(b) the tolal production of coal during the said year? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRI AJIT PANJA): (a) The financial year 1994-95 
is nol yet completed. The profit earned or loss incurred by 
Coal India lid. (Cll) during 1994-95 can be indicated only 
after completion of Ihe financial year and finalisation of 
accounts. 

(b) The total production of coal in Coal India Umited 
during 1994-95 (April. 94 to February, 95) is 196.05 million 
tonnes (provisional). 

2O-Polnt Programme In Andhra Pradesh 
566. SHRI DATIATRAYA BANDARU: Will the 

Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the progress made in implementation of 20 Point 
Programme in Andhra Pradesh in 1993-94; 

(b) whelher the State Government has requested any 
additional financial assistance from Union GOVerMl8nt for 
the implementation of 20-Point Programme in 1994-95; and 

(c) if so, the details thereof? 
THE MINISTER OF STATE OF THE MtNISTRY OF 

PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) The progress made in 
the implementation of the 2D-Point Programme in And!Ya 
Pradesh in 1993-94 is given in the Statement attached. 

(b) and (c) The funding of these programmes is done 
through sectoral outlays which undergo change in size 
during Annual Plans. There is no separate allocation of-
funds for the Twenty Point Progl'8lMl8. 
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STATEMENT 
STATE: ANDHRA PRADESH 

s. Point No. Name oIltsm 
No. 

1. 01A I.R.D.P. (FAMILIES) 
2. 01B JAWAHAR ROZGAR YOJANA (MANDAYS) 
3. 01C SSI UNITS (REGD.) 
4. 05A DISTRIBUTION OF SURPLUS LAND 
5. OS BONDED lABOUR REHABILITATION 

6. 07A DRINKING WATER PROBLEM, VILLAGES 
COVERED 

7. OSA COMMUNITY HEALTH CENTRES (c:HC) 

6. OSB PRIMARY HEALTH CENTRES (PHC) 
9. OSD IMMUNISATION OF CHILDREN (OPT, 

POLIO & BeG) 
10. 09A FP STERILISATION 
11. ogB Ea. OF STERILISATION IUD, CC & OP 
12. 09C ICDS BLOCKS OPERATIONAL (CUM) 
13. 090 ANGANWAOtS (CUM.) 
14. llA SC FAMILIES ASSISTED 
15. lIB ST FAMILIES ASSISTED 

16. 14A HOUSE SITES ALLOTTED (FAMILIES) 
17. 14B CONSTRUCTION ASSISTANCE 

(FAMILIES) 
18. 14C INDIRA AWAAS YOJANA (HOUSES) 
19. 140 EWS HOUSES PROVIDED 
20. 14E LlG HOUSES 
21. 15 SLUM IMPROVEMENT (POPULATION) 
22. lSA TREE PLANTATION ON PRIVATE LF-NOS 
2J_ 16B AREA COVEREO-f'UBLIC AND FOREST 

LANDS 
24. 18 FAIR PRICE SHOPS 

25. 19B PUMPSETS ENERGISED 

26. 19C ;MPROVED CHULLAHS 
27. 190 BIOGAS PLANTS (STATES) 

Change In City Name 

567. SHRt RAM NAIK: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the decision given on October 11, 1994 in respect 
of the Writ Petition in the Bombay High Court that 
'Mumbai' should be used instead of 'Bambai' in Hindi; 

(b) if so, the reaso!'1S for not implementing the High 
Court judgement; 

(c) whether the Government have laken any decision 
to use 'Mumbai' instead of 'Bombay' in English; 

(d) if so, the time by which it is likely to be 
implemented; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P,M. SAYEED): (a) Yes, Sir. 

(b) to (e) In view of the decision of the Bombay High 
Court, the matter is under consideration tor further lollowup 
aCtion. 

YEAR: 1993-94 

Units 1lIrgel Achievement "age 
1993-94 1993-94 Achievement 

NOS. 204024 298910 147 

NOS. 102562000 99899000 97 
NOS. 8330 15874 191 

ACRES 122810 27139 22 
NOS. 1000 855 88 
NOS. 1269 

,_ 
111 

NOS. 40 0 0 
NOS. 60 0 0 
NOS. 1684820 1745000 104 

NOS. 600000 599000 100 
NOS. 278778 195257 71 

NOS. 192 192 100 
NOS. 24553 21666 88 
NOS. 381000 475080 125 
NOS. 95000 166750 176 
NOS. 100000 218975 219 
NOS. 52900 164625 311 

NOS. 49034 44894 92 
~S. 25000 54381 217 
NOS. 1240 1262 102 
NOS. 225000 314705 140 
NOS. 195000000 97616000 50 

HECT. 70000 34530 49 

NOS. 502 513 102 
NOS. 56000 112443 201 
NOS. 170000 236923 139 
NOS. 12800 19631 153 

Welfare of Handicapped 
568. SHRI A. CHARLES: Will the Minister of 

WELFARE be pleased to state: 
(a) whether there is any proposal under consideration 

of the Union Government lor training, placement and 
rehabilitation of handicapped; 

(I:;) if so, the details thereof; 
(c) whether there is also any proposal to introduce a 

legislation in this regard; and 
(d) if so, the time by which it is likely to be 

introduced? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WELFARE (SHRI K.V. THANGKA BALU): (a) Yes Sir_ A 
new Programme called Community Based Rehabilitation 
(CBR) in Rural Areas is under consideration of the Union 
Government for providing training, placement and 
rehabilitation 01 the handicapped. 

(b) Under the above mentioned programme, H Is 
proposed to give assistance to voluntary organisations to 
run CBR programmes in rural areas in selected districts 10 
provide a complete package 01 rehabilitation 'HrVic:ea 
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Including early detection and intervention, education, 
vocational training, placement and psychosocial 
counselling and rehabilitation, etc: The programme is 
proposed to be funded fully by the Central Government. 
Grant·in-aid wouid be made available to voluntary 
organisation, 

(c) Yes Sir. 
(d) The draft bill is under consideration. It shall be the 

effort of Government to introduce it in the Parliament as 
1000 as possible. 
{Translation] 

Development of Hilly Are •• 
569. SHRI SUSHIL CHANDRA VERMA: Will the 

Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether Central assistance is provided for the 
development of hilly areas of some States; 

(b) If so, the criteria thereof; 
(c) whether the Planning Commission had constituted 

a Working Group of review the programmes already 
implemented; 

(d) whether the technical committee constituted under 
the said Group has given certain suggestions in regard to 
the definition of the hilly areas and whether the hilly areas 
have been Identified as per the definition; 

(e) the Ilames of the areas of Madhya Pradesh which 
come under the recommended definition; and 

(I) whether the Union Government propose to provide 
Central assistance to the hilly areas identified as per the 
recommendations of the said committee, as it is being 
done in the case of certain hilly areas of some States at 
present? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) to (I) Special Central 

Hill Area Development Programme which include 
designated hill areas in Uttar Pradesh, Assam, Tamil Nadu 
and West Bengal, and designated talukas of the Western 
Ghats. Based on the recommendations of the Working 
Group on Hill Areas during the Seventh Plan, Planning 
Commission set up an Expert Group to go into the 
question of delineation of new hill areas in the country, in 
May, 11HJ6. However, owing to paucity of funds, it has 
been decided not to extend the Hill Area Development 
Programme to any new hill area in any State, induding 
Madhya Pradesh, durina the Eighth Plan. 

[English] 

Schemea under National Water Development Project 
570. SHRI P.C. CHACKO: Will the Minister of WATER 

RESOURCES be pleased to state: 
(a) whether some schemes under the National Walel 

Development projecl have been launched in Kerala; 
(b) if so, details thereof alongwith allocation made by 

Union Government; 
(e) if not, the reasons therefor; 
(d) whether some fillaociai assistance for these 

proJects has been provided by intemational financial 
institutions like World Bank; and 

(e) if so, the details thereof with terms of such 
assistance, project·wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.V. RANGAYVA NAIDU): 
(a) to (e) Five projects are taken up under World Bank 
assisted National Water Management Project. The funds 
for these schemes are provided under State PIan. As per 
credit agreement, 70 ,:ftlrcent of the expanditure incurred 
upto August, 1990 and 90 percent thereafter, on projecl 
cost, is to be reimbursed by the World Bank. 

Assistance is provided to desigllated hill areas under the The Qetails of schemes are appended as statement 
STATEMENT 

DETAILS OF SCHEMES UNDER NATIONAL WATER MANAGEMENT PROJECT (NWMP) 
STATE· KERALA 

(Rs. in Lakhs) 

SI. Name of Scheme Date of Inclusion in Cultural Com- Estimated Cost Anticipated Ex· 
No. National Water mand Area (CCA) penditure upto 

Management under National March, 1995 
Projecl Water Management 

Project (Hectares) 

1. MAlAMPUZHA 89-90 20553 882.19 890.19 
2. MANGALAM 91-92 3440 223.00 218.00 
3. PHOTHUNDY 91-92 4685 300.17 295.17 

'4. VAZHANI 92-93 5013 156.00 63.31 
5. PEECHI 92-93 16000 543.40 500.00 

TOTAl 49691 2104.76 1966.67 
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Local Area Development Scheme 
571. SHRI K. PRADHANI: Will the ~inister of 

PlANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a> Whether the Government have reviewed the 
programmes under MP's Local Area Development 
Scheme (MPLAOS); 

(b) " so, the deficiency and difficulties identified 
under the scheme; and 

(c) the step taken to rectify the Scheme? 

THE MINISTER OF STATE OF THE MINISTRY 
OF PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) to (c) The whole 
8Cheme had been gone through in great detail with the 
Hon'ble Speaker of the Lok Sabha and leaders of the 
opposition parties. Representatives of the Government 
were also present. As a resun of this review the 
guidelines were revised which have since been laid on 
1he table of the House. 

(T rans/alion] 

NatIonal 011 Grid Scheme 
572. SHRI RAMASHRAY PRASAD SINGH: Will the 

Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the works executed under the National Oil Grid 
Scheme fIR date; and 

(b) the benefits derived therefrom? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (b) There is no National Oil 
Grid Scheme. However, there are seven existing 
product pipelines fpr transportation of petroleum 
products as under:-

BARAUNI~KANPUR 

BOMBAY-PUNE 
GAUHATI-SILIGURI 
HALDIA-BARAUNI 
HALDIA-RAJBANOH 
KOYAU-AHMEOABAO 
MATHURA~ALLANDHAR 

The Kandla-Bhatinda pipeline is under execution. 

Transportation by pipelines has several benefits. It 
.. economic:aI, falter and dependable. Other 
edvantagea are reduc:tion in transit losses, conservation 
of energy. feasibility to expand at lower cost, better 
prctedion from natwal calamities and minimum 
..wonmenteI impcal 

{English] 
Insurgency In North East 

574. SHRIMATI SAROJ DUBEY: Will the Min~ter 
of HOME AFFAIRS be pleased to slate: 

(a) whether some officers of the 16th Maratha 
Light Infantry were killed by the N.E. Insurgents at the 
fagend of 1994; 

(b) If so, whether the Government have made any 
Inquiry Into the killings of these officers; 

(c) il so. the details thereol; and 
(d) the measures taken by the government to 

contain the activities 01 insurgents? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI P.M. SAYEED): (a) Yes, Sir. 
U. Col. KB. Poonacha. the acting Commanding Officer 
01 the 16th Maratha Ught Infantry and a jawan were 
killed on December 27, 1994 at Mokokchung by Naga 
insurgents. 

(b) and (c) The State Government 01 Nagaland set 
up a Joint Fact Finding Committee to ascertain facts. 
Separately, a Technical Assessment Committee has 
also been set up to assess the damage to properties. 

(d) A series 01 measures have been laken which. 
inter-alia, include the declaration of the National 
Socialist Council 01 Nagaland as an 'Unlawful 
AssocIation' under the Unlawful Activities. (Prevention) 
Act, 1967, notification of a 5 Km. belt on the 
Nagaland-Myanmar border. a 2G-Km. belt in Nagaland 
along the Assam-Nagaland border, and the district of 
Mon as "disturbed area" under the Armed Forces 
(Special Powers) Act, 1958; financial assistance to the 
State Government for strengthening of the Police 
Force. deployment of additional units of SecurIty 
Forces/Central Para Military Forces and belter sharing 
01 inlormation and co-ordination of counter-insurgency 
operations. 

[Translation] 

Reservation for Backward CIa .... 
575. SHRI BRAHMANAND MANDAL: Will the 

Minister of WELFARE be pleased to state: 
(a) whether most of the backward classes have 

demanded reservation separately on the basis of 
Mandai Commission Report; and 

(b) if so, the details in this regard? 
THE MINISTER OF STATE OF THE MINISTRY 

OF WELFARE (SHRI K.V. THANGKA BALU): (a) Yes, 
Sir. 

(b) The Mandai Commission has recommended 
reservation 01 27th lor OBCs in all Goverrvnent 
Services both in the Centre and the States. the 
Government have accepted this recommendation. COPT ~ 
have Issued instructions for reservation of 27% 01 
vacancies to the OBCs in civil posts. and services 
under the Government 01 India to be filled through 
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direct recNitment vide their O.M. No. 36012122193-Estt. 
(SCT) dated 8.9.93. 

[English] 
Ayodhy. Dispute 

576. SHRI CHinA BASU: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) w.hether the Governrnent have since examined the 
implications of the latest judgement of the Supreme Court 
on the Ayodhya dispute; and 

(b) If so, the details thereof and the steps the 
Government propose to take in this regard? 

THE MtNISTER OF HOME AFFAIRS (SHRI S.B. 
CHAVAN): (a) and (b) The Supreme Court of India, vide tis 
judgement dated 24 October, 1994, in the proceedings 
related to the validity of the Acquisition of Certain Area at 
AyodI:Iya Ordinance/Act, 1993 and the meintainability of 
the Special Reference on the RJB-BM dispute, has, inter 
alia, upheld all the provisions of the Acquisition Act except 
Section 4(3) thereof; it has also held that all pending suits 
and other legal proceedings relating to the disputed area 
within which the structure (including the premises of the 
Inner and outer courtyards of such structure), commonly 
known as Ram Janma Bhoomi-Babri Masjid stood, stand 
revived for adjudication of the dispute therein; further, it 
has held that vesting of the disputed area in the Central 
Government is limited, as a statutory receiver, with a duty 
for Its management and administration, maintaining status 
quo therein (according to the provisions of the Act) and 
handing it over in terms of the adjudication made in the 
suits for implementation of the final decision therein. The 
judgement has also observed that, consequently, the 
Special Reference is superfluous and unnecessary, and 
the same has been returned unanswered. Following the 
Supreme Court judgement, the hearings in the revived title 
suits have resumed in the Lucknow Bench of Allahabad 
High Court and the matter is under the consideration of 
that Court. 

[Translation 1 
Additional Gas to M.P. 

5n. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government propose to increase the 
quantity of gas being supplied through H.B.J. gas pipeline 
during the Eighth Five Year Plan; 

(b) whether the Governmenl propose to provide 
additional gas to Madhya Pradesh for setting up of power 
plants and other projects; 

(c) if so, the action taken in this regard; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROlEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) The capacity of the HBJ pipeline is 
being expanded from 18.2 MMSCMD to 33.4 MMSCMD. 

(b) to (d) The gas projected to be available along the 
6-470 LSSI9S. 

HBJ pipeline is fully allocated. Hence, it is not feasible to 
allocate additional gas to Madhya Pradesh. 

{English} 

Development of Backward Regions 

578. SHRI AMAR ROY PRADHAN: Will the Minister of 
PLANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Planning Commission has received 
any proposaVscheme for the development of backward 
regions of North Bengal; and 

(b) if so, the delalis thereof; and 

(c) the steps taken/proposed by the Union 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) 10 (c) The Planning 
Commission has not received any proposaVscheme for 
development of backward regions of North Bengal. Rs. 10 
ereres, however, was earmarked in the Annual Plan 1994-95 
of West Bengal for infrastructure development in North 
Bengal, subject to utilisation of fund. 

Recruitment Policy in HPCL 

579. SHRI RASHEED MASOOD: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the recruitment policy 01 the Hindustan 
Petroleum Corporation Limited has been examined by the 
Government; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) (a) The recruitment policy of HPCL is 
well defined and is reviewed by the Corporation as and 
when necessary. 

(b) and (c) The norms with regard to age, educational 
qualifications, and experience for recruitment are clearly 
specified. Non-managment recruitment is done through 
candidates sponsored by concemed regional Employment 
Exchanges. Open advertisement is resorted 10 only upon 
issuance of non-availability Certificate by concemed 
Employment Exchanges. The recruitment in management 
cadres is done on all India basis through open 
advertisement. Presidential Directives regarding 
reservations in recruitment for SC/ST IOBO/PH .,. 
compiled with. The recruitment policy is revised as and 
when required for making need-bas8d modifications. 
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FM Channel 
580. SHRI AN" PAL SINGH: Will the Minister of 

INFORMATION AND BRAODCASTING be pleased to 
state: 

(8) whether the Government propose to introduce 8 
24 hour FM channel of Akashwani; 

(b) if so, the details thereof; and 
(c) the time by which It is likely 10 be introduced? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
OEO): (a) to (c) Yes, Sir. The service of All India Radio's 
FM channel in Delhi was extended to 24 hours with effect 
from 14th February. 1995 comprising 15 hours of in-house 
programmes and 9 hours of programmes of private licensees. 

Sharing of Yamuna Water 
581. SHRI R. ANBARASU: 

DR. S.P. YADAV: 
SHRI SAJJAN KUMAR: 

Win the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether any agreement has been signed amongst 
the five State regarding sharing of Yamuna water; 

:tl) whether under this agreement the Govemment of 
Harydna has been supplying 100 MGD water for the 
li8cond phase of Haiderpur Plant; 

(e) i/ so. the reasons for which the Government ot 
Haryana has dist:ontinued the supply of water to this plant; 
and 

(d) the steps taken/proposed by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
\~ATER RESOURCES (SHRI P.V. RANGAYYA NAIDU): 
(a) Yes. Sir. A Memorandum ot Understanding (MoU) 
between Uttar Pradesh, Haryana, Rajasthan, Himachal 
Pradesh and National Capital Territory of Delhi regarding 
aJIocation of surface now of Yamuna was signed on 12th 
May, 1994. 

(b) and (c) There is no such provision in the MoU. 

(d) The Upper Yamuna River Board has been 
constituted by Government of India on 11th March, 1995 
for regulation of allocation of Yamuna water amongst the 
beneficiary States as per the MoU. 

I Translation) 

Kidnapping of Children 
582. DR. LAL BAHADUR RAWAL: Wililhe Minister 01 

HOME AFFAIRS be pleased to state: 
(a) whether incidents 01 kidnapping of children and 

demanding ransom are increasing in Delhi day-by-clay; 
(b) it so, the naumber of children kidnapped and killed 

during 1994 and 1995 so far, month-wise; 
(c) the number ot cases solved; 
(d) the number of persons arrested so far indicating 

the number ot those penalised; and 

(e) the action taken by the Government to check such 
incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) There has 
been an increase in Delhi in the incidents of kidnapping of 
children and demand for ransom in 1994 as compared to 
1993. 

(b) to (d) The requisite information is given in the 
enclosed statement 

(e) To check the crime of kidnapping Of children 
kidnappers and other criminals having previOUS history are 
kept under surveillance. Intelligence gathering machinery 
has also been geared up. Motor Cycle patrolling as wen as 
PCR surveillance have been intensified. advertisements 
have been given in the press for educating the public 
about safely measures. Special Cells have been created at 
the District level under the Crime Branch, and also in each 
of the nina police districts, assigning dedicated teams for 
investigation of kidnapping and abduction cases. Safety 
tips for parents of school going children have been 
prepared, widley published in the news-papers and 
circulated to a" the schools. 

STATEMENT 

Months 

1994 
January 
February 
March 
April 

May 
June 
July 
August 

Number of Number of 
Children Children Killed 

Kidnapped for After Being 
Ransomter Kidnapped 

2 
1 
3 

1 
8 
5 

Number of Cases Number of 
Solved Persons Arrested 

2 
1 
2 

(returned on his 
own) 
1 (returned on his 
own) 

1 
6 (including two 
who retumed on 
their own) 

3 

4 
2 
6 

11 
4 

Number of 
Persons 

Penalised 
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Months 

September 
Ocotber 
November 
December 

1995 
January 
February 

[Eng/ish] 

Number ot 
Children 

Kidnapped for 
Ransomter 

4 

3 
2 

4 
3 

Petroleum Products 

Naumber ot 
Children Killed 

Atter Being 
Kidnapped 

1 
2 

583. SHRI RAM SINGH KASHWAN: Will the Minister 
ot PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there is an acute shortage ot petroleum 
products, such as diesel, petrol and LPG in various parts 
ot the country; and 

(b) if so, the steps being taken by the Governm8"nt to 
ensure adequate supply of these essential products? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and Cb) The Government have not 
received any reports of acute shortage of petroleum 
products in the country. The demand for petrol and diesel 
is being met in full. The demand of existing LPG 
consumers is also being met in full. 

Irrigation Projects 

584. SHRI HARIN PATHAK: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment have sought Japanese 
co-operation in the field of irrigation; 

(b) if so, the number of irrigation projects funded by 
Japan; 

(c) whether any such project is located in Orissa; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P. V. RANGAYVA NAIDU): 
Ca) Yes, Sir. 

(b) to (d) At present, two Irrigation Projects, namely, 
Upper Indravatl Irrigation Project and Upper Kolab 
Irrigation Project, in Orissa are being implemented with 
Japanese loan assistance of Yen, 3n4 Miltion and Yen 
37611 Million respectively. 

Number ot Cases 
solved 

3 (including one 
who returned on 
his own) 

2 (including one 
who returned on 
his own) 

2 

2 

Number ot 
Persons Arrested 

8 

4 
3 

7 
2 

Raring of Gas 

Number ot 
Persons 

Penalised 

585. SHRI SHANKER SINH VAGHELA: Will the 
Minister of PETROLEUM AND NATUR.n GAS be pleased 
to state: 

(a) the quantity of natural gas produced daily from the 
different oilfields of Gujarat; 

(b) the quantity of gas'being tlared daily from different 
fields of the State; 

(c) wehether the Union Government propsoe to utilise 
flaring gas in Gujarat; 

(d) if so, the details thereof; and 
"(e) the time by which tho said proposal is likely to be 

cleared? 
THE MINISTER Of STA:E OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATiSH 
KUMAR SHARMA): (a) The dally production of natural gas 
is 6.58 MMSCMD.; 

(b) o.n MMSCMD of gas is being nared daily. 
(c) to (e) ONGC is putting up tho required facilities for 

utilisation of additional quantities of gas. The gas available 
from isolated pools whiCh is now being Hared has recenlly 
been allocated to Consumers. 

[Trans/ation] 
Bombay High Gas Pls::O!Ilne 

586. SHAI CHHITUBHAI ~MIT: Will the Minister of 
PETROLEUM AND NATURAL ~S be pleased to state: 

(a) whether leakage in Bombay High Gas Pipeline 
took palce in Olpad of Surat District in February, 1995; 

(b) it so, the details thereof; 
(c) the reasons for the gas leakage; 
(d) the extent of loss of life and property as a result 

thereof; 
(e) the loss suffered by the Oil and Natural Gas 

Corporation and the persons found rasponsible for this 
incident and the action taken against them; and 

(I) the corrective steps taken/proposed to be taken by 
the Government to check such incidents in future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
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?ETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No, Sir. 

(b) to (I) Do not arise. 

[English] 
Rehabilitation' of Ouat ... 

587. SHRI SHIVLAL NAGJIBHAI VEKARIA: Will 
the Minister of WATER RESOURCES be pleased to 
state: 

ea) the number of families. affected by the Sardar 
Sarovar and Narmada (Indira) Sagar projects; 

(b) the number of families shifted and rehabilitated 
so far; 

(c) the tir1Ie by which the remaining families are 
likely to be rehabilitated and; 

(d) the details of facilities provided to the 
rehabilitated families? 

THE MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES ( SHRI P. V. RANGAYVA 
NAtDU): (a) and (b) The details are as under:-

........... Tolal No. 01 PJoarea 01 ~ .. 
ProjM:I PlojllCt Rehabllillllion "'*' ........ ry 1995 

AII_ No 01 PilF •• 

Fan.. House PIoI& AgrtcIAJraI 
(PAl's) aIIoII8d Land allOl1ld 

SardIw .a.727 88S5 B58S 
Sarovar Project 
Narmada 30.739 InfomIa1Ion II being coIlecIed 
(Indta) and will be laid on the Table 
Sagar Project 01 ilia House. 

(c) Rehabilitation Programme for the affected 
families is linked with the progress of construction of 
the dam. Steps have been taken to rehabilitate the 
families well before the actual submergence of the 
villages in which they reside. 

(d) Apart from allotment of House Plots and 
Agricultural Land to the eligible families, the Project 
Affected Families are provided payment of subsistence 
allowance, rehabilitation grant, ex-gratia, productive 
assets and civic amenities like primary shoois, wells, 
hand pumps, transit-sheds, insurance cover and 
electrification. 

[Translation} 
Companies and Cooperative Societies of Ex-

Serillcemen 
588. PROF. RITA VERMA: Will the Minister of 

COAL be pleased to state: 
Ca) the number of companies and Cooperative 

Societies of Ex-sewicernen in BCCL; 
(b) the details of wolt( being undertaken .by them; 
(c) the numbel' thereof during each of the last 

three years and th..: amount paid to them; 
(d) whether any· complaint has been received that 

other persons have been holding the charge of these 
institutions in the name of ex-servicemen; 

Ce) if so, the names of such companies and 
cooperative societies; and 

(f) the action being taken against them? 
THE MINISTER OF STATE OF THE MINISTRY 

OF COAL CSHRI AJIT PANJA) (a) Nine ex-servicemen 
companies sponsored by the Director General 
(Resettlement), Ministry of Defence, New Delhi and 
one Co-operative Society sponsored by the District 
Administration, Govt. of Bihar, are at present wolt(ing 
in Bharat Coking Coal Limited. 

Cb) They undertake loading of coal into tippers 
and wagons by pay loader, picking of shale and 
stone, breaking and transportation of coal to the 
sidings, washeries and coal dumps from different 
collieries in BCCL 

1991-92 1992-93 1993-94 
Cc) No. of Ex-servicemen 5 10 10 

companies. 
No. of Ex-servicemen 
Co-operativ8 Societies. 
Amount paid (Rs. in 1003.62 957.75 1494.45 
lakhs) 

Cd) District Administration alleged that there is 
involvement of other persons in holding the charge of 
some companies in the name of ex-servicemen 
companies. 

ee) The names of such companies are: 
(1) Mis. Pragati Carriers (Pvt.) Ltd. 
(2) Mis. S8inik Goods Carriers (Pvt.) Lid. 
(3) Mis. Karanpura Transport Company (Pvt.) 

Ltd. 
(4) Mis. Ex-servicemen Patliputra Coal 

Carriers (P) LId. 
(5) Mis. Paradise Transporters (Pvt.) Ltd. 
(6) Mis. Kunjeon Coal Carriers (Pvt.) LId. 
(7) Mis. Jai Jawan Coal Carriers (Pvt.) LId. 

(f) The BCCL is investigating into the allegations. 
Agreement with one company has been terminated so 
far, atter informing the DG(R), the sponsoring 
authority. 
{English] 

Blow-out at ONGC Well 
589. SHRI J. CHOKKA RAO: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Oil and Natural Gas Corporation 
Limited has given any assistance to the victims of 
gas blow-out at Pasarlapudi in East Godavari district 
of Andhra Pradesh; 

(b) it so, the details thereof; and 
(c) the royalty paid by ONGC to the State 

Government of Andhra Pradesh for the lands utilised 
tor exploitation of Oil and Gas during tha last three 
years including the current year? 

THE MINISTER OF STATE OF THE MINISTRY 
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OF PETROLEUM AND NATURAL GAS (CAPT. SATISH 
.KUMAR SHARMA) (a) Yes, Sir. 

(b) People from the affected villages were immediately 
evecuated and housed In relief camps and provided food, 
medical assistance etc. The entire expenditure for running 
the relief camps was reimbursed by ONGC to the Distri,.. 
Administration. 

Cc) During the years 1992-93 to 1994-95 (upto 
31.12.94) ONGC paid a total amount of Rs.2591 lakhs to 
the Government of Andhra Pradesh by way of royalty for 
the crude 011 and natural gas. 

Information Super Highway 
590. SHRI CK KUPPUSWAMY: Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether an American Television Company has 
embarked on an ambitious plan to set up India's First 
Information Super highway in Bombay; 

Cb) if so, the details with the cost involved; and 
(c) the time by which it is likely to become 

operationat? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DeO) (a) The Ministry of Information and Broadcasting 
have no information in this regard. 

(b) and (c) Do not arise. 

Se. Erosion 
591. PROF. K.V. THOMAS: 

SHRI MULLAPALL Y RAMCHANDRAN: 
Will the Minister of WATER RESOURCeS be pleased 

to ritate:; 
(a) whether the Government of Kerala has requested 

the Union Government for changing the present norms of 
getting Central assistance to protect the sea shores from 
sea erosion; 

(b) if so, the details thereof; 
(c) the steps taken/proposed by the Union 

Government in this regard; and 
(d) the funds pro\-ided to the Government of Kerala 

tor anti-sea erosion !Nork during each' of the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.V. RANGAYVA NAIDU) 
(a) to (c) A proposal was received from Government of 
Kerata for continuing the Central Loan Assistance for Anti-
Sea Erosion works on the pattern which existed upto 1983-
84. 

TIll 1983-84, the pattern of assistance was that the 
Government of India will P!'ovide ~ of expenditure incurred 
by the State annually as Central assistance in the form of 
Loan. But from 1984-85 onwards the pattern of assistance 
tor reformation works was reduced to 50% of the amount 
apent by the State on such works. The State Gove:nment 
of Karat. has been informed that starling from 8th Five 
V .... Plan, the National Development Council in ils meeting 

held in Deceomber, 1991 has revised the formula for 
division of fiscal resources between Centre and the State 
Sectors. Now the State Governments are entitled to 
additional allocation to meet challenge of special problems. 
Accordingly as a rneasure of decentralisation, the Central 
Loan Assistance for anti·sea erosion works has been 
discontinued from the 8th Plan. In the case of financial 
constraints the State Government can approach the 
Planning Commission to provide such Central assistance 
from the Special Problem Area Funds. Guidelines for 
formulating such proposal has also been communicated. 

The proposal received from Government of Kerala for 
external assistance was examined in Central Water 
Commission and returned for clarification in August. 1992. 
The compliance of Government of KeraJa is still awaited. 

(d) No separate funds have been earmarked tor 
Government of Kerala for anti-sea erosion works during the 
last three years. 

Upper Krishna Project 
592. SHRI V. KRISHNA RAO: 

SHRI C.P. MUDALAGIRIYAPPA: 
SHRI K.G. SHIVAPPA: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government of Karnataka has 
requested the Union Government to increase the height of 
thi! Alamatti Dam (Upper Krishna Project) to 524.26 
metres; 

(b) If so, the steps taken/proposed by the Union 
Government in this regard; and 

(c) the time by which the project is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.V. RANGAYVA NAlOU): 
(a) The Deputy Chief Minister, Government of Karnataka In 
September, 1994 had requested for raising the full 
reservoir level of Alamalti Dam to 524.256 Metres. 

(b) The modified Project Report as an when received 
at the Centre will be examined expeditiously in accordance 
with the provisions of Krishna Water Disputes Tribunal 
Award. 

(c) The clearance of the project depends on the 
concurrence of the Co-basin States to the modified pro~ 
proposal and upon how soon the State Government 
complies with the observations of the Central Appraising 
Agencies including obtaining' the environmenllTorestsl 
tehabilitation & resettlement plan clearances. 

[Translation] 
Unauthorised LPG Connections 

594. MOHAMMAD ALI ASHRAF FATMI: WiD the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the number of unauthorised cooking gas 
connections detected in Bihar during each of the last three 
years; 
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(b) whether the Government propose to regularise 
such unauthorised gas connections; and 

(c) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) There have been no reported 
cases of detection of unauthorised LPG connections in the 
Slate of Bihar during the last three years. 

(b) and (c) Do not arise. 

[English] 
Sharing of Ganga Water 

595. SHRI SANAT KUMAR MANDAL: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the progress made in regard to sharing of Ganga 
water in the last round of talks with Bangladesh; 

(b) whether the Government propose to proceed the 
mailer in consultation with the Government of West 
Bengal; and 

(c) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU): 
(a) Following the understanding reached at the Prime 
Ministers level in May 1992, Joint Committee of experts 
have met twice (last meeting was held at Dhaka in March 
1993) and held in depth discussions to work for an 
equitable Iongterm and comprehensive arrangement for 
sharing the flows of Ganga and other common rivers. The 
issue was further discussed between our PM and the PM 
of Bangladesh in April 1993 at the Dhaka SAARC Summit. 
It was agreed that proposals for an equitable, long term 
and comprehensive arrangement would be developed by 
both sides and the discussions on this subject will 
continue. 

(b) and (c) Government of West Bengal is consulted 
time to time and its interest is laken care by Government 
of India 

Channellsatlon of Swan River 
596. PROF. PREM DHUMAL: Will the Minister of 

WATER RESOURCES be pleased to state: 
(a) whether the Union Government have received any 

proposal from the Government of Himachal Pradesh 
regarding channeIisation of Swan river and seventy three 
1ributaries; . 

(b) if so, the steps laken by the Union Government in 
this regard; 

(c) whether the Union Government propose to give 
special assislance for this purpose; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRi P.V. RANGAYVA NAIDU): 
(a) Gowtmment of Himachal Pradesh had submitted a 
project report for channelisation of Swan river In March, 
1992. 

(b) The proposal of the Slate Government was not 

found techno-economically viable and was returned to the 
State Government with certain suggestions. 

(c) and (d) Does not arise. 

[Translation] 
Private Companies 

597. DR. SATYA NARAYAN JATIYA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the names of the private companies which have 
been granted permiSSion to start functioning in the field of 
LPG till December, 1994: and 

(b) the prices of LPG cylinder fixed by each of the 
companies with the Quantity of gas contained in a cylinder 
and how far it varies from the prices fixed by the public 
sector Oil Companies functioning and the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) Under the Parallel Marketing 
System, private agencies have been allowed to import LPG 
by using/setting up their own facilities and distribution net-
work for sale of such imported LPG at market determined 
prices. No permission is required to be obtained from the 
Ministry of Petroleum and Natural Gas for undertaking 
parallel marketing. However, they will have to obtain 
necessary approvals under relevant Acts and Rules 
regarding safety, pollution control etc., as applicable. 

(b) There being no price control by Govemment on 
LPG imported and sold under the parallel marketing 

. system, it is being sold at market determined prices fixed 
by parallel marketeers on the basis of import price and 
demand and supply position, which keep on varying 
Government is not maintaining such information. 

[English] 
LPG Agencies 

69B. SHRI MANJA Y LAL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government are aware of the news 
item captioned, "small towns to get LPG outlets soon" 
appearing in 'The Hindustan TImes' dated December 22, 
1994; 

(b) if so, the reaction of the Government thereto; 
(c) whether any maximum and minimum number of 

consumers have been fixed for allotment of an LPG 
agency; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) Yes, Sir. 

(b) to (d) At present LPG distributorships are opened 
in towns having a population of 20,000 and above subject 
to economic viability and product availability. Keeping in 
view the expected increase In availability of product and 
the demand from the smaller towns, it has been decided 
by the Govt. to extend LPG marketillQ to other towns by 
extending the area of operation to the adjoining villages. 
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Potential of the adjoining villages will also be taken into 
consideration for planning the LPG distributorships. 

{Translation} 

Ultaranchal State 

599. SHRI SANTOSH KUMAR GANGWAR: 
SHRI RAM PRASAD SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
State: 

(a) whether a proposal for creation of a separate 
Uttranchal State Is under the consideration of the Union 
Government; 

(b) whether the Union Government have also received 
a proposal from the Government of Uttar Pradesh in this 
regard; and 

(c) if so, the time by which a final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) and (b) The 
Government of Uttar Pradesh has forwarded two 
Resolutions adopted by the State Legislature in 1991 and 
1994 for creation of a separate State called UllaranchaV 
Uttarakhand comprising the eight hill districts of the State. 

(c) while appropriate efforts are on, no definite time-
frame can be laid down in a sensitive and delicate mailer 
like this one. 

[Englishj 

Regulation of Cable TV Network 

600. SHRI SOBHANADREESWARA RAO VADDE: 
Will the Minister of INFORMATION AND BROADCASTING 
be pleased to state: 

(a) whether the Government have any proposal to 
regulate cable T.V. network in the country; and 

(b) if so. the details thereol? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) and (b) Yes, Sir. The Cable Television Networks· 
(Regulation) Ordinance, 1994 was promulgated on 29th 
September, 1994. its salient features are:-

-universal registration of Indian cable operators; 
--f'8Striction of loreign equity in cable networks to 49%; 
_mphasIs on sell regulation; 
-simple procedural requirements; 
-basic programme and advertisement code; 
-upgradation 01 existing hardware within three years; 
·-.aaonable dtlterrents against YiQlation of the law; 
_dequale safeguards against harassrnoont of cable 

operator. 

Sardar Sarovar Project 
601. SHRI JAG MEET SINGH BRAR: 

DR. MAHADEEPAK SINGH SHAKYA: 
Will the Minister of WATER RESOURCES be pleased 

to state: 
(a) whether a linal decision has been taken by the 

Government regarding construction of Sardar Sarover 
Project; 

(b) if so, the details thereof aJongwith the height and 
shape of this project; 

(c) the present estimated cost of the project and the 
expenditure incurred thereon so far; 

(d) the details of the resources alongwith the amount 
to be released by each of them; 

(e) whether the payment schedule of the above 
amount has also been made; 

(I) if so, the details thereof; and 
(9) the time by which the project is likely to be 

completed? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P.V. RANGAVYA NAlOU): 
(a) and (b) The Planning Commission accorded investment 
clearance to Sarder Sarover Project in October, 1988 
which comprises a gravity dam with height 01 125 metre 
above River Bed and a 460 kilometre long lined main canal 
with a head discharge of 1133 cubic metres per second 
(40,000 cubic feet per second). The project will have an 
installed capacity of 1450 megawatt of power to be shared 
by Madhya Pradesh, Maharashtra and Gujarat in the ratio 
of 57:27:16 and provide irrigation to an area of 17.92 Iakh 
hectares in Gujarat. The main canal will also carry 
Rajasthan's share of Narmada Waters, viz. 616.74 Million 
Cubic Metres (0.5 Million Acre Feet) for irrigating 0.73 lakh 
hectares of area in drought prone districts of Banner and 
Jallore in Rajasthan. 

(c) The approved estimated cost of the project at 
1986-87 price level is As. 6406.04 crores against which an 
expenditure of Rs. 3641 .02 crcres has been incurred upto 
December, 1994. 

(d) The cost of power component of the project is to 
be shared in the ratio of 57:27:16 by the Governments of 
Madhya Pradesh, Maharashtra and Gujarat while the cost 
of the irrigation component of dam is to be shared by 
Gujarat and Rajasthan in the ratio of 19:1. The actual cost 
of the Main canal is to be shared by Gujaral and Rajaslhan 
on cubic feet per second mile bases. The cost of the 
Branch canaili and distribution system is 10 be. entirely 
borne by Gujarat. 

The details 01 share due from the Party States 10 
Govemment of Gujaral as on 31.12.1994 are as under.-
_hya PradNh All. 291.22 CIor8a 
MaharllShlra As. 118.89 CIor8a 
Rlljaslhan As. 139.00 erores 

TOTAL 

(e) and (I) The Party States are required 10 release 
their shares quarterly in advance based on budgetary 
provision. 
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(9) According to the present schedule, likely date of 
oompletion of the product including canal system is 2,000 
A.D. 

Gas from Oman 
602. DR. R. MALLU: Will the Minisler 01 

PETROLEUM AND NATURAL GAS be pleased to state: 
<a) Whether an estimate has been made ragarding 

the amount likely to be spent on the project under which a 
pipeline is to be laid in the sea for the transportation of gas 
from Oman to India; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b) The estimated investment 
on the Oman-India pipeline project is of the order of US 
dollars in billion. 

(Translation] 
Criminal ActlvlUes 

603. SHRI SATYA DEO SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government propose to instal 
oomputors in the country for keeping a strict watch on 
criminal activities; 

(b) if so, the locations thereof, State-wise; and 
(c) the estimated amount likely to be incurred in this 

regard? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI P.M. SAYEED): (a) to (c) 
Government of India have approved a project for setting up 
a computerised informaticn system on . Crime and 
Criminals. The project envisages setting up of a data 
network at the District, State and National levels lor 
storage. processing and retrieval of information. The 
estimated cost of the project is Rs. 29.12 erores. 

[English] 
Ban on Private Lotteries 

604. SHRI JAGA TVIR SINGH ORONA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

la) whether the Union Government have received a 
bill regarding ban on private lotteries from the' Government 
of Uttar Pradesh for approval; 

(b) if so, the details thereof; and 
(c) the action t~ by the Union Government 

thereon? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI P.M. SAYEED): (a) and (b) The 
Uttar Pradesh Unauthorised Lottery (prevention) 
Ordinance, 1994, was received on 28.7.1994 for previous 
instructions of the P.resident under Article 213(1) of the 
Constitution of India. 

(c) The State Legislatations call for examination by 
the concerned Departments/ Ministries of the Government 
of India and consultation with State Governments wherever 

found necessary. The concemed State Governments and 
the Central Ministries/ Departments are reminded 
constantly to expedite their views in the matter. 
Discussions are also held where necessary, to expedite 
the clearance 01 the Bills. 

Spilling of crude 011 at ONGC well 
605. SHRI V. SREENIVASA PRASAD: 

SHRI TARA SINGH: 
Will the Minister of PETROLEUM AND NATURAL 

GAS be pleased to state: 
(a) whether the gas well at Pasarlapudi (Andhra 

Pradesh) has now started spilling out a shower of crude oil 
resulting worst situation within 5 sq. Km area; 

(b) whether the Indian as well as the foreign experts 
have failect to cap the well; 

(c) if so, the facls thereof; 
(d) the amount spent by the Government so far in a 

bid to cap the well; and 
(e) the likely time by which the lire is likely to be 

brought under control? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No, Sir. 

(b) {c) & (e) No, Sir. The lire was extinguished on 
10.03.1995 and the well capped on 14.03.1995. 

{d) As on 28.02.1995. ONGC has incurred an 
expenditure of Rs. 6,11 ,83,7001- towards the services of 
foreign experts, other m'aterials and civil works. 

Investment by ONGC and 011 
606. SHRIMATI DIPIKA H. TOPIWALA: Will the 

Minister 01 PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Union Government has approved a 
proposal 01 combined investment of $ 2 million by the Oil 
and Natural Gas Corporation and the Oil India Limited; 

(b) if so, the details thereof; 
(c) whether any foreign investment is likely to be 

involved in this; and 
(d) If so, Itle detials thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLUEM AND NATURAL GAS (CAPT. SATtSH 
KUMAR SHARMA): (a) and (b) Government have 
approved an Accelerated Exploration Programme to be 
implemented during 1994-97 at an estimated cost of 
Rs. 6500 crores. Its major components are:-

(i) Exploration in the deep water areas. 
~ii) National seismic programme. 
(iii) !=xploration In frontier areas. 
(iv) Acquisition of acreages abroad. 
(c) and (d) A part of this exploration effort is 

contemplated to be carried out through joint ventures 
between ONGClOIL and private oil companies. Apart from 
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this. efforts are being made to allract private investment in 
exploration activities In India. However. an estimate of the 
likely investment would be possible only after bids ari 
received. 

National Commlulon for Satal Karameharles 
607, SHAI MANGAL RAM PREMI: Will the Minister of 

WELFARE be pleased to state: 
(a> the financial powers being enjoyed by the Nallonal 

Commission for Safai Karmacharies; 
(b) whether the Government' propose to grant more 

financial pOWers 10 the Commission; 
(c) if 80, the dellsils thereof; and 
(d> the steps taken by the Government to expedite the 

decision in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

WELFARE (SHRI K. V. THANGKA BALU): <a) Financial 
Powers have been delegated to the Secretary. Nalional 
Commission for Safai Karmacharies as Head of 
Department under Supplemenlary Rules 2(10) and Rule 
3(F) of the Delegation of Financial Power Rules, 1978 as 
amended from time to time. 

(b) to (d) 00 not arise. 

{T rans/alion J 
Sex Related Crimea 

608, SHAI JANAROAN MISRA: Will the Minister of 
HOME AFFAIRS be pleased to slale: 

(a> whether S8l(-related crimes are increasing 
constantly; 

(b) if 80. the details of such incidents took place in 
Delhi during each of the last four months; and 

(e) the steps taken by the Union Government to check 
such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI P. M. SAYEED) <a) No, Sir. During 
1994. 309 cases of rape and 1668 cases of eve-teasing 
have been reported, as agalnst 315 cases of rape and 
2108 cases of eve-teasing reported during 1993. However, 
the reported cases of molestation of women have 
Increased from 259 cases during 1993 to 290 cases during 
1994. 

(b) The number of such cases which took place in 
Delhi during each of the last four months is as under:-

He.i November December Jaroary February 
1994 1994 1995 1995 

Aape 21 21 18 22 
,.,..,...", 29 22 24 26 
01_ 
E--.Ing 138 100 75 80 

(c) The steps taken by the Government to check such 
incidellts include the foIlowing:-

• Setting up 01 a Special Unit for Crime against 
Women in Police Head auarters and in each of the 
nilJ8 Police Districts. 
Allending to distress calls from women at all hours. 

• lmoartino training in un-armed combat to women 
7-470 !SSI95. . 

and girls in schools, colleges and residential 
colonies. 

• Detailing Policemen on duty outside girls, colleges 
and schools and also at important market places, 
bus stops and other places frequented by women to 
check cases of eve-teasing. 

• Deploying policemen in running buses to check eve-
teasing. 

(English] 

Amnesty international Report on Kashmir 

609. SHRI SANAT KUMAR MANDAL: Will the 
Minister ot HOME AFFAIRS be pleased to state: 

(a) whether the latest Amnesty International's Report 
on Kashmir has started off a new round of dispute between 
the human rights group and the Indian Government; 

(b) whether the Union Government are aware that a 
few months ago, Amnesty put the picture ot a woman from 
Tamil Nadu on the cover of its magazine, Campaign 
Joumal, and tried to pass it off as the image of a suffering 
Kashmiri woman 'under the siege of the Indian forces'; 

(c) if so, the measures taken/proposed to prevent the 
Amnesty from distorting facts; 

<d) if so, whether the Union Government have 
conveyed their objections to the International Amnesty over 
this report; and 

(f) il so, the response of International Amnesty 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) to (e) 
Amnesty International's latest report on Kashmir entitled 
'Torture and Deaths in Custody in J&K' was released on 
31 January '95. As in the past, the report contained 
exaggerated and sweeping allegations of human right 
abuses alongwith 706 specific cases of alleged custodial 

o deaths. Detailed response to the general allegationS 
alongwith factual reports in respect of 579 specific cases 
have been sent to Amnesty through High Commission ot 
India, London. The lact that Amnesty has continued to tum 
a Nelson's eye to the root casue of human rights abuses in 
the stale viz. terrorism, aided and abetted by extemal 
forces with territorial ambitions has once again been 
brought out forcefully in our response. Government's 
concern against the methodology adopted by Amnesty 
International and want of objectivity in its documentations 
has also been brought out in our response. 

Amnesty International, in their campaign Joumal 
(November/December '94 issue) for British Section has 
published the picture of a non-Kashmiri woman under the 
caption of "Kashmir: where India has turned Heaven into 
Hell: first pictures from beslged Srinagar." The Government 
conveyed objections to Amnesty International in the 
strongest possible term through diplomatic channels and 
asked them to explain the position. In a telter dated 
15.12.94, the Amnesty International has informed that the 
investigation carried out by an independent media expert 
has confirmed that the photo feature carried out in its 
Journal of November/December '94 contained serious 
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errors, Subsequent!" Amm·-.iy Ir.k:;)ali.:.na! also published 
an apology in liS Sriti~:', S6ction's Journal, Januaryl 
February '95 Issue aIongwith the correction stating that the 
photograph was actually of a Tamil woman praying and not 
of 'Kashmiri woman in mourning'. 

Srlrem Sagar ProJect 
610. SHAt D. VENKATESWARA RAO: 

SHRI BOLLA BULL! RAMAIAH: 
Will the Minister of WATER RESOURCES be pleased 

to state: 
(a) whether the Government of Andhra Pradesh has 

sought loan from the Wor1d Bank to expedite the 
completion of the Sriram Sagar Project and Srisailam right 
bank canal; 

(b) whether the Wor1d Bank has approved the said 
oroposal; 

(c) if so, the deta::s thereof; 
(d) whether the Union Government have also agreed 

to help the State in implementation of these schemes; and 
(e} if so, the details thereof? 

Tl-1E MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRt p, V. RANGAYYA NAtDU): 
is) Yes, slr. 

(t,) and (e) The Wor1d Bank has already pre-appraised 
A'-''''1ra PPidesh Irrigation Project-III in November, 1994, 
wh.--", comprises completion of Sriram Sagar Project and 
Sri!'<3itam Right Bank Canal. The project is scheduled for 
ApprCiisal in April, 1995 subject to compliance of certain 
key_ issues by the Stale Govemment. These include 
submission of draft Economic Rehabilitation Programme for 
Project Affected Persons (PAPs), revised Environmental 
Impact 'Assessment, report on Simulation Studies on 
'Krisnna and Godavari Rivers, draft agreement on future 
operating rules for water releases from Srisailam and 
Sriramsai,lar Reservoirs, revised overall project estimates 
after expenditure prioritisation and project related budget. 

(d) and Ie) Both Sriram Sagar Project and Srisailam 
Right Bank Canal Proj&ct have been included in VIII Plan, 
with a plan outlay of Rs. 363 erore and Rs. 440 erore 
respectively. ' 

Regional Feature Alma on Primary Channel 

611. SHRI P. KUMARASAMY: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the numoer 01 feature films telecast in Kannada, 
Malayalam, Tamil and Telugu on the Primary channel 01 
Doordarshan during the last two years; 

(b) the reasons for telecasting less number of Tamil 
feature films on this Channel vis-a-vis other languages; 
and 

(c) the action the Govemment propose to take to 
remove such anomalies? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K. P. 
SINGH DEO): (a) The details are as under:-

Kannada 10 
Malayalam 08 
Tamil 11 
Telugu 09 

(b) anu (c) Do {lot arise in view of (a) above. 

[T ,ans/alion 1 
Cartoon Films 

612. SHRI ANIL BASU: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the number of Cartoon Films produced by Films 
Division during each of the last three years; 

(b) whether Budgetory outlay for production of 
Cartoon Films has been utilised during the said period; 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K. P. 
SINGH DEO): Ca) The yearwise number of cartoon films 
produced by the Films Division during the years 1991-92, 
1992-93, 1993-94 and 1994-95 (upto 28.2.95) is 10, 6, 14 
and 4 respectively. 

Cb) to (d) No separate budget is kept for production of 
cartoon films in Films Division. Expenditure on production 
of cartoon films is met from within the overall provision of 
funds for production of films under non-pian. During each 
year the funds were fully utilised. 
{English] 

Indo-Iranian Gas Pipeline 
613, SHRI ANANTRAO DESHMUKH: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to state: 
(a) whether the Govemment have carried out any 

study for setting up of Indo-Iranian gas pipeline; and 
(b) if so, the details and outcome thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): Ca) and (b) The feasibility study for the 
Iran-India natural gas pipeline has been commissioned. the 
report is likely to be available towards the end of this year. 

Combating of Fire at ONGC Well 

614. SHRI BOLLA BULLI RAMAIAH: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether a three number team of experts from the 
US is assisting NOGC to combat the blow-out on its drilling 
rig at Pasartapudi in East Godavari, Andhra Pradesh; 

(b) whether experts from any other a)untries were 
asked to assist in controlling the fire; 
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-,. (c) whether any suggestions have been made by
these experts to avoid such fire in future; and

(d) if so, the details thereof?
THE MINISTER OF STATE OF THE MINISTRY OF

PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Mls. Emergency Resources
International Inc., Taxes, USA assisted ONGC in
extinguishing the fire on 10.3.95 and capping the well on
14.3.95.

(b) No, Sir.
(c) No, Sir.
(d) Does not arise.

Local Area Development Scheme
615. SHRI C.P. MUDALAGIRIYAPPA:

SHRI K.G. SHIVAPPA:
Will the Minister of PLANNING AND PROGRAMME

IMPLEMENTATION be pleased to state:
(a) whether the funds released under MP's Local Area

Development Scheme would henceforth be non-lapsable
under the revised guidelines issued by the Government;

(b) Whether the release of funds would be on the
basis of physical and financial progress of the scheme; and

(c) if so, the details thereof?
THE MINISTER OF STATE OF THE MINISTRY OF

PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) Yes, Sir.

(b) Yes, Sir.
(c) The release of funds by the Department of

Programme Implementation will be done twice a year
based on the physical and financial progress of the works
under implementation and further requirement of funds for
works.

.~~-.-

New 011 Policy
616. SHRI ASHOK ANANDRAO DESHMUKH: Will

the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government are considering the new
oil policy;

(b) if so, the reasons for changing the existing policy;
and

(c) how far the new policy is likely to increase
domestic crude production thereby narrowing the gap
between demand and supply?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) With a view to increase the
pace of exploration and to augment indigenous production
of crude oil and natural gas, Government have taken a
number of policy initiatives. The results of these steps,
which Include offer of blocks for exploration by private
companies, development of some discovered small and
medium sized fields by private companies, proposed

- -: -iormation of joint venture companies between ONGC/OIL
and other companies for exploration work etc., would bE

known only after a period of time when the schemes
fructify fully.

(T tensteuon]

Restricted Areas

617. SHRI MRUTYUNJAYA NAYAK: Will the Minister
of HOME AFFAIRS be pleased to state: '->

(a) whether attention of the Government has been
drawn to the news-item appearing in "Sunday Mail" dated
November 20, 1994 regarding permitting foreign tourists
only to restricted areas in Uttar Pradesh on which ban has
been lifted;

(b) if so, the reaction of the Government thereto; and

(c) the reasons for not permitting the Indian tourists to
these areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS: (SHRI RAJESH PILOT): (a) Yes, Sir.

(b) and (c) Consequent to the shifting of inner line 40
k.m. away from the International border, certain areas in
U.P. i.e. Milan Glacier. Dharamghat, Jolingkong area,
Sobla, Dharchula etc. have been thrown open to foreign
tourists vide notification dated 22.9.93 issued under the
Foreginers (Protected Areas) Order, 1958. Similar
relaxation in respect of Indians is :0 be permitted by an
amendment to Criminal Law A••iendment Act. 1961, in
consultation with the State of Ultar !:Jradesh who have
been requested to furnish a ('~!aile{J pJ;PPOsalin this
regard.

(Eng/ish]

Role of ISI In Uttrakhand

618. SHRI SRIKANTA JENA:
SHRIMATI GIRIJA DEVI:

Will the Minister of HOME AFF..6.IRSbe pleased to
state:

(a) whether the Government have made any
investigations about the role of ISI in the Uttrakhand
movement in Uttar Pradesh;

(b) if so, the details thereof; and

(c) the action taken by the Un'on Government to
identify their links and to curb the secessionist activities in
the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOD: (a) to (c) The
Government have no information regarding ISI inVOlvement
in the Ultrakhand agitati~.
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{Translation] 
Sale of Adulterated Petrol 

619. DR. SAKSHI JI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment have received any 
complaints in regard to sale of adulterated and less 
weighted petrol in Delhi during the last six months; 

(b) if so, the number of such complaints received; 
(c) whether any enquiry has been made against those 

petrol retail outlets in this regard; 
(d) if so, the outcome thereof; and 
(e) the action taken against the defaulting owners of 

the petrol retail outlets? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) & (b) No complaints were received 
regarding sale of adulterated petrol in Delhi during the last 
six months. However, seven complaints 01 short delivery of 
petrol were received during the period. 

(cl to (e) Enquiry was made into these cases. In 
proven cases, sales were suspended, and sales were 
resumed only after rectification, recalibration & sealing by 
the Weights & Measures Oeptt. 

[English] 
Output Target of ONGC 

620. SHRI~ATI BHAVNA CHIKHLlA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether ONGC's output target has been cut by 7 
MT due to natural decline in oil reserves in Bombay High 
and fields of North GUjara!; 

(b) if so, the details thereof; and 
(c) the likely additional foreign exchange burden as a 

result thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No. Sir. 

(b) al'ld (c) Do not arise. 

[Translation) 
Petrol Retail Outlets In U.P. 

621. SHRI ARJUN SINGH YADAV: Will the Minisler 
of PETROLEUM AND NATURAL GAS be pleased to stale: 

(a) the names of the members of the Ultar Pradesh 
Oil Selection Board; 

(b) whether lhe Government have issued any 
directives to this Board to make recommendations 
regarding petrol retail outlets dealership; 

(c) whether the recommendations of this Board are 
mandatory; 

(d) the total number of recommendations made by lhis 
Board for the dealers-.,ip of petrol retail outlets so far in 
Uttar Pradesh; and 

(e) the number of such recommendations accepted by 
the Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (e) Oil Selection Boards (OSBs) 
have been constituted by the Govemment for selection of 
dealership/distributors of petroleum products on the basis 
of inlerviews of the eligible candidates who apply in 
response to the advertisements of the Oil Mmeting 
Companies. Recommendations of the OSBs are not 
referred to the Govemment for consideration. These are 
sent by them to the concerned Oil Companies for issue of 
lellers of Inlenl. 

Composition of the OSB for U.P. Is as under: 

1. Justice S.H. - Chairman 
Abidi 

2. Vacant -Member I 
3. Shri J. N. Tiwari -Member II 

Till January, 1995, the OSB (U.P.) has recommended 
merit panels for 192 retail outiet dealerships. 

Change In DO Symbol 

622. SHRI BRIJ BHUSHAN SHARAN SINGH: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether there is any proposal to begin the 'Krishi 
Darshan' programme with the salutation 'Kisan Bhaiyon Ko 
Namaskar' instead of 'Kisan Bhaiyon Ko Ram-Ram'; 

(b) if so, the reasons therefor; 

(c) whether the Government also propose to change 
the Ooordarshan symbol 'Satyum-Shivam-Sundaram'; and 

(d) the time by which a final decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K. P. 
SINGH OED): (a) there is no standard salutation. It varies 
from kendra to kendra as per their cultural environment 
However, as Krishi Darshan programmes telecast by Delhi 
Doordarshan Kendra, the standard salutation· is Kisan 
Bhaiyon Ko Namaskar or Kisan Bhaiyon Ko Namaste. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 
{English] 

LPT for B_ot 

623. SHRI SURYA NARAIN YADAV: WiN the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether low power transmitter sanctioned fOl' 
Basel Distt. A1mora, U.P. has been transferred to Chura 
near Bhikiasain; 

(b) if so, the facts and the reasons therefor; 
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(c) whether the Govemment propose to instal the LPT 
at Basot as per the original plan; and 

(d) if so, the time by which it is likely to be installed 
and commissioned at Basot? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K. P. 
SINGH DEO): (a) to (d) There is no proposal to shift the 
location of the Very Low Power TV Transmitter (VLPT). 
envisaged to be set up at Basol. Orders for the transmitter 
equipment have already been placed with the 
manufacturars. However, suitable site for setting up of the 
VLPT is to be provided by the State Govemment 
authorities. The VLPT at Basot is expected to be 
commissioned during 1996 subject to timely supply of 
equipment and availability of other Infrastructural facilities 
for the purpose. 

Freedom Fighters Pension 

624. SHRt ANNA JOSHI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of applications pertaining to Freedom 
Fighlers pension duly certified by the govemment of 
Maharashtra pending with the Union Government for 
approval; 

(b) the number of applications belonging to 
Maharashtra who have not been given pension despite the 
Union Govemment have sent information regarding 
approval of their pension; 

(c) whether a number of applications of widows of 
. Freedom Fighter Pensioners pending with the Union 
Govemment; 

(d) if so. the reasons therafor; and 

(e) the time by which these applications are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED) (a) All claims 
pertaining to Fraedom Fighters Pension ~eceived through 
the State Government of Maharashtra liave already been 
examined and decisions communicated to the applicants 
and the State Govemment 

(b) No such case is pending. 

(c) to (e) The procedura of transfer of pension in the 
name of spouses (widowslwidowers) of fraedom fighter 
pensioners has been decentralised. The disbursing officers 
have been authorised to transfer family pensIOn in their 
name at their level after completion of certain formalities. 
Spouses of freedom fighter pensioners who still apply to 
the Central Government for transfer of pension in their 
name, ara advised to approach the concerned Disbursing 
Officer in the matter immediately. 

Coverage by Foreign TV Com.,. ... 
625. SHRI S. M. LAWAN BASHA: WiD the Ministef' of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether any foreign TV companies have applied 
lor permission to cover live events; 

(b) if so, the details with the reaction of the 
Government thereon; 

(c) whether the Govemment have studied· the impact 
in permitting foreigners to cover live events freely; and 

(d) if so, the detaits therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING CSHRI K. P. 
SINGH DEO): (a) No such proposal is under the 
consideration of this Ministry. 

(b) Does not arise. 

(c) No specifIC study has been undertaken in this 
regard. 

(d) Does not arise. 

Fake SCIST CertJftcatas 

626 . .sHRI GEORGE FERNANDES: Will the Ministel 
of WELFARE be pleased to state: 

(~) whether the Government heve received complaints 
about lake caste certificates being procured by people to 
secure jobs reserved for SC&lSTs in Goverment services; 

(b) il so, the number of such complaints received 
during 1994; and 

(c) the action taken by the Goverment against the 
guilty persons? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WELFARE (SHRI K.V. THANGKA BALU): (a) to CCl: Four 
complaints ragarding fake caste certificates have been 
received during 1994. The concemed authorities have 
been requested to enquira into the matter !of' appropriate 
action. 

Petrol RataD 0utIeta In Delhi 

627. SHRI HARISiNH CHAVDA: WiD the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether any petrol retail outlets have been sealed 
in Delhi during 1994-95; and 

(b) it so, the details thereot and the raasons therafor? 

THE MINtSTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No, Sir. 

(b) Does not arise. 
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Allotment of Petrol Retan Outs 
628, SHRI SHIV SHARAN VERMA: 

SHRI MANIKRAO HODLYA GAVIT: 
Will the Minister ot PETROLEUM AND NATURAL 

GAS be pieased to state: 
(a) the criteria adopted by the Government for giving 

advertisements for allotment of LPG. agencies and PetroV 
Diesel retail outlets; 

(b) whether the Member of Parliament belonging to 
that place is also consulted; 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (d) LPG distributoriships and 
Retail Outlet dealerships are opened at different locations 
in the country based on Oil Industry's viability norms. A 
copy of the advertisement inviting applications for the 
setting up of LPG distributiorshipslRetail Outlet dealerships 
is also sent to the area M.P. Recommendations of the 
Members of Parliament are also kept in view while carrying 
out the market survey for opening of new dealerships! 
distributiorships. 

OIVGu Terminal In Gularat 
629. SHRt ARVIND TRIVEDI: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 
(a) whether the Government propose to set up oiVgas 

terminal in Gujarat in collaboration with the NRls; 
(b) if so, the details thereof; and 
(c) the steps taken to implement the proposal? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (c) No, Sir. However, Indian Oil 
Corporation, a PSU, is setting up an LPG import facility at 
Kandla having a capacity of 600 thousand metric tonnes 
per annum, The project is at an advanced stage of 
completion and is expected to be commissioned by 
December' 96. 

{Translation J 
Allocation of LPG 

630. DR. GUNVANT RAM BHAU SARODE: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the criteria being followed for allocation of LGP to 
the States; 

(b) whether LPG is being allocated to Maharashtra on 
its population basis; and 

(c) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR (SHARAMA): (a) to (c) The demand of existing 
domestic customers of LPG enrolled with the distributors of 
Public Sector Oil Companies in the country is being met in 
full. LPG is not an allocated product. 

(Eng/ish) 
011 and Natural Gas In Kutch 

631. DR. K.D. JESWANI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there is plenty of resources of oil and 
natural gas in the Kutch; 

(b) whether any exploration exercises have been 
conducted in this area; and 

(c) if so. the details thereof? 
THE MINISTER OF STATE (INDEPENDENT 

CHARGE) OF THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR SHARMA): (a) 
The established geological reserves of Oil and Natural Gas 
in Kutch basin are 3.16 MMT (O-OEG). These reserves 
are conlinEid in the offshore part of the basin. 

(b) Yes, Sir. 
(c) Apart from extensive geoscientific surveys, 5 wells 

have been drilled in the Kutch onland area which proved 
dry. In the Kutch offshore 22 wells have been drilled and 
oil was struck at 'KD' structure and gas in GK-29 and GK-
22-C structures. 

Additional Funds to Gularat 
632. SHRI DILEEP BHAI SANGHANI: Will the Minister 

of WELFARE be pleased to state: 
(a) whether the Union Government have received any 

request from the Govemment of Gujarat to release 
additional funds undar the Tribal family welfare assistance 
programme and extension of the modified areas 
development agencies scheme to the Scheduled Tribes 
living in non-scheduled areas in the. States; 

(b) if so, the details thereof; and 
(c) the action taken by the Union Government in this 

regard? 
THE MINISTER OF STATE IN THE NINISTRY OF 

WELFARE (SHRI K. V. THANGKA BALU): (a) No , Sir; 
(b) and (c) Do not arise. 

Farakks Barrage 
633. SHRI ZAINAL ABEDIN: Will the Minister of 

WATER RESOURCES be pleased to slate: 
(a) whether a big char land formed just up stream of 

Farakka Barrage is about to block the lock channel mouth; 
(b) whether the up stream pond level has badly been 

affected due to this char land; 
(c) whether any measure for removal of the char land 

has been contemplated; 
(d) if so, the details thereof; 
(e) if not, the reasons therefor; and 
(I) the lime by when the execution of the removal work 

is likely to be undertaken? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P. V. RANGAYVA NAIDU): 
(a) Yes, Sir. 

(b) No, Sir. 



105 Written Answers PHAlGUNA 29. 1916 (SAKAl Written Answers 106 

(c) to (I) Yes, Sir, the Navigational passage through 
the lock channel is being maintained with the help of 
Dredgers. Dredging is a continuous activity being carried 
out by the Farakka Barrage Project authorities. 

Selection of Sponsored Programmes 
634. SHRI N. DENNIS: Will the Minister of 

INFORMATION & BROADCASTING be pleased to state: 
(a) whether any criteria has been adopted by the 

Madras Doordarshan Kendra for selection of sponsored 
programmes In 1995; and 

(b) If so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K. P. 
SINGH DEO): (a) and (b) Yes, Sir. The Kendra selected 
scripts of eminent authors, took into account the proven 
experience of the production team and judged scripts on 
similar themes on their comparative merits to avoid any 
repetition. 

[Trans/ation] 
Allotment of New LPG AgenCies 

635. SHRt SURAJBHANU SOLANKI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased 10 slale: 

(a) the number of new LPG agencies allotted in tribal 
dominaled areas of Madhya Pradesh during 1993-94; and 

(b) the target fixed for allotment ot new LPG agencies 
in these areas during 1994-95? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATtSH 
KUMAR SHARMA): (a) and (b) Three LPG distributorships 
were allotted in Tribal-dominated areas of Madhya Pradesh 
during the year 1993-94. Four more LPG distributorships 
are due 'for allotment in tribal-dominaled areas, as per 
pr8S\.ribed procedure which involves advertisement of the 
locations and interviews by the OSBs, etc. 

[English} 
Irrigation Management Policy 

636. PROF. SAVITHRI LAKSHMANAN: Will the' 
Minister ot WATER RESOURCES be pleased to state: 

(a) whether the National Water Resources Council has 
adopted the draft irrigation management policy; 

(b) if so, the details thereof; 
(c) if not, the reasons theretor; and 
(d) the time by which the said policy is likely to be 

adopted? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRt P. V. RANGAYVA NAtDU): 
(a) No, Sir. 

(b) Does not arise. 
(c) and (d) The draft Irrigation Management Policy as 

approved by the National Water Board has been included 
In, the agenda for the next meeting at National Water 
Resources Council for its adoption, the date for which is 
yet to be fixed. 

Land Subsidence In Coal Mine Areas 
637. DR. SUDHIR RAY: Will the Minister of COAL be 

pleased to state; 
(a) whether cases of land subsidence and fire remain 

as usual in the coal mine areas; and 
(b) if so, the measures taken/proposed by the 

Government in this r~gard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRt AJIT PANJA): (a) and (b) The problem of 
subsidence arising out of unscientific coal mining under 
shallow cover carried out in the past is mainly confined to 
Ranignaj coalfield. The problem of fire largely exists in 
Jharia coalfield. 

Some of the imprtant steps taken for stabilisation of 
subsidence and control ot fire are mentioned below: 

(i) In the absence of any available proven technology 
Hydro-pneumatic sand stOWing is being tried on 
experimental basis for stabilisation of underground 
inaccessible water logged workings near Arun 
Talkies in Raniganj area. 

(ii) Fire affected areas are being dealt with through 
steps like digging. trenChing, blanketing, hydraulic 
sand flushing etc. 

(iii) A comprehensive diagnostic study has been 
taken up for dealing with the problem of Jharia 
coalfield fire. The study is in progr9ss. 

Indo-Bangia Border Survey 
638. SHRI ANAND RATNA MAURY A: Will the Minister 

ot HOME AFFAIRS be pleased to state: 
(a) whether the Indo-Bangia boarder survey along the 

Tripura border has been completed; 
(b) if so, the outcome thereof; 
(c) whether the Govemment have got success in 

settlement ot various long disputed matters; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS: (SHRI P.M. SAYEED): (a) to (d) Survey 
ot the Indo-Bangladesh land border along the Tripura 
sector has been completed except for demarcation in the 
Muhuri Char area. In the Tripura sector, construction ot 
boundary pillars. except those falling in the rivers, has 
been completed. The Govemment of tndia have 
emphasised the need for early .resolution of the Muhuri 
Chn issue as per provisions stipulated in the Indo 
Bangladesh Land Boundary Agreement, 1974 in the 
continuing dialogues with the Govemment of Bangladesh. 

Visit of Amnesty International to J • K 
639. SHAI HARI KISHORE SINGH; 

SHRI SANA T KUMAR MANDAL: 
Will the Minister of HOME AFF A' r - "'9 pleased to 

state: 
(a) whether the Union Govem, .. "nl nave agreed to 

permit the Amnesty Intemational to Visit Jammu and 
Kashmir; and 
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(b) if so. the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS: (SHRI RAJESH PILOT): (a) No, Sir. state during the last three years? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) Estimates 01 Groaa State 
Domestic Product of each atate at current and constant 
(1980-81) p!jcea for !he years 1991·92 to 1993·94 are 
given In the Statement-l, attached. 

(b) Does not arise. 

Grou NatIonal Product 
640. DR. MUMTAZ ANSARI: Will !he Minister of 

PlANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) The Gross National Product of each State at 
present; and 

(b) The per capita inct88S8 in the Income of each 

(b) Percentage Increase in the per capita Net State 
Domestic Product (state income) of each stale at constant 
(1980-81) prices during the last three years is given In the 
Statement·n, attached. 

SI. State 
No. 

(1 ) (2) 

1. Andhra Pr. 
2. Arunachal Pr. 
3. Assam 
4. BIhar 
5. Goa 
6. Gujaral 
7. Haryana 
8. Himachal Pr. 
9. J & K* 
10. Kamataka 
11. Kerala 
12. Madhya Pr. 
13. Maharashlra 
14. ManifXK 
15. Meghalaya -
16. Mizoram 
17. NagaIand 
18. Orissa 
19. P\a1jab 
20. Rajasthan 
21. Sikkim 
22. Tamil Nadu 
23. Tripura 
24. Uttar Pradesh 
25. West Bengar 
26. A • N Islands 
27. DelhI 

STATEMENT .. 

E~timates of Gross State DomestiC Product (GSDP) 

at current prices 

1991-92 1992-93 
(P) 

(3) (4) 

417508 44222~ 
6291 7298 

115208 130178 
288798 339377 

15513 16845 
301349 362608 
162795 175502 
30967 
31670 33681 

298715 329645 
175297 197158 
340061 380186 
709345 840101 

8434 
10385 11958 
4651 
7682 

137442 146341 
228231 258924 
225030 263302 

2426 
369452 399273 

11617 
633376 690286 
364430 416035 

2112 2412 
122816 

1993-94 
(0) 

(5) 

504913 
8282 

17768 

202429 

366448 
210990 
.51017 

13287 

292528 
273734 

(Million Rupees) 

at constant (1980-81) prices 

1991-92 1992-93 1993-94 
(P) (0) 

(6) (7) (8) 

135751 132975 139523 
2848 2908 3135 

48883 51178 
110946 113101 

6781 7160 7349 
117441 132817 
64236 64823 67583 
11981 
13191 13730 

115076 119327 124002 
62509 65988 69019 

126804 134201 144025 
285653 310507 

3989 
3962 4256 4662 

2520 
54536 53415 
88134 91739 95989 
88174 98277 93472 

148866 152873 
5149 

252403 255556 
138935 144967 

813 988 
52428 
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(1 ) (2) (3) (4) 

28. Pondicherry' 7101 7928 

P: Provisional Q: Quick Estimates 
-: No! made available by the concerned State Governments . 
• : In case 01 Jammu & Kashmir, West Bengal and Pondicherry, 

the figures relale to estimates of Net State Domestic Product. 

(5) 

Note : The State ot Mizoram prepares these estimates at current prices only. 

Source: Directorates of Economics & Statistics of respective State Governments. 

STATEMENT-II 
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(6) (7) (8) 

2876 2934 

Percentage Increase over the PrevIous year in Per Capita State Income 

SI. Slate 
No. 

(1 ) (2) 

1. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
S. Goa 
6. GUjara! 
7. Haryana 
8. Himachal pradesh 
9. J & K 

10. Karnalaka 
11. Kerala 
12. Madhya Pradesh 
13. Maharashlra 
14. Manipur 
15. Meghalaya 
16. Mizoram 
17. Negaland 
18. Orissa 
19. Punjab 
20. Rajasthan 
21. Sikkim 
22. Tamil Nadu 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal 
26. A & N Islands 
27. Delhi 
28. Pondicherry 

P: Provisional Q: QuiCk Estimates 
-: No! made available by the concerned State Governments. 

Percentage increase over the previous year in per capita state 
income 

1991-92 1992-93 1993-94 
(P) (0) 

('3) (4) (5) 
.. ------- --------_ 

0.5 -4.0. 3.4 
10.5 -0.7 5.2 
4.5 3.1 

-7.9 0.0 
4.3 3.S 0.2 

-5.7 12.7 
-0.3 -1.3 2.0 
-3.6 

1.1 1.8 
10.1 2.7 2.6 

0.13 4.5 3.1 
-5.1 2.9 4.6 
-1.7 9.3 5.5 

8.2 
B.O 4.7 7.1 

0.5 
9.3 -4.6 
3.1 2.1 2.6 

-10.8 9.5 -8.9 

4.6 1.2 
1.3 

-0.6 -0.7 
3.5 2.0 

-12.0 10.2 
3.3 
1.3 0.0 

Source: Direc10rates 01 Economics & Statistics of respective State Governments. 
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011 Exploration ActlvHles 
641. SHRI YELLAIAH NANDI: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 
(a) the places in Andhra Pradesh where oil exploration 

activities are being carried out; 
(b) whether the Government have made any survey in 

the State to identify new places where such exploration 
can be carried out; and 

(c) the quantity of crude oil explored in the State 
during each of the last three years? 

THE MINISTER OF STAlE OF THE MINISTRY_OF 
PETROLEUM AND NATURAL GAS (CAPT SATISH 
KUMAR SHARMA): (a) Seismic data acquisition is oeing 
carried out in Nandigama. Gululapadu-Angaluru, 
Bhimavaram and in the island area between Vashista and 
Vainateyam rivers. Presently drilling for oil exploration is 
going on at Mori, Nandigama, Sakhinetapalle, Lingala, 
Pasarlapudi, Ravipadu and Mulikipalle in Andhra Pradesh. 

(b) Yes, Sir. 
(c) The established in place oil and oil equivalent gas 

as a result of exploration on new finds and new pools in 
Andhra Pradesh is 4_94 MMt. during 1.1.91 to 31.12.91, 
2.90 MMt during 1.1.92 to 31.3.93 and 1.84 MMt during 
1.4.93 to 31.3.94. 

LPG Connections 
642. DR. KARTIKESWAR PATRA: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 
(a) the number of applications for LPG connections 

pending till the end of 1994 in Bhubaneswar, Cuttack, 
Rourkela, Berhampur and Balasore in Orissa; and 

(b) the time by which all the applicants on writing list 
are likely to be provided LPG connections? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (Capt. SATISH 
KUMAR SHARMA): (a) Number of wait listed persons for 
LPG connection till the end of 1994 in Bhubaneswar, 
Cuttack, Rourkela, Berhampur and Balasore in Orissa is as 
under: 

Bhubaneswar 
Cuttack 
Rourkela 
Berhampur 
Balasore 

20367 
13198 
8253 

14456 
5500 

61774 

(b) Ne.v connections are released in a phased 
manner throughout the country depending upon the 
availability of LPG, new customer enrolment plan, waiting 
list, slack available with the distributors and their viability. 
Efforts are, however, constantly on to the release LPG 
connections to as many applicants and as early as 
possible. 

[Translation] 

Dispute with Brlstlsh Petroleum 

643. SHRI PREM CHAND RAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there is any dispute over a contract 
between the Oil and Natural Gas Corporation Limited and 
British Petroleum Company; 

(b) if so, the details thereof; and 

(c) the efforts made by the Government to settle the 
dispute? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (c) Yes, Sir. There was a 
dispute between ONGC Videsh Ltd. and British Petroleu.ll 
regarding the expenditure incurred on exploration. The 
matter has been referred to arbitration. 

[English] 

Irrigation Projects 
644. SHRI GOPI NATH GAJAPATHI: Will the Minister 

of WATER RESOURCES be pleased to state: 

(a) the names of irrigation projects in Orissa getting 
external assistance at present; 

(b) the details of the external assistance obtained for 
those projects so far; 

(c) whether some other irrigation projects in the State 
are expected to get external assistance; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MAINISTRY OF 
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU): 
(a) and (b) The details of the Irrigation Projects in Orissa 
being implemented with external assistance are as 
under:-

Name 01 the Funding Agency Amount 01 Utilisation 
Project asSistance Uplo 

committed (January, 95 
(in Million) (in Million) 

Upper Kalab OECF. Japan Yen 3,769.00 Yen 2.002.60 
IrrigaUon Project 
Upper Indravati OECF. Japan Yen 3,744.00 Yen 1.294.56 
Irrigation Project 
Uft Irrigation KwI. Germany OM 55.00 OM 5.90 
Project. Orissa. 

In addition, Orissa is also one of the participating 
slates in the World Bank aided MUlti-state 'National Water 
Management Project' and 'Dam Safety Project'. 

(c) and (d) The Minor Irrigation Project, Orissa with 
EEC Assistance, and Subernarekha Irrigation Project and 
Water Resources Consolidation Project with World Bank 
Assistance are in active pipeline and their outcome is 
dependent upon priority of the donor agencies. 
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[Translation] 

LPG Agencies and Kerosene Dealerships 
645. SHRI LALIT ORAON: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to slate: 
(a) whether the Government are aware that a large 

number of lake companies are indulged in cheating the 
consumers as well as the people. interested in getting 
dtlalership 01 LPG and Kerosene by releasing 
advertisement to this effect; and 

(b) if so, the action taken by the Government to check 
this activity? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAP. SATISH 
KUMAR SHARMA): (a) and (b) Some such reports have 
come to the notice 01 the Government. The State and 
Union Territory Governments have been advised to ban 
collection 01 deposits by parallel marketeers without their 
making adequate arrangements for supply of the product. 
Besides. they have also been advised to verify the 
genuineness, antecedents and capabilities of persons/ 
agencies intending to take of activities under the parallel 
marketing system and to take appropriate action against 
persons who have been found indulging in fraudulent ana 
unfair trade practices. Public have also been suitably 
advised and warned through press releases that they must 
find out the antecedents, genuineness and capabilities of 
concerned parallel marketeers before entering into any 
transaction with them. IRTP Commission also takes action 
against persons/firms/companies indulging in unfair trade 
practices. 

[English] 

Reconstitution of 011 Selection Board 
646. SHRI MULLAPPALL Y RAMCHANDRAN: Will the 

Mi:1ister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Oil Selection Board of Kerala has 
Deen reconstituted; 

(b) if so, the details thereof; 
(c) whether the Environment have received any 

complaints against the Members of the previous Board for 
irregular allotment of dealerships for LPG and petrol retail 
outlets; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI SATISH 
KUMAR SHARMA): (a) and (b) Oil Selection Board for 
Kerala nas since been reconstituted as under:-

1. Justice M. Maruthamuthu Chairman 
2. Shri Shiv Darshan Singh Member I 
3. Smt. Shanta Panicker Member II 

(c) a:1d (d) In addition to complaints, a few writ 
petitions were also filed in the High Court of Kerala 
alleging unfair selections made by the OSB (Kerala & 
Lakshadweep ). 

Closure of Cinema Halls 
647. SHRI PARAS RAM BHARDWAJ: Will the Minister 

of INFORMATION AND BROADCSTING be pl&ased to 
state: 

(a) whether the Government have conducted any 
study regarding closure of cinema halls in various parts of 
the country during the recent years; 

(b) if so, the outcome thereof; 
(c) whether any recommendations have been made 

by the Secretaries of Information and Broadcasting of 
StatesiUnion Territories to reduce entertainment tax; and 

(d) if so, the reaction 01 the Union Government 
thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K. P. 
SINGH DEO): (a) No Sir. 

(b) Does not arise. 
(c) and (d) The 21st Conference of State Ministers of 

Information and Cinematography held in New Delhi on 
24.6.94 inter-alia recommended to State Governments! 
Union Territory Administrations to reduce the rates of 
entertainment tax on cinema. Implementation of the 
recommendation is. however. the responsibility 01 the Slate 
GovernmentsiUnion Territory Administrations. 

Privatlsation of Coal Mines 
648. SHRI JITENDRA NATH DAS: Will the M:nister 01 

COAL be pleased 10 state: 
(a) whether the Government have any proposal to 

hand over the management 01 the coal mines to privata 
companies; 

(b) if so, the details thereof; ana 
(c) the names of multi-national companies express._,,: 

their willingness in this field? 
THE MINISTER OF STATE OF THE MiNiSTRY OF 

COAL (SHRI AJIT PANJA): (a) No, S;r. 
(b) and (c) Do not arise. 

[Translations] 

Seizure of Explosives 
649. SHRr N. J. RATHVA: \An: Lie [,';nister of HOME 

AFFAIRS be pleased 10 state: 
(a) whether the Central Bureau of Investigation has 

completed its enquiry regarding seizure of explosives in 
various parts of Gujarat; 

(b) if so, the details thereof? 
(c) the number of persons round guil!y In this regora 

and the details of action takervbeing taken against them· 
and 

(d) if not, tne time by which this enquiry is likely k' 06 
completed? 

THE M!NISTER OF STATE IN THE M:NISTRY O' 
HOME AFFAIRS (SHR! P. M. SAYEEDj: (a) '(es. Sir. 

(b) and (c) A charge-sheet was ri;,.,d ;n the Des:gnated 
Court (Rural), Ahmedabad on the 16lh July. 1993 against 
33 persons tor offences under Arms Act. T ADA. Expiosi,'e 
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Substances Act, and for conspiracy. 
(d) Does not arise. 

[English] 
Coal Washerle. 

650. SHAI HAAISH NARAYAN PRABHU ZANTYE: 
Will the Minister of COAL be pleased 10 slate: 

(a) whether the Coal India Limited has formulated an 
Action Plan to set up new coal washeries in place at again 
coal washeries for supply ot coal to Thermal Power Plant 
and Cement units; 

(b) if so, the details thererof; 
Ie) the details of the presently operating coal 

washeries alongwith their installed capacity and actual 
amount of coal washed during the current year; 

(d) whether the Coal India Limited in considering any 
proposal to use modem eQuipment for measuring ash 
content in coal to avoid dispute with State Electricity 
Boards over payment for the specific grade of coal 
·supplied; 

(e) if so, the details thereof; and 
(I) the steps proposed by Coal India Limited for supply 

of coal with less ash contents to Thermal Power plants and 
Cement units? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
COAL (SHRI AJIT PANJA): (a) and (b) There is no existing 
operating washery in Coal India Limited tor beneficiation at 
non-coking coaf tor power plants and cement units, as 
such question of replacement at such washery does not 
arise. However, Coal India Ltd., has invited tenders for 
setting up of four washeries for a total input capacity of 
21.20 rnty. in Phase-I on 'Build-Own-Operate' basis for 
supply of coal to thermal power plants and cement plants. 
Two washeries, one at Bina (4.5 mty.) in Northern 
Coalfields Limited and another at Piparwar (6:50 mty.) in 
Central Coalfields Limited which are under construction for 
supply of washed coal to thermal power plants. 

(c) There are 15 operating Coking Coal washeries 
under Coal India Lim.ted. Details are given below: 

Company 

(i) BCCL 
(ii) CCL 
(iii) WCL 

Total 

No. of 
plants 

9 
5 

15 

Installed Raw coal washed 
Capacity (Apr., 94-Feb., 95) 
(mty.) (in million tonnes) 

12.55 
11.74 
1.20 

25.22 

7.292 
7.663 
0.615 

15.575 

(d) and (e) Yes, Sir. 2 automatic sampling and quality 
monitoring systems have been installed on experimental 
basis in South Eastern Coalfields Ltd. One of these has 
been commissioned and the other is to be commissioned 
shortly. 

(f) Apart from increasing the capacity of coal handling 

plants and feeder breakers, Coal India is proposing to set 
up washeries to supply coal with uniforma quality and less 
ash contenl to thermal power plants and cement units if 
the consumers are willing to pay the washing charges. 

Junior Hindi Translators 
651. SHRt SURENDRA PAL PATHAK: 
Will the Minister of HOME AFFAIRS be pleased to 

state: 
(a) whether the Junior Hindi Translators of Central 

Secretariat Official Language Service Cadre are facing 
stagnation; 

(b) whether the Junior Translators have not been 
promoted as Senior Hindi Translators even after regular 
service of 13-14 years; 

(c) the measures being taken by the Government to 
remove the stagnation in respect of promotion of Junior 
Translators; and 

(d) whether the Govemment propose to appoint the 
Senior and Junior Translators in the ratio of 50:50 
respectively with a view to remove this stagnation; 

(e) if so, the details thereof; and 
(f) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI P.M. SAYEED): (a) to (c) The 
Government had amended, on 5th July, 1994, the 
Recruitment Rules for the post of Senior Hindi Translators 
providing Junior Translators with '00% promotions instead 
of 75% eartier available, in order to improve the avenues 
of promotions available to the Junior Translators. 

The last Junior Translator since appointed on a regular 
basis as Senior Translator is an apPOintee of 1981. The 
last Junior Translator promoted as Senior Translator on ad 
hoc baSis is an appointee of 1986. 

(d) to (I) Do not arise. 

Irrigation Projects 
652. SHAI DATTATRAYA BANDAAU: Will the Minister 

of WATER AESOURCES be pleased to state: 
(a) whether some of the irrigation projects in Andhra 

Pradesh are affected due to 'nter-State water disputes; 
(b) if so, the details thereof; and 
(c) the steps taken by the .Union Government to settle 

.the disputes? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU): 
(a) Only one project of Andhra Pradesh namely Telugu 
Ganga Project is pending clearance due to non resolution 
of inter-slate issues regarding water utilisation. 

(b) and (c) The Telugu Ganga Project envsaging 
diversion of 15 thousand million cubic feet (TMC) of 
Krishna Water for drinking water supply ot Madras City and 
-ltilisation of 29 TMC of Krishna water and 20.2 TMC of 
Pannar water for enroute irrigation in Andhra Pradesh 
estimated to cost As. 636.53 crores was received in 
Central Water Commission in December, 1993. This 
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Project as finalised was put up to Advisory Committee in 
April, 1988. The Advisory Committee deferred 
consideration as the States of Mahara.shtra & Kamataka 
objeced to the utilisation of 29 TMC of Krishna water over 
and above the allocation of water to Andtva Pradesh by 
Krishna Water Disputes Tribunal. The efforts made by the 
Union Government to conve.,. Inter·State meeting of 
Krishna basin states did not materialise. The States have 
taken upon themselves to resolve the issue. 

(Translation) 
Poat·Matric Scholarship for SCIST Students 

653. SHRI SUSHll CHANDRA VERMA: Will the 
Minister of WELFARE be pleased to state: 

(a) whether the Union Govemment have taken any 
decision to increase the income ceiling under the centrally 
sponsored scheme of Post Malrie Scholarship for SC and 
ST students; 

(b) if so, the details thereof; 
(c) if not, the reasons for the delay; and 
(d) the time by which the decision is likely to be taken 

in the matler? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WELFARE (SHRI K.V. THANGKA BALU): (a) to (d) A 
proposal to increase the income ceiling under the Centrally 
Sponsored Scheme of Post Matric Scholarship for SC and 
ST students is under consideration in consultation with the 
Planning Commission. 

(English) 
Broad Engineering Authority 

654. SHRI CHETAN P.S. CHAUHAN: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(al whether the Government have received any 
requests for constitution of a Broad Engineering Authority; 

(b) if so, the det'ails thereof; and 
(c) the reaction 01 the Govemment thereto? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) No. Sir. 

(b) and (c) Do not arise. 

Oil Exploration Plan 
655. SHRI R. SURENDER REDDY: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to state: 
(a) whether the Government have recently approved a 

massive joint venture combined investment plan by the Oil 
and Natural Gas Corporation Limited and the Oil India 
Umited for oil and gas exploration in the country; 

(b) if so. the details thereof; 
(c) whether the Government have also decided to float 

global tenders to identify the foreign partners in the joint 
venture; and 

(d) if so, the details thereof indicating inter-alia the 
conditionalities proposed to be laid down in this regard? 

THE· MINISTER OF STATE OF THE MINISTRY CF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) (a) to (d) Government heve approved 
an Accelerated ExpJoralion ProgrammOl to be impIementad 
during 1994-97 at an estimated cost of Rs. 6500 crores. A 
part of this exploration effort is contemplated to be c:aniad 
out through joint ventures between National Oil Companies 
(Oil and Natural Gas Corp. and Oil India Umlted) and 
private oil companies. ONGCIOll would take a 
participating interest of between 25% and 40% in these 
joint ventures, uncler production sharing contracts to be 
signed by the joint ventures with GOV8mmenl. 

Bonus to Coal Workers 
656. SHRI BASUDEB ACHARIA: 

SHRI HARADHAN ROY: 
Will the Minister of COAL be pleased to state: 
(a) whether annual bonus for the current financial year 

has been paid to the coal workers/employees; 
(b) if so, the details thereof; and 
(c) the rate at which it was given during each of the 

last three years? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRI AJIT PANJA): (a) to (c) Cil being a non· 
competing Public Sector Undertaking, its employees are 
not entitled to bonus under the Payment of Bonus Act. 
1965. However. ex-gratia payments have been made to 
the employees of Cil in the form of production/productivity 
linked bonus/reward at the rates indicated below, during 
the last three years:-
1991·92 8.33% of annual wages, subject to a maximum 

of Rs. 20001- to the employees whose wages 
do not exceed Rs. 35001- per month and 
additional amount of Rs. 315..L. 

1992-93 A maximum amount of Rs. 2327}' to the 
employees drawing wages upto As. 35OQ,L 
p.m. and a maximum amount of As. 125OQ.L to 
others; payable pro-rata, based on attendance. 

1993·94 Rs. 23501- to the employees drawing salary/ 
wages upto Rs. 3500,<. p.m. and Rs. 154Q.4 to 
others. 

Payment for the current financial year has nol become 
due. 

(Translalion] 
Advertisement of consumer service 

657. SHRI RAMPAl SINGH: 
SHRIMATI KRISHNENDRA KAUR (Deepa): 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to stale: 

<a) whether A.I.R. has granted approval to all its 
advertisement centres for broadcasting short 
advertisements pertaining to consumer service; 

(b) if so. the rates fixed for broadcasting these 
advertisements; and 

(c) the time by which this service is likely to start 
functiOning? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) 10 (c) All india Radio has recently introduced 
guide commercials (shoppers guide etc.) from its main 
Vividh Bharati centres. These commercials are charged 
@ Rs. 100 for messages not exceeding 15 words. 

Coal Requirement 
658. SHRI RAM TAHAL CHOUDHARY: 

SHRI CHHEDI PASWAN: 
Will the Minister of COAL be pleased to state: 
(a) the monthly requirement of coal for domestic and 

industrial consumption in Bihar; 
(b) thE' quantity of coal actually allotted to the State 

during each of the last twelve months; 
(c) whether the Union Government propose to 

increase allotment of coal to Bihar; 
(d) if so, the details thereof; and 
(e) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRI AJIT PANJA): (a) The requirements of coal 
are assessed Industry/Sector-wise for the whole country. 
They are not assessed State-wise. Coal India Limited (Cll) 
supplies coal based on programmes submitted by the 
consumers in accordance with the sponsorships issued by 
the respective sponsoring authorities. Supplies to Power 
and Cement Industries are made based on short-term 
linkages established by the Standing Linkage Committee 
(SLC) for these sectors. 

(b) The total quantity of coal supplied by Cil to Bihar 
during each of the 12 months during 1994 was as under:-

(In '000 connes) 

Month Quantity 

January, 1994 1706.0 
February, 1994 1788.9 
March, 1994 1930.9 
April, 1994 1777.9 
May, 1994 1720.4 
June, 1994 1612.1 
July, 1994 1271.3 
August, 1994 1246.7 
September, 1994 1223.3 
October, 1994 1375.3 
November, 1994 1445.4 
December, 1994 1604.2 

(c) to (e) Instructions have been issued to coal 
companies to ensure adequate availability of coal to all 
consumers including those 'oeated in Bihar to meet their 
full requirements. However, any requests for additional 
allocations of coaVcoke are considered/examined in each 
case on merits. Cil is presently in a position to meet 
almost the entire non-COking coal demand in Bihar except 
for soft cOkelhard coke. In addition, coal from a number of 
collieries is being offered under the Uberalised Sale 
Scheme (LSS) under which scheme coal is supplied 

without the requirements of linkages/sponsorships. Under 
this Scheme, coal is also being supplied to Whole Sale 
TraderslMini Traders who in turn meet the requirements of 
small consumers. 

Communal IncIdents 
859. SHRI RAJENDRA KUMAR SHARMA: 

SHRIMATI GIRIJA DEVI: 
SHRI RAM VILAS PASWAN: 
SHRi YElLAIAH NANDI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number. of communal incidents which took 
place during 1994 as compared to those in 1993; 

(b) the names of the States in which communal 
violence broke out during 1994; 

(c) the number of persons killed and the extent of loss 
of public and private property during 1994; and 

(d) the role of the Union Government in checking the 
eruption of communal violence in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) to (c) As public 
order is a State subject under List-II State List 01 the 
Seventh SUlt"duie of the Constitution, the Central 
Government does nol maintain information on communal 
notslincidents. However, according to the information 
furnished by the State GovernmentslUnion Territory 
Administrations, 2292 communal incidents/riets took place 
during the year 1993. As regards 1994, information has 
been made availabe by all the States and Union Territory 
Administrations except the States of Bihar, Jammu & 
Kashmir, Karnataka, Kerala, Mizorm and West Bengal. 130 
communal incidents/riots were reported during the year 
1994 from the States of Andhra Pradesh, Gujarat, Madhya 
Pradesh, Maharashtra and Tamil Nadu. 23 persons were 
kiled. The estimated loss of property was Rs. 52 lakhs. 

(d) The Central Government has issued guidelines to 
the State Governments for the promotion of communal 
harmony and prevention of communal violence. The 
Central Government provides all possible assistance to the 
State Governments including sharing of intelligence! 
inforl"'lation and deployment of para-military forces. 

[English] 

Prices of Raw Petroleum Coke 
660. SHRI ATAL BIHARI VAJPAYEE: 

DR. LAXMINARAYAN PANDEYA: 
Will the Minister of PETROLEUM AND NATURAL 

GAS be pleased to state: 
(a) whether the existing parity in the prices of Raw 

Petroleum Coke (RPe) at Barauni Oil Refinery and 
Guwahati Oil Refinery has been changed by introdUCing 
differential pricing for RPC; 

(b) if so, the details thereof and the reasons therefor; 
(c) whether, as a result of dual pricmg policy, a huge 

stock of RPC has accumulated at Barauni Oil Refinery; 
(d) if so, its likely repercussion on the viability of SSI 

units manufacturing calCined Petroleum Coke; and 
(e) the steps taken/proposed to be taken to remedy 
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the situation? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (e) RPC is a Free Trade product 
and the oil companies producing/marketing it are allowed 
to sell the product at market determined price. 

Allocation of Gas 
661. SHRI RAM SINGH KASHWAN: Will the Minister 

Of PETROLEUM AND NATURAL GAS be pleased to state: 
(a) whether the Union Government have ;eceived any 

request from the Government of Rajasthan regarding 
allocation of natural gas to the State; 

(b) if so, the details thereof; 
(c) whether any decision has been taken thereon; and 
(d) if !. the reasons therefor? 
THE I, ~'STER OF STATE OF THE MINISTRY OF 

PETROLEuM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (d) Yes, Sir. Requests have 
been received for additional allocation for the power sector 
and for industrial units. The gas projected to be available is 
fully allocated and it is not feasible to consider additional 
allocations. 

Freedom Fighters pension 
662. SHRI RAJESH KUMAR: Will the Minister of 

HOME AFFAIRS be pleased to state: 
(a) whether some persons fmm Punjab who had 

applied for freedom fighters pension with the documents 
about the loss of job duly supported by the service 
certificate based on the relevant records have not been 
granted freedom fighters pension so far; 

(b) if so, the reasons therefor; and 
(c) the steps being taken by the Govemment in this 

regard? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI P.M. SAYEED): (a) No, Sir. 
(b) and (c) Do not arise. 

Pending projects 
663. PROF. SAVITHRI LAKSHMANAN: Will the 

Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the names of Projects of Kerala pending in the 
Planning Commission for approval; 

(b) whether these projects are likely to be approved 
during the current plan; and 

(c) if so, the names of such projects likely to be 
commissioned during the current plan? 

THE MINISTER OF STATE OF THE MINSITRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) to (c) No project of 
Kerala is pending for action in the Planning Commission 
for investment clearance. 

New Schemes 
664. SHRI SULTAN SALAHUDDIN OWAISI: Will the 

Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Planning Commission propose to 
incorporate new schemes to benefit the specific categories 
of people in the near furture; 

(b) jf so, the details thereof; 
(c) whether the Planning Commission also propose to 

revamp the Annual Plan; and 
(d) if· so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PLANNING AND PROGRAMME IMPl.EMENTATION 
(SHRI G!RIDHAR GAMANG): (a) to (d) All the last three 
Annual Plans (1992-93 to 1994-95) have been formulated 
and are being implemented in the context of the need for 
reorientation and revamping of the planning process as 
envisaged in the Eighth Plan Document (1992-97). 
Accordingly, while finalishing these Annual Plans due care 
has been taken to emphasize ProgrammeslSchem.;; 
which will benefit the social sectors .::::, ::.~ecial 

consideration to benefit various sections of people 
including SCslSTslOBCs, Women, Rural and Urban poor 
and other vulnerable sections of the society. 

New Schemes for Weaker Sections 
665. SHRI HARIN PATHAK: Will the Minister of 

WELFARE be pleased to slate: 
(a) whether the Govemment have recently formulated 

any new schemes for the welfare of Scheduled Castesl 
Scheduled Tribes, minorities, handicapped, destitutes, 
widows and other weaker sections ot the society in the 
country; 

(b) if so, the details thereof; and 
(c) the concrete steps proposed 10 be taken by the 

GOl/ernment to provide social justice and improve the 
social, educational and economic status of all weaker 
sections of the society? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WELFARE (SHRI K.V. THANGKA BALU): (a) and (b) 
Details are given in the· Statement attached. 

(c) Apart from providing tor reservation tor SCs, STs, 
and OBCs, in the services and posts under the Central 
Government, Ministry of Welfare is implementing a number 
of schemeslprogrammes for the protection, welfare and 
socio-economic development of the weaker section of 
society. The important schemeslprogrammes include 
implementation of the Protection of Cillil Rights Act, 1955 
SCs and STs (prevention of Atrocities) Act, 1989, Special 
Component Plan for SCs, Tribal Sub-Plan for STs, Special 
Central Assistance to Special Component Plan and Tribal 
Sub-Plan, Hostels for SC and ST boys, Post-matric 
Scholarships to children of those engaged in unclean 
occupation, vocalional Iraining in tribal areas, Ashram 
Schools, educational complex in tow literacy pockets for ST 
girls in tribal areas, Finance and Development 
Corporations for the economic development of SCs, STs 
OBCs, and Minorities, elc. 
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STATEMENT 
Details of new schemes formulated for the welfare 
Scheduled castes, Scheduled Tribes, OBCs, Minorities, 

Handicapped and others. 

s: 
No. 

1. 

2. 

3. 

4. 

s. 

2 

Name of the Scheme 

Pre-examination coaching 
lor weaker sections based 
on economic criteria 
(including minorities). 

National Minorities 
Development and rlfl8nce 
Corporation 

National Backward 
Classes Finance and 
DeYeIopment Corporation. 

Granta-in-aid 
Trilal 
COrporation. 

10 State 
DevelOpment 

Vocational training in tribal 
areas. 

3 

Brief details 

The scheme is intended for 
coachingllraining of 
candidates belonging to 
weaker sections having an 
annual income not exceeding 
Rs. 24,()()()<. 10 enable them 
10 compete on equal terms in 
various competitive and 
entrance examinations. 

The Corporation has been set 
up 10 promote economic and 
developmental activ~ies for 
the benef~ 01 backward 
sections amongst the 
minorities, preference being 
given 10 occupational groups 
and women. The Corporation 
extends concessional 
financial aSSistance lor setting 
up sell-employment and other 
ventures and also assist in 
the upgradation 01 technical 
and entrepreneurial skills 01 
minorities lor proper and 
efficient management" 01 
production un~s. 

The Corporation has bean set 
up 10 promote economic and 
developmental activities lor 
the benel~ 01 backward 
classes and 10 assist them in 
developing technical 
~apreneuriai skills. 

The objective is to ensure 
remunerative prices and lor 
providing marketing 01 tribal 
produce sepecially minor 
lorest produce and alford 
protection ~ tribals against 
exploitation by private traders. 

The scheme is intended to 
provide training 01 tribal 
youths in three different 
trades 01 their choice for a 
duration 01 tour months in 
respect 01 each trade, and 
one year attachment 01 
Master Craftsmen to leem 
skills by practical experience. 

6. 

7. 

8. 

9. 

10. 

2 

Educetional Complex in 
low literacy pockets for 
development 01 women 
literacy in tribal area .. 

Scheme of MSiIIance 10 
Voluntary 0rganisa1i0na 
tor handicapped children. 

WeHare 01 Street children. 

Beggary prevention. 

WeHare 01 the aged. 
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3 

The scheme envisages 
residential educational 
complexes lor tribal girls lor 
their education uplO V class 
with provision lor training in 
cralVvocational education in 
48 districts with tribal 
concanIration where literacy 
01 tribal femeles is less than 
2%. 

The ~ 8IWiaageI 
aaaistance to NM-
GowtmmenIaI 0rganiIati0nI 
upto the extent 01 ~ 01 .... 
experiditure, tor ....,......,..Il 
and upgradation of SpecIal 
Schools in the tour ..... of 
disability, viz, orthopIediceI 
speech and hearing, viII* 
and mental retardation. 

The scheme pmyides tor 
integrated community based 
non-institutional basic 
services for the care, 
protection and development 
01 the children who live on 
the streets or pavements with 
or without Ihair famiy. The 
scheme is being implemented 
through VOIU~ 
Organisations by providing 
grants-in-aid 10 them. 

The sct.ne e~ 
selling up 01 Work Centrea 
lor pro~ techtiicaI 
education and VocaIionaI 
training 10 beggal'S on 
modem lines to help them in 
rehabilitation. 

The scheme provides 
services through Day Care 
Centres, Old Age tiorrIw, 
Mobile Medical Progr_ 
etc. and is being implemented 
lIYough Voluntary Agencies. 
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{Translation] 

Duplicate LPG Cylinder. 

666. SHRI LALLBABU RAI: 
SHAI CHHEDI PASWAN: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether duplicate LPG cylinders are in use in a 
large scale in Bihar; 

(b) if so. the number of duplicate LPG cylinders seized 
during 1994. State-wise; and 

(c) the measures taken/proposed by the Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OP 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No case of duplicate LPG cylinder 
has been detected in the State of Bihar. 

(b) State-wise details of the spurious cylinders 
detected at the bottling plants during the year 1994 (April-
December 1994) are as under: 

State No. of Spurious cylinders 

1. Andhra Pradesh 399 
2. Gujarat 622 
3. Haryana 629 
4. Jammu & Kashmir 84 
5. Karnataka 14 
6. Kerala 3 
7. Madhya Pradesh 117 
8. Mahar' "htra 984 
9. Oriss. 6 

10. PuniJb 1457 
11. Rai .iSthan 355 
12. Tfmilnadu 52 
13. Lltar Pradesh 1283 
14. West Bengal 19 
Union Territories 
15. Delhi 177 

(c) Inspections are carried out by field staff of LPG 
marketing companies to detect circulation of spurious 
cylinders with the distributors and transporters, etc. 
However, on inspection, the spurious cylinders are mostly 
detected at the bottling plants, where they are crushed and 
destroyed. When transporters and distributors are found in 
possession of and selling or circulating spurious cylinders, 
warning is Issued to them and a penal recovery of Rs. 
1500" per spurious cylinder is made from them. 

9-470 LSSI95. 

[English] 

Exploration of Coal 

667. SHRI SHANKERSINH VAGHELA: WiD the 
Minister of COAL be pleased to state: 

(a) whether the Government of Gujaral' has IUbrnltted 
some proposals for exploration of coal In the state; 

(b) if so, the details. thereof and actlon taken thereon; 

(c) if so, whether any area fOl exploration of coal In 
the State has been considered during the eight Ave Year 
Plan period; and 

(d) if so, the details thereof'? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA): (a) to (d) No, Sir, Government 
of Gujarat has not submilted any proposal for eXploration 
of Coal in the State of Gujarat. 

[Translation] 

Profit by B.C.C,L 

668. PROF. RITA VERMA: Will the Minister of COAL 
be pleased state: 

(a) the profit eamed by the Bharat Coking Coal Ltd. 
during 1993-94; 

(b) the date on which the Coal India lid. ao.d has-
cleared the accounts related to BCCL; 

(c) whether the accounts pertaining to Bharal CokIng 
Coal Ltd. for 1993-94 got cleared twice In the Coal India 
Ltd. Board; and 

(d) if so, the reasons therefor'? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA): (8) According to Bharat Coking 
Coal Umited (BCCL), information regarding the profit 
earned by them during 1993-94 is as follows: 

Contribution from Coal Price 
Regulation Account (CPRA) 

Less: Loss for 1993-94 (-) 

Profit for 1993-94 taking into 
account CPRA contribution but 
before prior period adjustment 

Less: Prior 'period adjustment 

Net Profit: 

As. 363.63 crcns 

Rs. 334.84 crcns 

Rs. 28.99 crcns 

As. 7.43 CfOnIS-

As. 21.58 crcns 

(b) The Board or Directors or Coal Inda UmIted does 
not clear the accounts or its IUbIId*Y ~ 
including the BCCL. 

(c) and (d) Do not arise In view of the answer gMn eo 
part (b) of the question. 
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[English] 
Expansion and Improvement In Coal Technologies 

669. SHRI ANKUSHRAO RAOSAHEB TOPE: Will 
the Minister of COAL be pleased to state: 

(a) whether the Govemment have taken any steps 
for expansion and improvement in coal technologies; and 

(b) if so, the details and the results thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA): (a) and (b) Yes, Sir. In the 
coal sector various steps have been taken for 
improvement of coal technologies; rational and scientific 
exploration and exploitation of coal deposits; beneficiation 
and utilisation etc. These steps are being taken as a 
continuous prsocess and are directed towards 
improvement in operational efficiency, production, safety, 
coal quality etc. As a result whereof the coal production in 
the country is expected to increase from the present level 
of 246.04 m.t. (1993-94) to about 300 m.t. by the terminal 
year of the 8th Plan. 

Persona below Poverty Line 
670. SHRI KHELAN RAM JANDGE: 

SHRI CHHEDI PASWAN: 
SHRI SURENDRA PAL PATHAK: 
SHRI RAMASHRAY PRASAD SINGH: 

Will the Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to slate: 

(a) the number of persons living below the poverty 
line in urban and rural areas, separately, Statell.JT-wise; 

(b) the number of persons belonging to Scheduled 
Castes and Scheduled Tribes living below the poverty 
line, StateIUT-wise; 

(c) the efforts made by the Government to bring 
these persons above the poverty line during the last three 
years; 

(d) the number of persons brought above the poverty 
line as a result thereof, StatelUT-wise; and 

(e) The details of the poverty alleviation schemes 
proposed to be implemented during the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) The estimate 01 Statal 
UT-wise number and percentage of persons below 
poverty line in rural and urban areas for the year 1987-88 
are given in the Statement-I attached. 

(b) The estimate of StatelUT·wise percentage of 
persons belonlng to Scheduled Castes and Scheduled 
Tribes living below the poverty line in 1983-84 are given 
in the Statement-II attached. 

(c) A number of programmes are being implemented 
in order to improve the quality of life of the poor 
households. TheStt Include programmes for raising income 
and generating employment such as Integrated Rural 
Development Programme (IRDP), Jawahar Rozgar Yojana 
(JRY), and Prime Minister's Rozgar Yojana (PMRy). 
Benllts to SCslSTs are specifically earmar1<ed in these 
programmes. In addition, Special Component Plan for 
Scheduled Castes (SCP) and Tribal Sub-Plan (TSP) are 
being implemented which aim at providing a package of 
benefits for SC and ST families so as to enable them to 
meet their specific needs, raise their income and levels of 
living. 

(d) The Statell.Jnion Territory-wise estimates of 
number of persons below poverty line for the years 1983-
84 and 1987-88 are indicated in Statement-III and 
Statement-I respectively. These are the latest years for 
which these estimates are available. 

(e) Integrated Rural Development Programme (IRDP), 
Training of Rural Youth for Self Employment (TRYSEM). 
Development of Women and Children in Rural Areas 
(DWCRA), Jawahar Rozgar Yojana (JRY) and 
Employment Assurance Scheme (EAS), Drought Prone 
Area Programme (DPAP) and Desert Development 
Programmes are being continued. 

STATEMENT-I 

Number and Percentage of Population below Poverty Line by States 1987-88 (Planning Commission Estimiates) 

S. State Rural Urban Combined 
No. 

No. %age No. %age No. %age 
Lakhs Lakhs Lakhs 

(1 ) (2) (3) (4) (5) (6) (7) (8) 

1. Andhra Pradesh 153.1 33.8 42.6 26.1 195.7 31.7 
2. Assam 50.4 24.5 2.5 9.4 52.9 22.8 
3. Bihar 300.3 42.7 36.1 30.0 336.4 40.8 
4. Gujarat 56.2 21.2 17.1 12.9 73.3 18.4 
5. Haryana 13.5 11.7 4.7 11.7 18.2 11.6 
6. Himachal Pradesh 4 .. 4 9.7 0.1 2.4 4.5 9.2 
7. Jammu & Kashmir 8.4 15.5 1.4 8.4 9.8 13.9 
8. Karnataka 102.8 35.9 33.7 24.2 136.5 32.1 
9. Kerala 37.4 16.4 11.6 19.3 49.0 17.0 

Ke 
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(1 ) (2) (3) (4) (5) (6) (7) (8) 

10. Madhya Pradesh 194.0 41.5 30.9 21.3 224.9 36.7 
11. Maharashtra 166.9 36.7 47.2 17.0 214.1 29.2 
12. Orissa 124.2 48.3 10.9 24.1 135.1 44.7 
13. Punjab 9.6 7.2 4.3 7.2 13.9 7.2 
14. Rajasthan 80.5 26.0 19.0 19.4 99.5 24.4 
15. Tamil Nadu 138.4 39.5 38.5 20.5 176.9 32.8 
16. Uttar Pradesh 373.1 37.2 75.2 27.2 448.3 35.1 
17. West Bengal 137.2 30.3 36.3 20.7 173.5 27.6 
18. Small States & UTs 9.3 11.8 4.9 4.7 14.2 7.7 

All India 1959.7 33.4 417.0 20.1 2376.7 29.9 

Notes (1) The above estimates are derived by using the poverty line of Rs. 49.09 per capita per month at 1973-74 prices 
corresponding to daily calorie requirement of 2400 per person in rural areas and the poverty line of Rs. 56.64 per 
capita per month corresponding to calorie requirement of 2100 in urban areas. 

(2) For up-dating the poverty line for 1987-88 C.S.O. Private consumption denator has been used. 
(3) The difference between the aggregate all India private consumption expenditure estimated by the Central 

Statistical Organisation in their National Accounts Statistics and that derived from WSSO data has been adjusted 
prorata among the different State and Union Territories. 

(4) The number of people below poverty line relates to the population as on 1st March. 1988. 
(5) These calculations are based on the draft report of 43rd Round of National Sample Survey data on household 

consumer expenditure. (Report No. 372 "Report on the Fourth Quinquennial Survey on Consumer Expenditure". 
N.S.S.O .. June, 1990). 

STATEMENT-II 

Percentage of persons below the Poverty Line-1983-84 

Scheduled Castes Scheduled Tribes 
States 

Rural Urban Rural Urban 

Andhra Pradesh 51.0 43.3 48.4 43.3 
Assam 21.9 42.8 25.5 20.2 
Bihar 71.1 52.2 64.9 39.8 
Gujarat 39.9 19.3 52.1 56.6 
Haryana 27.9 40.1 0 39.3 
Himachal Pradesh 23.5 11.7 7.5 11.5 
Jammu & Kashmir 32.9 27.5 0 0 
Karnataka 54.1 36.6 59.9 45.2 
Kerala 43.9 42.2 36.1 51.7 
Madhya Pradesh 59.3 45.8 67.1 34.0 
Maharashtra 55.9 44.8 sa.7 41.3 
Orissa 54.9 40.3 68.9 52.8 
Punjab 21.8 33.0 15.4 47.1 
Rajasthan 44.9 33.7 63.7 48.1 
Tamil Nadu 59.4 54.5 SO.9 51.1 
Uttar Pradesh 57.3 46.3 45.8 24.3 
West Bengal 52.0 41.3 sa.6 33.1 
All India 53.1 40.4 58.4 39.9 
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STATEMENT-III 
Number and Percentage of Population below Poverty Une by States 1983-84 (Official Released Estimiatesj 

S, State Rural Urban Combined 
No. 

No. % age No. % age No. % age 
Lakhs Lakhs Lakhs 

1. Andhra Pradesh 164.4 38.7 40.7 29.5 205.1 36.4 
2. Assam 44.9 23.8 4.9 21.6 49.8 23.5 
3. Bihar 329.4 51.4 36.1 37.0 365.5 49.5 
4. Gujarat 67.7 27.6 19.9 17.3 87.6 24.3 
5. Harayana 16.2 15.2 5.5 16.9 21.7 15.6 
6. Himachal Pradesh 5.8 14.0 0.3 8.0 6.1 13.5 
7. Jammu & Kashmir 8.1 16.4 2.2 15.8 10.3 16.3 
8. Karanataka 102.9 37.5 34.7 29.2 137.6 35.0 
9. Kerala 55.9 26.1 15.6 30.1 71.5 26.8 

10. Madhya Pradesh 218.0 SO.3 36.9 31.1 254.9 46.2 
11. Maharashtra 176.1 41.5 55.9 23.3 232.0 34.9 
12. Manipur 1.3 11.7 0.6 13.8 1.9 12.3 
13. Meghalaya 3.9 33.7 0.1 4.0 4.0 28.0 
14. Orissa 107.7 44.8 10.4 29.3 118.1 42.8 
15. PUhjab 13.7 10.9 10.7 21.0 24.4 13.8 
16. Rajasthan 105.0 36.6 21.2 26.1 126.2 34.3 
17. Tamil Nadu 147.6 44.1 52.6 30.9 200.2 39.6 
18. Tripura 4,6 23.5 0.5 19.6 5.1 23.0 
19. Uttar Pradesh 440.0 46.5. 90.6 40.3 530.6 45.3 
20. West Bengal 183.9 43.8 41.2 26.5 225.1 39.2 
21. Nagaland and All 17.9 47.4 14.4 17.7 32.3 27.1 

Union Territories 

All India 2215.0 40.4 495.0 2B.l 2710.0 37.4 

Noles: (1) The above estimates are derived by using the poverty line of Rs.l0l.S per capita per month for rural areas and the poverty fine 
of As. 117.5 per capUa per month for urban areas at 1983-84 prices corresponding to the poverty lines of Rs. 49.1 and Rs. 56.6 
reapectivety tor 1973-74. 

(2) The number of persons below poverty line relates to the population as on 151 March, 1984. 

Deployment of CRPF 
671. SHRI RAJENDAA AGNIHOTRI: Will the Minister 

of HOME AFFAIRS be pleased to state: 
(a) whether the CRPF battalions, deployed in 

disturbed areas have not been given proper attention in 
respect of the deployment in peace areas; 

(b) whether any proposal is under consideration of the 
Government for proper deployment of the CRPF battalions 
in peace and disturbed areasi and 

(c) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (c) CRPF 
80s. are deployed on the request of the State 
Governments, to assist them in law and order related 
duties. Within the consequential loeational distribution, 
suitable rotation of these Bns. between disturbed and other 
areas is ensured. 

[Translation] 
Irrigation Facilities 

672. DR. AMRIT LAL KAUDAS PATEL: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the total funds allocated by the Union Government 
to the Government of Gujarat for providing irrigation 
facilities during 1994-95; 

(b) the details o~ the irrigaticn schemes assisted by 
the Union Government; and 

(c) the details of the irrigation schemes to be started 
by the Union Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WATER RESOURCES (SHRI P.V. RANGAYVA NAIDU): 
(a) to Cc) Irrigation being a State subject, the responsibility 
for planning. funding and implementation of irrigation 
projects primarily rests with the State Governments. The 
Central assistance to the State is in the form of block loans 
.and block grants not tied to any individual proje!:t or sector 
of development. The Planning Commission has approved 
an outlay of Rs. 597.65 crores for irrigation and flood 
control In Gujarat Annual Plan 1994-95. 

On disengagement of Sardar Sarover Project from 
World Bank asSistance, an amount of Rs. 550 crores has 
been approved for reimbursement of expenditure for 
completion of the project. 



133 Written Answers PHALGUNA 29. 1916 (SAKA) WnHen Answers 134 

DO and AIr Studio. Surat 
673. SHRI KASHIRAM RANA: Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government have received any 
proposaVrepresentation to convert Sura! Radio Station and 
Doordarshan Kendra Int0 a fuil·fledged studio; 

(b) if so, the details ,hereof; and 
(c) the action 'aken by tn€! Government thereon? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND ::IRCADCASTING (SHRI K.P. SINGH 
DEO): (a) Yes, Sir. 

(b) A request from the Information, Broadcasting & 
Tourism Department, Government of Gujarat has been 
received for providing full-fledged TVlAadio Station at 
Surat. 

(c) Whife the Radio Station at Sural is already a full-
fledged radio station, the low power TV transmitter at Surat 
is envisaged to be upgraded to a High Power transmitter 
subject to availability of reSOClrces and infrastructure 
facilities. There is, however no proposal to set up a T.V. 
Studio facility at Surat, at preS9:lt. 

[English] 
~:Hiings in PlIlbhlt 

674. SHRIMATI SAROJ uUBEY: 
DR. S.P. V.l-.Dr·,v 
SHRI GURli:JAS K/IMAT: 
KUMAR SUSH:~k '::p,IYA-

Will the Minister of H,_ 1,1", AP"'At8S be pleased to 
state' 

(a) whether the Government 'lave takbr> any action on 
the report submitted in August, 1991 by the National 
Commission for mlnoritie~ on the incident ':::1 Pilibhit killings; 
and 

(b) il so, the details tr~3reol? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT): (a) and (b) The 
incident relating to Pilibhit killings was Investigated by the 
CBI. Upon the report of CHI, the Hon'bia Supreme Court 
directed Government of Uttar Pradesh to pay 
compensation te tre dependents of the victims 
Rs. 50,000/- each. The amolJnt of c:-:"llpensation has been 
paid by the Government :JI Uttar Praaesh. 

Safety of LPG Cylinders 
675. PROF. UMMAREDDY VEN:<ATESWARLU: Will 

the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the oil companies have not been able to 
improve the safety record of LPG cylinders; 

(b) if so, the reasons and the obstacles in improving 
and modernising the present LPG cylinders; and 

(c) the steps taken/proposed to help the consumer in 
the services offered by gas distribution companies? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND ~ATURAL G.AS (CAPT. SATISH 
KUMAR SHARMA): (a) al'd (b) T:'~ ~)(istjng design of LPG 
cylinders in use hy the Government oil companies is of 
proven quality and is based on high safbty standards. 
These cylinders are manufactured by the various approved 
manufacturing units. "he cylinders are manufactured to 
BIS (Bureau of Indian Standards) specifications. Every 
cylinder is checked by BIS and certificate IS issued for 
soundness to fill LPG in !he cylinder by the Chief Controller 
of Explosives. 

(c) In order to ensure satisfactory services to the LPG 
consumers, Government oil companies have taken steps 
like. 

• All LPG distributors are under instructions to 
conduct pre-deliver, checks on ec.ch and every 
cylinder delivered to the customers. 

2. Emergency and customer service cells are being 
operated in major (.;jtie~, 

3. Prompt action is being taken on complaints for 
redressal 0 1 custon,drs' grievances. 

Impiementat!on of Local Ai'''-'' Deveiopment Scheme 
676. SHRI P. C. CHACKO: WI!! the Minister of 

PLANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government have beep apprised of 
the difficulties being experienced b~i Ihe Members of 
Parliament in implemen!i'Q tha Local Ams. D .. velopmenl 
Scheme in their cons;ituenCles; 

(b) w'lether the G:J'!e!"1men: have deCided to 
constit' ':e a separate fund a:lr als'} Ie make suitable 
amendments in the guidelines 10 'Jnsure the streamlined 
implementation of the Scheme, and 

(c) if so, the detaiis thereof? 
THE MINISTEP OF STATE OF THE MINISTRY OF 

PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) Yes, Sir. 

(b) and (c/ Yes. Sir. During the yecr 1994-95, the 
funds under the MP's Local Area Development Scheme 
have been placed at the disposal of District Collectors and 
suitable changes in the guidelines on MP's Local Area 
Development Scheme have already been made. The 
revised Guidelines have already :>een sen! to the Members 
of Parliament. 

Strike by workers of SF-:L and HPCL 
677. SHRI MOHAN RAWALE: 'Viii the Minister of 

PETROLEUM AND NATURAL GAS be pieased to state: 
(a) whether the managements 01 the Bharat 

Petroleum Corporaticn Limited and the Hindustan 
Petroleum Corporalion limited 'lave received any strike 
notice from the unions 0' their wori<ers: 

(b) if so, the details therecf; 
(c) the reactions of the Government thereto; and 
(d) the steps taken to avert the strike by the woriters 

of BPCL and HPCL? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) <a) 10 (d) All the Unions represenling 
marketing workmen in Bharal Petroleum Corporation Ltd. 
(BPCL) served strike notice lor early finanlisation of Long-
Term Wage Settlement and Promotion Policy. Similarly, 
some of the Unions of Hindustan Petroleum Corporation 
Ud. (HPCL), except South Zone and VlS8kh Refinery, 
issued strike notices dated February 1, 1995, demanding 
deHnklng of productivity In Long-Term Settlement. Inspite 
of Conciliation meetings by the Oy. Chief Labour 
Commissioner (C), New Delhi, the workmen resorted to 
go .sIowANork-to-ruIe agitation as also 10 one-day-strike on 
21-2-1995. ~uring the strike, uninterrupted supplies were 
maintained with the help of the officers. 

As a result of conciliation and bi-partite discussions in 
both the Corporations, the workmen have since resumed 
normal duties. 

Welfare Schemes 
67&. SHRIMATI OIL KUMARI BHANDARI: Will the 

Minister of WELFARE be pleased to state: 
(a) whelher some welfare schemes for Scheduled 

Castes, Scheduled Tribes, OBCs, handicapped and 
weaker sections were undertaken in all States and Union 
Territories during 1992-93, 1993-94 and 1994-95; 

(b) if so, the details a10ngwith allocations made 
scheme-wise, Stat&Union Territory-wise; 

(c) whether schemes have fully achieved their 
targets; 

(d) if so, the detalls thereof and If not, the reasons 
therefor, State/UT wise; 

(e) whether the Govemment propose to undertake 
some welfare schemes for SCs-ST., oeca, handicapped 
and weaker sections In Sikklm during 1995-96; and 

(f) if so, the details aJongwith allocations therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WELFARE (SHRI K.V. THANGKA BAl.U): (a) to (f) 
Various Centrally Sponsored and CentJ:al Sector schemesI 
programmes for tHe welfare Of SCs, STs, oec., 
handicapped and weaker aections are 4mplemented by the 
Ministry of Welfare through State GovtSJUT 
Administrations and also voluntary agancies. Annual Plan 
Allocations in respect of these scheme.programmes are 
made by the Planning Commission schema-wise and not 
Stat&UT -wise: Funds are released on the basi. of 
schemes-proposals received from the State GovtsAJTs. 
All the schemes ment lor the Welfare of SCs, STi and 
others are implemented in the State of Sikkim also. 

A statement showing the Annual Plan Allocations 
scheme-wise during 1992-93, 1993-94 and 1994-95 
together with the tergets and achievements and reasons 
lor shortfall, If any, is attached. 

STATEMENT 
(RS. in crores) 

1992-93 1993-94 1994-95 Reasons for shortfall 51. Scheme 
No. 

Financial Physical Financial Physical Financial PhysIcal 
Tar. Achiv. Tar. Achiv. Tar. Achlv. Tar. Achiv. Tar. Tar. Achiv. 

2 3 4 5 8 7 s 9 10 11 12 13 14 

1. SCRIO SCP 225.00 249.00 25.98 20.88 247.00 272.00 25.25 23.2AI 273.15 2117.40 28.78 SCA II lin 8IIdIIIvoe 10 
(lac.) (lac.) (lac.) (1c.) (Iac.) S1III!t'. SCP. TIll 

2. SCOC 20.00 22.07 5.3S 5.35 22.00 29.34 lS.l 
3. NoIionaI sea & ST. 10.00 10.00 24000 47420 21.00 21.00 5000 

RIn. & OW. Cotpn. 
4. UbaratIon and 66.00 80.73 2761S 15578 73.20 70.97 38989 

ReI1abIIIta1Ion 01 
Scavengers 

5. PoII-Metrtc 
SchoIar&h~ 

8. Pre-Malllc SchoIaIship 

7. Gi1s Hostels 
H~HoII8Is 

1=1nmat8S 
L Boys Hostels 

46.00 54.19 

11.00 8.39 

5.33 5.33 

5.00 5.00 

11S.8 15.30 
(lac.) (laC.) 

100000 99254 

104(H) 1 niH) 
5242(1) 9547(1) 

100(H) 200(H) 
4984(1) 10271(1) 

n.40 74.79 18.30 
(lac.) 

14.00 5.61 280000 

8.00 8.00 200(H) 
10600(1) 

8.00 11.50 230(H) 
12000(1) 

I. Book Banks 5.00 0.67 90000 14002 5.60 3;33 40000 

10. Coaching Ailed 1.75 1.71 6000 10188 2.00 1.74 8000 

Phy. Target II undIr 
11·,\ TPP 

8.1 22.00 21.80 5.50 
81M 40.00 38.00 25000 

23070 73.00 81.82 150000 New Sd*M 

111.75 98.35 
(lac.) 

188939 . 10.00 

213(H) 8.20 
19452(1) 

101(H) 10.00 
7020(1) 

78.19 

5.05 

8.20 

7.82 

18.43 
(Iac.) 

Gr8duIIIy piCIdng up. 

2D5OOO InIIdIIquIII JIRlP(IMII 
110m .. SlID GcML 

8O(H) 
4200(1) 

8O(H) T"_ lor llK12-83 
4200(1) _ II1II • 1* to 

prwIauI ~-when r.ger ~ 01 I1CIIIIII _ JIIIIIIOIId' 
IIIlC1Ioned. 

33420 3.50 2.71 20000 InIdequIIIe JIRlP(IMII 
1Iom ..... GcM. 

10000 2.00 1.40 8000 InIdequIIIe JIRlP(IMII 
1Iom ..... Qowt. 
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10 11 12 13 14 

11. PCR A Atrocities 5.50 5.50 6.50 6.50 8.00 5.84 
12. AId 10 Vol. Organ 4.75 4.56 135 7.50 7.50 208 8.00 8.12 190 
13. Re...,aroh & Training O.SO 0.05 7 (Studies O.SO 0.17 25 (SlUdies 0.38 0.28 25 (Studlee 

1 Trg.Prog. 2 Trg.Prog. 2 Trg.Prog. 
1 Seminar) 11 Seminars) 12 Seminars) 

14. Upgradallon 01 Marh O.SS 0.32 1000 672 0.55 0.15 1000 334 100 0.61 1000 Scheme no! being 
of SCST students ImpIemen10Id In 

majority 01 Stale&' UTe 
hence the &IlortaH In 

the Target 
15. SCA 10 TSP 250.00 250.00 8.96 888 294.64 294.84 9 10.42 275.00245.13 10.12 5.89 

(lac) (lac) (lac) (lac) (lac) (lac) 
16. Art. 275(1), 40.00 N.A. 75.00 NA 75.00 NA 
17. 6Qys Hostels for ST 8 2.67 2.67 Not Ilxed 79(H) 3.00 2.70 SO(H) 53(H) 3.05 3.05 6O(H) 66(H) 

(H'Hosl8ls) 
18. Girls Hostala lor ST. 2.50 2.50 Not 'Ixed 62(H) 3.00 2.84 5O(H) 52(H) 3.05 3.05 6O(H) 42(H) 

(H=HosIa~ 
19. Ashram Schools lor 2.00 2.00 Not 'Ixed 48(5) 2.50 2.53 50(3) 64(0) 2.50 2.50 60(8) 18(5) 

STo 
(S=SchooI) 

ZO. Educational compledScheme Started from 1993-94 1.25 125 100c) 23(c) 1.65 1.46 100c) 18(0) 
In low Iheracy pocIce18 
for STs girls 
(C=compIed) 

21. Vocational Trg. 1.00 1.00 7 Centro 7 Cantr. 1.90 1.90 13 New 15 Centr. 2.40 2.38 12 New 19 New cantr •. 
In.thule Cantr. Centra. A 

22 old 
Centr. 

22- Minor Forest Produce 2.00 2.00 N.A. 3.50 3.50 N.A. 3.50 N.A. 
23. Grant-In·aid to Vol. 3.SS 3.SS N.A. 4.03 4.03 N.A. 4.75 3.97 N.A. 

or9Os. 
24. AIls. & Trg. 1.05 1.05 14 14 11200 120 14 14 1.18 1.18 12 12 
25. Assistance 10 Orgns. 7.70 9.64 N.A. 8.15 10.40 N.A. 15.87 11.03 NAx 

lor Disabled Persons 
28. Scheme lor purchase' 7.50 7.09 N.A. 10.00 10.00 N.A. 14.00 11.64 NA. 

filling of aids! 
IIIlPliances 

27. Assistance 10 0.50 0.22 N.A. 0.40 0.40 N.A. O.SO 0.86 N.A. 
organisations for 
leprosy cured persons. 

28. Assistance 10 orgO$. 1.50 N.A. 1.50 0.10 N.A. O.SO 0.86 NA 
lor setting up 
upgredlng &pl. 
schools. 

29. Assistance to organs 1.00 0.27 NA 0.50 0.31 N.A. 0.30 0.16 N.A. 
for main power Dev. 
lor Cerebral pesied 
and Mental 
Retardation 

30. Pre .. xam. coaching 0.0467 0.0467 200 200 0.50 1680 1680 1.29 3300 
for Weaker Section 
based on economic 
ernerla 

31. NECFDC 100.00 105.00 100.00 85.33 
32. Welfare 01 Aged 1.06 1.060AH-62 3.06 3.06 -·CHA- 4.80 4.S-·OAH-

(1550) 126 188 
DCC· (3150) (4725) 
157 DCC-162 DCC-217 
(7850) (9100) (10650) 
MMU-2 MMU-II MMU·27 
(9600) (52800) (129600) 

33. Welfare 0' St. Children 1.40 3.00 1.11 39 3.00 2. II 86 
eams.. Cantrs. 
(11700) (19800) 

34. Pre •. A Conlrol 01 5.00 5.39 29000 5.00 1.11 32000 3.00 2.42 32000 Due"""""_ 
Jwenlie lOCI'" (inma .. ) (inmates) adequaIeNio.o 
maladju&1ment. Proposalandn! 

8UbmissionoI 
utiJisalioncerlf 
~ 
UTA. 
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3 4 

0.20 0.20 

6 

6 Work - 1.000.23 
Cent,. 

7 8 
. 18 Work 

Cent,. 

9 10 11 

0.55 

12 13 

.523 Work 
Cent,. 

14 

'OAH - Old AgoI H<lrJ.-
DCC - OIly c.. Cenl •• 

MMU - MobIt. MedIca •• Un .. 
(FIIu,. II' ~ indicate 

number tlf beneficiaries) 

Complaints Against Police Functioning 

679. KUMARI FRIDA TOPNO: 
SHRI JANARDAN MISRA: 

Will the Minister of HOME AFFAIRS be pleased to 
refer to the reply given to Unslarred Question No. 792 on 
July 28, 1994 and siatEt: 

(a) whether the Government have taken any decision 
on setting up a Statutory Body to probe into the complaints 
against the functioning of the police; 

(b) if so, the details thereof; and 

(c) if not, the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEEO): (a) No, Sir. 

(b) Does not arise. 

(c) since it is a policy matter, no time limit for taking a 
decision can be fixed. 

ITranslationj 

Allocation of funds 

68fr. SHRI MAI-'ESH KANOOIA: Wili the Minister of 
PLANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Union Government propose to 
allocate more funds for small scale industries in Gujarat; 

(b) if so, the details thereof; 

(c) whether the amount allocated for this purpose 
during current Five Year Plan is less than the amount 
allocated in the previous Five Year Pian; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIOHAR GAMANG): (a) There is no proposal 
from GoYl. of Gujarat for increased plan allocation for 
Vtllage & Small Industries (VSI) sector. Small Scale 
Industries is one of the sub·sectors under VSI. 

(b) Does not arise. 

(c) No, Sir. The Eighth Plan oullay for VSI Sector in 
Gujarat is Rs. 435 crores, while the approved outlay for the 

·Seventh Plan was only Rs. 130.23 crores. 

(d) Does not arise. 

Harassment of SCs In U.P. 
681. SHRI SANTOSH KUMAR GANGWAR: 

DR. K.D. JESWANI: 
Will the Minister of WELFARE be pleased to state: 
(a) the number of cases of harassment and atrocities 

on both male and female belonging to Scheduled Castes in 
Uttar Pradesh during the last one year; 

(b) whether this number is more in comparison to the 
corresponding period of last two years; 

(c) if so, the steps taken by the Government to check 
such incidents; 

(d) whether such cases were taken up by the National 
Commission for SCsiSTs; and 

(e) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WELFARE (SHRI K. V. THANGKA BALU): (a) to 
(c) Information is under collection from the State 
Government of Uttar Pradesh and will be laid on the Table 
of the House. 

(d) and (e) Yes Sir. During 1994, 135 cases of 
atrocitylharassment to members of SC/ST came to the 
notice ot the National Commission tor ScheG.iled Castes 
and Scheduled Tribes. Of these on-the-spot enquiries were 
conducted in 15 cases by the Commission HQ/Lueknow 
field office and necessary action is being taken. In the 
remaining 120 cases reports have been called for from the 
StatelDistrict authorities tor taking necessary action. 

(English] 

Agreement with Foreign 011 CompanIes 
682. SHRI RAMESH CHENNITHALA: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to state: 
(a) whether the Oil and Natural Gas Corporation 

Umited has entered into any agreement with any foreign 
Oil Companies for oil production in India; 

(b) if so, the details of the companies with whom such 
agreements have been signed; 

(e) the areas where oil production is proposed to be 
undertaken; and 

(d) the broad features of the agreements? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATtSH 
KUMAR SHARMA): (a) to (e) Yes, Sir. ONGC along with 
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Government of India have signed contracts for 
development of the following medium sized fields offered in 
1992. The details are given below: 

Field Slale/Basin Consortia 

Rawa Krishna Godavari Videocon 
offshcre Petroleum Ltd. 

India, Command 
Petroleum (India) 
Ply. Ltd., Rawa 
011 (Singapore) 
Pte. Ltd. 
Singapore 

Panna-Mukta Bombay offshore Reliance India, 

Mid and South 
Tapti 

-do-

Enron 
Exploration Co. 
USA 
Reliance India, 
Enron 
Exploration Co. 
USA 

(d) These fields will be developed under production 
Sharing agreements. ONGC has participation interest of 
40% in these ventures. The joint venture will develop the 
field under production sharing agreements, with royalty, 
cess and income tax payable to Government apart from a 
share of profit petroleum from the project coming to 
Government. The pricing of gas has been based on 
internationally accepted principles. Government has the 
first right of refusal in respect of the contractor's share of 
oil from the project. International price for oil would be paid 
to the constituents of the contractor, which include ONGC, 
for their share of oil sold to the Government. 

Calcutta DO Programmes 
683. SHRI HARADHAN ROY : 

SHRI ZAINAL ABEDIN : 
Will the Minister of INFORMATION AND 

BROADCASTING be pleased to state : 
(a) whether the Government propose to make 

necessary arrangement for relay of second channel 
programmes of Culcutta Ooordarshan b) TV Relay Centre 
at Asansol and Berhampore; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

tNFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) No, Sir. 

(b) Does not arise. 
(c) It is envisaged to set up a Low Power TV 

Transmitter (LPT) at Murshidabad for relay of Metro 
Channel (DO-II) programmes. On commissioning, during 
'995-96, subject to availability of resources and other 
Infrastructural facilities, this transmitter Is expected to 
provide DO-II coverage to Berhampore. Extension of DD-II 
programmes to Asansol will however depend on future 
availability of resourecs. 
10-4;0 LSS/9S 

\ 011 Refinery 
M4. SHRr SOBHANADREESWARA RAO VAOOE 

Will the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state : 

(a) whether the Madras Refinery and the Indian Oil 
Corporation have signed a memorandum of understanding 
to establish a oil refinery near Nagapatnam in Tamil Nadu; 

(b) if so, the details thereof; and 
(e) the lime by which it is likely to be established? 
THE MINISTER OF STATE OF. THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (c) Madras Refinenes Umlted 
(MRL) and Indian Oil Corporation Ltd. (IOC) have signed a 
memorandum of understanding to establish an EOU 
refinery near Nagapatnam In Tamil Nadu, and if found 
viable, a joint venture would be formed for the purpose. 
{Trans/alion] ,1;"'. 

\,i 
Use of lead free petrol 

M5. SHRI SATYA DEO SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to sate: 

(a) whether several scientists and health experts of 
Uniled Kingdom and India have described the lead free 
petrol more harmful than the petrol having lead contents; 

(b) if so, whether the Government propose to 
reconsider its scheme in view of this fact; 

(c) if so, the details thereof; and 
(d) If not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (d) No, Sir. There is a general 
consensus among scientists that lead free petrol is 
desirable provided catalytic converters are Installed 
alongwith this in petrol driven vehicles. Generally, unleaded 
a petrol contains more aromatics which are harmful and 
use of such petrol without catalyllc converter in vehicles is, 
therefore, not desirable. 

{English] 

Investigation of 'Halla BoI' Agitation 
686. SHAI JAGAT VIA SINGH ORONA: Will the 

Minister of INFORMATION AND BROADCASTING be 
pleased to state : 

(a) whether any Committee has been set u,. to 
investigate the issue of 'Halla Bol' agitation in Uttar 
Pradesh; 

(b) if so, the details thereof; 
(c) whether the Committee has Investigated and 

submitted the report; 
(d) if so, the details thereof; 
(e) if not, the reasons lor delay; and 

(f) the action taken/proposed by the Govemment in 
this regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K,P. 
SINGH DEO) : (a) The Government has not sel up any 
convnIllee to Investlgale the Issue of 'Halla BoI' agllatlon; 

(b) to (f) Do nol arise. 

Hike In AdvertlHment Rate. end Telecast Fee 
687. SHRI V. SREENIVASA PRASAD: 

SHRI TARA S1NGH : 
Win the Mlnlsler of INFORMATION AND 

BROADCASTING be pleased to stale : 
(a) whether the Government propose 10 hike the 

advertisement rales and telecast lee for sponsored 
programmes on Doordarshan; 

(b) il so, lhe details thereof; 
(c) the reasons for the proposed hike; 
(d) whether the Govemment propose 10 encourage 

small scale industries by providing discounl on 
advertisements of their products on Doordarshan; and 

(e) if so, the details in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K.P. 
SINGH DEO) : (a) to (c) As part 01 its ongoing activity to 
rationalise its rate card, keeping in view the emerging 
market trends Doordarshan has revised its rate slructure 
01 commercial advertisement wilh effect from 1 sl April, 
1995 anhancing thereby rates in certain categories. 

(d) and (e) Small scale industries are given a 15% 
rebate on advertisements direclly placed with 
Doordarshan. 

Finance Corporation for Safal Karameharles 
688. SHRI MANGAL RAM PREMI: Will the Ministor 

of WELFARE be pleased to state: 
(a) whether the Govemment have any proposal to 

set up a separate Finance Corporation lor Salai 
Karamcharies; 

(b) if so, the details thereof; and 
(c) the other measures being taken by the 

Govemment to improve the living conditions of Salai 
Karamcharies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WELFARE (SHRI K. V. THANGKA BALUL): (a) and (b) 
The Nalional Scheduled Castes and Scheduled Tribes 
Fmance and Development Corporation (NSFDC) provide 
Financial assistanca for incOme generating schemes for 
the benefit 01 Scheduled Castes including Safai 
Karamcharies. 10% of special central assistance 
released to State Govemments is also earmarlted for the 
schemes which directly benefit scavengers, tanners, 
flayers and other categories engaged in unclean 
occupations. 

(c) The Ministry of Welfare has formulated a number 
01 Schemes for the welfare of Scheduled Castes in 
general and safai karamcharis in particular. These 
schemes are implemented as central sector schemes or 
as centrally sponsored schemes. All the schemes that 

benefit Scheduled Castes also benefit the aafaI 
karamcharis. The Central Government has also launched 
an exclusive National Scheme of Uberation and 
Rehabilitation 01 Scavengers in altematlve and dignified 
occupations. The scheme provides for training and 
rehabilitation through a package of financial assistance 
for projects costing upto Rs. SO,OOO per beneficiary. The 
VIII Plan allocation for the scheme Is Rs. 464 crores out 
of which Rs. 131.70 erores was released upto 1993-94. 
In addition Rs. SO.SO crores was released during 1991· 
92. The Budget allocation for the current year is Rs. 73 
erores . out of . which Rs. 62 crores has already been 
released. The Centrally Sponsored Scheme of pre-matrie 
scholarship to those whose parents are engaged in 
unclean occuAjltion provides scholarship to children of 
scavengers, tanners, ftayers and sweepers who have 
traditional links with scavenging to pursue pre-matrie 
education. The Ministry also releases grant-in-aid to 
voluntary organisations for conducting programmes which 
upgrade the skills 01 SCs. Persons belonging to safai 
karamcharl communities also benefit from these 
programmes. 

The National Commission for Safai Karamcharis was 
set up on 12th August, 1994. The Commission would 
monitor the progress 01 the National Scheme 01 
Uberation and Rehabilitation 01 Scavengers, It would also 
suggest measures lor socio-economic development of 
salai karamcharis. 

[T fans/alion 1 

Freedom Fighter. Pension 

689. SHRI RAMASHRAY PRASAD SINGH: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the number 01 cases stili under the consideration 
of the Union Govemment out of those sent by the 
Government of Bihar lor grant 01 pension to the freedom 
fighters; 

(b) the number 01 persons who have been granted 
freedom fighters pension during the last three years; and 

(c) the number of cases rejected during the said 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) All 
applications for grant of freedom fighters' pension from 
the applicants in the State of Bihar received so far have 
been examined and decisions communicated to the 
applicants at least once. 

(b) The number 01 persons from Bihar who were 
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sanctioned freedom fighters' pension (including widows, 
dependent unmarried/unemployed daughters) during 1992 
to 1994 was as under: 

Year 

1992 
1993 
1994 

No. of cases in 
which penSion 
was sanctioned 

141 
62 
73 

(c) No separate record Is maintained in respect of 
rejected claims. However, aggrieved with the decision of 
the Government, the applicants keep on sending reveiw 
petitions/representations from time to time. Receipt and 
disposal of such review petitions/representations is a 
continous process. . 

[English] 
Food Security 

690. SHRI O. VENKATESWARA RAO: 
SHRI M.V.V.S. MURTHY: 

Will the Minister of PLANNING AND PROGRAMME 
IMPLEMENTAITON be pleased to state: 

(a) whether the Planniftg Commission is considering 
"alternative strategies· of providing food security to the 
people; 

(b) if so, the details thereof; 
(c) whether the Planning Commission has held any 

discussion on food security with the State Govemments; 
(d) if so. the 98tails thereof; and 
(e) the lime by which the final deCision is likely to be 

taken? 
THE MINISTER OF STATE OF THE MINISiRY OF 

PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) and (b) Planning 
Commission is in the process of preparing a paper on 
"alternative slrategies· of providing food security 10 the 
people. Various options are being considered. The details 
are yet to be worked out. 

(c) No, Sir. The Planning Commission has not held 
any discussion on food security with State Govemments. 

(d} Does not arise; 
(e) The Planning Commission would shortly finalise 

the paper on food security and discuss it with the 
concerned Ministries in the Centre and the Governments 
in the States before taking the final decision. No time 
frame for taking the final decision has been fixed. 

Prlvatlsatlon of public undertakings 
691. SHRI P. KUMARASAMY: 

KUMARI SUSHILA TIRIYA: 
Will the Minister of PETROLEUM AND NATURAL 

GAS be pleased to state: 
(a) whether a Committee set up by his Ministry has 

recommended total privatisetion of all oil public sector. 

undertakings as· reported In the 'Economic TImes' dated 
January 1, 1995; 

(b) if so, the details thereof; and 
(cl the decision taken by the Government In this 

regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATiSH 
KUMAR SHARMA): (a) to (c) A 'Strategic PlannIng Group' 
on restructuring of the National Oil Indualry with rnerntMQ 
comprising of top management from public and priYale 
sector and leading experts from academic and I8IUICh 
institutes, has been formed. The group has not yet 
submitted its Report. 

Fund. for Film DIvision 
692. SHRI ANIL BASU: Win the Miniater of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether any funds have been allocated tor 
augmentation, expansion etc. of Aim OiYIsion during the 
Eighth Ave Year Plan period; 

(b) if 50, the details thereof; and 
(c) the details of the funds utilised SO tar? 
THE MINISTER OF STATE OF THE MINISTRY OF 

'INFORMATION AND BROADCASTING (SHRI K.P. 
SINGH DEO): (a) Yes Sir. 

(b) and (c) Details of funds 80 far allocated to and 
utilis~ by the Alms Division for various schemes during 

"'!he Eighth Ave Year Plan, i.e. during the years 1992-93, 
1993·94 and 1994·95, are given in the Stalement 
attached. 

STATEMENT 
Detl'ils of funds allocated and utilised by Films Division 

during the 8th Five Year PJan 
(As. In Iakhs) 

S. Year Budget Revised Actual 
No. Estimates Estimates Expenditure 

1. 1992·93 637.00 643.25 251.96 
2. 1993-94 432.00 194.94 150.45 
3. 1994·95 300.00 395.00 

• amount allocated in RE 9+95 are Ikely to utilised cbing lilt 
year. 

Construction of Bridge and Roads In KG BuIn 
693. SHRI ANANTRAO DESHMUKH: 

SHRI M.V.V.S. MURTHY: 
Will the Minister of PETROLEUM AND NATURAL 

GAS be pleased to state: 
(a) whether ONGC has launched a scheme tor 

providing advanceslloans to the Stal. Governments tor 
constructing bridges and roads In the KrIshna Godavari 
Basin; 

(b) if 80, the details thereof; and 
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(c) the amount 01 loans provided so lar under this 
scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) (a) No Sir. 

(b) and (c) Do not arise. 

Allocation of Natural Ga. 
694. SHRI SHRAVAN KUMAR PATEL; Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Government 01 Madhya Pradesh has 
reiterated their demand lor allocation 01 natural gas for the 
gas based power plants projected to be set up in and 
around Gwalior region; 

(b) il so. the details thereol; and 
(c) the response of the Union Government thereto? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAT. SATISH 
KUMAR SHARMA): (a) to (c) Yes, Sir. The gas projected 
to be available along the HBJ pipeline Is fully allocated. As 
such, it is not leasible to consider additional allocation lor 
Madhya Pradesh. 

Oman-India Gas Pipeline Project 
695. SHRI BOLLA BULLI RAMAIAH: 

SHRI M.V.V.S. MURTHY: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister 01 PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Oman-India -gas pipeline project is 
lacing new prob.lems; 

(b) whether the route survey undertaken lor the 
pipeline project has demanded the selection 01 an entirely 
different route from the one initially envisaged; 

(c) il so, the outcome thereof; and 
(a) the manner in which the problems are proposed to 

be solved by the Government? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (d) The Oman Oil Company has 
taken up the feasibility study for the project. The leasibility 
study includes the selection 01 the route alter detailed 
survey and the solution of outstanding technological 
problems. 

Irrigation Projects 
696. SHRI C.P. MUDALA GIRIYAPPA: Will the 

Minister 01 WATER RESOURCES be pleased to state: 
(a) whether the Govemment 01 Kamataka has 

approached the Union Governmenl and other financial 
institutions lor completing the on-going irrigation projects; and 

(b) il so, the details thereol? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P.V. RANGAYVA NAIDU): 
(a) and (b) Yes, Sir. The Government of Karnataka has 

requested the Union Government in February. 1995 for 
sanction of .peclal Central assistance 01 RI. 500 crorea by 
way 01 granVsolt loan for major Irrigation projects. The 
Government of Karnataka has also requested the Union 
Government In February, 1995 lor g~anting permission to 
avail private loreign funding for Upper Krishna Project. 

Foreign Media Project. 
697. SHRI SRIKANTA JENA: Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether certain foreign media owners have 
submitted projects to the Foreign Investment Promotion 
Board; 

(b) il so, the details thereof; 
(c) the decision taken by the Govemment In thi. 

regard; and 
(d) the implications involved in relation to the domestic 

media? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) to (d) The inlormation is being collected and will 
be laid on the table 01 the House. 

[Translation] 
Consumption of Narcotic. In Unar Pradesh 

698. DR. SAKSHIJI: Will the Minister of WELFARE be 
pleased to state: 

(a) the number of cases of consumption of narcotics 
identified in Uttar Pradesh during the period from April 1., 
1993 to March, 1995; 

(b) the position of this State in this regard as 
compared to other Slales; 

(c) the number of de-addiction centres in the State at 
present; and 

(d) the amount 01 financial assistance provided to the 
State during this period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WELFARE (SHRI K.V. THANGKA BALU): (a) As per the 
information received from the Counselling and Deaddiction-
cum-Reh8bilitation Centres funded by this Ministry in Uttar 
Pradesh 35,942 narcotics addicts were registered In these 
Centres from 1 st April 1993 to Septembr 1994. 

The data in this regard Irom October 1994 to March 
1995 is yet to be received by this Ministry from the 
Centres. 

(b) A statement indicating state-wise number of 
narcotic addicts regislered at lhe Centres during 1993-94 
and 1994-95 (Uplo September 1994) is attached. 

(c) At present 13 Deaddiction-cum-Rehabilitation 
Centres are functioning in the Stale 01 Uttar Pradesh. 

(d) Financial assistance for Drug Abuse Prevention Is 
provided by the Union Government to the non-
governmental organisations and not to the State 
Governments. The amount of financial assistance provided 
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to the NGOs In the State of Uttar Pradesh for this purpose 
during 1993-94 and 1994-95 Is as follows:-

1993-94 As. 79,49,247 
1994-95 As. 53.91.862 (upto February. 1995) 

STATEMENT 
Number of Narcotics Addicts as Reported by the 
Counselling and Deaddiction-cum-Rehabl1ition Centres 

funded by the Ministry of Welfare 

S.No. State 1993-94 1994-95 
(upto Sept. 

94) 

1. Andhra Pradesh 1327 1079 
2. Assam 338 296 
3. Bihar 14446 8167 
4. Goa 1223 621 
5. Gujarat 10800 5600 
6. Haryana 12718 6464 
7. J & K 198 63 
8. Karnataka 1830 2019 
9. Kerala 12557 6381 

10. Madhya Pradesh 6240 4154 
11. Mahrashtra 7387 2246 
12. Manipur 3407 1791 
13. Meghalaya 
14. Mizoram 2274 439 
15. Nagaland 1034 .433 
16. Orissa 6507 2158 
17. Punjab 17576 7772 
1B. Rajasthan 5395 2453 
i9. Sikkim 344 91 
20. Tamil Nadu 5367 2147 
21. Tripura 352 183 
22. Uttar Pradesh 21855 14087 
23. West Bengal 13013 3535 

UNION TERRITORIES 
, . Chandigarh 1007 442 
2. Delhi 21927 12540 
3. Pondicherry 712 344 

Crime In Deihl 

699. SHRI CHANDRESH PATEL: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the number of cases 01 abduction. theft and 
dacoities occurred in Delhi during 1994 and in 1995 so lar; 

(b) the number 01 persons killed and injured by the 
dacoits; 

(c) the number 01 dacoits apprehended and those 
killed in encounter with the police; and 

(d) the number of abducted persons rescued? 

THE MINISTER OF STATE IN THE MINISTRY OF 

I,OME AFFAIRS (SHRI P.M. SAYEED): (a): The number 
01 cases reported In Deihl during 1994 and 1995 (uplo 
28.2.95) is as under: 

Year 

1994 
1995 
Upto 28-2-75 

Abduction Theft 

260 
42 

13490 
2386 

Dacoity 

19 
5 

(b) Four persons were killed and 10 injured by the 
dacoits during the period from 1.1.1994 to 28.2.1995. 

(c) Ninety-three dacoits were apprehended and " killed 
in encounters during the above period. 

(d) One hundred and two abducted persons were 
rescued in confirmed cases reported during the above 
period. 

[English] 
Recommendations of Mandai Commission 

700. SHRI ARJUN SINGH YADAV: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of WELFARE be pleased 10 stale: 
(a) whether the recommendations of Mandai 

Commission have been implemented by the Slates; 
(b) il so. the Siaies which have implemenled the 

recommendations; and 
(c) Ihe time by which Ihe recommendations are likely 

to be implemented in the remaining States? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WELFARE (SHRI K.V. THANGKA BALU): (a) 10 (c) The 
information is being collected and will be laid on the Table 
01 the House. 

Royalty on Coal 
701. SHRI ANNA JOSHI: Will the Minister of COAL 

be pleased 10 state: 
(a) Ihe criteria and rates for fixation of royalty on coal; 
(b) the number of times on which the prices of coal 

were increased by the Govemment after the fixalion of Ihe 
existing rates of royalty; 

(c) whether the Govemment have received any 
proposal from the State Govemments 10 increase the 
royalty alongwith the coal prices; and 

(d) il so. the time by which a decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE OF MINISTRY OF COAL 
($HRI AJIT KUMAR PANJA): (a) The main criteria followed 
by the Government in fixing the rates of royalty on coal 
an~(i) Ihat they are conducive to the development and 
conservation 01 indigenous coal resources. (ii) that they 
take into account the interests of Ihe coal consumers. 
including coal based industries. and (iii) that they afford a 
fair revenue to the coal producing States. The rates of 
royalty on coal were last revised on 11.10.1994 raising the 
average rate Irom As. 70/- per tonne to Rs. 86.40 per 
lonne. 
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(b) Prices of coal have not been revised after 
11.10.1994. 

(c) and (d) Stale Governments· have been making 
representations for fixation of coal royalty on ad-valorem 
basis. However this view did not find favour with the Study 
Group appointed by the Govt. to make recommendations 
for revisdn of coal royalty rates. 

Foreign Boredcastlng Media 
702. SHRI S.M. LAWAN BASHA: Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the foreign broadcasting companies have 
applied to the Government to operate in India; 

(b) if so, the details of such applications received; and 
(c) the manner in which the Government propose to 

protect the ethos 8I)d culture of India from the operation of 
foreign broadcasting companies? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) and (b) The present law does not permit any 
foreign broadcaster to broadcast from India. However 
certain foreign companies have on their own envinced 
interest in entering into and collabration with Doordarshan. 

(c) Does not arise. 

Begging 
703. SHRI ARVIND TRIVEDI: Will the Minister of 

WELFARE be pleased to stale: 
(a) whether the Government are formulating any 

scheme to identify the causes of begging and to provided 
employment to them; 

(b) if so. the detail thereof; and 
(c) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WELFARE (SHRI K-V. THANGKA BALU): (a) and (b) At 
present, there is no proposal to formulate any scheme to 
identify the causes of begging. The Ministry of Welfare is, 
however, implementing a Central Sector Scheme for 
Beggary Prevention for the care, treatment and 
rehabilitation of beggars. The scheme was introduced 
during 1992-93. The scheme aims at creating facilities for 
technical education and vocational training of beggars and 
engaging them on productive work so as to facilitate their 
reintegration into the society. 

The Scheme envisages establishment to Work 
Centres in the various types of institutions for beggars to 
be set up by the State Governments and Union Territory 
Administrations. 100% assistance is provided to the State 
GovernrnenVUnion Territory Administration by the Ministry 
in this. regard. Any voluntary organisation recognised! 
licensed/certified under any law for the beggary prevention 
in the State is also eligible 'or Financial assistance for 
setting up Work Centres for rehabilitation of beggars. 

(c) As the Scheme has been launched only since 
1992-93, there is no proposal to formulate any separate 
scheme to identify the causes of begging. 

Funds, for 011 Exploration 
704. DR. K.D. JESWANI: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 
(a) whether ONGC is facing financial constraints to 

start fresh exploration In Gujarat; 
(ti) I so, whether the Union Government propose to 

provide more funds for further explorations; 
(c) whether there Is any plan for Inviting any private 

agencies for this purpose; and 
(d) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No, sir, 

(b) Does not arise. 
(c) and (d) Under various exploration Bidding Rounds, 

the Government has been offering blocks for exploration in 
different basins, including Gujarat, to private companies. 

Farakka Barrage 
705. SHRI ZAINAL ABEDIN: Will the Minister of 

WATER RESOURCES be pleased to state: 
(a) whether a gate of the Farakka Barrage has 

recently collapsed; 
(b) if so, whether the causes of such collapse has 

properly been identified; 
(c) if so, the details thereof; 
(d) whether the said gate has been repaired; 
(e) if so, the expenditure incurred thereon; and 
(f) the preventive measures taken/proposed to be 

taken in regard to other gates of the Barrage? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P.V. RANGYVA NAIDU): (a) 
Yes, Sir. 

(b) and (c) Yes, Sir. The gate collapsed due to 
structural failure which was of unusual nature. 

(d) The damaged gate is beyond repair, One new gate 
is under fabrication for replacement. 

(e) The work of removing the damaged gate and fixing 
a new gate in ils place is eslimated to cost Rs. 17.00 lakhs 
which does no! include the cost of new gate. 

(I) Other gales have been checked and no defects 
except normal wear and tear have been noticed. 

River Water Potential 
706. SHRI N. DENNIS: Will Ihe Minisler of WATER 

RESOURCES be pleased to stale: 
(a) whether the Govemment have undertaken any 

survey to assess the river water potential of various rivers 
in the country; 

(b) if so, the quantity of water used and the quantity of 
water wasted; and 

(c) the measures taken/proposed to harness the 
waste water? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P. V. RANGAYVA NAIDU) : 



153 Wrillfln Ans_ PHALGUNA 28, 1018 (SAKA) 154 

(a) No, Sir. However, Central Water Commission have 
brought out a report on reassessment of water resources 
potential of India in March, 1993 which is based on a study 
carried out by a Committee consUtuted by Ministry of 
Water Resources in January, 1989. The total average 
water resources polential of the country has been 
reassessed as 1869 cubic kilometres. 

(b) Owing to the topography, hydrological and other 
constraints ulilisable surface water is assessed at 690 
cubic kilometres in addition 10 the annual replenishable 
ground waler resources which is about 450 cubic 
kilometres. In 1991, the utilisation of water (surface and 
ground) was about 552 cubic kilometres leaving 568 cubic 
kilometres of utilisable water as unutilised. 

(c) For maximising the availability of utilisable water, 
the Govemment has prepared national perspectives for 
transfer of water from surplus areas to water defICit areas, 
which comprises of two components viz., Himalayan River 
Development component and Peninsular River 
Development Component. National Water Development 
Agency is engaged in carrying out detailed studies on 
Inter-linking of major rivers in each component. A total of 
19 water transfer links under the Himalayan River 
Development Component and 17 water transfer links under 
the Peninsular River Development component have been 
identified. Preliminary feasibility reports of 14 links under 
Peninsular River Development component have been 
completed so far. Studies for the Himalayan River 
Development have also been taken up. 

Fire at ONGC Well 

707. SHRI GURUDAS KAMAT: 
KUMARI SUSHI LA TIRIYA: 
SHRI BOLLA BULLI RAMAIAH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether it is a fact that ONGC has no necessary 
expertise equipments required 10 control the fire in the 
wells of ONGC; 

(b) If so, the facts thereof; 

(c) whether ONGC has been unable to control the fire 
at Pasarlapudi oil well in Andhra Pradesh; 

(d) if so, the reasons therefor; and 

(e) the measures taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. The fire was extinguished on 10.3.95 and 
the well capped on 14.03.1995. 

(d) and (e) Do not arise. 

( Translation) 
Flood Control SchemM 

708. SHRI PREM CHAND RAM: 
SHRI LALL BABU RAJ: 
SHRI MOHAMMAD AU ASHRAF FArMt: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Govemment have fOm1ulated 
any schemes to control the ftoods in the country; 

(b) ~s so, the details thereof; 
(e) whether the Planning Commission has given its 

approval to these schemes; 
(d) if so, the detans thereof and the expenditure likely 

10 be incurred on these SChemes; 
(e) the amount provided by the Govemment for flood 

control during 1993-94 and 1994-95, State-wlse; 
(I) whether the Union Government propose to provide 

additional amount to Bihar for effective implementation of 
flood control measures; and 

(g) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P. V. RANGAYYA NAlDU) : 
(a) to (d) Investigations, planning and execution of flood 
control schemes are primarily the responsibilities of the 
Stale Governments. The Centre renders assistance in 
works that are technical, catalytical and promotional in 
nature. 

(e) to (g) State-wise details of the funds allocated 
under State Plan during 1993-94 aFId 1994-95 are given in 
the statement attached. In addition an outlay of Rs. 1.3 
crores has been provided under Central Plan during the 
current financial year i.e. 1994-95 of the Ministry of Water 
Resources for "flood proofing programme in North Bihar". 

STATEMENT 
Statewise details of the funds allocated under State Plan 

during 1993-94 and 1994-95 

SI. StateslUnion Territories 1993-94 1994-95 
No. Approved Approvea 

OuUay Outlay 

1. Andhra Pradesh 62.56 55.15 
2. Arunachal Pradesh 1.48 2.50 
3. Assam 15.00 19.80 
4. Bihar 27.00 44.68 
5. Delhi 10.00 12.00 
6. Goa 0.30 0.40 
7. Gujaral 1.60 1.60 
8. Haryana 8.88 9.08 
9. Himachal Pradesh 1.32 1.32 

10. Jammu & Kashmir 8.76 10.07 
11. Karnataka 9.98 12.10 
12. Kerala 10.00 15.00 
13. Madhya Pradesh 0.40 1.00 
14. Maharashtra 0.61 0.53 
15. Manipur 4.28 3.61 
16. Meghalaya 1.00 1.00 
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SI. StateslUnion Territories 1993-94 1994-95 
No. Approved Approved 

Outlay Outlay 

17. Mizoram 0.09 0.00 
1S. Nagaland 0.15 0.25 
19. Orissa 5.00 7.00 
20. Punjab 11.24 15.65 
21. Rajasthan 5.78 6.99 
22. Sikkim 0.12 0.12 
23. Tamil Nadu 0.60 1.27 
24. Tripura 2.20 2.00 
25. Uttar Pradesh 9.00 B.OO 
26. West Bengal 15.00 36.00 

Total: 215.40 267.12 

SI. StateslUnion Territories 1993-94 1994-95 
No. Approved Approved 

Outlay Outlay 

27. A & N Islands 0.01 0.30 
28. Chandigarh 0.00 0.00 
29. o & N Haveli 0.06 0.00 
30. Daman & Diu 0.30 0.35 
31. Lakshadweep 1.50 1.55 
32. Pondicherry 1.26 2.75 

Total: 3.13 4.95 

[English] 
Valdyanathan Committee 

709. SHRI HARISH NARAYAN PRABHU ZANTYE: 
SHRI RAM NAIK: 

Will the Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to rerer to the reply given 
to Unstarred Question No. 1108 on December 14. 1994 
and state: 

(a) whether the Group or Officials has submitted its 
report on the recommendations made by the Vaidyanathan 
Committee; 

(b) ir so, the details thereof; and 
(c) the reaction of the Government thereto? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG); (a) to (cl Yes. Sir. The main 
recommendations cover the items like basis or fixation or 
water rates, water rate for non-irrigation use, periodic 
revision of irrigation water charges, encouraging irrigation 
management transfer to user farmers and advance 
payment of water charges, etc. The Group of Officials 
recommendations alongwith the report of the Water Pricing 
Committee have been circulated to aU the Stales/Union 
Territories/concemed Ministries in Government of India. 

As per the constitution, irrigation is a "State Subject" 

and hence the implementation of the above 
recommendations is to be done by the States/Union 
Territories. 

L TIE Militants 
710. SHRI MULLAPPALLY RAMCHANORAN: Will the 

Minister of HOME AFFAIRS be please to state: 
(a) the details of the recent jail break at Madras In 

which some L TIE members are reported to have escaped; 
(b) whether any Investigation has been made Into the 

incident; 
(c) If so, the details of flndlngs; 
(d) whether the escapees have been apprehended; 

and 
(e) if not, the number of LTIE members are at large 

and the steps be~ taken to prevent their escape? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI RAJESH PILOT): (a) 9 L TIE 
cadres who were Involved in criminal cases escaped from 
the Madras Central Prison on 27th February, 1995. 

(b) and (c) The Government of Tamil Nadu have 
appointed an Inquiry Commission headed by a retired 
Judge of the Madras High Court. 

(d) and. (e) Out of.9 L TIE cadres two have been re-
arrested, two have committed suiCide and 5 are still at 
large. Special Search Teams have been formed by the 
Government of Tamil Nadu to apprehend the escapees. 
Vigil. all along the coastal areas and in the State has been 
stepped up. Naval and Coast Guard authorities have been 
directed to intensify sea patrolling. 

(Translation] 
Gularatl Programmes 

711. SHRI N.J. RATHVA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the time allocated for Gujarati Programmes on 
Akashvani and Doordarshan in Gujarat; 

(b) the details of the time allocated for other 
programmes, particularly for the programmes meant for the 
tribal people; 

(c) whether the Govemment propose to increase the 
time allocated on Akashvani and Ooordarshan for Gujarati 
programmes meant for the tribal people; . 

(d) if so, the details thereof; .and 
(e) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO) :. (a) and (b) Even though no language-wise 
allocation is made, the duration of Gujarati and other 
languages programmes broadcast/telecast from All India 
Radio Stations/Doordarshan Kendras in Gujarat is given 
in statement altached. 

(cl to (e) The duration of programmes broadcast/ 
telecast in different languages is considered adequate. 
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STATEMENT 
The duration of programmes broadcast/telecast in different languages from Gujarat 

language DDK AIR AIR AIR AIR AIR AIR DDK 
Ahmedabad 
(in mls. 
per week) 

Rajkot Ahmedabad Rajkot Bhuj Surat Godra Ahwa 

Gujarali 
(including music) 
Sindhi 
Hindi 
Sanskrit 

English 
Urdu 
Tribal Programmes 

Kachi 
(dialect) 

1340 MIs. 
15 
15 

15 

30 mts. in a 
monlh 

150 Mis. Hrs. 
287 

12 
51 
1 

2 
2 
7 

Mis. Hrs. Mis. 
20 227 30 

35 6 
30 

55 2 

30 

(in hours per month) 

Hrs. MIs. Hrs. Mis. Hrs. Mis. Hrs. Mts. 
205 30 90 70 55 79 

8 40 2 
3 40 2 30 

15 in a-
mls. quaner 

30 30 

9 2 10 16 

13 

. Programmes in Gujarati for a duration of 10 to 11 hours daily are telecast through Satellite channel (DD-6). These .... 
available throughout the country through Dish antenna. Programmes on tribal culture and welfare activities are also being 
telecast in different programmes of Doordarshan. 

AIR Vadodara is a Commercial Broadcasting Centre and is broadcasting Gujarati light music for a duration of 45 
minutes daily. The programmes for rural audience are also broadcast from different Stations of AIR also include Items for 
the tribal people. 
[English) [Translation) 

Joint Ventures 

712. SHRI R. SUR ENDER REDDY: 
SHRI SHIV SHARAN VERMA: 

Will the Minister ot PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether it has been decided to float a new 
company to enter the oil exploration field ill collaboration 
with overseas partner/partners as a result ot recent tie-up 
amongst the Indian Oil Corporation (ICC), the Hindustan 
Petroleum Corporation Limited (HPCL) and the Sharat 
Petroleum Corporation Limited (BPCl): 

(b) if so, the details thereof; 

(c) whether any overseas partner/partners have been 
indentified in this regard; and 

(d) it so, the delails thereot? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) 10 (d) Indian Oil Corporation 
Limited, Sharat Petroleum Corporation Limited and 
Hindustan Petroleum Corp. Limited have, in principle, 
decided to form a Joint Venture Company as a private 
company, with participation ot private companies and 
public for exploration and production activities. The details 
have not yet been worked out. 

11-470 LSSI9S. 

Shortage of LPG 

713. SHRI RAM TAHAL CHOUDHARY: 
SHRI ARJUN SINGH YADAV: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the criteria adopted by the Govemment to 
ascertain the shortage of LPG; 

(b) the names of the areas where shortage of LPG 
has come to the notice of the Government during the last 
three years; and 

(c) the action taken by tl\8 Government in this regard', 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATI~ 
KUMAR SHARMA): (a) 10 (c) Oil Companies are 
monitoring on daily basis the supply and demand situation 
of each refinerylbottling plant. Besides, the State Level 
Coordinators and the State Civil Supplies Departments 
also review the availability of LPG periodically in the State. 

The demand of existing LPG consumers In the country 
who are enrolled with the distributors of public sector oil 
companies is being fully mel. Whenever LPG backlogs 
develop due to law and order problem, Industrial Relations 
problems, Hood etc., 011 Companies take Immediate 
measures to meet the demand in the affected maritets 
through operation of LPG bottling plants during extended 
hours and on Sundays and holidays and movement of 
supplies from alternate sources and clear the backlog. 
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(English) 
Petrol Retail OUtlet. 

714. PROF. SAVITHRI LAKSHMANAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemmen( have any proposal to· 
open petrol retail outlets In KeraJa; 

(b) whether the Gowmment have received any 
rapresentatlon In this regard; and 

(c) If so, the reaction of the Government thereto? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (c) Representations .... received 
from lime to lime from all parts of the country Including 
from KeraJa for opening of more retail outlet dealerships. 
As per Industry'. viability norms, 38 retails outlet locations 
have been included in the RO Marketi{lg Plan 1988-83 'or 
KeraIa, 88Iection for which is underway through the ose 
(KeraJa and Lakshadweep). Another 43 dealership 
proposals have been included in the Marketing Plan 'or 
1993-96. 

Review of TADA 
715. SHRI SULTAN SALAHUDDIN OWAISI: 

SHRI BOLLA BULLI RAMAIAH: 
Will the Minister of HOME ·AFFAIRS be pleased to 

state: 
(a) whether United Nations report has criticised 

misusing of TADA Act. and has called on the Indian 
Govemment to review it; 

(b) if so, the details 0' misuse of T ADA as pointed out 
in the report; and 

(c) the reaction of the union Government thereto? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI RAJESH PILOT): (a) From time to 
time reports of the various UN bodies dealing with Human 
Rights have made references to TADA. However, there is 
no information on any specific report by UN bodies 
focussing exclusively on issue of T ADA. 

(b) and (c) Question does not arise. 

DeIMnd and Supply of eoal 
716. SHRI SHANKERSINH VAGHELA: Will the 

MInister of COAL be pleased to state: 
(a) the total quantity of coal required annually In 

Gujarat and· the quantity of coal supplied; 
(b) whether the Govemment have taken any steps to 

meet the entire demand of coal of the State during 1994-
85.; and 

(c) if 10, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRJ AJIT PANJA): (a) The requirements of coal 
.. aat8IIed IndustryISector-wise for the whole cOuntry. 
.They .... not a.se8aed state-wise. Coal India Umited (CIL) 
tuppIIea coal based on programmes submitted by the 

consumers in accordance with the aponsorahIp iaued by 
the respective sponsoring authorities. Supplies to Power 
and Cement Industries .... made based on short-term 
linkages established by the Standing Unkage CommIttH 
(SLC) for these sectors. M per the information available 
with CIL, the total quantity of coal supplied by coal 
companies under Cil during the period AprtI-December, 
1994 to the consumers In Gujarat was 111.91 Iakh tonne •• 

(b) and (c) Instiuc:tIona have been Issued to coal 
companies to ensure adequate supply of coal to d 
consumers induding those located in Gujarat as per the 
valid programming submitted by them. Moreover, any 
requests 'or additional allocation. of coaVcoke .... 
considered/examined In each case on merits. CIL Is 
presenUy in a position to meet almost the enUre non-cokIng 
coal demand in Gujarat except for soft cokeslhard coke. In 
addition coal from a number of collieries Is being offered 
under the UberaJisecl Sale Scheme (LSS) under which 
scheme, coal is supplied without the requirements of 
linkages/sponsorships. Under this scheme, coal Is also 
being supplied to Whole Sale Traders and Mini Traders 
who In tum meet the r89uireinents of small consumers. 

[Translalion] 
Expenditure on Adver1lHmenta 

717. PROF. RITA VERMA: Will the Minister 01 COAL 
be pleased to state: 

(a) the expenditure incurred by the Bharat Coking Coal 
Umited on advertisements released in the daily, weekly, 
forthighlly magazines and in casual magazines during each 
of the last three years; 

(b) the number of such newspapers and magazines 
belonging to Bihar and outside Bihar, respectively to whom 
advertisements were released; 

(c) the. amount paid to the newspaper/magazines 
belonging to Bihar lor advertisements during the said 
period; and 

(d) the names of newspapers and magazines 
belonging to. the States other than Bihar to whom the 
advertisements were released during the said period and 
the amount paid to such newspapers and magazines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL .(SHRI AJIT PANJA): (a) According to Information 
furnished by Coal India Ltd., the total expenditure incurred 
by the Bharat CokIng Coal Umited (BCCL) on such 
advertisements during the last three years Is given below: 

1992-93 1993-94 

SO.60 63.34 

(As. In Lakhs) 

1994-95 
(up to Dec., 

1994) 

51.31 

(b) The requisite data In respect of the BCCL II given 
below: 

BIHAR 
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1992-93 1993-94 1994-95(Up to Dec.) . 
News Periodicals News Periodicals News Periodicala 
Papers etc. Papers etc. Papers etc. 

BIHAR 
12 18 19 26 17 19 

OUTSIDE BIHAR 
13 24 15 

(c) The total amount paid to the newspapers and 
magazines/pariodicals of Bihar by the BCCL Is given 
below year-wise: {Rs. In Lakhs) 

1992-93 1993-94 

41.01 46.99 

1994-95 
(up to Dec.,) 

37.54 

(d) During the period from 1992-93 to 1994-95 (upto 
December, 1994) advertisements were released by the 
BCCL to a total number of 61 newspapers and magazines! 
periodicals etc. outside Bihar, a list of which is enclosed in 
the statement attached. 

The total amount paid to such newspapers and 
magazines/periodicals etc. by the BCCL is given below 
yearwise:-

1992-93 1993-94 

9.59 16.35 

STATEMENT 

(Rs. in Lakhs) 

1994-95 
(up to Dec. 94) 

13.77 

ust of Newspapers/Periodicals other than Bihar 
1. The Telegraph, Calcutta. 
2. Ananda Bazar Palrika, Calculla. 
3. Business Standard, Calcutta. 
4. The Statesman, Calcutta & Delhi. 
5. The Hindu, Madra~. 
6. The Economic Times. 
7. Ganashakti, Calcutta. 
B. Parixit, Calcutta. 
9. Ajkal, Calcutta. 

10. Dainik Upi, Asansol. 
11. Indian Trade Joumal. Delhi. 
12. Dainik Jagran. New Delhi. 
13. Rastriya Sahara, Delhi. 
14. Navin Prabhat, Calcutta. 
15. Paschim Banga Sambad. Asansol. 
16. Institute for Mines & Metal Workers Education, 

Calcutta. 
17 .. Defence Publication Service, New Delhi. 
18. Sri Lal Bahadur Shastri Sewa Niketan, New Delhi. 
19. Dr. Mathews Mar Athaneies Memori~ Docesan 

Centre, New Delhi. 
20. Mine Metal Workers. Calcutta. 
21. I. & B. Ministry Mackey Club. New Delhi. 
22. Bharati Worker's, New Delhi. 
23. Industrial Orgn .• Asansol. 

23 14 24 

24. Economic Growth and Social Change, DelhI. 
25. Coal India Recreation Club, Calcutta. 
26. Rastriya Coal Mazdoot (BCCI.), CaJcutta. 
27. All India Poice Games, 1992, CRPF DIrsdorate, New DellI. 
28. Documentation Centre for Corporate & au.-

Policy, New Delhi. 
29. MIPM, UP Chapter, Kanpur. 
30. Coal Employees Union. C8Jcutla. 
31. Industrial Exhibition Committee, New Delhi. 
32. Indian Mining & Engg. Journal, Bombay. 
33. Indian Nalional Bldg. & ConsIruction8 Workers 

Federation. Orissa. 
34. Indian Worker, New Delhi. 
35. URJA, New Delhi. 
36. Sinthi Ramakrishna Sangh, Calcutta. 
37. Ministry of I. & B. (Kurukshetra). New Delhi. 
38. Pioneer Ud., New Delhi. 
39. Ministry 01 I. & B. (Bharat), New Delhi. 
40. Indian Express, New Delhi. 
41. The Institute 01 Cost & Workers Accountants of India, 

Durgapur Chapter. 
42. Mahila Sanskrithika Sanghathana, BangalL 
43. Saharia India Mass Communication, Luc:know. 
44. Members Cultural Forum of S81 Comm. Branch 

Calcutta. 
45. Lok UdyOQ, New Delhi. 
46. Union ot PTI Workers, cal~ 
47. Coalfield Dental Conference, AsansoI. 
48. Mustaqebil, Delhi. 
4S. International Industries Annual, New Delhi. 
SO. Joumalists Combine, New Delhi. 
51. Gacandwana Geological Society, New DeIhl. 
52. NIPM, Karla Chapter, Cochin. 
53. INTUC. National Convention, Cuttack. 
54. Jagran Prakashan, Delhi. 
55. Yojana-Ministry of I. & B., New Delhi. 
56. IMUCLA, New Delhi. 
57. AlFSSC-Moinud-Oewls Gold Cup Tournament. 

Secunderabad. 
58. St. John. Ambulance Brigade, Calcutta. 
59. Nandan, Calcutta. 
60. Daily Janavad, Nagpur. 
61. Deptt. of Coal Club No.1, New Delhi. 
{English1 

Parallel LPG and Kerosene Martutteers 
718. SHRI ANKUSHRAO RAOSAHEB TOPE: WII the 

Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government have appointed 
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independent rating agencies for assessing the parallel LPG 
and Kerosene marketeers; 

(b) if so, the details thereof; and 
(c) the other steps taken/proposed to augment the 

availability of Kerosene and LPG? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b) A proposal Is under 
consideration. 

(c) In order to increase the availability of LPG and 
kerosene in the country in addition to what is available at 
controlled prices through Public Sector Oil Companies. 
Government have decided to allow their import and sale at 
market prices, by private agencies. The Government is 
encouraging the private parties to develop import facilities 
for LPG and kerosene. More kerosene and LPG will also 
be available from new refineries and fractionators. 

Digging of Canals 

719. SHRI KHELAN RAM JANGDE: Will the Minister 
of WATER IClESOURCES be pleased to state: 

(a) whether the Union Government have received any 
request from Ine Government of Madhya. Pradesh for 
Central assistance for digging of canals in the State; 

(b) if so, the detil·ls thereof; and 
(c) the steps taken/proposed by the Union 

Government In this regard? 

THE MINISTER OF STATE tN THE MINISTRY OF 
WATER RESOURCES: (SHRI P.V. RANGAYYA NAIDU) 
(a) and (b) The Government of Madhya Pradesh in March, 
1993 requested for additional Centrat assistance to the 
tune of Rs. 60 crores by end of March, 1993, Rs. 265 
crares during 1993-94, Rs. 100 crores during 1994-95 and 
Rs. 20 crores during 1995-96 for achieving additional 
benefits from ongoing major, medium and minor irrigation 
schemes. 

(c) It has ro: been possibte for the Ministry of Water 
Resources to rc 'ease any additional funds to the State as 
the proposal fe, providing add;tional assi!.tance to the State 
for nationally impqrlanl projects has not been accepted by 
the Planning Commission for inclusion in the VIII Plan. 

Natural Gas to Maharashtra 

720. SHRI RAJENCRA AGNIHOTRI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the tolai quantity of nalural gas being produced at 
Bombay High; 

(b) the quantitv of natural gas being allotted to 
Maharashtra; 

(c) whether the Government of Maharashtra has sent 
any proposals tor enhancing Ihe share of nalural gas of the 
state; and 

(d) if so, the decision taken by the Union Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY of 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) The production In the Weat.rl 
Offshore fields from April' 94 to January' 95 was 39.68 
MMSCMD. 

(b) 16.65 MMSCMD has been allocated to consumers 
in Maharashtra. 

(c) Yes. Sir. 
(d) The gas projected to be available 18' fully allocated. 

It is not feasible to consider additional allocations. 

TADA Detenue. 
721. SHRI DATTATRAYA BANDARU: 

SHRI LALIT ORAON: 
SHRI PHOOL CHAND VERMA: 
SHRIMATI CHANDRA PRABHA URS: 
SHRIMATI BHAVNA CHIKHUA: 
DR. SUDHIR RAY: 

Will the Minister of HOME AFFAIRS be pleased to 
state~ 

(a) the number of T ADA detenues in the country lUi on 
January 31, 1995, State-wise; 

(b) the number of detenuees released during 1994; 
(c) whether it has come to the notice of the Union 

Government that innocent people had been detained under 
TADA; and 

(d) if so, the corrective steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT):(a) A statement 
regarding number of T ADA detenues in the country 
statewise attached. 

(b) The Ministry does not malntail" information 
regarding number of detenues released yearwise. 

(c) and (d). Review Committees have been constituted 
to review all the pending cases and redress the situation. 

STATEMENT 

91. Name of the State Information regarding 
No. persons detained under 

TADA as on 31.12.94 

1. Andhra Pradesh 273 
2. Arunachal Pradesh 3 
3. Assam 543 
4. Bihar 67 
5. Gujarat 267 
6. Haryana 125 
7. H.P. 2 
8. J & K 1304 
9. Karnataka 152 

10. Kerala 
11. Manipur 279 
12. M.P. 46 
13. Maharashtra 1020 
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SI. Name of the State 
No. 

14. Meghalaya 
15. Punjab 
16. Rajasthan 
17. Tamil Nadu 
18. U.P. 
19. West Bengal 
20. Chandigarh Admn. 
21. NCT Delhi 

Total: 

[Translation] 

Information regarding 
persons detained under 
TADA as on 31.12.94 

29 
319 
192 

95 
241 

6 
5 

'In 

5345 

Extraction of Soft Coal 
722. SHRI lALIT ORAON: Will the Minister of COAL 

be pleased to state: 
(a) the quantity and the value of soft coal extracted 

from various nationalised coal mines of Bihar dUring 1990-
91, 1991-92, 1992-93, 1993-94 and in 1994-95 till January, 
1995; 

(b) the quantity of coal supplied out of it to the other 
states and to Bihar respectively, year-Hise: and 

(~) the details of the royaiity and outstanding amount 
pilyabie to Bihar eacn year dunng me above period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CO.A.L_ (SHRI A.JIT PANJA) :a) Presumabiy the Hon'ble 
Member i'; ,( eking information about soft coke. According 
to inlormation furnished by Coal India Ltd. (Cll), the 
quan':y and value of soft coke produced Within the State 
of Bihar dUring tile years 1990-91 :0 1994-95 were as 
follows: 

Year Production 
I in '000 lennes) 

Value 
(Rs. in lakhs) 

1990-91 
I 99~ 92 
1992·93 
1993-94 

'Uple January. >l5 
ProviSional) 

817 
632 
442 
396 

212 

1430 
1118 

774 
693 

3 ~' / , 

(b) The quantity of sofl coke supplies out of the 
quantity produced in tlte State of Bihar was as follows: 

(In '000 tonnes) 

Year Cuanlily of Soil 
coke supplied 10 

other Slales 

1990-91 257.4 
1991-92 2006 
1992-93 134.1 
1993-94 82.6 

----------
Quantily 01 soft 

coke suppiied to 
Bihar 

446.3 
417.0 
300.::' 
301.9 

(c) The details of royalty and outstanding amounts 
payable to Bihar during the years 1990-91 to 1994-95 are 
as under: 

(Rs. In crores) 

Roya~y payable Royally outstanding Ramartca 

Year Amount as on Amount 

1990-91 37,01 31.3.91 7.56 
1991-92 315.98 31.3.92 (-)3.83 Advance 

Payment 
1992-93 492.25 31.3.93 4,92 
1993-94 547.82 31.3.94 (-) 7,53 Advance 

Payment 
1994-95 442.05 31.3.95 4.17 

{English] 

Police firing In Aahok Vlhar 
723. SHRIMATI SAROJ DUBEY: 

SHRI PHOOL CHAND VERMA: 
Will the Minister of HOME AFFAIRS be pleased to 

state: 
(a) whether the attention of the Government has been 

drawn to the news-item captioned "Bheed par Police firing 
aur tooty pari hain cnoodiyan aur police ki lathiyan· 
appearing in 'Rashtriya Sahara' dated January 31, 1995; 

(b) if so, the number of persons killed in police firing 
in Ashok Vihar; 

(c) whether the Union Government have conducted 
any Inquiry into the matter, 

(d) if so, the findings thereoi; and 
(e\ the action taken/proposed by the Goverrvnent 

agai'lSl those found guilty? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI P,M, SAYEEO): (a) V ... Sir. 
(b) Tt'ge persons died due to police firing and one 

succumbed to injuries -:aused by firing from a non-
conventional weapon most probably by a member of the 
mob as the policl3 is not equipped with such a weapo!l. 

(c) to (e) Two cases, one u/s 304-A IPC against a 
Constable and the other under relevant provisions of Itle 
IPC and the Damage to Public Property Act against the 
rioters, have been registered at P.S. AshOK Vihar, New 
Delhi. 

A magisterial enquiry into the incident has also been 
ordered by the Government of National Capital Territory of 
Delhi. 

In .. estment In 011 exploration 
724. PROF. UMMAREDDY VENKATESWARLU: W1q 

the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether there has been an inverse .relatlonship 
between an increase in Investment in exploration activities 
and exploration success and the corresponding exploration 
budget of ONGC; 

(b) whether any management study has been done In 
regard to this inverse relationship; 

(c) if so, the details thereof; and 
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(d) the details of the investment in oil exploration in the 
last three financial years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No, Sir. 

(b) and (c) Do not arise. 
(d) The net expenditure on exploration i.e., Sllr\'~y & 

Exploratory drilling in the last three years is as follows; 
(As. in r.'or,;s) 

Year Survey Exploratory Total 
Drilling 

1991-92 162.68 1127.57 1290.25 
1992-93 147.45 1140.90 1288.35 
1993-94 156.85 754.07 910.9:! 

Ban on Feature Filma 
725. SHRI P.C. CHACKO: Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether exhibition of any Hindi films has been 
banned in the country during the current year; 

(b) if so, lhe details along with the reasons therefor; 
(c) whether the Government propose to take some 

measures ensuring that the feature films cleared by the 
Central Board of Film Certification are never challenged at 
any forum; 

(d) if so, the details thereof: and 
(e) if not. Ihe reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION A"JD BROADCASTING (SHRI K.P. SINGH 
DEO): (a) The Central Government has not banned any 
film certified by tho, Central Board of Film (..e:tification 
during the cur 'ent year. 

(b) Does noJt arise. 
(e) to (e). No, Sir. The Central Board of Film 

Certification cerlifies films in accordance with the 
provisions of the Cinematograph Act, 1952 and the 
guidelines iS5ued there Jrlder. Any applicant aggrieved by 
any order of the Board may prefer an appeal to the Film 
CertificatIOn App''l'lale Tribunal under section 5C of the 
Cinematograph Act, 1952. 

Criminal Activities on Railway Stations 
726. SHRI MOHAN RAWALE: Will the Minister of 

HOME AFFAIRS be pleased to state: 
(a) wheIheI' the cases of nick pocketing, chain 

snatching and luggage .,fli:1g are increasing at Delhi and 
New Delhi Railway Stations; 

(b) if so, the numbel of such cases repl'lrt<Jd during 
the last eight months; and 

(c) the measures taken by the Government to check 
such incidents? 

THE MINISTER OF STATE IN THE· MINISTRY OF 
HOME AFFAIRS (SHRi P.M. SAYEED): (a). VII, Sir. 

(b) The number of such caaee reported during ttt. 
eight months from 1.7.94 to 28.2.95 and the correapondng 
period In ; 983·94 Is as under: 

Head From 1.7.94 From 1.7.93 
to 28.2.95' to 28.2.94 

Pick,Pocketing 140 115 
Luggage lifting 296 248 
Chain snatching 12 3 

(c.i The following steps have bfen taken 10 check 
such incidents at Delhi and New Deihl RaIlway StatIona:-

(I) Police patrolling, in uniform as well as in plain 
clothes, has been Intensified. 

(ii) A sharp vigil is kept over the activIlIe8 of anti-social 
elements In the. area. 

(iii) Loud haller system have been installed' .. the 
Railway Stations. passengers ate wamed not to 
leave thair baggage unattended. 

(iv) Advertisements have been placed In the paperllo 
educate the passengers about precautlona to be 
taken while travelling in trains. 

Coal Production 
727. SHRIMATI OIL KUMARI BHANDARI: WID the 

Minister of COAL be pleased to state: 
(a) whether coal production by Coal India Umlted and 

its subsidiaries is much behind the target during 1994-95; 
(b) If so, the reasons therefor; 
(c) whether the Government have fixed any targets for 

production, productivity, despatch and profitability for the 
Coal India Umited and Its subsidiaries during 1993-94 and 
1994-95; 

(d) if so, the details' thereof aJongwIth achIevrnents 
made; and 

(e) the steps taken to achieve the targets? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRI AJIT KUMAR PANJA): (a) and (b). Coal 
Production by Coal India Ltd. (CIL) and It. subskIarIes 
during the period April 1994 to February 1995 for the year 
1994-95 has been reported as 196.05 miUIon ~ .. 
against the target of 197.31 ,million tonnes for thIa period. 
The marginal shortfall resulted mainly from Ioaa d 
production due to excessive rains during the monsoon this 
year. 

,(c) and (d). The details of targets for production, 
productivity, despatch and profitability fixed by the govt. for 
CIL and its subsidiaries during 1993-94 and 1994-85 ."t 
achievement there against are as unc:Ier:-
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1993-94 1994-95 (April-Feb., 95) 

(Provisional) 
Target AC.1Uai %age Actual Target %age 

Production (millions tonnes) 
Productivity 
(in tonnes per manshift) 
Despatch (million tonnes) 
Gross margin 

216.00 
1.52 

218.44 

216.10 
1.52 

213.37 

achievement 

100.05 
100.00 

97.68 

197.31 
1.55 

207.49 

196.05 
1.54 

197.36 

achievement 

99.36 
99.35 

95.12 

(Profit before depreciation interest 
and tax) (PBDIT) (Rs. crores) 1850.00 2020.00 109.19 1930.00 

* The gross margin (PBDIT) for the year 1994-95 will be known after closure and auditing of accounts for the financial 
year 1994-95. 

(e) Steps taken by CIL to achieve various targets 
include the following: 

(i) Continued thrust on increasing production and 
productivity in underground mines. 

(ii) Rationalisation of manpower through gainful 
deployment & implementation of voluntary retirement 
schemes; 

(iii) Close and continuous liasion with agencies like 
railways. sponsoring authorities, concerned Ministries as 
well as consumers for increasing despatches. 

(iv) Strict control of expenditure on all items through 
budget formulation & periodic monitoring of the actuals 
vis-a-vis budget. 

New Coal Mines 
728. SHRI JITENDRA NATH DAS: Will the Minister 

01 COAL be pleased to state: 
(a) whether the Union (1)vernment have undergone 

any survey to find new coal mines in West Bengal; and 
(b) if so, the details and outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT KUMAR PNAJA): (a) Central Mine 
Planning & Design Institute Ltd. (CMPDIL) have been 
carrying out detailed coal exploration in the State of 
West Bengal for locating coal reserves for planning new 
mines. 

(b) In the year 1993-94, CMPDIL continued 
flxploration in 17 blocks and exploration was completed 
in four blocks and geological reports for these four 
blocks were prepared. In this continuing exercise, during 
1994-95, 22 blocks are under exploration of which 
exploration have been completed in two blocks and 
geological reports for these two have been prepared. 

Oil Exploration In Trlpura 
729. SHRI V. SREENIVASA PRASAD: 

SHRI TARA SINGH: 
Will the Minister of PETROLEUM AND NATURAL 

GAS be pleased to state: 
(a) whether ONGC has recently decided to suspend 

exploration work in Tripura; 

(b) if so, the facts and the reasons therefor; 

(c) whether the Government propose to strengthen 
its network to boost oil exploration. and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a): No Sir. 

(b) Does not arise. 

(c) and (d) During the VIII Plan. ONGC plans to 
undertake 1680 Standard Line Kilometres (SLK). of 20 
Seismic Surveys and drilling of 26 exploratory wells in 
Tripura area including Mizoram. Additional seismic 
surveys are also planned under the Accelerated 
Programme of Exploration during 1995-97. 

Security to Ex-Prime Minister. 

730. SHRI RAMASHRAY PRASAD SINGH: Will the 
Minister of -HOME AFFAIRS be pleased to state: 

(a) the Ex-Prime Ministers who have demanded 
withdrawal of special security arrangements; 

(b) the decision taken by the Government thereon; 
and 

(c) the amount spent by the Union Government on 
the security of Ex-Prime Minisier:; annually? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT): (a) and (b) 
Only Shri V.P. Singh, Prime former Minister has 
requested for withdrawal of SPG cover. As the level of 
threat perception faced by an individual forms the basis 
of providing security, no withdrawal of security is possible 
so long as the threat perception remains undiminished. 

(c) It is not possible to give the exact figures of 
expenditure incurred by the Government on the security 
of former Prime Ministers as some items of expenditure 
like administrative infrastructure, training facilities, certain 
types of equipment, vehicles etc. are common for the 
security of Prime Minister as well as for the security of 
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former Prime Ministers. However, approximate expenditure 
incurred on the security of former Prime Ministers and 
members of their families is Rs. 34.1 crore per annum. 

Annual Plan 

731. SHRI D. VENKATESWARA RAO: 
SHRt M.V.V.S. MURTHY: 

Will the Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Government of Andhra Pradesh has 
requested the Union Government for more funds and also 
increase in Annual Plan for 1995-96 of the State: 

(b) if so, the details thereof; and 

(c) the action taken/proposed by the Union 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) to (c) Based on the 
assessment of resources, the size of Andhra Pradesh's 
Annual Plan for 1995-96 has been agreed at Rs. 3159 
crore, in a meeting between the Deputy Chairman, 
Planning Commission and the Chief Minister, Andhra 
Pradesh. This is 45.6% more than the size of agreed 
Annual Plan 1994-95 of the State. The details of Annual 
Plan 1995-96 will be decided on receipt of draft proposals 
from the State, which will be discussed in official level 
working groups. 

Import of Petroleum Products 

732. SHRI P. KUMARASAMY: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government propose to decanalise 
the import of petroleum products; 

(b) if so, the details thereof; 

(e) whether the Government have set up a Committee 
to look into the matter; 

(d) if so, the composition thereof; and 

(e) the time by which the Committee is likely to submit 
its report? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (e) Review of Export and Import 
Policy is a continuing process and changes are made as 
and when considered necessary. Under the EXIM Policy 
1992-97, only five petroleum products are not de-
canalised. Further, out of these, the Government has also 
permitted the import of Aviation Turbine Fuel, Bitumen 
(Asphalt) Paving Grade and Furnace Oil (except LSHS & 
LSWR) against special Import Licences. 

Custodial Crimea 
733. SHRI SHRAVAN KUMAR PATEL: Wilt the 

Minister of HOME AFFAIRS be pleased to state: 
(a) whether a number of cases of stripping and rape 

of women and girls in police custody have come to light in 
Delhi during the past six months; 

(b) if so, details thereof, month-wise; and 
(c) the steps taken by the Government to prevent 

such custodial crimes? 
THE MINISTER OF STATE IN .THE MINISTRY OF 

HOME AFFAIRS (SHRI P.M. SAYEED): 
(a) No such case has been reported in Delhi during 

the six months from 1.9.1994 to 28.2.1995. 
(b) Does not arise. 
(c) The steps being taken by the Government to 

prevent such custodial crimes include the following:-
• Ensuring that prescribed procedures as laid down in 

the Criminal Procedure Code and the Punjab Police 
Rules, as applicable to Delhi, are strictly followed. 

• ReleaSing the arrested women on bailor personal 
bond if the offence is bailable. 

• Keeping the arrested women in the earmarked lock-up 
for women only, with a woman constable detailed for 
lock-up duty. 

• Prescribing that women under interrogation for their 
suspected involvement in crime are necessarily 
accompanied by a woman constable. 

• Posting women staff members in the duty room at 
Police Stations. 

• Inspection of Police Stations by Senior Police Officers 
to ensure compliance of instructions in this regard. 

• Conducting awareness and training programmes to 
educate policeman on the rights of women taken in 
police custody. 
Stern and exemplary legal departmental action is 

taken against erring police personnel as and when any 
incident of stripping and rape of women while in custody is 
reported. 

Development of Backward Areas 
734. DR. SAKSHIJI: Will the Minister of PLANNING 

AND PROGRAMME IMPLEMENTATION be pleased to 
state: 

(a) whether the Government of Uttar Pradesh has 
submitted any scheme to the Union Government for the 
development of backward areas in the State; 

(b) if so, the details thereof; 
(c) whether the Union Government have approved the 

said scheme; and 
(d) if so, the funds earmarked by the Union 

Government in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) and (b) The State 
Government of Uttar Pradesh has requested Special 
Central Assistance of Rs. 100 crores for the development 
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of backward areas of Puravanchal and Bundelkhand in the 
Slate; 

(c) and (d) The proposal of the State Government 
does not give any details of State Government have been 
requested to furnish details of their proposal. 

(Translation] 
Underweight LPG Cylinders 

735. SHRI CHANDRESH PATEL: 
SHRI MAHESH KANODIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have received complaints 
from various parts of the country regarding supply of 
underweight LPG cylinders by LPG dealers; 

(b) if so, the number of such complaints received from 
January, 1994 to February, 1995; 

(c) the action taken on such complaints; 
(d) the details of gas agencies closed in this regard; 

and 
(e) the corrective steps taken/proposed to be taken 

by the Government to check such irregularities in future? 
THE MIN!STER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): la) and (b) The Government Oil 
Companies have J reported that they have received 28 
established complaints' of this nature from various parts of 
the country from January, 1994 to 22nd February, 1995; 

(c) Action has been taken against the errant 
distributors on establish.3d compaints of supply of 
underweight cylinders, as per the marketing Discipline 
Gudielines. In all ca:..es of underweight cylinders, the 
cylinder was replaced free of cost or proportionate 
compensation was paid to the customers; 

(d) One distributorship has been terminated on this 
account; 

(e) There are clearly laid down procedures to ensure 
correctness of weight of LPG cylinders at the bottling 
plants. All filled cylinders are provided with pilfer-proof 
seals. All LPG dealers are under instructions to ensure 
checking of each and every cylinder for correct weight prior 
to delivery to the customers premises. 

Annual Outlay 
736. SHRI ARJUN SINGH YADAV: Will the Minister of 

PLANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the details of the annual plan outlay sanctioned for 
Uttar Pradesh for 1994·95 and the actual amount spent 
therefrom; 

(b) the reasons for the wide gap between outlay and 
expenditure; and 

(c) the effects of utilisation of the said outlay in 
various fields, particularly in rural development schemes in 
respect of achieving targets? 

12-470 LSS/9S. 

, THE MINISTER STATE OF, Tf'iE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG): (a) The Annual Plan Outlay 
sanctioned for Uttar Pradesh for 1994·95 was 
Rs. 4562.00 crores. The actual amount spent therefrom 
stood at Rs. 1621.41 crores upto Deember, 1994; 

(b) The shortfall is mainiy on account of the inability of 
the State Government to mobilise resources; 

(c) The Achievement in respect of rural development 
programmes during 1 994·95 as against the target are as 
under:-

1994-95 (PrOVISional) 

Programme Target Achievement 

1. IRDP (Number 01 lamiltes) 3253S3 173293 (Oct. 94) 
2. JRY (Lakh mandays) 

1st Stream 116S.44 601.83 (Dec. 94) 
2nd Stream 133.11 79.30 (Dec. 94) 

3. EAS (Lakh mandays) 6S.60 (Dec. 94) 
4. DPAP ('00 Hectares) 

Land Development 182.00 39.53 (Sap. 94) 
Waler Resources Dev&lopment 42.00 12.87 (Sep. 94) 
Forestry & Pasture Development 49.00 5.09 (Sap. 94) 

S. Rural Water Supply 
(i) No. of vlllagBSlhabrtations 10.450 9.541 (Jan. 95) 

covered 
(ii) Population benerned 32.50 27.07 (J,an. 95) 

(In lakhs) 
S. Rural Sanitation (No. 01 

housahold latflnes constructed) 1.01,438 36.679 (Jan. 95) 

[English] 

Schemes by National Minorities Development & 
Finance Corproation 

737. SHRI S. M. LALJAN BASHA: Will the Minister of 
WELFARE be pleased to state: 

(a) whether the National Minorities Development and 
Finance Corporation has launChed or propose to launch 
schemes for the upgradation of technical and 
entrepreneurial skills of minorities; and 

(b) it so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WELFARE (SHRI K. V. THANGKA BALU): (a) The main 
objects of the National Minorities Development and 
Finance Corporation as laid down in its Memorandum of 
Association, inter alia, provide for the following: 

"to assist in the upgradation of technical and 
enterpreneural skills of minorities for proper and 
efficient management 01 production units." 

(b) Uttar Pradesh Minorities Finance & Development 
Corporation has submitted certain proposals tOI vocational 
training and etrepreneural development programme 
involving an expenditure of Rs. 2,41,76,2501-. A decision 
on these proposals will be taken ~aving regard to the 
resources available with the Corporation and the priority to 
be accorded to the various objects laid down in the 
Memorandum of Association. 
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[Translation] 
Ban on Pornographic Uteratur. 

738. SHRt ARVtND TRIVEDI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the country is flooded with pornographic 
literature; 

(b) if so, whether the Government propose to take any 
concrete steps to impose ban on it; 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (d) 
Several publications/magazines containing obscene/ 
objectionable materials have come to notice. Book( 
Newspaperstlocuments containing objectionable material 
can be forfeited by notification under Section 95 of Cr. P.C. 
by the State Governments. Sale etc. of obscene literature! 
pornography is also illegal by virtue of the provisions of 
Sections 292 & 293 ~f I.P.C. The State Governments have 
been taking suitable action in this respect from time to 
lime. Suitable advisories have been issued by the Home 
Ministry to the State Government and, Ministry of 
Information & Broadcasting. The State GovernmentslUTs 
have also been asked to send quarterly reports on actions 
taken againts objectionable material-Writings. 

[English] 
011 and Natural Gas In Gularat 

739. DR. K.D. JESWANI. Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation 
Umited and the Oil India Umiled have found any new 
reseryes in oil1las in Gujarat during the current financial 
year; 

(b) if so, the locations of areas in the State where 
these reserves are available; 

(c) the estimated reserves available in these fields; 
and 

(d) the progress made so far in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) There has been no reserve 
accretion due to new discoveries in Gujarat during the 
current financial year 1994-95. 

(b) to (d) Do not arise. 

Damaging of Movies 
740. SHRJ GURUDAS KAMAT: 

KUMARI SUSHILA TIRIY A; 
SHRI SYED SHAHABUDDIN: 

. Win the Minister of IIIJFORMA TION AND BROAD-
CA-'STING be pleased to state: 

,;'1) whether nearly 3,000 silent movies and 25,000 
no"..,nt movies depoSited with the National Film 
Archiv", Pune have been damaged beyond repair; 

(b) if so, the details alongwith the reasons therefor; 

(c) whether any steps are being taken for salvaging 
the damaged collection and for better preserving the 
others; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) No, Sir; 

(b) Does not arise; 
(c) and (d) Due to decomposition of nitrate base film 

(which was in use upto early SO's) almost all the 
(approximate) 1300 silent feature films made in India, had 
been lost by 1964 when the National Film Archive of India 
was set up. 

The Archive has so far acquired only around 4000 
prints of films with sound. They are being preserved in as 
ideal storage conditions as are currel!tly known to science, 
In spite of this, some of the old films are likely to 
deteriorate over the years. Such films are continuously 
being identified and copied before they get completely 
decomposed. 

011 and Natural Gaa 
741. SHRI GOPI NATH GAJAPATHI: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 
(a) the new areas both on-shore and off-shore 

surveyed for exploration 01 oil and natural gas in Orissa 
during the last three years; 

(b) the approximate quantum of oil deposits, gas and 
other petroleum products found in those areas; and 

(e) the steps taken for the proper exploration of these 
products in those areas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No fresh surveys were carried out 
for exploration 01 oil and natural gas in Orissa durin~ the 
last three years. 

(b) Does not arise. 
(c) In the earlier years, seismic surveys were carried 

out in Orissa on-shore and off-shore followed by drilling of 
4 wells in on-shore and 11 wells in off-shore by OIL. All the 
wells proved dry. 

As of now, OIL has plans to drill one exploratory well 
in N.E. Coast off-shore in Orissa in 1995-96. 

Socia-Economic Develop!"ent of SCriT. In Bihar 
742. SHRI PREM CHAND RAM: Will the Minister of 

WELFARE be pleased to state the amount provided by the 
Union Government to the Government of Bihar lor the 
socia-economic Development of Scheduled Casta.' 
Scheduled Tribes during each of the last three years and 
during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WELFARE (SHRI K.V. THANGKA BALU): A Statement i. 
attached. 
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STATEMENT 
Details of Central Assistance released during the last three years and during the current year under various scheme of the 

Ministry of Welfare are as under:-
(Ra. In Iakha) 

S.No. Name of the scheme 1991-92 1992-93 1993-94 1994-96 

A. SCHEDULED CASTE DEVELOPMENT DIVISION 
1. 

2. 

3. 

4. 
5. 

6. 

7. 

8. 
9. 

10. 

Special Central a$sitance to Special Component Plan for 
Scheduled Castes 
Post-Matric Scholarships for Scheduled Caste & Scheduled Tribe 
Students 
Pre-Matric Scholarships for the children of those engaged In 
unclean occupations 
National Scheme of Liberation and Rehabilitation of scavengers 
Centre's contribution to the Share Capital of Slale Scheduled 
Castes Finance and Development Corporation 
Centrally Sponsored Scheme for Implementation of Protection of 
Civil Rights Act, 1955 and the Scheduled Castes and the 
Scheduled Tribes (Prevention of Atrocities) Act, 1989 
Coaching & Allied Scheme for Scheduled Castes & Scheduled 
Tribes 
Book Banks for Scheduled Castes and Scheduled Tribes 
Girls Hostels for SCs 
Boys Hostels for SCs 

TOTAL: 

2197.30 2096.54 

102.58 799.18 

20.18 5.98 

3SO.00 313.00 
76.89 86.25 

16.95 15.00 

7.SO 2.00 

7.50 2.00 
72.98 25.27 

311.95 40.78 

2327.10 

590.14 

85.81 

Nil 
113.52 

26.SO 

8.57 

9.91 
40.+4 
78.n 

3163.87 3386.00 3252.76 

NIl 

461.00 

22.00 

NIl 
NIl 

NIl 

1.70 

10.00 
NIl 
NIl 

484.70 

B. TRIBAL DEVELOPMENT DIVISION 
1. Special Central Assistance (SeA including Add! SCA) 3211.19 3175.25 3497.39 1748.70 
2. Article 275( 1 )/275(1) 215.85 427.20 801.00 725.25 
3. Girls Hostels 68.82 Nil Nil NIl 
4. Education Complex in the low literacy pockets for ST girts Nil Nil NIl 4.58 
5. Vocational Training in tribal areas Nil Nil Nil 44.34 
6. Grant in aid to State Tribal Development Corporation for Minor Nil SO.OO Nil NIl 

Forest Produce 
7. Research & Training 9.25 9.82 12.71 0.83 
8. Development of oilseeds oils of trees of forest origin Nil 17.39 rtI NIl 

TOTAL: 3505.11 3679.66 4311.10 2523.51 

GRAND TOTAL (A+B): 6660.98 7065.66 7563.88 3008.21 

[Translation] connections as on January 31, 1995 together with ... of 
their pendency, State-wise; 

LPG Connections 

743. SHRI N.J. RATHVA: 
SHRI LALL BABU RAI: 
SHRI SURAJBHANU SOLANKI: 
SHRI HARIKEWAL PRASAD: 
SHRI SANTOSH KUMAR GANGWAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to stale: 

(a) the number of pending applications for LPG 

(b) ,whether the customers have to wail tor YMfS 
together to get LPG connections; 

(c) if s.J, the present position In regard to allotment of 
LPG connections; and 

(d) the remedial steps tekenlproposed In this direction? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (c) As on 1st January, 1995 
there were 113.72 lakhs of applicants on the waiting list in 
the country. The waiting period of new LPG connections 
depends upon the number of persons on the waiting list 
with the distributor, slack with the distributor and also the 
annual programme for enrolment of new customers. The 
target for enrolment of new LPG customers during 1994·95 
has been fixed at 20 lakhs. 

(d) Efforts are constantly on to release LPG connections 
to as many applicants and as early as possible. Plans 
have been drawn for higher availability of LPG by 
increasing the capacity of existing production sources, 
putting up new plants and augmenting the supply through 
higher imports. 

[English] 

Joint Ventures in Coal Mining 
744. PROF. SAVITHRI LAKSHMANAN: Will the 

Minister of COAL be pleased to state: 

(a) whether the Coal India limited has proposed joint 
ventures with foreign' companies in coal mining; 

(b) if so, the details thereof; and 
(c) the time by which these joint .ventures are likely to 

commence? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRI AJIT KUMAR PANJA): (a) and (b) The Coal 
India Limited (Cll) have received following Joint venture 
proposals from foreign parties-

1. 

2. 

3. 

SI. 
No. 

Party/Country Arell 01 proposal 

2 3 

State Commntee lor Ukrain. Designing. Construclion of coal mines 
and washery plants and mining of 
coal. 

Mis. White Industnas (a) Opencast coal mining 
Australia Ud .• Australia development w~h truckslshoveV 

Mis Joy Manulacturlng 
Company (UK). 

,npit crusher technology. 
(b) Underground mining develop-

ment with Wongawillis system 
and Iongwall mining 
development. 

(c) Modern washplant design and 
development lor both coking and 
steaming coal. 

Underground mechanised Bord & 
Pillar development WIth continuous 
mining. 

4. Mis Hyundai Heavy Industr,esDevelopment 01 mining block. 
Co. Lid. (HHI). 

5. Indian Long wall lnCarrying out Iongwall mining. 
association 
with International Longwall. 

6. Mis. BHP Minerals. Development of mining blocks 
7. Mis Slack Hill Minerals. Development of mining blocks. 

(c) Government has not approved any Joint Venture 
proposal for coal mining by the Coal India Limited. 

f ~ at ONGC Well 

745. SHRI SUL T" ~ SALAHUDDIN OWAISI: 
SHRI G.M.C. BALAYOGI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the fire at oil well at Amalapuram rose to 
1407 metres from t:18 regular 100 to 120 metres after 40 
days of the fire; 

(b) if so, the facts thereof; 

(c) whether the people nearby areas had complained 
about the deafening sounds and heat; 

(d) whether his Ministry has been urged to declare 
this as a natural calamity and provide adequate aid to the 
affected people; and 

(e) if so, the steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No, Sir. 

(b) Does not arise. 

(c) Noise level around village Gopayalanka was high. 
There was intense heat around 200 metres of the well 
mouth beyond which the temperature was not exceeding 
35 deg. C. 

(d) No, Sir. 

(e) Does nol arise. 

Coal Production 

746. SHRI ANKUSHRAO RAOSAHEB TOPE: Will the 
Minister of COAL be pleased to state: 

(a) whether there is any increase in the production of 
coal during the current financial year; 

(b) the amount of coal produced during 
April-December, 1994 as compared to that in previous 
year; 

(c) whether there is any increase in the colour 
productivity both in open and underground mines; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT KUMAR PANJA): (a) Yes, Sir. Coal 
production in the country during the period April to 
December, 1994 has registered a growth of about 3.2% 
over the production achieved during the corresponding 
period last year (Data provisional) 

(b) Actual coal production in the country during the 
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period April-December, 1994 was 171.01 million tonnes 
(Privisional) as against the actual production of 165.75 
million tonnes during the corresponding period last year. 

(c) and (d) Presumably the Hon'ble Member is referring 
to the coal productivity measured in terms of output per 
man shift in the under ground· and opencast mines. The 
output per manshift in Coal India Umited during the period 
April-December, 1993 and April-Oecember, 1994 was 
as follows: 

OUTPUT PER MANSHtFT 

(In Ionnea) 
(Data Provisional) 

Aprll-Oecember, 1993 April--Oacember, 1994 

Underground 
Opencasl 

OVERALL 

0.53 
3.63 

1.38 

Fire in C.G.O. Complex 

0.54 
4.11 

1.49 

747. SHRI RAJENDRA AGNIHOTRI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether a fire broke out in CGO Complex in Lodhi 
Road recently; 

(b) if so, the loss of lives and properties as a result 
thereof; 

(c) whether any enquiry has been conducted in this 
regard; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) Yes, Sir. An 
incident of fire occurred around 7.00 PM on 30th 
December, 1994 on the 9th floor, SoWing of Paryavaran 
Shavan, CGO Complex, Lodhi Road, New Delhi. 

(b) There was no loss of life. However, the estimated 
damage to property was approximately Rs. 16.5 lakhs. 

(c) and (d) Yes Sir. An enquiry into the incident was 
ordered by the Ministry of Non-Conventional Energy 
Sources the principal occupants of the portion of 
Paryavaran Bhavan in which the fire occurred. The enquiry 
committee pointed out certain lapses which inter-alia 
included use of rod-type heaters, extensive wooden 
partitions, printed material and files not required being still 
kept in the room and the failure of the detectiorvalarm 
system. The committee recommended; that the fire 
deteclioo'alarm system should be fully functional at atl 
times; stand-by equipments provided in the system should 
also be in a "ready to operate" condition at all times; 
Wooden partitions should be made of fire resistant 
material; and drill should be conducted periodically to 
ensure proper funtioning of the fire detectioo'alarm system. 

Modernisation of Irrigation ProJecta 
7413. SHRI DATIATRAYA BANDARU: Will the 

Ministe,r of WATER RESOURCES be pleased to state: . 
(a) whether there is any proposal for modernisation ot 

some of the irrigation projects in Andhra Pradesh; 
(to) if so, the details thereof; 
(r;) the steps takervproposed by the Union 

Govemment in this regard; 
(,j) whether the Union Government have provided any 

special assistance for this purpose; and 
I;e) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P.V, RANGAYVA NAIDU): 
(a) to (c) The proposal for modernisation of Kurnool-
Cuddapah Canal irrigation project of Andhra Pradesh 
estimated to cost Rs. 317.10 aores envisaging annual 
irrigation of 110482 hectares has been received in 
September, 94 in the Central Water Commission for 
techno-economic appraisal. The State Government is 
required to comply with the observations of Central Water 
Commission of various techno-economic issues. 

(d) No, Sir. 
(e) Does not arise. 

Shortage of Gas Supply 
749. PROF. UMMAREDDY VENKATESWARLU: Will 

the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the natural gas blowout at Pasariapudi in 
East Godavari district of Andhra Pradesh has resulted in 
shortage of natural gas supply for industry; 

(b) if so, the extent of the shortage; 
(c) whether any alternate means of enhancing gas 

production are being considered; and 
(d) il so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No, Sir. 

(b) to (d) Do not arise. 

011 Stabilisation Fund 
750. SHRI MOHAN RAWALE: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 
(a) whether the Government have taken a.decision to 

set up an Oil Stabilisation Fund (OSF); 
(b) if so, the details thereof; 
(c) the objectives behind setting up of this Oil 

Stabilisation Fund; 
(d) whether the Indian Oil Corporation is opposing the 

idea of selling up of this Fund; 
(e) if so, the details thereof; and 
(f) the reaction of the Government thereto? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
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KUMAR SHARMA): (a) to (I) Presently no such proposal is 
under consideration of the Government. 

Coal Mine Accidents 

751. SHRI JITENDRA NATH DAS: Win the Minister of 
COAL be pleased to state: 

(a) the number of coal mine accidents occurred during 
1994; 

(b) the loss of lives and properties as a result thereof; 

(c) the nature of compensation given to the affectec;j 
personslfamilies; and 

(d) the cause of these accidents? 

THE MINISTER OF STATE OF THE MINISTRY Of 
COAL (SHRI AJIT KUMAR PANJA): (a) As per information 
received from Ministry of Labour the number of coal mine 
accidents during 1994 is 786, out of which 155 accidents 
are involving fatalities and 631 are involving serious 
injuries. 

(b) As a result of accidents, there was loss of life for 
240 persons and serious bodily injury to 684 persons. The 
following was loss of properties due to mining accidents:...,. 

(a) part of the coal seam had to be sealed after the 
underground fire at New Kenda Colliery of Eastem 
Coalfields Limited. 

(b) one Crane was damaged at Northern Coalfields 
Limited. 

(c) One Load Haul Oumper and some support 
material were damaged in Singareni CoUieries Company 
Limited (SCCL). 

(c) The amount of compensation is worked out as per 
provisions contained in Workmen's Compensation Act,' 
1923 and is based on the age and monthly earnings of the 
workers. In addition to above, the following amount is paid 
to the dependents of a deceased worker:-
(a) Funeral Expenses Rs. 500"" 
(b) Ex-Gratia Amount 
(c) Amont under Life Cover 

Scheme 

Rs. 

Rs. 

10,0001-

15,0001-

In addition. employment to one of the dependents of 
the deceased is also offered. Alternatively in lieu ~ 
employment the wldowlFemale dependent is paid a montly 
pension of As. 3000"" tilt she attains 60 years of age/dies! 
remarries whichever is earlier. 

(d) The cause-wi8e breakup of the accidents ~ • 
1994 is as ~wa:- : .:; 

Cause of acciderlt 

Fall of roof 

No. of accidents 
(Provisional) 

Sericq 

• .. Fall of sid~ 
Rope Haulagel 
Dumpers 
Trucks 

Fatal 
38 
16 
22 
17 
12 
21 

1. 
t._. )' 

Other Machinery 
Explosives 

~ • 8 
Fall of persons 
Fall of Objec:ts 
Other Causal 

6 
9 
5 
9 

1~ 

1()1 'i:' • 
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Voluntary Organilltlona In Bihar .-'", 

752. SHRI RAMASHRAY PRASAD SINGH: Will. 
, . 

Minister of WELFARE be pleased to state: -, 

(a) the !}Umber of voluntary organisation working _ " 
disabled and drug addicts in Bihar, which have bIM!It " 
sanctioned financial assistance during each of the '-if 
three years and the current year; 

(b) the number of these organisations among them 10 
whom payment of grants halle been stopped during the 
said period; 

(e) the ,..ans for stoppage of payment of gran18 .. 
these voluntli!lY organisations; 

(d) whether there is any proposal to sanction grants .. 
some new voluntary organisations; 

(e) if so, ~ details thereof; and 

(t) if n~ 1M reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY Of 
WELFARE (SHRI K. V. THANGKA BALU): (a) InformalloR 
is given in the statement-I attached. 

(b) and ~) Payment of grant was stopped during iii . 
said period to one voluntary organisation working for ttw '-:. 
disabled becauIe the case was not recommended by ~ 
State GOller,...m of Bihar. Payment was also stopped •. ,;. 
two organisatiofls working in the field of drug ~ 
because the Centres were not found functioning. 

(d) Yes, Sjr. 

(e) Information is given in the statement-II attaclla4. 

(I) The questiOn does not arise. 
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STATEMENT-I 
StfItement Showing Number of Voluntary Organisations 
Regarding Financial Assistance to voluntary organisations 
in Bihar 

No. of Voluntary 
Organisations sanctiOned 
grant lor the Disabled 

No. 01 VoIunIaIy 
Organisations sanctIOned 
grant for drug abuse 

14 
16 
20 
20 

STATEMENT-II 

12 
18 
21 
27 

-statement showing details of new proposals regarding 
financial Assistance to voluntary organisations in Bihar. 

Details (. 'lew Proposals in Disabled Sector; 
1. Tata Iron II ,lee I Co. Ltd. - for M.R. Children School 
. Jamshedpu •. 

2. Koshi Khelria Viklang, Vidhwa, Virdha Kalyan Samiti, 
,: Shahrspur, Bihar - for O.H. 
i Bihar Rehabilitation & Welfare Inslitute, Patna 
_~ Shaheed Bacchan Puslkalya, Bihar. 
$. Gulab Singh Mahila Evam Bal Kalyan Sangh, Siwan. 
I: A.M.A.I. Palna. 
,; J.M. Instl. of Speech & Hearing, Patna . 
•• Indian Inslt. for Rural 1 Reconstruction, Jahanabad. 
.. Bihar Nelraheen Parishad, Palna, - for V.H. 
,~ Ph)'sical Medicine & Rehab. Insll., Palna - for O.H. 
'l~ Youth Mobilisation for National Advancement, Palna-

,; ? t Splecial School for M.A. f"- Gramin Vikas Sansthan, Gaya. 
.t~ .-' 

• ' Ayurvedic Magnetic Therapy Research 111511., Palna. 
tails of New Proposals in Drug AbUM Seclor: 

of lIle District 

s.n 
-M!ienarpur 
~a -'At!iIn 

AlJrangabad 
'a.wa or Bodh Gaya 
P"JbIas (Sasaram) 
~ad 

"itt'iSh] 
~. 

;' Power Capacity 

No. 01 Propos_ 
,_Ived from 
NGOe lor Drug 
AdCIIcIs 

1 
2 

1 
1 
2 

t 753. SHRI D. VENKATESWARA RAO: 
i, SHRI M.V.V.S. MURTHY: 

Will the Minister of PLANNING AND PROGRAMME 
, "'tLEMENTATION be' pleased to state: 
~ ~.. (a' whether the Planning Commission has made a 
~""term appraisal of the power sector; 

(b) if so, the broad features thereof; 

(c) whdther the Planning Commission has expressed 
grave concem over the shortfall of 10.000 M.W. 
programme during the Eighth Five year Plan; 

(d) whether any steps have been suggested to 
overcome this shortfall; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME tMPLEMENTATION 
(SHRI GIRDHAR GAMANG): (a) to (e) Mid-term appraisal 
exercise for the Eighth Five Year Plan is in progress in the 
Planning Commission. The Ukely shortfall In power 
generation and Plan targets, if any, in the terminal year of 
the Eighth Five year Plan wiD be known after the exercise 
is completed. However, the shortfall during the Eighth Plan 
is presently estimated to be of the oro. of 10.000 M.W. 

(d) and (e) The various measures taken to mprove the· 
availability of power in the country include (i) expediting 
commissioning of new generating capacity (ii) improving 
the performance of existing power stations (iii) reduction In 
Transmission & Distribution losses (iv) implementation of 
better demand management and energy conservation 
measures (v) arranging transfer of E 'll'gy from surplus to 
deficit areas, and (vi) promotion of private sector 
investment in power sector. 

Upper Yamuna River Board 

754. SHRI P. KUMARASAMY: 
SHRI AMAR PAL StNGH: 

Will the Minister of WATER RESOURCES be pleased 
10 state: 

(a) whether the Government propose to set up the 
ijpper Yamuna River Board; 

(b) if so, the details with terms and reference thereof; 

(c) the time by which the Board is likely to be set up; 
and 

(d) The reasons for delay in setting up of the ~? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.V. RANGAYVA NAIOU): 
(a) to (d): The Upper Yamuna River Board has been 
constituted by Government of India by a Resolution on 
11th March, 1995. The Board shall consist of Member, 
Central Water Commission, 'as a part-time Chairman and 
one nominee each from the States of Uttar Pradesh, 
Haryana, Rajasthan, Himachal Pradesh and NCT of Delhi, 
not below the rank of Chief Engineer and a Chief El'Igineer 
of the Central Electricity Authority and representatives of 
Central Ground Water Board and Central Pollution Control 
Board as part-time Members. The Board shall have a full-
time Member-Secretary to be appointed by the Central 
Gov8lMl8nL The main fll'lGtion of the Board IhaII be 
regulation and supply of w3ter from all storages and 
barrages upto and including OkhIa barrage, having regard 
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to the agreement entered into or the arrangements made 
between the Governments of the basin States in 
pursuance of MoU dated 12.5.1994 signed by the basin 
States Regarding allocation of surface flow of Yamuna 
upto Okhla. There shall be a Review Committee known as 
"Upper Yamuna Review Committee" comparising the Chief 
Ministers (Governor in case of President's Rule) of the 
States of Utter Pradesh, Haryana, Rajasthan, Himachal 
Pradesh and National Capital Territory of Delhi under the 
Chairmanship of the Union Minister/Minister of State for 
Water Resources which shall supervise the working of the 
Board. 

Advertisements on Cable T.V. 
755. SHRI SHRAVAN KUMAR PATEL: Will the 

Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether Cable TV network operators taking 
advantage of absence of a specific clause, barring liquor 
and tobacco advertisements, with Cable Television network 
(Regulation) Ordinance. 1994 have been resorting to a 
large-scale advertisements for liquor and cigarttes to make 
money; and 

(b) if so, the steps taken by the Government to 
prevent such advertisements, affecting the health and 
morality of the posterity? 

THE MINISTE.R OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) Government is aware that many foreign satellite 
channels carried by cable operators in India carry such 
advertisements. 

(b) While AIR and Doordarshan do not permit 
advertisements which relate to or promote Cigarettes and 
tobacco products, liquor, wines and other intoxicants, there 
is at present no proposal to bean the carriage of such 
advertisements by cable television networks by amending 
the programme/advertisement code prescribed under the 
Cable Television Networks Rules, 1994. 

National Institute for Orthopaedically Handicapped 
756. SHRI LALJAN S.M. BASHA: Will the Minister of 

WELFARE be pleased to state: 
(a) whether there is any proposal to expand and 

extend the work of the National Institute for the 
Orthopaedically handicapped; 

(b) whether the Government propose to set up such 
Institutes in every State; 

(c) whether the Government have considered any 
proposal to set up such an Institute in Andhra Pradesh; 
and 

(d) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE IVIINISTRY OF 

WELFARE (SHRI K.V. THANGKA BALU): (a) Yes Sir. The 
NIOH is introducing Degree Course in Prosthetic and 
Orthotic Engineering. NIOH is also extending its service 
facilities in collaboration with NGO in the North-Eastern 
States. Two Limb Fitting Centres-cum-Service Centres 

have already been opened, one each in Nagaland 
(Kohirna) and Mizoram (Aizwal). 

(b) No Sir. 
(c) No Sir. 
(d) Government is not considering any proposal 10 set 

up such Institute in Andhra Pradesh because the National 
Institute for Mentally Handicapped' and one Regional 
Centre of National Institute for Hearing Handicapped are 
already functioning at Hyderabad. 

Special Employment Exchang .. for. Handicapped 
757. DR. K.D. JESWANI: Will the Minister of WEL-

FARE be pleased to state: ' 
(a) the m nber of Special Employment Exchanges 

functioning for handicapped in the country, State-wise; 
(b) the number of handicapped who were given 

placements by these Exchanges during 1993 and 1994, 
State-wise; and 

(c) the number of handicapped proposed to be giVen 
placements by these Exchanges during 1995? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WELFARE (SHRI K.V. THANGKA BALU): (a) and (b) 
State-wise number of Special Employment Exchanges for 
physically handicapped functioning in the country and 
number of handicapped persons given employment by 
these Exchanges during 1993 and January to September, 
1994 are given in the Statement attached. 

(c) The number of handicapped persons to be given 
placements by these Special Exchanges would depend on 
vacancies notified during the year and placements made 
against them. No exact number can, therefore, be 
indicated at this stage. 

STATEMENT 
The number of Speciaf Employment Exchanges function-
ing in the country and number of placements effected by 

them each year 1993 and 1994 (Jan. Sept.). 

State Number 01 Nunar placed In 

1. Andhra Prad86h 
2. Assam 
3. Bihar 
4. Gujaral 
5. Harayana 
6. Himachal PradNh 
7. Karnataka 
e Kerat. 
9. Madhya Pradesh 

10. Mahar_htra 
11. Manipur 
12. Oriaaa 
13. Punjab 
14. RaJas1han 
11>1 Tamil Nadu 
16. T~a 
17. Uttar Pradesh 
18. Weat Bengal 
19. DeIhl 

SpecIal employment during 
EmplOyment 
Exchang.. lor 
Physically 
Handicajlped. 

<"993 1 *(..,,-sept) 

2 83 31 
1 
1 8 8 
4 428 248 

94 34 
99 148 
&4 30 
87 81 

II 12 

511 10 
25e 208 

4 
7 12 

48 23 
50 14 
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TOIIt 23 1283 

Hole:,' SpeciIII ~ ElIcIwIgN ~ In ... .... 
IIIIIInIaIn dupIIcIIIe Index CarIII. SpecieI ExchMgeII ..... In .. 
pIacemanI of HandIcapped peI80Rt regillered WIllI lI0I1IIIII. 
excIBIge .-1d .. ..:I I'IUII1ber of ~ IMde hwgh .. 
eIIonI of apecIeI ~ ~ II no! avaIIIbIe. 

RttCOnatltutlon of Advisory Ptmels 

758. SHRI HARISH NARAYAN PRABHU ZANTVE: 
Will the Minister of INFORMATION & BROADCASTING be 
pleased fa state: 

(a) when was the reconstitution of Advi~ Panels for 
FilmsIDoordarshan and AIR done. station wise; 

(b) whether the proposal for reconstitution of Regional 
Panel of the Central Board of Film Certification for calcutta, 
Bombay and other regions as well as Doordarshan/AIR 
advisory CommiHee for Calcutta. Bombay. New Delhi. 
Madras and other stations are pending with the Union 
Govemment; 

(c) if so. the reasons therefor; 

(d) the time by which these are to be reconstituted; 
and 

(e) the action taken/proposed to provide adequate 
powers to these committees to make their functioning more 
effective? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI KP. SINGH 
DEO): (a) The Advisory panels of CBFC, Bombay. Madras 
Thiruvananthapuram. Hyderabad and Cuttack were 
reconstituted with effect from 1 .1.1995. 

The Programme Advisory Committees at various AIR 
Stations and Ooordarshan kendras were reconstituted in 
the middle of 1992. 

(b) to (d): The reconstitution of regional Panels of the 
Central Board of Films Certification for Delhi. Calcutta and 
Bangalore as well as DoordarshanlAIR Advisory 
Committees for Calcutta, Bombay. New Delhi. Madras and 
other stations is at hand. Reconstitution of the Advisory 
Panels of the board is a continuing process and no time 
frame for the completion can be indicated. 

(e) The members of the Advisory Panels of CBFC 
perform their duties under the provisions of the 
Cinematograph Act. 1952 and the guidlines issued 
thereunder. 

The functions currently assigned to the programme 
Advisory Committees of AIR and Doordarshan are 
considered . to be adequate. 

13-470 J..SSm. 
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Gu to fertilizer UnIt8 
759. SHRJ GURUDAS KAMAT: WII the Miri8ter ct 

PETROLEUM AND NATURAL GAS be pleased to state: 
(a> whether the Govanment have decided to scakt 

down gas allocation to fertilizer units; and 
(b) It 80. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b) A 2.5% pro rata cut has 
been applied to all consumers at Hazlra &1d aJong the HBJ 
pipeline. including the fertilizer units, In order to make gas 
available .fa the Mathura Refinery &1d Induatriea In-the 
Agra Trapezium to reduce pollution In the YiclnIty of the Taj 
MahaI. 

(Translation] 
FI~ Control and .011 eroaIon 

760. SHRI PREM CHAND RAM: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government of Bihar has submitted 
any schemes to the Union Government for approval to 
check the ftoods &1d soil erosion in the State; 

(b) ,if so. the details~thereof; and 
(c) the steps taken by the Government In this regard? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P.V. RANGAVYA NAJOU): 
(a) to (c). During last four years. 19 schemes have been 
received from Govemment of Bihar. After 1heIr 
examination. observation have been sent to Stat. 
Government for carrying out necessary modifications. 

Petrol retail outlets 
761. SHRI N.J. RATHVA: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 
(a) the number of members in the Oil Selection Board 

for Gujarat; 
(b) whether the Government have issued any order to 

this Board to make recommendations regarding petrol 
pump dealership; 

(c) whether the recommendations of this Board are 
mandatory; 

(d) the number of recommendations made by this 
Board for the dealership of petrol pumps in Gujarat till 
January 1995; and 

(e) the number.of recommendations accepted &1d 
rejected out 01 them. separately. by the Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (e). Oil Selection Boards (0SSs) 
have been constituted by the Government for selection of 
dealers/distributors of petroleum products on the basis 01 
interviews of the eligible candidates who apply in responM 
to the advertisements 01 the 0.1 MaJ'1(eting Companies. 
Recommendations of the OSBs are not referred to the 
Goverrvnent lot' consideration. These are sent by !hem to 
the concerned Oil Companies lot' issue of letters 01 Intent. 



ComposItion at !he ass IcIr GujaIm II • under: 
1. JuIfice S.D. 8ajaJ - ChIiImM 
2. Shrt KantiIIII V. GohII - Memb8r I 
3. Shri R.; KanIn Singh - Memb8r U 

111 ~, 1885, !he OSB (GujIIat) hu 
I8CCIIIVIMInded merII ".,... for 47 nIIaII GUllet deaIer8hIps. 

(English) 
Second ChIInnII for ItyderaMd DO 

782. SHRI SULTAN SALAHUDDIN OWAlSt: WUI th6 
MinII&er of INFORMATION 6. BROADCASTING be.pIeased 
to .... : 

(a) wheCher the Urion Govemmenl haw receiVed any 
~ from .,. Government 01 AncIn PI1IdeIh IcIr 
starting second channel for ~ 000rdanIhn and 
allowing .,. State Govwnrnent to monitor It; 

(b) if so, the detaiIa thereof; and 
(c) H so, IheIlCtion taken by the Governma'It~? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRt K.P. SINGH 
DEO): (a) No Sir. However relay of the metro channel (DO 
II) programmes Is already functianing at Hyderabad with 
effect from 1.2.1994. 

(b) and (c). Do not ... 

..... s.rov.r ProJecI 
763. SHRI AN<USHRAO RAOSAHEB TOPE: 

SHRIMATI MAUNI BHATTACHARYA: 
SHAI SRlKANTA JENA: 

Wdlthe Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Five Member group report on SanW' 
Sarovar Project has been made public by the Union 
Government; 

(b) H so, the salient reaturea thefeof; and 
(c) the reaction of the Union Government Ihweto? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P.V. RANGAYVA 'WOO) 
(a) Yes. Sir. 

(b) The Report 01 !he FIVe Member Group CCMIrI 
upecIa on (i) Hydrology. (II) Irrigation benefits, (II) DrinkIng 
Water, flV) Hydro-electrlc Power, (v) Environmental iaIues, 
(vi) ReaeIdement & Rehabilitation and (vii) ~ 01 dam, 
Salient feabns thereof ani given in attached Statement ... 

(c) The response of Government 01 India on the report 
Is given in attached Statement-II. 

STATEMENT .. 
Salient features 01 the tepOIt 01 five member gfO(Jp 

(I) HydIOIog) I ••• on hydrology (~ 01....., 
.tIGUId be examined and NeOIYed once for ... . 

(I) InIgaIion ~ It Is possible to IIChIeve 
In1pIon eIficiency 01 80% greMeI' project ~ 
...,. ani 1WQURd. 

(iI) DrinkIng w ..... -DeI&IIa 01 drinIdng .... -..ppIy to 
lie ....... urban '**- .tIGUId be fNIiaed including 

Anfng ..,.,.,...,. EIbfI IhrMd N II ...... Lf #Dr 
waterlhed ..... :opment, IocII ................ .. 
rechaIging 01 ~ ell:. 

(Iv) Hydra eIecIrIc .,....._ of ....... aauraee of 
power should .., be explored. 

(v) EnvironmentIII ~ on .... iIIMI1tII 
safeguaId I1I8IIN8a should be at.pped up ... cIoeeIy 
monItonId. ThII should incIucIe the downIhMI eIIacIa 
also. 

(vi) Reeet1Iement 6. RehabIIiIaIIGn M.'.r plan far 
I'888ttIement 6. rehabilitation 01 project .rfected perIOI'1I 
should be prepared invnectaaaly, If not av.a.bIe Ueady. 
The ResetUement 6. FIeMbIIiIIdIon ......... should be 
IIrIcIIy ..:Ihered to. GrIevwlcea and ....... mechanism 
JhouId be established in the fofm 01 Ombudsman and 
assIatance 01 IIOka'\taJy agenciM JhouId be uIIIIaed. 

(vii) Height 01 darn-Iasue regJIdIng reduction in 
height of dam ahouId be resolved between Govenvnent 01 
Gujarat end Madhya Pradeah. 

STATEMENT .. 
Response 01 Govemment of India to the Report of Fwe 

Member Group 
(I) Hydrology-The aspects on Hydrology have been 

examined in detail by the Narmada Water DiJpuIeI 
Tribunal. Central Water CommIaaion. Cor1euItai'U 01 
international repute and Worid Bank. 

(Ii) Irrigation benefit&-The __ on Inigation 
efficienc:)' have been thoroughI)' examined and 
management hu been planned .:cordingIy. During 
implementation these win be further atreued. 

(iii) DrinkIng water--Oetails of drinking water supply 
including funding have been prepared by the Government 
01 Gujarat for Implementation. 

(Iv) Hydro-eIectrjc power-Plannlng for h~ 
electric power generation has been done in detail. 

(v) EnvirorvnentaI .___ The aafegIwd ......... 
.. in progrea and Is being conInuOuJIy mol itored by 
Narmada Control Authority (NCA) and the EnviRIrwnenI 
IUb-group 01 Narmada Control Authority under the 
ChaIrmanship 01 Union Secretary for ErwIronmenI 6. 
Fcnata. AlA studies have been compIetedI ... in .:Iv8nced 
stage. 

(vi) Resettlement & RehabilItatIon-The lmplementa-
tion 01 Resettlement 6. Rehabilitation meaaurea .. being 
monitored doJeI)' by the Narmada ConIroI Authority and 
ReseCtIement & RehabIlitation aubgroup 01 NanMda 
Conliol AuIhorIty under the chaIrrnIInJhIp 01 Union 
SecretaIy far WeIf.... FIeld vIaItI .. .aao undeMk8n by 
the JUbgroup and quart8dy NPOIta .. aubrrIila.d to .. 
Supreme Court of India .. per their dIrediveI. 

(vii) ~ of Dam--P ....... 01 the 0... indudIng 
heighI cannot be NvIewed befcn 2024 A.D. I .•• 45 ,... 
aft8r gaZ8lte noIIIcatIon 01 the Narmada W*, DiJIUaa 
Tribunal Aw.-cl (1878). 
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Prlcea In hydroc:non -=tor 
784. SHRI RAJENDRA AGNIHOTRI: Will !he MInieter 

01 PETROLEUM AND NATURAL GAS be pIeued to st.te: 
(a) whether !he Committee 01 PublIc Sector 01 

CompanIes has made certain recommendation including 
dismanUing 01 administrative prices In hydrocarbon aector; 

(b) If so, wheIh« the recommendations have been 
accepted by the Govenvnent; and 

(e) If 80, the lime by which a final decision In this 
regard is likely to be taken? 

THE MINISTER OF STATE OF TtE MINISTRY OF 
PETROLEUM AND NATURAL GAs (CAPT.' SATISH 
KUMAR SHARMA): (a) to (c) A 'Strategic Planning Group' 
on restructuring the National Oil Industry, with membera 
comprising of top management from public and private 
sector and leading experts from academic and research 
institutes, has been tormed. The group has not yet 
submitted its Report. 

Violence ~ Obscenity Through Media 
765. PROF. \ UMMAREDDY VENKATESWARLU: 

SHRI pHO"OL CHAND VERMA: 
SHRIMATI BHAVNA CHIKHLlA: 
SHRIMATI SUMITRA MAHAJAN: 

Will the· Minister of INFORMATION AND 
BROADCASTING be pleased 10 state: 

(a) whether the Government are aware of the 
increasing trend in display 01 violence and obscenity in 
feature films, T.V. programmes and advertisements; 

(b) if so, whether the Govemment have conducted any 
survey· to study the adverse impact of this display on the 
masses; 

(c) if so, the outcome thereof; and 
(d) the steps taken/proposed to be taken by the 

Government to curb this undesirable depiction of vulgarity 
and obscenity in films, T. V. programmes and 
advertisements, separately? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) 10 (d) All films intended for public exhibition in 
India are required 10 be certified by the Central Board of 
Film Certification in accordance with the provisions of the 
Cinematograph Act, 1952 and the guidelines issued 
thereunder. According to Ihese guidelines, while examining 
films lor certificalion, the Board shall, inler·alia, ensure that 
human sensibilities are not offended by vulgarity, obscenity 
and depravity and anli-social activities such as violence are 
not glorified. 

Recent comparative statistics indicate thai there has 
been reduCtion In the number of clear 'U' certificate and 
appropriate increase in the number of 'A' certificate with 
cuts Initial refusal and length of excised material in respect 
of feature films. Further, 50% representation has been 
given to women In the ExaminiglRevising Committee of 
Central Board of Aim Certification. 

Ooordarshan previews all its programmes before 
telecast in accordance with the provisionS of Broadcast 

1M 

ec. fomIuIated by .. Government to .... l1li 
~ contIIIr*V violence and ot.ceniIy do nat go 
on air. 

Telecall 01 8dverIIIement8 over DoordarIhIn II 
governed by .. Code 01 Commercial Advertieing. The 
Code ...... IhaI .. IdverIIsementa are within the ... 
estabIiIhed nonnI of good taste and decency. 

UIIIIaatIon of SUrplus W ..... 
'766. SHRI P. KUMARASAMY: WII the MIIiItIr 01 

WATER RESOURCES be pleased to state: 
(a) whether !he Government have 00I1Ciucled .,." 

study 10 ucertaIn the quantity of upIus wat.- going 
waste Into the ... through the welt ftowing rivers of 
Kerala; 

(b) If 80, whether the Government have taken .,." 
steps to harness this water for better use in the adjDInng 
areas of T ami! Nadu; 

(e) If so, the detalts thereof; and 
(d) If not, whether the Government propDII8 10 

undertake such study to harness the surplus water of .... 
flowing rivers In KeraIa? 

THE MINISTER Of STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.V. RANGAVYA NAIOU): 
(a) The National Water 0eveI0prn8nt AI;jeooy has c.dId 
out water balance studies of various west lowing rivers 01 
Kerala to assess 1M quantity of surplus/deficits waI8r'I 
with a view 10 plan inter basin transfers of wat.- fIOIII 
surplus 10 deficit basins after meeting In-buin 
requirements in the ultimate ,.!~e of development. 

(b) to (d) The Agency ha~ af .... ·: ,ed out fea8ibIIIly 
studies for the transler of p'" i the surplus wat.- of 
Pamba and Achankovil in Kerala '0 the deficit basin of 
Vaippar in Tamil Nadu. Be!c'e implementation of the 
proposal, the concurrence of \:-,6 K<<'aia Stale-GovermMll1l 
is required. 

Uaharashtra-Karnataka Boundary ~ispute 
*767. SHRI SHRAVAN KU: ... AR PATEL: WtU !he 

Minister of HOME AFFAIRS be pleased 10 state: 
(a) whether the UniQn Governme" have taken way 

fresh initiative for resolving Maharashtra·Kamataka 
boundary dispute; 

(b) if so, the details thereof; 
(e) the progress made so far in this ragan:J; 
(d) whether the Union Government have also received 

resolution passed by the Mahara8htra legislalure lor 
resolving the dispute; 

(e) ".80, the details thereof; and 
(f) the Union Government's res;;onse thef8to? 
THE MINISTER Of STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI P.M. SYEED): (a) to (f) The 
boundary dispute between Maharashtra and Kamataka has 
been pending eversInce the reorgani$ation of States In 
1956. The Government of India had appointed the Maha;an 
Commission, to look into this issue, and it gave lis 
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recommendations in 1967, which were accepted by 
Karnataka in 1010, whereas Ihe Govt. of Maharashtra 

, rej8cled them. The differences are persisting. 
The Maharashlra State Legislature had passed unani-

mous resolutions on 17 /18-6-1986 and 16-3-1988 urging 
the Union Government to solve this boundary dispute, 

The Governmenl of India is of the view thet the 
dispute has to be reSOlved primarily by the two State 
Govemments concerned through discussions and mutual 
accommodation, and il would be glad to render necessary 
assistance to the State Governments concerned in this 
regard. 

LPG through Pipeline 
768. SHRI S.M. LAWAN BASHA: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 
(a) whether the Government have directed oil 

companies to design, formulate and implement more 
efficient system of LPG distribution to domestic consumers; 

(b) whether domestic gas is proposed to be piped to 
households in major cities; 

(c) it so, the details thereot; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (d) The proposal for supply of 
LPG to the domestic consumers through pipleline in new 
housing colonies is under study and examination by the 
Government oil companies. 

American Broadcasting Corporation 
769. SHRI GURUDAS KAMAT: Will the Minister of 

INFORMATION AND BROADCASTING be pleased' to 
state: 

(al whether the Government have allowed American 
Broadcasting Corporation to enter the Indian market; and 

(b) il so, the detailsl thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K.P SINGH 
DEO): (al No such proposal has been received in this 
Minislly. 

(b) Does not arise. 

Andhra Pradesh Wen Project 
770. SHRI D. VENKATESWARA RAO: WlU the 

Minister of WATER RESOURCES be pleased to state: 
(8) whether the Netherland has agreed to provide 

assistance for the Andhra Pradesh Weil Project; 
(b) if so, the details thereof; 
(c) whether the Union Government have also agreed 

to provide addition"i assistance for this project; 
(d) if so, the details thereof; and 
(e) the dislrict~ likely to be benefited under the said 

project? 
THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P.V. RANGAYVA NAlDU): 
(a> and (b) Yes, Sir. An agreement has been signed 

between GoverMleflt of India and the Govawnent 01 
Netherlands on 14th November, 1994 for an aasIsIance 
amounting to Dutch Gulldee' 39 Million for the Project. 

(c) and (d) The Central aseistance Is reIeued to the 
State Government In lumpsum for all projects as a whole, 
Therefore. no separate assiatance is earmarked for this 
project. 

(e) The Project wi benefit the dIstrIcte 01 KumooI, 
Mehboobnagar, Anantapur, Prakasam, NaIgonda, ChIttoor 
and C'Iddapah, 

OJ ...... nt to Europeu Coun1rIM 
771. SHRI BOLLA BUW RAMAlAH: Will the MInIster 

of HOME AFFAIRS be pleased to state: 
(a) whether it has been found that a number of girls 

are being sent to European countries every year on a iarge 
scale from Orrisa; 

(b> if so, the number of girls sent from Orissa so far: 
(c) whether any enquiry has been conducted In this 

regard; 
(d) if so, the details thereof; and 
(e) the steps being \aken by the Goverrvnent to check 

and control this illegal activity In the country? 
THE MINISTER OF STATE OF THE MINISTRY OF 

HOME AFFAIRS (SHRI P.M. SAYEEO): (a) to (e) The 
infonnation is being collected and will be laid on the Table 
of the House, 

[Translation] 
Beer Proceuing 

772. SHRI N.J. RATHVA: Will the Minister of .FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Govemment propose to I8t up a· beer 
processing unit In Gujarat; 

(b) if so, the details thereof and the action being taken 
in this regard; and 

(c) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): (a) No, Sir, 

(b) Does not arise. 
(c) The Govemment of India does not directly engage 

In setting up of beer manufacturing 1.Ili1l. 

[English) 
TUM FI_ 

773, SIiRI SUoftlR SAWANT: Will the MinIIIer of 
FOOD pROteSSING INDUSfAlES be pleased to stale: 

(a> whether the ~ have decided to .... 
Indian Ocean Tana CofMIiIIIon. to .,.". ICIenIIIIc 
management of Tuna-llke fish by the Food and AgrtaAnI 
0rganisaII0ns (FAD); 

(b) If to, the·detaIIs thereOf; and 
(c) the total avajlabillty 01 Tuna ftIh In india Ind lie 
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share of India in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOOOI): (a) and (b). Yes, Sir. The objecllves of the setting 
up of Tuna Commission are to ensure rl1tional exploitation, 
conservation and management of Tuna & Tuna like fishes 
in the Indian Ocean. It is hoped that the setting up of the 
commission would' facilitate cooperation between the 
coastal state of the Indian Ocean and other states whose 
nationals harvest tuna and tuna like species in the region. 

(c) The estimated potenlial of Tuna resources in the 
Indian Exclusive Economic Zone is about three lack 
tonnes. However, the production of' tuna in India in 1992 
was about 36000 tonnes. 

[Translation) 
Parlkrama Railway In Howrah 

774. SHRI PREM CHAND RAM: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government contemplate to introduce 
Parikrama Railway in Howrah; and 

(b) if so, the steps being taken by the Government to 
introduce this system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (al No, Sir. 

(b) A feasibility study is being carried out by the State 
Government through Rail India Technical & Economic 
Services ltd (RITES) for introducing a Circular Railway 
from Dum Dum to Paradeep Ghat. The study is in progress 
and is likely to be completed by March. 1996. 

[English] 
Industrial Licensing for Bulk Drugs 

775. SHRI PARAS RAM BHARDWAJ: 
SHRI MANIKRAO HODALYA GAVIT: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Government have abolished industrial 
licensing for bulk drugs and their intermediates under the 
Drugs (Prices & Control) Order, 1995; 

(b) if so, the details thereof; and 
(c) names of the drugs which will require Government 

licensing? 
THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICAlS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENf OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (c) Industrial Ucensing for bulk drugs, 
intermediates and formulations under the provisions of the 
Industries (Development and Regulation) Act, 1951 has 
been abolished vide orders issued on October 25, 1994 
except for the following in accordance with the modification 
in the Drug PoUcy 1986, which were announced in 
September, 1994: 

(a) Vitamin 81 (Thaiamin anacin) and Its ..... and 
derivatives, Vitamin B2 (Riboflavin) and b ..... 
and derivaties, Folic acid, Tetracycline and Ita aaIts 
and Oxytetracycline and Ita saH8; 

(b) Bulk drugs involving use of re-combinant DNA 
technology and bulk drugs requiring in vhIo UN 01 
nucleic acida as the active princIpIe8; and 

(c) Formulations based on use of specific oeIlsItisIue-
targeted formulations. 

World Bank FJnance for Na1IonaI ~Y. 
776. SHRI D. VENKATESWARA RAO: Will the 

MinIster of SURFACE TRANSPORT be pIeued to. state: 
(a) whether World Bank had agreed to pnMde finance 

for speedy execution of the four lane national highway 
between Vijayawade and Eluru and between Nandigama 
and Chilakaluripeta; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHRI JAG DISH TYTLER): (a) 
and (b) Asian Development Bank has agreed to provide 
loan assistance for strengthening of parts of existing two 
lane pavement between Vijayawada and Eluru including 
four lamng between km 3.4 to 13.0 and bypass 0' a.u 
town of NH-5 and strengthening of existing two lane 
pavement between Nandigama & Vljayawada including 
four Ianing between km 252 to km 265 of NH-8. The 
estimated cost of these aforesaid IChemea is about 
Rs. 203 crores. The loan agreement is likely to be signed 
shortly. 

ReducUon In Ucence fee of Fax connection 

777. SHRI RAM NAIK: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether reduction in licence fee for private and 
corrvnercial use of fax connection is Wlder considetation; 
and 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHAI SUKH RAM): (a) and (b) The 
Department of Telecom has already reduced the licence 
fee for use of FAX on PSTN to As. 300 and As. 5000 for 
private and commercial use respectively effective fIom 
10.12.94, the date of issue of gazzette notification. ~ia 
no fresh proposaJ to reconsider the FAX tarilf. 

Reaourcea of VSNL 
778. DR. VASANT NIWRUTTl: Will the MIniItar 01 

COMMUNICATIONS be pleased to state: 
(a) whether Videsh Sanchat Nigam Limited propoaea 

to raise resources for Its expansion plans through Ewo 
Issue; 

(b) If so, the details thereof; and 
(c) the priority areas where such· reaoun:ea .. be 

utilised? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Yea Sir. 

(b) It has been proposed to issue 20 million fresh 
shares of the face value of As. 10,,4 each in !he 
international market at the maximum realisable price. 

(c) The following are !he priority areas where the 
funds of the Euro-issue are likely to be utillsed:..4 

(i) JAlMALA CABLE: A submarine fibre optic 
cable ruming along the Indian coast. 

(ii) METRO SWITCHES: Augmentation of local, 
cap8city in major cities through Installation of 
state-of-the-art telephone switches of high 
capacity. 

(iii) FlAG (FIBRE OPTIC LINK AROUND THE 
GLOBE): An internalional submarine cable 
connecting Europe and the Far East through 
Indian Ocean region. 

(iv) INMARSAT-P: A project to provide global 
satellite based mobile personnel communication 
sponsored by INMARSAT. 

[Translation] 
Allocation to Bihar out of CRF 

n9. SHRI LALL BABU RAI: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) the amOunt allocated to Bihar out of the Central 
Road Fund during each of the last three years, 
separately; 

(b) the amount sanctioned for various projects and 
the amount actually released during the aforesaid period; 

(e) the names of pending projects for which Bihar 
Government has sought central assistance from the 
Central Road Fund; and 

(d) the amount proposed to be released out ot the 
Central Road Fund during 1994-95? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) 
and (b) Funds alloCated under CRF and sanctioned works 
to Bihar during the last three years are as follows:-

(As. in lakhs) 

Year Name of Works Amount Amount 

1991-92 Replacement of a bridge 
over river Burhi Gandak 
at Megerdehighat on 
Samstipur·Darbhanga 
Road (S.H.) 

1992-93 
1993-94 

Sanctioned allocated 

219.17 

Nil 
Nil 

20.00 

100.00 
40.00 

(c) One proposal was received in 1994-95 and has 
been sanctioned to( As. 168.533 lakhs against which 
Central Road Fund share is As. 154.29 Iakhs and State 
Shale is As. 14.243 Iakhs for widening & strengthening of 
Chapra-ManJ1l Road (13 Km) (widening road crust for 
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3.05 rnt. to 5.5 rnt. end .......... __ .18 the 
pa\'8l'Alri for incntaIecI traffiC load). 

Cd) Funda fot' 1884-85 wII be IIIIocIIted ........ 
BudgeI EaIIrn8l88 ... passed _ per aveiIabIIIty. 

[EfwIIsIJ] 

PrIvata CourIer ServIce for TMIphone BIlla 

780. SHRI RAM KAPSE: Will the Minialer of 
COMMUNICATIONS be pleased to .... : 

Ca) whether the MTNI.., Bombay hM Introduced a 
scheme of engaging Private Courier Service for delivery 
of Telephone billa to the customers in certar\ areas of 
MTNL; 

(b) If so, !he details thereof; and 

(c) the reasons for introducing this new scheme and 
the additional annuaJ reaning expenditure on the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes Sir. 

(b) Courier has been appointed to deliver bills in 
three areas as an experimental measure. 

(c) Delivery of telephone bills by courier is being 
experimented with a view to ensure quick delivery of bills 
to the subscribers. The additional annual expenditure is 
approx. As. 30 lakhs. 

[Translation} 

D.A.P. Production 

781. SHRI VISHWANATH SHASTRI: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleasecl to state: 

(a) whether the Paradeep Phosphates Umited a 
Public Sector Undertaking has reduced the production of 
Oi-Ammonium Phosphate (DAP) by 35 to 40 percent; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRt eDUARDO 
FALEIRO): (a) No, Sir. 

(b) & (c) 00 not arise. 
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Telephone Connectlona In Bihar 
782. SHRI BHUBANESHWAR PRASAD MEHTA: 

SHRI LALIT OMON: . 
WiU the Minister of COMMUNICATIONS be pIeaMd to 

state: 
(a) the number of persona on the walling list for 

telephone connections in Bihar; dialrict-wiae; 
(b) whether any time schedule has been fixed for 

giving tetephone comedians to all the people; 
(c) If so, the details thereof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) DIsIrict-wiae 
detail is given In the statement attached. 

(b) & (c) National Telecom Policy 1994 envisages 
provision of telephone comections practically on demand 
by 1997 allover the country including Bihar state. 

(d) Question does not arise. 

STATEMENT 

District-wise detail of Waiting Ust as on 31.01.1995 in 
Bihar is given 8S under 

SI. Name ot the Waiting 
No. District Ust 

1. Bhabhua 194 
2. Bhojpur (Arrah) 1291 
3. Buxar 471 
4. Rohtas 675 
5. Banka 8 
6. Bhagalpur 1681 
7. Monghyr 528 
8. Nawadah 313 
9. Chapra 368 

10. Gopal Ganj 243 
11. Sawan 563 
12. Begusarai 795 
13. Darbhanga 1313 
14. Khagaria 146 
15. Madhubhani 419 
16. Samastipur 528 
17. Deoghar 326 
18. Dumka 75 
19. Godda 119 
20. Pakur 46 
21. Sahebganj 35 
22. Bokaro 1153 
23. Dhanbad 1090 
24. Glllhwa 25 
25. Palamu 116 
26. Aurangabad 715 
27. Gay. 3082 
28. Jehanabad 253 
29. Chaar. 47 
30. Glrldlh 412 
31. HazaII Bagh 1244 
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Sf. Nameoflhe Waling 
No. DiIIrict U8l 

32. JumrI TIIaIya 235 
33. Singnbhum (East) _7 
34. Singhbhum (West) 1007 
35. KatIhar 123 
38. KIshan GanJ 4 
37. Purnia 511 
38. Jamui 103 
39. Lakhisaral 18 
40. Shoikapura 3 
41. Champaran (East) 912 
42- Charnparan (West) 508 
43. Muzaftarpur 1157 
44. Sheohar 37 
45. Sitamarhi 479 
46. Valshali 914 
47. Nalanda 671 
48. Patna 3622 
49. Gumla 88 
SO. Loherdagga 136 
51. Ranchi 923 
52. Madhopura 208 
53. Saharsa 81 
54. Supaul 30 
55. Araria 38 

TOTAL 36447 

{English1 
Dutch Company for DredgIng work 

783. SHRI SANA T KUMAR MANDAL: Will the 
Minister of SURFACE TRANSPORT be pleased to stale: 

(a) whether any Dutch dredging Company has been 
invited to do the dredging work related to Calcutta Port 
Trust; and 

(b) if so, the detaiI8 thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHAI JAGDISH TYTLER): (a) 
No Dutch Dredging Company has been invited to do 
Dredging to Calcutta Port Trust during 1993-94 or 1994-95. 

(b) Does not arise. 

Expanalon of Seculity CouncIl 

784. DR. R. MAlLU: Will the Minister of EXTERNAL 
AFFAIRS be pleased to Ita.: 

(a) the latest position in regard to the expansion of the 
Secwity Council; 

(b) whether the group set up to outline the criteria has 
submitted its report; and 

(c) H so, the salient leatures thblsul r 
THE MINISTER OF STATE OF THE MINISTRY OF 

EXTERNAL AFFAIRS (SHAI R. L. BHATIA): (a) to (c) The 
UN General Assembly'. Working G!OUp on the 
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Question of Equitable Representation on and increase in 
the Membership of the Security Council" is continuing its 
discussions. 

Alang Ship Breaking Yard 
785. SHRI R. SURENDER REDDY: Will the Minister 

of STEEL be pleased to state: 
(a) whether the Government have taken stock of the 

infrastructural facilities available In the Alang 
Shipbreaking yard to attract. foreign investors for 
expansion and growth of the yard; 

(b) if so, the details thereof; 
(c) whether a team of japanese investors had 

recently visited this yard; 
(d) if so, the reaction of the Japanese team thereto; 
(e) whether the Government propose to improve 

infrastructural facilities in the aforsaid yard; 
(f) if so, the time by which these facilities are 

expected to be improved; and 
(g) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

STEEL (SHRI SONTOSH MOHAN DEV): (a) and (b). 
The Gujarat Maritime Board, an autonomous body set up 
by the Government of Gujarat which is the administrative 
authority for the Alang shipbreaking yard, has reported 
that in order to take up planned development and growth 
of the Alang shipbreaking yard, the Gujarat GovernmenV 
Gujarat Maritime Board have prepared a comprehensive 
development plan of the Alang area. The total project 
cost of Rs. 140 crores envisages development of roads, 
buildings, township, traffic and transportation, social 
infrastructure, public utilities, etc. in a phased manner. 

(c) & (d). As reported by the Gujarat Maritime 
Board, no team of Japanese investors has recently 
visited the yard. 

(e) to (g): The Gujarat Maritime Board has reported 
that they expect to implement the proposed development 
plan within a period of four years. The work of 
development of additional shipbreaking plots as well as 
construction of roads and bridges is presently in 
progress. 

Voluntary Retirement In liSCO 

786. DR. LAL BAHADUR RAWAL: Will the Minister of 
STEEL be pleased to state: • (a) the details of employees who have applied for 
voluntary retirement i'1 IndIan Iron & Steel Company's 
Delhi office; 

(b) the reasons for delay in accepting the requests 
for voluntary retirement; and 

(c) the time by which these employees are likely to 
be voluntarily retired? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI SONTOSH MOHAN DEY); (a> six (4 
Executives and 2 Non-executives) employees from Delhi 
Office of liSCO have applied for Voluntary Retirement so 

far under the Voluntary Retirement scheme w.e.f. 1.11.94 
with the Grants-in-aid from National Renewal Fund. 

(b) & (c). Applications of Four (3 Executive. and 1 
Non-executive) employe~ nave been accepted and they 
have been released, One applicant does not meet the 
age .criteria and as such hi. application for Voluntary 
Retirement has not been considered. The application of 
the other applicant has not been accepted in the interest 
of organisational requirements. Hence the question of 
delay In acceptance' of the requests for voluntary 
retirement does not arise. 

{Translation] 
Post OffIce. In Panchayat. 

787. SHRI KHELAN RAM JANGDE: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether the post office facility is not available in 
large number to village panchayats in Madhya pradesh; 

(b) if so, the number of such Gram Panch8yats In 
the country; state-wise; 

(c) whether the Government propose to open the 
Post office in each Gram Panchayat in the country; and 

(d) if so. by when and the steps taken to achieve 
the targets fixed, if any, in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) and (b) The 
information is being collected and will be laid on the 
Table of the House; 

(c) & (d) Post Offices are being gradually opened in 
Gram Panchayat villages under the Plan subject to 
fulfilment of departmental norms and availability of 
resources. Preference is given to the Gram Panchayat 
Headquarters for opening the post Office. 1302 Extra 
Departmental Branch Post Offices have been opened 
during the first two years of the Eighth Five Year Plan in 
the country. It is proposed to open 80 extra departmental 
branch post offices in the country during 1994-95. In 
addition to this, Government also propose to introduce a 
Scheme called Panchayat Sanchar Sewa Yojana through 
which certain basic postal facilities shall be provided to 
the people in rural areas through Gram Panchayats. 

National Highway. In Bihar 

788. SHRI CHHEDI PASWAN: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether there is any proposal to widen the 
National Highways in Bihar; 

(b) if so. the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) 



205 Written Answers PHALGUNA 28, 11116 (SAKAl Written Answera 206 

to (c) Yes, Sir. 8th Five Year Plan provides for widening 10 
the following National Highway sections to 2-lanel4-lane:-

NH Section Length 

2 Widening 10 " lane km. 399 10 422 Barwa· 43 km. 
Adda to Barakar MCIiOn 

23 Widening 10 2 lane km. 34.8 10 85.78 51 km. 
Chas-Pllrabllrj·GoIa-Orman(hI JeCtlon 

23 Widening to 2 lane km. 53 to 77.2 Bero- 24.2 km. 
Gumla section 

32 Widening to 2 lane km. 143 to 147 4km. 
Pwulla-ChandM aecIIon 

[English) 

Telephone Exchanges In Kerale 
789. SHRI MULLAPPALL Y RAMACHANDRAN: Will 

the Minister of COMMUNICATIONS be pleased to state: 
(a) whether the Government propose to open new 

Telephone exchanges in Kerala during 1995-96; 
(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. 
(b) As given in the statement attached. 

STATEMENT 
Details of new Telephone Exchanges Planned to be 

Opened in Kera/s during 1995·96 
I. SMALUMEDIUM CAPACITY EXCHANGES 

SI. Name OC Exchange 
No. 

CALICUT SSA 
1. Chempanode 
2. Thollumukkom 
3. Partya 
4. Vazhayur 
5. Chulliyode 
6. Padich~a 

7. Aval. 
8. Klzhlsaerl 
9. Chappanangadi 

10. KoIathur 
11. Padinharathara 
12. VUliapaily 

TRICHUR SSA 
13. SreenarByanapuram 
14. VailaIcl<unnu 
15. Venkllangu 

KOTIAYAM SSA 
1.6. Val_ 
17. NMndoor 

TRIVANDRUM SSA 
18. Bharathannw 
19. Manneerkonam 

aUILON SSA 
20. Chozhacqde 
21. Kummll 

ERNAKULAM SSA 
22. I(Shipara 

14-470 LSSI95. 

Capacity 
(No. 01 

line&) 

88 
86 
86 
86 
86 
86 

184 
184 
184 
1&4 
184 
386 

184 
S52 
S52 

184 
184 

86 
88 

88 
184 

86 

81. Name of ExchIInge 
No. 

23-
a.. 
25-
H. 
27. 
28. 
28. 
30. 

SurI8neIII 
SwarII 
~ 
~MI 
MooIhakunnMI 
Alangad 
AdaVWl8lckad 
~ 
CANNANOAE $SA 

31. Venl NIIgIr 
82. NaI"_'_ 
33. VIIniIIpn 
34. V ...... 
35. Kanlyala 
38. KalIC:hanaduIdcom 
37. Melparemba 

II. LARGE CAPACITY EXCHANGES 

81. Name of ElccIwIge 
No. 

1. Trtvandram 
2. Trtvand~ 
3. ErnakuIam-Coc:hI 
4. ~VytilIa 

5. ~ 
8. Quion.VallaytllarnbUm 
7.T~ 

Smuggling of Precloue Stones 

~ 
(No. of 
...) 

88 
184 
388 
388 
388 
388 
388 
388 

88 
184 
184 
184 
184 
184 
184 

CIipdy 
(No. of 
...) 

10.000 
2,000 
4,000 
2,000 

10,000 
3,000 
5,000 

790. SHRI GOPINATH GAJAPATHI: Will the Minister 
of MINES be pleased to state: 

(a> whether the Govs:rvnent are aware of the large 
scale smuggling of precious and semi-precioUS stones from 
Koraput and Phulbani distriCts of Orissa; 

(b) whether there is a need 10 regulate the mining of 
these precious stones in the state; and 

(c) if so, the steps taken by the Goverrment thereon? 
THE r.1INISTER OF STATE OF THE MINISTRY OF 

MINES (SHRI BALRAM SINGH YADAVA): (a) 10 (c) The 
information is being collected and win be laid on the Table 
of the House. 

[Translation) 

Automatic Telephone Exchanges In Bihar ,. 
791. SHRI LALIT ORAON: Will the Minister of 

COMMUNICATION be pleased to state: 

<a) whether the Government propose 10 set up 
automatic telephone exchanges in Bihar; 

(b) if so, the details With loCation thereof; and 
(c) the lime by which theae are likely 10 be set up? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATION (SHAI SUKH RA,M): (a) Vea, Sir. 
Ib) and (e) As·Qtven in the ~. attached. 
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STATEMENT 

I. Details of small and large capacity autolnal;c telephone 
exchanges commissioned during 1994-95 are as under:-

LIto. .... of"_ CapM:ItJ 

1. Palka 88 
a. IIharmaIpw 88 
3- Goma 88 ... Mangow 88 
5. Sardha 88 
6. Alam NIIgIJ 88 
7. a.-ha 88 
O. Barkan 88 
II. Argada 88 

10. Parwaha 88 
n. Ramgarh 68 
la. Gangll 56 
13. Palahl 88 
I". Rajaura 88 
15. Ranchi 10000 
16. Rampur 88 
17. NamkUlIl 500 
lB. Karl"" 68 
19. Wainl 164 
20. Chainpur 88 
21. Shaarwan 68 
'22. G1lOsi>1t> 88 
23. Sarwdhe!a 3000 
24. ....... <ljl<IIt1a, 88 
~ A. sllabao 2000 
~6. ,u:,;ar 88 
21. MI'l" ....... zallarpur 2000 
26 SB'leya 88 
:w amar.twtI 2000 
30. Ohanbad 5000 
31. Kalrllllh 1000 
32. Adityapur 2000 
33. l11ico-Ja~ 2000 
34. Ba!ldih 1000 

I' (, The plap0s8/ for large- I9J<chanQeS for /he year 1995-96 are 
a. undar: 

1. IIokaro 3500 
2, Oallonganj 2000 
3 .• Pumaa 2000 
4, ArrBh 2000 
5. Chapta 1500 
6, Darbnanga 3000 

(ii) Small Exchange. As per the policy of the Depart-
ment, small exchange ;s planned at a site when 
registered demand reaces 10 or more as such 
location details can not be gIVen, 

[English) 
Inter-State Transport Schemes 

792. SHRi SANTOSH KUMAR GANG WAR: Will the 
W. nisier ot SURFACE TRANSPORT be pleased to 
state: 

(a) the number of important Inter-State transport 
schemes sanctioned during the last three years; and 

(b) ttIe details thereof and the expenditure likely to 
be incurred ttlereon? 

7HE MINISTER OF STATE OF THE MINISTRY 
OF SURFACE TRANSPORT (SHRI JAGOISH TYTLER): 
(a) and (b): The inlormation is being collected from the 
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Stale l30vernment and will be laid on the Table of the 
Lok Sabha. 
(Translation} 

STDIPCO at NatiOnal Highway' 
7113. SHRI RAM KRIPAL YAOAV: Will the Minister 

of COMMUNICATION be pleased to state: 
(a) whether the Govemment propose to Install 

public call offices with STD facility on national 
highways; 

(b) It so, the locations thereof, State-wise; and 
(c) the time by which this facility is likely to be 

provided? 
THE MINISTER OF STATE OF THE MINISTRY 

OF COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, 
Sir. The Government' has a scheme to provide STD 
pcas on National Highways. 

(b) These are to be provided at distance of 10 
Kms, on the Highways. 

(c) This is being progressively provided. 

[English) 

Modernisation of Hlndustan Steel Construction 
UmHed 

794. SHRI SURAJ MANDAL: Will the Minister of 
STEEL be pleased to state: 

(a) whether Hindustan Steel Construction Limited 
under Bokaro Steel Limited has given the work of 
modemisatlon to some parties in the months of 
NovemberlDecember, 1994; 

(b) it so the details of the work and contenls 01 
the agreement made between the' Parties in this 
regard; 

(c) whether some adl/ance has been paid to the 
party; and 

(d) it so, the details thereol? 
THE MINISTER OF STATE OF THE MINISTRY 

OF STEEL (SHRI SANTOSH MOHAN DEV): (a) to (e) 
Yes, Sir. Hindustan Steelworks Construction Limited 
(HSCL) secured work orders from Bokaro Steel Limited 
(BSL) for civil engineering and Structural Fabrication 
Work (Phase I) for Continuous Casting Division (CCD) 
in Steel Melting Shop II (5MS), Civil Work for Auxilliary 
Unit and balance work lor Re-heating Fumance No. 4 
in Hot Rolling Mill Zole of Bokaro Steel Plant on 
negotiated basis. H5CL awarded Civil Engineering Work 
and part 01 Structural Fabrication Work for CCD in 
SMS II 01 BSL to Mis. Bakhtawar Singh Balkrishan 
(Builders) Ltd. at a value of Rs. 24 crores and Rs. 
9.27 crores on 28.11.94 and 4.2.95 respectively. 
Similarly, the civil work for Auxilliary Unit and balance 
work for Re-heating Furnance No. 4 in HRM zone was 
awarded to Mis. Tumkey Intemational Limited on 
24.12.94 at a value of Rs. 2.23 crores. 

Advances have been paid to them as per tenns 
and conditions of the Contract. The important 
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conditions are: 

A. For Civil Engineering Works--CCD works (Phase I) 
in SMS II of ookaro Steel Plant. 

1. 10% of the contract price to be paid as interest free 
initial advance on acceptance of Letter of Intent (LOI) and 
on submission of Bank Guarantee of equivalent amount. 
The advance paid to be recovered from Running Account 
on pro-rata basis, 

2. The value of Bank Guarantee to be reduced 
progressively to the extent of recoveries against advance 
made from Running Account bills. 

3. Additional 5% of contract price to be paid towards 
mobilisation advance for plant and E!quipment to be paid on 
acceptance of LOI and on submission of Hypothecation 
bond of equivalent amount free from encumbrances. The 
advance paid to be recovered from Running Account bills 
on pro-rata basis .. 

B. For Structural Fabrication Work lor CCO in SMS-II 
of Bokaro Steel Plant. 

1. 15% of the total value of work to be paid as interest 
free initial advance (not recoverable) on submission of 
Sank Guarantee of equivalent amount. The value of Bank 
Guarantee to be progressively reduced on the basis of 
value of fabrication work done. 

C. For Civil Work for Auxilliary Unit and balance work 
for reheating furnance No. 4 in Hot Rolling Mill (HRM) 
Zone of Bokaro Steel Plant. 

1. 10% of the contract price to be paid as interest free 
initial advance on acceptance of LOI and on submission of 
Bank Guarantee. The advance paid to be recovered on 
pro-rata basis from Running Account bills. 

[Translation] 

Gas and Petrol based power stations 

795. SHRI SUSHIL CHANDRA VERMA: Will the 
Minister of POWER be pleased to state: 

(a) the details of proposals received in regard to 
sellir.g-up of petroleum and Gas based power stations in 
private sector and the locations where these power 
stations are proposed to be set up; 

(b) the' installed capacity of each power station and 
expected annual consumption of petrol or gas for each 
power station; 

(e) whether the clearance of the Government has 
since been obtained in regard to meeting the requirement 
of Petrol and Gas; 

(d) the present position in this regard; and 
(e) the nature of arrangement made to take care of 

import of gas or petrol tor this plJrp0$8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMIL.ABEN CHIMANBHAI PATEL): 
(a) to (e) So tar the Central Electricity Authority (CEA) has 
received fourteen power Projects proposals based on gas! 

petroleum products. The details of the power station. 
installed capacity. annual consumption. linkages obtained 
etc. are given below:-

81. Name 01 tile f>IojeQ,' CapacIty SIatu& 01 Fuel UnkaQe 
No. LocaIion (MWj 

1. Godavart Gas TPSI 20& Againal 1lIQUirem8n1 01 1.00 
Andtll'8 Pradesh MCMO HnkaQe of 0.75 MCMO 

01 gas has ~ agreed by 
Ministry 01 Petroieum & N. G. 
(MPNG). 

2. Paguthan GTCCI 655 Agaln6I .<lqUW' """III 01 2.25 
Gujaral MCMD • .-age of 1.50 MCMO 

01 g"" has bLJer, agreed by 
MPNG 

3. JegurupadU CCPP/ 235 Against requlr&m&nl 01 1.00 
And"'a Prades~ MCMO IInICage 01 0.75 MCMO 

01 gas has been agreed by 
MPNG. 

Indo-Myanmar Cultural Organisation 

796. SHRI RAM PRASAD SINGH: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government propose to launch any 
comprehensive programme for the constitution of an India-
Myanmar cultural organisation to play an important role in 
strengthening cultUral and bilateral relations with Myanmar; 
and 

(b) if so, the steps being taken by :he Gcvemment in 
this regard? 

THE MINISTER OF EXTER!'!Al,. AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No. S', 

(b) Does not arise. 

[English] 

Development of Small & Medlur:\ Towns In Kerate 

797. SHRI THA ';'1:'" JOHN ANJALOSE: Will the 
Minister of URBAN DEVELOPMENT be p!e8sed to state: 

(a) whether the Union GoV8ffimef'" have received a 
proposal from the Karala GoYGlTlI1lflflt tv the development 
of small and medium towns in the 3late; 

(b) if so, the detailS thereof; and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AI'ID EMPLOYMENT (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) Ind (c) During the Eighth FIve Year Plan (II 
15.3.95), 5 new project proposals In I'9Sp8cl of IOWna in 
Kerala State which .... in conformity with the guidelines of 
the CenIrWIy SporlIOAId Schemi of Integrated 
Development of Small arod Medium Towns (IDSMT), have 
been received. These have been approved and CenInII 
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Assistance amounting to Rs. 168.50 lakhs released as per 
details given below:~ 

SI. Name 01 Town Central Assistance 
No. lSI Instalmenl eRa. In 11Ikhs) 

1. Allappuzna 25.00 

2. Aluva 30.50 

3. Cnartnala 13.00 

4. Kallam 40.00 

5. Thlruvalla 60.00 

168.50 

[Trans/alion) 

Foreign Post Office In Agr. 
79B. SHRt BHAGWAN SHANKAR RAWAT: Will the 

Minister of COMMUNICATION be pleased to stale: 

(a) whether the Government have received any 
request regarding opening of foreign post office in Agra; 

(b) if so, the details thereof; and 
(c) the time by which the decision is likely to be taken 

in this regard" 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATION (SHRI SUKH RAM): (a) Yes, Sir. 

(b) and (c) An Export extension Counter is being 
opened at Sanjay Place Sub Post Office, Agra with effect 
from 1.4.95 with 'n-house CI.;!;toms clearance facilities. 

[English] 
Widening of National Hlghway-47 

799. SHRI p.e. CHACKO: Will tile Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whe,;--,er some proposals for widening of National 
Highway No; 47 have been received from Government of 
Kerala; 

(b) whether these proposals include four laning of 
National Highway No. 47 from SherthaJley to Allwaye; 

(c) whether these proposals also include extension at 
this project upto Trichur In first phase; 

(d) Whethel these proposals have since been 
approved; and 

(e) if so. the details thereof and if not. the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT {SHRI JAGOISH TYTLER): (a) 
Yes. Sir. 

(b) 10 (e) The proposal for tour laning of NH-47 from 
Allwaye to Vytill<;. and Aroor to Sherthalley including 
strengthening of 8XlSting two lane dt Vytilla-Aroor section 
have been approved. No oroposal has been received from 
the GoverMlent 01 Kerala for four laning of exIsUng two 
lane road from AlIwaye to Trichur of NH-47. 

Deep Sea Fishing 
800. DR. K.D. JESWANI: Will the Minister of FOOD 

PROCESSING INDUSTRIES be pleased to state: 
(a) the delails of proposals for setting up of deep sea 

fishing in Gujarat pending for clearance with the Union 
Government as on dale; and 

(b) the steps taken to clear the same and the time by 
which all proposals will be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): (a) There is no proposal for setting up of deep 
sea fishing project in Gujarat pending for clearance as on 
date. 

(b) Does not arise. 

Chemical Weapon. Convention 
801. SHRI ANKUSHRAO RAOSAHEB TOPE: WiU the 

Minister of EXTERNAL AFFAIRS be pleased to state: 
(a) whether the Government propose to bring out a 

legislation to implement chemical weapons convention; and 
(b) If so. the detalls thereof and the salient features of 

the convention? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) and (b) Yes. Sir. 
In connection wilh the ratification of the Chemical 

Weapons Convention (CWC). to which India is an original 
signatory, Government proposes to introduce a draft bill. 

The convention prohibits the development. production. 
acquisition, stockpiling, transfer and use of chemical 
weapons and provides tor their destruction under a 
stringent verification regime. It also prohibits the use of riot 
control agents as a method of warfare. The Convention will 
come into force 180 days after the date of deposit of the 
65th ratification. The CWC is a multilaterally negotiated 
disarmament agreement which is universally applicable. 
comprehensive in scope and non-discriminatory in 
character. Thus the objectives of the ewc are in 
accordance with India's disarmament policy. 

Deep Sea FIshing 
802. SHRI SUDHIR GiRl: Will the Minister of FOOD 

PROCESSING INDUSTRIES be pleased to state: 
(a) whether the Government have any machinery to 

regulate the activities of the trawlers equipped with latest 
technologies in fishing in the areas of the sea above fifty 
feet deep. in the interest of the traditional fisherman of the 
country; 

(b) If 10. the details thereof; and 
(c) whether the Government propose to cancel the 

licences given to the foreigners for deep sea fishing? 
THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI T ARUN 
GOGOI): (a) and (b) Operation of fishing vessels within 12 
nautical miles Is regulated by the Stale Goverrvnents in 
terma of Marine Ashing Regulation Act. In the Interests of 
coastal fishermen. even Indian owned deep sea fishing 
vesaela are not allowed to operate within 12 nautical miles 
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on ·both the coasts. In case of deep sea fishing vessels 
under foreign flag operated by Indian entrepreneurs, deep 
sea fishing vessels are allowed to operate only beyond 12 
nautical miles on the East Coast and 24 nautical miles on 
the West Coast. Activities of deep sea fishing vessels 
under foreign flag are regulated in terms of Maritime Zones 
of India Act, 1961 and rules thereunder. 

(c) No licence has been issued to the foreigners for 
deep sea fishing in Indian Exclusive Economic Zone, 
therefore, the question of cancellation of licences does not 
arise. 

Chinese-Myanmar Military Cooperation 
603. SHRI SRIKANTA JENA: 

SHRI RAM VILAS PASWAN: 
DR. LAXMINARAYAN PANDEYA: 
SHRI ATAL BIHARI VAJPAYEE: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether attention of the Government has been 
drawn to the news item appeared in the Indian Express 
dated December 25, 1994 captioned ·China wants control 
of Indian Ocean"; 

(b) whether the Government are also aware of the 
Military activities in the Bay of Bengal due to military 
cooperation between China and Myanmar; and 

(c) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes, Sir. 

(b) and (c) Government are aware of military 
cooperation between China and Myanmar and China's 
military activities in the Bay of Bengal, very close to our 
maritime and territorial borders. Government have raised 
this issue with both China and Myanmar on several 
occasions. China has said that its military cooperation with 
Myanmar and in the region does not distort the military 
balance. is for the legitimate defence necessities of the 
recepients and has no conditions attached. Myanmar has 
said that the upgradation of their capability is not directed 
against any country and has reaffirmed its strong desire to 
develop cordial relations with India. 

Working of NPPA and NDA 
804. SHRI DHARMANNA MONDA YYA SADUL: 

SHRI SANAT KUMAR MANDAL: 
Will the Minister of CHEMICALS & FERTILIZERS be 

pleased to state: 
(8) whether a final decision has been taken regarding 

the administrative & financial aspects of the National 
Pharmaceutical Pricing Authority and the National Drugs 
Authority; 

(b) If so, the details thereof; and 
(c) the likely time by when these two authorities will 

start functioning? 
THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (c) Consequent upon the announcement 
of "Modifications in Drug Policy, 1986" in September, 
1994, necessary action for setting up of a National 
Pharmaceuticals Pricing Authority (NPPA) has been 
Initiated by this Ministry and that for the National Drugs 
Authority (NDA) by the Ministry of Health and Family 
Welfare, and both these matters are under process. 

Productivity of Major Porta 

805. SHRI ASHOK ANANDRAO DESHMUKH: Will 
the Minister of SURFACE TRANSPORT be pleased to 
state: 

(a) whether there is any plan to increase the capacity 
of major ports in the COUl'ltry; 

(b) if so, the details thereof; and 

(c) the steps taken or. proposed to be taken to 
improve the performance and productivity of major ports? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAG DISH TYTLER): (a) 
and (b) Yes, Sir. In 6th Five Year Plan 1992-1997, an 
outlay of Rs. 2984 crores has been provided for enhancing 
the cargo handling capacity of major ports from 169.23 
million tonnes to 237.09 million tonnes. 

(c) A number of steps have been taken to improve the 
performance of major ports like replacement and 
modernisation of the existing port infrastructure in a 
planned manner so as to keep pace with the growing 
demands of the trade and industry. 

Towards improvement of productivity, Government 
have already introduced incentive schemes, productivity 
linked bonus. Moreover, a wage settlement has been 
entered into between the Port management with the 
Federation of Port and Dock Workers on 6th December, 
1994 under which both the parties have agreed to make 
joint efforts to improve the productivity level by at least 7% 
per year with 1993-94 as base year. 

Gas Based Power Projecta In Gujarat 

806. SHRI HARIBHAI PATEL; Will the Minister of 
POWER be pleased to state: 

(a) whether there is any proposal to set up any gas 
based small power projects in Gujarat in near future with 
the assistance of private sector; 

(b) if so, the details and terms and conditions thereof 
and the locations of the proposed projects; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF: 
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL),; 
(a) No, Sir. 

(b) and (c) Do not arise. 
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Import of Drugs 
807. SHRI ANANTRAO DESHMUKH: Will the Minister 

of CHEMICALS AND FERTILIZERS be pleased to state: 
(a) whether the Government have banned the import 

of certain Malaria drugs; 
(b) if so, the details thereof; 
(c) whether the Govemment have decided to review 

the ban; and 
(d) if so, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTM~NT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (d) The Government has not banned the 
import of any anti-malarial drug. However. import of new 
drugs need prior examination of safety and efficacy of the 
drug and approval in accordance with the provisions of the 
Drugs & Cosmetics Act and the Rules framed their under. 
Some new anti-malarial drugs are under difference stages 
of investigation in the country and accordingly have not yet 
been approved by the Government. 

{Trans/alion] 

Development of Energy In India by Finland 
808. SHRI PANKAJ CHOWDHARY: Will the Minister 

of POWER be pleased to state: 

(a) whether Finland have shown interest in power 
sector in India; 

(b) whether any agreement has been Signed by the 
two countries in this regard; and 

(c) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL): 
(a) Yes, Sir. 

(b) No, Sir. 
(c) Does not arise. 

[English! 
Voters list of Indian Enclaves 

809. SHRI AMAR ROYPRADHAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the action taken by the Government to prepare the 
Voters list of Indian citizens residing in Indian Enclaves in 
Bangladesh; and 

(b) the arrangements made in this regard so as to 
enable these Indian citizens to exercise their franchise at 
the time of next General Elections? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Government of India 
have 110 administrative control or access to these enclaves 
lying within Bangladesh. Govemment have also no reliable 
figures 01 population in these enclaves. 

Nerve Gas Plant In Iran by Tatas 
810. SHRI BIJOY KRISHNA HANDIQUE: Will the 

Minister of EXTERNAL AFFAIRS be pleased to state: 
(a) whether altention of the Government has been 

drawn to a news-item reported in the Washington Times 
that Tatas are building plants for manufacture of nerve gas 
in Iran; 

(b) if so, whether the Government have conducted any 
enquiry into the report to ascertain the veracity of the 
news-item; and 

(c) if so, the details thereof? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) Government has seen th(l 
"Washington Times" report of 30 January 1995 which 
alleged that three Indian companies, including Tata 
Consulting Engineering, were involved in the setting up of 
a secret poison gas complex in Iran. 

(b) and (c) This report is incorrel. The three Indian 
companies are involved in a project for the construction of 
a pesticide plant in Iran. The project was awarded to the 
Indian companies. including Tata Consulting Engineering 
as a result of an open, international tender in which 
companies from all over the world partcipated. 

Telugu-Ganga Project 
812. SHRI R. ANBARASU: Will the Minister of 

URBAN DEVELOPMENT be pleased to state: 
(a) whether the Chief Ministers of Andhra Pradesh and 

Tamil Nadu signed an agreement in regard to sharing of 
Water of Krishna under Telugu-Ganga project for the 
benefit of people of Madras city for drinking purposes; 

(b) if so, the cost of this project and the stage at which 
this project stand; 

(c) by when it is likely to be completed and drinking 
water is likely to be provided to Madras city under this 
project; 

(d) whether the Union Government had been asked for 
financial assistance for this project by Tamil Nadu; and 

(e) if so, the amount provided by the Union 
Government for the purpose to the State Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) and (c) The estimated cost of this project is 
Rs. 1438 crores. About 80% of the physical works are 
reported to have been completed. The remaining works are 
likely to be completed by the end of the financial year 
1995-96, which will bring water upto the border of Tamil 
Nadu. The works for treatment, distribution of water in 
Madras will be taken up under a separate project, viz .. the 
III Madras Water Supply & Environmental Sanitation 
Project which is yet to start. 

(d) There is no such proposal under consideration of 
this Ministry. 

(e) Does not arise. 
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[Translation) 
Allotment of Fiala 

813, SHRI RAM TAHAL CHOUDHARY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a> whether rules have been formulated by New Deihl 
Municipal Council In regard to the allotment of their flats 
and the date on which these rules were formulated; 

(b) whether Government are aware of the irregularities 
committed in these rules; 

(c) if so, the details thereof; and 
(d) the action taken by the Govemment in this regard? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) Yes Sir. New Delhi Municipal Council 
have reported that they allot flats to their employees 
according to the NDMC Allotment Rules 1964 framed by 
the Committee/Council on 7.12.1963. 

(b) New Delhi Municipal Council have reported that 
they are not aware of any irregularity committed in these 
rules. 

(c) and (d) In view of the above, Question does not 
arise. 

[English) 

Telecom Policy 
814. SPIRI C.P. MUDALA GIRIYAPPA: Will the 

Minister of COMMUNICATIONS be pleased to state: 
(a) whether the Committee for Promoting Self-Reliance 

in Telecom, (CPSRT) has submitted a memorandum 
, demanding changes in New Telecom Policy; 

(b) if SO, the details thereof; and 
(e) the reaction of the Government thereto? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. 
(b) and (c) Committee for Promoting Self Reliance in 

Telecom (ITI) vide their memorandalleUers dt. 20-10-94, 
29-12-94, 18-1-95 and 1-2-95 have mainly demanded that 
the Government should take necessary action to modify 
Government polrties, National Telecom Policy and related 
guidelines by way of (i) removing shortage of orders for 
utilising the capacity of ITI, (ii) permitting ITI to enter basic 
telecom services and (iii) providing level playing field to ITI 
80 as to enable the Company to compete with private 
SectorlMNCs. 

Department of Telecom, with a view to utilise the 
infrastructunis of its own PSEs viz. ITI Ltd. & HTL optimally 
as also to keep them commercially viable, is following a 
policy under which 30 to 35% of tolal of DOT orders are 
kept reserved for these two PSEs taken together, for those 
items which they manufacture. 

It has been decided to preclude the public sector 
companies including ITI from the basic services as these 
undertakings have been established by the Government for 
specific purposes and have sufficient potential for growth in 
their respective areas. In the context of a buoyant 

economy on the one hand and scarcity of resources on the 
other hand the public sector undertakings rSQuire to pay 
undivided attention to their respective areas of business at 
this stage. 

As regards a level playing field as a par1 of an ongoing 
process the Government has been taking steps from time 
to time to ensure that the public sector enterprises 
including ITI are able to compete effectively with the 
private sector. 

Residential Areas at JNU Premises 

815. SHRI RAJENDRA AGNIHOTRI: 
SHRt ANKUSHRAO RAOSAHEB TOPE: 

Will the Minister of URBAN DEVELOPMENT be pleased 
to state: 

(a) the total area of residential accommodation under 
possession 01 the Institute of Secretariat Training and 
Management (ISTM) at Jawahar Lal Nehru University 
premises in New Delhi; 

(b) the total Quantum of residential accommodation 
occupied by ISTM at present in JNU premises; 

(c) whether JNU is not transferring the possession of 
rest of the residential units to ISTM, as instructed by 
Directorate of Estate after expiry of the stipulated period 
and violating the terms and conditions laid down by the 
Government; 

(d) if so, the action proposed to be taken against 
Jawahar Lal Nehru University; and 

(e) the time by which all the possession is likely to be 
handed oller to the Government and all the allotted 
accommodation will be under the possession of ISTM? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P. K. 
THUNGON) : <a) and (b). 5 Type III flats are occupied by 
ISTM in the old Jawahar Lal Nehru University campus. 
Total area' covered is 350 SQ. mtrs. 

(c) to (e). It has been decided to allot 46 residential 
units to ISTM in the old Jawahar La! Nehru University 
campus. The matter has been taken up with Jawahar Lal 
Nehru University authorities for getting these units under 
their occupation vacated for handing over to ISTM. No time 
frame has been fixed for handing over the vacant 
possession of the residential accommodation to ISTM. 
Therefore, no action against JNU is contemplated at 
present. It is not possible to indicate the time as the actual 
posseSsion can be given after the units are vacated by 
JNU staff, who are in occupation of the quarters. 

[Translation] 

Regularlsatlon of Unauthorised Colonies 
816. SHRI SAJJAN KUMAA' W" 'i"\e Minister of 

URBAN DEVELOPMENT be pleasl:-v to state: 
(a) whether a high level committee was constituted on 

August 26, 1974 to study various aspects related to 
regularisatibn of unauthorised colonies and lay down a 
policy in this regard; 
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(b) if so. the conditionalities laid down by the 
Govemment for unauthorised colonies on the basis of the 
report of said committee; 

(c) whether these conditionalities were adopted for 
regularisation of 612 unauthorised colonies which came in 
existence till 19n; 

(d) whether these conditionalities are likely to be 
adopted for regularisation of unauthorised colonies 88t up 
upto March. 1993; al'ld 

(e) if so. the steps being taken to regularise such 
colonies and to provide them civic amenities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHAt P. K. 
THUNGON): (a) to (c). GovemmElnt had appointed a 
Committee on 26th August. 1974 to make a case by case 
study in. respect of unauthorised colonies which had come 
up in Delhi from time to time. with a view to take a decision 
in regard to the future of such colonies. The Committee 
submitted its report on 26.2.1975. After examining the 
report of the Committee. it was decided by the Govt. that 
various unauthorised colonies which had come up in Delhi 
including those around villages, within and outside "L.aI 
Dora" and also unauthorised extensions of approved 
tbIonies would be regularised on the terms and conditions 
as mentioned in the attached statement. 

(d) and (e). There is a Court case pending in the High 
Court of Delhi in Civil Writ Petition No. 4nll93-Common 
Cause Registered SOCiety Vs. Union of India and Others. A 
Division Bench of the Delhi High Court passed an order on 
13.10.1993 restraining the respondents from taking any 
further decision or action for regularising any unauthorised 
colony in Delhi till further orders. The matter is sub-judice. 

As regards civic amenities. Govt. on National Capital 
Territory of Delhi have taken a decision to provide water 
and electriCity connections to all the colonies that existed 
as on 31.3.1993 subject to issue of No Objection 
Certificate by the Town Planner. The High Court of Delhi 
have also permitted the Govt. of Delhi vide their order 
ooted 19.8.1994 to extend water and electricity 
QOMections 10 the unauthorised colonies as per the policy 
of the Govt. and as admissible under the !aw. 

STATEMENT 

(a) 8otI:I residential and commercial structure, will be 
regularised within the cut off date of 30.6.1 in and 
26.2.19n respectively. 

(b) Structures will be regularised after fitting them in a 
layout plan and after keeping clear space for roads and 

.~ other community facilities. To the extend land is already 
available for roads and other corrvnunity facilities in Ihf 
immediaIe vicinity or neighbourhood such land should b6 
utilised for these purposes. 

(c) Development charges as determined by DOAIMCD 
will be payable by the ownecs of !he properties in such 
manners as may .. &aid dawn by Iheae bodies. . 

(d) The families which are displaced in the process of • 
providing space for roads and other community facilities 
will be rehabilitated in the following manner: 

(i) Owners of the houses. who or any of whose 
family members do not own a pIollhouse in 
DelhI wiD be provided alternate landl1lat. 

(il) The tenants will be allotted alternate 
accommodation provided they, !)T any of their 
dependent members of family do not own a 
house/plot in DelhI.· 

(e) In the process of regularisation, wherever 
necessary, change of land use will be collSidered with 
reference to the provisions of the Master PlanIZonaI Plans. 

(f) Colonies which have been notified for acquisition 
will also be considered for regutarisation and wherever 
necessary other consequential steps will be taken. 

(g) DOAIMCD will take up the worX of completing the 
case by case study of all the colonies, which could not be 
done earlier. on a top priority basis. 

(h) A High level Implementation Body will be set up to 
watch the progress of regularisation and development of 
unauthorised colonies in accordance with the policy laid ' 
down by Government. The DDA and MCD will be the 
implementing authorities. 

(i) The civic services which will be provided in future in 
the colonies to be thus regularised. as also those which 
may already exist in these colonies. will be maintained by 
M.C.D .. 

(j) The M.C.D. will take immediate steps especially to 
provide water and electric connections In all the 
unauthorised colonies. Those who had already deposited 
the money would be given preference. 

(English] 

5trUut by VSNL Employ ... 

817. SHRI KAlSHAN DUTT SUlTANPURI: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether employees of Videsh Sanchar Nigam 
Umited have given notice of strike recently 10 the 
Goverrvnent; 

(b) if so. the details of their demands; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF ; 
COMMUNICATIONS (SHRI SUKH RAM); (a) Yes. Sir. 

(b) The demand Is for I88ue of VSNl ~ to Ihe 
employeel on preferential .... 

(c) The maier .. undIw the active 6on8ideration of !he . 
Government. 

,I 
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{Translation] 
Committee tor E.D. Employ ... 

818. PROF, PREM DHUMAL: Will the Minister 01 
COMMUNICATIONS be pleased to state: 

(a) whether a committee has since been constituted to 
study and recommend pay scales and other benefits for 
E,D, Agents; 

(b) if so, the date on which the said committee was 
constituted and the composition thereof; 

(c) the time by which the committee has been asked 
to submit its report; and 

(d) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) to (d). Action 
has been taken to constitute a committee to go into pay 
structure and conditions of service etc. of E.D. Agents. The 
tenure of the Committee will be for the year. 

{English] 
Processing of Power Projects 

819. SHRI CHETAN P.S. CHAUHAN: Will the Minister 
of POWER be pleased to state: 

(a) whether NTPC had to pay commitment charges to 
World Bank on 1000 MW Vindhyachal·1I due to delay in 
Implementation of project; 

(b) if so, the reasons for delay in processing; and 
(c) the amount paid as commitment charges? 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI URMILABEN CHIMANBHAI C. 
PATEL): (a) and (b). Yes, Sir. As per the agreement 
signed between the World Bank and the Natoinal Thermal 
Power Corporation (NTPC) for 'time slice' loan of US$ 400 
million lor NTPC Power Generation Projects, NTPC is 
required to pay to the World Bank commitment charges on 
the principal amount 01 the loan nol withdrawn from time' 
to-time. The Vindhyachal Super Thermal Power Project 
Stage-II (2xSOO MW) was accorded Government approval 
In February, 1995. The investment approval got delayed 
mainly because 01 the environmental clearance, which was 
accorded in August, 1994. The loan utilisation has now 
started. 

(c) The commitment charges paid to the World Bank 
by NTPC lor the period from 7.2.1994 to 15.12.1994 
amounls 10 US$ 852054.79. 

{Translation] 
Telephone Connections In Mahsrashtrs 

820. SHRI DATIA MEGHE: 
SHRI RAM KAPSE: 

Will the Minister 01 COMMUNICATIONS be pleased to 
state: 

(s) the number 01 persons on the waiting list 101' 
, telephone connections in Maharashtra, districtwise; 

(b) whether any time-limit has been fixed 101' releasing 
telephone connection to all 01 the applicants in the waiting 
list; 

1s-470 LSSI9S. 

.. 
(c) if so, the details thereof; and 
(d) " not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Information is 
furnished in the Stalemept attached. 

(b) and (c). National Telecom Policy, 1994, envisages 
the provision of Telephone connections practically on 
demand by 1997 all over the country including 
Maharashtra. 

(d) The question does not arise. 
STATEMENT 

Number of persons on waiting list for Telephone 
connections in Maharashtra (District-wise) as on 28-2-1995 

Sl 0i&trIcI Nun1ba' 01 
No. PlIrIona 011 

W8iting lilt 

1. Bombay (MTNL) 114,831 
2. Tha"" (Kalyan) 34,855 
3. Nasid 21.244l 
4. Nagpu' 23.855 
5. Jalgaon 9,308 
8. Raigad 3,1I2Ii 
7. Ahamadnag ... 13,050 
B. Aurangabad 8,61' 
9. JaIna 1,211 

10. Nanded 1,1113 
11. Parbllani 1,247 
12. LaIur + Oamanabad 6. 107 
13. s-1 2, 162 
14. KoIhapur 11.231 
1S. SoIapur 12,8211 
16. Sangli 7,500 
17. Salara 3,850 
18. RalnaglrI 3,048 
19. SIndudurg 1,395 
20. Puna 043,620 
21. Ohule 4,051 
22. AkaIa 4,712 
23. Amatavall 4,518 
24. Bhandara 1,058 
25. BuIdanII 2,0211 
211. W8I'dha 1,432 
'D. YeoImIIl 1,7211 
211. ChanClrapu' + Gadchiroll 2,741 

TOTAL : 2,97.831 

{English] 
Government Accommodation 

821. SHRI DATIATRAYA BANDARU: Will the Minister 
01 URBAN DEVELOPMENT be pleased to state: 

(a) the number 01 Government employees of special 
pools who have been allotted acconvnodation from general 
pool during the last three years; 

(b) the grounds of such allotment; 
(t) the number of applications periding presently; 
(d) whether a number of requests for such aIIoIrnenI 

have been rejected In the corresponding period; and 
(e) if so, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) During the last 3 years 41 quarters have 
been allotted to employees of other pools who are not 
eligible for allotment from the general pool. 

(b) The allotments have been made b) the competent 
authority on compassionate grounds. 

(c) to (e) 8 applications are pending at present. No 
data regarding number of applications rejected is 
maintained. 

Maritime Training Institute 
822. SHRI V.S. VIJAYARAGHAVAN: Will the Minister 

of SURFACE TRANSPORT be pleased to state: 
(a) whether the Union Govemment propose to set up 

a new Maritime Training Institute in Kerala; and 
(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHRI JAGDlsH TYTLER): (a) 
and (b). Yes, Sir. It is proposed to establis~ a Rating 
Training Academy in Kozhikode District of Kerala. The 
Govenrment of Kerala have been requested to earmai"X a 
suitable site for this purpose. The land is, however, yet to 
be allotted by the State Govemment. 

Maintenance of National Highways In Qularat 
823. SHRI sHANKERslNH VAGHELA: Will the 

Minister of SURFACE TRANSPORT be pleased to state: 
(a) the length of the National Highways in Gujarat; 

and 
(b) the Central financial assistance provided 10 the 

State for maintenance of National Highways during 1993-
94 and 1994-95 so far and proposed to be provided 
during the next fin~'lCial year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAG DISH TYTLER): (a) 
1631 Km. 

(b) The funds released to state of Gujarat during 
1993-94 and 1994-95 so far for Mairltenance and Repair 
of National Highways are Rs.1035.95 lakhs and As.888.B4 
lakhs respectively. It is not possible to indicate the 
allocations for Maintenance and Repairs of National 
Highways during the next financial year till the Demands 
for Grants for 1995-96 are voted by Parliament. 

[Translation J 
Telephones In Deihl 

824. SHRI CHINMAYANAND SWAMI: 
sHRI GOPI NATH GAJAPATHI: 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

<a) whether there Is a long waiting Ust for new 
a.lephone connections In Delhi; 

(b) If so, the time by which the telephone 
c:omec:tions are likely to be provided to persons included 
in the waiting lists; 

(c) whether the Mahanagar Telephone Nigam 
Umited, Delhi has assured to clear all waiting lisls during 
1995; 

(d) If so, the time by which this work is likely to be 
completed; and 

(e) the plan of action prepared in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI sUKH RAM): (a) There are 
1,21,189 persons on the waiting list of Delhi as on 1-3-95. 

(b) It is planned to provide telephone connections to 
all these waitlisted applicants during 1 995-96. 

(c) and (d). MTNL has set itself and objective of 
clearing all the waiting list by and of 1995 itself subject to 
timely availability of equipment, material and financial 
resources and all out efforts are being made in this 
direction. 

(e) To achieve the above, MTNL plans to provide 
about 2.6 lakhs new telephone connections during 1995-
96. 

Fertiliser Import 

825. DR. SATYA NARAYAN JATIYA: Will the 
Minister of CHEMICALS AND FERTILISERS be pleased 
to state: 

(a) the total quantity of different varieties of fertilisers 
imported during the last three years upto February, 1995 
and its value thereof; 

(b) the total production of different varieties of 
indigenous fertilisers during this period, year-wise; and 

(c) the rise in consumers prices and in the 
consumption of fertiliSers during the last three year, upto 
February, 1995, yearwise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILISERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHAI EDUARDO 
FALEIRO): (a) The details of fertilisers imported since 
1992-93 are as under: 

('111_ In .." ~) 

~~ 18112-113 1993-94 1994-85 

UNa 18.57 28.~ 28.84 (UIlIO Feb. "96) 
DIIp' 15.57 15.119 8.25{UIlIO Dec. "94) 
MOP" 17.111 14.28 15.46 -do-
SOP 0.05 
NPK 1.30 
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The cost and freignt value of the fertilisers Imported 
on Government account during the period under 
consideration IS as under:-

Y-

1992·93 
1993·94 
1994·95 
(Uplo Feb. '95) 

C&F value 01 lertillae .. Imported on 
• Government IICCOUnI (Ra. crDr88) 

2216.00 
1300.18 
1578.21 

(b) The quantities of fertilisers produced during the 
period in question are given below in nutrient terms: 

(quantities in lakh tonnes of nutrients) 

Year Nltrogen(N) Phosphale(P) Total (N+P) 

1992·93 7·"30 23.06 97.36 
1993·94 72.31 18.15 90.48 
1994·95 72.31 22.52 94.03 
(Upto Feb.'95) 

There is no indigenous production 01 Potash as the 
country does not have any known and commercially 
viable source 01 this nutirent. 

(c) The consumption of fertiliser nutrients in Ihe 
country during the last three years is given below: 

Year Nitrogen(N) 

1992·93 84.27 
1993·94 87·89 
1994·95 96.42 
(EsUmaled 
for the entire 
year) 

Phoaphe8(P) 

28.44 
26.69 
30.06 

(Iakh IoM88) 
(Consumption 01 feniliserB) 

PoIash(K) N+P+K 

8.84 121.55 
9.OS 123.68 

11.82 138.30 

The statutory issue price 01 urea was reduced on 
25.8.92 from As. 30SQ/- per tonne to As. 27SQ/- per tonne 
and raised to As. 332Q/- per lonne with effect from 10.S.94. 
Following the decontrol 01 phosphatic and potassiC 
fertilisers on 25.8.92, the consumer prices of these 
fertilisers are determined by market forces and vary from 
State 10'State and time 10 time. In order to reduce the 
consumer prices of these fertilisers, a special concession 
of Hs.100Q/-per tonne on sale of MOP and indigenous 
DAP and a prorata concession on other indigenous 
fertilisers containing phosphatiC and potassiC nutrients 
have been provided. 

c.nglish] 
Misuse of Telephone Lines 

826. DR. S. P. YADAV: 
SHAIMATI SAAOJ DUBEY: 

Will the Minister of COMMUNICATIONS be pleased to 
stalA: 

(a) whether some cases of misuse of telephone lines 
with the connivance of linesman have recently come to 
light in Delhi; 

(b) if so, the details thereof; 

(c) the revenue loss suffered by the Govemment as a 
result thereof; and 

(d) the action taken or proposed to be taken by the 
Government In the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. 

(b) Five cases of misuse of telephone lines have been 
detected as under:-

i) One service telephone was found diverted to an 
unauthorised premises in Kali Bari Marg. 

Ii) A telephone belonging to an ex-MP was found 
diverted in lhe premises of Delhi High Court. 

iii) One telephone belonging to BSF was found 
diverted in Andrews Ganj Area. 

iv) One racket of providing unauthorised STD/ISD 
calls was busted at Batia House, Okhla. 

v) One telephone was found diverted on the line 01 
anothter customer in Greater Kailash area. 

(c) While exact loss cannot be ascertained, the 
aproximate loss to the Government is of the order of 
Rs. 107,4 lakhs. 

(d) Two Officials 01 MTNL have been suspended and 
Departmental action is being taken. Two more officials of 
MTNL and 2 private persons have been arrested by CBI. 

Missing Steel In liSCO 
827. SHRI RAM VILAS PASWAN: 

SHAIMATI SAROJ DUBEY: 
Will the Minister of STEEL be pleased to state: 
<a) whether steel worth lakhs of rupees was found 

missing from liSCO in November, 1994; 
(b) if so, the details thereof; and 
(c) the action taken by the Govemment in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

STEEL (SHRI SANTOSH MOHAN DEV)' (a) No, Sir. 
(b) and (c) Do not arise. 

Allotment of Flats In Chanakyapurl 
828. SHRI JEEWAN SHARMA: Will the Minister of 

URBAN DEVELOPMENT be pleased to refer to the answer 
given to usa No. 462 on July 27, 1994 and state: 

(a) the authority responsible for framing the rules for 
the allotment 01 shops, office space, residential units of 
N.D.M.C.; 

(b) the reasons for there being no rules when ex-
Administrator 01 the N.D.M.C. took oller; 

(c) the action taken against the officials responsible for 
not framing the rules; 

(d) the details of the rules that have now been framed; 
and 

(e) the number of allotments made under those rules, 
giving the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P. K. 
THUNGON): (a) to (e). The information is being collected 



227 MARCH 20, 1995 Written Answers 228 

end win be laid on the Table of the Sabha. 

" ; • New Drug Price Control Order 

829." OR. ASIM BALA: 
". $HRI P. KUMARASAMY: 

Win !he Minister of CHEMICALS & FERTILIZERS be 
pleased to stale: 

(a) whether the I'8C8ntly anflounced Drug Price Control 
Order has severely affected the import and the domestic 
production 01 bulk drugs as reported in the 'Economic 
TImes' dated January 22, 1995; 

(b) if so, th8 details thereof; 

(c) the action taken or proposed to be taken by the 
Govemment in this regard; 

(d) whether the prices of bulk drugs will go beyond the 
reach 01 the common man; and 

(e) if so, the steps taken by Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINIS~=:R OF STATE IN THE 
DEPARTMENT Of ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (e). No, Sir. Vide the Central Excise 
notification No. 8/95 of 9.2.1995, 21 bulk drugs which 
were earlier exempt from the levy of excise duty by virtue 
01 their listing under the First Schedule of DPCO, 1987 
have been exempted from the levy of excise duty after the 
no6fIcation of the DPCO, 1995. 

Indore Habitat Improvement Project 

830. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the details of expenditure incurred under the Indore 
habitat Improvement Project by various agancies during 
the last four years; 

(b) the number ct families rehabilitated so far under 
the project; 

(c) whether the Govemment have taken any decision 
regarding the time-limit for completing the project; and 

(d) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P. K. 
THUNGON): <a) As per the information available, an 
expenditure of Rs. 39.66 crores (upto January, 1995) has 
been incurred on this project since its inception. 

(b) 86,985 families have been covered under this 
project; 

(c) & (d) The project is due for completion on 31.3.95. 
A request from the State Government of Madhya Pradesh 
for extending the project upto March, '~97 has been 
l808ived on 13.3.1995. 

Posses.'on of Nuclear Bombs with Pak 
831. SHRI MOHAN RAWALE: 

SHRI C. P. MUDALAGIAIYAPPA: 
SHRI V. SREENIVASA PRASAD: 
SHRI TARA SINGH: 
SHRI D. VENKATESWARA RAO: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether attention of the Government has been 
drawn to the news·item appearing in the 'Hindustan Times' 
dated February 2, 1995 under the caption 'Pak may be 
having 15 N·bombs'; 

(b) if so, the details thereof; and 
(c) the reaction of the Government thereto? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) Government have seen the 
news·item. 

(b) Pakistan has been pursuing a clandestine and 
waspons·oriented nuclear programme for the past several 
years. This programme has been and is sustained through 
the acquistion of materials and technology form the foreign 
sources. 

(c) Government constantly monitor all developments 
haveing a bearing on India's security and take all 
necessary measures to safeguard it. 

[Translation] 

Navigation Facility In Allahabad-Patna Division 
832. SHRI HARIKEWAL PRASAD: Will the Minister of 

SURFACE TRANSPORT be pleased to state: 
(a) whether there is any proposal to develop. 

navigation facility in Allahabad-Panta division; 
(b) if so, the details of the work carried out in this 

regard; and 
(c) the time by which it is likely to be done? 
THE MINISTER OF STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) to 
(c) The Inland Waterways Authority of India (IWAI) has a 
scheme to maintain 2m. depth from Patna to # Ballia, 
depending on adequate cargo assurance. Activities such 
as development of navigable channel with 2m. depth and 
infrastructural facilities including terminals on the Palna· 
Haldia division of National Waterway No. 1 will be taken by 
the IWAI under 9th Five Year Plan, depending on cargo 
offering. 

[English] 

Telecom Network by MTNL 
833. SHRI BALRAJ PASSI: Will the Minister of 

COMMUNICATIONS be pleased to state: 
(a) whether the rapid technological advanc es in 

Telecommunication Sector are changing the philosophy of 
telecom network; and 

(b) if so, steps being taken by MTNL to introduce the 
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latest technology in its operations? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. 
(b) MTNL has upgraded the technologies of its 

telephone exchanges and 83% 01 all swithching capacity is 
now electronic. The manual trunk service is proposed to be 
computerised with the use of a high technology switch. In 
junction network (connecting various exchanges) fibre optiC 
technology which is the latest development in the Telecom, 
area has been introduced. Already 1100 Kms of fibre optic 
cables are carrying the telephone messages in MTNL Deihl 
and Bombay. Future plans have been drawn up to 
introduce the integrated services digital newtork. In 
addition, lor improved pertorman(;e and reliability in the 
subscriber loor, fibre optic technolegy dnd wireless in local 
loop technology is being experimented, 

Visit of President of Italy 
834. SHRI RAJESH KUMAR: 

SHRIMATI SHEELA GAt..;TAM: 
SHRIMATI OIL KUMARI BHANDARI: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a, high levei delegation headed by the 
President of Italy visited India recently; 

(b) il so, me details with objectives thereol; 
(:;) whether many issues of bilateral interests were 

discussed during the visit; 

visit; 

and 

(d) if so, the details thereof; 
(ei whelher any agreements were signed during the 

(f) il so, the salient features thereof, agreem,3nt-wise; 
(g) whether Kashmir issue also figured in the talks; 

(h) if so, the outcome thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI SALMAN KHURSHID): (a) 
and (b) The President of Italy. Mr, Oscar Luigi Scalfaro, 
paid a State visit to India from 9-12 February 1995 at the 
invitation 01 our President. President Scalfaro was 
accompanied by Foreign Minister Susanna Agnelli. Minister 
of State for Foreign Trade MariO d'Urso, senior officials 
and a high-level business delegation, The visit concided 
wit:, Italy's participatiol, as "Partner Country" in, the India 
Engineering Trade Fair (IETF) 1995, which was jointly 
inaugurated by the PreSidents of India and Italy, 

(c) and (d) The prinCipal focus of discussions during 
the visit was on expansion 01 bilateral trade and economiC 
relations. The Italian President underlined ltaly's desire to 
strengthen relations with India in the political, economic, 
scientific and cultural fields. He also st~essed the 
importance of closer cooperation between India and Italy to 
confront the challenge posed by fundamentalism and 
terrorism. During talks between the Italian Foreign Minister 
and the Minister of Siate for Extemal Affairs, views were 
exchangad on bilateral, regional and multilateral issues of 
mutual interest, Including UNSC expansion and reform. 
The Italian side reiterated their interest in receiving an 
ear1y visit by the Prime Minister, as well as an Indian 

cultural manifestation in Italy to coincide with a future high-
level visit from India. 

(e) Yes, Sir. 
(f) A Communique providing for regular Foreign Office 

consultations to review all aspects of bilateral relations and 
undertake exchanges of views on international issues, 
interactiOn in the international arena and on isson of 
mutual interest, was signerl between the Italian Foreign 
Minister and the Minister of State for External Affairs. 

(9) and (h) The Italian Foreign Minister was briefed on 
the situation in Jammu & Kashmir, Government's intention 
to hold elections in the state, problems posed by 
continuing Pakistani support to militancy and terrorism, and 
India's repeated offers t~ hold bilateral talks with Pakistan 
to resolve all issues in terms of the Simla Agreement. The 
Italian side expressed under standing tor India's 
perspectives and concerns. In his Press Conference, the 
Italian Pres:dent described the Kashmir issue as an 
"internal" problem for India, to be resolved through 
dialogue with the people of Jammu & Kashmir, the nature 
and context 01 which was up to the Government of India to 
determine. 

IT rans/alion} 
Delivery of Letters 

835. SHRI JANARDAN MISRA: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

(a) whether the Government have fixed any time-limit 
for transporting the lellers from one place to another; 

(b) il so, the details thereof; 
(c) whether lellers are being delivered very late in 

both city and village; 
(d) whether the Government propose to issue any 

guidelines lor prompt delivery of letter; 
(e) il so, the time by which these guidelines will be 

issued, and if not, the reasons therefor; and 
(I) the number of leiters delivered after the fixed time 

in the rural areas of Ultar Pradesh during the last six 
months? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. 

(b) (i) Pin-Coded letters po&ted in Metro cities namely, 
Delhi, Bombay, Calculta. Madras, Hyderabad lind 
Bangalore and bou,'Id for another Metro city are to be 
delivered within 48 hours. 

(ii) Pin-Coded letters between Delhi and State 
Capitals other than the Metro cities mentioned at (i) above 
are to be delivered within 48 hours. 

(iii) Letters between cities connected by air flights, 
other the those mentioned at (i) and (ii) above are to be 
delivered within 72 hours. 

(iv) leiters within a State are to be delivered within 
48-72 hours. 

(v) Letters within the District are to be delivered within 
48 hours. 
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These broad norms are subject to satisfaction of 
specified conditions and to not cover remote and difficult 
areas. 

(c) Department makes every effort to deliver letters 
according to these norms. However, some delays due to 
seasonal rush of mail, and transport bottlenecks cannot be 
rules oul. 

(d) and (e) Guidelines already exist. 

(f) There is no record relating to unregistered leiters 
showing the position in U.P. Circle, as revealed in the Mail 
Survey Reports of 1994 appears to be generally 
satisfactory . 

Telephone Exchanges 

836. DR. RAMESH CHAND TOMAR: 
SHRI DEVI BUX SINGH: 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

(a) the total number of telephone exchanges 
functioning in the country as on December 31, 1994 and 
the capacity thereof, State-wise; 

(b) the percentage of increase registered therein 
during 1993-94; 

(c) whether the Government have fixed any target to 
provide more telephones during 1995-96; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Total 
telephone exchanges: 19288. The details of capacity is 
given in the enclosed statement. 

(b) No. of Telephone Exchanges: 9.6% 
Equipped Capacity: 23.6% 

(c) am! (d) Yes Sir. A target of 20 Iakh gross lines has 
"been fixed for 1995-96. 

STATEMENT 

No. of Telephone Exchanges Functioning as on 31.2.94. 

Name 01 Slate No. of Capacity 
ExChanges 

Andaman Nicobar 18 4897 
Andhra Prade&h 2.033 688264 
Assam 275 99436 
Bihar 766 282S09 
Gujar. 1282 817235 
Haryana 630 266654 
Himachal Pr~ 416 91187 
Jammu & Kashmir 194 52327 
Karnalaka 1866 728274 
Kerala 719 560466 
Madhya Pradesh 2396 649624 
Maharashtra 2238 2089575 
(including Bombay) 
Nofth East ~06 68594 
Orlau 666 176645 
Punjab 721 442042 
Rajasthan 1283 422438 
Tamil Nadu 1329 838425 
(including Madr.) 
UUar Pradesh 1558 739441 
W8&l Bangal 560 529179 
(including CaIcuIta) 
Delhi 112 970550 

19288 10515962 

Modernisation of Steel Plants 

837. SHRIMATI SHEELA GAUTAM: 
SHRIMATI KRISHNENDRA KAUR (DEEPA): 
SHRI RAMESHWAR PATIDAR: 

Will the Minister of STEEL be pleased to state: 

(a) whether any discussions have been held with 
Russia for the modemisation of steel plants with latest 
technology; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL. (SHRI SONTOSH MOHAN DEV): (a) and (b) 
Periodic review discussions are held by SAil with the 
Russians about the progress of work in the packages of 
Ourgapur and Rourkela Steel Plant modemisation projects 
where Mis. TI&Z-promexport (TPE) of Russia is involved 
as a Consortium LeaderlPri!lCipai ContractorlMember. 

Further SAIL held discussions recenlly with the 
Russians in CIOM8Ction with the transfer of 'ROMEl T' 
Technology which is a newly developed technology for 
production of hot rnetaVpig iron through direct reduction 
process. SAIL has signed a Memorandum of 
Undenltanding (MOU) with three Russian agencies, 
namely. Arnet Umitecl. Moscow, Institute of Steel & Alloys. 
Moscow 8I1d Mia. NovoIipetsk Steel Works. Russia. with 
the objective of Itudy of Ihe ROMEl T Technology by SAIL. 
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Fleet Strength of DTC 

838. SHRI JAGMEET SINGH SRAR: Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a> whether there is any proposal to augment the fleet 
strength of DTC; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be done? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAG DISH TYTLER): (a) 
No, Sir ... 

(b) and (c) Do not arise. 

{English] 
Building. for Telephone Exchanges In Gularat 
839. SHRI GASHAJI MANGAJI THAKORE: Will the 

Minister of COMMUNICATIONS be pleased to state: 
(a) whether new buildings for telephone exchanges 

are under construction in Gujarat; 
(b) if so, the details with locations thereof; 
(c) the expenditure likely to be incurred thereon; and 
(d) the time by which these buildings are likely to be 

completed? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. 
(b) to (d) As per enclosed statement. 

STATEMENT 

SI. 
No. 

1. 
2. 
3. 

•• 5. 
6. 
7. 
8. 
9. 
10. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 

New Building tor T.E. 

TE Bapunagar <40 KE. 108 
GUlbai T ekra <40 KE. 108 
Sabarmati RLU 
Baroda (RLU In CTO Compound) 
Sural (Pand86llra) 20 KE. 108 
Kalol 10 KC. DOT 
Sldhpur 5K COOT A 
Nadiad RLU 
Bhavnagar (Chitra RLU) 
Umargam IOK COOT 
Silvasa 10K COOT 
Adipur RLU 
Anklashwar RLU 
Sardarnagar·BV RLU 
Anjar Vertical Extn. 
Raiya Road, RajkOl 
Porbandar 

Location 

Ahmedabad 
-iIo-
-iIo-
Baroda 
Sural 
Kalol 
Sidhpur 
Nadiad 
Bhavnagar 
Umargam 
Silvasa 
AdipUr 
AnkIeahwW 
BhaVnagar 
Anjar 
~ 
Junagadh 

Expenditure 
ttkety to be 
Incurred 

(As. l.JK:.s) 
300 
400 

20 
20 

300 
150 
225 
20 
20 

200 
225 
25 
80 
25 
20 
25 

168 

Time by which Ihe&e are likely 
to be complaled 

May, 95 
Sapl8mbar 97 
March 95 
SaptBmbar 95 
March 97 
SaptBmbar 95 
Oecember95 
SaptBmbar 95 
June 95 
June 96 
June 96 
Sapl8mbar 95 
SaptBmbar 95 
-«>-
June 95 
December 95 
Oecarnber 96 

[Translalion] 

Printing of Stamp. 

840. SHRI JAGAT VIR SINGH ORONA: Will the 
Minister 01 COMMUNICATIONS be pleased to state: 

(a) whether Department of Posts had given contract to 
a private firm (Printing Press) in Kanpur to print Philatelic 
Stamps instead of Government Printing Press of Nagpur, 
Maharashtra; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. The 
Department of Post has entrusted printing 
of commemorative and special postage stamps to a 
Security Printer in the private sector at Kanpur, as also to 
another, in addition to India Security Press, Nashik. 

(b) This has become necessary as the India Security 
'Press Nashik is not able to cope with the entire 

requirements of the Department. 

Construction of National Highway. 

841. SHRI ARJUN SINGH YADAV: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether a major portion of the National Highways 
lacks lined surface; 

(b) If so, whether any study has been conducted in 
this regard; 

(c) If so, the outcome thereof; and 

(d) the action proposed to be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a> 
No, Sir. 

(b) to (d) Do not arise. 
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[English) 
VIsit of Foreign Delegations 

842, SHRI PHOOL CHAND VERMA: Will the Minister 
01 EXTERNAL AFFAIRS be 'pleased to state: 

(a) whether the delegations of the US, South Africa. 
Switzerland and Germany had visited India recenUy; 

(b) if so, the issues on which discussion was held with 
!hem by the Prime Minister .and other Indian leaders and 
the outcome thereof; 

(c) whether any agreements have been signed during 
lie visit; and 

(d) if so, the salient features thereof, agreement-wise? 
THE MINISTER OF STATE IN THE MINISTRY 

OF EXTERNAL AFfAIRS (SHRI R.L. BHATIA): 
..(a) to (d). USA 

(a) Yes, Sir. The following delegations from USA 
visited India recently: 

(i) Dr. William Perry, US Secretary for Defence, 
visited India from January 12 to 14, 1995. 

(ii) Mr. Ronald Brown, US Secretary of Commerce, 
paid an official visit to Delhi from January 14 to 
17, 1995, on a Presidential Business Development 
Mission accompained by a 34-member business 
delegation. 

(iii) US Energy Secretary Hazel O'Leary visited India 
from February 11 to 15, 1995. 

(b) (i) The discussions between the Pirme Minister and 
Secretary Perry included among other things, 
strengthening of Indo-US bilateral relations, greater Indo-
US defence cooperation, UN peacekeeping missions, etc. 

(ii) The discussions between the Prime Minister and 
Secretary Brown focussed on forging stronger Indo-US 
economic and commercial relations and India's economic 
reforms. The Prime Minister welcomed the partiCipation of 
US companies in infrastructural projects in India as also 
conclusion of specific business deals. Contracts for 
business collaboration in the sectors of power and 
telecommunications worth around US$ 7 billion were also 
signed. 

(c) (i) During the visit of Secretary Perry, an 'Agreed 
Minute on Defence Relations between the United States 
and India' was signed. 

(ii) Ouring Secretary Brown's visit, a Memorandum of 
Understanding for the formation of an Indo-US Commercial 
Alliance was signed. 

('Iii) During Secretary Hazel O'Leary's visit, 23 energy 
related deals amounting to approximately US$ 1.4 billion 
were signed. 

(d) (i) The Agreed Minute signed during Secretary 
Peny's visit is the first document between the two Defence 
Ministries of India and USA in the post-cold war period. It 
represents a step forward and gives formal shape to what 
is already envisaged or has been in force. 

(ii) The Commercial Alliance Signed during Secretary 
Brown's visit wiD act as the focal point for US and Indian 
business to form cooperative ventures, including meetings, 

roundtables and work programmes. The goal of the 
Commercial Alliance is to provide a mechanism for the 
private industries of the two countries to work together to 
Increase business ties and trade. 

SOUTH AFRICA 

(a) Yes, Sir. The President of South Africa visited India 
from 24-27 January, 1995. 

(b) Several issues of intemational and mutual bilateral 
interest were discussed. These included views and ways to 
furthering bilateral cooperation in trade, culture, economic 
and technical areas, and cooperation In the fields of low 
cost housing, small scale industries, public health and 
primary and secondary education. 

(c) Yes, Sir. The following three agreements were also 
signed during the visit: 

(i) Treaty on the Principles of Inter-State Relations 
and Cooperation between the Republic of India 
and the Republic of South Africa. 

(ii) Agreement between. the Government of the 
Republic of India and the Republic of South Africa 
on the Inter-Governmental Joint Commission for 
Political, Trade, Economic, Cultural, Scientific and 
Technical Cooperation. 

(iii) Protocol on Cooperation between the Ministry of 
External Affairs of Republic of India and the 
Department of Foreign Affairs of the Republic of 
South Africa. 

(d) The Treaty on Principles of Inter-State Relations 
and Cooperation sets out the shared PrinCiples of the two 
countries of peace, democracy and secular governance, 
their resolve to fight against apartheid, racial discrimination 
and religious fundamentalism, to strive to achieve a 
nuclear weapon free and non-violent world and their desire 
to develop a multifaceted bilateral relationship, with a firm 
belief that their bilateral cooperation would further the 
cause of peace and international security globally, 
particularly in Asia and Africa. Both sides have also agreed 
in the Treacy to cooperate in the fight against intemational 
crime, terrorism in all its forms, crimes against civil aviation 
security, shipping and other forms, of transport, illegal 
international trade in narcotics, and arms and cultural and 
historiat ob jecls. 

In the Joint Commission agreement, the two sides 
have affirmed their intentions to develop mutually beneficial 
cooperation in Political, Economic, Trade, Science and 
Technology, Industry, Transport, Energy, Culture and 
Public Health spheres. 

In the Protocol on Cooperation between the Ministry of 
External Affairs of the Republic of India and the 
Department of Foreign Affairs of the Republic of South 
Africa, both the sides have agreed to have regular talks 
and consultations at least once a year at the level of 
Ministers of Foreign Affairs and other levels on 
intemational and regional problems of mutual interests as 
well as questions relating to bilateral relations. 
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SWITZER ... AND 
(a) The Swiss Vic., President and Federal Councillor 

lor Economic Affairs Mr. Jean-Pascal Delamuraz paid an 
official visit to India [rom 4th to 8th February 1995 on the 
invitation of the Finance Minister, He was accompanied by 
16 seniol executives including a number of Chief Executive 
Officers from lead;:1g swiss Companies representing a wide 
range of sectors and a high level official oelegation with 
senior officials from both the Ministries of Foreign Affairs 
and Economy. 

(b) Mr. Delamuraz held talks with Finance Minister and 
Commerce Minister and called on the Vice President. 
During the meeting with the Finance Minister, various 
bilateral and international issues of common concern were 
discussed by the two sides. 

(c) and (cr. No agreements were signed during the 
visit. 
GERMANY 

(a) The follOWing German Ministers visited India 
recently: 

(i) Bavar,an Minister for Economy, Transport and 
Technology, Dr. Otto Wiesheu, visited India from 
22-29 January, 1995. 

(ii) Minister-President of Baden-Wuerttemberg, Mr. 
Erwin Teufel. visited India from February 16-26, 
1995. 

(b) The Bavanan Minister met the following: 
(i) Finance Minister 
(ii) Commerce Minister 
(iii) Snr: Salman Knurshld, M,,'Hster of State for 

Extemal Affairs 
The Minister-President of Baoen-Wuerttemberg met: 

(i) Minister of Communications 
(ii) Minister of Power 

(iii) Finance Minister 
(iv) Shn Salman Khurshld, Minister of State for 

Externa, Artair". 
The discussion focused on India's economic reforms 

programme an::! the opport'-lnitles available for foreign 
investment particularly in the key-infrastructure areas, such 
as power and teiecommunlcatlons. 

(c) and (d) No official/government agreements wore 
signed during the visits. 

[Trans/alion) 
Power shortage in Madhya Pradesh 

843. SHRI SURAJBHANU SOLANKI: Will the Minister 
of POWER be pleaseo to state: 

(a) whether the Union Government propose to set up 
new power plants in Madhya Pradesh to increase 
generation of Power; and 

(b) if so, the details thereof and names of the places 
where these plants are proposed to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMILABEN CHtMANBHAI PATEL): 
16-470 LSS/95. 

(a) and (b) The following power projects are envisaged to 
yielo benefits in the State of Madhya Pradesh during the 
Eighth Plan Period: 

S.No. Name :' the Project Capacrty(M'V) DiStrict 

HYDRO 
1. Tawa LaC 4x3 Ho8hangabad 

2. Hasoeo B811QO 3x40 Bilaspur 
3. Bansagar TOIlS 2X1S+3x20 Rewa 
4. Aajghat {Joint Sector) 22.5 LaJltpur & Guna 
5. Bansaqat Tons·IV 20 Rewa 

THERMAL 
6. Sanjay Gandhi UM 1 &2 2x210 Shahdol 
7. Sanjay Gandhi Ur.rt 3 & 4 2x210 Birsinghpur 
S. Panch TPS 2x210 ChhlndWara 

[English] 
Foreign Power Companies in India 

844. PROF. UMMAREDDY VENKATESWARLU: Wilt 
the Minister of POWER be pieased to state: 

(a) whether there is any proposal to introduce 
competitive bidding in sanctioning permits for foreign-built 
and foreign managed power p.ants in the country; 

(b) i: so, the oetails ;ha'f -,:: and 
(c) the time by whicr .~ ,s likely to be introduced? 
THE MINI~TER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATi URMlLA3EN CHIMANBHAI PATEL): 
(a) to Ie) The Government of India vide letter dated 
, 8.1.1 995 has informed all the State Governments that in 
future private power prc:ects should come through the 
process of competitive b'CCi':i instead of the Memorandum 
of Understanding (MOL'; (Oute 

Tenri Dam Project 
845. SHRI DE VI BUX SINGH: Will the Minister of 

POWER be pleased to Slale: 
(a) Ine stage at wh,en tna under-construction Dam 

Project In Tehri Garhwal. d,strict of Uttar Pradesh is lying 
at preser.t. 

(0) ttie tu'1e scneCC!.e te complete the above project 
and the tota: cost ~f iereor; 

(e) keeping 1'1 v';>'w me progress of work at present 
the time lik.e:, t·) be :aKen to complete the same; and 

(d) the cost OYe'-fUn likely to be incurred thereon till 
then? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMILABEN CHIMANBHAI): (a) 
Presently, Stage I of Tehri Hydro Power Complex, viz. 
Tehri Dam and HPP (1000 MW) is under construction. 
Consideraoie Pf;ySiCC'i progress has been made on State I 
workS. 

All the four diverSion tunnels have been completed 
and the river d'llerted through the two Right Bank Tunnels, 
The foundation of the mam dam over the entire length of 
'.1 km has been laid and the Coffer dam as welf as main 
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dam have been raised upto 15 mtr. above the river bed 
level. Various infrastructural works have been completed at 
the project site. Excavation of four (two each for Hydro 
Power Project Stage I and Pumped Storage Project) Head 
Race Tunnels have been completed. Approach adits to 
underground power station cavem are also complete. 
Construction of coffer dam has been taken up during the 
current working season. 

(b) to (d) The project has been sanctioned in March, 
1994 for completion by March, 1999 at an estimated cost 
of Rs.2963.66 crores (at March, 1993 prices). 

Telephones out tit order In Deihl 
846. SHRI GOVINDA CHANDRA MUNDA: Will the 

Minister 'of COMMUNICATIONS be pleased to state: 
(a) the number of complaints of telephones out of 

order received in Delhi. particularly. in eastern region 
during each 01 the last three years; and 

(b) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Number 01 
complaints booked on 198 during the last three years is as 
under:-

1881-82 

2088790 2414575 

1993-94 

2S28596 

1994-95 
(upIO Feb. 95) 

317323 
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In' addition compiainV1oo Stns.lmonth booked for 
Delhi and Area East are indicated in the enclosed 
statement. 

MTNL is taking various steps to contain the number of 
complaints. These 'include-

(a) Extemal Plant. 

1. Revamning and rehabilitation of external plant. 
2. Locking and dressing up of DPs. cabints and 

pillars. 
3. Pressurisation of junction. primary and 

secondary cables. 
4. Laying of underground cables In ducts. 
5. Replacement of old fault proned underground 

cables. 

(b) Telephone exchange Equipment. 

(1) Phasing out of old and out moded exchanges 
in the network. 

(2) Introduction of large number of digital 
electronic exchanges. 

(c) Inter-connecting medium. 
Introduction of PCM system. optical fibre and 
digital microways as media. 

(d) Computerisation. 
Computerisation of all FRSs and other important 
services is being done progressively. 

STATEMENT 

y- Ar .. Jan. Feb. Mar. ~. May 

1882 DeIhl 22.5 24.1 
EIIIIt 24.3 23.7 

1883 DelhI 25.3 24.3 25.7 22.5 27.3 
EIIIIt 28.1 28.2 28.5 24.1 28.8 

1884 -DeIhl 28.0 24.36 25.7 24.18 28.98 
EIIIIt 38.8 33.8 35.1 30.4 31.2 

1885 DelhI 28.2 24.25 
EIIIIt 32.6 23.27 

Entry by ro.d to Myanmar 
847. SHRI MANJAY LAL: Will the Minister of 

EXTERNAL AFFAIRS be pleased to slate: 
(a) whether most of the persons among lakha of Indiana 

repatriated from Myanmar have been separated from their 
relations In that country; 

(b) whether It .. unafforclable to most of these persons 
10 meet their relatione due to exhorbilant air fares; 

(c) whether these persons have been demanding 
permission to travel through Manipur-More trade rOU1e; and 

(d) If 10, the stepa being &aken by the Government in 
.. regard? 

THE MINISTER OF EXTERNAl AFFAIRS (StiAI 

Jun. July Aug. Sepl. Ocl. Nov. Dec. 

25.2 29.8 28.8 27.0 25.9 26.2 28 
24.1 29.6 28.1 28.1 29.3 29.2 27 
29.9 38.3 32.3 33.7 27.4 23.5 24.1 
31.9 40.3 35.3 35.1 29.7 26.9 30.0 

37.98 36.35 35.38 37.32 30.7 27.4 28 
32.43 42.2 32.15 40.38 38.14 36.64 34.2 

PRANAB MUKHERJEE)~ (a) to (d) Govemment have 
received 8 petition from the Burma Displaced Persons 
Association requesting the facility of travel to Myanmar by 
road to meet relatives as travel by air is expensive. This 
suggestion is under the consideration of the concerned 
authorities. 

[English] 

D.poalta In Balladl. Complex 

848. SHRI GEORGE FERNANDES: Will the Minister 
of STEEL be pleued to slate: 

(a) whether the Gov8f1llTl8nt propose to handover the 
high grade iron ore mine of 1 11B deposit in the Bailadila 
complex of Ba8tar district 10 8 private party; 
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(b) if so, whether the National Mineral Development 
Corporation is being asked to disinvest its intersts in the 
mine; 

(c) if so, the r..asons therefor; and 

(d) the terms on which this mine is to be handed over 
to the private sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI SONTOSH MOHAN DEV): (a) to (d) The 
iron or9 available at Bailadlla Iron Ore Deposit 1118 is 
reportedly best suited for production of sponge iron in gas-
based plants. A proposai is under consideration to take up 
development of Deposit 11-B as a joint venture of the 
National . Mineral Development Corporation Limited 
(NMDC), and one of the private sector entrepreneurs who 
are operating or setting up a gas-based sponge Iron plant 
in the country and who already have an assurance from 
NMDC to meet a substantial part of the plant's requirement 
of iron ore. However, final decision in this regard has not 
yet been taken. 

Indian Fishermen In Foreign Jail. 

849. SHRI N. DENNIS: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the number of Indian fishermen In jails of various 
countries, country-wise; and 

(b) the steps taken/proposed to be taken by the 
Govemment for their early release? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) As of 
February, 1995 there are 380 Indian fishermen in the 
prisons of following countries: 

1. Bangladesh 205 
2. Pakistan 170.1 

3. Qatar 1 
4. Sri Lanka 4 

(b) On receiving information about the arrest of Indian 
fishermen our Missions take immediate action for seeking 
consular access and Consular Officer visits the detainee to 
ascertain the grounds and circumstances leading to his 
arrest. The Indian Missions follow vigorously all such cases 
with the local authorities for review and their eventual 
expedilioua reIeue. Apart from regular meetings with jail 
authorities, matters are taken up as and when necessary 
with respective foreign offices. However, a number of 
Govemmentl do not entertain requests for review of the 
term. of imprisonment decided by the oourt of law. The 
prisoners are released nonnaIly on completion of IheIr 
term. of Impri&onmenl The Indian Missions make ell 
efforta to ensure effective legal defence is available to the 
priaonerI .. and where necessary. 

Conversion of Pro.,.,ue. 

850. SHRI SHIV SHARAN VERMA: 
SHRI PARAS RAM BHARDWAJ: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Land and Development Office have 
issued fresh guidelines to deal with applications for 
conversion of properties into group housing as well u 
commercial complexes; and 

(b) If so,' the details regarding the procedure followed 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) A copy of the guidelines issued recently by the 
Ministry in this regard is enctosed as statement. 

STATEMENT 

GOVERNMNMENT OF INDIA 
MINISTRY OF URBAN DEVELOPMENT 

(LANDS DIVISION) 
NIRMAN BHAWAN, NEW DELHI-110011. 

No. J-20011/2190-LD Dated the 11th January, 1995 

To 

The Land and Development Officer, 
Nirman Shavan, 
New Delhi. 

Sub.: Group Housing/Commercial Complexes 

Sir, 

development in Delhi, New Delhi - Conversion 
charges and other terms rationalisation and 
simplification-revised orders. 

In supersession of all previous instructions on the 
subject, aU cases pertaining to development of group 
housing/multi-storeyed construction (both residential and 
well as commarciaI) in DeIhIINew DeIhl will hereafter be 
dealt with as foIbws:-

1. CRUCIAL DATE 

(a) The date of receipt of application (complete In 
aU respects) for converaion .acompanIed by 
the requisite documents and the earnest 
money, where applicable. will be the crucial 
date for determining the land ralel applicable 
for cala.llation of conversion ctwges. 

l·tbe Jocaj GoYerameDt .... coafinDecl the impriIolllllCnt of 151 filhel1llCD; while in the c:.. of 19 fiIhermea it II ya to be _finaecf by die 
local Govern_DC.) 



·IMRCH. , .. 

(b) In C'4IIlIfe8" 'wher& 'no application tor 
conversion has been made or where such 
application <'is made after sanction of the 
building OIan. dale of sanction of such plan 
by the local body will be !he crucial dale. 

(c) " In cases where application has neither 
been made nor construction executed in 
aceordanoe with the originally sanctioned 
plan but is executed as per the revalidated 
plan. the dale of revalidation of such plan 
will be the crucial date. 

I N.B. (I): Applications/requests can be signed either 
by lease himself Gr b\' an authorised 
person holding g ,;:1&1"-' power of attomey 
of the leasee for In is purpose. When there 
are more than one iessees/GPA holders, 
the application car; be signed by any ot 
the lessees/GPA holders. However, in 
such cases before communication 01 the 
terms. a no objection certificate' on non-
judiCial stamp pdrer of appropriate value 
for granting permission for development 
should be oblai'1ed b~' the lessee from the 
co-IesseelQPA ,.oloers who have not 
signed ,;,e ,.igin!ilc application. 

N.B. (Ii): Considering the "fae: that in some cases 
up-registered GPAs were fumlshed & 
registration of GPA is not compu'sory, 

. producton 01 registered GPA wi!! not be 
insistec upor. in old cases. 

2. DETERM!NATiON OF CHARGES: 
(I) The additional premli.l:TI for conversion will 

be determined with refsrence to the land 
rates applicab'e on the crucial date as per 
the FAR assigned :0 the plot as per 
building bye-laws and zonal pian. 

(ii) In cases where land rates are linked to 
. prescribed FAR, the same will be 

increased/reduced proportionately With 
reference to the aC\Uai FAR aplicable on 
the plot as the crucial date. 

fii) In cases where land rates have been 
prescribed as per existing FAR. while 
calculating converSion ct>arges land rates 
need ~t be proportionately increased! 
reduced. 

(Iv) For the purposes of calculation c; additional 
premiurr. .n folj ;l8Ilding cases. SIngle rate 
as notified by the Ministry from time 10 
time on. UJe crucitl date shall be taken into 
conside.atio,.. ins&ead of doubling of the 
land ratea as provided earlier in some 
c.see. 

'M The .formuIa for calculation of additional 
premium will be .. foIIows:-
50% - of the 4ifIerenGe belween the 
COInmarcialll'llSideRtial land value' as the 
case may be, as per the rate prevailing on 

the CtUCiaI cia", & Itloae prevailing ., the 
time of last transaction. 

3. REVISED GROUND AENT(RGR): 
tal Revised ground. rent will be charged @2-1/ 

2% of the notinal premium i.e. premlum 
anived upon by multi-plying the land area 
with land rates applicable at the time of 
crucial date. 

(b) Revised ground rent as above will be 
applicable immediately upon the completion 
of 3 years from the date of communication 
of terms for converSion, sanction of the 
plan or from the date of completion! 
occupation of the building. whichever is 
earliest. 

(c) Where the Jessee is unable to proceed ~ith 
the construction due to a court case or any 
stay order from Govt.llocal al.lthority. the 
moratorium from RGR will be given for the 
period during which such a stay/ban 
remains operative. However. lessee will 
continue to pay' ground rent as applicable 
before revision during this period. 

4. MISUSE AND DAMAGES: 
Charges for misuse of the landlbuilding constructed 

thereon for a prupose other than that for which the 
landlbuilding was allotted shall be levied from the dale 
on which such misuse is established 3"1d upto the date 
of communication of the' terms 01 sanction of the 
building plan in accordance with which construction has 
been executed or dale of starting construction whichever 
is earliest. 

5. INTEREST: 
(i} Interest will be calculated from the expiry 

of the period allowed tor making payment 
as contained in the terms letter i.e. 90 
days ai;E'~ communicating me terms . 

(ii} Additional premium may be permitted to be 
paid in instalments spared over a maximum 
period of 3 years. Thus" payment of 
additional premium in instalments would 
carry an interest on 2nd -._ and 3td 
instalments @14% (Fourteen percent) p.a. 
from the date mentioned under Para 5 (I) 
abOve. 

(iii) Any delay in making payment of the 
prescribed dues exceeding one year Will 
carry l)8f1al rate of interest of 2% per year 
over and above the normal rate of a 
interest mentioned under Para 5(li) above. 

6. CONSTRUCTION WITHOUT PERMISSION OF 
LESSOR: 

(I) In cases where construetion has been 
commenced/executed without ~. 

~ of the lessor or ·tJefore 
~. With the terms communicat8ct br 
the lessor, a charge of 5% per annum ~ 



the additional premium 8haII be payable from 
the crucial date to the dale when RGR 
becomes pay •. 

(Ii) In ca&eIi where term. have already been 
communicated by the L&DO, but not acted 
upon fully by the parties, the demands wi!! be 
modified keeping in view the above factors, if 
a reqeust is made by Ine party. 

(ill) In such cases, after recasting the demand as 
above and adjustment of the amount already 
paid by the party, on the outstanding amount, 
interest will be charged at the rate of 14% 
(Fourteen percent) p.a. from the due date i.e. 

\ expiry of tho. d€te tJ<l;O '.~ IeI'>. the oarty was 
required t.:.> mlli<I'! o;:~,'" an',;; L,ar 'arr, " letter 
issue;;! earlier and \~ 'II be la· ... d uptc th," dale 
of actual paymer!. 

i. OVERHEAD GI-lA'1GES: 
As the multi-storeyed CO'll':i'uclion envls~ges 

upgradation of the existing services and/or laying down 
new service lines, in areas where intensive redevelopment 
Is taking place, overtoead charges will be calculated by 
l8Ckoning the plot area @301 Sq. YeJs. per acre and 
multiplying the same by the land rates applicable on the 
crucial date In all cases where the terms have not been 
cornpIiecI with or fresh terms are offered. 

however, w'lere the lessee is required to make 
available land for proviolng utilities, he will not be required 
10 pay overhead charges al the i:me of conversion. 

8. RE-ENTRY CASES: 
In all cases where re-entry order has beef"l ,...ade by 

the lessor for violation of the lease terms, re-entry order 
will be' revoked after recovery of revocation charges 
calculated at Rs. 100/~ Pilr day or s<Jbjecl 10 maximum of 
Re. 3,000/- per annum from the date of re-entry to the 
dale of revocation thereof i.e. t~e date of communication of 
terms, provided other dues i.e. misuse charges/damages 
etc. have btlen paid. 

9. These orders will come into force w.e.f. 1st ';anuary, 
1995. All cases decided/settled otherwises in accordance 
with the inslruction issued upto 31.12.94 will not be re-
opened. 

10. APPLICATION TO PENDING CASES: 
All pending cases can also be dealt with, as a special 

c:ase, In accordance with the provisions containea in theSd 
lnatructions, provided applicat.on to this effect is made by 
the lessees/their authorised signatoreis within a period of 
ttne mont,",s from , .1.1995. 

In cases, however, no such request is received, the 
limns offered eariier, in accordance with the instructions 
1hen in vogue, will be treated as final. and chalga6 so 
calculatH and remaining unpaid shall be recovered as 
aneara of land revenue under the Land Revenue Act. In 
other words. this will be treated as a special amnesty 
ICheme for ctearanca/settlement of old cases and will be 
available for • period of three months only. 

11. A time bound programme should be organised to 

undertake this wont and time bme 1ndIcIIIIiiid' for "dIpoeaI 
of such cases at each level and a COpy "thereOf 'IhouId ,. 
fumistled to the Minlatly. 

12. Any laxity on 1h6 part of any official in ~ wIIh 
SUCh cases should be viewed .. rm.Iy and ~ 
pinpointed and cases submitted to the MinIaIry for fufthIr 
orders. 

13. A fortnightly retwn showing the pencIng as well .. 
fresh cases will be fumished by the Land and Development 
Officer for perusal of the Ministry. 

14. This issues with the conct.mtnOe of FiIwIoe 
Oivision vide their 1.0. No. 1708IF/JS&FA dat.cI 
7.12.1994. 

Copy to:-

Yours faithruIy, 

Sd,t. 
(D.A. Ohiman) 

Under Secretary to the Govt. of India 
Tete: 3019851. 

1. Director of Audit, CW&M. AGCR Bldg.. New Delhi. 
2. Finance Divison (Land Unit). Min. of U.D. 
3. All Desk Officers in Lands Divison .. 
4. PS 10 Secretary. 
5. PS 10 AS(NPS). 
6. PS to JS(UD). 
7. Oirector(j.ands). 
8. Press Information Officer. Ministry of Urban 

Development for giving wide publicity to the conIenIs 
of this letter. 

9. Spare copies - 30. 

Sd,t. 
(B.A. Dhiman) 

Under Secretary to the Govl ci India. 

Hagllfjune FertIlizers end ~ Ltd. 
851. SHRI P. KUMARASAMY: WII 1he Minister 01 

CHEMICALS AND FERTIUZERS be p'-t to ... : 
(a) whether the fire at the ONGC rig orr !he Andhra 

Pradesh coast during January. 1995 adversely aIfadad!he 
production of fertilisers at the Kakinada basdd ~ 
Fertilizers and Chemicals Udj 

(bl if so, the total quantity a"Id value 01 production 
loss suffered as a result thereof; and 

(c) the steps takan Oi proposed to be taken 10 .... 
that availability of fartilisers to farmeIs is not acMnIIy '.,' 
affected? 

THE MINISTER OF STATE IN THE MINSTR¥ OF 
CHEMtCALS AND FeRTluZERS AND MI<IIST£R •. t:If- ' t 
STATE IN THE MINISTRY OF PAALlAMENTMV 
AFFAIRS AND MtNISTER OF STATE 1N nE 
DEPARTMENT OF ElECTRONICS AND DEPAA1lEHT 
OF OCEAN DEVELOPMENT (SHRI EDUMOO 
FALEIRO): (al and (b) MIs. Neg.-jUna FtdIzers ... 
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ChMlicals LId. (NFCL) have reported that their urea plant 
at Kakinada was affected from 7.1.1995 tn 12.1.1995 due 
to fire In one of the ONGC rigs In Andhra Pradesh, 
resulting in an approximate loss of production of 10,000 
tonnes of urea valued at Rs. 8 50 etores. 

Cc) The overall availability of urea to the farrnars was 
not affected due to the above happeni"g. 

ModernlHtlon of H. I. L 

852. PROF. K.V. THOMAS: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to slall'l:--
The steps being taken for the modemisation of Hi.1duslan 
Insecticides Ltd., Cochin unit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): Mis. Hlndustan Insecticides Ltd., have taken 
up a number of diversification schemes. Plants for the 
manufacture of Dicofol and Mancozeb heve been approved 
for implementation in the Vlllth Five Year Pian. The Dicofol 
Plant at Udyogmandal In Kerala will have a capacity of 150 
MT at an estimated cost of Rs. 4.03 crores. A Mancozeb 
Plant IS also propsoed to be put up at Udyogmandal with a 
1000 MT per annum capacity at a proposed outlay of Rs. 5 
crores. The anticipated mechanical completion of Dicofol 
plant is expected around November, 1995 while the 
Mancozeb plant is expected to go on stream by the end of 
1997. The technology for both these plants has been 
developed by Mis. Hindustan Insecticides Ltd.. is in-house 
R&D. 

[Translation] 

Government Accommodation to Employees posted 
Abroad 

853. SHRI RmAESHWAR PATIDAR: Will the Minister 
or URBAN DEVEI,.OPMENT be pleased to state: 

(a) whether Government accommodation have beer. 
allotted to those employees in Delhi who are posted 
abroad; 

(b) if so, the resons therefor and the Mi:llstry-wise 
details thereof;' and 

(c) the criteria adopted for allotting Govemment 
quarters to such employees in Delhi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON: Ca) A Government servant while posled 
abroad is not allotted Govemment accommodation at 
Delhi. 

(b) and (c) Does not arise. 

Illegal Occupation of DDA Flata 
854. SHR,I CHHITUBHAI GAMIT: Will the Minister of 

URBAN DEVELOPMENT be pleased to state: 
(a) ¥.~,~ther ',e'/erai people have illegally occupied 

flats o~ D,v.A.; 
k: i, so, the details thereof; 
('-'1 the number of D.D.A. flats illegally occupied and 

the names of the occupe.nts; 
(d) the cor..;;rete steps being taken/proposed to be 

taker b'/ Ih" Goyemment to get these illegally occupied 
flats vac3ted; v ,d 

(e) the names of ,!1b offidal responsible for this illegal 
occupation and 'h,_ fo,,'tiC!', taken against them? 

THE MlhIlS;!::rl Of STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPOYMENT (SHRI P. K. 
THUNGON): (a) 10 (e)' The information is being collected 
and will be laid on the Table of the Sabha. 

Telephone Connections on Medical Ground 
855. DR. GUNVANT RAMBHAU SARODE: Will the 

Minister of COMMUNICATIONS be pleased to state: 
(a) the criteria/rules laid down for the sanction of 

telephone connections on medical ground; 
(b) whether the temporary telephone connections are 

sanctioned to the applicants after getting registered in 
ordinary special category; and 

(c) if so, the reasons therefor and whether 
Government propose to discontinue this practice? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Sir, 
temporary telephone connections are sanctioned on 
genuine medical grounds for a period of six months it the 
request of the applicant is supported by a medical 
certificate issued by a registered Medical Practioner. 
However, at the time of seeking extension beyond six 
months the applicant is required to produce the registration 
details for a telephone connection in his name. 

(b) Applicants registered under Non-OYT Special 
category can also be sanctioned a temporary telephone 
connection on non-medical grounds for genuine needs. 

(c) The temporary telephones are sanctioned to the 
applicants for genuine needs and to the Government 
departments to tide over their emergency reqUirements and 
In public Inlen"st. There is no proposal to discontinue the 
present practice. 

{EnglIsh] 
Minerai Exploration 

856. DR. AMRIT LAL KALIDAS: 
SHRI RATILAL VARMA: 

Will the Minister of MINES be pleased to state: 
(a) whether the Govemmenl have set up any plants In 

Gujarat, Rajasthan and Madhya Pradesh for the survey 
and exploration of minerals; 

(b) if so, the number of such plants and the location" 
thereof; 
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(c) whether the Government propose to expand these 
plants or set up new units; 

{Translation} 
Golden JugUM of UN 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

857. SHRI RAMASHRA Y PRASAD SINGH: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the programmes chalked out in India on the 
occasion of the completion of fifty years of U.N.; and 

THE MINISTER OF STATE OF THE MINISTRY OF 
MINES (SHRI BAL RAM SINGH YADAVA): (a) and (b) No 
plants have been set up in Gujarat, Rajasthan and Madhya 
Pradesh for survey and exploration. 

(b) the extent to which these have been 
implemented? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) An ambitious programme of 
activities has been drawn up by the Indian National 
Committee, uncter the Chairmanship of the Minister of 
Extemal Affairs, to commemorate the Golden Jubilee of the 
United Nations. A list of these programmes is given in the 
statement attached. 

(c) No, Sir. 

(d) Does not arise. 

(e) Geological Survey of India (GSI) which has its 
offices in Gandhi Nagar (Gujarat), Jaipur (Rajasthan) and 
Bhopal, Jabalpur and Raipur (Madhya Pradesh) conducts 
survey and exploration for minerals according to approved 
programmes. So, there is no need to set up any new units. 

(b) All the programmes foreseen todate have been 
tully implemented, with the exception ot the release of 
commemorative coins that is being rescheduled shortly, 
Other programmes will be implemented as per the 
calendar of activities, with due modifications from time to 
time, depending upon logistical consideration and as 
approved by the Indian National Committee. 

. DATE 

,. October 30 
Sunday 

2. October 30 

3. No\I8mber 14 
4. No\I8mber Ie 

5. December 3 
8. December 3 
7. Winter sassion 

8. January I 
8. January I 

DATE 

1. January 

2. 16-17 January 

3. FIbruaIy 1985 

STATEMENT 
Programmes Already Implemented 

EVENT PROGRAMMEDIPAOPOSED 

Inaugural tuncIion Including phoIo 
exhlbnlon 
Prime Min_'S 1Idd_ 10 the na~ on 
nalional TV neIWotI< 
Sale 01 lIags In IICIlOC* lind colleges 
Round Table Conference on ·Nehru and 
Ihe UN" 
Zubln Mehta concert In Bombay 
Seminar on ·UN In 2045; 100 years after· 
Tabling 01 8 Spac:ial Motion in L.ok Sabllal 
Rajya Sabha Adopted unanirnou&ly Il'j both 
Houae& on December 22 
Spacial teIacaIIt on "...",. network 
R.... 01 UN theme CIIIandIIrs 

Programmes to be ImjJIemented 

EVENT IMPLEMENTING 
PROGRAMMED~ROPOSED 

Aelaaaa 01 
commamorllliYe 
coi .. 

Sernir8' on IndlIIn 
oonIribuIion 10 the UN 

IMPLEMENTING AGENCIES 

MEA 

IFJ.lNA 

leeR 
lie 
MEA 

DoordanJhan 
DAVP 

PRESENT STATUS 

DesIgn ftnIIIized. 
Coin being 
IIlUCII and may 
be~in 

-'Y FeIIrwryI 
end .-...y. 
FS 11M IIQIe.I lei 
~ .. keynoIe 
.tdrea 
~ IinIbed. 
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4. 

5. 

II. 

7. 

II, 

9. 
'0. 
1" 

12. 

'3, 

14, 
15. 

16, 

W,i!Um Ans .... ,. 

DATE 

March 1995 

March 1995 

mid March 

AprB, '995 

AprM, 1995 

May, 1995 
June, 1995 
Juna/July, 1995 

.kIIy, 1995 

August, t 995 

SapIember, 1995 
October, '995 

October 22-24. 1995 

MARCH 20, 1995 Wricte" Answers 

EVENT IMPLEMENTING PRESENT STATUS 
PROGRAMMEDIPROPOSED 

Mock general assembly at unlwrally Bombay Unive,sny 
level 
Seminar on Issues of topical Int_t JNU Being IlnallZed. 
tor India in the ur, 
Release 01 a book tor children lage Rajiv Gandhi FoundaUon 
group 10 to 18 years) on "Story 01 the 
UN" 
Publication 01 a compilation 01 MEA (XP Division and UN 
speeches made by prominent Indian Division) 
leaders In the UN lora 
Telecast 01 a documentary on India's 
participation in Peace-Keeping 
Operations 
Essay competnlon 
Release of stamps 
Release 01 a book on various aspects 
ot India's wor!< in the UN in the last 
50 years 

Doordsrshan 

UN agencies In India 
Departme nt 01 Posts 
India International 
UniverSity 01 Bombay 

Seminar on globel themes like JNU 
pluralism, secularism, muni-elhnJc; 
societies etc. 
Distribution 01 brochUres on UN In UNDP 
schools and colleges 
Newspaper supplemenls UNDP 
Participation in cuttural programme leeR 
organised at UN Headquarters 
PM's participation In Special Summn UN DIViSion 
(closing ceremony 01 
commemorations) at the UN 
Headquarters 

Central 
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[English] modernised Ferro Silicon Furnace and stabilise its 
production, the services of one Norwegian expert were 
utilised by VISL. 

Visvesvaraya Iron and Steel Limited 
858. SHRI HARIN PATHAK: Will the Minister of 

STEEL be pleased to state: 
(a) whether Visvesvaraya Iron and Steel Limited, 

Bhadravati (Karnataka) is undergoing modernisation and 
expansion; 

(b) if so, the capital outlay involved therein and the 
broad features of the programme; 

(c) whether the assistance of experts from Norway 
was sought to complete the modernisation work on 
furnaces; 

(d) if 80, the c3taiis thereof; and 
(e) the time by which the modernisation of VISL is 

likely to be completed? 
THE MINISTER OF STATE OF THE MINISTRY OF 

STEEL (SHRt SONTOSH MOHAN DEV): (a) and (b) Yes, 
Sir. The brief deails of the important modernisation and 
expansion programmes of VISL and outlay involved are as 
foIIows:-

(i) Installation of a New Blast Furnace of 530 cubic 
meter at an estimated cost of Rs. 75 crores, 

[N) Modernisation of two Ferro Silicon Furnaces at an 
estimated cost of Rs. 11.07 crores, 

[Iii) Installation of air pollution control equipment fa 
two Electric Arc FOO1aces, two Ferro Silicon 
Furnaces and Ume Calci'lation Kilns at an 
estimated cost of As, 10 crores. There are also 
additiorv'modIficatiorv'rehabilivation (AMR) 
8cheme8 Including pollution control schemes for 
which !here Is an outlay of Rs, 50 craes, 

(c) and (d) Yes, Sir. In order to COmmission the 

(e) One Ferro Silicon Furnace has been commissioned 
in July, 1994. Air pollution contro; equipm"nt in Lime 
Calcination Plant and Ferro Silicon Plant has been 
installed/commissioned in January and October, 1994, The 
530 Cubic Meter Blast Furnace has been commissioned 
recently. While the modemisation of the other Furnace is 
planned for the year 1995-96, the AMR schemes will be 
taken up and completed progressively. 

Assistance tor construction ot houses In 
Gularat Region 

859, SHRIMATI BHAVNA CHIKHLlA: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the proposal from the Government of 
Gujarat has been received for providing assistance for 
construction of houses for middle and lower income people 
of Kachh and Saurashtra region; 

(b) if so, the decision taken by the Union Government 
in this context and the status of the proposal as on date; 

(c) the number of schemes approved/rejected or still 
pending with his Ministry as on date; and 

(d) the Central funds so far sanctioned/provided to 
State Government fa the purpose of such schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P,K. 
THUNGON): (I) No, Sir. 

(b) to (d) Do not arise, 
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Pak RaiSing Kashmir Issue at UN 
860. SHRI RATILAL VARMA; Will the Minister 01 

EXTERNAL AFFAtRS be pleased 10 slale; 
(a) whether Government are aware of the efforts of 

Pakistan to raise repeatedly the issue of Kashmir in the 
U.N. and its proposal of constituting a Special 
Parliamentary Committee; and 

(b) if so, the counter steps being taken by the 
govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI R.L. BHATIA); (a) 
Government are aware that in December, 1993, 
Pakistan's Parliament has set up a Special Committee 
on Kashmir. Government are also aware of Pakistan's 
efforts to internationalise the Kashmir issue. 

(b) Government have apprised the international 
community of the situation in Jammu and Kashmir in its 
true perspective. Government are committed to resolve 
all differences with Pakistan peacefully and through 
bilateral negotiations within the framework of the Simla 
Agreement. 

INDO-US Relations 
861. SHRI SULTAN SALAHUDDIN OWAISi: Will the 

Minister of EXTERNAL AFFAIRS be pleased to state: 
(a) whether India and the US decided to resolve 

differences over nuclear non-prolifertion, ban on the 
production of nuclear fissile material and Intellectual 
Property Rights; 

(b) if so, whether a series of meetings were held by 
the new US Ambassador to India With Indian leaders 
including Prime Minister during August 1994; and 

(c) if so, the details thereof? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) India and the US have a 
continuing dialogue on a wide range of issues to improve 
mutual understanding, including on issues relating to 
nuclear non-proliferation and intellectural property rights. 

(b) and (c) The US Ambassador to India presented 
his credentials on August 2, 1994. As is customary for 
an Ambassador following presentation of credentials, the 
US Ambassador called on a number of Ministers, 
including the Prime Minister, and senior officials during 
August 1994 His meetings covered a wide range of 
issues of bilateral interest as well as questions of 
regional and global concern. 

[Translation] 
Water Supply Projects of Madhya Pradesh 

862. SHRI BHAWANI LAL VERMA: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the proposals from Madhya Pradesh 
Government regarding waler supply projects in cities with 
a population of less than 20,000 are pending with the 
Union Government for clearance; and 

(b) the time by which these proposals are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMFLOYMENT (SHRI P. K. 
THUNGON): (a) No, Sir. 

17--470 LSSm. 

(b) Question does not arise. 

[English] 

Assassination case In Sri Lanka 

863. SHRI MANIKRAO HODLYA GAVIT: Will the 
MINISTER OF EXTERNAL AFFAIRS be pleased to stale: 

(a) whether the Government of Sri Lanka have 
requested for Indian assistance in the investigation of 
assassination of Mr. Gamini Dissenayeke; and 

(b) if so, the details thereof and the response of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI RL. BHATIA): (a) Yes Sir. 

(b) The Sri Lankan Govemment has requested the 4Il 

Government of India for assistance in its investigatipn 
into Shri Gamini Dissanayake's assassination. The 
Government of India has decided to provide necessary 
possible assistance to Sri Lankan Government in their 
investigation. 

Utilisation of Agricultural Production 

864. SHRI ARVIND TRIVEDI: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state; 

(a) the details of policies formulated by the Union 
Government to utilise the surplus agricultural produce in 
rural areas through modem processing units; 

(b) whether the Government have implemented any 
scheme in Gujarat State in the food processing sector 
during 1993-94; and 1994-95 and 

(c) if so, the achievement made in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): (a) Government have taken various steps to 
promote Food Processing Industries which inter alia 
include declaration of most Food Processing Industries 
as high priority, delicensing of Food processing Industries 
except brewing and distillation of alcoholic beverages and 
those items reserved for Small Scale Sector, promoting 
domesticiforetgnlNRI investments, providing fiscal reliels 
etc. Government is also operating various Plan schemes 
for promoting Food processing industries. 

(b) and (c) As a result of various measures taken 
since liberalisation till February, 1995, 210 Industrial 
Entrepreneur Memoranda have been filed for setting up 
of Food processing Industries involving an investment of 
Rs. 3116 crores in Ihe State of Gujarat. Out of these, 56 
Industrial Entrepreneur Memoranda have been filed 
commencing commercial produciton. In addition, 24 
approvals have also been granted for setting up 100% 
Export Criented Units, Joint Venture. Foreign 
Collaboration etc. in Food Processing Sector involving an 
investment Of Rs. 103 crores. Ministry of Food 
Processing Industries does not set up any unit directly in 
any State. However, financial assistance extended in 
respect of proposals received from the State pf Gujarat 
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under the Plan Schemes of the Ministry during the year 
1993-94 and 1994-95 was As. 8.55 lakhs and As. 6lakhs, 
respectively. 

{Translation] 

Proc:euJng of Fruita and Vegetables 

885. SHAI DILEEPBHAI SANGHANI: Will the Minister 
01 FOOD PAOCESSING INDUSTAIES be pleased to state: 

(a) whether a huge quantity of fruits and vegetables 
produced w.. destroyed or rotten in Gujarat during 
1882-83 and 1883-114; 

(b) If 80, the .tepa takenlproposed to be taken by the 
Govemment In this regard; 

(c) the percentage 01 total fruits and vegetables 
procesHCI In Gujarat. 

(d) whether the Govemement propose to take some 
Itepa to promote the processing of fruit. and vegetables In 
the Statl; 

(e) If 80, the detalla therwof; and 

(1) thl .tept taken/pl'oposed to be taken for thl export 
01 proee.ted fruit. Ind vegetables? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
FOOD PROCESSING INDUSTRIES (SHAI TAAUN 
GOOOI): (I) to (c). There hal been no unuaual wllligel 
.polla;1 of fruit. and vegellOles In Gujarat during 1 ;e2-93 
and ,H3-f4. However, the produOl being 01 perl.hable 
nature, IOmt IoIMI do occur. The estimated production 01 
furItI Incr vegetables In Gujata! w .. about 40 lakhl metriC 
kmea during , H3oM, SInce fruits and vegetable. UI8d 
by the prooeuIng Indultry are procured lrom all over the 
country, It II not po8llbla to ...... the percenta;l 01 
locIIIy grown. fruits and vegatablel which have bean 
prootII8d by the Indu.try In that Stall. However, the 
quMuly 01 procal.1CI lrulle and vegetablal during 1994 
w .. about 5',710 metric tOMes, whiCh oorraepondl to 
about 7,88% 01 the total processed lrult. and vegetablee 
product. In the country, 

(d) to (f), a.llde. ciaoIartng Irult. and vegetabl. 
prooeeaIng indultry .1 high priority Indultry, Government 
hal provided fleeal rIlle II IUch ai, exemption of excise 
dulles. reduction In Import duly on capital equipments, 
automatic apt roval for the projects etc. to encourage the 
fruits and Vagelaoles processing industry, Government is 
also implementing II number 01 plan schemes to promote 
processing of fruits and vegetables. Schemes for export 
promotion of processed fruits and vegetables indude 
supply 01 products samples for test marketing, publicity and 
promotion. participating in international trade faits abroad. 
packaging development, quality improvement etc., 
implemented by Agricultural Product and Export 
Development Authority. 

{English] 

Cordle .. and Fax Machin .. 

866. SHRI NIAMAL KANTI CHATTERJEE: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(8) the number 01 (i) cordless telephones, (ii) Fax 
machines, (iii) Data Modems, (iv) Answereing machines, 
(v) PBXlPABXs are attached to telephone lines in the 
whole of the country and in the major cilies. city-wise; and 

(b) the number 01 them are supplied by DOTIMTNL 
and the number of them are customer supplied? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHAI SUKH RAM): (a) and (b). The 
information is being collected from the field Units and will 
be placed on thl Table of the Houll at the eartieet. 

{Translstion] 

LIt. Saving Drugl 

887. SHAI AAJENDAA KUMAA SHARMA: Will the 
Mlnilltr 01 CHEMICAL.S AND FERTIL.IZEAS be pleated to 
llatl: 

(a) th. production of 1I1 .... ving drugl and compound 
medicine. during the lilt Ihr.. yea,., Ylar-will; 

(b) whether thl Governmenl havI taken a decllion to 
Import life .. Ylng drugl lrom foreign countries to meet the 
Increallng demand. and 

(c) If 10, the dltalll thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICAL.S AND FEATIL.IZEAS AND MINISTER OF 
STATE IN THE MINISTAY OF PAAL.IAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVEL.OPMENT (SHRI EDUARDO 
FAL.EIAO): (I) to (c). Year-wi .. produclion 01 Bulk Drug. 
and Formulationl In thl I •• t three yea,. I. u following: 

Yesr 

11192-93 
11193-94 
1994·95 
(estimaled) 

Bulk Drug 

1150.00 
1320.00 
1518.00 

(AI. erorel) 

Formulation 

8000,00 
6&00.00 
7935.00 

----------.--.-------
The country is almost self sufficient in meeting the 

requirement of quality medicines for various therapeutic 
groups. The indigenous production is increasing to meet 
the rising demand. The Exports 01 bulk drugs and 
formulations is also increasing. Except for a few drugs and 
formulations which are on Ihe restricted lisl lor imports, 
import of medicines is on the OGL. 
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Tiliphone to Pancheyata In twyMII 
168. SHRI AVTAR SINGH BHADANA: Will the 

MinistAIr of COMMUNICATIONS be pleased to .tate: 
Ca) the number of Gram Panchayals in H.,yana. 

dIIIrict .... whetII t8Iecommunication facilities have been 
prOYided til JMuary 31, 1995 and the number of those 
wMre such facilillea are proposed 10 be made available 
during the current year; and 

(b) the number of villages In Haryana especially In 
Faridabad cIstrict where Post and Telegraph facilities are 
available and the number of those where such facilities are 
propoMd to be made available during the next th .... 
yMrS? 

" 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) the number 
of gram Panchayats In Haryana having public telephone 
facility un January 31, 1995 is 4,029. During the current 
yeM', Public telephones 10 420 Gram Panchayats have 
been propOII8d to be made available. The districtwise 
detaIIa .. given in the attached statement. 

(b) (i) The number of villages in Haryana where 
telegraph facility is available upto January, 31, 1995 is 
4,367. In Faridabad district such facility is available 10 196 
villages. The number of villages where such facility are 
propoMd 10 be made available during the nexl three years 
Is 2.823. 

(ii) In Haryana, 2,270 villages have post office facility. 
In the cW.rIct of Faridabad, Haryana, 87 villages have been 
provided with post offICeS. Post Offices are progressively 
opened taking !nlo consideration the various prescribed 
norms, subject 10 the availability of resourcesllargels. As 
such, no lime frame can be given. 

STATEMENT 

District·wise details of Panchayats in Haryana with Existing 
and Proposed Telecom Facility 

1. AmbIIa 
2. y..,... NIIgIr 
3- KamII 
4- KIIIt1IIf 
6. ,..",.,. 
tL I<iInIIIIIIIIII 
7. RoI1IIk 
I. 8hIwM 
t. 80nIpII 

10. ~ 
11. o..v-
12. "'-' 
13- MlNtIdllptl 
1 •. ..... 
16. ... 
II. JNI 

No.oIP..chayIds 
will Telecom facility 

upIO 3H-i5 

434 
310 
185 
144 
117 
276 
29S 
287 
272 
198 
252 
215 
190 
3112 
232 
259 

4.029 

No, 01 Panchayala 
p!OpCJ88d 10 be made 

IIVIIHIIbIe with 
""_'1dIy CkIIing 

the cunWII y.-

50 
30 
15 
40 
15 
15 
30 
30 
30 
35 
30 
15 
15 
20 
20 
30 

420 

[English} 
HUDCO Houal .. Scheme 

889. &HRI ASTBHWA PRASAD SKUKLA: WID the 
Min .. of URBAN DEVELOPMENT be pIea8ed to ..... : 

Ca) whether HUDCO has introduced a.-,y housing 
SCheme for indlvtdual housing; 

(b) if to, the objectives for the said scheme; and 
Cc) the cities In which the said scheme is likely to be 

introduced? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIR AND EMPLOYMENT CSHRI P.K. 
THUNGONI: Cal No. Sit. Retail financing lor individual 
housing has not been introduced to far. 

(b) & (c) Question does not arise in the light of Cal 
above. 

[T ranslalion} 
Development of NatIonal Hlghw8Y. 

870. SHRI ANAND AHIRWAR: Will the Minist8r of 
SURFACE TRANSPORT be pleased 10 state: 

(a) whether the road development work between the 
Sagar..Jhansi section of the National Highway has been 
completed; 

(b) if to. the details thereof; 
IC) if not. the reasons tll8relor; and 
(d) the lime by which the road development work is 

likely to be completed? 
THE MINISTER OF STA:E OF THE MINISTRY OF 

SURFACE TRANSPORT (SHR: J.~GOISH TYTLER): (a) to 
(d) Development or NattOr.;: '"' ,no< ''-is is a contirlUOlJ$ 
process and the wortcs are cam~·~ out in stages WIder 
various Five Year Plans depend'r>Q upon the availability of 
funds and overall priorili". Woo'.'; CO&ting Rs. 439.68 Iakhs 
are currently in progress In tl1is Section of National 
Highway No. 26 between Sag- '11l0 Jhansi. Construction 
of Lalilpur bypass between KP. 67.139 and KIn. 94.000, 
construction of laybye al Km. 9'7 and strengthening of 
existing road in Km. 147 to Km. 156 are ;' various stages 
of progress and are targetted for cornple:.on by December. 
1996. 

Vialt of Secret.ry of State and commonweelth Affairs 
of UK 

871. SHRI BARELAL JATAV: Wiil the Minister ('I 
EXTERNAL AFFAIRS be pleased to stale: 

<a) whether the Secretary of State and 
Common_alth Affairs 01 UK visited India recenUy; and 

(b) if so, the leaders with whom he hale IaIks, 
subjects discussed and the outcome of the talks? 

THE MINISTER OF EXTEPt .. AL AFFAIRS (SHRI 
PRANAB MUKHERJEE): <a) & (bi Tile Secretary of State 
for Foreign and Commonwealth Mairs of the UK, Mr. 
Douglas Hurd, visited India from &-7 January, 1995. He 
called on PM and held talks with the Minister of ExtefNI 
Affairs, Finanoe Minister. Home Minister and the Minister of 
State for External Affairs. The principal subjects covered 
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during these talks included Indo-UK political, trade and 
econom:c relations, bilateral cooperation to combat 
terrorism and drug-trafficking, recent developments and the 
situation in our region. Satisfaction was expressed at 
progress made in strengthening bilateral relations in both 
political and economic fields through regular high level 
exchanges. 

{English] 

Rates for Conversion of Leasehold Into Freehold 

872. SHRI C.K. KUPPUSWAMV: Will the Minister of 
URBAN DEVELOPMENT be pleased to slale: 

(a) the present rates of conversion from leasehold 10 
freehold of different categories of flats allotted by DDA; 

(b) whether these rates include an increase in 
percentage over Ihe conversion rales prevailing till June 
30. 1994; 

(c) whether there have been demands to withdraw the 
above increased percentage; 

(d) if so, the reaction of the Government thereto; 

(e) whether there has been a directive of the Delhi 
High Court to the Government to rationalise the restructure 
the conversion rales announced by the Government; and 

(f) if so, the action taken or proposed to be taken 
keeping the above developments in view? 

THE MINISTER Of STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) to (d) The rates of conversion from 
leasehold to freehold of different categories of DDA flats 
are furnished in the statement enclosed, these rates were 
applicable till 31-12-1994 and laler on it was provided that 
with effect from 1.1.1995 till 31 st March, 1995, these rates 
will increase by 25%. Based on representations for 
withdrawal of this increase, a-proposal for allowing 
oonverSion at the originally fixed rates is under 
consideration of the Govt. 

(e) and (I) Ves, Sir. Modification of the scheme is 
under consideration of the Government. 

STATEMENT 
Conversion rates for flats/tenements allotted by Delhi 
Development Authority and its Slum Wing on leasehold 

basis. 

Calagory 01 flllls Eas! NorttV South Central 
lenements Zone Wesl Zone Zone 

Zone 

JanIa Nil N~ Nil Nil 

UG 3,000 9,000 12,000 15,000 

MlG,.SFS(LVTyp&-1I 4,250 12,750 17,000 21,250 

SES(II)lHlGlTyp&-II-AI 6,250 18,750 25,000 31,250 
Typ&-II-8 

SFS(III) 7,500 22,500 30.000 37.500 

Non-Payment of Money Order In Deihl 

873. SHRI SURYA NARAIN YADAV: WiIIlhe Minister 
of COMMUNICATIONS be pleased to state: 

(a) the number of complaints received by the Sr. 
Supdt. of Post Offices, New Delhi, South West Division, 
Departmnet of Posts, Delhi regarding non-payment of 
money orders from October, 1994 to February, 1995; 

(b) the reasons for non-payment of money orders; and 

(c) the action taken by Ihe Government thereon 
together with the action taken/proposed to be taken 
against the officials found responsible therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Between 
October, 1994 to February 1995, the office of Senior 
Superintendent of Post Offices, South West Division, 
Department of Post, New Delhi received 1056 complaints 
about non-payment of money orders. 

(b) The non-payment, of money orders is generally 
due to their loss in transit, wrong payment or 
misappropriation of the amount by the paying officials. 

(c) Out of 1056 complaints received during the period, 
725 complaints have been settled within the period itself. 
As soon as a complaint about non-payment of money 
order is received, immediate enquiries are taken up. In 
case of loss, a Duplicate money orders is got issued and 
.paid. In case of wrong payment or misapropriation by 
paying officials. immediate aclion is taken to pay the 
amount to the real payee. Suitable departmental action is 
also laken against tne delinquent officials. 

{Translation] 

Pakistan a State Sponsoring Terrorism 

874. SHRI SATYA DEO SINGH: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether attention of the Government has been drawn 
to the newsilem appearing in 'Navbharat Times' dated 
January 14, 1995 regarding declaration of Pakistan a State 
sponsoring lerrorism; and 

(b) if so, the details thereof and the steps taken by the 
Government in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes, Sir. 

(b) At a Press Conference in New Delhi on January 
13, 1995. US Defence Secretary William Perry said, in 
response to a question, that "evidence available to the 
United States does not support an-argument that Pakistan 
should be put on the terrorist list" 

It was emphasized to the US Defence Secretary that 
Pakistan', active sponsorship of lerroriam in Indi.i 
continued, with the supply. or arms, equipment, training and 
infiltration. 
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[English] 
Direct Current Une between Jaypore and Gajuwaka 

875, SHRI J, CHOKKA RAO: Will the Minister of 
POWER be pleased to state: 

(a) whether the Union Government have cleared the 
700 crore high voltage direct current line of 500 Mega Watt 
capacity between Jaypore in Orissa and Gajuwaka in 
Andhra Pradesh; and 

(b) if so, the time by which the project is likely to be 
commissioned and the quantum of power likely to be 
apportioned to Andhra Pradesh therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMILABEN CHIMENBHAI PATEL): 
(a) and (b) Yes, Sir. The 500 MW HVDC Back-Io-Back 
Transmission line between Jaypore in Orissa and 
Gajuwaka in Andhra Pradesh has been sanctioned at an 
estimated cost of Rs. 659.98 crores. The project is likely to 
be completed in a period of four years. The project is 
intended to provide inter-regional transmission link between 
Eastern Region and Southern Region through which power 
can flow from Eastern Region to Southern Region and 
vice-versa, as a part of formation of National Grid. The 
quantum of power to be available to Soulhern Region 
including Andhra Pradesh through the said HVDC link 
would depend upon the quantum of surplus energy in the 
Eastern Region and the demand and availability in the 
Southern Region at a particular time. 

Fijians of Indian origin in Fiji 
876. MAJ. GEN. (RETO.) BHUWAN CHANDRA 

KHANOURI : Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the number of Fijians of Indian origin settled in Fiji 
and the precentage of such persons to the total population 
of that country? 

(b) how the interests of Indian settled there are looked 
after since India was forced by the Fiji Government to 
close our mission there in 1990; 

(c) the estimated number of Indians who had to leave 
Fiji after the military coup there in 1990; and 

(d) the outcome of the efforts made by the 
Government 01 India in the international lora to raise the 
policy of racial discrimination followed by Fiji Government 
against Fijians of Indian Origin? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) There are 
about 3,50,000 Fijians 01 Indian origin in Fiji, and they lorm 
approximately 41 % of the total population; 

(b) Indian Missions in Wellington and Sydney look 
after their interests; 

(c) There is no precise figure available on the number 
of tndians who had to leave Fiji alter the military coup. 
Some estimates have put it as 60,000 who are mostly 
professionals; 

(d) Government of India ,is in touch with 
Commonwealth countries. The racially biased Constitution 
of 1990 is slated lor a through review by a three member 

Review Commission which is scheduled to commence its 
work from 1st June, 1995. Government of India is keeping 
the situation under review. 

PIQ' Phones In Gularat 

877. SHRI HARISINH CHAVOA: Will the Minister of 
COMMUNICAITONS be pleased to state: 

(a) whet,.,. 'Pay Phone' connections have been 
allotted in Nortn Gujarat; 

(b) if so, the places where such connections have 
been allotted to handicapped, Ex-Servicemen and 
economically backward classes; 

(c) whether any kind 01 irregularities have been 
noticed in respect of allotment of such telephone 
connections; and 

(cl il so, the action taken by Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) and (b) STD 
PC Os are franchised to educated unemployed who fulfil 
the eligibility conditions prescribed. Preferential categories 
include physicaly handicapped and ex-servicemen. No 
separate records indicating the places of installation of 
PCOs franchised to physically handicapped and ex-
servicemen are however maintained; 

(c) No, Sir. 
(d) Does not arise in view of reply to (cl above. 

{Translation] 
Clouure of Fertilizer Plant 

878. DR. SAKSHIJI: 
SHRI SURENORA PAL PATHAK: 

Will the Minister of CHEMICALS & FERTILIZERS be 
pleased to slate: 

(a) whether fertilizer production by units in Uttar 
Pradesh is much below the installed capacity 01 the units; 

(b) if so the reasons therefor and the efforts made to 
augment the production capacity; 

(e) whether some fertilizer plants in Uttar Pradesh 
have been closed down recently; 

(d) if so, the name and location thereof; 
'(e) the reasons for their closure; and 
(I) the details of facilities/assistance provided by the 

Union Government to these plants to increase their 
production capacity? 

THE MINISTER OF STATE iN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a), (b) and (I) The major fertilizer units located 
in the State of Uttar Pradesh have been operating at 
Satisfactory levels of capacity utilization. However, the 
capacity utilisation of the plants producing single 
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supeIphosphaie (SSP), which are in the medium and small 
scaJe sect()($, has been low during the last two years due 
10 reduction in off-take on account 01 increase in prices 
following decontrol w.e.!. 25.8.1992. 

Government of India is giving a 5pJCial concession at 
the rate of Rs. 3~ per tonne on the sale of SSP. There 
has been improvemenl in the performance 01 SSP units 
during the current year. 

(e) to (e) No fertilizer plant has been closed down 
recently except the Gorakhpur plant 01 the Fertilizer 
Corporation 01 India, which has been lying closed since 
June, 1990 on account of an accident in the plant. 

[English] 
Murarl Committee 

879. SHRI S.M. LALJAN BASHA: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to stale: 

(a> whether the recommendations of Murari Committee 
have been implemented to the sick fishing industries in 
Andhra Pradesh during 1994-95;" , 

(b) il so, the details thereol; and 
(e) if not, the reasons therefor? 
THE MINISTER OF STATE OF> THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI T ARUN 
GOGOI): (a> to (c) The Technical Committee headed by 
Shri P. Murari on the deep sea fishing Industry In India, 
has submitted its Report. Action on the recommendations 
01 the Technical Committee has been initiated at inter-
ministerial level. 

Marketing Rights of Multinationals 

880. SHRI HARI KISHORE SINGH: Will the Minister of 
CHEMICALS & FERTILIZERS be pleased to state: 

(a) whether the period of exclusive marketing rights 01 
the multinationals in the country's pharmaceutical sector 
has been reduced lrom ten years to seven- years as 
stiputated in the GATT agreement; and 

(b) if so, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTIUZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) and (b) The Patents (Amendment) 
Ordinance, 1994 provides for grant 01 exclusive marketing 
lights lor a period of five years or until! the Patent is 
granted or rejected, whichever is earlier, 101' drugs patented 
on 01' after 1.1.1995. 

[Translation} 
NRY AIIOCIItIon 

881. SHRI RAJ NARAIN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether there has been heavy decline in the 
allotments of lunds for Nehru Rozgar Yojna 1994-95; 

(b) if so, the comparative flQures thereof during 1992-
93 and 1993-94 State-wise and Union Territory-wise; 

(e) the amount allocated for every one thousand 
unemployed yOuths of each State and Union Territory 
during the above period; 

(d) whether there is any provision to reserve special 
quota under this scheme for unemployed youth belonging 
to the SchedWed Castes; 

(e) if so, the details thereof; 
(f) whether any amount has been kept separately for 

the women under this scheme; and 
(g) il so, the provision made in this regard for Uttar 

Pradesh, Haryana and Himachal Pradesh? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) No, Sir. For the period 1992-95, the 
details 01 allocation of funds lor Nehru Rozgar Yojana are 
as und8r:-

1992-93 
1993-94 
1994-95 

Amount 

(Rupees in Lakhs) 
7079.75 
74n.OO 
6980.00 

(b) The particulars are given in the Statement alloted 
(c) The funds under the Yojana were allocated among 

the StateslUnion Territory Administrations on the basis of 
their incidence 0' ppverty as given in the National Sample 
Survey Organisation-38th Round. Certain Minimum Aoor 
Levels (MFLs) _e also adopted to avoid allocation of 
sub-critical amounts. 

(d) to (g) The urban poor constitute the broad target 
group of the Nehru Rozgar Yojana. Within this target 
grouP. women and beneficiaries belonging to Scheduled 
Castes and Scheduled Tribes constitute special target 
groups. II is expected thai funds proportionate to their 
share in the urban population would be earmarked for 
beneIiciariea belonging to Scheduled Castes and 
Scheduled Tribes. Further, it is expected that broadly 30% 
01 the beneficiaries setting up self employment ventures 
would be women. 

STATEMENT 
Allocation of Central Funds to StateSlUr. administrations Nehru Rozga, Yojana 

5/. No. Name of Slat&VT 1992-93 
1. 
2. 
a. 

1993-94 
. ,7UI 

3IIUO 
212.12 
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a No. ,.",. aI :u..ur 
... HAAYANA 
I. KAANATAKA 
I. ICEIW.A 
7. MADHYA PRADESH 
I. MAHAAA8HTAA 
I. ORISSA 

1G. PUNJAII 
11. fWAIlHAN 
11. TAMIL NADU 
1& UTTAR PAADE8H 
14. WElT IENQAL 
11. GOA 
11. ,ARUNACHAL PAADE8H 
17. AllAM 
11. HNACHAL PfWIE8H 
11. JAMMU • KASHMIR 
ID. MANIPUFI 
11. AlECltW.AVA .. MIZDRAM .. NAGAI.ANO 
1M. IICIClM .. ~ .. A.,ILANOI 
f7. CHAIGCWI4 .. 01 N HAYIU .. DAMAN. DIU 
10. ~ ". OILHI 

TOTAL 

TlllphonI Iq&IlpmentI 

_. aHAI RAM PWAN PATEL.: Will the Mlnllttr of 
COMMUNICATION be pIeaIId 10 ltatt: 

(I) whethIr rMnufacturing 01 lllephoni equipment. 
hu ItIrttd In the public MOtor and prlya. MOtor; 

(b) If 10, alnoe when: 
(C) !hi oomparlllYi flgUI'll of public IICtOr Ind 

prlvatt MOtor In Ihl. regild for the year 1183-84 and 1884· 
H: 

(d) whether both 1M eeotorl he", exported 1M .. 
equlpmentt during the above period; and 

(e) " 10, the name. of lUG" exporting oompMl .. In 
!hi prlyate MOtor? 

THE MINteT!A OF STATE OF THE MINISTAV OF 
COMMUNICATIONS (SHAI SUKH AAM): (.) V .. , air. 

(b) Public Sector has been manufacturing Telecom 
Equipment from the beginning. Telephone equipment was 
permitted in private sector progressively from 1984 
onwards. 

(c) Information ia being collected and will be laid on 
the Table of the House. 

(d) Ves. Sir. 

(e) Names of major exporting companies in the 
private sector are given in the attached statement. 

1992·93 

111.110 
510.20 
225.80 
550.40 
100.50 
lel.1111 
182.80 
308.40 
1117.00 

1426.20 
... ,.20 

le.70 
11.l1li 

158.20 
14.30 
•• 50 
40.80 
37.4& 
a4.30 
le.20 
34.20 
2UO 
8.20 

12.zo 
1.40 

11.10 
17.80 
22.00 

7078.7& 

ITATEMENT 

1993·94 

123.28 
440.17 
234.112 
111M .... 
_.110 
2111.110 
2111.47 
3711.110 
7115.58 

1711,5011 
2118.00 
17M 
IUS 
lUll 
58.111 
117 .... 
43.33 
24.10 
21.74 
15.70 
28:. 
• .110 
13.13 
13 .. 
11.11' 
II .. 
11.70 
22.00 

7477.00 

Name. 01 Major Exporting Companiee In Private Sector 

1. INrtI TeIeoom, 1Jd. 

2. BPL. ProjectI and Syatema L.1d. 

3. Prlyarll EIectronIol L.td. 

4. VX1. Engineering L.1d. 

15. Motorola Pvt. L.td. 

e. Fu~ttu India L.1d. 

1. Crompton Greavee L.1d. 

•. TIta TeIeoom L.td. 

•• ADI Intematlonal L.1d. 

10. "Ylta Chemical •. 

11. Su...". Udyog L.1d. 
12. Impel Petro Ltd. 

13. Shyam Telecom Ltd. 

14. WS Telesystems Ltd. 

15. Asean Brown Breweries Ltd. 

16. United Telecom LId. 

17. Surana Petro L.Id. 

18. Alcatol Modi Network Systems Lid. 
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[Eng/ish1 

Telephone Exchanges In Andhra Pradesh 
883. SHRI YELLAIAH NANDI: Will the Minister 

of COMMUNICA nONS be pleased to state: 
(a) whether the Government are aware that a 

large number of telephone exchanges in Andhra 
Pradesh have been continuing to be mechanical 
ones for tong; 

(b) if so, the numbers and locations of such 
exchanges as on March 1. 1995; 

(c) the time by which these exchanges are to 
be converted into electronic ones; 

(d) whether all Mandai Headquartes in the state 
have been provided with electronic exchanges; 

(e) if so, the number-wise details thereof; 
(f) whether they are operating properly; and 
(g) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY 

OF COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, 
Sir. 

(b) As given in the statment attached. 
(c) As per 8th Plan Objectives, all small 

capacity exchanges and all medium capacity 
exchanges of line finder type will be converted into 
electroniC by March, 97 subject to availability of 
funds. Other exchanges will be converted into 
electronic as and when they have lived their useful 
life. 

(d) & (e) No, Sir. 866 Mandai HOs out of 
1104 in A.P. have been provided with Telephone 
exchanges. Of these, 690 are electronic type and 
176 are electro-mechanical. 

(f) Yes, Sir. 
(g) Does not arise. 

STATEMENT 

51. NAA£ OF DISTRICT NO. OF LOCATIONS 
No. 

1. Adilabad 11 
2- Ananlapur 69 
3. Chittoor 64 
4. Cuddapah 4!; 

5. Ea&! Godawari 17 
6. Gunlur 13 
7. Hyde,abad 9 
6. Karimnega- 64 
9. Khamrnam 3 

10. Krishna 41 
11. Kumool 36 
12- ~r 51 
13. Madak 5& 
14. NaIgonda 34 
15. Nello' .. 42 
16- NiZamabad 47 
17. Prakashanc 43 

16. SrlkakuIam 2 
19. V~ 19 

20. ViZian9r- 12 

21. WarII1gIII 43 

22- Welt Godawari 19 

ToI8I 742 

Fertlllsera Export 

884. KUMARI SUSHI LA TIRIYA: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether the Bangladesh Government has 
banned the export of fertilisers to India; 

(b) if so, the details thereof; and 
(c) the reaction of the Government thereto? 
THE MINISTER OF STATE OF THE MINISTRY 

OF CHEMICALS AND FERTILIZERS AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOPMENT (SHRI 
EDUARDO FALEIRO): (a> to (c> The Government of 
Bangladesh has imposed a ban on export' of urea 
to all countries, including India. the ban is likely to 
be lifted by 15.4.95. This measure is reso.rted to 
every year during the period of peak consumption of 
fetilisers in that country from January to March. 

Electronic Exchanges in Orissa 

965. DR. KARTIKESWAR PATRA: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) the places in Orissa where electronic 
telephone exchanges are functioning; 

(b) the places where electronic exchanges were 
proposed to be installed during 1994-95; 

(c) the places where electronic exchanges have 
been installed up to December, 1994 alongwith 
number of lines in each exchange; and 

(d) the number of registered applicants fer 
telephone connections in Orissa as on December 31, 
, 994 with exchange-wise breakup? 

THE MINISTER OF STATE OF THE MINISTRY 
OF COMMUNICATIONS (SHRI SUKH RAM): (a> 662 
places. List attached at Statement I. 

(b) Barbil, Kantabanjee, Aska, Berhampur, Burla, 
Hirakud, Jagatpur, Jatni Parlakhemuridi and Rourkela. 

(c) (i) new Exchanges Opened during 1994-95 
.upto Dec. 1994 

Name of the Exchange 

Mukulish 
Motto 
Kerupada 
Vingarpur 
Singiri 
Sunki 
Tikiri 
Dhutra 
Rehmal 
Barkote 
Chhatikana 

Lines 

56 
66 
56 
88 
56 
88 
56 
56 
56 
56 
88 
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(ii) Replacement of Old type exchanges. 

Name of the Exchange 

Aska 
Burla 
Hirakud 
Jagatpur 
Jatni 
Parlakhemundi 
Kantabanjee 
Barbil 

(d) Ust attached at Statement-II. 
STATEMENT-I 

Unes 

544 
752 
376 

1000 
1000 
400 

1400 
1000 

List of Places in Orissa having Electronic Exchanges (Total 
662 places) 

EXCHANGES 

ANANTAPUR 
AANAPAl 
B.T. PUR 
BAI-+A8AlPUR 
BAHANASA 
BALASOPAlP~ 
BALASORE 
BALIAPAl 
BANT 
BARAPADA 
BASTA 
BASUDEVPUR 
&AULA 
&AUNSOIHA 
BHAORAM 
BHADMAIPOKHMRI 
CHANDANUWAA 
CHANDIPUR 
CHHANAPUA 
OEHURDA 
OHAMNACaAA 
DHUSURI 
DOL.ASAHI 
GANDIBEDA 
GHANTE8WAA 
GOPAlPlIR 
JAl£8WAA 
KHAIRA 
KHMD 
KUPAAI 
MANATRI 
MANTART GCWI 
NVUDA 
NAQRAM 
ouPADA 
MADAHPUR 
PANPANA 
PAIHATA 
RAJ GHAT 
RAJANILAGIRI 
FlANITAl 
RASALPURI 
REHUNA 
RUPBA 
SHERGARH 
81HUUA 
SORO 
TIHIOt 
18-470 LSSJ9S. 

CHANDA BAli 
TUDIGAOIA 
BADAMPAHAA 
BAPSINGA 
BANGRIPOSHI 
BARASAHI 
BAAIPAOA 
BETANATI 
BISOi 
CHITRAOA 
OEVU 
DUKURA 
SORU MAHISANI 
JAMASAlA 
JAMDA 
JHARADIHI 
JHARPOKDHARIA 
JOSHIPUR 
KAPTIPADA 
KAAANJIA 
KHUNTA 
KOSTHA 
KUAMARO 
LAXMTOOGI 
PATHURI 
PURUNA BARIPAOA 
RAlRANGPUR 
RABAGOVINDPUR 
SANKERKO 
SUKRUIT 
SUlIAPAOA 
TAINGI 
UDALA 
ADAVA 
ASKA 
B.D. PUR 
BADASADADi' 
IlALIPAOAR 
IlAUSIRA 
.... TAKUMUDA 
BEGUNIAPADA 
BELIGUNTHA 
BERHAMPUR 
IIHANJANAGAA 
IHEJIPUT 
8HlSNAGIRI 
BOMAKAI 
BUDHMIo&fI 
BUGUDA 
C.TIKAAAPADA 
CHANOIPUT 
CHANDAAGIRI 
CHATRAPUR 
CHEUGADO 
CHIKITl 
DHIRIKP~N 
DAKHINAPUA 
DHAAAKOTE 
DlSAPAHANDI 
GAlLERY 
GOLANTARA 
GONDALA 
GOPALPUR ON SEA 
GOSANIGAABANDHA 
GUMMA 
GI.IRUNTHI 
HADA BANGI 
HITHUKOT 
JAGANNATHPRASAD 
JAMDIT 
JAHAOA 
.JAAN)AGN)A 

JAYNITlPUR 

Wrinen Answers 270 
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KAoICUTYANAGAA BANAMALIPUR 
• KANKAROA BASUDEVPUR 

KARACHUU BEGUNIA 
KASINAGAR BHAPUR 
I<HAJURIPAOA - ttHUBANESWAR 

, KHAUKOTE BHUSANDPUR 
KHETRI BERHAMPUR PQlAGARH 
KODALA ;'8F1AH~IRI 
KUDUTAI ,elU.IPA A 
KUKlJtlANKIiANOl , CHANDANPUR 
KUL.ADA . CHARICI'4HN(.A 
MAHANANOPUR c'CHHATANA 
MANITORA ,~PAlLA 
MOtIANA -~LANGA 
MUJAGAOA OABAKUNDA 
NARENDRAPUR :-GADASANPUT 
NUAPADA ',BN!IBHARIMUNDA 
NUAPENTHO G)lNIA 
PADAMPUR GOP 
PANCHABHJTl GUDUM 
PARlAKHEMUNOI HALOIA 
PAT.a.PUR INS CHlLA 
PlTATAli JANKIA 
'PITOLA JANLA 
POlASARA =:~ PUOAMARI 
PURUSOTAMPUR CISASAN R.SUMANDI lPUR 
R,UOAYAGIRI -.VAHPUR 
RAIGADA IOOAAGURU 
AAMAGIRI KANAS 
RAHSNA KANTI 
SATAMILO JUNCTION KANTILO SERGADA 

KAUSAL YAGANGA SlDHESHAR 
SIHALA KHANOAPARA 
,sot.OGHAR KHELLAR 
SUHANDAl KHURDA 
SlJRADA 

KONARK SuRAMANI 
TURUBUOI KURAL 
BAUGUDA MAHIPUR 
BAUSlJNI IIW.UD BIRANARASINGIiPUR 

MANIKAGUOA BOUO 
BRAHAMANIGAON MENOI'tASAl 
CHAKAPAD MUKUNOADASPUR 
OARINBIBAOI NACHUNI DHALPURI 

NAGPUR G.UDAYAGIRt 
GUTINEIA NAHARAKANTA 
HARBHANGA NANOIGHAR 
JANAPANK NARANGARH KANTAMAl 

NAYAGARH I<HAJURIPADA 
KOTGARH ~T UNGASOADA ARA 
NWAGAON """'UR PABURIA NIJAGAON p~ 

PHIRINGIA CXlAG£)AQN 

PHUUIANI ~ADA 
PURUNA cun..: P-IPTI 
RAlKIA PURl SARANGAGAEIH 
SlMANMS:iI'" ~RANPUR 

FlluSUNAKHALA 
TlKA8AU RETANa 
TIKIJDI8ANDI SAKHIGOPAl 
ASTARANGA SAFIAOA 
IWIHAMIIRI SARANKULA 
IW'ADAJOOtA lWITBAHKHA 
fM.!PUR SIKD 

TANGI IotolNCATI 
EIADMAL IA&.ANGA 
IlENGAMUNOA 

IAUANTA III.GAON 
8AL.UGAON IIEI..POAA 
IIWAHAL IIINK" 
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BOLANGIR 
CHANABAHAL 
CHANDANBHATI 
CHiANAMAKHANA 
CHUDAPAU 
DEOGAON 
DUNGRIPAU 
HARISANKAR ROAD 
KANTABANJI 
KHAMESWARIPALI 
LOISINGA 
MURIBAHAL 
PATNAGARH 
S.RAMPVR 
SAINTALA 
SAINTALA ORDFAC 
SALEBHATA 
SINAPALI 
SINDHEIKELA 
SONEPUR 
TARBHA 
TIKARAPADA 
TITILAGARH 
TUKLA 
TURIKELA 
TUSRA 
BEHERA 
BELTUNGRI 
DHAKAMBANDHA 
JAIPATNA 
JUNAGARH 
KANNA 
KESINGA 
KHARIAR ROAD 
LADUSAON 
LANJIG,ARH 
M.RAMPUR 
NARLA ROAD 
NAHAPADA YANWAT 
RAJKHARIAR 
RUPRA ROAD 
UTKELA 
ADHAMGAGADA 
AKHUAPAOA 
ANGALO 
AREEKANA 
ATAHGARH 
AUL 
BAHUGRAM 
BAIALISHIMOUZA 
BAUKUDA 
BALITHTHA 
BANKI 
BARAMBA 
BARAMGA 
BARI 
BARUA 
BARUKEOEI 
BAULANGA 
BlNJHARPUR 
BlRIBATI 
BlRIOI 
BORIKINA 
IlRAHMABAAAOA 
IlRAHMANIPAL 
CHANOHEIDHARA 
CHHATA 
CHHATIA 
CHOUDAKULAT 
CHOUDWAR 
CUTTACK 
[)AITARI 
DANPUA 

DASARATHAPtIR 
IilHANMONOAL . 
DEBURI 
ERASAMA 
GAJENDRAPUR 
GOPALPUR 
GOVINDPUR 
GURUOIJHATIA 
INOUPUR 
JAGATPUR 
JAGATSINGHPUR 
JAIPUR 
'J,U'UR ROotei<.' 
JAJPUR TOWN 
JAKHAPURA 
<~AKA 

KABA TBANOHA 
KAUDUAPAOA 
KALAN 
KAlJlPA THAR 
KALIPANl 
~AKPUR 

KANDARPUR 
KARILOPATHA 
KATIAN 
KATiKATA 
KENDRAPADA 
KENDUPATHA 
KHUNTUNI 
KISHORNAGAR 
KIRUA 
KRISHANANOAPUR 
KUAKHIA 
KUANPAL 
KUJANGA 
KUMUOA JAIPUR 
KUNOAL 
KUSUPUR 
MAHAKAL P~ 
MARSHAGHAL 
MOUOA 
NALIBAR 
~DIPUR 
jiw:lENORAPUR 
NMSINGHPUR 
NEWAL 
NIALl 
NlSCHINTADIU E· ON HAT 

UR 
AR 

~HUPA0A8 
.... IKOILI 
PARAOEEP 
PARAOEEPGARH 
..... TAMUNOAI 
PATKURA 
PHULNAKHARA 
PURAN 
RASHUNAT11PUR 
RAJKANIKA 
RAJNAGAR 
RAMBAG 
SN'A 
SAI..EPUR 
~TRASH 
SINGHPUR 
SlNGIRI 
SWNIPUR 
1WKlDA 
'$IJNGRA 
T~A 
TlGdlilA 
TIFIAN 
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TlRTOL TALACHER 
T1.JLASIPUR TALMULA 
ANANOAPUR TVARATARA 
ANUGUl. TELKOI 
ATHALLIK TULSIPAL 
BAOKERA TUAUMUNGA 
~ AMADOLA 
~I AMAGUOA 
BANAlSINGH BALIMELA 
BANARPAL' BANOHUGAON 
BANSPAL BISAM CUTTACK 
BANTALA BUIPARIBUVA 
IINIBIL BORIGUNA 
MTTO CHANOAHHANOI 
MULPUR CHANORAPUR 
BELDA CHITRAKONDADABUGAON 
IIHAPUR OAMANJOOI 
8HU8AN OANGERBEHJA 
81LEIPAOA OASAMANTAPUR 
BOINOA GUOARI 
CHAMPUA GUMPUR 
CHENOIPAOA J.K. PUR 
DEIGAON JAGANNA THPUR 
OHo\KATA JEYPORE 
OHENIWW. JHARIGAON 
OHENKlKOT JIMIOIPETA 
GANOANAU K.SINGHPUR 
GANOIA KALIMELA 
GHATGAON KASIPUR 
OOOIlIANDHA KENOUGUDA 
GOVINOAPUR KHATiGUDA 
GUlI8IL KOOINGA 
HARICHANOANPUR KORAPUT 
HATDNIHI KOTAPAD 
HINDOl KWENDRI 
HINOOOL ROAO KUNDRA 
».lANG LAMPTAPUT 
JllN.PAOA LAXMIPUR 
JAAOI M.V.79 
JODA MALKANGIRI 
JORANDA RAIGANGPUR 
JYOTlPlJR ROURKELA 
KAlMATI RUPIDIHI 
KAl..AMCHUIN SARGIPALLI 
KAMAKHYANAGAR SUBOEGA 
KANIHA SUNDARGARH 
KANKADAHAOA TENSA 
ICEONJHAR BIMALAGARH 
KESAOURPAL ATTABIRA 
I<HAJURIAKATA BAGOEHI 
KHAMARA BANOHABAHAL 
KlRIBURU BARGARH 
MATHAKARGOLA BARPALU 
MERAMlJND,t,U BELPAHAAR 
NAKACHI SHATU 
NALCONAGAR BHEOIEN 
PAiKASHI SHUKTA PALASPANGA 
PAU.AHARA BUENPUA 
PANDUA BlRMAHARAJPUR 
PAAFUANG BOIPUR 
PlHGUA BAAlARAJPUR 
RAlSUAN 

BURLA RAKKlSHOFENAGAR 
RAMACHANOAAPUR CHICHINOA 
RASOL DEOGARO 
REMUU CHAMA 
RENGAU OUNGRI SAMAL 
SANKARPUR GAlSILATE 

SOVTH IW.ANOA GHESS 
SUAKAn GOOABHAGA 
SUAliFATNA G08HALA 
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IR THERMAl 
JAMANKIRA 
JHARBANOHA 
JHARSUGUOA 
JUJUMARA 
KAOABAHAl 
KATAPALU 
KIRIMIRA 
KUCHINOA 
KUNTRA 
LAIDA 
LASTOLA 
MANOOSIL 
MATH III 
MUNDGUDDA 
NANDAPUR 
NARAYANPATHA 
NOWRANGPUR 
PAOAMPUA 
PAPAOAHANDI 
POOUA 
POTIAGI 
RAIGHAR 
RAMANGUDA 
RAYAGADA 
SIKARPAI 
SUNABEDA 
TRENTUlIKHUNTI 
THERUBALI 
UMARKUTE 
BALISANKARA 
BNRMA 
BANAlGAAH 
BARGAON 
BARSUAN 
BIRMITRAPUA 
BlSHRA 
DARLIPAlLI 
GARPOSH 
GOMARDIHI 
GOPALPUR 
HEMGIAI 
JARAIKELA 
KAlTA 
KAlUNGA 
KANIKA 
KANSBAHAl 
KINJIRIKELA 
KOIRA 
KUARMUNDA 
KUNDUKELA 
KUTRA 
LAHUNIPAOA 
LATHIKATA 
LEFRIPAOA 
MANGESHPUA 
NUAGAON 
P1JRUNAPANI 
RAlBOSA 
MANESWAR 
MELCHHAMUNDA 
PAOAMPUR 
PAOIABAHAL 
PAIKHAL 
PARMANPUR 
RAlRAKHOL 
REMENDA 
AENGAU 
SAHASPIJR 
SAMBALPUA 
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SARALA 
SASAN 
SATAPAlLI 
SIALKHANDATEA 
SINDURPANK 
SOHELA 
TAlPATIA 
MUNULlIH 
MUTIO 
KEKUPADA 
VINGARPUR 
SINGIRI 
SUNKI 
TINIAI 
DHUTRA 
ROHMAl 
BARNOTI 
CHHATIKRNA 
KOSALA 
SI'.AASWATIHAT 
BILEIMUNDA 
LAKHANPUR 

STATEMENT-II 

As on 31.12.94 No. of total exchange 

EXCHG 
ANANTAPUR 
ARNPAL 
B.T. PUR 
BAHABALPUR 
BAHANAGA 
BAlAGOPALPUR 
BAlASORE 
BALIAPAL 
BANT 
BARAPAlA 
BASTA 
BASUDEVPUR 
BAULA 
BAUNSDIHA 
BHADRAK 
BHANDAARIPOKHARI 
CHANDABALI 
CHANDANESWAR 
CHANDIPUR 
CHHANAPUR 
DEHURDA 
DHAMNAGAR 
DHUSURI 
DOLASAHI 
GANDIBEDA 
GHANTESWAA 
GOPALPUR 
JALESWAR 
KHAIRA 
KHUAD 
KUPARI 
MANATRI 
MANJARI ROAD 
MOUDA 
NAG RAM 
OUPADA 
PAOAMPUA 
PANPANA 
PIRIHATA 
RAJ GHAT 
AAJANILAGIAI 
AANITAl 
RASALPUAI 
REMUNA 
AUPSA 

666 

278 

LWIL 
2 

1! 
0 
4 
0 

14 
88 

24 
0 
2 
5 
2 
9 

87 
5 
8 

1 
0 

10 
4 

13 
8 
0 
0 
1 
5 
0 

1 
0 

14 
2 
1 
0 
0 
0 
2 
0 
4 
0 
7 
0 
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SHERGARH 0 Jl.GANNATHPAASAD 0 

SlMUUA 
Jl.MUNI 0 

SORO JARADA 1 

TtHIOl 8 JAfW)AGIDA 0 

TUOIGAPIA • JAYANTIPUR 0 

lIAOAMPAHAR 2 KABISURYANAGAA a 
BAHALDA 3 KANKAROA 0 

BAISINGA 3 KARACHUU 0 

BANGR1POSHI 2 KASINAGAR 0 

BARASAHI 5 KHAJURIPAOA 2 

BARIPAOA 50 KHAUKOTE Ii 

BETANATI 0 OHETRI 0 

BlSOI 0 BERHAMPUR 0 

CHiTRAOA 0 KOOAI.A 1 

oeuu 0 KUOUTAI 0 

OOKURA • KUKUOAKHANDI 2 

GOR\)MAHISANI 0 K~A 
, 

JAMASAI.A 0 MAHANANOAPIJR 0 

JAWIJA 0 MANITClRA 0 

JHARADIHI MOHANA a 
JHARPOKHARIA 4 MUJAGADA 0 

JOSHiPUR 5 NARENDl'APUR 0 

KAPTtPAOA 0 NUAPAOA 0 

KARANJIA 21 NUPHENTHA 0 

KHUNTA e PADAMPUR 2 

KOSTHA 8 pANCHABHUTI 1 

KUAMARA 1 P~EHUNDI 22 

LAXMiPOSl .. PATAPUR 2 

PA1HURI 0 PATfW'UR 1 

PURAAA BARIPAOA 1 PITATAU 0 

RAlRANGAPUR 53 PITOIA 0 

RASAGQVINOPUR Ii PClI.ASARA a 
SANl<EfIKO 0 PUOAMARI 

, 
SUKRULI 7 PURUSOTAMPUR 2 

Sl.Jl.lAPAOA 0 R. SUMANDI a 
TtR..,1 0 R. UDAYAGIRI 3 

lJQAI.A 0 RAlGAOA 3 

ADAVA 0 RAMSGIRI 
, 

f$t(A II RAMBHA 1 

B.D._.PUR 0 SATAMILO 2 

~AOA 
0 JI.JNCllOI' 0 

BALlPAOAR 2 SERGAOA 1 

BAUSIRA 0 SlQHESWAR 0 

BATAKUMUDA 0 SIHAI.A II 

BEGUNIAPAOA 0 SOLDGHAR 2 

BEUJUNTHA 2 SUMANDAL 0 

BERHAMPUR 823 SURADA 
, 

a-tANJANAGAR 0 SIJFIAN()NI 0 

IlHEJlPUT 0 TURueutll 1 

8HISWIGIRI 3 BALIGUOA 0 

~ 
0 BAUSUNI 1 

lIlJQtIMM8A 0 81RANARAS1NGHPUR 0 

aJGUDofI 2 8OUO 2 

C. TlKARAPADA 0 8flAHMANlGAON 0 

CHANOIPUT 0 CHAKAPAD 
, 

~IRI 
0 DARlNG18ADI 3 

CHAlfW'UR 14 DHALPUR 0 

~ 
0 S. UOo\YIoGIRI a 

CHlKIll 2 GUTlNGIA 0 

CHlRtKPADASASAN 0 HAA8HANGA 
, 

00WffW'UR 0 JANN'N« 1 

0tWW<0TE 0 IWITAIML a 
DiGAPAHAhDI 2 KHAJURlPADA a 
GALLERY 0 KOTGAAH 1 

GANJ!W 0 uNGAOOADA 0 

GOLAHTAAA 2 NUAGAON 0 

GOfC)ALA 0 'PAl!URIA 0 

GOPALDUR OM SEA 3 PALASAGLOA 0 

~ 
0 PHlRINGIA 1 

~ 
10 PHUL8AHI 16 

GlftIIITHI 0 PlIINA CUTTAO< a 
~ 

2 AAIKIA I 

HIIJLI(UT 7 ~ 
0 

~ 
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TIKA8AU 2 PURl B2 
TUMUOIIWIDH 0 RAJRANPUR .3 
AlBINIA 70 RAJSUNAKHALA " ASTARANOA 3 RETANG ,eO 
ilASHAMAAl 3 SAKHIGOPAl ·2 
MHAOAJIotAu 1 SARAOA · -~ 
IAJPUA 0 SARANKULA · .,.<2 
IlAl.AKATI 3 SATSANKHA , .• 0 
IlALANSA 1 SIKO ",0 SAi.IANT ... " TAMANDO e:l] 
IIAlIPATNA 9 TANGI :-a 
BAlUOAQN 3 BAOMAl . .3 
~ 0 BANG ... MUNO ... ".1 
IlANAMALIPUR BELGAON ~.o 
BASUOEYf'UA 1 BELPORA .-.0 
IESUNI ... · 3 BINKA 2 
8HAPuR 1 BOLANGIR j,4 
SHUBNESWAR 1270 CHANABAHAl ,~ 

E 108 CHANOANBHATI -.;() 
BHUBNESWAR 906 CHHATAMAKHANA '<l 

X·BAR CHUOAPAlI 1 
SHUSANOP\II 0 OEOO ... ON :0 
IWAGARH 0 OUNGRIPAU '·9 
IIFWtMAGIRI " HARISANKAR ROAD 2 
CHANOAKA 215 KANTASANJI :;:.3 
CHANOANPUR KHAMESWARIPAlI .1 
CHARICHHAKA LOISINGA .1 
CHHAITANA MURIBAHAL 2 
OASPAlLA 3 PATNAGARH .1 
DOLANGA 2 S.RAMPUR · _3 
GA8Al<UNDA 1 SAlNTALA ORO FAC " QADASANPUT 0 SALEBHATA .:.1 
BAMBHARIMUNOA 0 SINAPAU .0 
GAMIA " SINOHEIKELA 5 
GOP 1 SONEPUR ,,0 
GUDUM 0 TARBHA -e 
HALDtA TIKARAPADA )<2 
INSCHILKA 9 TITTLUGARH v.() 
JANKIA 2 TUKLA .15 
JANLA 6 TUREIKELA .~ 
JAAIPATNA 1 TURSA ;() 
.lATANI " BEHERA .vl 
JHlNTISASAN 0 BELTUNGAI ..... ~ 
KAKATPUR 8 BHAWANIPATNA ,,3 
KALYANPUR 0 OHAAAMBANOHA ." KAMAGURU 0 OHARAMGAOA ,.2 
KANAB 3 .lAIPATNA .. 
KANTI " JUNAGARH 2 
KANTlLO 2 KAMNA .3 
KAU8AL YNlNtGA 3 KESINGA ·0 
I<HANON>ARA 0 KHARIAR ROAD " KHELLAfI 0 LAOUGAON i~~5 
I01URDA 8 LANJIGARH '.2 
KOfWIK 3 M.RAMPUR . .2 
KI.IRAM 0 NARLAROAO ,2 
MAHIPUR 0 NANAPAO ... TANW ... T :,,3 
MAl.UO 0 RAJKHARIAR :iO 
MAl«:HfSWAR 234 RUPRAROAD 3 
~IKAGUOA 0 UTKELA .0 
MENOHASAL 2 AOHANGAGAOA ;.!~ 
IIUQJNIlMPUR 3 AKHUAPAO.\ 0.00 
WoCHC.N 0 ANGAL.O .", 
MOPUA 0 AfEEKANA ,12 
IWIARKAHTA 5 ATHGAfti .~ 
IWIOIOHAR 01 AUL } .... 
tWWIGARH 51 BHAHUGRAM ." NAYAHAT 1 8ATl.AISHI~ . .~ 
NlW'NIA 10 8ALIKl.JDA .,1 
NIRAIWI'UR 1 BAL.ITUTHA 0 1 
NUABAIJN 0 8ANKI cP 
CXW30NlN e BARAM8A q5 
PNfASPNJA 0 8ARANGA "!5 

. f'I'L 1 ,BAAl '1, 
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&ARUA 0 PATEMUNDAI 
&ARUNDEl 0 PATKURA 1 
8AULANGA 3 PHULNAKHARA 3 
IlANJHARPUR 9 PURAN 0 
&lRIBATI 11 RAGHUNATHPUR 0 
&lRIDA 4 RAJKANIKA 2 
BORIKINA 2 RAJNAGAR 2 
IRAHMASARADA 6 RAMBAG 3 
IRAHMANIPAL 0 SAFA 3 
CHADHEiOHARA 3 SALAPUR 3 
CHHATA 0 SANKHATRASH 2 
CHHATIA 5 SINGHPUA 4 
CHOUDAKULAT 0 SINGJIAI 2 
CHOUOWAR 36 SWANPUA 2 
CUTTACK CALU 0 SUKHINDA 2 
CUTTACK MAHATAS ROAD 23 SUNGRA 0 
CUTTACK UNIT I" II 339 TALASASTA 0 
DAiTARI 2 TANGI 9 
DANPUR 3 TARIKUNDA 7 
DASAAATHAPUA 1 TIGIAIA II 
OHANMONDAL 9 TIRAN 1 
0U8Uft1 0 ANANDAPUR 18 
ERASAMA 3 TIATEL 4 
GAJENDRAP\JR 1 TULASIPUR 1 
GOPALPUR 3 ANUGUL 711 
OOVINOPUR 5 ATHMALLIK 2 
GUAO.IIJHATI 1 BAOAKERA 
INTPUR 2 BAGEDIA 1 
IlACJATPUR 6 BALANI 0 
JAGATSlNCiHI'UR 34 BANAISINGH 0 
JAIPUR 1 BANARPAL 1 
JA1P\JR RO.tD 23 BANSPAL 0 
JAlPURTOWN 9 BANTALA 1 
JAIOW'IJRA 0 BARB IT 29 
JARAKA 5 'BATIO 0 
ICAlATBANDHA 5 BELDA 0 
1Wl4JNI/IDA 0 BHAPUR 1 
IW.AN II BHUBAN 1 
ICALAPATHM " BILEIPADA 0 
KAlJAPAHI 21! BOINDA 1 
ICANAKPUR 2 CHAMPUR 2 
KANDARPUR 2 CHANDIPADA 2 
ICARILOPATHNA 2 DEOGAON 2 
KATTAN 0 DHAKATA" 0 
KATIKATA 3 DHENKANAL 72 
KANOfW'ARA e DHENKIKATE 0 
KANOPATNA 1 GANDANAl.I 12 
KHAUNTUNI 3 GANDIA 2 
IQIIHOFINAGAR 4 GHATGAON 1 
ICUAKHIA 12 GOOIBANDHA 0 
KCRUA 1 GOVINDAPUR 1 
1CRI8HNANANOAPUR 0 GUNSIBIL 0 
ICIJANPAL 7 HARICHANDANPUR 0 
JQ.IJANGA 3 HATDIHI 0 
KlJMUDA.JAIPUA 0 HINDAL 2 
ICUNOAL 2 HINDOLROAD 2 
ICIJ8UPUR II JAJANO 0 
MNiAKALPADA :s JARN'/IDA 1 
MAA8fWiHAI 2 JIRAL 0 
~ 5 JOOA 17 
NALIIAA 0 JORANOA 0 
NANDPJR 0 JYOTiPUR 0 
NNmCIP»UR 2 KAlMATI 1 
NEMAL 6 KALAMCHUIN 0 
NAA8INOHPUR 0 KAMAKHVA NAGAR • NIALl 5 KANTHA 10 
NISCHINT A-KOtU 8 KESAOURPAL 0 
NUAGAONHAT 2 KANDADUHAOA 0 
OLTPUR 8 KADNJHAA 150 
OSTAR 1 KHARJURIA-KATA 0 
PANIKAIU 1 KHAMAAA 0 
PAADEEP 17 KIRIBURU 0 
PAAOEEPGAAH 0 MA THAKARGOLA 0 
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MERAMlJNDW 2 BARGARH 0 
NAl<ACHI 0 BARPALU 178 
NALCONAGAR 12 BELPAHAR 4 
PAIKASAHI 0 BHATU 5 
PAlASPANGA 0 BHEDEN 0 
PAI..1.AHARA 2 BHUKTA 0 
PANOUA 0 BUEPUR 0 
PlNGUA 0 DIRMAHARAJPUR 2 
PARIANG 0 BOIPUR 0 
RAlSUAN 0 BRAJARAJNI<GAR 2 
RAJl(JSHQRE-NAGAR , BURLA 27 
RAMACHANDRAPUR 0 CHICHINDA 0 
RASOl , DEOGARH 2 
REMUU 0 DHAMA 0 
RENGAU 2 DUNGRI 0 
SAMAL GAISILATE 1 
SAHI<ARPURA 0 GHESS , 
SOUTH BAl.ANDA 0 GUOABHAGA 3 
SUAKATI 0 GOSHALA 
SUAMPATNJI 0 HATIBARI 0 
TALCHER 23 HIRAKUD 'I 
TALMUlA 0 ISA THERMAl I 
TORATARA 0 JAMAKIRA 0 
TELKOI 0 JHARBANDHA , 
l\JLSIPAl 0 JHARSUGUDA log 
l\JRUMUNGA 0 JUJUMARA 0 
AM8ADOL I KAOABAHAL 0 
AM8AGUDA 0 KATAPALLI 
BAUMElA I KIRIMIRA 0 
BANDHUGAON 0 KUCHINOA 2 
BISAM CUTTACK 0 KUNTRA 0 
BOIPARIGUDA 0 LAIDA 0 
BORIGUMA LASTOlA 
CHANOAHANDI MANOOSIL I 
DHANDRAPtJR 0 MATHIU 0 
CHlTRAKENOA 0 MUNIGUDA 8 
DUBUGAON I NANDAPUR 0 
OAMANJODI 8 NARAYANPATNA 0 
DANGERBHEJA I NOWRANGPUR 62 
GUNUPUR 0 PAOAMPUR 0 
OASAMANTAPUR 0 PAPADAHANDI 0 
GUDARI 0 POOUA 0 
J.K. PUR 7 POTTANGI 1 
JAGANNATHPIJR 0 RATGHAR 0 
.EYPORC 62 RAMANGUD.t. 0 
JHARIGAOI. 0 RAYAGAOA 154 
JlMlOIPETA 0 SIKARPAI 0 
K. SlNGHPUR 1 RAYAGAOA 79 
KAUMELA 0 SIKARPAI 0 
KASIPUR 0 SUNABEDA 0 
.KANDUGUDt. TENTULIKHUNTI 20 
KOOlNGA 0 THERUIIALI 0 
KORAPUT • UMARKUTE 2 
KU.ENORI 0 BALISANKARA 0 
KOTPAD 8 SAMRA 0 
KUJENDR1 0 SANAIGARH 22 
KUNDRA 0 BARGAON 0 
LAMPATAPUR 0 BARSUAN 0 
LAXlPUR I BRAMITRAAPUR 0 
M.V.79 0 BISHRA 0 
MNa.KANGIRI 11 DARUPALlI 0 
AAlGANGPUR 8 GARPOSH 2 
ROUKELA PlANT 383 G0MARD1H1 0 
RCUAICEI..A TOWNSHIf' 108 GOPALPUR 0 
RUPIDIHI 0 HEMGIAI 9 
BARGIPALLI 0 JARAlKELA 0 
SUBOEGA 0 KALTA <4 
8UNOARGARH 12 KALUNGA 0 
TENSA 1 KANIKA 0 
BlHALAGARH 0 KANSBHHAL 0 
ATTABIRA KINJIRIKELA 0 
BAGOEHI 2 KOIRA 0 
BANOHABNiAL KUMARMUNr, 2 

i ,)-";~(i ! " \':-
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LAHUNIPADA 
LATHIKATA 
LEFRIPAOA 
MANGESHPUR 
NUAGAOH 
PURUNAPANI 
RAlDOGA 
MANESWAR 
MELCHHAMUNOA 
PAOAM"IJR 
PAOIM8AHAl 
PAIKHAL 
PARAMANPUR 
RAlRAKHOL 
REMENOA 
RENGAU 
SAHASPUR 
SAMBAI.PUR 
SAMBALPIJR 
SARAI..A 
SASAN 
SATAPAW 
SlALKHANOATEA 
SlNOURPANK 
SOHELA 
TALPATTA 
MUKUUSH 
MUTTO 
KERAPAOA 
VlNJARPUR 
SlNHI 
TIKIRI 
OHUTN 
REHMAL 
BANKOTI 
CHHATIKANA 

o 
2 
o 
o 
o 
o 
o 
2 
2 
2 
2 
2 
1 
3 
2 
3 
2 

273 
1 
2 
o 
2 
1 
3 
1 
8 
o 
o 
5 

1 
o 
o 
1 
o 

Kudremukh Iron 0,. and MEC Contract with Iran 
86. SHRI VASANT NIWRUTTI PAWAR: Will the 

Minister of STEEL be pleased to state: 
<a) whether Kudremukh Iron Ore Company Umited 

8nd Metallurgical and Engineering Consultants (India) 
Umited have signed a Memorandum of Understanding with 
two leading Iranian Companies; and 

(b) if so, the salient features of the MOU? 
THE MINISTER OF STATE OF THE MINISTRY OF 

STEEL (SHRI SONTOSH MOHAN DEV): (a) and (b) The 
Kudremukh Iron Ore Company Ud. (KIOCL) has signed an 
agreement with MIs. Ahwaz Steel Complex. a unit of 
National Iranian Seel Company for providing technical 
services and consultation to MIs. Allwaz Steel Complex. 
KIOCL and the Metallurgical and Engineering Consultants 
(India) Umited (MECON) have entered into a Memorandum 
of Understanding for providing joinlly the requisite technical 
assistance to the Iranian Steel Plant. 

[Translation J 
Seizure of Trawlers 

887. SHRI VISWANATH SHASTRI: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Bangladesh has recently seized some 
lndian trawlers in the Bay of Bengal; 

(b) if so, the number thereof and ..men they were 
seized; 

(c) whether the Govemment has requested the 
Govemment of Bangladesh to release the seized trawlers; 
and 

(d) if so, the response to the request? 
THE MINISTER OF EXTERNAL AFFIARS (SHRI 

PRANAB MUKHERJEE) : (a) Yes Sir. 
(b) According to information available with us, a total 

of 39 Indian trawlers were seized by the Bangladesh 
authorities betw~en August 1989 and December 1994. 
Since January 1, 1995, 14 more trawlers have reportedly 
been seized a10ngwith 205 crew members. 

(c) Yes Sir. 
(d) The Government of Bangladesh has responded 

that the trawlers have been confiscated for illegal entry into 
the Bangladesh territorial waters. All the crew members of 
the 39 trawlers seized between August 1989 and 
December 1994 have been released after detention of one 
month under the Bangladesh Control of Entry Act. 

[English] 
French Submarines to Pakistan 

888. DR. R. MAllU: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government are aware of a recent 
arms deal under which France has decided to sell three 
Agosta-90 B submarines to Pakistan; 

(b) whether the proposed sale of these submarines is 
likely to disturb the equilibrium in the region; and 

(c) if so, the steps being contemplated by the 
Government in this regard? 

THE MINISTER OF EXTERNAL AFFIARS (SHRI 
PRANAB MUKHERJEE) : (a) Yes Sir. 

(b) & (c) Government have conveyed to the 
Government of France their serious concerns over the 
negative impact of the transfer of this sophisticated 
weapons system on the security environment in the region. 

Government constantly monitor all developments 
having a bearing on national security and take necessary 
measures to safeguard it. 

Indian Ocean as a Zone of Peace 
889. SHRI SYED SHAHABUDDIN: Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 
(a) the present status of the long pending UN 

Conference on the Indian Ocean as a Zone of Peace; 
(b) whether the project has been abandoned; 
(c) whether any alternative proposal of holding a 

Conference of the Uttoral States for promoting political 
dialogue and economic cooperation is under consideration; 
and 

(d) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFIARS (SHRI A. L. BHATIA) : (a) and (b) 
This is still under active discussion in the UN's Ad Hoc 
Committee on the Indian Ocean as a Zone of Peace. 
However. three of the permanent members of the Security 



289 Written Answers PHAlGUNA 29, 1916 (SAKA) w,;nen Answers 290 

Council. who are major maritime powers. have not been 
participating in the work of the Ad Hoc Committee. Without 
their presence. the UN Conference on the Indian Ocean as 
a Zone of Peace would not be able to take meaningful 
decisions. 

(c) No alternative Conference under UN auspices or 
encompassing aU the littoral countries of the Indian Ocean 
is under consideration. 

(d) Does not arise. 

External Assistance for Repair of Roads 

890. SHRI M,V,V.S. MURTHY: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether most of the State Govemment had sent 
proposals through Union Government to World Bank. Asian 
Development Bank and Japanese Government for sanction 
of financial aid for repair of roads; 

(b) if so, whether the Union Government have been 
able to secure Ihe loans from the above sources; 

(c) the quanlum of loan secured from these world 
bodies so far; and 

(d) the time by which these loans are likely to be 
provided to the SIale Governmenls? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) to 
(d) Proposals from some State Governments have been 
received to obtain loan assistance from World Bank, Asian 
Development Bank and Japanese Government for 
improvement of State roads. However, no financial aid has 
so far been secured. It is too early to indicate the time 
which the loans are likely to be provided. 

Expansion of National Highways In A,P, 

891. SHRI BOLLA BULLI RAMAIAH: 
SHRI D. VENKATESWARA RAO: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether some of the National Highways in .Andhra 
Pradesh are under the process of expansion; 

(b) if so, the details thereof; and 

(c) the time by which the work is likely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAG DISH TYTlER): (a) to 
(c) Four laning from Km. 35810 to ~75 of Vijayawada-
Visakhapatnam section and Km. 0 to 2.80 Visakhapalnanr 
Bhubaneswar section of National Highway No. 5 is In 
progress in AncIhra Pradesh at an estimated cost of Rs. 
83.33 crores. The project is targetted to be completed by 
31st January. 1997. 

[Translation] 
Export of Steel by SAIL 

892. SHRI PREM CHAND RAM: Will the Minisler of 
STEEL be pleased 10 slale: 

(a) whether the Steel Authority of India is exporting 
high Quality sleel; and 

(b) if so. the names of the importing countries? 
THE MINISTER OF STATE OF THE MINISTRY OF 

STEEL (SHRI SONTOSH MOHAN DeV) : (a) Yes, Sir. 
(b) (i) During the current financial year 1994-95, SAIL 

has exported prime quality mild steel to the following 
countries: 

China, Japan, Malaysia, USA, Indonesia, Korea. 
Nepal, Hongkong. Taiwan, Sri Lanka. Thailand. 
Bangladesh. UAE, Canada, Spain, Germany, Australia and 
Italy. 

(ii) SAIL has also exported stainless steel to the 
following countries during the year 1994-95: 

Taiwan, Germany, USA, Australia, Brazil, Canada, 
Denmark, Holland, Hong Kong. Italy, Malaysia, Singapore, 
South Africa and Wesl Asian countries. 

Funds provided to States for Power Projects 
893. SHRI KHELAN RAM JANGDE: Will the Minisler 

of POWER be pleased to state: 
(a) whether the Union Government have provided 

funds to Madhya Pradesh for power generation during 
1994-95; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

POWER (SHRIMATI URMILLABEN CHIMANBHAI PATEL): 
(a) and (b) The power sector outlay for the state of 
Mddhya Pradesh for the year 1994-95 is Rs. 817.16 crores 
out of which the outlay lor power generation is As. 443.81 
crores. 

[English] 
Speed Pest Network 

894. SHRI HARISH NARAYAN PRABHU ZANTYE: 
Will the Minister of COMMUNICATIONS be please 10 stale: 

(a) the steps proposed to be taken to upgrade and 
expand speed post facilities in various States in 
competition with the pri l:ile parties and funds prOVided for 
the same; 

(b) whether the Govemment have received a repa>: 
from Experts Committee on expansion and modernisation 
of speed post network in the country; 

(c) if so, the details thereof and action taken thereon; 
and 

(d) the names of the places already covered and the 
places proposed to be covered under the speed post 
scheme in Goa during the next year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Various steps 
are being taken to upgrade the Speed Post service to 
compete with private oouriers as: 
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(i) Network expansion based on traffIC prospects. 
(ii) Provision of Letter lodgemer* facilities through wall-

equipped and computerised business offlC8S. 
(iii) Use of Computers to facilitate speedy processing of 

operations. 
(iv) Prompt response to enquiries. 

(b) and (c) No, Sir. There was no Experts Committee 
on expansion and modernisation of Speed-post network. 

. (d) Panaji is the only station in Goa on the Speed Post 
network. Pana; is connected to all national network 
stations and all inter-national network of countries. 

At Panaji, six locations provide the facility namely: 
(i) Panaji (ii) Margao (iii) Mapusa (iv) Vasco Da Gama (v) 
Bicholim (vi) Ponda 

Post OffIces In Kerals 
895. SHRI MULLAPPALL Y RAMCHANDRAN: Will the 

Minister of COMMUNICATIONS be please to state: 
(a) whether the Government propose to open new 

Post Offices in Kerala; 
(b) if so. the details thereof; 
(c) whether any representation for upgrading Branch 

Post Offices has been received; 
(d) if so, the details thereof; and 
(e) the reaction 01 the Government thereto? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. 
(b) Two branch post offices and 12 sub post offices 

are proposed to be opened during the year 1994-95. 
(c) Yes, Sir. 
(d) & (e). The information is being collected and will be 

laid on the table of the House. 

(Translation] 
Telephone under N.C.R. 

896. SHRI AMAR PAL SINGH: Will the Minister of 
COMMUNICATIONS be please to stale: 

(a) the names of the cities covered under the National 
Capital Region having the facility of direct telephone from 
Delhi; 

(b) whether this facility is not available for Meerut city; 
(c) if so, the reasons therefor; 
(d) whether any proposal to provide direct telephone 

facility for Meerut is under consideration of the 
Government; and 

(e) if so, by when a final decision will be taken in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS <SHRI SUKH RAM): (a) (1) Faridabad 
(2) BalIabhgartl (3) Kundli (4) Gurgaon (5) BahadLWgBlh (6) 
Ghaziabad <n Naida (8) Loni. 

(b) Yes, Sir. this facility is not, available. 
(c) When two telephone systems of adjacent short 

Distance' charging Areas have common Exchange 
boundaries, the calls from one system to the other are 

treated as local calls, Merrut and Delhi are not adjacent 
Short Distance area and do not fall under this category. 

(d) No, Sir. 

(e) Does not arise in view of answer to part (d) above. 

(English] 

Four laning of National Highway-S 

897. SHRI GOPI NATH GAJAPATHI: Will the Minister 
of SURFACE TRANSPORT be please to state: 

<a) the reasons for the delay in the construction work 
of the four laning of Cuttack-Bhubaneswar section of 
National Highway No. 5 in Orissa; 

(b) the expected date of the begining of the work; and 

(c) the time by which the work is likely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) 
There has been some delay in starting the work due to the 
process of selecting contractors and supeMslon 
consultants for differenl packages of the project in 
accordance wilh the requirements of the Wot1d Bank under 
whose loan assistance the project is being executed. 

(b) and (c) The works on these packages have 
commenced and are targetted to be completed by July, 
1998. 

(Translation] 

Thermal Power Plants In GuJarat 

898. SHRI N.J. RATHVA: Wi" the Minister of POWER 
be please to slale: 

<a) the number of Thermal Power Plants functioning in 
Gujaral as on January 31, 1995; 

(b) the quantity 01 power generated by these power 
plants; 

(c) whether the Government propose to set up some 
more Thermal Power Plants in GuJarat with Central 
assistance; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRlMATI URMILABEN CHIMANBHAI PATEL): 
(a) Fifteen thermal power plants were fwlctionIng In the 
Stale of Gujarat as on January 31, 1995. 

(b) During AprK 19~anuary 1995, 22158 MU of 
power was generated by these power plants. 

(c) to (e) Central assistance Is provided to the States 
in the form of block loans and block grants .and Is not 
related to any specific project/progranvne. 
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World Bank Aid to U.P. 
899. SHRI SURE NORA PAl PATHAK: Will the 

Minister of URBAN DEVELOPMENT be please to 
state: 

(a) whether the Ultar Pradesh Government has 
prepared the Uttar Pradesh Urban Development 
Project for the development of the important towns of 
the State to get aid from the World Bank: 

(b) if so, the details thereof: 
(c) whether the Uttar Pradesh Government has 

prepared any other project with International 
Development Assistance (IDA) etc. for the 
development and for improving the facilities in the 
slums; and . 

(d) if so. the details thttreof? 
THE MINISTER OF STATE IN THE MINISTAY 

OF URBAN AFFAIRS AND EMPLOYMENT (SHRI 
P.K. THUNGON): (a) Yes, Sir. 

(b) The proposal sent by the Uttar Pradesh 
Government which is in the form of an approach 
document. contains the following components : shelter. 
municipal services, water supply and sanitation. traffiC 
and transportation, technical assistance and training 
etc. The estimated cost of the Project is Rs. 600 
crores. The Project is proposed to be completed in 6 
years. The Project was discussed by the Ministry of 
Urban Affairs and Employment with the officials of 
the World Bank. However. since a rethinking is going 
on at the Bank at present regarding the funding of 
urban sector projects, it is not possible to comment 
as to when the project is going to be considered by 
the World Bank. 

(c) No, Sir. 
(d) Does not arise. 

{English] 
Vlaakhapatnam Steel Plant 

900. SHRI PARAS RAM BHARDWAJ: Will the 
Minister of STEEL be please to state: 

(a) whether mounting losses incurred by the 
Visakhapalnam Steet Ptant of Rashtriya tspat Nigam 
Umited is seriously affecting the very financial viability 
of the public sector giant; 

(b) if so. the factors responsible for mounting 
losses in VSP; and 

(c) the steps taken by the Government to bring 
VSP out from the red? 

THE MINISTER OF STATE OF THE MINISTRY 
(IF STEEL (SHRI SONTOSH MOHAN DEV): (a) and 
(b) The Company is expected to turn around and 
altain 100. percent capacity utilisation by the year 
1996-97 and earn net profit by the year 1997-98. 
The Company has not been able to achieve this 
target so far due to the following reasons:-

(i) Heavy capital related charges towards interest 
and depreciation. 

(ii) Initial gestation period. 

(iii) Increase in cost of inputs. 
(iv) Recessionary market trends. 
(v) Problems faced in the stabilisation of production 

in the Steel Melt Shop and continuous Casting 
Machines dure to certain unanticipated logistics 
problems, skill gaps, inadequate automation and 
reQuirement of additional facilities subsequent to 
commencement of operation. 

(c) For making the Company financially viable. 
Government of India approved in July. 1993 the 
proposal for reslruct~ring the capital base of the 
Company. With lhis, the Company received a relief 
of over Rs. 350 crcres per year on interest payment 
due to conversion of outstanding Governmenl loans 
partially into equity and partially inlo 7% Non-
Cumulative Preference Shares. Further, the Company 
has also taken up modifications as well as 
installalion of additional facilities in Ihe Steel Melt 
Shop and Continuous Casting Machines and obtaining 
necessary technological assistance from reputed 
foreign firm in order to achieve the target. 

[Translation] 

Coal Based Power Stations tn M.P. 

901. SHRI SUSHIL CHANDRA VERMA: Will the 
Minister of POWER be pleased 10 stale: 

(a) the details of proposals under consideration to 
set up coal based power houses through private 
sector in Madhya Pradesh; 

(b) the locations and the capacity thereof; 

(c) the quantum of coal required each year for 
each power stalion; and 

(d) whelher assenl 01 Coal India Limited has 
been received in regard to meet the requirement of 
coal in this regard? 

THE MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRIMATI URMILABEN CHIMANBHAI 
PATEL): (a) and (b) The details of proposals under 
consideration to set up coal based power houses 
through private sector in M.P. are as under:-

S.N. Name of the Project l.ocalion Capacity 
(OiSlt) (Proposed) 

1. Pend> TPS Chhindwara 500 MW 
2. Bhilal TPS Durg 500 MW 
3- Kotba West £xIn. TPS Bilaspur 420 MW 
4. Kortla W811 "fPS IliIII&pur 500 MW 
5- BInaTPS Sagar 1000 MW 
6- Birsingi1>Ur TPS ShahdoI 500 MW 
7. Kotba Eest TPS Bilaspur 500 MW 
B. Raigarh TPS flaigarh 1000 MW 
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(c) Out of the above mentioned power projects, annual 
coal requirement of three projects are available which are 
as under:-

S. No. Name 01 !toe P.oject ESlimated annual coal 
'equl.""",,,, (In MI.) 

1. Kettle West TPS 2.35 
2. Panch TPS 2.00 
3. I3NIei TPS 2.47 

(d) No, Sir. 
N.R.I. Licences for Beer production 

902. SHRI RAM PRASAD SINGH: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Union Government have introduced 
any new policy for issue of licence to Non Resident Indians 
for production of beer etc.; 

(b) if so, the details thereof and the reasons therefor; 
and 

(e) the incentives to be given to Indian citizens in 
setting up such industries? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): (a) No, Sir. 

(b) Does not arise. 
(e) No fiscal or financial incentives are given by the 

Government of India 10 Indian citizens or NRls. 

[English] 
Employment for Rural Women In FPI 

903. SHRI ANNA JOSHI: Will the Minister or FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) whelher a large number of rural women are being 
employed in the Food Processing Industries; 

(b) whether the Government have any scheme to 
assist women to start their own business; 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): (a) Yes, Sir, 

(b) to (d) Ministry does not operate any specific 
scheme targetted only for women. However, the Ministry is 
assisting in setting up of Food Processing Training Centres 
in the rural areas and assistance has been provided 
through the first 3 years of the 8th Plan for setting up 140 
such centres. These Centres besides training, would, 
alongwith District Industries Centres and State Nodal 
Agencies, disseminate information on various aspects of 
Food Processing. Emphasis for training rural women in the 
Agro Food Industries is given in the Food Processing 
Training Centres so as to ensure that they get "hands-on 
experience" in setting up and managing small Food 
Processing Units. Finances are available for women 
entrepreneurs from Mahila Udyog Nidhi Scheme operated 
by SlOB!. 

[Translallon] 
Widening of National Hlghway-2 

904. SHRI BHAGWAN SHANKAR RAWAT: Will the 
Minister of SURFACE TRANSPORT be pleased to state: 

(a) whether tenders have already been invited for 
implementation of the project for widening of Mathura and 
Agra road on the National Highway No.2 and converting it 
into four iane road; and 

(b) if so, the time by which a decision is likely to be 
taken threron, and construction work started on this 
project? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDISH TYTlER): (a) 
Yes, Sir. 

(b) As the work is in tendering stage, it is too early to 
indicate the date of start 01 ~ work. 

[English] 

Four Laning of Road 
905, PORF. SAVITHRI LAKSHMANAN: Will the 

Minister of SURFACE TRANSPORT be pleased to state: 
(a) whether Alwaye-Cochin·Quilon-Trivandrum route 

has been indentified for four laning; 
(b) if so, whether Trichur-Ernakulam is also included in 

the plan for four laning; 
(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHRI JAGD1SH TYTlER): (a) 
The work of four laning of Alwaye to Vyltila and Aroor to 
Sharthalai sub-sections of Alwaye - Cochin • Quilon . 
Tnvandrum route is under progress. 

(b) & (c) land acquisition for four laning work between 
Chalakudy to Alwaye sub-section of Trichur - Ernakulam 
section is included in the 8th Plan at an estimated cost of 
Rs. 3 crore, 

(d) Does not arise. 

Import of Coal by SAIL 
906. SHRI R. SUR ENDER REDDY: Will the Minister 

of STEEL be pleased to state: 
(a) whether the Steel Authority of India Limited (SAil) 

has decided to import Coal from Australia and China; 
(b) if so, the reasons for importing coal instead of 

using indigenous coal; 
(c) whether before taking the decision to increase 

import of coal, the SAil has consulted the Coal India 
Limited (CIL); 

(d) if so, the details thereof and the reaction of Cil 
thereto; 

(e) the quantity of coal likely to be imported during 
1995-96 and 1996-97 as compared to earlier years and the 
foreign exchange involved therein; 

(I) whether the imported coal is cost-efficienl vis-a-vis 
the indigenous coal; and 
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(g) if SO, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

STEEL (SHRI SONTOSH MOHAN DEV): (a) & (b) Yes, 
Sir, Steel Authority of India has been importing "Low Ash 
Metallurgical Prime Coking Coal" mostly from Australia. 
However, one ship load has been imported from China in 
the current financial year. SAIL imports coking coal to 
bridge the quantitative and qualitative gap between SAIL's 
requirements and availability from indigenous sources. 

(c) & (d) The requirements of coking coal for 
integrated steel plants including SAIL and the availability 
of coal are discussed in the joint meeting of the Ministry 
of Steel, Coal, Railways, Planning Commission, Steel 
Authority of India Limited, Coal India Ltd, etc. held in 
January/February every year. Imports are decided based 
on the gap between the reqUirements of steel plants and 
availability of ~/)king coal from indigenous sources. 

(e) SAIL ~n to import 6 MT of coking coal during 
1995-96. The . 'ntity to be imported during 1996-97 will 
depend on the availability of indigenous coal during 1996-
97. The details of imports during the last three years 
(based on actual receipts) are as under: 

t. Total Quantity (Million 
tonnes) 

2. Foreign exchange 
lrM>ived US S million 
(Cael lrM>ioa value 
plus freight paid In US 
$ to 1he foreign _. 
engaged agaInet FOB 
(T) oontracta.) 

3. Appro •. value including 
freight in crores 
Rupees (appro.. Rs. 
equivalent of SI. No. 2 
plus the freight paid to 
the freight paid 10 
Indian vessels ~n 

Indian Rupees) 

1l1li2-93 111113-i4 1994-96 
(upto Dec .• 

94) 

4.248 4.750 3.865 

229.1 247.3 203.6 

779.6 689.1 719.2 

(f) and (g) The imported coking coal is cost efficient 
due 10 low ash and superior coking propensities as 
compared to indigenous coking coa\. Better quality of 
coking coal with low ash content improves coke quality 
and reduces the coke rate. This in turn Improves blast 
fumace productivity and reduces the production cost. 

Widening of National Hlghway-17 
907. SHRI P. C. CHACKO: Will the Minister of 

SURFACE TRANSPORT be pleased to state: 
(a) whether some requests for strengthening and 

widening of National Highway No. 17 have been received 
from Government of Kerala; 

(b) If so, the details thereof; 
(c) whether these requests also include widening of 

National Highway No. 17 between kodungallore and 
Paravur; 

(d) whether any decision on these requests has since 
been taken; and 

(e) if so, Ihe details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDI3H TYTi.EP~ (a) 
No proposal for strengthening and Widening of NH 17 has 
been received from th., Government of Kerata. 

(b) to (e) The question does not anse. 

Transportation of Urea 
908. SHRI MAHESH KANODIA: Will the Minister of 

CHEMICALS AND FERTILISERS be pleased to state: 
(a) whether there is a shortage of railway wagons for 

transporting Urea, 
(b) if so. whether hiS Ministry has taken JP the matter 

wltn the Ministry of R"ilways, and 
(e) if so. the response of the Ministry o! R~" :.::',,, 

thereto? 
THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FER'T'ILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF Ei.ECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (cj 'T'he overall availability of railway 
wagons for movement of urea during the current Rabi 
season has been satisfactory. It has contributed to the 
acceleration in despatches of urea, which have totalled 
81.68 lakh lonnes during the period from october 1994 to 
February 1995 as compared to despatches of 69.88 lakh 
tonnes during the corresponding period of Rabi 1993-94. 
In a transport operation of thiS magnitude, localised 
imbalances in demand and wagon availability are bound 
to occur. During the DUSY season. the cc:npeting 
demands from other core sector industries occaslonal!y 
result In a time lag between placement of demand and 
supply of wagons. Such bottlenecks are removed through 

.inter-ministerlal coordination. 

Selling of Heroin for Covert Operations 
909. SHRI SHRAVAN KUMAR PATEL: Will the 

Minister of EXTERNAL AFFAIRS be pleased 10 slate 
(a) whether attention of the Government has been 

drawn to the news-item captioned "Sharif alleges orugs-
lor-arms plan" appeared in 'The Hmduslan Times' dated 
September 13, 1994; and 

(b) if so, the facts of the matter reported therein and 
the reaction of the Government therelo? 

THE MINISTER OF EXTEFlNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes, Sir. 

(b) Government are aware thaI Pakistan is aiding and 
abetting the cross-border terrorism directed against India 
out of finances from different sources including funds 
generated through trafficking in drugs and narcotics. 
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Government are firmly resolved to take all necessary 
measures to counter terroriSts. and will remain vigilant 
about material, financial or any other support extended 
from outside quarters in sustenance of activities directed 
against India. 

{Translation] 

Trade related Intellectual Property Rights 

910. SHRI VILASRAO NAGNATHRAO GUNDEWAR: 
Will the Minister of CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether prices of drugs patented after the 
implementation of the Trade Related Intellectual Property 
Rights (TRIPS), are likely to increase; 

(b) if so, the projected percentage increase in prices; 
and 

(c) the names of medicines whose prices are likely to 
be increased? 

THE MINISTER OF STATE IN THE MINISTRY OF 
. CHEMICALS AND FERTiLIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARTLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EOUARDO 
FALEIRO): (a) to (c) The impact of the TRIPS Agreement 
on the prices of drugs, patented aller the coming into force 
of the TRIPS Agreement will depend on a number of 
factors, including the nature of the availability of the 
therapeutiC equivalent substitute non-Patented drugs in the 
market, licensing and marketing strategies adopted by the 
Patent holders, including the option of the local 
manufacturing and interplay of market forces. 
{English] 

Green Peace on India'. Nuclear Policy 

911. SHRI BIJOY KRISHNA HANDIQUE; Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the current report of an international 
environmental group, Green Peace, containing wrong dala 
and inaccUracies in respect of India's nuClear policy and 
capabilities; and 

(b) if so, the steps being taken by the Government in 
this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHAI 
PRANAS MUKHERJEE): (a) Government is aware that 
Green peace has recenUy published a booklet entiUed 
"Nuclear Proliferation Reports" which also Includes a 
report on India. 

(b) Government has been reiterating in all relevant 
multilateral fora that its nuclear programlllfll is exclusivelv 
geared towards peaceful purposes. 

Alliatance to Japan 
912. SHRI K.G. SHIVAPPA: Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 
(a) whether the Govemment have provided relief 

materials to Japan for earthquake victims in Kobe; and 
(b) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes, Sir. 

(b) Relief materials consisting of Baby Milk Powder, 
Biscuits, Pencils, Erasers, Sanitary Napkins, Woollen 
Blankets and Tea valued at Rs. 2.97 crores including 
freight and handling charges have been supplied. 

S.T.D. FACIUTY In U.P. 
913. SHRI RAJENDRA AGNIHOTRI; Will the Minister 

of COMMUNICATIONS be pleased to slate; 
(a) The number of districts in the hill areas of Garhwal 

region of Uttar Pradesh so far connected with STD facility; 
(b) the number of village Panchayats provided with 

this facility so far; and 
(c) the proposed programme to provide this facility In 

the remaining Panchayats? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM); (a> As on 
28.2.95, STD facility has been given to five districts of the 
hill areas of Garhwal region of Uttar Pradesh. 

(b) Such facility is yet to be provided to village 
Panchayat public telephones of this region. 

(c) Govt. has adopted a policy to provide STD facility 
from the village public telephones wherever found 
technically feasible. 

[Translation] 
Gurgaon Raoe! 

914. SHRI SAJJAN KUMAR: Will the Minister of 
SIJRFACE TRANSPORT be pleased to state: 

(a) whether there is any plan for widening of Gurgaon 
road proceeding towards Indira Gandhi International 
Airport; and 

(b) if so, the details thereof? 
THE MINISTER Of STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHRI JAGDISH TVTLER): (a> 
Yes, Sir. 

(b) There is provision in the 8th FIVe Year Plan, 
1992-97, for widening of Gurgaon road (NH No.8) from 4 
lane to 6 lane from Km. 19 to 30. 

PrtntIHtlon of Telecom Servlcea 
915. SHRI RAMPAL SINGH: 

SHRI K.G. SHIVAPPA: 
SHRI V. KRISHNA RAO: 
SHRI JANARDAN MISRA: 
SHRI KOOIKKUNNIL SURESH: 
SHRI CHmA BASU; 
SHRI PHOOL CHAND VERMA: 
SHRI P. KUMARASAMY: 
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SHRI PANKAJ CHOWDHARY: 
SHRI VIJAY NAVAL PATIL: 
SHRI HARISH NARAYAN PRABHU ZANTYE: 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

(a) whether the Government have taken a final 
decision regarding privatisation of telecommunication 
services; 

(b) if so, the details thereof; 
(c) the date from which the above mentioned decision 

is likely to be Implemented: 
(d) whether Social Audit Panel has criticised the 

prlvatisatlon polley of Telecom Services; 
(e) if so, the details thereof; and 
(f) the reaction of the Government thereto? 
THE MINISTER OF STATE OF THE MINISTERY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. The 
private sector is being allowed to enter the field of 
providing basic services along with the Department of 
Telecom. as per the National Telecom Policy. 

(b) and (c) The Government has Invited tenders (with 
effect Irom 16· 1-1 995) from Indian registered Companle. 
to supplement the ellorts of the Department of 
Telecommunication for provision of basic telephone 
service. and the last date for submission of tenders in this 
regard Is 30th March, 1995. 

(d) No, Sir. 
(e) and (0 Does not arise In view of (d) above. 

[English) 
Cillulir T.llphon.1 

818 SHRI RAM VILAS PASWAN: 
SHRI SRIKANTA JENA: 

Will the Mlnl.ter 01 COMMUNICATIONS be pleased to 
.tltl: 

(.) wh.thlr thlre h.ve beln .ome c •••• of awarding 
oontrlot. tor cellullr phone. without following the norm&! 

1111·12 

Onantlty VIIIu. 

NAl.CO 3,71,435 172.118 
Alumina 
AluminIUm 81,117 213,87 
IlALCO 
Alumina 
Aluminium 273 1.7. 

(c) The prOjections 01 production of aluminium during 
8th Plan of NALCO and BAL.CO are 10,21,000 MT and 
4,75,000 MT, respectively. Durl", the 8th Plan NALCO 
plans to export 3,40,000 tonnes of aluminium. BALCO has 

20-470 LSS/9S. 

rules and the observations of Delhi High courVSupreme 
Court; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the corrective measures proposed to be taken in 
the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) to (c) No Sir. 
The Hon'ble High Court and Supreme Court upheld the 
selection criteria adopted by DOT. However, In case of 
certain bidders, a reconsideration of the bids was ordered 
by the Hon'ble Courts and same was done before 
awarding the contracts. The selection criteria relating to 
eligibility; technical, commercial and financial conditions 
was uniformly supplied to all the bidders. 

[Translation] 
Employment In PSU. 

917. OR. RAM KRISHNA KUSMARIA: Will the Minister 
of MINES be pleased to state: 

(a) the number of persons employed In the various 
aluminium producing Public Sector Undertakings; 

(b) the export performance of each 01 these units 
during the last three years; and 

(c) the projected production and exports to be made 
by each of these units during the Eighth and Ninth Five 
Year Pian.? 

THE MINISTER OF STATE OF THE MINISTRY OF 
MINES (SHRI BALRAM SINGH YADAVA): (a) The number 
of person. employed In National Aluminum Company 
Umlted (NALCO) and Bharat Aluminium Company Umlted 
(BAL.CO) the two producers of aluminium metal In the 
PubliC Sector In the country 18 U loUow.:-

NALCO • 8,065 
BALCO • 7,608 
(b) The export performance of NALCO and BAL.CO 

during the Iut three years h... been as lollow.: 

1l1li2·. 1113-t4 

Qutnlll)' Vllue Quantlly VIIUI 

4,8,818 201 .• 3,71,008 181.83 

88.771 328.70 80.037 228.81 
141 0,10 

170 0.l1li 28 0.15 

not made any projection of export 01 aluminium during the 
8th Pian. 

For 9th Plan no projection for production and export 
have been made by these Companies 80 far. 
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Hindi Officer. In Mission. 
918. SHRI MRUTYUNJAYA NAYAK: 

SHRI ANAND AHIRWAR: 
Will the Minister of EXTERNAL AFFAIRS be pleased 

to state: 
(a) whether the Government review the work of Hindi 

Officers posted in the Missions abroad; 
(b) if so, the number of such officers, who were not 

found doing their official work in Hindi anlil the action taken 
against them; and .. 

(c) if not, the reason therefor and the corrective 
measures b8ing taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI R.L BHATIA): (a) Yes Sir. 

(b) At present Hindi Officers are posted the Indian 
Missions in Port Louis, Port of Spain, London, Georgetown 
and Paramaribo. They are performing their duties for 
propagation of Hindi and implementation of Official 
Language Policy in their respective Missions satisfactorily. 

(c) Does not arise. 

ElectrlflcaHon In Harljan Colonie. 
919. SHRI CHHEDI IASWAN: Will the Minister of 

POWER be pleased to state: 
(a) whether the Union Govemment have any proposal 

to provide power connections in Harijan colonies and in 
tribal villages on priority basis; 

(b) if so, the Instructions given to the various State 
Governments. Rural Electrification Corporation and its 
allied agencle' In thl' regard; and 

(c) the extent 10 which the above proposal has been 
Implemented In Yarlou, States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL): 
(a) and (b) With a view to providing electricity connections 
to Hanjan Colonie, and Tribal Village. on priority basis, 
Rural EI~etrificalion Corporation (REC) has been extending 
concelllonal asslatance 10 State Electricity Boards (SEBs) 
on preferential terms and oonditions. REC has alllO been 
advising the sea. to IaIW up .lectrlfication of Hatijan 
CoIonI .. along with the main villages. Fl.Il1her, SEBa heve 
be." I'tCtntly l1Iquested to lnatal dllttlbl.ltlon ttanslormel'l 
It the HBlijan CoIonl .. , at part of the village eiectnflcation 
lChemes. 

(c) At per the ayailable Information, 2,62,960 Harijan 
Colonie. and 78,081 tribal vlllag" haye been electrified 
upto December, 1984. 

(EnQ/ishj 
New Telecom SYlt.m 

920. SHRI TARA SINGH: 
SHRI V. SREENIVASA PRASAD: 
SHRI P .C. CHACKO: 
SHRI P. KUMARASAMY: 
SHRI PARASRAM BHARDWAJ: 
SHRI MANIKRAO HODLYA GAVIT: 

SHRI SHIV SHARAN VERMA: 
Will the Minisler of COMMUNICATIONS be pleased to 

state: 
(a) whether the Government propose to introduce a 

system which is the prototype of British Telcom. Network, 
specifically the system in use for external plant records 
data capture and purification, initially in Delhi and Bombay; 

(b) if so, the details thereof; 
(c) whether any high level delegation was sent to UK 

to study this system; 
(d) if so, the details thereof; and 
(e) the time by which it is likely to be introduced? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) and (b) A 
pilOt project to improve the reliability of cable data and 
records is contemplated in Bombay and Delhi with over 
two million telephones. Suitability of such a system which 
checks on correctness of extemal plant records and tests 
the cable pairs for faults is under examination. Such 
systems are alse in use in UK Telecom System. 

(c) and (d) Two JAG Officers, one from MTNL and 
one from TEe, were deputed to London for 6 days to study 
the system working in London. 

(e) No final decision has been taken in the malter. 

(Translation] 
National Highway. In Msharlshtr. 

921. SHRI DATTA MEGHE: Will the Minister of 
SURFACE TRANSPORT be pleased to Itate: 

(a) the total length of the National Highways in 
Maharash!ra; and 

(b) tlotl financial assistance provided for the 
maintenace of National Highways in 1994-95? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) 
2918 Km. 

(b) An amounl of Rs. 16.63 erare. hal been released 
to thl State Government of Maharashtra in respect of 
maintenancBlrepalr of National Highways during 1994-95 
80 far. 

(EnQlishj 
ROld fran'port 

922. SHAI LOKANATH CHOUDHURY: Will the 
Minister of SURFACE TRANSPORT ba pleased to state: 

(a) whether the revenue accrued 10 the Cantre from 
road tranaport hu Increased man! fold compared to the 
expenditure on road. made by the Centre during the last 
five years; and 

(b) If 80. the detall. thereof? 
THE MINISTER OF STATE OF THE MINiSTRY OF 

SURFACE TRANSPORT (SHRI JAGDISH TYTLER); (a) 
and (b) The collection of revenue on road transport and the 
expenditure on maintenance and development of roads are 
basically State subjects. The mode of coUection of revenue 
on road transport Is of different types such as octroi, toll on 
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bridges, passenger tax, permit fee, fees on motor 
vehicles etc. Further, these di'fers from State to State. 
Therefore, no consolIOCl<f,(j ,scord in this regard is 
available. However, it is estimated that the expenditure 
on roads and road transport is 30% of the revenue 
collected on road transport. 

Government Accommodation 
923. SHRI V.S. VIJAYARAGHAVAN: W~I the 

Minister of URBAN DEVELOPMENT be pleased to 
slate: 

(a) whether the Union Government have any plans 
to construct more' residential accommodation for Central 
Govemment Employees In Delhi; 

(b) if 80, the details thereof; and 
(c) the other steps proposed to be taken to clear 

the huge backlog in allotment of Government 
accommodation to the employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) I. The number of quarters under construction 
and recently sanctioned are as under: 
UNDER CONSTRUCTION: 
A(Q NeIvu ~ 

(W) M.8. I"IO.a 
RECENTLY SANCTIONED: 

T·III 0Ia. 
T·IV 0Ia. 

135 Noa. 
112 Noa. 

8 (Q s.amr x R.K. Pur_ T·V Ora. 200 No&. 
(i) -<10- TN Ora. 1M No&. 
(III) -<10- T·IV Ora. 98 No&. 
(iii) -<10- Hoet818 106 Su ... 
(v) DIZ Iv.. T ·111 60 No&. 
(vi) MInID RoIId T·IV S6 No&. 

II. Land for construction of residential 
accommodation at the following places has been 
identified and the proposals are at the planning stage:-

Q) Land at Rouse Avenue (Mata Sunder Area) 
(iI) Land at Dev Nagar. 

(iii) Land near INA Mkl (Aliganj Area). 
(iv) Land In Moti Bagh. 
(v) Land In Vuant Vihar. 
(vi) Land at Ghatoml. 

(c) Depending upon the availability of funds, 
schemes will be formulated for construction of 
Govemment accommodation for clearing the backlog. 

Fax Machine. 
924. SHRI "MAR ROYPRADHAN: Will the Minister 

01 COMMUNICATIONS be pleased to state: 
(a> the placea In West Bengal from where demands 

for inllallation 01 FIX Machine. & PCOs with STD have 
been received by Ilia Ministry during 1993 and 1994; 

(b) the place. where these facilities have been 
provided u on December 31, 1994; and 

(c) the places where these facilities are likely to be 
provided during 1995-961 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) The 

required information is given in the Statement-I 
enclosed. 

(b) The required information is given ", i"e 
Statement-ll enclosed. 

(c) Bureaufax facility is likely to be IJrov,ded in 
Kharagpur, Suri and Tamluk DTOs and Dinh?'~ and 
Khagra Telecom Centres during 1995-96. 

Statement-l . 
Demand for Bureau·Fax Centre received from 

Year-1993 (1) I.I.T. Kharagpur (Installed in 1993) 
(2) New Jalpaiguri Railway Station (Ii~stal,~d 

in 1993) 
1994 (1) Canning (Installed in 1994) 

(2) Dinhala(lnstalialion largetled for 1995·96) 

STATEMENT-II 
Places in West Bengal where Fax & peGs with STD 

have been provided as on 31.12.1994. 

1. C.T.O. Calcutta 
3. Calcutta "'Ipur O.T.O. 
5. Calculla ITO O.T.O. 
7. Calculla Pari< Street O.T.O. 
9. GaIcuIIa Shyam Bazar O. T.O. 

11. KrIshnIlQlll O.T.O. 
13. Calcutta Jadrpur 
15. GaIcuIIa 8eadon SIr&el O.T.O. 
H. Calcutta EnIaIly O.T.O. 
19. Calcutta Natajl Nagar O. T.O. 
21. Ranagllal O.T.O. 
23. Howrah Railway Stalion T.C. 
25. Chlnsurah T.C. 
27. Kadam T alia 
29. SSKM HospItal T.C. 
31. Bagulhal T.C. 
33. I\5an8oI O.T.O. 
35. BanIcurII O.T.O. 
37. Ilerhampor8 (W8) O.T.O. 
39. Ranlganj O.T.O. 
41. Mldnapora O.T.O. 
43. liT Kharagpur T.C. 
045. Jalpalgurl O.T.O. 
47. MaIda O.T.O. 
048. Bakn Ghill O.T.O. 
51. N_ Jalpalgurl R.s. T.C. 

2. Barrackpore O. T.O. 
4. Calcutta Bldhannag'" 0 .•. 0. 
6. Calcutta MG Road O.T.O. 
8. Calcutta A. V. A"'lIl1Je D T .0. 

10. Howrah O.T.O. 
12. B .... aga O.T.O. 
14. Bandel O.T.O. 
16. Calcutta Behala O.T.O. 
18. Calcutta Nagar Bazar O.T.O. 
20. St1ri Rampur O.T.O. 
22. Calcutta Esplanade TC 
24. Ulta Oanga T.C. 
26. Chandan Nagar T.C. 
28. R.G. Kar hospital T.C. 
30. Canning Town T.C. 
32. Uibefla T.C. 
34. Bardwan O.T.O. 
36. Durgapur O.T.O. 
38. BoIpur O.T.O. 
<40. PuNKs O.T.O. 
42. Durgapur Steel Plant T.C. 
44. SIIiguri D.T.O. 
46. OarlMing O. T.O. 
48. CoocI1 Behar O.T.O. 
50 Ralganj D.T.O. 
52. Asansol Railway Stalion T.C. 

HUDCO Ties with South Atrlcan Agencies 
925. SHRI BRAJA KISHORE TRIPATHY: Will the 

Minisler of URBAN DEVELOPMENT be pleased to 
slale: 

(a) whether HUDCO is negotialing wilh Soulh 
African agencies to co-operate in the field of nousinll 
and urban development; 

(b) if 80, the progress made 80 far in Ihis regard; 
(e) whether HUDCO has the extra poler"I." to meet 

the desired targets; and 
(d) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) HUDCO participated in the INDEXPO-94 
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ExhIbItion held at Johannesberg In August 1994 and the 
projecIlon cI Its achievements in the exhibition evinced a 
lot of Int ...... on the South African side, This was followed 
up by the visit of Director General, Department of Housing, 
South Africa who IOUght HUDCO's assistance to the South 
African Govt. 's programme of providing one million houses 
in the 5 year period, 1994-99. Subsequently, a 
Memorandum cI Understanding was executed between 
Director General, Ceptt. of Housing, South Africa and 
CMD, HUDCO on 13,12.94 In which the areas of 
collaboration were identified, As provided in the MOU, 
HUDCO mission Is presently visiting South Africa for 
identifying the specific action areas of cooperation between 
HUDCO 8nd Department of Housing, South, Africa. 

(c) 8nd (d) The details of the Cooparation arrangement 
wiN depend on the outcome of the negotiations being 
conducted by the HUDCO Mission. 

Aut.tanc. provided to GuJarat 
926. SHRI SHANKERSINH VAGHELA: Will the 

Minister of FOOD PROCESSING industries be pleased to 
state: 

(a) whether the Govemment provide assistance to the 
fruit 8nd vegetable based industries in Gujarat; 

(b) if so, the details of &ssistance provided during the 
last two yea ... 8nd proposed to be provided during the next 
financial year; and 

(c) whether certain schemes regarding fruit and 
wgetablHlased industries in Gujarat are pending with the 
Govemrnent :or approval? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): (a) to (c) The Ministry of Food Processing 
'industries is Implementing various developmental plan 
8Cheme8 which seek to provide assistance for setting up of 
new/expansiorv'upgradation of fruit & vegetable processing 
IM'lits in various States including Gujarat. The following 
usistance has been provided to Gujarat during the ~ears 
1992-93 and 1993-94. 

1992-93 
1993-94 

Amount of Purpose 
assilltance released 

As. 2.30 lakhs For setting up of one 
Food Processing and 
Training Centre 

Besides, an assistance of Rs. 6.00 lakhs has been 
provided to Gujarat Agro Industries Corporation Ltd. 
Ahmedabad for setting up of 2 Food Processing and 
Training Centres in the State of Gujarat. As the proposal 
seeking assistance has to be mooted by the organisation 
in the Stalel concerned, extent 01 assistance to be 
provided in the next financial year is not possible to be 
anticipated at present. 

A proposal from Gujarat Agro Industries Corpn. Ltd., 
Ahmedabad seeking assistance lor setting up of Agro 

Parlours in the State of Gujarat and Rajasthan has been 
received during the current financial year 1994-95. Action 
has already been initiated on it. 

[T rans/ation] 
Foreign and Indian Companies 

927. SHRI CHINMAYANAND SWAMI: 
DR. ASIM BALA: 
SHRI SOBHANADREESWARA RAO VADDE: 
SHRI MULLAPPALL Y RAMACHANDRAN: 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

(a) whether the Department of Tele-communications 
has finalised its policy regarding entry of foreign and Indian 
Companies into the Telecom Sector; 

(b) if so, the details thereof; 
(c) whether any security measures would be adopted 

when the private foreign companies will control the 
telephone system in the country; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) and (b) Yes, 
Sir. Government has invited tenders from registered Indian 
Companies for their participation in supplementing efforts 
of Department of Telecom. for provision of basic telephone 
services as envisaged in the objectives of National 
Telecom. Policy 94 announced in May, 94 guidelines for 
implementation thereof were issued in Sepatember 94. A 
bidder company participating in the tender process may be 
a joint venture with foreign companies subject to be 
condition that foreign equity in the company does not 
exceed 49%. 

(c) and (d) In the conditions of the tenders specific 
clauses have been included where all foreign personnel to 
be deployed by the licencee for installation operation and 
maintenance 01 the licencees network shall be security 
cleared by the GoYl. of India prior to their deployment. 
There is also a provision for taking over the service 
equipment and the networks of the licences in part or in 
whole of the service area in case of emergency or war or 
low intensity conflict or any other eventuality in public 
interest as declared by the Govemment of India. 

[English] 
Indian POWs In Pak Jails 

928. SHRI S.P. YADAV: 
SHRIMATI SAROj DUBEY: 
SHRI D. VENKATESWARA RAO: 
MAJ. GEN. (RETD.) BHUWAN CHANDRA 

KHANDURI: 
SHRI PANKAJ CHOWDHAAY: 
SHRI BRIJ BHUSHAN SHARAN SINGH: 
SHRI CHANDRESH PATEL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the number of Indian POWs In jails in Pakistan; 
(b) the reasons lor their non-release by Pakistan; 
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(c) whether there are about 700 other Indians 
including women still in Pak jails; 

(d) if so, the details thereof; and 

(e) the efforts madelbeing made by the Government 
for the early release of Indian POWs and civilians from Pak 
jails? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) According to available 
information, 54 missing Indian defence personnel are 
believed to be in custody in Pakistan, 

(b) Pakistan, unfortunately, has been maintaining that 
there are no such Indian defence personnel in its custody, 
It is regretable that Pakistan has not yet responded 
positively to the numerous constructive proposals made by 
the Indian side over the years for resolving this 
humanitarian issue. Pakistan is yet to fulfil the specific 
commitment made by it at the Sixth Round of Foreign 
Secretary level talks in Delhi in August 1992 for entering 
into technical level consultations with India for resolving 
this long-standaing issue to mutual satisfaction 

(c) and (d) According to available information, at 
present there are 1067 Indian civilian prisoners, including 
women, under detention in Pakistani jails. 

(e) The Question of the early release and repatriation 
of all Indian prisoners under detention In Pakistan has 
repeatedly been taken up with the Government of 
Pakistan. These efforts continue. 

Urban Land Ceiling Act 

929. SHRI RAM NAIK: Will the Minister of URBAN 
DEVELOPMENT be pleased to state' 

(a) whether the government have received a 
demand for repeal of Urban Land Ceiling Act; 

(b) if so, the reasons stated for the demand; 

(c) whether the repeal of the Act is under 
consideration of the Government; and 

(d) if so, since when and the reasons for not 
taking the deciSion thereon so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN AFFAiRS AND 
EMPLOYMENT (SHRI P,K, THUNGON): (a) Yes, 
Sir. There was a demand for repeal 01 the Urban 
Land (Ceiling & Regulation) Act, 1976 by State 
Governments, 

(b) They wanted to frame their own Act to 
take into account their own Ad. to take into 
account their requirements and needs. 

(c) No, Sir. 

(d) The question does not arise. 

Bally Vlvekananda Bridge 
930. DR. ASIM BALA: Will the Minister of 

SURFACE TRANSPORT be pleased to state: 
(a) whether Bally Vivekananda Bridge over 

Ganga in Calculla is a security hazard; and 
(b) if so, the effective steps taken or 

proposed to be taken in this regard? 
THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) and (b) Bally 
Vivekananda Bridge over Ganga in Calcutta is a 
rail cum road bridge, being maintained by the 
Railways. Some of the steel trough plates 
supporting the road deck have been found 
distressed and are being repaired/replaced for 
which necessary sanction has been accorded. 

[Trans/allon) 
Inclusion of Indore in Basic Services Resources 

931. SHRIMATI SUMITRA MAHAJAN: Will tho:! 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government have received any 
representation for the inclusion of Indore in the Basic 
Services Resources Programme meant for urban poor; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON) (a) No representation for inclusion of Indore 
under the Centrally sponsored Scheme of Urban Basic 
Services for the Poor has been received. 

(b) Does not arise, in view of (a) above. 

[Eng/ish] 
Increase In Drug Prices 

932. SHRI MOHAN RAWALE: Will the MINISTER 
FOR CHEMICALS & FERTILIZERS be pleased to state: 

(a) whether attention at the Government has been 
drawn to the news-item captioned 'Concern at proposed 
price hike of drugs' appearing in 'The Hindustan Times' 
dated February 18, 1995; and 

(b) if so, the reaction of the Government thereto? 
THE MINISTER OF STATE IN ATHE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) and (b) The news item has been seen, 
There will be no impact of the TRIPS Agreement on the 
pri<.es 01 the existing drugs in the market whether patented 
or non-patented. The impact of the TRIPS Agreement on 
the drugs, which will be patented after the coming in force 
of the TRIPS Agreement will depend on a number of 
factors, including the nature of the availability of the 
therapeutic equivalent substitute non-patented drugs in the 
market, licencing and marketing strategies adopted by the 
patent holders, including the option of the local 
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the general scenario that might be prevailing in the 
international market. 

{Translation J 
Accommodation for P & T Employees 

933. SHRI HARI KEWAL PRASAD: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether any target was fixed for construction of 
quarters for Post and Telegraph employees during last 
three years; 

(b) if so, the details thereof, State-wise; 
(c) whether the said target was fully achieved; 
(d) if not, the reasons therefor; and 
(e) the reaction of the Government thereto? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) Department 
of Post 

No. Sir. 
Oeptt. of Telecom. 
The target is not fixed on yearly basis, however a 

target has been fixed to achieve 14% overall satisfaction 
level by end of 8th Five Year Plan (1992-97). 

(b) to (e). Department of Post 
Does not arise in view of (a) above. 

Oeptt. of Telecom. 
Information is being collected and will be laid on the 

Table of the House. 

Nehru Rozgar Vojna 
934. SHRI BALARAJ PASSI: Will the Minister of 

URBAN DEVELOPMENT be pleased to state: 
(a) whether a number of drawbacks exist in Nehru 

Rozgar Yojna as per the study conducted by the 
Comptroller and Auditor General of India, in this regard 
recenlly; 

(b) if so, the salient features of the study conducted 
and the details of recommendations made in this regard; 
and 

(c) the details of steps being taken to make this 
scheme Successful? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON) (a) Yes, Sir. 

(b) and (c) A gist of salient features of the study and 
sleps taken by Government is given in Statement-I and II. 
No recommendations as such were made by the Audit. 

The Vojana was launched with the objective of 
generating self-employment and wage-employment 
opportunities fOl' the urban poor. Its implementation is 
being monitored vigorously to ensure that the benefits 
reach the target groups. Steps ta~en to accelerate the 
pace of implementation of the Yojana are given in 
Statement-II. 

STATEMENT-I 
Gist of Salient Features of Study on Implementation of 

Nehru Rozgar Yojana 
1. The target of one million beneficiaries per year not 

expected to make any Significant ImpacVdent on the 
problem of urban poor. 

2. Shortfall in the achievements. 
3. Non release of Central Share of funds on the basis 

of urban population and incidence of urban poverty and 
some States gelling less than their due, while other got 
funds in excess of what they were entitled to. 

4. Non utilisation of funds by StateslUTs during 
1989-90. 

5. Partial utilisation of funds by majority of the States 
in the subsequent years. 

6. Delay in release of State Share. 
7. Delay in processing of loan applications under the 

Scheme of Micro Enterprises. 
8. Special target group not fully covered. 
9. Misutilisation of subsidy in some cases. 

10. Subsidy loan ratio not mentioned in some cases. 
11. Employment of private contracatorslagencies 

under the Scheme of Wage Employment. 
12. Material Labour Ratio not maintained under the 

Scheme of Urban Wage Employment. 
13. Records of assets created not being maintained by 

some States under the Scheme of Urban Wage 
Employment. 

14. The Scheme of Urban Wage Employment 
implemented in Cities with population more than one lakh. 

15. Implementation of the Housing & Shelter 
Upgradation in towns with less than one lakh population. 

16. State level monitoring units not set-up. 
STATEMENT-II 

Sleps taken lor Effective Implementation of the Nehru 
Rozar Yojana 

(i) With effective from 1.4.92, a Management 
Information System (MIS) has been evolved for 
monitoring the Yojana. Most of the States have 
started sending progress report in the MIS 
Profcrma. 

(ii) To enable the State Government officials to fill up 
the MIS forms properly, several workshops have 
been held at various places with a view 10 explain 
the various columns of the MIS Proforma. 

(iii) A High Powered Committee on Institutional Credit 
Support has been constituted and the Commillee 
met twice in July, 1991 and Sept., 1993 to consider 
the various bottlenecks In the Implementation of the 
Scheme of Urban Micro Enterprises through 
Institutional Finance by the Banks. Third Meeting of 
the High Powered Commillee was held In 
September, 1994. 

(Iv) During the meeting of the High Powered 
Committee, !nil representative of RBI and Deplt. of 
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Economic Affairs suggested the association of 
banks alongwith the Urban Local Bodies in the 
Identification process of beneficiaries under SUME. 
Accordingly, instructions have been issued to all 
the State GovemmentslUT Administrations to set 
up Task Force at the local level viz. for each town 
coveredllo be covered under the NRY. The 
composition of Task Force shall be the Chief 
Executive OfficerlMunicipal Commissioner, a 
representative of Lead Bank, a representative of 
two-three other major banks, a nominee of District 
Employment Office and if such a town is covered 
under Urban Basic Services for the Poor (UBSP) 
Programme, Community Organiser or Project 
Officer of UBSP may also be co-opted under the 
Task Force. Leading Non Govemmental 
Organisations (NGOs), If any, worKing in the area 
may also be associated preferably. 

(v) Four Meetings at the Secretary level were 
convened during June, 11i191 , February, 1992, 
April, 1993 and July, 1994 for reviewing the 
performance of NRY. 

(vi) Several review meetings have also been held with 
the representatives of State slUTs at Delhi a6 also 
the officers from the Ministry visited several 
State slUTs with a view to review the performance 
of NRY. 

(vii) Towards the last quarter of the 1993, Planning 
Commission has given the work of evaluation of 
NRY in five States namely, Maharashtra, Orissa. 
Andhra Pradesh, Gujarat and Tamil Nadu to 
Operations Resoarch Group (ORG), Baroda. It is 
understood the ORG has since submilted the 
report to Planning Commission and their reaction 
to the said report is awaited. 

(viii) State specific letters Indicating the performance 
on implementation of the Yojana, had been 
issued in September, 1993 again in September, 
1994 to all State Govts.IUT Administrators with a 
request to increase the tempo of performance so 
as to achieve the utilisation of unspent funds 
available with them. 

(ix) Due to non receipt of utilisation certificates from 
States, letlers from the level of Joint Secretary in 
the Ministry of Urban Development had been sent 
to all State Secretaries towards the end of 1993 
followed by several reminders for expediting the 
utilisation certificates to enable this Ministry to 
release funds. 

(x) On the Implementation of Scheme of Housing & 
Shelter Upgradatlon (SHASU), A 0 .. 0. letter from 
Joint Secretary In the Ministry had been sent to all 
State Secretaries in February, 1994 requesting 
them to submit more and more projects to Housing 
& Urban Development Corporation (HUDeO) for 
utilising the funds available lor the purpose. 

(xi) The Scheme of Housing & Shelter Upgradation 
which, till now, was applicable to only towns with 
a 

population between 1 lakh and 20 lakhs, has now 
been made applicable to all towns with a 
population between 1 lakh and 20 lakhs. 

(xii) The empowered committee on SHASU has 
approved diversion of funds from States, with 
whom lunds remain unutilised lor a period of two 
years, to better performing States. 

(xiii) Diversion of lunds from poor performing States to 
better performing States under Scheme 01 Urban 
Micro Enterprises (SUM E) and Scheme of Urban 
Wage Employment (SUWE) has also been 
resorted to for the year 1994-95. 

{Translalion] 
Road Accidents 

935. SHRI JANARDAN MISRA: Will the Minister 01 
SURFACE TRANSPORT be pleased to state: 

(a) whether the number of road accidents is increasing 
constantly in various parts of the country; 

(b) If so, the number of accidents in Delhi and other 
cities during the last six months; 

(c) whether the Government propose to take some 
specific steps to curb these accidents; and 

(d) if so, the details thereof? 
MINISTER OF STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHAI JAG DISH TYTLER): (a) 
Yes', Sir. 

(b) In Delhi 4822 accidents have been reported from 
Sept. 94 to Feb. 95. There are about 600 cilies in the 
country and as no city has been specified, it is not possible 
to give information in respect of other cities. 

(c) and (d) Steps being taken to curb accidents are 
given In the enclosed statement. 

STATEMENT 
Sleps taken/being taken to reduce accidents in Delhi. 

1. 1995 is being observed as 'Road Safety Year'. All 
the State Governments have been requested to 
take effective measures to reduce road accidents 
and carry out various publicity campaigns 
throughout the year. 

2. The Transport Department, Delhi has set up a 
Motor Driving Training School to impart driver 
training on scientific lines. 

3. Measures have been taken to ensure strict 
compliance of provisions of Motor Vehicles Act with 
regard to issue 01 driving licences as well as fitness 
01 the vehicles. 

4. Refresher Courses for the drivers were started In 
November, 1992 and are going on. The drivers are 
subjected to proficiency test. Besides, training 
programmes are also being run by Loss Prevention 
Association of India. National Association 01 Critical 
Ca~ Medicine (tndia), New Delhi has also 
conducted 60 one day training programmes for 
drivers at tnspection Pt., Buran, New Delhi which 
were attended by about 6,500 drivers. 
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5. The Delhi Police have also taken following steps to 
check the accidents; 

(i) Strict and rigid enforcement of traffic rules 
and regulations. 

(II) Organising special drives against rash and 
negligent driving, driving without licence, drunken 
driving and red light jumping etc. 

(iii) Regular prosecution of violators by issue 01 
notice. 

(iv) Introduction 01 traffic signalslblinkers in 
accident prone areas. 

(v) Deployment 01 more traffic pOlicemen in 
.ccident prone areas, 

(vi) Special mobile checking on National 
Highways. 

(vII) Prosecution with the help of modern 
equlpments, I.e. Alcometer .nd Radar Gun, 

(viii) Taking out mobile exhibition van to 
different places lor refresher courses, 

(Ix) Distribution 01 literature on road safety, 

(x) The Delhi Tralfic Police is regularly 
org.nlslng ·Specl.1 Prosecullon Drives' .gainst 
erring drivers to reduce ro.d accidents and Improve 
Ihelr behaviour. From January, 1994 to February, 
'99&, Ihe Deihl POlict .rr .. ttd 10,062 erring 
drtverl, Impounded 7,644 vehlcl ... nd prosecuted 
, 5,83,997 vehicles for various trallic violations. 

{English} 

Ttlephone Conneotlon. 
938. OR. RAMESH CHAND TOMAR: 

8HRI OEVI BUX SINGH: 

Wlilih. Mlnlll.r of COMMUNICATIONS b. pl •••• d to 
11&1.: 

(I) th. t0111 number of the p"lon. applied for 
Itl.phon. OOnn.cllonl 1111 D.cember 31, 1994, Stlle-WISei 

(b) thl y.lr upto which thl telephone connections 
hive bien releaHd II on December 31, '994, State-will: 

(C) the number of plrsons who got registered their 
name. In 1988 and no Islephone connection have been 
provided to them upto Oecember 31, , 994, State-wise: and 

(d) the percentage 01 out Of turn telephone 
connections released by the Government during the last 
three years? 

THE MINtSTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI KUKH RAM): (a) Tolal number 
of persons applied and waiting for telephone conneclions 
till Dec. 31st, 1994 are given in the enclosed Statement. 

(b) to (d). The information is being collected and will 
be laid on the Table of House. 

STATEMENT 

S. No. CirclalUn~ Wailing Lisl aa 
on 31-12-94 

1. Andhra Pradesh 
2. Aaaam 
3, Bihar 

145936 
15425 
35665 

4. Gularal (Including Dad"" Diu Daman and Nag'" 235972 
Havell) 

e. Heryene 
e. Hlmachel Prad •• h 
7. Jammu & Kaahmlr 
8. Kernalake 
9. K.rala (Ineludlng l.aklha O •• p (UT) 

10. Madhya Prad .. h 
11, MaharUhlra (Including Bombay and Goa) 
12. North E •• t (Including ArunllChal, Manlpur, 

Meghallya, Mlzoram, Nagaland and Tripura) 
13. Orilla 
1.. Punlab (Including Chandlg,ah (UT) 
1&, RaJUlhan 
1 e. Tamil Nadu (InCluding POndlehlry (UT) 
17, una' !"radllh 
18. w •• t Blngal (InCluding Slkklm ana And.mln NiCObar 

ill_nd) 
li. D.lhl 

Racket In ISO Calli 
937. SHRI PROBHU DAYAL. KATHERIA: 

SHRI SATYA DEO SINGH: 

71058 
19752 
21995 

133eo5 
342240 

61480 
334900 

8414 

8383 
204892 
184288 
340e58 
134133 
90371 

25.83, HI4 

Wililhe MlniSler 01 COMMUNICATIONS be pleased 10 
Itate: 

(a) whether the Government have received complaints 
that Hveral gangs are active In the country who are 
providing Inlernalional telephone facility to the people at 
cheaper ralIBi 

(b) if so, the annual IOS8 suffered by the Government 
aa a relull thereof: 

(e) Ihe number of perlonl arrested In regard during 
1993-94 and the aclion lIiken agalnat them; and 

(d) the IIIP. propo.ed to b. taken by the Govlrnmlnt 
10 chIck such unlawful aCtlvlti.l? 

THE MINISTER Or StATE OF' THE MINiStRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (I) to (d), 
Information ie being collected lind will ba laid on the Table 
of the House, 

Itng/lsflj 
Alloy Steel Pllnt, Durglpur 

938. SHRI V, SREENIVASA PRASAD: Will the 
Minister of STEEL. be pleased to Itale: 

(a) whether the Alloy Steel Plant, Ourgapur has been 
dlver1lng their prOducts for wagon Industry to manufacture 
municipal dust-bins; 

(b) whelher orders have been placed with the Alloy 
Steel Plant, Durgapur by Bombay and Calcutta 
municipalities: 

(e) if so, the facts thereof; and 
(d) the reasons for diverting costly Alloy Steel for Ihis 
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purpose and the steps the Government propose to take to 
step the process? 

THE MtNtSTER OF STATE OF THE MtNISTRY OF 
STEEL (SHRI SONTOSH MOHAN DEV): (a) to (c). Owing 
to curtailment of wagon orders by the Indian Railways, the 
off take of SAllCOR, a new grade of steel whlc~ has 
superi0r corrosion resistance and strength, had come down 
resulting in u1der·utilisatlon ot capacity tor manufacture of 
11",,5 gnde of stee: at Alloy Steel Plant/SAl L. 

As a result, ASP/SAil have had to seek alternative 
markets for this grade of steel. After ascertaining. that 
similar grades of steel are being extenSively used in other 
countries for manufacture of garbage countalners. In 
thermal industry and in coal Industry, SAil has supplied 
five containers to Calcutta Municipal Corporation as a !nai 
lot. Further discussions are also going on with the Bombay 
Municipal Corporation for a similar order. 

(d) The question of diverSion 01 costly matenal does 
not anse. As the Railways are not lifting this material in 
sufficient Quantity for manufacture of wagons. ASP/SAIL 
wili have to continuously seek new. alternative markets for 
promoting t~is grade of s'eel in order to utilise full available 
::apaclty 

Private Power Companies in Power Sector 
939. DR. LAXMINARAYAN PANDEYA: 

SHt!i1 ATAl BIHARI VAJPAYEE: 
MAJ. GEN. (RETD.) BHUWAN CHANDRA 

KHANDURI: 
Will the Minister of POWER be pleased to state: 
(a) the details of power companies in private sectors 

whose projects tor power generation have been approved 
by the Gov~rnment in each state: 

(b) the terms and conditions on which these power 
projects have been approved; 

(c) the details of the Price Purchase Agreement (PPA) 
entered into with these Comanies; and 

(d) the capital outlay for each power project and the 
cost at whiCh power generated by them is likely to be 
made available to the consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL): 
(a) to (d). The details 01 private power projects which have 
been cleared by the Central Electricity Authority are given 
In the statement enclosed. The Power Purchase 
Agreements (PPA). Inter alia, generally provide for term of 
the PPA, 0 & M procedure. metering, billing and payment 
arrangements, performance levels, penalty and bonus, 
milestones for progress of construction, force majeure, 
dispute resolution, termination and buyout, basis for 
working out energy price etc. The power generated from 
the projects, for which PPA has been signed. will be 
pooled to the respective SEB grids and will be supplied to 
the consumers by the SEB as per thelf tariff schedule. 

STATEMENT 

3.;<e Name 01 Ih. Project Capacity. Dlsn. & 
Name 01 lh. Promoter 

NORTHERN REGION 
Himachal Pradesh 

i. Basps HEP 
-3 x 100 MW 
~i8tt. Klnnaur 
-MI; JSlpral<ash Indusl".s Ltd 
EASTERN REGION 
Maharashtra 

2 DabhOl GTCC TPS 
-2015 MW (net at sit.) 
-Dlstl Ralnaglrl 
-MI; DabhOl Power Co. (Emon Dev. Corp.) 

3 Bhadravati TPS 
-2 x 536 MW 
-Diott. Chandrapur 
-MI; Central Power 
Co. Ltd. 
GUJarat 

4. Gandhar (Psguthan) CCGT 
~55 MW 
-Distt. Bharuch 
-Mt GTEC Ltd. 

21-470 LSSI95. 

EstlmatE>d cost as 
per PB (Rs. In cr.) 

949.23 

9051.27 
(Incl IDC 1988 level US $ 
2828.52 
millIOn 
5187.00 
(Incl. IDC 1988 level) 

2298.14 
(Incl. IDC) (1996 level) As 
appraised by CEA 

Status 01 PPA 

PPA to b. s~nad 

PPA to be slgnad 

PPA signed 
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Madhyo Pradesh 
5. Maheshwar HEP 

-10x40 MW 
-Oi511. Khargone 
~s S. Kumars & Co. 
SOUTHERN REG!:)N 
Andhr. Pradesh 

6. Jagurupadu GTCC TPS 
-216 MW (s~e) 

--Dlstt. East Godavari 
~ GVK Induslnes 
Godavari GTeC TPS 
-206 MW (site) 
-DIsH. Eac;t Godav~ri 
~ Spectrun"! POW8,' Generation Ltd. 

8. "'eweil Zero :.JM 
-1 x 250 MW 
-01S1t. South AreOI 
--MS ST ·CMS ElecttJc Company 
EASTERN REG'ON 
Oris,a 

9. IB Valley TPS ,Units 3 & 4) 
-2x210 V,W 
-01511. vanaMrpalii 
-MIl Ib Valley Powsr Pvt. Ltc. 
West Bengal 

. 11). Balargarh TPS 
-2 x 250 MW 
-Olslt. Hooghly 

MARCH 20, 1995 

3 

1073.00 
(Incl. IDC) (1993 leval) As 
appraised by CEA 

827.00 
(Incl. IDC) (1996 level) As 
appraieed by CEA 

746.43 
(Incl. IDC) (1996 leval) As 
appraised by CEA 

1325.11 
(Incl. IDC) (1997 level) 

1993.63 
(Incl. IDC) (1997 level) 

2234.16 
(Incl. IDC) (1997 level) 
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PPA signed 

PPA signed 

PPA signed 

PPA Signed 

No PPA is required to be signed wrth 
WBSEB. As the promoter Mis eESC 
is the existing licensee for dlstribulion. 

-m Balagacr. Power_CO_m.:_pa_n...:.,Y_L_to __________________ ~ ______________ _ 

1-': ition of Special Grant to Gujarat 

940. DR. K.O. JESWANI: 

Will the Minis,t>[ of SURFACE TRANSPORT be 
pleased to state: 

(a) whether thE' Government of Gujarat has requested 
Central Government for allocation of special grant to 
compensate the heavy loss to the roads casued by heavy 
rain in the State during 1994; 

(b) if so, the details thereof; 

(c) whether the Government have agreed to release 
some grant; and 

(d) if not, the reasons therefore? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGOISH TYTLER): (a) 
and (b). This Ministry is mainly concerned with 
development and maintenance of National Highways. State 
roads are in the purview of the concerned State 
Governments. As far as National highway are concerned 
llmost all the States including the State 01 C:ujarat has 
requested for grants for Flood damage repairs caused by 
heavy rains! Floods during 1994. 

(c) The funds for the above purpose were/are being 
reIea8ed keeping in view the requirements and the 
availability of funds. 

(d) Does not arise. 

Irregularities In Unnao Post Office 

941. SHRI JAGAT VIR SINGH ORONA: 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

(a) whether the Government are aware of the fact that 
during recent check by the Savings Bank Control 
Organisation many irregularities were noticed in the main 
Post Office, Unnao, U.P.; 

(b) if so, the broad details thereof; 

(c) the steps taken against the accused; ~d 

(d) the precautionary measures proposed to avoid 
such cases? 

THE MINISTER OF STATE OF THE MINISTERY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes Sir, 
during recent check made by the Savings bank Control 
Organisation at the Unnao main Post Office some 
procedural irregularities were noticed there. 

(b) The broad details of the procedural irregularities 
noticed have been listed in the enclosed statement. 

(c) Disciplinary action against erring officials has been 
initialed, 

(d) All concerned have been cautloned to be vigilant 
In future. 
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STATEMENT

Irregui&/li1t;S r: :','n!c· '., vi.' c .C' the saving bank
control orqetv:». .:;; (iilrtnQ recent cheek,'; at Unnao

head post office

(i) Non settlement of pending objections relating to
Saving Bank,

(ii) Non transfer of Savings Banks Index Cards and
Specimen Signatures, aiongwith vouchers relating to
closed cases, to Savings Bank Control Organisation,

(iii) Non casting of Interest Bearing Balance on ledger
cards.

(iv) Balancing mistakes, and non-postings in ledger
cards.

(v) Pendency of 'will follow vouchers' and transfer of
incomplete returns to Sav.nqs Bank Control Organisation
'Dy Savings Bank Branch,

(vi) Over payments to depositors in following accounts
of Unnao Head Office.

SI. Name of Office
No.

Account
No.

Amount
over-paid

1. Unnao Head Office
2, Unnao Head Office

SB-368026 as.. 1488
MIS-114 Rs, 500Ql-

(both overpayments recovered)

(viii) Superfluous entry of Rs. 2 lakhs deposit dated
28-2-881 5-4-91 against Unnao Savings Bank Account No,
351964, pointed out by Savings Bank Control Organisation
on 18-1-95. On investigation it was found to be a
?rGcedural irregularity not leading to any fraud!
cvsrpayment & loss subsequently rectified.

[Translation]

Food Processing !ndustrles Organls8tlon

942. SHRI ARJUN SINGH YADAV: Will the Minister
of FOOD PROCESSING INDUSTRIES be
pleased to state:

(a) whether the Government are aware of
the number of units of the Food Processing
Industries in the organised Sector;

(b) if so, the details thereof; and

(c) if not, the basis on which development
schemes for SllC!-; industries are formulated?

~

--,..

THE MINISTt:R OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI): (a) and
(b). As per the latest information avauable from
the Annual Survey of Industries conducted by
Central Statistical Organisation in 1990-91• there
were 28208 units engaged, in production f food
products and beverages In the factories .ector.

(c) Does not arise,

[English]
Kachchativu Agreement

943. SHRi CHin A BASU:
SHRI SUL-'-,:,N ~:ALi\l-i~;DDIN
mVAIS1:

Will the Minister of EXTERNAL AFFAW..'!Je pleased
to stale,

(a) whether Tamil Naciu Cniet Minister has .equested
the Cl' "';'p to take up with Sri Lanka the matter ov reYlew
of ('1:' Kachchatlvu Agreement 0: 1974; and

(b) if so, the reaction of the Government thereto?
THE MINISTER OF EXTERNAL AFFAIRS (SHAI

PAANA8 MUKHEAJEE): la) Yes, Sir.
(J) Tt,p, Government of India regard the delinec:.tion:d

the Indo-Sri Lanka Maritime Boundary through tne
Agreements of 1974 and 1976 as a settled matter. h! [em .s
of these Agreements, the island of Kachchativu lies on th~
Sri Lanka side of the International Boundary Lne. There is
no change in the Government's position in this regard?

[Translation}
HINDALCO

944, SHRI LALlT ORAON: Will the ~l1inistel' of MINES
be pleased to refer to 0, replv giver, to
Unstarred Question No, 2240 on f\u"JE! 8, ~994
and state:

(a) the action proposed to be take~ by the
Union Government against H',dustan Aluminium
Corporation (HINDALCO) tor not selling up a
Bauxite cased industry there in Bihar within the
stipulated period et five years; an, l

(b) the action proposed to be taken by the
Government .n case H!NDALCO f&.ils to fulfil its
commitment to set up proposed indust:ier. in the
coming years?

THE M1NISTER OF STATE O~ THt:
MINISTRY ~)F MINES (SHRI BAL:~M 5,f-lGH
YAOAVA): (a) and (b). A mirun« 1('::::;0' i:, subject
to the conditions listed out in P '.;If, 27 of the
Mineral Concession Rules (MCR), 1960, Actic.(1
aginst a lessee violating the lease concrons et»

be taken under Aule 27(5) of MCR, 1960 only by
the concerned State Government. Hence
question of Central Government takir; in such
cases does not arise.
lEngfi:;hJ

Power Dem""'IJ
94'), PROF UMMAREDDY

V~ riKA"ESWARLU: Will tne ], .ister of POWER
be pleased to state:

(a) whsther the derna. 'c' "f power is
increasmq in the country;

(b) if so, the per annurn psrcentaqe if: (he.
increase of the dernarc of power: and

(c) the steps bc>.ing taken by the
Government to meet :h~ derpar,d?

THE MINISTER OF STATE IN TH::;';NIS1R\
OF POWER (SHRiI,AA'i! Ui1MILA!3EN CHMANBHAI
PATEL): (a) Yes, Sir.
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(b) The per annum percentage in increase of demand 
of power for the last few year is given below;-

Year % Crowth Demand 

1990-91 
1991-92 
1992-93 
1993-94 
1994-95 
(upto Feb. 1995) 

8.0 
7.9 
5.6 
5.9 
9.0 

(c) In order to meet the demand of power in the 
country various measures being taken Include-expediting 
the commissioning ot new generating capacity, 
implementation of short gestation projects, improving the 
performance of eXisting power stations, reduction of 
Transmission & Distribution losses, Implementation of 
better demand management and energy conservation 
measures, arrangi,g iransfer of energy trom surplus to 
deficit areas and promotion of private sector investment in 
power sector. 

[Translallon] 

Out of Trun Teiephone Connections 

946. SHRI GOVINDA CHANDRA MUNDA Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether new telephone connections are being 
sa"etioned by his Ministry to the unregistered eoustomers 
without any quota whereas the Chief General Managers in 
the States have not been given right to sanctiol'1 telephone 
connections without registration; 

(b) if so. the reasons for such practice; 

(c) whether the Chief General Managers (Telephones) 
in the States do not sanction telephone connections 
despite giving the registration rumber by the MP's and 

(d) if so, the reasons ther.~for? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM); (a) and (b). Sir, 
A large liumber of sanction orders lor telephone 
connecttons Issued by CGMS on the re(:ommendation 01 
MPs were pending due to the non-availability of the 
registration particulars. In order to aviod this pendency 
resultant hardship te the beneficiaries, it was decided thai 
such recommendations wiil be considered only if 
accompanied by registration particulars. For sanctions from 
Telecom. Head Quarters also, registration particulars are 
insisted. In some cases, this requirement is waived looking 
to the exigency of the cases, but even in those cases, 
CGMs issue the formal orders for installation of Telephone 
connections only on r~eipt of registration particulars. 

(c) No, Sir, 

(d) Does not arise in view of reply to above. 

[English] 

Food Processing Units In Gujarat 
947. SHRi HARIBHAI PATEL; Will the Minister of 

FOOD PROCESSING INDUSTRIES be pleased to state: 
(a) the details of Food Processing Units functioning in 

Gujarat; 
(b) the details on units which have been suffering 

losses for the last two years; and 
(c) the steps Government propose to take to close 

down or revive such sick units? 
THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): (a) to (c); Since Food Processing Industries are 
both in the organised and unorganised sectors, information 
in regard to the number of all food processing industries, 
as also those which are suffering losses, is not maintained 
centrally. Units which are sick can approach Board for 
Industrial and Financial Reconstruction for revivaVclosing 
down. 

[Translation] 

Employment by FPI 
948 .. SHRI MANJA Y LAL: Will the Minister of FOOD 

PROCESSING INDUSTRIES be pleased to state: 
(a) whether a large number of poor and unemployed 

people are living in rural areas; 
(b) if so, whether the Government propose to launch 

the Food Processing programme on a large scale in these 
areas; 

(c) if so, the details thereof: and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): (a) to (d). Yes, Sir. Government have taken 
various steps to promote food processing industries which 
inter alia include declaration of most food processing 
industries as high priority, delicensing of ail food 
processing industries excepting distiiiation and brewing of 
alcoholic beverages, sugar and those items reserved for 
small scale sector, automatic approval of foreign equity 
upto 51 % in high priority areas and technology 
agreements, permitting foreign NRI investments, providing 
fiscal relief, etc. Government is also operating various Plan 
schemes for promoting food processing industries including 
those in the small and tiny sector. As a result of various 
measures taken since liberalisation till February, 1995, 
3046 Industrial Entrepreneurs Memoranda have been filled 
for setting up of food processing industries, involving af" 
investment of Rs. 38,408 crores, envisaging an 
employment of 5.26 lakh people, Out of these, 2592 
Industrial Entrepreneurs Memoranda, involving an 
investment of Rs. 33,254 crores and t',nvisaging an 
employment of 4, n lakh persons are for setting up units in 
non-urban areas, In addition, approval for setting up 100% 
EOU, Joint Ventures, F0f9ign Approvals, etc involving an 
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investment of over Rs.7,600 crores and employment of 
about 1.3 lakh persons have been granted. Out of these, 
an investment of over Rs. 6,700 crores is for setting up of 
food processing industries in non-urban areas. 

[English] 

Postal Serv,ces in Maharashtrr 

949. SHRI RAM KAPSE: Will the Mini';W of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have received complaints 
from the residents of Thane district in Maharashtra about 
the unsatisfactory services of the Postal Department; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be taken by the 
Government to set right the Postal Services and redress 
the grievances of the public? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) and (b) Yes. 
Sir. During the year 1994, 6128 complaints pertaining te 
the Postal services in Thane district, like non-receipt of 
acknowledgements for Registered articles/money orders, 
non-availability of postal stationery, delay in delivery 01 
mail, inadequacy of postal facilities and shortage of staff, 
were received. Proper action on them was taken by the 
appropriate authorities. 

(c) For improvement of Postal Ser.ices in Thane 
district, action as under has been taker1: 

(i) 4 Departmental Sub-Offices ",no 27 Exira 
Departmental Branch Post Offices have been opened; 

(ii) 299 letter boxes for collection of letters have been 
provided; 

(iii) 35 outlets for sale of postal stationery have been 
provided by appointment of Llt-enced Stamp Veneors. 

(iv) POint-to-point Speed Post service has been 
introduced between Thane and Bombay. 

(v) 16 Postal ASSistants and 21 Postmen were added 
to the establishment. 

(vi) Personal Computer-based counter machines were 
provided at Kalyan R.S, and Kalyan City Post Offices. 

(vii) Mail System was refined. 

Te!ephone Communications and P.C.Os. 

950. SHRI ANAND RATNA MAURYA: Will [he 
Minister of COMMUNICATIONS be pleased t. State: 

(a) the target fixed by the Department of 
Telecommunications regarding release of telephone 
connections village public phones and trunk automatic 
exchange lincs during the financial year 1994-95; and 

(b) the target actually achieved so far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) and (b). 
Targets fixed for the year 1994·95 and targets actually 
achieved are as follows: 

S. 
No. 

1. 
2. 
3. 

Item Target Fixed Targets actu-
ally achieved 

upto 
28.2.1995 

Telephone Connections 14,26 Lakhs 11.40 Lakh 
27689 
85,000 

Village Public Phc.nes 50.000 
Trunk Automatic 1,25,000 
exchange Lines 

Punjab National Fertilizers & Chemicals 

951. SHRI GEORGE FERNANDES: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Punjab National Fertilizers and 
Chemicals plant manufacturing soda ash and ammonium 
chloride fertilizer at Naya Nangal has been closed down; 

(b) if so, the reasons therefor; 

(c) whether the Government are aware that the plant 
gives direct employment to 500 persons and indirect 
employmen: to at least another thousand persons apart 
from the employment generated in the transport and other 
sectors; 

(d) whether the Government propose to revive this 
plant; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
C:-tEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (e) The Punjab National Fertilizers and 
Chemicals pian! at Naya Nangal has not been closed 
down. The company has reported that there are 500 
workers in direct employment in their company. 

Indian Fishermen in Sri Lanka 

952. SHRI N. DENNIS: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Governmen.t are aware of Indian 
fishermen being assaulted by Sri Lankan Navy in the 
waters between India and Sri Lanka; 

(b) if so, the details of the steps taken in this regard; 

(c) whether any Indian fishermen are in custody in Sri 
Lanka; and 

(d) if so, the details thereof and the steps being taken 
by the Government for their early release? 
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THE MINISTER CF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes, Sir, 

(b) Governrnent has taken up these incidents with the 
Government of Sri Lanka, Both sides have agreed on the 
need for effective implementation of measures to prevent 
such incidents. All relevant aspects of this matter continue 
under discussion between the two Governments. 

(c) and (d) There are four Indian fishermen presently 
in custody in Sri Lanka. Details are as follows: 

(i) Sithambaram Selvaraj, presently in Sri Lankan 
custody, was arrested along with three other fishermen 
while fishing in a country craft on 19.6.91 near 
Katchchativu by Sri Lankan Navy under "Emergency 
Regulations" in connection with smuggling of contraband, 
The other three were released and repatriated to India at 
Government of India's cost on 6,8.92. 

(ii) (I) Anthony Michael (II) Anthony Pandi (III) S. 
Arulpragash, These three fishermen were arrested under 
"Emergency Regulations" along with two Sri Lankan 
nationals for attempting to smuggle contraband into Sri 
Lanka in June 1993 by Sri Lankan Navy. They are 
remanded at Colombo Remand Prison and awaiting trial. 
The Government has requested the Sri Lankan 
Government for early release of these fishermen. These 
cases are being actively pursued by the Indian High 
Commission in Colombo. 

Sanitary Facllltiea for Urban Population 
953. SHRI ANKUSHRAO RAOSAHEB TOPE: Will the 

Minister of URBAN DEVELOPMENT be pleased to state: 
(a) the percentage of urban population in the cot.::1try 

to which sanitary facilities are available; and 
(b) the steps being taken to improve the situation in-

this field? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) As per the information available from the 
State Govts. sanitary facilities are available to 46.63% of 
the urban population in the country. 

(b) Sanitation in a State subject. Out of the total 8th 
Plan provision of Rs: 5757.28 crores for the urban water 
supply & sanitatiOn sector, Rs. 5494.28 crores has, 
therefore, been provided in the State sector. Within the 
limited Rs. 263 crores in the Central sector, the Central 
Govt. has earmarked Rs. 150 crores for the low cost 
sanitation which provides subsidy for construction of low 
cost sanitary latrines and conversion of dry latrines into 
sanitary latrines. ·Projects for conversion of 8,73,229 dry 
latrines into sanitary latrines and construction of new 
15,56,189 latrines have been taken up. The 8th Plan 
envisages coverage of 8 crore more urban population with 
sanitation facilities, A Central ~egislation called "The 
Employment of Manual Scavengers and construction of 
Dry Latrines (Prohibition) Act, 1993" has also been passed 
to prohibit the construction of dry latrines. The State Govts. 
have also been advised to ensure that all the local bodies 
suitably amend their bye laws to prohibit the constuction of 
dry latrines. The Govt. alSO proposes to launch a 

programme for construction of community toilets in the 
slum areas to be maintained by the community. The State 
Govts. have also been advised from time to time to give 
adequate attention to the improvement of sanitation 
conditions in urban areas. 

[Translation] 

International Treaty on Fissile Material 

954. SHRI P. KUMARASAMY: 
SHRI MOHAN SINGH (DEORIA): 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government propose to sign an 
international treaty banning further the production of fissile 
materials; 

(b) if so, the details thereot? 

(c) whether the Government have taken any initiatives 
with other countries in regard to impose ban on production 
of fissile materials; and 

(d) if so, their response thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) A complete cut-off in 
the production of fillionable material for weapons purposes 
is a longstanding Indian proposal, first presented by India 
in 1982 at the Second Special Session of the UN General 
Assembly (UNGA) devoted to Disarmament. 

In December 1993, India co-sponsored a consensus 
UNGA resolution calling for an international Convention 
prohibiting the production I)f fissionable material for 
weapons purposes, which would be multilaterally 
nbgotiated, non-discriminatory and internationally and 
effectively verifiable. Discussions are being held in the 
Conference on Disarmament at Geneva, with the active 
participation of India, to draft a mandate- for an Ad hoc 
Committee ihat will negotiate the proposed Convention. 

Revenue term telephones in metro Cities 

955. SHRI R. ANBARASU: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the details of the total revenue earnings from 
telephone in the metropolitan cities, i.e. Madras, Delhi, 
Bombay and Calcutta during 1992-93, 1993-94 and 1994-
95; 

(b) whether the earning from telephones from Tamil 
Nadu is the highest; 

(c) if so, the reasons for not providing adequate 
telephone equipments to the State; and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) The details of 
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Revenue earnings from Telephones in the metropolitan 
cities are as under: 

(As. In Crores) 

IJ()8.21 
1272.19 
1171.04' 

732.28 
888.38 
895.51· 

.Upm l:l194 ""Upm 1195 
(b) No, Sir. 

277.01 
391.19 
383.88"" 

267.20 
372.89 
352.82"" 

(c) ~ (d) Does not arise in view of (b) above. 

{T fans/ation J 
Out of tum Accommodation 

956. SHRI LAL BABU RAI: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether there is any prOVision for out of tum 
allotment of the Government quarters earmaf1(ed for P& T 
Department; 

(b) the number of such quarters allotted on out of tum 
basis during the last three years, State-wise; and 

(c) the number of the letters received from the 
Members of Partiament recommending for out of tum 
allotment of quarters during the last three years indicating 
the number of the persons to whom quarters have been 
allotted on the basis of such reccommendations? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. 

(b) and (c) Information is being collected and will be 
laid on the table of the House. 

{Eng/ish] 
Construction of ships 

957. PROF. K.V. THOMAS: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) the present orde, position of ships and other 
vessels to the shipyards, shipard-wise; 

(b) the number of ships ordered by Shipping 
Corportion of India for the next five years; and 

(c) the number of ships likely to be built during the 
above period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): \a) 
Tt-.e present order position of shipyards under the 
administrative control of Ministry 01 Surface Transport is as 
under:-
1. Hindustan Shipyard Limited - 9 vessels 
2. Cochln Shipyard Umlted 3 vessels 
3. Hooghly Dock & Port- 7 vessels 

Engineers Umited 
4. Rajabagan Dock Yard of- 13 vessels 

CIWTC 
(b) and (c) Presently the shipping Corporation of India 

does not have plan for the ships to be ordered in the next 
five years. However, the Shipping Corporation of India 

have drawn up a programme for the acqulsltion of 79 ships 
during the eighth five year plan period (1992-97). 

[Translation] 
R8HfVatlon at K8wu Thermal Power StatIon 
958. SHRI CHHITUBHAI GAM IT: Will the Minister of 

POWER be pleased to state: 
(a) the number of employees working in category I, II, 

III and IV at Kawas Thermal Power Station of N.T.P.C.; 

(b) the number of employees belonging to Scheduled 
Castes and Scheduled Tribes out of them; 

(c) the reservation quota for Scheduled Castes and 
Scheduled Tribes and the reasons for not fulfilling the 
reserved quota; and 

(d) the time by which the reserved quota is likely to be 
fulfilled and the steps being taken in this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL): 
(a) and (b). The number of employees working in category 
I, II, III & IV at Kawas Gas Power Station of National 
Thermal Power Corpn. (NTPC) and out of them, 
employees belonging to Scheduled Castes (SCs) and 
Schoduled Tribes (STs), as on 1.1.1995, is given below: 

Group/Calegory Total No. of SCs. STs. 
Employees 

A I 110 10 02 
B II 26 01 
C III 140 22 16 
0 IV 43 04 10 

(c) The reservation quota in recruitment for category I 
and II for SCs and STs is 15% and 7*'% respectively. 
However, reservation quota for category III and IV is on a 
regional basis and for Gujarat, where the project is located, 
it is 7% for SCs and 14% for STs. The recruitment in 
respect of SCISTs belonging to category III and IV is in 
excess of the prescribed quota. However, the quota for 
SCs/STs for category I and II has not been filled due to 
the following reasons:-

(i) Poor response to advertisements and 
notifications. 

(Ii) . Scarcity of suitably qualified candidates, even 
after relaxing the standards. 

(d) NTPC has been making efforts to induct more and 
more SClST employees in category I and II, where there 
is shortfall in recruitment. The steps taken by NTPC in this 
direction include special recruitment drives, exclusive 
advertisements covering the populous belts of SClSTs, 
wide publicity and award of annual scholarships to .SClST 
students pursuing engineering courses. In addition to this, 
various relaxations and concessions are being provided to 
these candidates, viz., relaxation in age, exemption from 
examination fee, relaxation in qualificationlinterview, etc. 
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ReI.noM with Neighbouring Countrie. 
o 959. DR. GUNVANT RAMBHAU SAROOE: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) The present position of India's bilateral reiations 
WIth the neghbouring countries; and ' 

(b) the steps taken by the Government to strengthen 
Its relations with neighbouring countries? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The Information Is 
given in the Statement attached. 

STATEMENT 
Bangladesh 

(a) & (b) India's reiations with Bangladesh continue to 
be friendly. Both countries recognise the immense potential 
for bilateral trade, commerce and investment and special 
focus is being placed on developing the relationship in 
these areas. 
Maldives 

(a) & (b) Relations' with Maldives are cordial. 
Govemment of India continue to assist the Govemment of 
Maldives in achieving their various infrastructural targets 
and growth objectives under various schemes. High level 
interactions also add to the substantive content of the 
relationship. 
Myanmar 

(a) & (b) Relations with Myanmar have developed 
further. An Agreement on Increasing Contracts between 
Civilian Border Authorities has been implemented, under 
which four Sectoral Level Meetings have already taken 
place on trans-border trafficking in drugs and narcotic 
substances, and anti-insurgenVsmuggling operations. The 
Border Trade Agreement regulating the border trade 
between the two countries is to be operationalised soon. 
Sri Lanka 

(a) & (b) Relations with Sri Lanka continue to be 
based on mutual understanding and cordiality. Emphasis 
from both sides is on increasing trade and investment 
interaction so that the economies of both the countries 
could benefit. 
Nepal 

(a) & (b). India enjoys friendly relations with Nepal, 
which are characterised by close economic co-operation 
and high level contacts between the countries. Shri 
Madhav Kumar Nepal, Deputy Prime Minister of Nepal, 
visited India in February, 1995, and a series of high-level 
meetings are being organised to review bilateral c0-
operation. 
Bhutan 

(a) & (b) Relations with Bhutan continue to be friendly. 
Economic co-operation in areas like hydro-power, 
infrastructure development, education and training is 
further strengthening the existing relations between the 
countries. The 45 MW Kurichu Hydro-electric Project Is 
under implementation and 1020 MW Hydro-electric Project 
is under oonsideration. 

China . 
<a) & (b) There hal been a perceptible Inprovement In 

India-China reiations In recent years. Government are 
continuing their efforts to work towards the goal of 
establishing a long-term, stable and good neighbourty 
relations with China. There has been 8 significant 
·expansion of trade and economic cooperation between the 
two countries. Exqhanges have also increased substantially 
in areas like science and technology, culture. etc. The two 
sides have Continued their efforts in the Joint Working 
Group to seek a fair, reasonable and mutu.!llly acceptable 
settlement to the bOundary question. In the meantime, they 
are committad to observe the line of actual contrOl under 
the Border Peace and Tranquility Agreement, signed in 
September 1993 during Prime Minister Shri P.V. 
Narasimha Rao's visit to China. The situation In India-
China border areas is peaceful. Confidence building 
measures already instituted by India and China are 
ft'orking well. while the two countries are continuing their 
discussions on further such measures as well as on the 
implementation of the Border Peace and Tranquility 
Agreement 
Pakistan 

(a) Pakistan's negative approach, its continued 
support to terrorists and subversive activities directed 
against India and its efforts to internationalise the Kashmir 
issue have vitiated the atmosphere of 'bilateral relations 
with India. 

(b) Government are commilled to resolving issues 
pertaining to bilateral relations with Pakistan peacefully and 
through process of biateral negotiations as stipulated under 
the Simla Agreement. Government have repeatedly 
conveyed to Pakistan in the recent period our readiness to 
hold unconditional talKS to address outstandir ,g Issues. 

[English] 
Rohlnl Residential Scheme 

960. SHRI RAMASHRAY PRASAD SINGH: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether Rohini Residential Scheme was launched 
in Delhi in the year 1981 with a promise that each 
registrant would be provided with a plot within a period of 
five years; 

(b) if so, whether thousands of registrants are still 
waiting for allotment; 

(c) the reasons for the inordinate delay in the allotment 
of plots when all the land required for the project has since 
been acquired; 

(d) whether a substantial number of plots have been 
sold through auction and the poor registrants are made to 
wait on that acoount; 

(9) whether there is a proposal to stop auction of plots 
in Rohini lill all the registrants in Rohini are allolled plots; 
and 

(f) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) Yes, Sir. The Rohini Residential Scheme 
was launched by DDA in the year 1981 for allotment of 
MIG, LlG and Janta category plots to the registrants in 
their respective categories within a period of five years. 
However, the registrants were allowed to take refund of 
their deposits (with interest) in case plot applied for could 
not be made available within the stipulated period. 

(b) DDA has reported that about 39,000 registrants are 
on the waiting list for allotment of plots in their respective 
categories. 

(c) It has been reported by DDA that sufficient land 
required fbr the project could not be acquired by Delhi 
Administration and as such could not be made available to 
DDA. Infrastructure, potable water, sewerage, electricity by 
MCD, DESU etc. could not be provided. The availability of 
land for allotment to registrants in Phase-I and II was also 
reduced with changing requirement, such as allotment of 
plots to Riot Victims. Group Housing Societies, alternative 
plots to those whose land have been acquired. and 
institutional land. 

(d) to (f) DDA has reported that only 820 plots of more 
than 100 sq. mls. size have been auctioned so far in the 
Rohini Residential Scheme. The waiting registrants are 
alloted plots measuring below 100 Sq. mtrs. size through 
draw of lots. As per policy, the plots carved out of more 
than 100 sq. mtrs. only are put to auction on availability of 
plots without affecting the rights of registrants. There is no 
proposal to stop auction of plots of Rohini. 

SC & ST Posting 
961. SHRI HARIN PATHAK: Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 
(a) the number of officers and employees belonging to 

SC and ST working in Indian Missions abroad; and 
(b) the average proportion they constitute of the total 

strength? 
THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) The 
number of the Scheduled Caste and the Scheduled Tribe 
Officers and employees working in the Indian Missions 
abroad IS 316 and 92 respectively. 

(b) They constitute 14.13% and 4.12% respectively of 
the total strength of officers and employees working in 
Missions abroad. 

Minerai Exploitation In Gularat 
962. SHRIMATI BHAVNA CHIKHLlA 

SHRI N.J. RATHVA 
Will the Minister of MINES be pleased to state: 
(a)' whether the Government propose to formulate a 

new policy for efficient exploitation of minerals in Gujarat; 
(b) whether this policy will generate additional 

employment in the State; and 
(c) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

MINES (SHRI BALAAM SINGH YADAVA):(a) to (c). The 
Information Is being collected and will be laid on the Table 
of the House. 

22-470 LSS/95. 

[Translation] 
Telegrapha In Hindi In GUJarat 

963. SHRI RATILAL VERMA: Will the Minister 'Ii 
COMMUNICATIONS be pleased to state: 

(a) the total number of telegraph offices functioning in 
Gujarat and Uttar Pradesh; 

(b) the number of telegraph offices out of them where 
the facility of sending telegraphs in Hindi has been 
provided; 

(c) whether the Government contemplates to set up' 
some more such offices in near future; and 

(d) if so, by when such offices would be set up? 

THE MINISTER OF STATE OF THE MINISTRY, OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) the total 
number of telegraph offices fuctioning in Gujarat and Uttar 
Pradesh is 1781 and 6176 respectively. 

(b) The facility of sending telegrams in Hindi is 
available in all these telegraph offices. 

(c) and (d) Yes, Sir. Depending upon the demand, 
need and feasibility, such telegraph offices will be opened 
in future: 

[English] 
Drug Indu.try 

964. SHAI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether the drug industry has decided to freeze 
the prices of drugs that fall in the decontrolled category 
under the Drug Prices Order, 1995; 

(b) if so, the details thereof; 
(c) whether Indian Drug Manufacturer's Assocation and 

Organisation of Pharmaceutical Producer of India have reached an 
agreement with All India Organisation of Chemists and Druggists, 
regarding stabitisation of drug prices; 

(d) if so, whether the industry has given any 
assurance to the Centre regarding maintainance of price 
stability; and 

(e) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS ANti> FTERI,LlZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIAO): (a) to (e). The Associations of Pharmaceuticals 
Industry have been cautioned to advise all their members 
to exercise restraint and self disciplines in regard to 
medicines going out of price control and ensur~ that their 
prices are not revised unreasonably so that Government it 
not constrained to exercise its power to bring these 
medicines under price control. 

IndU$try Association on behalf of their memberi hav. 
assured to cooperate arid ensure thal the price ~ 
will not be unrealistic, 
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VIall of Deputy PrIme IIInI.. of SerbIa 
865. SHRIMATI DlL KUMARI BHANDARI: WIll the 

MInJster of EXTERNAL AFFAIRS be pIeaMd to Ita .. : 
(a) wheIw the Deputy PrIme MinIeter of the Republic 

of SerbIa viIIted india raCentJy; 
(b) If 10, ~ thereof; 
Cc) wheIher the Iaau.. of bilateral Interests were 

cllCllIUd during .. vIIIt; and 
(d) If 10, the details and the outcome thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI SALMAN KHURSHID): la) 
Md (b). Yea, Madam. The Deputy Prime MInister and 
~ In ChaIge of Science accompanied by the Minister 
of ClAn of the Republic of SerbIa visited India from 
Februaly H, 1895, to attend the 10th General Conference 
of the World AuocIaIIon of Universities. 

Cc) Md Cd) In Ultion to participating in the above, 
Conference, the delegation celled on the Deputy MinIster 
01 CuIbn Md EdilCation .nd met officials in the Miniatrie& 
01 ExtM\eI Mella Md Science .nd TacMoIogy. On behalf 
01 the Federal RepublIc or Yugoslavia the delegation 
conveyed lis d8Iire to re-establish contacts in permitted 
.... following the partial nllaxation of UN unctions. 
SInce October 181M, the UN has relaxed sanctions in the 
.... of educaIion; cuIt\n; sparta n international lights 
...... the Federal RepublIc of YugoaJavia. The bilateral 
cllCllI8iona ... In theee corUxt. It wu made clear to 
I1em that .ny acIIon in thi8 regard would continue to be 
ItJ'IdIy in COIIformity with fie UN sanctions, to which India 
ia a party. 

JurJadIctIon of Pauport Offtce. 
888. SHRIMATI DlL KUMARI BHANDARI: Will the 

MirIIat. of EXTERNAL AFFAIRS be pleued to ata .. : 
(a) vmett.. the jurIadiction of . RegIonal passport 

Offtce, DelhI has bean extended; 
(b) If eo. the namea of more areas covered under this 

extended juri8dIcUon and the reasons theretor; 
Cc) wheIher the GcMmment propoae to take aome 

aIepa to .... that the extentlon of jurisdiction Is not to 
affect the ~ of RegionaL Passport Office, DeIhl; 

Cd) If 10, the detalla thereof and If no! the reasons 
I1ereIor, 

(.) wheIher the Government propoae to extend the 
jr.riIdIdion of other Regional Passport Offtces in the 
aounIIy; 

(f) wheIher the Government aJao propoee to open a 
AegioMI PuIport 0fIIce in SIkkim in near fulure to save 
lie people of SiIddm from going to Calcutta for thi8 
MqURment; and 

(g) ., 10. the details thereOf and If not. the reasons 
e.efor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI R.L BHATIA): (a) .nd (b). 

Yes, Sir. The jurisdiction of the Regional Passpon OffICe at 
DelhI has been extended, with effect from 13 February, 
1995 to Include the districls of Meerut and Ghaziabad in 
Uttar Pradesh and districts of Gurgaon, FarIdabad, Rohtak 
and Sonepat In Haryana. 

Cc) and (d) The staff deployment at the Regional 
passport Office, DeIhl is adequate to meet the increased 
workload which would result trom the additions of these six 
districta from Uttar Pradesh and Haryana. 

(e) to (g) CunenUy, there is no proposal for opening of 
new passport office In Sikkim. The opening of a new 
passport 01f'1Ce is baaed on various paramet.... including 
workload and 1'8SOWC8I available and does not by itself 
Improve the services untU the ~ infrastructure and 
personnel are available. 

{Translation 1 

Mobl .. Van for Telephone BIO. 

967. SHRI ARVIND TRIVEDI: W~I the Minister of 
COMMUNICATIONS be pleased to state: 

(al whether the Govenvnent have introduced a Mobile 
Vetl Service for depositing telephone biUs; 

(b) if to, the names of the States in which this 18rvice 
has been introduced; 

(c) whether the Goverrvnent propose to provide this 
service to the subscribers of Gujarat also; 

(d) If to. by when; and 

(e) the names of the cities where this facUity is likely to 
be provided? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) to (e) The 
Information has been called for and the !I8J1l8 will be 
placed 00 Ihe Table of the House. 

Aluminium Production 

1168. SHRI RAM TAHAt. CHOUDHARY: Will the Minister 
01 MINES be p1eued to alate: 

(a) wheth« there Is fall In the production of Aluminium 
In the country; 

(b) If 10, the reasona therefor; and 

(c) the etforta made by the Government to raise the 
production of Aluminium? 

THE MINISTER OF STATE OF THE MINISTRY OF 
MINES (Stili BALRAM SINGH YADAVA): (a) and (b) The '* production of Aluminium metal In the country and Ita 
down .tream products during the period 1991-92 to 
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• 
1994-95 (AprIl, 1994 Feb., 1995) (Provisional) is Indicated 
below: 

Year 

1991-92 
1992-93 
1993-94 
1994-95 

(upto Feb. 95) 
(Provisional) 

Production (tonnes) 

5,13,961 
4,84,913 
4,64,718 
4,33,766 

(c) The Government have exemted Aluminium industry 
from the provisions of compulsory licencing to encourage 
private sector to set up units for production of the metal. 
Besides this, with a view to make production of aluminium 
more attractive, Government have reduced excise duty on 
the metal and extended MOD VAT benefits to the 
Aluminium Industry from lime to time. Aluminium Industry 
has also been listed as one of the industries where 
automatic approval of foreign equity upto 51 % is available 
to encourage foreign investment in this sector. 

Allotment of Flats under Ambedkar Awaa Yo)ana 
969. DR. LAL BAHADUR RAWAL: Will the Minister of 

URBAN DEVELOPMENT be pleased to state: 
(a) the number of applicants allotted LlG/MIG/Janta 

Flats under Ambedkar Awas Yojana; 
(b) the cost of flats being charged under the said 

scheme category-wise; . 
(c) the number of applicants to whO]T1 lellers have 

been issued in regard to allotment of MIG/LIG/Janta flats 
and the number Qf those out of them who have accepted 
the oHer made therein and' the category-wise number of 
persons who have not accepted the flats and have asked 
for the refund of their registration money; 

(d) whether the persons registered under the said 
scheme have refused to accept the flats as DDA is 
charging much more cost of these flats; and 

(e) if so, the steps being taken by the Government to 
reduce the costs of nats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) DDA has reporied that the category-wise 
allotment made to the Ambedkar Awas Yojana registrants 
upto 28th February, 1995 is as follows:-

MIG 301 
LlG 1857 
Janta 2988 
(b) The cost of the nats under different categories 

varies Irom time to time. However. the present cost of each 
type of flat ranges as follows:-

Janta Rs. 1.55 lacs (Approx.) 
LlG Rs. 3 lacs to 3.50 lacs 
MIG Rs. 5.50 lacs to 6 lacs 
(c) Out of 301 allotments made to MIG, 1857 to LlG 

and 2988 to Janta registrants 01 Ambedkar Awas YOjana, 

demand letters are yet to be a1loted in 192 MIG and 378 
Janta cases. In 109 caSes of MIG and 1144 cases of 
Janta, demand IeHers have been issued recently and the 
due dale lor demand Is yet to expire. In all other cases 
where the allotment was made eanier and !tie due dates 
for payment stand expired, the acceptance rate is around 
10%. The remaining registrants have surrendered the 
allotments and their requests for refund are at various 
stages. 

(d) II cannot be said that surrender of flats has been 
on account of DDA charging much more cost of the flat 
because the cost of the flats is worked out on the concept 
of 'No profit No loss'. 

(e)' DDA has taken following steps to contain the cost 
of the flats:-

1. The interest on capital which was being charged for 
20 months has been reduced to 15 months for flats 
upto double storeyed and to 18 months for flats 
beyond double storey. 

2. One-time discount has been introduced for flats in 
far-flung/outlying areas (like Narela and Rohini 
Phase III) at the rate of Rs. 10at- per sqm. of the 
plinth area of the fiats. 

3. It has been decided to allocate flats at 50 percent 
stage of construction, on account of which the land 
rate will stand frozen and the allottee will be able to 
arrange payment over a period spread over roughly 
two years. The a1lollee will be required to pay 
interest for 12 months only. 

4. Optimisation 01 specifications. 
5. Optimisation of densitylFAR use. 
6. Beller materials and strict inventory management. 
7. Interest rate being charged @ 17% per annum has 

been reduced to 14.75% per annum on capital 
invested during construction of the flats w.e.f. 
1.11.1994 at per with National Housing Bank 
lending rate. 

8. In respect of flats, EWS charges which.were being 
levied @ 5.5% have been dispensed with and to 
provide relief to upper storey flats, floor equalisation 
charges have been introduced i.e. 4.5% for Ground 
Floor flats is to be added by giving discount 011%, 
1.5% and 2% for 1st, 2nd and 3rd floor 
respectively. 

[English] 

F-16 Fighter Jets to Pakistan 
970. SHRI RAJENDRA KUMAR SHARMA: Will the 

Minister of EXTERNAL AFFAIRS be pleased to state: 
(a) whether Pakistan has succeeded in resolving F-16 

deadlock with US; 
(b) if so, whether the Government have lodged any 

protest with the US in this regard; and 
(c) il so, the reaction 01 the US thereto? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) No, Sir. 
(b) Does not arise. 
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(c) Does not arise. 

Slndrl and Namrup Units 
971. SHRI ANANTRAO DESHMUKH: Will the Minister 

of CHEMICALS AND FERTILIZERS be pleased to state: 
<a) whether the Government have..made any study to 

find out the causes leading to the closure of Sindri Unit of 
Fertiliser Corporation of India (FCI) and Namrup III Unit of 
Hindustan Fertiliser Corporation (HFC); and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): <a) and (b) The Sindri Unit of Fertilizer 
Corporation of India Ltd. and Namrup III Unit of Hindustan 
Fertilizer Corporation have not been closed down. 
Therefore, the question of any study by the Government on 
causes leading to the closure of thes" units does not arise, 

Gypsum tiline In J&K 
972. SHRI C.K. KUPPUSWAMY: Will the Minister of 

MINES be pleased 10 slale' 
<a) whether the country's first private sector gypsum 

mine is proposed 10 be set up in Jammu and Kashmir; 
(b) if so, the investment involved and the assistance 

provided by the Centre for this mine; and 

informalion available with Indian Bureau of Mines. a letter 
of intent has been issued to Mis. Kashmir Gypsum Umited 
<A Private Umited Company) lor grant of gypsum mining 
lease by the State Government of Jammu and Kashmir on 
25.10.1994. 

(b) Information Is being collected and will be laid on 
the Table of the House. 

(c) The Gypsum deposit proposed for the mining lease 
covers a part of the area of Village Sumad (Parlanka). 
T ehsil Ramban, District Doda. Jammu and Kashmir State. 

Telephone to Panchayala In Gularat 
973. SHRI HARISINH CHAVDA: Win the Minister 01 

COMMUNICATIONS be pleased to state: 
(a, the number of Village Panchayats in Gujarat with 

and without telephone facility, district-wise. separately. 
(b) whether the Government have evolved any 

concrete proposal to provide this facility to all the 
Panchayats; and 

(c) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) As on 28-02-
1995, the numbers of Village Panchayats in Gujarat with 
and without telephone facility are 11,197 and 2,313 
respectively. District-wise details are given in the 
statement. 

(0) and (c) Yes, Sir. Government have adopted a 
policy of providing public telephone facility to all the 
villages including the Panchayat Villages progressively by 

(c) the places where the opencast mines are proposed the year i 997, subject to availability of resources. Efforts 
to be located? have been made to procure the reliable Radio Systems 

THE MINISTER OF STATE OF THE MINISTRY OF indigeneously for installing such public telephones and 
MINES (SHR! BALAAM SINGH YADAVA): (a) As per the necessary resources are being allocated. 

STATEMENT 
District-wise Details of Village Panchayats Public Telephones as on 23-02·1995 

Annexure 

51. No. Name 01 District Total Number 01 Village No, 01 VPS with talephone No, of VPs w4hou1 tel&-
Panchayals (VPs) tacility as on 28,2,95 phone tacility as on 28 2,95 

1. Ahmedabad. Gandhinagar 710 654 56 

2- Amrali 556 418 138 

3. Banaskantha (PaIa"""r) 825 662 163 

4. Bharuch 712 667 45 

5. Bhavnagar 853 630 223 
6, Jamnagar 657 549 108 

7. Junagadn 921 676 245 
8, Kheda (NadiBd) 899 899 Nil 

9, Kutch (Bhul) 604 478 126 

10. t.Ieh6ana 1045 946 99 

11, Panchmatia! (Godhfal 1052 759 293 

12- Aajkot 840 708 132 

13, Sabarkanlha (Himatnagar) 673 666 
14, Surend'anagB' 620 601 19 

15. Sural 857 588 269 

16, Vadodta 906 685 221 

I 
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51, No. Nam& 01 District Total Number 0( Village No. of VPs witn telephone No. of VPs wrthout tel ... 

17. Vaisad & Dang 
18. Union Territory 

Total 

Panchayals (VPs) facility as on 28.2.95 phone facility as on 28.2.95 

758 
22 

13510 

594 
17 

',,97 
164 

5 

2313 
-.----------------------------

[Translation J 
Construction of CPWD flats In Uttar Prade.n 
974. DR. SAKSHIJI: Will the Minister of uRBAN 

DEVELOPMENT be pleased to state: 
(a) the number of Government quarters CO"lstructed 

by the Central Public Works Department in Uttar 
Pradesh during the last three years, year-wise; and 

. (b) the number of quarters out of them allotted to 
the Union Government employees till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) The number cif Government quarters 
constructed in Uttar Pradesh during the last three years 
in the General Pool is as under:-

1992 
1993 
1994 

TOTAL 

390 Nos. 
147 Nos. 
114 Nos. 

651 Nos. 

(b) All the above quarters have been aliotted except 
6 quarters which are being used as Sub-DIvISional and 
Enquiry Offices. 

PCO Advisory Committees 
975. SHRI SANTOSH KUMAR GANGWAR Will the 

Minister of COMMUNICATIONS be pleased to state 
(a) the procedure for constitution of Telecom 

Advisory Committees and P.C.O. AdVISOry Committees 
at various levels; 

(b) whether the Members of Parliament are 
nominated to these Committees; 

(c) whether the P.C.O. Advisory Committee of 
District Bareilly (U.P.) has since been formed, and 

(d) if not, the time by which it is ilkely to be 
formed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) Telephone 
AdVisory Committees are constituted one for each 
MetrolTelecom. circles headed by CGM and one for 
each Secondary SWltchmg Area headed by GMi 
Telecom. District Manager for a tenure of two years. 
Nominations to these committees are made by the 
Minister of State for Communications after considering 
the recommendations made by Heads of Circles, MPs 
and MLAs and representations received from various 
local bodies, publicemen and individuais. 

As per the revised STD/ISD PCO j.lolicy effactlve 
from 24.7.93, STO PCO Allotment Committees, which 
are authorised to aliot new STD/ISD PCOs and decide 
their locations, are constituted for each SSA. While the 

. Head of the SSA and CAO/AO of the SSA are the two 
official members of the Committee, the three non-official 

members are nominated by the Minister of State for 
Communications. 

{bj Nominations for Members of Parliament for 
Telecom. Advisory Committees are obtained from the 
Department of Parliamentary Affairs. For the STO/ISD 
PCO Allotment Committees. no Members oi Parliament 
have been nominate;.; so far. 

(e) and (d) Thi:! STD/ISD PCO AlioLnenl Committee 
for Barellii SSA ;1<>'" Deen fermed "'crt Ih" offici a! 
memDers. Non-offie,,,,; members w;L be noml'1ated 
srcrt!y. 
(English] 

Safety Aiding Gadgets in Vehd,," 

976. SHRI S.M. LALJAN BA.SHA: \"''': the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) whether th,s M:ni5trj has hAld any dlscussiOf' 
with vehicle manufac~uren; In :m;:Jrove safely aid,ng 
gadgets In veniaies at me manutactur'ng stage; and 

(b) If so, the details thereof? 
THE MINISTER OF STA"-E OF- THE MINISTRY OF 

SURFACE TRANSPORT (SHRI JAGDISH TYTLER) (a) 
and (b) No, Sir. It may however be ment.oned that th'l 

Central Motor Vehicles ActiRuies proVide for safety 
standards in respect of a '1umoer of components such 
as b;'eaks, headlights, IndICa;()fS, reflectors. seat belt for 
passenger cards, auto alpers. glass of the wind 
screen, automotive bulbs, accelator control system, door 
lOCKS and door retention components. fuel tanks wheel 
rims etc. The manufacturers are required to conform to 
the laid down standards in the manufacture of vehicles. 

Dabhol Power Company 
977. SHRI SUDHIR SAWANT Will the Minister of 

POWER be pleased to state: 
(a) whether a power project had been finalised with 

a U.S. Firm (Dabho! Power Company); 
(b) if so, the terms and condlloons thereof and other 

details about the proJect, 
(c) the Central ano State ailccatlon for the proje::! 

and the total investment Involved tnerein: 
(d) whether any public movernen, is hlndaring the 

implementation of the prOject vis-a-vis enVifonment 
issue; and 

(e) if so. the details thereof and the currrent status 
of the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI URMILA BEN CHIMANBHAI 
PATEL): (a) and (b) Oabhol Power Company is an 
Indian company which is promoted by three US 
companies viz. ENRON Dpvelopment Corporation, 
Bechtel Enterprises Inc. and General Electnc Company. 
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The Power Purchase Agreement was signed between 
Dabhol Power Company and Maharashlra State Electricity 
Board on 8.12.1993 for setting up the combined cycle 
power plant at Dabhol, district Ratnagiri (Maharashtra). 
Total installed capacity of the project is 2015 MW and the 
project is split in following two phases:-

1. Phase-I - 695 MW 
2. Phase-II - 1320 MW 
The financial closure of the project was achieved on 

1.3.1995 and the .first phase is expected to be 
commissioned by December. 1997. 

(c) This being a private project, no central and state 
allocation is involved. 

(d) and (e) No, Sir. At present, work is in progress. 

Renewal of Contract to Lobbying Firm 
978. SHRI SANAT KUMAR MANDAL: Will the 

Minister of EXTERNAL AFFAIRS be pleased to state: 
(a) whether the renewal of the contract of the law 

firm hired by the Indian Embassy in Washington to lobby 
New Delhi's intecests in Congress is being renewed; 

(b) if so, on what terms and conditions; and 
(c) whether any assessment of the achievement of 

this firm had been made' before formalising the agreement 
for another term; if so, in what manner and Govemment's 
reaction thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PARANAB MUKHERJEE): (a) Yes, Sir.' 

(b) The contract with the law firm of Mis RaftaeKi, 
Spees, Springer and Smith in association with the Public 
Relations firm of Daniel J. Edelman Inc. has been 
renewed for one year from 15 February, 1995 under 
similar terms and conditions at an all inclusive rate of US 
$57,500 per month. 

(c) Yes, Sir. A detailed assessment was made of the 
performance of the Law Firm and the associated Public 
Relations firm during the past one year. Govemment 
found the performance of the Firm to be satisfactory. 

Teleph<Jne Directory by Private Companies 
979. SHRI DHARMANNA MONDAVYA SADUL: 

SHRI NIRMAL KANTI CHATTERJEE: 
Will the Minister of COMMUNICATIONS be pleased 

to state: 
(a) whether telephone directories are more than one 

year old in some States; 
(b) if so, the details thereof, State-wise; 
(c) whether some private companies have offered for 

provio,ng and distributing telephone directory to 
consumers free of cost in some important cities of the 
country; 

(d) if so, the details thereof; and 
(e) the reaction of the Govemment thereto? 
THE ~ltJISTER OF STATE OF THE MINISTRY OF 

, COMMUNICATIONS (SHRI SUKH RAM): (a) and (b) Out 
of 320 SSAs, telephone directories in respect of 74 SSAs 

are more than one year old. The details are given in the 
statement attached. 

(c) to (e) As per existing instructions. telephone 
directories of Telephone Districts under Telecom District 
Manager and above are printed with yellow pages by 
entering into a comprehensive 'contract with a firm for five 
years in respect of metro and major districts and three 
years in respect of minor districts. Under the terms of the 
contract. the contractors supply the requisite number of 
telephone directories free of cost fiNery year and pay a 
pre-fixed royalty to the Department. 

Name 01 the Circle 

Andhra Pradesh 
Bihar 
Assam 

~ Gularat 
Haryana 
Kerala 
Madhya Pradesh 
N.E. 
Orissa 
Tamil Nadu 
west Bengal 

TOTAL 

.>,i'" 

STATEMENT 

No. 01 SSAa In whICh the I4IIephone 
directory Is mora than one year Old. 

3 
6 
5 

12 
3 
9 
6 
6 
1 

15 
8 

74 

Visit of Prime Minister of Russia 
980. SHRI HARI KISHORE SINGH: Will the Minister 

of EXTERNAL AFFAIRS be pleased to state: 
(a) whether the Prime Minister of Russia visited India 

recently; and 
(b) if so, the issues of bilateral interests discussed 

during the visit and the outcome of the visit? . 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) and (b) Yes, Sir. The 
Russian Prime Minister, Mr. V.S. Chemomyrdin, 
accompanied by a high-powered delegation. visited India 
on December 23 and 24, 1994. ' 

Prime Minister Chemomyrdin's visit was the first by a 
Russian Prime Minister to India. It provided an opportunity 
to review the progress which had been made in bilateral 
reations with Russia particularfy since Prime Minister's 
visit to Moscow in June-July, 1994. 

Prime Minister Chemomyrdin reiterated Russia's 
support for India's candidature for a permanent seat on 
the UN Security Council. He stated that Russia was 
against the internationaiisation of the Jammu & Kashmir 
issue and would like to see it resolved through bilateral 
dialogue on the basis of the Simla Agreement. At a press 
conference he stated that Russia was not supplying arms 
to Pakistan and would not do so in future. A decision was 
taken to establish a heat-line between Delhi and Mosoow, 

A Joint Statement was issued summmisil, " the 
outcome of the visit. A copy ot the Statement i<l atlc:clled. 

In addition. 8 Documents were signed in tile !ieics of 
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Promotion & Mutual Protection of InvestlTlt>, 'IS; Long-term 
Russian Purchases of certain commodities in India; 
Merchant Shipping; Long-term Programme of Military and 
Technical Cooperation upto the year 2000; Cooperation in 
the Exploration and Use of Outer Space for Peaceful 
Purposes; Broadening the Scope of Indo-Russian Joint 
Commission; Multi-entry Visas for Diplomatic and Official 
Passport holders; and CooperatiOn in the field of 
Information. 

STATEMENT 
Joint Indo-Russian Statement 

The Chairman of the Government of the Russian 
Federation, H.E. Mr. Viklor S. Cbernomyrdin, jIIIIid an 
official visit to India on December 23 and 24, 1994 at the 
invitation of H.E. Mr. P.V. Narasimha Rao, Prime Minister 
of the Republic of India. 

The talks between the Heads of Government of the 
Russian Federation and India and the meetings of H.E. Mr. 
V.S. Chernomyrdin with H.E. Dr. S.D Sharma, President of 
India and H.E. Mr. K.R. Narayanan, Vice PreSident of India 
were held in an atmosphere of warmth and trust 
characteristic of the traditional friendship and cooperation 
between the two countries. The results of the talks clearly 
reaffirmed that Indo-Russian relations had entered a 
qualitatively new stage of constructive and mutually 
beneficial interaction following the visit of H.E. Mr. B.N. 
Yeltsin, President of the Russian Federation to India in 
January, 1993 and the visit of H.E. Mr. P.V. Narasimha 
Rao, Prime Minister of India, to the Russian Federation in 
June-July, 1994. 

Emphasizing the special importance which they attach 
to the strengthening of ties between the Russian 
Federation and India and the continuation of a high-level 
dialogue between the two countries, the sides considered a 
wide range of issues concerning their relations in the 
political, economiC, commercial, defence, scientific and 
technological, cultural, educational, information and other 
spheres and set out the directions and priorities for further 
intensifying their cooperation in these fields. 

The sides expressed satisfaction at their mutual 
understanding and similarity of views on a broad spectrum 
of international and regional issues. They reiterated that 
their close cooperation in the international area contributes 
substantially to the strengthening of peace and security in 
Asia and the world, and to the establishment of a just and 
equitable world order. They intend to further intensify their 
multifaceted constructive cooperation and regular political 
con~ullations for these purposes. In particular, the sides 
reached agreement in prinCiple on establishing a "hot-line" 
between Delhi and Moscow in order to realise these aims. 

The sides emphasized that the Moscow Declaration on 
the Protection of the Interests of Pluralistic States, signed 
by H.E. Mr. P.V. Narasirnha Rao, Prime Minister of India, 
and H.E. Mr. B.N. Yeltsin, President of the Russian 
Federation, is a unique document in current international 
relations. It has for the first time outlined the challenges 
posed to the unity and territorial Integrity of mulliethnic, 
multilingual and multireligious states, espousing pluralism 

and democracy, by the destabilizing forces of aggreSsive 
nationalism, religious exclusiveness, political extremism. 
terrorism and separatism. This document goes far beyond 
the framework of their bilateral relations and is recognised 
as being of universal significance. The, reiteration by the 
sides of their respect for each others' territorial integrity 
and sovereignty. as constituted by law and enshrined in 
their respective Constitutions. wiD contribute to regional 
and global peace and stability. The sides agreed to 
cOntinue their efforts to promote the Ideas of the Moscow 
Declaration in the international community. 

OWing the talks. particular attention was focused on 
the priorities of strengthening trade, economic. scientific 
and technological ties between the two countries. The 
Heads of Government noted with satisfaction that important 
decisions had been adopted and considerable progress 
made in the implementation of the, objectives and 
approaches enunciated in the Declaration on the Further 
Development and Intensification of Cooperation between 
India and the Russian Federation, signed during the 
Moscow Summit on June 30, 1994. In this context. the 
sides emphasised the important coordinating (pie of the 
Indo-lilussian Inter-Govemmental Commission on Trade. 
Economic. Scientific and Technological Cooperation. and 
appreciated its work during the first session held in 
Moscow in September, 1994. They agreed to share 
experience in economic and financial management through 
an appropriate mechanism. 

Keeping in view the set target of doubling the trade 
turnover over the 1993 figure at the earliest. the sides 
noted that there wiD be a substantial increase in their 
bilateral trade this year. Towards this end they agreed to 
create favourable and mutually agreed conditions for 
enterprises and organisations participating in their bitateral 
trade. It was agreed that concerned organisation should 
resolve pending claims of Indian exporters pertaining to the 
period before 1993 within three months. 

The Indian side reiterated the necessity of ensuring a 
predictable and effective mechanism for utilisation of funds 
available under .debt repayment. The Russian side 
confirmed that these funds will be used to buy goOds and 
trade related services in accordance with the agreements 
reached earlier. An agreement was signed on long term 
purchases of goods of mutual interest from India during 
1995-1997. under which the Russian side had determined 
its annual requinll'neRts of tea. tobacco. soyameal and 
pharmaceuticals. ' 

The Sides reaffirmed their interest in the continuation 
and further deveioprneftt of mutually beneficial cooperation 
particularly in the fields of power. oil and coal industry, 
ferrous and non-ferrous metallurgy. The decision on 
utilising a part of rupee repaymenla of credIta by india for 
implementation of agreed projects in India would further 
promote this cooperation. 

The Sides noted that the working groups on power 
and non-conventional energy sources, petroleum, coal 
industry, ferrous and non-ferrous metallurgy and 

, informatics had met and identified several apecific 
difectiol:lS of cooperation in these fields. The Sidea noted 
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that the Subgroup on Transport had worked out proposals 
regarding the participation of the Indian side in the 
modernization project for the port of Novorssisk. It was 
decided to elaborate a financial mechanism for this project, 
including utilisation of a part of the Indian repayment of 
state credits to Russia as well as direct investments and 
credits by Indian companies. The sides agreed to take the 
appropriate measures on this basis in the shortest possible 
time. 

The Sides expressed satisfaction at the level and 
quality of their interaction in the sphere of military-technical 
cooperation, particularly over the signing during the visit of 
an Agreement on implementation of the long-term 
programme of cooperation upto the year 2000. They 
agreed to take all the required steps in order to implement 
it. 

The Sides noted the particular importance of their 
cooperation in the field of science and technology with 
further focus on industrial applications and commercial 
benefits of the results of their joint activities. They agreed 
to intensify implementation of ongoing projects and to' 
facilitate the establishment of joint ventures in different 
fields of high technologies. It was agreed that the next 
meeting of the Joint Council of the Integrated Long-term 
Programme of Science and Technology Cooperation and 
the Working Group on Science and Technology will be 
held in May, 1995 in Moscow. 

The Sides noted their successful twenty-year long 
cooperation in the field of exploration and use of space for 
peaceful purposes and attached great importance to the 
further expansion and intensification of their cooperation in 
this field. They noted that the Agreement signed during the 
present visit between the RUSSian Space Agency and 
Indian Space Research Organization is an Important step 
in this direction. 

The Sides expressed their satisfaction that the 
cooperation in the sphere of culture is gaining momentum. 
The Working Group on culture has finalised the time-table 
of cultural exchange activities for the period 1994-95. 
including the holding of Days of Culture in each country 
and joint publications of contemporary literature. The 
intellectual and spiritual bonds uniting RUSSia and India 
was symbolised by the unveiling of the statue of Leo 
Tolstoy in the course of the visit. They agreed to take 
necessary steps to install the statue of Jawaharlal Nehru in 
Moscow at the earliest. 

The Sides attach great importance to the creation of a 
stable and regulatory mechanism for exchanges in the field 
of higher education. They consider that the Agreement 
between the State Committee of the Russian Federation 
on Higher Education and the Department of Education of 
the Ministry ur Human Resource Development of the 
Republic of India, concluded in November, 1994 provides 
the necessary basis for this. 

The sides noted the considerable work which had 
been done to strengthen the legal basis of their bilateral 
relations in order to bring it in line with the changed 
situation in both countries. The various agreements and 

documents Signed during the last two years and others 
under consideration constitute a solid foundation for the 
dynamic and comprehensive development of their bilateral 
relations in different spheres. 

In the course of the visit the following documents were 
signed:-

1. Agreement for the promotion and mutual protection 
of investments. 

2. Agreement on long-term purchases of certain 
commodities in India. 

3. Agreement on merchant shipping. 
4. Agreement on implementation of the long-term 

programme of military and technical cooperation for the 
period upto the year 2000. 

5. Agreement between ISRO and the Russian Space 
Agency on cooperation in the exploration and use of outer 
space for peaceful purposes. 

6. Exchange of letters on broadening the scope of the 
Inter-Governmental Indo-Russian Joint Commission. 

7. Memorandum on issue of multi-entry visas for 
diplomatic and official passport holders. 

8. Protocol on cooperaiion in the field of information. 
It was agreed that the talks would be continued with a 

view to the conclusion of Agreements on avoidance of 
double taxation, cooperation between border security 
forces, mutual legal assistance, extradition, cooperation in 
the power sector and on a Protocol to the Agreement on 
cooperation in the construction of a nuclear power station 
in India. 

The results of the visit of the Chairman of the 
Government of the Russian Federation, H.E. Mr. V.S. 
Chernomyrdin to India reconfirmed the fruitful and mutually 
beneficial character of the interaction between the two 
countries at high level on a regular basis. 

New Delhi 
December 24, 1994. 

FPI Units In A.P. 
981. SHRI YELLAIAH NANDI: Will the Minister of FOOD 

PROCESSING INDUSTRIES be pleased to state: -
(a) the number of Food Processing Units operating in 

Andhra Pradesh as on March 1, 1995 location-wise; and 
(0) the number of such Food Processing Industries 

units to be set up in the State during 1995-96? 
THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI T ARUN 
GOGOI): (a) and (b): Since Food Processing Industries are 
both in the organised and un organised sectors, information 
in regard to the number of food processing units set up 
state-wise is not maintained centrally. However, as per 
available information, the position in respect of Andhril 
Pradesh is as under;-

1) Rice Mills 
2) Roller Flour Mills 
3) F & VP 

No. of Units 
21744 

58 
178 
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4) Fish Processing 
5) Sweetened Aerated water 
6) Alcoholic Beverages 
7) Milk Products 
8) Meat Processing 
9) Cocoa Products . 

40 
74 
3 
8 
7 
2 

Ministry of Food Processing Industries does not set up 
Food Processing Units in any State direcUy. 

However, since liberalisation from August, 91 till 
February, 95, 195 Industrial Entrepreneurs Memoranda 
have been filed in respect of Andhra Pradesh Involving an 
Investment of about Rs. 1453 crores and an empolyment 
of about 40804 pelJlOns. Out of ttiese, 40 units have filed 
second memoranda commencing commercial production. 
Besides approval for joint ventures, foreign collaboration, 
setling up of expert-oriented units have been maintained in 
respect of 113 proposals received from Andhra Pradesh. 

Crisis In Northern Power Grid, 
982. SHRI GURUDAS KAMAT: Will the Minister of 

POWER be pleased to state: 
(a) whether the Northern Power grid is facing a 

serioys crisis; 
(b) if so, the facts thereof; 
(c) whether supply of natural gas to Power stations of 

NTPC has been reduced; 
(d) if so, the reasons therefor; and 
(e) the steps taker¥j:)roposed to be taken by the 

Government in this regard? 
THE MINISTER OF STATE IN THE MIIIUSTRY OF 

POWER (SHRIMATI URMILLA BEN (CHIMANbdft,l) 
PATEL) (a) and (b): The energy shortage in Northern 
Region during the period April 1994-February 1995 was 
7.2% as against average. All India shortage of 7.1 %. The 
main reasons for the shortage was demand outstripping 
the availability of power. During February-March 1995, 
the supply of power in Northern Region has been further 
affected because of short supply of gas. 

(c) and (d): Supply of gas to gas based stations of 
NTPC has been reduced from 6.4 MCMD to 2.8 MCMO 
from 11th February 1995 to 25th March, 1995 due to shut-
down of HBJ pipeline for its upgradation by ONGC. 

(e) Various measures taken in this regard are use of 
liquid fuel (HSD and Naptha) as a substitute, 
postponement of Planned Maintenance of thermal units 
and additonal hydel generation during the period of shut-
down of HBJ pipeline. 

Supply of Missiles by China 
983. DR. VASANT NIWRUTII PAWAR: Will the Minister 

of EXTERNAL AFFAIRS be pleased to state: 
(a) whether China produces cruise missiles; 
(b) whether the Government are aware that these 

missiles are supplied to Pakistan; and 
(c) if so, the details thereof and the reaction of the 

Government thereto? 
23-470lSSI9S. 

THE. MINfSTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Available information is the 
China does produce cruise missiles. 

(b) and (c) Government have seen reports regarding 
the 'SUpply of M-11 Missiles by China to Pakistan. The 
acquisjtion of sophisticated weapon systems by pakistan 
Including missiles has a direct bearing on India's security 
environment. Government keep under constant review all 
such developments and taken appropriate measures to 
safeguard the national interest. 

Joint Yentures for Deep Sea Fishing 
984. SHRI SYED SHAHABUDDIN: 

SHFJI SUDHIR SAWANT: 
Will the Minister of FOOD PROCESSING 

INDUSTRIES be pleased to state: 
(a) the number of licences issued to foreign and 

Indian companies separately for joint ventures for deep sea 
fishing as on January 1, 1994 and January 1, 1995; 

(b) the average number of fishing vessels in operation 
in the exclusive economiC zone; 

(c) whether any mechanical trawlers provided to 
fishermen are engaged in deep sea fishing; 

(d) whether some of these vessels have been 
poaching in coastal waters also; 

(e) if so, the steps being taken to stop such poaching; 
(I) whether foreign fishing vessels in operation in our 

exclusive economic zone are required to report the catch 
at Indian ports; 

(g) if so, whether any incident has come to the notice 
of the Government, of foreign vessels not reporting the 
catch at Indian ports but off-loading in foreign ports; and 

(h) II ""', .... ~ .. teps taken for enforcing the law in this 
regard? 

THE MINISTER OF STAt. OF THE/MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): (a) While no licence was issued to foreign 
companies for deep sea fishing in Indian waters, the 
number of licences issued to Indian companies for Joint 
venture in deep sea fishing since 1991 are: 

As on 1st January, 1994: 22 
As on 1st January, 1995: 23 (Cumulative) 
(b): The total number fishing vessel operated in Indian 

Exclusive Economic Zone is about 206835 which includes 
non-motorised traditional craft, motorised traditional craft. 
mechanised fishing vessels and deep sea fishing vessels 
(20 M & above overall length). 

(c): Yes Sir. 
(d) and (e): Although, there is a general allegation of 

deep sea fishing vessles poaching in coastal water, no 
conclusive evidence could be produced for taking any 
action in the malter. 

(I): Yes Sir. 
(g) and (h): In a few cases, it was reported that foreign 

fishing vessles under CharterA...ease absconded from mid-
sea without mandatory reporting to Indian Customs. In 
such cases, foreign companies are black-listed and no 
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further dealing in deep sea fishing with that company is 
allowed. 

World Bank Assistance To A.P. For Drinking Water 
Supply 

985. SHRI M.V.V.S MURTHI: 
SHRI BOLLA BULLI RAMAIAH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment of Andhra Pradesh has 
prepared a scheme for providing regular drinking water 
supply to the twin cities by drawing waters from the 
Krishna river; 

(b) if so, whether the assistance of the World Bank 
)lave been sought to ensure completion of the scheme; 

(c) if so, whether any time-bound scheme have been 
prep~ for completing the project; 

(d) whether the Union Govemment have also agreed 
to provide assistance to the State Govemment to revive 
drinking water supply scheme to the twin city of Hyderabad 
and Secundrabad; 

(e) if so, the details thereof; and 
(I) the total assistance World Bank has agreed to 

provide for this purpose? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) the project has been posed to the World Bank for 
loan assistance. 

(c) Subject to the final clearance of the project by the 
World Bank the following tentative timeframe has been 
agreed to for completing the project. 

Effectiveness of the project-July, 1997 
Completion aAd Loan Closing-June, 2005 

(d) No, Sir. 
(e) Does not arise. 
(I) The World Bank has not made ·any commitment at 

present as the project preparation exercise has not yet 
been completed. 

{Translation] 
STo/peo. In Bihar 

987. SHRI PREM CHAND RAM: Will the Minister of 
COMMUNICATIONS .be pleased to state: 

(a) the number of oersons on the waiting list, for the 
allotment of STDIISTD, PCOS in Bihar, district-wise and 
particularly in Hazaribagh; and 

(b) the time by which the above are likely to be 
allotted? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) and (b) The 
required information Is being collected and will be laid on 
the Table of the House. 

(Eng/ish] 
Benefit. to E.O. Employ ... 

988. SHRI MULLAPPALL Y RAMCHANDRAN: Will the 
Minister of COMMUNICATIONS be pleased to· state: 

(a) the number of extra . departmental employees 
working in the Postal Department as on December 31, 
1994; 

(b) whether the Govemment propose to enhance the 
benefits available to E.D. employees; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) As on 
31.03.1994, the total number of ED Agents was 3,07,466. 
This information Is compiled on financial year basis. 

(b) and (c) The service conditions of ED employees 
are kept under constant review. As a matter of policy, a 
Committee' to go into pay structure and conditions of 
service etc. of ED Agents is set up after a Pay 
Commission is constituted by the' Govemment for its 
regular employees. Since Fifth Central Pay Commission 
has starled functioning, action has already been initiated to 
form a Committee for ED Agents. 

[Trans/ation] 
Rise in Drug Prices 

989. SHRI SURE NORA PAL PATHAK: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether drug prices are increasing despite the 
reduction in customs duty; 

(b) if so, the reasons thereof; 
(c) the percentage hike in drug prices after the 

announcement of the Drugs (Prices control) Order, 1986; 
(d) whether imported raw materaUs are used for the 

manufacture of any of these domestic drQus; and 
(e) if so, the names of these drugs and the customs 

duty levied on the imported raw materials during the last 
three years, year-wise? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT (SHRI eDUARDO 
FALEIRO): (a) to (e). The Index for the prices of medicines 
after the notification of Drugs (Prices Control) Ordln, 1987 
in August, 1987 in accordance with the Drug Policy 
announced in October, 1986 has increased by 76.1 % upto 
the end of January, 1995. During the same period, the 
Index of prices of All Commodities increased by 95.5%. 

Imported raw materials supplement the indigenous 
supply of raw materials fC?" the manufacture of drugs and 
formuJations not only for the domestic· marltet but also for 
exports. Customs dl'ty on the imported raw materials 18 
only one of the cost component of drug prices. Therefore, 
reduction in customs duty. on the imported raw materia 
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may not necessarily lead to the reduction in the price of 
the end product in fNery case. 

{English} 
Supply of Arm. To Ultra 

990. SHRI PARASRAM BHARDWAJ' Wdl the 
Minister of EXTERNAL AFFAIRS be ple8sed to state: 

(a) whether attention of the Government has been 
drawn to the news-Item appearing in the "Hindustan 
Times- dated FebnJaiy 28, 1995 regarding supply of 
arms to ultras In Kashmir from Pakistan; and 

(b) if 80, the details thereof? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) Yes, Sir. 
(b) Pakistan is continuing to provide sanctuaries 

and training and is extending material, financial and 
logistical support to the militants in J&K. This is well-
documented and Widely recognised by the international 
community, and is the core issue in J&K as well the 
root cause of tensions in' the bilateral relations with 
Pakistan. 

Prlvatlsation of Porta 
991. SHRI HARISH NARAYAN PRABHU ZANTYE: 

Will the Minister of SURFACE TRANSPORT be pleased 
to stale: 

(a) whether the Govemment have received any 
report on privatisation and commercialisation of Ports; 

(b) if so, the details thereof; and 
(c) the details of action taken/proposed in this 

regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) 
and (b) A report reforms in Indian Ports &. Shipping 
sector under the technical assistance from ADB has 
been received. The thrust of the report is on effective 
decentralisation of decision making process and transfer 
of regulatory control to the Port Trust through greater 
delegation of powers and privatisation of port operations. 
The report has recommended amendment of Acts/rules 
and streamlining of Procedural matters etc, 

(c) This report has been referred to the major ports 
for taking necessary action at their lellel. 

Telephone Revenue 
992. SHRI ANNA JOSHI: . Will the Minister of 

COMMUNICA nONS be pleased to state: 
(a) whether Rupees' 1284 clOre remain to be 

collected as telephone revenue; 
(b) if so, the details thereof, State-wise; and 
(c) the details of the action taken or proposed to 

be taken by the Government In this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) At the end 
of March, 94, the Telephone Revenue amount that 
remained to be ex,Heeled was Rs. 1157.95 Crores. 

(b) State-wlse amount of telephone bills outstanding 
as on 31-3-94 is furnished In the Statamenl 

(c) The issue of billa and recovery lhereof is • 
continuous process and there are well laid procedures 
for recovery of outstanding telephone bills. Efforts .... 
being made to settle the billing disputes/court caa. 
quickly. For other cases recovery Is being plnU8d by 
correspondence/personal visits and legal acbOn. 

STATEMENT 
Total Telephone Revenue Arrears 8S on 31-3-1994-

State-wise. 

SIIUe Amount In ClaN 
GIRl. 

1. Andtn Prlldelh 38.48 
2. Auam 38JI3 
3. 8IM' 85.07 
4. Gujaral (InWdIng OadrB & Nagar .._.) 31.33 
5. Haryana Z3.3 
S. HImachal PracIaIh 1.83 
7. Jammu & Kashmif 22.65 
8. KamaI8Ica 32.71 
9. Ka'. (including ~) 19.45 

10, Madhya Prlldelh 30.42 
11. MaIw __ (Including Bombay) 2311.54 
12. ao. 1.35 
13. MehgaIaya 2.OIi 
14. ManIpw 1.71 
15. MIzxnm 0_ 

18. NagaI8nd 4.27 
17. AIunIIdlaI PlIIdeIh 1.53 
18. Tr1lUra 0.87 
19. Oriaa 25.83 
20. Punjab 31.47 
21. ~ 1.88 
22. TamIInIIdu (Including Madra8) 42.31 

23. WIIIt Ber1gIII (Including CakluIa) 118.86 
24. SIddm 1.35 
25. UItar PrIIdeIh 136.86 
26. DelhI 2OII.n 
Union T.mtory 

1. A&N IaIand 1.82 
2. ChandIgBrh '0.31 
3. PondIcheny. 0.78 

TOTAL:- 1157" 

Road Network In, Bacitw8rd Areas 

993. SHRI AAJENDAA AGNIHOTRI : 
Will the Minister of SURFACE TRASPORT be pleased 

to state: 
(a) the Government policy regarding development 01 

road network in backward areas; and 
(b) the road network per thousand square km&. at the 

end of the Fifth Plan and Seventh FIVe Year Plan 
period, State-wise? 



355 Writlerl AnsMnI MAACth20, I. WriIIen ~ 358 

THE MINISTER OF STATE OF THE MINISTRY OF (b) A. statement of NatIonaJ HIghways III Ihla regatd II 
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a) enclosed. 
This Ministry is primarily concemed with development of Na!ional Highways. The development of other roads falla 

within the purview of the respective State Governments. 
STATEMENT 

S.No. Slate Area In Lengh of NH length per 1000 . length of NH at length peir 1000 
1000 Sq at the end of Sqr.km the end of VII sqr. km. 

km 

1. 2. 3. 

1. Andhra Pradesh 276.8 
2. Arunachal Pradesh 83.6 
3. Assam 78.5 
4. Bihar 173.9 
5. Chand;"aril 0.1 
6. Delhi 1.5 
7. Goa 3.8 
8 Gujara' 196.0 

HI' .~ 4,4.2 
,-iimachal Pradesh 55.7 

11. Jammu & Kashmir 222.2 . 
12. Kamataka 191.8 
13. Kerala 38.9 
14. Madhya Pradesh 442.5 
15. Maharashtra 307.11 
16. Manipur 22.4 
17. Meghalaya 22.5 
18. Negaland 16.5 
19. Orissa 155.8 
20. Pondid\erry 0.5 
21. Punjab 50.4 
22. Rajasthan 342.2 
~. Tamil Nadu 130.1 
24. Uttar Pradesh 294.4 
25. West Bengal 87.8 
26. Mizorarn 21.1 
27. Sikkim 7.3 
28. Tripura 10.5 

[Translation] 
Joint V.ntu .... In Telecom Sector 

994. SHRI RAMPAl SINGH: 
SHRIMATI OIPIKA H. TOPIWALA : 
SHRI SULTAN SALAHUDDIN OWAISI : 
SHRI ANAND AHIRWAR : 
SHRI SATYA DEO SINGH: 

Wdl the Minister of COMMUNICATIONS be pleased to 
state : 

<a) whether any delegations have visited India during 
December, 1994 tor setting up-joint ventures in basic 
services, value-added services, radio paging services and 
satellite communication services; 

V Plan Plan 

4. 5. 6. 7. 

2299 8.31 . 2519 9:11 
- 330 3.94 

1468 18.70 '2296 .29.94 
2117 12.17 2117 .12:17 

24 240.00 24 240.00 
72 48.00 72 48.00 

229 60.26 229 60.26 
1352 8.32 1631 8.32 

698 15.41 698 15.41 
644 11.56 854 15.33 
648 2.91 648 2.91 

1996 10.48 1996 10.46 
784 20.15 940 24.18 

2670 6.03 2946 6.66 
2861 9.29 2918 9.49 

211 9.41 431 19.24 
345 15.33 472 22.98 
113 685 113 6.~5 

1649 10.58 1649 10.58 
23 46.00 

882 17.50 892 17.70 
2157 6.30 2931 8.57 
1744 13.40 1896 14.58 
2328 7.91 2613 8.86 
1419 16.16 1561 17.78 

551 26.11 
62 62 8.49 

200 19.05 200 19.05 

(b) if so, the details there~f; 
(e) wether any agreements have been signed between 

India and foreign countries In telecom J&Ctor; and 
(d) if so, the details thereof, country-wise? 

THE MINISTER OF STATE OF THE MINISTERY OF 
COMMMUNICATIONS (SHRI SUKH RAM): (a) and (b) 
Yes, Sir. Delegations form Kuwait, Japan. Australia and 
Malaysia visited India during December, 1994. 

(e) No Agreement has been signed between India and 
foreign countries In December. 1994. 

(d) Does not arise in view .of (e) above. 
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Outstanding dues against SEB's 
995. DR. RAMKRISHNA KUSMARIA 

SHRI BALRAJ PASSI : 
SHRI V1SHWANATH SHASTRI: 
SHRI SA TV A DEO 'SINGH : 

Will the Minister of POWER be pleased to state 
(a) whether the dues of Central Power Agencies are 

increasing because of non-payment by SEBs; 
(b) if so, the details of outstanding dues against SEBs a 

on QECEMEBR 31, 1994; and 
(c) the steps proposed to be taken to encourage SEBs 

to make prompt payment? 
THE MINISTER OF STATE OF THE MINISTR'( 0t 

POWER (SHRIMATI URMILA BEN CHI MAN BHft.! 
PATEL): (a) Yes, Sir. 

(b) A statement indicating the outstanding dues payable 
by SEas and other Power Utilities to Central sector Power 
Corporations as on 31 sl December, 1994 is enclosed 
statement. 

(c) The steps being taken to encourage the SEBs to 
make prompt payment include advice form the Ministry at 
various levels to the defaulting SEBs/State Governments 
to clear their outstanding dues; meetings with 
representatives of concemed State Governments and 
SEBs; vigorous revenue collection drives; issuance of 
notice for shut otVrestricVrealiocate power in case of 
defaull by SEBs wherever physically & technically feasible 
and persuading SEBs 10 open Leiters of Credit of 
appropriate amount. 

STATEMENT 

Outstanding dues of CPSUs against various state Eleetlledy Boards and other power Utilities as on 31s1 December, 1994. 

Sl. SEB&! 
No. STATES 

REC 
12194 

NTPC 
12-94 

NEEPCO 
12194 

DVC 
12194 

NHPC 
12194 

~~~~- ------------------
1. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 

Bihar 
GUlara! 
Goa 

7. Haryana 
8 Himachal Pradesh 
9 Jammu & Kashmir 

10 Karnataka 
11 Kerala 
'2. Madhya Pradesh 
13 Manarashtra 
14 Manlpur 
15. Meghalaye 
16. . M,zoram 
17 Nagaland 
18 Orissa 

'" Punlat' 
;';'G F-:8)astl;an 
21. SlkklfTI 
22 T amilnadu 
23 Tnpura 
24 Unar Pradesh 
25. West Bengal 
26 Desu 
27. DVC 
28_ DNH 
29. UTC 
30 Neepco 
31 Daman & Diu 
32 Pondichary 
33. Cooperatives 
34. Slate Govemmenls 
35. Powsr Grid 

775.63 

12.13 
2.08 

:";.73 
163.12 

0.45 
0.00 
0.00 
0.01 
0.22 
v.w 
".22 

lO!) 4..i:l 

(.00 
2.44 

11.04 
258 
C 47 

03.1:12 
o {Xl 

2~ 1.12 
103.50 

0.00 
0.00 
0.00 
J.OC 
0.00 
0.00 
0.00 
4.72 
0.06 
0.00 

3064.74 

Cumonu:alive lIS on 31 st December, 1994: Rs. 5, 8Vl.62 Crores. 
REC Rural Electrification ooipOlation 
NTPC: National Thermal Power Corporation 
NEEPCO: NottI't Eastern Electric Power Corporalion 
DVC: ~amodar ValItoV Corporation 

86.62 
0.00 
U.OO 

32-.177 
65.0] 

lB4 
3251fl 

1010 
24601 
3759 
30.42 

202.87 
91.59 
0.00 
0.00 
0.00 
0.00 

60.45 
$:24 

161.03 
0.65 

Sf 35 
0.00 

782.89 
53.06 

347.46 
115.08 

0.00 
1.30 
0.00 
0.02 
1.20 
0.00 
0.00 
3.74 

92.78 

0.00 
2.25 

70.95 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
8.10 
0.00 
2.64 
6.33 
0.00 
0.00 
0.00 
0.00 
0.00 
1.71 
J,OO 
Ci DC 
d.OO 
000 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 

830.81 

0.00 
0.00 
2.15 

647.19 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
2.32 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 

179.15 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 

674.08 

0.00 
0.34 

34.87 
5.97 
0.00 
0.00 

201.~ 

16.99 
60.79 

0.00 
0.00 
0.00 
0.00 

14.71 
0.00 
0.85 
2.68 
1.59 

42.27 
25.88 

0.00 
0.00 
3.~ 

148.00 
5.15 

107.30 
0.15 
0.00 

- 0.53 
2.65 
0.00 
0.00 
0.00 
0.00 
0.00 

248.34 

NHPC: National Hydro PaNe, Corporation 
PFC: Power Finance Corporation 
PGC: Powergrid Corporation 

(As. in crores) 

PFC 
12194 

0.00 
0.00 
0.00 

67.67 
0.00 
0.00 
0.00 
0.00 
0.08 
0.00 
0.00 
0.00 
0.00 
C..79 
0.00 
(20 
1.68 

15.34 
0.33 
9.90 
0.00 
0.00 
0.00 

117.8t 
32.54 

0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 

117.24 

PGC 
12194 

33.34 
-0.01 

0.04 
- 6.54 
-7.60 
- 1.37 

6.10 
-0.10 
- 2.50 

4.09 
6.92 

- 14.00 
-7.45 

0.96 
-0.08 
- 0.13 

0.39 
- 1.08 
- 5.60 

7,80 
0.38 

22.03 
-0.23 
66.60 

1.24 
6.20 
7.98 

-0.34 
- 0.20 

0.00 
- 0.22 

0.22 
0.00 
0.00 
0.00 
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. Cellular Mobile Telephones 
996. SHRI TARA SINGH: 

SHRI V. SREENIVASA PRASAD: 
Will the Minister of COMMUNICATIONS be pleased to 

state: 
(a) whether the Department of Telecommunications 

has announced guidelines which ban entry of Government 
companies for participation in bid for cellular mobile 
telephones; 

(b) if so, the reasons therefor; 
(c) the details of the private sector companies who 

participated in bids; and 
(d) the details of guidelines issued in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM): (a) and (b) No, 
Sir. Any registered Indian company including Government 
companies can submit bids lor the Cellular Mobile Service 
Tender. 

(c) The tender for franchise of Cellular Mobile Service 
in 20 Territorial Circles is still open. The Last date for 
submission of bids is 31.3.1995. The details of participation 
of private sector companies will be known thereafter. The 
details of companies which have been franchised for 
operation of Cellular Mobile Service in Delhi, Bombay, 
Calcutta and Madras is given in the statement allached. 

(d) The tender will be evaluated in two stages. In the 
first stage, the bidders meeting the eligibility commerCial, 
technical and financial and operating criteria, will be 
shortlisted. In the second stage, financial bids of shorUisted 
bidders will be evaluated based on the amount of cellular 
levy quoted and payment schedule of the levy proposed in 
the bids. 

STATEMENT 
Ust of Licencees for the Operation of Cellular Mobile 

Telephone Service in 4 Metro. Cities. 

SI.No. Name of the Company City 

1. Mis. Hutchison Max Bombay 
Telecom. 

2. Mis. BPL Systems & Bombay 
Projects Limited. 

3. Mis. Bhatti Cellular Ltd. Delhi 
4. Mis. Sterling Cellular Ltd. Delhi 
5. Mis. Usha Martin Telecom Calcutta 

Ltd. 
S. Mis. Indian Telecom Pvt. Calcutta 

Ltd. 
7. Mis. Skycell Communi- Madras 

cation Pvt. LId. 
8. MiS. Mobile Telecom Madras 

Service Pvt. Ltd. 

Peace-Keeping Operation. 

997. SHAI SHRAVAN KUMAR PATEL: WiN the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India made a strong plea at tile recent UN 
General Assembly session in regard to withdrawal of 
Peace Keeping operations thai have out-lived 'their 
mandate; and 

{b) if so, the precise terms of the plea and the 
consensus reached at the UNGA on the plea? 

THE MINISTER OF STATE IN TH~ MINISTRY OF 
EXTERNAL AFFAiRS (SHRI R.L. BHATIA): (a) and (b): In 
a statement to the Special Political and Decolonisation 
Committee of the 49th UN General Assembly, the Indian 
delegate said that there should be no hesitation In ending 
those operations which have been overtaken by events or 
become inconsistent with their mandates. Discussions are 
continuing at the UN on all aspects of peace-keeping 
operations. 

Post office In Gularat 

998. SHRI N. J. RATHVA: Will the Minister of 
COMMUNICATIONS be peased to state: 

(a) the year-wise and place-wise number of branch 
post offices, sub-post offices and extra·departmental post 
offices sanctioned for Gujarilt, particularly Bharuch, Baroda 
and Panchmahal districts, during the last three years and 
upto January, 1995; 

(b) whether these post offices have been opened; 

(c) if not, the reasons therefor; and 

(d) the time by which these post offices are likely to be 
opened? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): (a) The 
information for the years 1991·92, 1992-93 and 1993·94 is 
given in the Statement attached. No post office has been 
sanctioned during 1994-95, However, there is a target of 
opening of 4 extra departmental branch post offices and 12 
departmental sub-post offices in Gujarat. 

(b) to (d) These post offices have been opened except 
the following which could not be oRBned for want of 
availability of suitable accommodation. 

District Name of post offtce 

CTM Char Rasta 
Raiya Road 

Ahmedabad 

Ghoghmba and Malvan 

As soon as suitable. accommodation is avai,.;, 
post offices shall be -apened. 
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STATEMENTPlace_wise number of extra departmental branch post offices and departmental sub post offices sanctioned 

S.NO. Name of district 

1. 2. 

1. AHMEDABAD 

2. AMRELI 

3. BANASKANTHA 

4. BHARUCH 

5. BHAVNAGAR 

6. DANG 

7. GANDHINAGAR 

8. JAMNAGAR 

9. JUNAGADH 

10. MAHESANA 

"Extra departmental branch posl ottice 
""Departmental sub post office. 

, and 
opened in Gujarat during 1991-92. 

EDBOs sanctioned & opened 1991-92 

3. 

1. VASNA SOOTHI 
2. SAMETRI 
3. SINOJ 

1. NIGALA 
2. BORALA 

1. BHANOOTRA 
2. JASHWANTGADHA 
3. KOTADA 
4. KUVARLA 
5. SUVNA 
6. NOKHA 
7. DHARWADI 
8. SAMARWADA 
9. VAKHA 

10. RAN PUR 
11. SANOVIA 
12. SOVIYANA 
13. ONAVALI 
14. AGANWADA 

1. AKTESHWER 
2. KICHHIPURA 

1. KUNANELI 
2. KHARIZ 

,. NAKATIAHANUAT 

1. FATQWADI 
2. GIYOD 

1. AMBALA-NANA 
2. JAMPUR 
3. GADU 

1. GALlYAWAD 
2 MULlYA 
3. JEPUR 
4. MAKTUPUR 

1. GANAVADA 
2. DROll 
3. VADSER-AIRPORT 
4. BARSA 
5. BUDASAN 
6. MANDROPUR 
7. FULETRA 
8. GAJDINPUR 
9. KHANPUR 'RAZKUVA 

10. SURPURA 
11. SARDA 
12. NERDA 
13. MEVAD 
14. KHADOL 
15. NANI-KADI 
16. SUJATPURA 
17. JUNI-SEDHAVI 
18. KARSHANPURA 
19. KHATODA 
20. KHOREDA 
21. DHANODHARDA-
22. KHTHI 

DSOs sanctioned & opened 
1991-92 

4. 

1 AMBUJANAGAR 

1. PANOLI I.E. 

1. GANDHINAGAR 
ELECTRONIC EST. 

1. SIKKA THURMAL 
POWER STATION. 
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1. 2. 3. 4. 

11. PANCHMAHALS 1. JETPUR 
2. TANDA 
3. Jhala 
4. ZAMBA 
5. DHEVOLA 
6. LAKHANPUR 

12. RAJKOT 1. KERALA 
2. BHADIAO 
3. KOTHI 
4. RANEPUR 
5. ADBALKA 
6. KHANDVI 
7. AJMER 

13. SABARKANTHA 1. BAOPLI 
2. VALRAM 
3. AMBA-MAHUDA 
4. DANTOO 
5. UNDHVA 
6. NARSOLI 
7. RAYAVADA 
8. BILVANIA 
9. ADHERA 

14. SURENDRANAGAR 1. SONEGADH 
2. PIPALIYA 

15. SURAT 1. UMARKUTCH 
2. OHANTURI 
3. KHIMDUREA 
4. GOMTALAO 
5. BARDIPODA 
6.ITWAI 
7. PANCH-PIPLA 
B. VADPODA 
9. ASORMA 

10. SHERDI 
11. HIRAWADI 

16. VALSAD 1. DAHIKHED 
2. ASTOD 
3. BORDAI 
4. NARANPUR 
5. SAMARPADA 
6. RETHWANIA 
7. ANKLESH-VALIVATI 
8. TORAHVERA 
9. ARNAI 

10. UMORKUI 
11. DEBARTODA 
12. MOTA-AMBA 
13. NARANNAGAR 
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1. 2. 

17. VAOOOAAA 

PHALGUNA 29, 1916 (SAKA) 

3. 

1. DHOLIAIMEL 
2. SANDERPURA 
3. DHONOVA 
4. KARODIA 
5. BHARVODA 
6. PANCH-DEVDA 

109 

Written Answers 

4. 

1. T.B. 58 
NITROIUM S. 

5 

366 

Place-wise number of extra departmental branch post offices and sub post offices sanctioned and opened in Gujarat during 
1992-93 

SoNo. Na.... of cllatrlct 

1. Ahmedabad 
2. AmreM 
3. Benaskantha 

4. Bheruch 
5. Gandhlnaoar 

6. Jamnagar 

7. Junagadh 
8. Mehsana 

9. Rajkot 

10. Panchmahal 

11. Sabarkantha 

12. Sural 
13. Vadod8la 

14. Valsad 

EOSo.· _Ioned III\d 
ope ..... 1l1li2-83 

Navanagar 
Shialbet 

Radosan 
Alhabad 
Madhpura 

ChHoda 

Juvanpura 

Daudtura 
Shamsherapura 
Bekhalwlld 
Venasar 
Kulamul 
Timbla 
Zirnzva 
Chandvasa 
Kadvadl 

Bordha 
Virpur 
DamaJl 
Kalidodl 
Ambadunagar 
Padharwat 

Sahuda 
Gadartt 
MalVa 
Pall 
Bhavthan-Amnbosi 
Babar·Khadak 
Velparva 

Oso.- uncIIoned 
1892-83 

'0' CabIn Sabarmall Bopsl 

Gandhlnagar 
Seclor-6 

Siddhigram Complex 

OSo. opened 
1l1li2-83 

'0' Cab4n Sabannal:i ~ 

Gandhlnagar 
Secsor-6 

Slddhlgram Complex 

Place-wise number of extra departmental branch post offices and sub post offices sanctioned and opened in Gujarat 
during 1993-94. 

SoNo. Name 01 district 

1. Ahmedabad 

2. AmreN 
3. Sanaskantha 
4. Bharuch 

5 . Gandhlnagar 

• Extra departmenlal branch post office 
··Departmental sub post oHice. 

24-47U LSS/95. 

EDBO.· ...,clioned 
and opened 1983-114 

Chamla 

Dha..,ur. 

DSOa- unctloned 
1893-84 

ClM Char Rasta 

DSo. opened 1II1I3-I4 
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1. 2. 3. 

6. .....,._ Devad_ 
ChIrodaNnd 

7. ~ 
8. Met-.Ia I<hIc*IIari 
9. RajlcDI 

10. Panchm111181 ThaI8 
BaIpura 
~ 

11. SabIIIIcMIIa Vandhol 
12. Sural 
13. V..,_. SIndhI Kuva 

Vanialia 
1 •. VIIIaad L.akacI)ari 

ChoI8n 

[T ,ans/ation 1 

Hindu Pilgrims to Pak 

999. SHRI BRIJ BHUSHAN SliARAN SINGH: 
SHRI PANKAJ CHOWDHARY: 
KUMARI SUSHI LA TIRIYA: 
SHRI GURUDAS KAMAT: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government are aware of the 
harassment of Indian Hindu Pilgrims visiting Pakistan; 

(b) if so, the details thereof and the steps taken by the 
Govemment in the matter; 

(e) whether attention of the Government has been 
drawn to the reports regarding alleged atrocities being 
convnitted on minorities incllAling Hindus in Pakistan and 
Bangladesh and temples being demolished there; and 

(d) if so, the effective steps taken or proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a> and (b) Government are 
aware of impediments and difficulties faced by Indian 
Hinou pilgrims visiting Pakistan. Government have taken 
up this matter with Pakistan and have repeatedly urged 
Pakistan to fulfil its convnitments under the provisions of 
the Protocol on Visits to Religious Shrines signed between 
India and Pakistan in 1974. 

(e) and (d) Government have seen reports on various 
types of. difficulties discrimination and hardships faced by 
minorities including Hindus, in Pakistan and Bangladesh. 

Protection ot Pakistani and Bangtadesh citizens, 
• including those belonging to the minority communities, is 

the responsibility ot the respective Governments. It is their 
duty to proted the rights of their citizens. 

... 

KIM ChIw RasIa KIM CIw R-. 

[English] 
India's Membership In UN Security Council 

1000. SHRI DATIATRAYA BANDARU: 
SHRI RAM NAIK: 
SHRI JAGMEET SINGH BRAR: 
SHRI NAWAL KISHORE RAI: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the attention of the Government has beel1' 
drawn to the news item appearing in 'the Navbharat TImes' 
dated February 1" 1995 captioned ·Suraksha Parishad 
Seat Ko Kashmir Sa Joda"; and 

(b) if so, the reaction of the Government thereto? 
THE MINISTER OF EXTERNAl AFFAIRS 

(SHRI PRANAB MUKHERJEE): (a) Yes, Sir. 
(b) Government have seen the statement of the US 

official under reference. India's views on the restructuring 
of the UN Security Council are well known to the 
international community. 

Visit of Iranian President 

1001. DR. SUDHIR RAY: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether relations between India and Iran have 
improved in recent years; 

(b) whether any misunderstanding cropped up 
between the two countries as Iran's president cancelled his 
proposed Indian trip; and 

(c) if so, whether India is trying to repair the damage? 

THE MINISTER OF EXTERNAL AFFAIRS 
(SHRI PRANAB MUKHERJEE): (a) The bilateral 
cooperation between India and Iran has significantly 
expanded in the recent period. The cooperation which has 
acquired a multi-faceted character, is of mutual benefit and 
advantage to the two countries and constitutes a factor of 
peace and stability in the region. 

(b) No, Sir. 

(c) Does not arise. 
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12.00 hra. 
(Interruption) 

(Translation] 
MR. SPEAKER: Please speak one by one. 
KUMARI UMA BHARTI (Khaj'Jrahao): Mr. Speaker Sir, 

the Issue which I am going to raise is very important. 
Near1y tor one and half year, due to the political rivalry, 
there is 8 move 10 crush political peopie, specially woriters 
of the Bhartiya Janta Party in Uttar Pradesh and Madhya 
Pradesh, of which my family has fallen a victim 15-20 days 
back. 

I would not li~e to comment or the judicial process as 
I have full faith in judiciary, but the issue relating to me has 
been given political colour, which I would like to inform the 
House through you and I want your protection and justice 
from you in this regard. 

On 6th of this month a oersol" named Nanuna LOOhi 
was severely beaten in a clash and was baoly injured. My 
political opponents kept him in the village for 5 hours and 
due to over bleading and lack 01 medical facilities, he died. 
His post mortem report also reveals that he died due to not 
providing medical aid in time. 

In the F.I.R. the names of my brotner and his two 
children, one is of 18 year,. and the other is of 14 years 
have been mentioned. At that time of the incident my 
nephew was at the examination centre 80 kilometres away 
from the place of inCident appearing lor Board', 
Matriculation examination and the police arrested him trom 
there only. My brother and his younger son have been 
arrested just because they tried ~o avert the clashes to 
save the deceased person. The wife of the person, who 
has died has herself filed an affidavit in the Court that Uma 
Sharti, her brother and her nephews have nothing to do 
with the murder. 

About my cousin, who was taking examination 80 
kilometres away from ;I]ere, the suprintendent of 
examination has given in writing that at that time he was 
present at the examination centre and was giving paper of 
Mathematics of 10th conducted oy !~e Board. My brother is 
in jail under section 302 of !?C and my 18 years 010 cousin 
is also in jail. My 14 yea.s old nephew was kept in jai; for 
three days. While he is of 14 years old only, he was kepE 
in the jail meant for adults and my youngest nephew who 
is of 8 years was kept in Police custody for 24 hours. He 
was kept in jeep. He was beaten many times. His hands 
and legs halle swollen, people have gone to see nim. I 
have shown him to the press reporters. I have shown him 
to the delegation of the Madhya Pradesh Assembly. I am 
raising this issue here since I want thai you should give us 
protection. To spoil our image ... (lnterrupttons) 

MR. SPEAKER: How Ihe House can lell thai what 
should the court do about it. 

(Interruptions) 
SHRI ATAL BIHARI VAJPAYEE (Lucknow): We are 

thankful to you for giving an opportunity to raise this issue 
to Uma Bharti Ji. II is clear from what you and the House 
have heard that the mailer is very serious. : would like to 
submit that the hon. Home Minister should be asked to 
collect all the information tram Madhya Pradesh and take 

• Not recorded. 

the House Into confidence since it is ar. issue on which the 
whole House should pay attention. Uma Bhar1I ; is 8 
member of Parliament and atfilialed to Bhartiya Janla Party 
and due to the political rivalry, whether it is proper that If 
an incident occurs anywhere, she should be involved in a 
murder case and her family members should be arrested? 
What is the remedy of it? .• (lnterruptions) 

MR. SPEAKER: II's solution is that If 8 false case is 
filed against someone then he can go to the other court for 
appeal. 

(InterruptionS) 
[English] 

MR. SPEAKER: There is a procedure for it: otherwise, 
I would have certainly helped the hon. Member. 
{Translation] 

SHRI ATAl BIHARI VAJPAYEE: You are talking about 
the general law. But if the family of an hon. Member of 
Parliament is harassed, what is the solution of it? 

MR. SPEAKER: How can we decide whether it is right 
or wrong without hearing the other side .... 

(Interruptions) 
[English] 

MR. SPEAKER: I am sorry, I would have liked to help 
the hon. Member, but it is not possible. 
(Translation] 

KUMARI UMA BHARTI: My 18 years old nephew was 
handcuffed, taken out naked in the public and it was told 
everywhere that this is the nephew of Uma 
Sharti ... {lnterruptions) 
[English] 

MR. SPEAKER: You have high lighted it; it is more 
than enough. 

(Interruptions) 
[Translation] 

MR. SPEAKER: Parliament will not do court's job and 
Court also should not do thejob of Parliam",,)t because 
later on it creates problem. 

(Interruptions) 
KUMAR! UMA BHARTI: We want your protection, you 

will have to save us. 
(Interruptions) 

SHRI DAU DAYAL JOSH! (Kota): It is an important 
issue.... (lnlerruptlc,,~) 

MR. SPEAKER: I have allowed to raise the issue: it is 
enough. 

(Interruptions) 
KUMAR! UMA SHARTI: My submission is that please 

direct the Home Ministry 10 hear us ... (lnterruptions) 
MR. SPEAKER: Do not let me speak much otherwise 

the issue will become more complicated. 
(Interruptions) 

KUMARI UMA BHARTI: Please get it enquired 
whether my nephew was handcuffed and taken out or not 
and it was told everywhere thaI this is the nephew of Uma 
Bharti. .. ( Interruptions)' 
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{English1 
MR, SPEAKER: This is not going on record. 

(Translation1 
SHRI HARPAL PANWAR (Kairana): Mr. Speaker Sir, 

lathis were charged on the farmers staging a dhama 
peacefully on 1st March at Lal Quila ground. It is a 
serious incident. 40 people including Chowdhry Mahendra 
Singh Tikait were sent to jail and the seriously injured 
farmers were admitted to the hospital. More than 400 
tear gas shells were lobbed. Their eyes were swollen.l 
myself have seen them in jail. It is very sad that later on 
a farmer Shri Janki Prasad Tiwari, who was from 
Bulendshahar district, died. They were staging a dharna 
peacefully in support of their demand. No talks were held 
with them but they were lathi charged. Lathis are not 
charged anywhere on the people staging a dharna 
peacefully. My submission to you is that it is very sad 
that the Central Government has not pondered over the 
demands of the people of Bhartiya Kisan Union, who 
have put forth their demands in Uttar Pradesh and other 
states of the country. A judicial enquiry should 
immediately be conducted by the Government in this 
incident. Their demands, the waiving off the loans upto 
10 thousand rupees, the Uttar Pradesh Government was 
to pay rupees 100 crore and a promise was made by 
the Central Government to waive off their taxes, 
electricity should be supplied 24 hours throughout the 
country and the supporting price of crops should be fixed 
on the basis of the year 1967 etc. should be accepted. I 
would like to have assurance from the Government 
through you that the judicial enquiry in this incident 
would be conducted and their demand will be accepted. 
The Government should give a statement on 
it....(lnterruptions) The Government is not giving any 
reply in it, therefore I walk out of this House. 
12.09 hrs. 
(At thiS stage Shri Harpal Singh Panwar left the House) 
[English} 

SHRI SAIFUDDIN CHOUDHARY (Katwa): What is 
the fact of the matter? Will anybody from the Govenment 
make a response to it or not? We want to know the 
iruth about it. The hon. Members has raised a very 
important matter, but nobody is responding to that. 

(Interruptions) 
[Translation} 

Dr. LAXMINARAYAN PANDEYA (Mandsaur): Mr. 
Speaker, Sir, for the last few days the senior resident 
doctors of the All India Institute of Medical Sciences 
have gone on strike. This strike is causing inconvenience 
to the people. Thousnads of patients come to this 
prestigious medical institute for medical aid and 
consultation from far and wide but on account of the 
strike of the senior resident doctors they have to return 
disppointed or the patients, who are about to die are 
dying outside. Many patients, who have come from 
outside are lying outside the institute. In these 
circumstances the doctors have demanded from the 
Government that their problems should be solved 

• Not recorded 

immediately but even after urging upon the Government 
time and again, no solution has been found out. 

As a result thousands of patients coming from 
different part of the country and the local ones are in a 
critical condition; many are on the verge of death. 

Through you I would like to urge upon the hon. 
Health Minister to look into the matter immediately and 
save the institute. Simultaneously, thousands of patients 
who are struggling for life should be saved from the jaws 
of death so as to find a solution to the problem forthwith. 
Efforts should be made in this direction, lest the people 
should face more difficulties if the crisis gets deepened. 
This is a good medical institute and I would like to seek 
an assurance from the hon. Minister to the effect that 
the people are not devoid of the facilities available 
·there ..... (lnterruplions) 

SHRI DAU DAYAL JOSHI: Mr. Speaker, Sir, it is a 
ve'ry important issue. Strike is going on for many days 
there. The doctors have genuine demands but the hon. 
Minister has not taken any notice of these so far. Kindly 
direct the hon. Minister to make a statement on it 
positively. 
[English} 

SHRI BASUDEB ACHARIA (Bankura): It is a very 
important mailer. The Government should make a 
statement on this. ' 

MR. SPEAKER: This is not going on record .... : 
MR. SPEAKER: I expect the Government to make a 

statement on this. 
[T ranslalion} 

SHRI RABI RAY (Kendrapada): Mr. Speaker, Sir, I 
would like to draw the attention of the House and the 
Government to a very important issue and would like the 
hon. Minister of Parliamentary Affairs to respond to it. 

Twenty lakh pairs of contraceptive tubal rings were 
imported from America for checking population growth. In 
this connection, I have to say that the Government of 
India had asked the Indian companies to manufacture 
contraceptives. The indigenous contraceptives cost Rs.20 
per pair whereas the American contraceptive tubal rings 
cost RS.3B. 

The most important thing is that the Bureau of 
Indian Standards had examined the American 
contraceptive tubal rings and found these to be of sub-
standard quality. The Government of India and the 
Parliament have a law about things found to be sub-
standard. Atter the apex laboratory of India, the Central 
Drug Laboratory Found it to be faulty atter the tests, the 
Government was apprised of the fact but instead of 
returning the consignment, the Government sent it back 
to America where it was tested again and found suitable. 
The Government conceded to the American examination 
report. 

My question is that it involves an expenditure of 
Rs.6 crores from the exchequer. When the Indian 
laboratory reported the imported contraceptive to be sub-
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standard, then the Government should clarify its position in 
the House. According to my information, these 
contraceptive have not been distributed to the states so tar 
and are not being used. On the one hand, the imported 
tubal rings are not being used and on the other the Indian 
Laboratory has declared II to be sub-standard. 

Through you, I would like to say that the newspaper 
reports revealed II as a scandal. Contraceptive being an 
important part of family planning programme involves a 
As.6 crore scam. Through you, I would like to know the 
tactual position about It. The Government should make a 
statement on II. 
(English] 

'SHRI INDRAJIT GUPTA (Midnapore); Sir, I am very 
surprised to tind that the Government of India has not yet 
taken the House into confidence or tho country for the that 
mailer regarding what is going to be the definitive attitude 
towards the demand ot the people of the Uttarakhand 
region of Uttar Pradesh for a separate State within the 
Indian Union. As you know, Sir, there is a big agitation 
going on. We know of the incidents which took place 
earlier including the barbarous repression on the 
deputationists who were coming peacefully to Delhi. Today, 
again. several thousands of people have come from Oehra 
Dun and other adjoining areas of Uttarakhand to voice their 
demand. They are perfectly peaceful. But there is no 
response from the side of the Government at all. We would 
to know whether they are going to accept the demand or 
they have decided to reject it or they are going to hold 
some talks with the representatives of this agitation for this 
demand in view of the fact that the State Assembly - the 
Vidha[l Sabha - has. on two occasions. passed 
unanimous Resolutions supporting the idea for a separate 
Uttarakhand State. The Centre should. at least. take some 
initiative in the matter and take a favourable view of it and 
tell us what is going to happen. Otherwise. this agitation is 
not going to be quietened or suppressed. It will grow 
further in intensity and extent. We hope that the matter can 
be setlled without further discord and tension. We would 
like the Government to make some statement about what 
is their view regarding this demand for a separate State 
which, I think. most of us fully support. 

[Translation] 

SHRI JASWANT SINGH (Chittorgarh): Mr. Speaker. 
Sir. if a list of such areas is prepared where situation has 
worsened in the country due to the indecision of the 
Govemment. there will be no end to it. While supporting 
what Indrajit ji said about Utlarakhand. I would like to draw 
your attention towards Jammu and Kashmir. I am not 
making a mention of the situation prevailing in Jammu and 
Kashmir or the two-day bandh in Leh or the situation in 
Kargil. We will get an opportunity of discussing the election 
policy of the Government. the leaders who will or will not 
be called from Jammu and Kashmir lor holding talks but an 
aspect of concern for many months now is the dargah of 
Chrar-e-sharif. 

Sir. I will not dwell upon the difference between a 
mosque and a dargah. 4-5 points of the rumours afloat in 

Chrar-e-sharif are a matter of concern. It seems that the 
dargah is under illegal occupation'lor a month or two. The 
Government has not said that it is not occupied. 

The second point of concern is that the foreign 
mercenaries are occupying the dargah. I do not want to 
exalt them by calling them soldiers. They are armed. yet 
they are not soldiers. they are mercenaries and foreign 
mercenaries. They have been occupying the dargah for the 
last 4.6 weeks now. Then. thera. are different rumours in 
the air. One rumour is that the dargah will be blown off. On 
the other hand. the Government claims in some news 
papers that the dargah will not be blown off. 

The other matter of concern is th<; our defence forces 
or the army is in inertia because the Government has 
directed it to remain inactive. Thirdly. the radio and 
newspaper reports reveal that the Government's 
representatives have offered to the foreign mercenaries 
occupying the dargah a safe passage to Pakistan, What 
does this arrangement indicate? The foreigners occupying 
the Indian places are a challenge to India and the 
Government of India offers them a safe passage to 
Pakistan on the condition that they do not pose any 
challenge. II is very important to look into this. The 
Government is sitting fingers crossed and no statement is 
coming forth from it. The situation is allowed to be 
worsened quietly. 

I would like to draw your attention and that of the 
House to three-four aspect related to it. Firstly. the 
Government's inaction which we do not approve of. 
Secondly. the hands of the forces tied behind which is 
again not acceptable to us. The Government should tell 
what orders they have issued to the army. The third aspect 
and a matter of grave concem is how is the Government 
going to deal with the foreign mercenaries present in India. 
be it Ooda or Chrar-e-sharif. Any hazy situation In dealing 
with them is not acceptable to us. The fourth-aspect is that 
it seems that the Government has learnt no lessons from 
the Hazratbal episode. By the grace of God, things were 
set right in Hazratbal. But it seems now as if a licence has 
been issued to anybody for occupying any dargah and j 
posing a challenge to the Government of India. At this 
juncture the only thing you can do is to offer a safe 
passage to Pakistan. You had offered it when Hazratbal 
was occupied. We do not approve of this trend that such 
challenge is posed every month to the administration of the 
country and the Government does not come out with a 
statement in the House, I have only one demand and 
would request you to concede to it. The Government 
should come out with a statement on what is happening in 
Chrar-e-sharif and how long will it continue and also what 
is the Government going to do about it. The statement on it 
should me today itself. 
{English] 

MR. SPEAKER: We have many Ordinances to be 
passed. I think. they have to be passed before 24th of this 
month and then the Ordinances have to go from here te 
the other House and get passed. We have the Motion 0: 
Thanks to the President on his Address to the Members of 
both the Houses for discussion. And the General 
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Discussion on Budget has to be completed before 31 st of 
this month so that the Demands can be sent to the 
Standing Committees. In view of this, my request is that 
we may have a little less time for unlisted business. Let 
us decide amo'ng ourselves that one Member speaks from 
each of the parties on one of these topics and not more 
than one Member generally should be allowed to speak 
on these topics so that we finish the business in time. 
This way, we will be able to do the business which we 
should do. 
(Translation] 

SHRI JASWANT SINGH: Mr. Speaker, Sir, we will do 
as you please but attention may also be paid to my 
request. .... (lnterruptions) 
{English] 

SHRI HARIN PATHAK (Ahmedabad): The mailer 
raised by Shri Jaswant Singh is a very serious one. 
(Interruptions) 
{English] 

MR. SPEAKER: Now we shall take up Paper to be 
Laid on the Table. 

12.221,-2 hrs. 
{English] 

PAPERS LAID ON THE TABLE 
Notification under Mines and Minerals (Regulations 

and Development) Act, 1957 
THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT DEPARTMENT 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
BASAVA RAJESWARI): On behalf of Shri Balram Singh 
Yadav, I beg to lay on the Table: A copy of the 
Notification No. S.O. 104(E) (Hindi and English versions) 
published in Gazelle of India dated the 16th February, 
1995 directing that the powers exercisable by the Central 
Government under sub-section (2) of section 8 of the 
Mines and Minerals (Regulations and Development) Act, 
1957 in respect of minerals within the State of Goa, shall 
also be exercisable by the State Government of Goa with 
immediate effect and until further orders under sub-section 
(1) of section 28 of the said Act. 

(Placed in Library. See No. L T -7102195) 
Annual Accounts and Review on the Audited 
Accounts of the eochln Port Trust, Tuticorln Port 
Trust for 1993-94 and statement shOWing reasons for 

delay In laying these papers etc. 
THE MINISTER OF STATE OF THE MINISTRY OF 

SURFACE TRANSPORT (SHRI JAG DISH TYTLER) : I 
beg to lay on the Table: 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (2) of section 
103 of the Major Port Trusts Act, 1963:-

(a)(i) Annual Accounts of the eochin Port Trust for 
the year 1993-94 together with Audit Report 
thereon. 

(ii) Review by the Government on the Audited 

Accounts of the Cochin Port Trust for the year 
1993-94. 

[Placed in Library. See No. LT 7103195] 
(b)(i) Annual Accounts of the Tuticorin Port Trust for 

the year 1993-94 together with Audit Report 
thereon. 

(ii) Review by the Government on the Audited 
Accounts of the Toticorin Port Trust for the year 
1993-94. 

[Placed in Library. See N~. L T 7104195] 
(cHi) Annual Accounts of the Paradip Port Trust for 

the year 1993-94 together with Audit Report 
thereon. 

(ii) Review by the Government on the Audited 
Accounts of the Paradip Port Trust for the year 
1993-94. 

(2) Three statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above. 

[Placed in Library. See No. L T 7105195] 
(3) (i) A copy of the Annual Report (Hindi and English 

versions) of the Seamen's Provident Fund 
Organisation (Navik Bhavishya Nidhi) for the 
year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and 
English versons) of the Seamen's Provident 
Fund Organisation (Navik Bhavishya Nidhi) for 
the year 1993-94 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versons) by the Government of the working of 
the Seamen's Provident Fund Organisation 
(Navik Bhavishya Nidhi) for the year 1993-94. 

(4) Statement (Hindi and English verSions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. L T 7106195] 
Indian Telegraph (Third Amendment) Rules, 1994, 
Indian Office (Eighth Amendment) Rules, 1994 etc. 

THE MINISTRY OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): I beg to lay on 
the Table: 

(1) A copy of the Indian Telegraph (Third 
Amendment) Rules, 1994 (Hindi and English 
versions) published in Notification No. G.S.A. 
868(E) in Gazette of India dated the 19th 
December, 1994, under sub-section (5) of section 
7 of the Indian Telegraph Act, 1885. 

[Placed in Library. See No. LT 7107195] 
(2) A copy of the Indian Post Office (Eighth 

Amendment) Rules, 1994 (Hindi and English 
versions) published in Notification No. G.S.R. 
860(E) in Gazelle of India dated the 12th 
December, 1994, under sub-section (4) of section 
74 of the Indian Post Office Act, 1898. '" 

[Placed in Library. See No. L T 7108195] 
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(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956. 

(i) Review by the Government of the working of the 
Mahanagar Telephone Nigam Limited, New 
Delhi. for the year 1993-94. 

(ii) Annual Report of the Mahanagar Telephone 
Nigam Limited, New Delhi, for the year 1993-94 
alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for deiav in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. L Tfll09/95] 

(5) A copy of the Profit and Loss Account and 
Balal 'r. Sheet (on accrual basIs) of the 
Depa lent of Telecommunications for the year 
1992- (Hindi and English versions). 

[Placed in Library. See No. LT 7110195} 
Annual Report and Review on the Working of Energy 
Management Centre, New Delhi for 1993-94 and 
statement showing reasons for delay In laying these 

papers etc. 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) : 
I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Energy Management Centre, 
New Delhi. for the year 1993-94 alongwith 
Audited Accounts. 

(ii) A copy ,of the Review (Hindi and English 
versions) by the Government of the working of 
the Energy Management Centre, New Delhi, 
for the year 1993-94. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No. L T 7111/95] 
(3) (i) A copy of the Annual Report (Hindi and English 

versions) of the Damodar Valley Corporation, 
Calcutta, for the year 1993-94, alongwith 
Audited Accounts, under sub-section (5) of the 
section 45 of thl> Damodar Valley Corporation 
Act. 1948. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Damodar Valley Corporation. Calcutta, for 
the year 1993-94. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT 7112195] 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Power Training 
Institute, Fandabad, for the year 1993-94 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the National Power Training Institute, 
Faridabad, for the year 1993-94. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library See No. L T 7113/95] 

12.24 hrs. 

PUBLIC ACCOUNTS COMMITTEE 

Eighty-Third Report 

{English] 

SON. LDR. KAMAL CHAUDHARY (Hoshiarp .... f I O8g 
to present the Eighty-Third Report (Hindi and English 
versions) of the Public Accounts Committee (10th Lok 
Sabha) on Customs Receipts-Loss of revenue due to non-
availability of a provision in the A~·. 

12.24'12 hrs. 

STANDING COMMITTEE ON TRANSPORT AND 
TOURISM 

Twelfth Report 

[English] 

SHRI PETER G. MARBANIANG (Shillong): I beg to 
lay the Twelfth Report (Hindi and English versions) of the 
Department Related Parliamentary Standing Committee on 
Transport and Tourism on Development of Tourism and 
Transport in North East. 

12.25 hrs. 

. SUPPLEMENTARY DEMANDS FOR GRANTS 
(GENERAL), 1994-95 

[English] 

THE MINISTER OF FINANCE (SHRI MANMOHAN 
SINGH): I beg to present a statement (Hindi and English 
versions) showing the Supplementary Demand& for Grants 
in respect of Budget (General) for 1994-95. 

[Placed in Library. See No. LT 7101195] 
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12,26 hr., 
REPRESENTATION OF THE PEOPLE (AMENDMENT) 

BILL" 
[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): I beg to move for leave to introduce a Bill 
further to amend the Representation of the People Act, 
1950. 

MR. SPEAKER: The question is: 
"That leave be granted to introduce a Bill further 
to amend the Representation of the People Act, 
1950." 

The motion was adopted. 
SHRI H.R. BHARDWAJ: I introduced the Bill. 

12.27 hr •• 

[English] 

[MR. DEPUTY-SPEAKER in the Chair] 
MAnERS UNDER RULE 377 

(i) Need to ensure early Conversion of Hospet-
Hassan-Mangalore narrow gauge Railway line 
into Broadgauge 

SHRI K.G. SHIVAPPA (SHIMOGA): A company in 
private sector hae now proposed to set up in integrated 
Steel Plant at Mangalore with a capacity of one million 
tonne, which is estimated to Rs. 2000 crores. The State 
Government has decided to provide all necessary support 
and assistance to this ambitious project. 

This Steel Plant will depend on imported coal making 
use of the port facilities at Mangalore, however, the entire 
iron are requirement will have to come from Bellary-
Hospet area. This would mean movement of around 1.2 
million tonnes of iron are from Sellary-Hospel. 

Presently Mangalore is connected to Sellary-Hospet 
area by meter gauge line via Chitradurga and Hassan 
large quantities of iron are transported from Bellary· 
Hospet to Mangalore have to be transhipped from broad 
gauge to meter gauge at Hassan. This would explain the 
amount of difficulty posed to the Railways as well as to 
the operation of the Steel Plant. It is felt th.at with such 
constraints as Integrated Steel Plant may not really 
become viable. 

I, therefore, urge upon the Hon. Minister of Railways 
to take immediate steps to convert the Hospet-Hassan· 
Mangalore line to broad gauge on top priority basis'which 
would be a boon to the many large industries proposed at 
Mangalore. 
[English] 

(Ii) Need to protect crops from Rojes (Neelgai) 
SHRI GUMAN MAL LODHA (Pali) : Mr. Deputy 

Speaker, Sir, there has been growing menace of ROJes 
(Neelgai) who enter the agriculture fields in large number 
and eat away the standing crops of the farmers in 
Rajasthan, particularly in its Pali district. The Department 
of Forest under the Government of India has not 

succeeded in solving this probiem despite Its continuous 
efforts for the last 5 or 6 years. 

Sir, the farmers of Rajasthan, and especially the 
farmers of Pall district are too worried to sleep and they 
have to keep vigil on their fields for whole night yet their 
standing crops are destroyed and they are ieft weeping 
on their heiplessness but the Government does nothing to 
solve this problem. 

Sir, I request the Central Government to construct 
fenced enclosures for confining these Rojas and the 
farmers should be accorded suitable rights to combat this 
menace and protect their crops. 
[English] 
(III) Need to take early Itepa for modernisation, 

electrification of Sealdah-Lalgola Railway Section 
of Eastern Railway 
SHRI PAAMOTHES MUKHERJEE (Berhampore); The 

prevailing condition of Sealdaha-Lalgola Railway Section 
in West Bengal under Eastern Railways fails to cater to 
the growing needs of the passengers. No step has yet 
been taken to modernise this section. Since 
independence, no attempt has been taken to fulfil the 
increasing demand of the people for electrification of the 
railway-line from Krishnanagar to Berhampore or for the 
extension of electrification of the same line up to Lalgola. 
Even, people's demand for D.M.E.U. from Ranaghat In. 
to Lalgola Station in expectation of more benefit to be 
given to daily passengers, has not been accepted for a 
long period. It is a fact that this Sealdaha-Lalgola Section 
is having some special importance. 

I, therefore, urge upon the Central Government to 
ensure modernisation, electrification and total development 
of this section. 
(iv) Need to promptly investigate the Mumbal Bomb 

Blasts case and to book and try the culprits 
expeditiously 
SHAI RAM NAIK (Bombay North): It is flOW two years 

that severe bomb blasts in Mumbai (Bombay) on 12 
March, 1993 killed more than 300 persons, injured 
thousands and property worth crores of rupees was 
destroyed. The Prime Minister and the Home Minister 
affirmed that Pakistan have masterminded these bomb 
blasts and that the Government would promptly 
investigate and book the culprits. 196 persons were 
chargesheeted for different offences including the offence 
of waging war against the State. 

Though two years have elapsed, all the accused 
have not been arrested so far. The trial is moving at a 
snail's pace. Just a few months before the Mumbai blasts, 
there was a similar blast in U.S.A. The offenders have not 
only been arrested, but have also been tried and 
punished. The inordinate delay in the case of Mumbai 
blasts is causing concern and anguish in the minds of the 
countrymen, particularly of Mumbai. 

The Judge trying the case has also recenlly received 
threats from the Dubai based suicide squad. 

• Published in the Gazette ot India, Extraordinary, Part·lI. Section 2 dated 20.3.95 



381 Customs 'Tariff (Arndt.) Bill PHAl.GUNA 29, 1916 (SAKAl Customs Tariff (Amdt.) Bill 382 

I, therefore, request the Central Government that all 
the accused be arrested promptly and tried expeditiously. 
(v) Need to release adequate funds for early 

construction of road across river Joloklu Sutl, 
Assam 
SHRI BALIN KULI (Lakhimpur); There is a small river 

Jolokia Suti flowing from Arunachal through Assam 
crossing the National Highway 52 in Jonal sub-division 
under Dhemaji district of Assam. During monsoon season 
this river is flooded causing many problems including 
disruption of traffic. The National Highway 52 was under 
Border Roads Organisation earlier, but it is now under the 
Ministry 01 Surface Transport. Due to lack of funds, the 
coQstruction of road across the river and concrete bridge 
on this river has come to a standstill. 

As this road serves two States, namely, Arunachal 
Pradesh and Assam, it deserves immediate attention of the 
Government. I, therefore, request the Hon. Minister of 
Surface Transport to provide funds to ensure early 
completion of the construction of the road. 

12.34 hrs. 
{English] 

STATUTORY RESOLUTION RE; DISAPPROVAL OF 
CUSTOMS TARIFF (AMENDMENT) ORDINANCE; AND 

CUSTOMS TARIFF (AMENDMENT) BILL 

MR. DEPUTY SPEAKER; The House shall now take 
up Item Nos. 11 and 12 of today's Order Paper together. 
The time allotted to this subject is one hour. Shri Jitendra 
Nath Das to move the Statutory Resolution. 

SHRI JITENDRA NATH DAS (Jalpaiguri): Sir, I beg to 
move: 

"That this House disapproves of the Customs Tariff 
(Amendment) Ordinance, 1994 (No. 14 of 1994) 
promulgated by the President on December 31, 
1994." 

In this regard I would like to state something, this 
Ordinance has come as a result of the Uruguay Round 
Conference and negotiations. You know the people of our 
country are very much agitated about this. They have been 
agitating from the very beginning on this issue. Therefore, 
we would like to disapprove of the issuance of this 
Ordinance. 

Though this Bill carries some restrictions, it is nothing 
but a sugar coated bitter tablet. 

Sir, the restrictions on imports have been removed 
and custom duties have been reduced with a view to 
making the Indian industry effiCient and to ensure its 
smooth interaction with the world economy. But what is the 
present position of India? India is lagging behind in the 
field of industry. Our imports are coming down at present. 
Perhaps, India's imports form 0.5 per cent of the world 
imports at present, whereas in the 50s it was about 2.5 per 
cent. This figure is undoubtedly alarming. 

In the field of industry, we are still backward. The 
Indian industry needs protection to become self-sufficient. I 
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am sorry to state here that our Finance Minister, Dr. 
Manmohan Singh had stated in the Thirty-fourth Meeting of 
the Customs and Central Excise Advisory Council that 
protection to the Indian industry would have to be reduced. 
This reduction in protection emerges perhaps in the 
context of the Uruguay Round of Multilateral Trade 
Negotiations. At the same time, the Finance Minister is 
assuring us that the small scale industries would not be 
hurt. According to Dr. Manmohan Singh, the people of our 
country will have to prepare themselves to fight against the 
multinationals which are coming to our country becasue we 
have opend the doors of India for them to come in. This 
fight is between inequals. I have no doubt that this fight will 
lead to the liquidation of our country, 

The consumer goods manufacturers in our country 
cannot survive without any protection. They would not 
survive if they have to operate on the same terms and 
conditions as are applicable to the multinationals. The 
present Budget is giving a death signal to the small scale 
industries and to the consumer goods manufacturers in our 
country. 

India cannot accept the Uruguay Round of Multilateral 
Trade Negotiations as perfect. All international agreements 
reflect the interests of multinationals and the interests of 
the developed countries of the world. The Uruguay Round 
of Multilateral Trade Negoliations are motivated by the 
needs of the multinationals in order to find new markels in 
the world. They have selected India as the best market. A 
new international institution. the World Trade Organisation 
has been established recently as a result of the decision 
taken in the Uruguay round of Multilateral Trade 
Negotiations. The World Trade Organisation has become a 
symbol of fear in the minds of our people. These fears are 
expressed more clearly in the emerging domination of 
multinationals. 

Ultimately, I think, our country will be ruled by the 
multinationals. The time has come for that. Now, the fate of 
our people is wholly dependent on the whims and fancies 
of the multinationals. 

Under the circumstances, I demand not only to 
disapprove this Customs Tariff (Amendment) Ordinance, 
but also to withdraw the acceptance to join the World 
Trade Organisation and also to withdraw the agreement in 
the Uruguay Round of negotiations at an early date. 

THE MINISTER OF FINANCE (SHRI MAN MOHAN 
SINGH): Sir, I beg to move; 

"That the Bill further to amend the Customs Tariff 
Act, 1975, be taken into consideration." 

Sir, the Bill is a very simple Bill. Shri Jitendra Nath 
Das referred to our country coming under pressure as a 
result of the Uruguay Round of negotiations. This Bill 
seeks to protect our industry against unfair competition 
from any other members of the World Trade Organisation. 
I would say that this is not a controversial Bill; it seeks to 
protect the Indian industries against unfair competition, 
against other countries trying to dump their goods in our 
country. 
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Therefore I, for on I, feel thai the BiH that I have 
moved Is In the interest I f our muntry and it should, in my 
.. , commend the UN ,imous vote of the House. 

The BiH seeks t. I replace the CUstoms Tariff 
(Amendment) Ordiananc;e, 1994 promulgated on 31st 
December, 1994 with a view to align the provisions of the 
Customs Taritt Ad, 1975 relating to imposition of 
countervailing duties and anIi-dumping duties on 
aubsIdised articles and dumped articles, respectively with 
the provisions of the F'1NIi Ad of Un.tguay Round of 
Multilateral Trade Negotiations. These amendments were 
mnaidered nec:easary sinoe Incia has acceded to join the 
World Trade OrganIsation established under the Uruguay 
Round of MultIlateral Trade Negotiations with elect from 
the 1st January, 1995 and the member-countries were 
required to ...... the conformity of their laws, regulations 
and admInisIrative procedures with those provided in the 
aforesaid F'1nBI Ad.. 

All the han. Members are aware, to protect our 
domestic industry from the Injury being caused by 
subsidised or dumped imports, the CUstoms Tariff Act, 
1975 provided for levy of countervailing duties and anti-
dumping duties. These provisions were based on the 
IIgf88I1l8ntB negotiated during the Tokyo Round of 
Multilateral Trade Negotiations under the GATI. 

The Uruguay Round Final Act, inter-alia, contains new 
agreements on 'anIi-durnpir.g' and 'subsidies and 
countervailing measures.' The new agreements on these 
two subjects have addressed many areas in which the 
previous agreements lacked precision and details. The 
Customs Tariff (Amendment) Ordinance, 1994 was 
promulgated to align our laws relating to countervailing and 
anIi-dumping duties whh those of the Final Act of Uruguay 
Round Negotiations. 

The purpose of this BiH is to replace the Customs 
Tariff (Amendment) Ordinance, 1994 to achieve the above 
objects. 

MR. DEPUTY SPEAKER: Motions moved: 
"That this House disapproves of the Customs Tariff 
(Amendment) Ordianance, 1994 (No. 14 of 1994) 
promulgated by the President on December 31, 
1994.-

"That the BiH further to amend the CUstoms 
Tariff Act. 1975, be taken into consideration." 

SHRI GUMAN MAl LODHA to speak. 
... (Interruptions) 

SHRI LOKANATH CHOUDHURY (Jagatsinghpur): 
hope my name is there . ... (Interruptions) 

MR. DEPUTY SPEAKER: Now, Shri Guman Mal 
Lodha will speak. Shri Jitendra Nath Oas has already 
moved it; so, now other han. Members should speak. That 
is the system. 

... (Interruptions) 

SHRI GUMAN MAl LOOHA (PaIi): Sir, let him speak 
first; there Is ncl problem ... (Interruptions) 

MR. OEPUTY SPEAKER: If Shri Jitendra Nath Das 

QISIamI TetfIf (Amdt.} IJII 

was not there, I would have called the next name on the 
Agenda Paper, that is, Shri AsIm BaJa. If he was also not 
there, then I would have called Shri L.okanaIh Choudhury' • 
name. ThIs is the sysIem. Now, Shri Gurnan Mal Lodha wID 
speak. 

SHRI GUMAN MAL LODHA Sir, he is a eenior 
Member. If he wants to speak, let hem speak first. I will 
speak later on . ... (Interruptions) 

MR. DEPUTY SPEAKER: Okay, Shri LokanaIh 
Choudhury may speak. Shri Guman Mal Loella is gracious 
enough to give him • c:hance. 

SHRI LOKANATH CHOUDHURY: Mr. Deputy 
Speaker, Sir, at the outset. I am supporting the Resolution 
because the Ordiance thai was brought IhouId not have 
been brought. You know that the Uruguay Round 
diSCIISsion is going on in the House. The Government is 
quite aware that some amendments in our existing Act will 
be necessary to 8CCOIl1ffi9date the Uruguay Round after 
signing thai pact. In that case, it should not have come in 
the form 01 an Ordinance because the House was there. II 
is bringing the things from a back door. The Govemment is 
gradually resorting to such Ordinances which are not 
necessary. The Ordinance has to protect our national 
sovereignty. So, I oppose the Ordinance because it is not 
proper. The Govemment should not resort to Ordinances 
so often especially on issues which are very important and 
which also relate to our national sovereignly. 

This has become rather a compulsion on the part of 
the House after Signing that Treaty to accommodate it. 
There is no doubt that an attempt has been made in the 
Bill. As the Finance Minister has said, some protection to 
our industry will be there. If some products gelling subsidy 
in the country are there, that subsidy will be taken Into 
account by countervailing it. By thaI, to some extent, it will 
be possible to protect the industry as it is desired. 

The other most important pari about which I want to 
speak is the third clause. It dilutes the intention of the first 
clause and the second clause. The third clause is that the 
Goverrvnent can take some decisions, if so required. So, it 
has a dangerous potential. 

Our Finance Minister will agree with me that he has 
promised to this House many things in the past. 
Unfortunately, he has failed on many issues. I do not think 
that he follows a line which we do not approv •. But still, I 
think thai he will be successful in the counler-revolution . 
But he is unable to implement what he has assured the 
House on several occasions. So, he should take this into 
consideration. Therefore, I am thinking that the amendment 
to the third clause should be taken seriously because the 
Government has no control on the bureaucracy. I am 
saying this because this will be ascertained by the 
bureaucracy. The bureaucracy is the final factor . 

Secondly, only countervailing the subsidy will not 
make our industry compete with the foreign goods. There 
is also the question of technology. You know that the 
technological revolution' has brought a new concept In the 
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wor1d where things can be prOduced at less cost. We have 
not got that technology in many areas. Naturally, these 
subsidies and other things may be taken into 
consideration. But if the technology factor is not taken into 
consideration, our industry will collapse. Our Finance 
Minister should bear that in mind. In the world tOday, the 
scientific and technological revolution has brought a new 
change. 

The emergence of multinationals is another factor 
which should be looked into from different angles. I look at 
it from a different angle. These multinationals have 
gradually gone ahead of the State because multinationals 
are formed with the business houses of different States 
and they do dictate terms. 

I, Moreover, in son18 countries specially, technology is 
the monopoly. It is now being said that there are five 
monopolies in the world and the first monopoly is the 
technology. The first monopoly is possessed by the 
multinationals and it dominates the world. Of course, 
among the five monopolies, there are the media and 
capacity for investment. They are for other areas. But so 
far as technology is concerned, it is the single biggest 
factor tOday that gives a hand to the multinationals to 
devour any country. Keeping these factors in view, we 
have to find ways to make our industry capable to compete 
with these technologi~ .developments where the cost of 
development is very low compared to the cost of 
production in our country. This is the single biggest factor 
that has not been laken into consideration by the 
Government. I think, by bringing this Ordinance, the 
Government will not be able to save the industry from the 
clutches of the emerging multinationals of the world. This 
will particularly affect our system and sovereignty. From 
this point of View, I oppose the Bill and I think the Finance 
Minister will be kind enough to take this factor of 
technology into consideration and take corrective steps so 
that our industry can survive. I oppose this Bill because I 
think that this move will endanger our sovereignty and 
finish of our indigenous industry. 
(Translation) 

SHRI GUMAN MAL LODHA: Mr. Deputy Speaker, Sir, 
the ruling party and hon. Ministers have been condemned 
several times in this august House by the Chair also for 
introducing Ordinance frequently during the period when 
sessions of the House are convened after short intervals. 
The tendency to issue Ordinances is not fair unless there 
is any extra-ordinary situation. The general procedure of 
making law should not be circumvented at any cost in 
Parliament. I am distressed to submit that this is another 
instance when it has been intrOduced in the august House 
as an Ordinance and now it is being tried to enact a law by 
giving it a shape of fait accompli. 

Sir, the law made in the constitution regarding 
Ordinance clearly reads that "when there is no likelihood of 
the sitting of Parliament and any extra-ordinary situation 
crops up which compels to make a law, the general 
procedure of the House and the constitution should not be 
applied and this privilege should be exercised.· I am 
oonstrained to hoint out that this privilege is being used in 

a most routine way. First they bring an Ordinance atld later 
on they request hon. Members to respect their sentiments 
and get it passed as a Bill. I, therefore, by and large 
oppose the entire Ordinance because the conventions of 
the Constitution have been violated grossly and the 
conventions have been subVerted. It is a matter of great 
sorrow. It is very regrettable that inspite of clear illustration 
in the Constitution and frequent condemnations of the 
Chair this malady continues, 

MR. DEPUTY SPEAKER, Sir, our indigenous 
industries, we and the entire country have times and again 
opposed the treaty signed with the WTO, i.e. GATT, It was 
opposed not only in the House but also in recent Assembly 
elections 01 Kamalaka, Andhra Pradesh, Gujarat and 
Maharashtra and the rulling Janata Dal in the States has 
clearly stated that attempt is being made to enslave the 
country by signing the GATT and thereby inviting the Multi-
National Companies which may be termed as re-entry of 
the East India Company into our country. But the people of 
India are opposed to it. But I am conatrained to say that 
the Govemment did not learn any lesson from the Mandate 
given by the people of India in Andhra Pardesh, Kamataka, 
Gujarat and Maharashtra where the rulling party enjoyed 
their two thirds majority but even then their Government 
collapsed; In Maharashtra the Govemment headed by so-
called invincible Sharad Pawar and his colleagues was 
unseated by the people's mandate. That mandate is being 
frivolled with. 

MR. DEPUTY SPEAKER, Sir, the democracy 
demands that the Govemment should al_ys keep track 
with the sentiments of the people. It should always feel the 
pulse of the people. The people have voted out the 
Governments and disapproved their policies in all five 
states. They have given their mandate against economic 
policies of the Government and the Multi-National 
Companies. Yet such exclusive laws are attacking 
indigenous industries. I oppose it in toto. 

MA. DEPUTY SPEAKER, Sir, seems to be an ordinary 
Bill but if you go through it deeply, you will find that it will 
have very serious consequences. As it was said earlier in 
the words of a poet. 

"Satsaiya ke dohre, jyon navlkk ke teer, 
Dekhan mein seedhe lege dhao kate gambhir .• 

This severe blow is being struck by our hon. MInister 
of Finance on our indigellGUs industries, our sovereignty 
and the constitution of the country. The Govemment has 
mortgaged the country in th8 name of liberalisalion. A 
conspiracy is being halched to tum the country insolvent 
by lending loans. I oppose It. 

Mr. Deputy Speaker, Sir, this law will adverselyaffec:t 
the efforts to provide subsidy and protection to our 
industries. It is not a direct but an indirect attempt to 
jeopardise our indigenous industries. In the final Act inter 
alia it containts Round of Multi lateral Trade Negotiations 
new 'anti-dump-ing' agreements and subsidies and 
counlervailing measures', The new agreements on these 
two subjects have addressed many areas I'8Q8IdinQ which 
the previous agreements lacked precision and details 
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under the new agreements there is a provisions for more 
clarifICation in this regard whether any product has been 
included or not in procedure of concept or whether any 
action is to be taken or not regarding collaboration. It was 
ilXpec!ed 'rom member countries that they would ensure 
uniformity in their methods. exchange and administrative 
procedure accordingly which have been brought under the 
provision of the aforesaid final Act. As India has accepted 
to be a Member of Wortd Trade Association since 1st 
January 1995 threrefore it was expected from the 
Government of India that it would bring changes in its 
procedure regarding countervailing duty and discriminating 
duty in accordance with the provisions of aforesaid final 
etc. 

Sir. it has been accepted clearty. Thus we have 
surrendered ourselves Knuckled down before them and in 
this agreement and after surrending the economic 
sovereignty of India we have become their slaves for ever. 
Therefore, it is expected in that agreement that laws 
should be framed in our country in accordance with other 
countries. 

13.00 hr •• 

MR. DEPUTY SPEAKER, Sir, the developed and more 
advanced nations of the world are exploiting poor nations 
by the strength of their money and prosperity. How our 
newly started and developing industries can compete in 
comparison to those countries. How our small industries 
can stand before them? How the industries of India 
producing small articles can stand in competition with the 
industries of Germany and other developed countries. I, 
therefore, would like to say that we should accept this 
ground reality. If we will not protect our industries its 
consequences will be certainly adverse for our industries. 
As you would have seen in the current budget that 
minimum import duty has been levied because our Finance 
Minister had no other option. He has mortgaged the 
economic sovereignty of our country before the wortd. He 
was given instructions to reduce it upto 20% then without 
any intension or desire of his own, Finance Minister has to 
bring it down upto 20 percent. The only reason behind it is 
that we have sold the economic tovereignty and dignity of 
our nation and have also Knuckled down before developed 
countries. Thus a conspiracy is being hatched at present to 
eliminate our industries. This act has been brought in this 
House as a first step to this effect. The second step will be 
the Patents' Act and the third steps will bring an another 
act. All these weapons will attack on our industries like 
missiles, guns and bombs. This ordinance is a part of the 
conspiracy going on for inviting multi-national companies to 
destabilise our economy, ruin our smalt and indigenous 
industries and economic exploitation of our country. 

MR. DEPUTY SPEAKER, Sir, I strongly oppose the 
Custom Tariff (Amendment) Bill because the intention of 
the Government is malafied behind it. We will loose our 
soverignty because of it. Why Lord Clive is being brought 
here again from his grave. Previously when lord Clive 
came here as a trader without any army. He came here 
under camouflage with malafied intentions, and ruled the 
country for hundreds of years and exploited it. Later on 

leaders like Bhagat Singh, Rajguru, Sukhdev, Pt. 
Jawahartal Nehru and Mahatma Gandhi struggled against 
foreign rule and we escaped from the clutches of foreign 
rule. But why Lord Clive is being called here again? Why 
are we inviting Britishers in the form of multinational 
companies. Which will certainly ruin the prospects of our 
Industries and I, therefore, strongly oppose this ordinance 
and demand the House to reject this ordinance. 

SHRI VIJOY KUMAR YADAV (Nalanda): Mr. Speaker, 
Sir, the Customs Tariff (Amendment) Ordinance introduced 
in this House is a part of new economic policy adopted by 
the Government. The budget for the current year is in 
accordance with tl'!e new economic' policy but common 
man does not feel any relief and get any benefit of the 
achievements being quoted here. The achievements 
discussed by Finance Minister in the Partiament and 
published in newspapers does not affect and trusted by the 
common man because new economic policy has made the 
daily life much more difficult. In spite of all the given 
rebates. inflation is rising and all essential goods have 
become costlier and people are facing hardships in their 
daily lifes. 

Before bringing this Bill in the House. You had brought 
an ordinance and it has been brought under new economic 
policy. It is not correct that, under these economic policies 
without analysing the economic conditions, and evaluating 
economic activities properly, our industries have been 
asked to compete with international capitalists. This Bill 
also says that indegenous industries will be given 
protection and infact we are not able to compete the 
technically and economically advanced industries of foreign 
countries I find it difficult that indegenous industries will be 
saved and be able to compete with the multinational 
industries. 

In accordance with the international norms. We are 
bound to permit intemational market to enter in India, 
whether it would be in the form of multinational or World 
Bank or any other agency because we have to take loan 
from those organisations. According to Congress 
Government in the country and thus Congress Government 
is doing all this under compulsion. 

Mr. Deputy Speaker. Sir. as it has been mentioned 
eartier also that election results have revealed that public 
does not like these policies but Congress Goverment is not 
understanding it. The Government says that economic 
policy has no link with the election results but I would like 
to say that ultimately this policy will be decided by the 
public. 

Mr. Deputy Speaker, Sir, I think that it will adversely 
affect the indegenous industries and employment 
opportunity in the country. You are saying that indegenous 
industies will be given protection but it will be on papers 
only and we are nowhere in competition with the advanced 
and developed countries. I, therefore, oppose this Bill and 
request the House to reject it. 

[English] 
MR. DEPUTY SPEAKER: The House stands 

adjourned for Lunch to meet at 14.10 hrs. 
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13.08 hr •. 
The Lok Sabha then adjourned for Lunch till ten 

minutes past Fourteen of the Clock. 

14.23 hr •. 
The Lok Sabha re-assembled after Lunch Twenty Three 

Minutes past Fourteen of the Clock • 
STATUTORY RESOLUTION RE: DISAPPROVAL OF 
CUSTOMS TARIFF (AMENDMENT) ORDINANCE AND 

CUSTOMS TARIFF (AMENDMENT BILL) 
[MR. DEPUTY-SPEAKER in the Chair] 

[Translation] 
\ DR. LAXMINARAYAN PANDEYA (Mandsaur): Mr. 

Deputy Speaker, Sir. the Finance Minister has introduced 
Customs Tariff (Amendment) Bill and I would like to make 
a submission in this regard that an Ordinance was also 
issued in this regard. The present Government is not going 
to give up their policy of issuing ordinances. It has been 
criticised on this account time and again and suggested 
that the tendency of issuing ordinances should be 
dispensed with and the legislative business should be 
straightaway introduced in the House but the Government 
are continuing with this tendency disregarding the 
discussions held and decisions taken in the House in this 
regard. 

I am astound by the nature of the Bill introduced in the 
House which clearly shows that the Government have 
signed an agreement with the World Trade Organisation 
under international trade under pressure from multinational 
companies. The result of that agreement is that they want 
to impose hastily their decisions on the public. The budget 
presented by our Finance Minister also reflected the same 
thing at the time of its presentation. This way the 
Government want to assault the Indian entreprenurs by 
providing relaxation in the imports. It would adversely affect 
the domestic enterpnses. This Bill also contains something 
like that. It has been stated in the Bill. Since India has 
agreed to become a member of The World Trade 
Organisation with effect from 1st January, 1995. It was 
expected of the Government of India that it should enact its 
laws regarding countelYailing duties and anti-dumping tax 
a:cording to the provisions made in the said final act. This 
Bill has been brought on the same hnes. I do not 
understand that If a product is manufactured In India at a 
reasonable cost ana an imported item is found to be 
costlier then in order to bring about a parity In the rates, a 
tax is imposed on our exports. It is going to be an assault 
on the concept of indegenisation and feelings attached to it 
and domestic enterprises. You may call it anti-dumping tax 
or any other tax, it does not matter. Various parties 
including the Bharatiya Janata Party have registered their 
objections in regard to the agreement signed by the 
Government. It has been said that such an agreement is 
not proper and it is bring imposed in haste. It wl!1 not only 
adversely effect our domestic enterpnses, our agricL\lture 
but also the health policy. On the whole it is gOing to affect 
our public life, 

The way the multinationals are gradually being invited 

into the country, our country is heading towards losing its 
economic independence. The Finance Minister may not 
agree with that and might say that this is a salu~ary step 
and it has improved our position. If we make an economic 
review of the period between 1991 to 1995 we will find that 
our poSition has improved and our goodwill has increased. 
But I would like to say that we are gradually losing our 
goodwill in the intemational market and the Indian public 
life will be affected by that. As I said at the outset that 
since you have signed the agreement, it is essential to 
implement it but it is not proper for us to neglect our 
countrymen, domestic investment, domestic enterpri~es 

etc. If I am given a chance to speak by you during budget 
discussion then I will put forth my views regarding certain 
things said in this regard. 

I would like to cite a small example. Our paper 
industry is in the doldrums. The paper industries located at 
Nepanagar and elsewhere are of the view that the import 
of the paper is affecting this industry. The encouragement 
being given by the Government to import paper is creating 
a lot of adverse conditions for the domestic enterprises. It 
is resulting in unemployment of thousands of people. There 
are several companies in India which manufacture 
consumer goods and it is not proper at all the dump the 
loreign imported goods here and then impose anti-dumping 
tax and countelYailing tax on Indian exports in order to 
bring parity in the rates so that the foreign companies do 
not suffer and it is all for the sole reason that we have 
signed an agreement. It is definitely going to affect our 
intemal companies, enterprises which manufacture 
consumer goods. 

Since Lodhaji has expressed his views in detail on this 
Bill, I would say only this much that such situation and 
such Govenrmental activities should be discussed. It is for 
you to see how and what should be done to ensure that 
our industries do not get affected. I would seek an 
assurance from the hon. Minister that imposition of such 
anti-dumping tax will nol affect our industries, especially, 
medium and small scale industries; and the consumer 
goods manufacturing companies; thousands and lakhs of 
workers engaged in them; and it woutd not increase 
unemployment. We would like to have a definite assurance 
from you that foreign companies will not take Indian capital 
abroad that we will not be subjected economically 
dependence or will not lose our economic independence. 

Sir, with these words I repeat that I support the protest 
that has been made against the tendency of issuing 
ordinances and say that the Government should dispense 
with this tendency and take correct steps in this regard. I 
conclude by saying that though the Government have 
taken a decision and signed an agreement, now they will 
take a great care to protect our industries in the wake of 
these deCisions. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Deputy 
Speaker, Sir, I have ri!?sn to oppose the Bill introduced by 
the Government because the way this bill has been 
introduced shows the Government's indemocratic 
tendency. To issue an ordinance first and then present a 
Bill before the House which tantamounts to contempt oltha 
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House. It has been said earlier also on several occasions 
that the tendency to isaue ordinances is unparliamentary, 
W1democratlc and 1hus It should be discarded, when ow 
constituIIon-framers had made • provision for ordinance 
they had clearly defined and properly assured the whole 
nation and the ConstItuent Assembly that issuing of 
ordinance would be resorted to only in an emergency or In 
I.I18voidabie circurnstanceS. But this Govermlent has been 
regularly issuing ordinimces. The last session had ended in 
December and the next session was going to start In 
February and the Inter session period was not long. But it 
seems that there was intemationaJ pressunl on us and we 
were made to play Hke • puppet. The international 
Monetary Fund, World Bank etc. might have been 
pressOOsing us and the U.S.A. wanted to use Indian 
markets. They needed a market to dump their accumulated 
products, that's why, there were Dunkel proposals and 
GATT and. the Uruguay round and finally the setting up of 
the World Trade Organisation. The GoV81M18nt overlooked 
the public opinion and without taking the nation into 
confidence, they held • hasty debate in the session and 
did not care to know the views of the Members of 
Parliament. 

Sir, I think in this House that the members of all the 
parties, barring the ruling party, had strongly objected to 
Dunkel proposals and GATT and the Government's 
intention of seeking its membership. Several big rallies 
were held in the capital comprising the people even from 
the remote comers of the country and they had said that 
our country is an agricultural country. Subsidy is provided 
in our country. We were having a discussion in the 
morning about electricity--no mailer it is the field of 
electricity, agriculture, ration, or sma" scale industries, 
subsidy is provided to all these fields in order to encourage 
them and to ina-ease their exports. The U.S.A. and the 
European countries are rich countries. 

There was such a large scale production of goods thai 
they were tempted to make the developing or the under-
developed nations of the whole world economically 
subservient to them. With this intention, they exerted 
pressure on us for storming the Indian market with their 
consumer items and our obedient Gov8lMl8nt acquiased 
in before their dictats and ragistered Its signatures on the 
agreement on the 151 of the month. The whole country 
kept decrying and opposing it and, subsequently, in order 
to enforce it forthwith the Government brought in this 
ordinance in a hurry, chanting 'American sharanam 
gacchame' or 'I.M.F. sharanam gacchame' as people 
chanted 'Budham sharanam gacchame' some time ago. 

Thus, efforts are being made to undermine the 
interests of the country, Sir, apparantly, this amendment 
seems to be a trifling one, only the customs tarrif has got 
to be amended. It reads: 
{Eng/ish] 

"The antkiumping and countervailing duties would 
cease to operate five years after the date of imposition 
unless reviewed before their expiry". 
{Translation] 

At the outset it reads. 
{English] 

"SInce India has ecceded to join the World Trade 
OrganIsation with effect from the 1st January, 1995, the 
Govemnent of India were required 10 align Its laws relating 
to countervailing duty and antkiumping duty with the 
provisions contained in the said F"1OaI Ad". 
{Translation] 

Sir, there are many provisions which are related to the 
Stat.. where different parties are IUMing their 
Governments. Has the political party in power at the 
Centre taken the State Governments or the elected 
Legislative Assemblies of these States into confidence 
about its signing the "GATT" agreement while conceding 
to aU the conditions of the World Trade Organisation and 
availing of loans etc. and mobilised their consensus. 
Today, we are going to further add to the already heavy 
Ioan-burden of our country. I think, we are that way 
ignoring the mandate of the people and dishonourlng the 
feelings of crores of our farmers. It will be followed by the 
Patent Bill. Both these are the offshoots of the GATT 
agreement. the poisonous fruits of that poison tree and I 
think thai these will be detrimental to the country's 
economic interests. 

Sir, I would like to add one thing more and I am also 
collecting proofs to corroborate my assertion that some 
foreign powers are trying to wipe out the small scale and 
collage industries in our country. We manufactured 
druggets and carpets here which were exported and were 
becoming popular abroad. When America and other 
countries felt that this would mar the marketing of their 
products, they raised a hue and cry on child labour and 
advocated the banning 0' import of Indian carpets. I do not 
personally support the child labour and necessary steps 
should be taken to check it but why should foreign 
countries make a propaganda of the inhuman and 
hazardous circumstances under which the child labourers 
have to work and they are exploited which results in 
imposing a ban on marketing of Indian carpets and 
druggets? 

I would like to urge upon the Government that national 
interests should be attached paramount importance while 

,amending the Customs Tarrif Act. A Government banking 
upon the name of 'Bapu' should be a were thai Mahatma 
Gandhi laid greatest emphasis on 'Swadeshi', on 
strengthening the rural economy but what will be the fate 
of our rural, cottage and small scale industries under this 
new economic order? The East Indian Company also came 
to India for business purposes and later the English 
enslaved the whole of India. The muslim of Dhaka was 
famous the world over for a full-fledged sheet of muslim 
could be passed through a ring but in order to sell their 
own products, they chopped off the hands of those 
weavers and history stands a testimony to It': fact. 
Therefore .... 

[English] 
A burnt child dreads the fire" 
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{TrBnslation} 
Histofy repeats Itself. Therefore, care should be taken 

to see that the same situation is not repeated here and all 
the condiliona of the foreign pow .... should not be acceded 
to bIIncIy In the ~ of the open economic policy. The 
economy of counIry should not be thrown to the winds in 
the name of gIobaIisation and llberalisation. 

Today, the Govenvnent claims to have registered a 
definite upward trend in our foreign exchange reserves and 
the growth rate but I want to know why, then, is there this 
Inftatlon, why Is the rate of inftation not declining, why Is 
not the public feeling its soothing effects, and why are not 
the prices of consumer items decreasing? Today, edible oil 
~ becoming costly, tomorrow sugar distributed under public 
distribution system may not be distributed. So, shall we 
acquiese in before their every dictate one atter the other? 
Though, America has ttveatened China also yet the latter 
is protecting its national interests and is not dancing to the 
tune of USA. Japan is also making such efforts. Then why 
a power1ull nation like India, with a population of 92 a-ores 
should have kneh before America, the World Bank, I.M.F. 
or any other financial Institution in the name of taking loans 
and aid. Therefore, through you, I would like to urge that 
this Govenvnent should take the people of the country into 
Its confidence. 

I would like to cite one more example. USA had 
revoked P.L.-480 and denied the supply of wheat to us 
during the Indo-Pak conflict Then our the then Prime 
Minister gave the slogan of "Jai Jawan, Jal Klssan" 
Inculcating a sense of self-raiiance in the country which led 
the country towards the green revolution. It Is said that the 
garment traders wiD be benefited by this agreement but 
what would happen to then if the multinational companies 
Ingress in their field despite oUf" advanced textile 
tecIvloIOgy. There has already been much of golden 
handshake and many people have been relieved from their 
services in the name of voluntary retirement, retrenchment 
Is taking place, there Is a ban on fresh recruitment and the 
Regional Rural Banks meant for augmenting the rural 
economy are being closed down under foreign pressure, 
instead of strengthening them. 

The Dunkel and the GA n are like scorpion stings. 
ApparanUy, they may not look harmful but their sting Is 
poisonous. Lest these hurt our country's economy, national 
esteem, our senae of swadeshi and setf reliance in future, 
our Govemment needs to be aware, cautious and vigilant 
In future. Another important aspect Is thai our goods 
should be sold at handsome prices abroad, we should not 
Incur losses and our interests should be protected. The 
han. Finance Minister has many times repeated that no 
power can pressurise India but In practice, It looks 
otherwise. I would like to cite the examples of Pepsi and 
Potato chips. Sir, an Item produced at a cost of As. 2 is 
sold at As. 10-12 at the railway stations. If this is what we 
are going to do In the name of customs and multinationals, 
then we can easily visualise the doom of our future. 
Therefore, in view of the changing political soenario the 
Govemment should amend such laws with holding public 
Interest and national Interest supreme In Its mind. Our laws 

should not be echo at their directives. If we acquiese in the 
three conditionalities of amendments which they have 
dictaIed to UI, our hands will pe tied. Therefore, natlonaI 
interest shoutd be giv8(J top priority and indigenous 
production encouraged. Goods which are extremely 
necessary should only be imported. Agreements can be 
reached with them with some conditions In case of their 
offer for high technology. But we are not encouragmg our 
own goods which are in open. competition with foreign 
goods. We have developed a tendency to buy goods 
labelled 'made In Japan', 'made in Germany' rather than 
indlgenoUl ones. Therefore, priority should be given to 
indigenous goods and a sense of swadeshl. 

With these words, I conclude with the hope that the 
Government of India wiN do away with the practice of 
bringing such ordinances and generate a aense of 
Indlanness among the people. 

[English] 

SHRI CHinA BASU '(Barasat): I rise to oppose the Bill 
and I oppose the Bill on fundamenetal political grounds. 
The hon. Finance Minister whatever might be his views, is 
expected to honoIK the views of the other side of the 
House. 

We are completely against the perception of the World 
Trade Organisatiopn., We are opposed to India'. acceding 
to this organisation. We are also opposed to the high jump 
act of the Urguary Round of Multi-nationaI Trade 
Negotiations. There w~1 be enough opportunity to 
substantiate the Issues. I have formulated during the 
Budget Session on various occasions. Naturally. " is also 
expected of me that I should restrict myself to the Omits of 
the BID. 

So far as the contents of the Bill are concemed they 
may appear to be innocent; not much of political or 
economic or trade importance. But is opens India's 
economy wide to certain hostile forces which wiD pose a 
grave danger to our country, not only in terms of politics 
but also in terms of our political soverignty and even the 
unity and integrity of the country. That wlU also lead to the 
deprivation of our position or status amongst the Third 
World countries. 

On grounds of principle, there is another important 
aspect. that Is, the misuse of the right of promulgating 
Ordinances as permitted by the Constitution of the country 
by the Govemment. This Is another reason foe" my 
opposing the Bill. You can very well understand that this Is 
a Bill which Is a concomitant result of that Urguay Round 
of Multi-national Trade Negotiations. 

If you allow me to say, I will say that you were not 
Involved In the discussion. The House was not given due 
opportunity to discuss these agreements or these treaties 
in full length. There were discussions, I do not say that 
there were no discussions about it. But these discussions 
were held In a piecemeal manner. I remember that I also 
participated In the debate on a Private Member's 
Resolution. On some other occasion also, this matter was 
discussed. But whatever was required Is the approval of 
the nation, the approval of the highest representative body, 
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that is. the Lok Sabha. which is entitled to give its 
approval. that is. either to approve of the Treaty or 
disapprove of it. unfortunately. I oonede that our 
Constitution does not provide a specifIC provision that all 
international treaties are to be approved by the House. 
That is not there. There might be other reasons. I am not 
going into that. That obligatory provision is not there in our 
Constitution wher68S perhaps all over the world we. who 
accept the democratic form of government or parliamentary 
system of government. accept that as an obligation. 

Even in the case of Japan. even in the case of United 
States of America. as far as I remember. there is a definite 
obligation for the Government to seek the approval of the 
House. In this case. we have been deprived of that. Of 
oourse, I cannot say that there has been violation of the 
Constituion. I am very much conscious of it. I say that on 
moral grounds, the Cabinet does not represent the nation. 
The approval by the Government becomes the condition 
precedent for tying up the country with such an 
international treaty, which according to this side of the 
House is inurious to the national interests, prejudicial to the 
national interests, harmful for the economic sovereignty of 
the country and thereby is also harmful to the political 
sovereignty of the country. It leads us astray from the 
nationally accepted foreign policy of our oountry. It leads 
us astray from articulating the hopes and aspirations of the 
Third World countries. The hon. Finance Minister knows it. 
He himself recommended that India should take certain 
firm stand in defending the interests of the Third World 
oountries. 

As far as the Bill is concerned, it is immaterial whather a 
countervailing tariff will be there or not or what would be 
the manner in which the anti-dumping is calculated. It is 
not of so much Significance to me and to the House. My 
charge against the Government is: Is it nationally 
approved? Have you sought the approval of the nation? 
Have you sought the approval of this House which 
represent the sovereignty of the country? On the other 
hand. you have reserved the right of the people, you have 
prevented the people from exercising their fundamental 
and sovereign rights. How can you, 50 or 60 Membres of 
the Cabinet belonging to a particular party which 
unexpectedly returned to power and who are retaining 
power by immoral method by encouraging defection by the 
exercise of money and muscle power, reserve the right of 
the people? We represent Members 01 the House. I 
represent the sovereign will of my eleclorate. I felt very 
much about it. You have deprived me of the opportunity of 
giving my view. Therefore, I am taking this opportunity to 
record my protest and by not provldlllg the opportunity to 
these Members of the House. you are depriving the entire 
electorate of our country of ttll>" sovereign rights. The 
Cabinet has decided and you haw' been authorised to sign 
on behalf of India. I do nol i<.now which India you represent 
today. Is it America's IndIa 01 Indla's India? 

SHRI MANMOHAN SINGH It is Somnath Chatterjee's 
India also! 

SHRI CHITTA BASU It is not the question of Somnath 
Chatterjee or the Left Front or Jyoti Basu. It is the basic 

question of sovereignty. You have got a very good stick to 
beat and I shall retaliate in the House. I shall accept your 
beating and I shall also retaliate. This is my main point of 
objection. 

So far as the power of promulgation of Ordinance is 
concerned. if these important issues are finally taken care 
of by way of Ordinance, then the very fundamental 
structure of the Constitution, the fundamental principle of 
democratic Governments is destroyed. 

I am not a lawyer but I would say that this affects the 
very basic structure of the Conslitution--of course, I may 
not defend it in the court. 

Federalism is a basic ingredient of our Constitution. 
Some issues are there which involve the State 
Governments, particularly on patents side. You have taken 
decision without oonsulting the State Governments and 
without their oonsent when their interests are being 
destroyed, when their interests are being subverted and _ 
when their rights are also abridged. .) 

I do not like to take much of your time. I think you 
have understood the spirit in which I have expressed my 
view. On this side, we are unfortunate that we could not, or 
I could not, mobilise the presence of a larger number of 
Members to defeat this Ordinance. I would have been glad 
if I could have defeated you on this occasion. 

I again say that I am wholeheartedly opposed to the 
basic principles involved in this Bill. 
[Translation] I 

SHRI ANNA JOSHI (Pune): Mr. Deputy Speaker, Sir, I 
rise to oppose the ordinance promulgated here. 

It is said in the objectives of this Bill that some steps 
has been taken to make Anti-Dumping policy practicable. 
We have heard ;, ,e views of hon. Finance Minister in this 
House earlier also. During the 'Question Hour' it was told 
that 14·15 fertilizer manufacturing factories under the 
public sector are lying closed and around 1 'h lakh 
labourers have been rendered unemployed. Fertilizers 
worth crores of rupees is lying unutilised in godowns but 
still we are importing fertilizers. I have complained hon. 
Minister Faliero about it that we have spent a huge amount 
in domestic fertilizer projects which are manufacturing 
fertilizers in large quantity but as it costs more and the 
policy of foreign companies is that fertilizer should be sold 
at a cheaper rates so that our production would be 
dumped. Later on consequently when our factories will be 
closed down and farmers will have to depend on their 
supply and they will get the price of their choice. Hon. 
Minister for chemicals and Fertilizers had assured us that 
the Government would take appropriate action in this 
regard. When we' asked hon. Finance Minister to teli about 
the measures to be taken in this respect he rudely said 
that if farmers were gelling fertilizers at cheaper rates why 
should he be worried about that from where they were 
gelling fertilizers. 
15.00 hr •• 

[SHRI SHARAO DIGHE in the Chair] 
Whether it is coming from America or produced by our 
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own people In India In Private Sector. Just now Pandeyji 
was saying that the paper produced by our mills in 
Nepanagar near Khandwa and at AmaIa was lying 
unutiIised white the Government w.. importing paper. 
When han. Minister was asked, he said that the paper was 
being Imported for educating poor children. 
{English] 

I hope that Anance Minister remembers his own words. 
{Translation] 

I wouki like to ask the han. Minister when domestic 
production will not come out and it will be not sold how will 
the people engaged therein will get their wages? 
Thereafter they will be unable to pay the fees of their 
wam..,\What will be the use of good quantity of paper 
!hereafter. 

Our hen. Finance Minister has said at a place during 
his speech. 
{English] 

Addressing the 34th meeting of the Customs and 
Central Excise Advisory Council, be said: 

"Our intention is to move towards suctt a tax 
system which is simpler, transparent, resilient and 
more buoyant so that the transition of the change 
of system is smooth and trouble-free". 

{Translation] 
You may reduce the customs duty but at the sante 

lime you also have to give protection to our domestic 
industries. Therefore custom duty on imported goods 
should be more so that H would not get any facility in the 
market. How can H be trouble, free. 

Our CommHtee had gone to Bangaiore. There are two 
factories i.e. Hindustan Aeronautics and. Hinduslan 
Etec:tronics, which ... doing well. They ... getting orders 
from foreign countries but your policy is not correct. They 
were manufacturing railway coaches. Labourers of those 
factories'toId the committee and the concerned Minister 
that they were getting job from Railways. 
{English] 

This is the first year when they have completely cut 
down the ord.-. of rail coaches. 
{Translation] 

We ... importing rail coaches. We are getting them at 
cheaper rates and our rail coaches are going outside the 
country. 

You were gelling the rail coaches from our factories 
for the last 20-25 years, if you were going to stop the 
purcha8Ing from them you should have given notice to 
them for 5-10 years. Just now you were talking about 
moIasea. Its production have fallen by 10% from 65%. We 
haYe hundreds of such Industries in our country. This step 
can give a little support to those industries but now several 
companies haYe come to India and no doubt they will 
produce fine quality whisky or wine, then who will purchase 
the wine, whisky and other goods produced by our 
Indegenoua 1ndu8trIea. You have invited foreigners in each 
and ftefY field then what will be the fate of our own 
people, workera and how you will protect our Indegenous 

26--f1o !.SSm. 

industries. At least our indegenous industries should run 
and arrangements should be made for the welfare and 
employment of people working in them. If multinational, 
companies keep on flourishing in the country and our 
workers become unemployed due to this new economic 
policy, then who will purchase the goods produced by 
competitive companies of the world because our ~ 
would have no money at that lime. I would like to know 
whether all this is being done for,. the creamy layer of the 
society, Today we must keep in our minds the poor981 who 
are dweUing in slums or Juggi JhoparI clusters. '". 

When we talk about Gandhiji who had said that 
whenever we have any doubt in 4eclding anything, we 
should ask ourselves that wllat will be the impact of our 
decision on the poorest person. of the country whether our 
decision is going to protect the interests of poor people or 
not. The repty given by our heart should be a deciding 
factor and decision should be in accordance to it. 

Mr. Chainnan, Sir, through you I would like to know 
from the hen. Finance Minister'that what will be the impaa 
of his decision of permitting set up of new Indlistries like 
food processing, fertilizers, sugar or paper industry, on the 
same industries already functioning in the country. How 
unemployment could be removed'? How the people 
rendered unemployed out of it will earn their livlihood. How 
their products would be sold? We can think about 
supporting this BiU if he can guide us on these issues 
otherwise I win keep on opposing this Bill. 
(English] 

SHRI Y AlMA SINGH YUMNAM (INNER MANIPUR): 
Mr. Chairman, Sir, I rise to oppose the Bill. At the outset, 
as the other hen. Members have said I also oppose the 
promulgation of Ordinances just on the eve of the Sesaion 
of Parliament. In~ad of promulgating the Qrdinanc:q the . 
Government could have brought the BiN before the Houle 
while H was in session and it could have obtined the 
approval of the House. The Amendment of the Act could 
have been discussed and the promulgation of the 
Ordinance could have been aVoided. So, I register my 
party's opposition to the Bill. 

I oppose the signing of the W.T.O. Agreement by India 
and I have been raising many 'points on that during the 
earlier sittings also. I agree with my hen. colleague, Shri 
ChIlls Basu when he says that the agreement requn. the 
approval of the House. I also would like to tal in the same 
spirit It would have been more demcoratlc If II was bIOughl 
before this House for discussion and after obtaining the 
approval of the House, the agreement could haYe been 
made. But It was not done. In short, I would Rke to mention 
the general spirit of the BiN that it' is a proposal for 
compromising our economic sovereignty with the foreign 
countries. I hold the view that H is better to die starving 
rather than surrendering our sovereignty or prestige to the 
outsiders, the foreigners. I consider that by signing the. 
agreement and also by entering into that agreement we 
are surrendering a great deal of our ecoAomic soveraignty 
to the foreign countries, parlicuialty. U.S.A. I am quite 
against that. 

SIr, I hold the view that we are IUITendaring the 
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Intereet of our domeStIc InduatrIeI 10 accommodate the 
InlereiI of the foreign countries. That Is why I want eo 
~ It. By signing the AgIV8l'l18f1l we are also 
IUmllldef'w"'lg the InIIn8t of Iakhe of our Iabowers and I 
consider that our IncUIrieI wiU be ~ eo i great 
extent. 

l.aIlfy, I would like to point out that this will allect 
YfIf'/ bady the InlereiI of the small Stat. where there IlI'8 
only small-scale Ind&.UI8II and the States which have 
agricultural industries. 

Therefore, Sir, I simply lise to register my party's 
opposition to the BIN. • 
(Trans/lilian) 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Han. Mr, 
Speaker, Sir, I would Rke to say that on 1st January 1995 
we are expecting a new year gilt from you but it has 
proyad a nightmare, as because ot this liberalisation, our 
ctomestIc products will become useless and economic 
sovereignty of the country has been rnortagaged and it 
has been done eo ratify those laws in accordance with the 
Wortd Trade Organisation. 

At the time ot bringing this Bill, you have said that it 
has been brought 10 protect the interests of Indian 
Industry and capital investors but I would like to say that 
In reality it is against the interests of Indian consumers. If 
such a big and important agreement was to be signed 
and this law was to be changed in accordance with the 
Wortd Trade Organiaation then ·what was the need to 
issue the ordinance. If you could frame a iaw by ~ 
a Bill in Rajya Sabha and Lok Sabha. You would have 
taken state Legislative Assemblies into confidence for 
enacting the law, but it was not done. You have signed 
the agreement on 1st January 1995 and now you are 
compelled to change the law. I would like to say that 
indegenOus goods cannot stand in the market by giving 
relaxations in import. Even today the Textiles Mills are 
closed in Kanpur and oUMtr places; you should consider it. 
Unemployment wiD definitely increase by brinving this Bill. 
As the all leaders of my party, I strongly opwse this 8i11., 
This is an act ot II1Of1g8ging the naijon: . 

Earlier EasI India Company came to India and that. 
single company made us it elave tor $0 many yeats 8Ad 
today you are inviting 80 maAy c:ompanitIs. You shOuld· 
lind ()(It the items being produced indafIenou~ '"" .In 
which this 00WItI'y is self rellent. If you collect and .stUdy 
the deta of goods produced within the country you will not 
invita the multinational companies. You are a good and 
intelligent FInance Minister and know the ecoilomy 
1hroughIy. You have offered resignation on moral grounds 

. -.ver. times. I would like to say that before paSSing this 
BiI You',.~ think over it seriously. You should hold 

. daellSSiOn on this subject to maintain your image. I 
oppose this Bill and ordinance both as it is not in the 
inlerest 01 the country. 
[English] 

SHRI MANMOHAN SINGH: Sir, I had listened with 
great int8fest and respect to all the han. Members who 
have taken part in the debate. I think, as Shri Chitta Basu 

himIeIf haa 11ICOgOized, there II nothing W1CONIJIutIonII 
about this BIll. " II certainly • foIIoIIMIp 10 016 joining "-
Wortd Trade OrganIsation. The Uruguay Rou'Id ..... hu 
been chCIlI8ed In the Houle time and ..., and I would 
like to once again reiterate that Ihent .. nothing In the 
Wortd Trade OrganIsation Charter which II -aaInIt the 
intereItI of india. india today has 10 ftow1Ih In a world 
which is inc:ntaIIngIy inlerdependent. " )'011 are going to 
say that )'011 are going 10 cIoee your border 10 gooda 
coming from outside, think 01 tho8e handIoom weavers 
who depMd upon export of handIoom cloth from India, 
think of their future. If you are wanting India'. borders to 
be closed, think of all Ihoee millions of ow.peopIe who 
81e engaged In the textile Industry. Textile Industry 01 
india Is booming today. lhe engineering Industry of IncIa, 
the gems aAd jewelleries and all these actlvitie8 are 
booming, contrary to what the han. Members of the 
Opposition have been preaching for the last low years. 
India's exports have flourished, India's industry has 
!Iourished as a result ot this liberalisation. So, nothing 
IX)UId be farther from the truth that these policies have led 
to unemployment, these policies have led to de-
industrialisation or that these poIIciel have hl»1 
employmenl Employment today is growing at twIoe the 
rate, which was not the case when this GoverMlent came 
Into offICe. So, I can assure this han. House that there II 
nothing In the Wortd Trade Organisation whictI is against 
the interests of India. H is the Only way In which, In this 
increasingly interdependent wortd that we live In India can 
realise its fuU development potential. Now, the iuueI of 
the Wortd Trade Organisation have been dlscuased and, 
therefore, I do not wish to go Into all thole things. 

This is • very simple Bill. II Is such a Bill thaI if some 
countries want to dump their goods into our country, if 
they want to Indulge in unfair competition, then we must 
have protective legislation to lake action against those 
imports. 

I Ihough~ therefore, lnat all Members 01 this House. 
regardless 01 their political affiliations, would support this 
BIiI. This i. npt • BItt to encourage .i~. It Ia· a But .to 
di5COU(8Qe un(a;r eompetlflOn. if ~bPdy' fItIm abroad 
wahts.to·dUmp hTs 'g¢ds~iI:1'our country by'supBidlsiflg' t;is 
goods' at UAfaU ~, ~ this Bill empoweq our cOuntry 
to take -action bV way- of ~ antI-dumping d~i8s. 

, SHRI.' ~NNA JQSHI; Whal ~iiori artt 'Y~ gfIi~,~, . 
lake?- '" .... . 

SHRI MAN MOHAN S1NGH: Well, wha~ever aduon-is 
necessary, I am just explaining. We will put countervaiUng 
dUties to n~traJise all the subsidies thai they may give 
unfairly to' dump their goods. (Interruptions) Please dOn't 
disturb me. I am not yielding . 

MR. CHAIRMAN: Don'1 disturb please, 
SHRI MANMOHAN SINGH: Tharefore, thill Is a very 

simple .BiB. If you want India's Industry to be protected 
against unfair competition, if you WaFIt the InterestI of \tie 
workets of India to be safeguarded against untali' 
competition from abroad, then I would urge han. MemberI 
to suppor1 the Bill. 
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This is a Bill with a limited objective. Now, issuesoWith 
regant to the Wond Trade Organisation, issues of 
sovereignly and all those issues have been' debaled. . 

lei me say that this Government is as sincere in its 
desire to protect India's economic sovereignty as any other 
Patty. In fact, whatever we have done in the last four years 
has raised India's prestige .abl'bad. India today makes 
news in every comer C?f the wond, India is respected and 
as far as the membership of the World Trade Organisation 
is concerned, why is it that no country in the world wants 
to remain outside the World Trade Organisation? Why are 
the Chinese. for example, wanting· the Americans to help .. 
them to get into World Trade Organisation? . . 

I would. therefore, respectfully submit that in this 
increasingly inter-dependent world that we live in, India 
cannol prosper unless India exports more and India cannot 
export more unless tndian industry is competitive. What we 
have done' in the last four years has greatly strengthened 
India's competitiveness. Our exports last year increased in 
dollar terms at 20 per cent. This year, they are increasing 
at the rate of 17 .. per cel')t. We have reduced India's 
external debt. We have strengthened India's balance of 
payment. Employment. production and everything is 
growing and, therefore, I would respectfully submit to this 
House that we can debate all those remaining issues when 
it comes to the issues of the Budget. Let us unanimously 
pass this simple Bill which has a limited objective to protect 
India's industry and to protect India's workers against 
unfair competition from abroad, 

With these words, I request the hon, Members to 
withdraw their Resolution and support the Bill. 

SHRI JITENDRA NATH DAS (Jalpaiguri): This Bill, I 
think will not be 'able to protect the interests of the basic 
technology of our country, That is number one, 

Number two is according to the Finance Mihister, Dr. 
Manmohan Singh, this Bill has got limited objectives. 

But, I think, it. has got a big and bigger background, 
The Bill fails to protect the interests 01 the small-scate 
industries and the man'ufacturers of consumer goods, l~ 
Bill is thechild of GATT: $ir, yOu .khO~·aboat.lt.SC?, uriaEir 
these circumstances. I am not withdrawing my Statutory· 
Resolution. 

MR. CHAIRMAN: Now, I shall put the Statutory 
Resolution moved by Shri Jitendra Nath Das to the vote of 
the House. • 

The question is: 
"That this House disapproves of the Customs Tariff 
(Amendment) Ordinance, 1994 (No, 14 of 1994) 
promulgated by the President on DAcember 31, 1994," 

The motion was negatived, 
MR. CHAIRMAN: The question is: 
"That the Bill further to amend the Customs Tariff Act, 
1975, be taken into consideration," 

The motion was adopted. 
MR. CHAIRMAN: The House .will now take up cliluSe-

'~y-clallSE>' yor" '.dll~atk."1 of the ~iII, ',' 
:, The q;,l:1s!io.~. ';< 

"That Clauses·2 and 3 stand part of the Bill.· 
The motion was adopted. 

Clauses 2 and 3 were added to the Bill, 
MR. CHAIRMAN: The question is: 
"That clause I, the Enacting Formula and the long TitJe 

Stand Part of the'11i11· 
"The motior was adopted, 

Clause 1, the Enacting Formula and the Long Title were 
added to the Bill, . 

SHRI MANMOHAN SINGH: Sir I beg to move: 
"Tbat the Bill be passed.· 

MR. CHAIRMAN: The question is: 
"That tne Bill be passed.· 
The motion was adopted, 

15.27 hrs. 

[English] 
STATUTORY RESOLUTION RE: DISAPPROVAL OF THE 
PATENTS (AMENDMENT) ORDINANCE, AND PATENTS 

(AMENDMENT) BILL 
SHRI TARIT BARAN TOP DAR (Barrackpore): Sir, I 

beg to move: 
"That this House disapproves of the Patents 
(Amendtment) Ordinance, 1994 (No. 13 of 1994) 
promulgated by the President of December 31, 1994'-
Sir in the course of moving the Statutory Resolution, 

first of all, I want to mention that the Govemment has 
issued a statement in this regard. I read out a part of that 
statement 

"India has signed the agreement for tj1e 
establishement of World Trade Organisation including 
the Agreement on Trade Related Aspects of 
Intellectual. Property Rights etc, etc. With a view to 
meeting India's obligations under the TRIPS 
Agreement. it has become necessary to amend the 
Patents Act, 1970 in conformity with the obligations 
under the Agreement." ' 
Further, it has also b8en stated. that one of the 

Obligations under the TRIPS Agreement is for Member-
countries to provide, with effect from 1st January 1995, 
means of filling of applications for patents in the areas of 

. pharmaceuticals and agricultural chemicals and, on fulfilling 
certain conditions by such applicants, granting exclusive 
marketing rights till the expiry of a period of five years ,or 
until the patent is granted or rejected, whichever is earlier, 
This is one point which necessitated the promulgation of 
this Ordinance and subsequently to bring forward this BiU, 

Another point is that since the Patents Act, 1970 does 
not provide for product patents for these items and a 
transition period is avilable to mark provisions in this 
regard, arrangement were to be made to provide lor grant 
of exclusive marketing rights in these areas in order to 
assume obligation with effect from 1st January, 1995. 

There are other reasons also, but I stop here, 
\,he. seCOnd point. t~at I w,ant 10 reiterate is this. What 

" the G,oyemmeat'itays'is, since the Patents Act, 1970 does 
I)ot pr~viQe for product .patents for these items. a transWc< 
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period is available to make the provision in this regard. A 
transition period of ten years is there. Even in the GATT 
Agreement, it is supposed to be the pipeline production in 
the Agreement. Even without taking advantage of the 
pipeline production, the Government in a hurry considered 
it imperative to promulgate this Ordinance to this effect in 
order to make provisions in this regard. Arrangements 
were to be made to provide for exclusive marketing right. 
Before the patenting procedure is finalised, an interim 
arrangement has to be made by making certain changes in 
the Act of 1972 in order ;0 give exclusive marketing rights 
in the areas of these products. This is the background on 
which this Bill has been inlrq9uced. 

Section 5 of this Act says that in case of invention, a 
claiming substance intended lor use or capable of being 
used as food or medicine or drug or relating to substances 
prepared or produced by chemical processes including 
alloy, optical glasses, semi- conductors etc., no patent 
shall be granted In respect ot claims tor substances 
themselves but claims tor the methods or processes of 
manufacture shall be patented. 

The Bill seeks to incil!de another Clause which 
actually is not an inClusion or a clause. Actually, it is to 
nullify this Clause. Here. it is clearly said that the claim or 
methods or processes of manufacture shall be patented 
not the goods or the product. Keeping it as Clause 1, 
Clause 2 is sought to be included in it. It says: 

"Notwithstanding anything contained in sub-section 
(1), a claim tor patent of an invention for a substan::e 
itself intended for use, or capable of being used, as 
medicine or drug may be made and shall be deal!, 
without prejudice to the other provisions of this Act, in 
the manner prOVided ir, Chapter IV A." 

Chapter IVA deals with exclusive marketing rights 
where so many provisions have been included, which 
actually means product-patent. In order \0 \j~ant product-
patent, sufficient changes in the Patents Act have not yet 
been made. This is very apparent from the statement 
submitted by the Government which I have read. They will 
be made in course of time. 

An amendment to the Act for the time being has been 
brought before fil1al,sa:ion of a total change of the Patents 
Act itself in conformity With the requirements of the 
multinationals, imperialist countries, developed countries 
and the requirement of G· 7 etc. Till such ::>eriod, this 
interim arrangement will go as an amendment to the 
Patents Act. 1970 If': Chapter IVA which actually means 
that before the prOduct-patent is taken up and enacted in 
that manner, exclUSive marketing right for those goods will 
be given to those countries. companies or indivldual&. 

Now, §ir. I would like \0 place a new point. Scientific 
inventions are not patentable. These has been the 
international norm and the internaiional contract only a few 
days ago. Last year, on 15th April, an A'Jreement was 
Signed and the idea and the concept of unpatentablity o! 
scientific invention has been thrown to the winds. 
Technoligy is patentable, not science. If a molecule is 
discovered, that is science. But how the molecule is 

discovered how that molecule is being utilized In ditfetent 
spheres of ' me, different spheres ot society, different sphere 
of production, different spheres of technoligy and III that, 
that is a technological matter. That Is always patentable. 

Now take the basic concept of logic, the basic conCept 
on which the human society has deVeloped, the basic 
concept on which the society has developed up to this 
stage. The people who are asking for this patentablity and 
other things, have also developed a knowledge. 

They have also developed their knowledge to this level 
on the basics of the accumulated knowledge of the 
mankind, the accumulated knowledge of all the scientists, 
the accumulated knowledge of all the technologists, the 
accumulated knowledge of all the people who have worked 
for the society, for the cause of science, for the cause of 
technology and other things. 

Every generation is the natural heir of the total 
accumulated knowledge of the previous generation. This 
cannot be prohibited. This is the natural law. By enactment 
in any part of the world this process cannot be stopped. 
Therefore I understand that what is being done is totally 
against the law of nature itself. Still I understand that the 
parts of technology devices and methods are all patentable 
things. These are related to commerce, but knowlege is 
never a commercial product. Knowledge cannot be 
patented. On the basis of knowledge on a certain piece of 
science, technology is patented. That is way in our 1970 
enactment it was very correctly enshrined that product is 
not patentable, the process is patentable. Despite certain 
weaKnesses even in the 1970 Act regarding this point 
which I have mentioned just now. by and large this Act has 
helped India to be self-reliant in some of the aspects. I can 
give a few examples to thiG effect. 

Before going into that, I would like to mention another 
point as to how this 1970 Act has helped us. I will give a 
few illustrations only. Before going into that. I would like to 
point out the political part in this regard. (Interruptions) 
15.44 hrs. 
At this stage. some slogans from the Visitors' Gallery were 

heard 
MR. CHAIRMAN: P.lease proceed. 
SHRI T ARIT BARAN TOP DAR: Now, the Standing 

committees are functioning. The Standing Committees 
have started functioning in order to give effective shape to 
the opinion of Parliamentarians. 

MR. CHAIRMAN: We have got only three hours for 
both these things. Please go ahead faster. 

SHRI T ARIT BARAN TOPDAR: The Standing 
Committee on commerce, after elaborte discussion and 
after examining witnesses from different sections of the 
people; business houses and people working in this field 

. camE< to certain conclusions. some of which are relevant 
here. 

The Committee opined that the 'Indian Patent Law has 
been rightly emphasiSing patenting of processes and not 
the products. This should be maintained. This is the clear 
opinion of the Committee. I want the Minister to respond to 
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this point in the course of his reply on how he has denied 
the proposition of the Standing Committee which has been 
submitted before the Lok Sabha. The proposed extension 
of 20 lIears actually discourages research and 
development and should not be conceded. India should 
insist, on grant of automatic licensing in certain 
circumstances. Micro-organisms and biological proceSSBS ' 
should be kept out 01 patent regime. These are the 
suggestions which are relevant here. 

The Government, in this case I understand, 
undemocratically, without showing any respect to the 
Parliamentary process and procedure without coming to 
the Parliament beforehand, during Winter Session or 
Monsoon Session-it was in the offing, they knew all these 
things--without coming to the Parliament with the 
proposition how they are going to tackle the situation and 
what are the views they have taken on the suggestions 01 
the Standing Committee on this subject, without any 
discussion, without coming to the, Parliament, without 
reference to the Parliament, they waited upto 31st 
December only to promulgate the Ordinance. Now, the 
Government wants this Bill to be passed in place of that 
Ordinance. 

Twenty·fourth is the last date for that, which we all 
know. So, in a hurry this has to be passed by the 
Parliament. this is the method which the Govemment has 
adopted in such a serious matter which concems not only 
the industrial foundations of our country in regard to 
chemicals, pharmaceuticals, drugs, etc., but also concems, 
to a great extent, the self-reliance and sovereignty of our 
country. 

The study of the research Group on Price Escalation 
aspect has found out that 42 per cent of the anti-biotics, 98 
per cent of the anti-bacterials, 70 per cent of the anti-
leproses, 66 per cent of the anti-tuberculoses, 51 per cent 
of the cardiovasculars and 89 per cent of the contracepllve 
hormones sold in Indian market will attract American 
patent, if product patent is accepted or if the compulsory or 
exclusive marketing right is granted. That IS, If product 
patent is accepted or if exclusive marketing right is 
granted, then, 42 per cent of the antibiotiCS',98 per cent of 
the antibacterials, etc" etc., Will attract either Amencan 
patent or the exclusive marketing rights by the American 
holdings. 

Section 5(1) is there; Section 5(2) which is being 
inserted will operate according to the inclusion that is being 
sought in Chapter IV-A in the form of Article 24(a), 2~(b), 
24(C) and 24(d) which actually boils down to one Single 
point. that is, science is going to be patented which IS 
contrary to the laws of development of nature, society and 
knowledge of society. 

I want to say that in the case of Intellectual Property 
Rights, it is a prelude on the part of the Govemment. In the 
TRIPs Agreement, many things will follow. I only want to 
refer it because the other points are not Included 10 th.IS 
Patents (Amendment) Bill. I am not going to elaborate It. 
But from this Bill, it is' apparent that one after another, the 
things will come either as an interim arrangement or In 

totality. The total pattern will be changed according to the 

TRIPs Agreement wherein only certain biological 
proce.... are unpatentable and all other things In the 
world will be patentable. Therefore, it is very dangerous not 
only for marketing but also for price rise which will 
definitely follow. Pakistan is an example. We do not know 
whether we are moving towards Pakistan or Mexico. The 
Government will answer whether we are nearing Pakistan 
on the economic side or we are going nearer to Mexico. 

MR. CHAIRMAN: Please conclude. You have taken 
half·an-hour • 

SHRI TARIT BARAN TOPDAR: It is not only agalnst 
the economy of our country but it is also totally against the 
natural laws of social development. Therefore, I oppose 
this Bill and request the House to reject it altogether. 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (DEPARTMENT OF SMALL SCALE 
INDUSTRIES AND AGRO AND RURAL INDUSTRIES 
(SHRI M. ARUNACHALAM): Sir, I beg to move: 

"That the Bill further to amend the Patents Act, 
1970, be taken into consideration." 

This Bill, already introduced to replace the Patents 
Ordinance, 1994, was promulgated on 31 st December, 
1994 giving effect to our obligations under the Trade 
Related Aspects of Intellectual Property Rights Agreement 
0; the World Trade Organisation with our interest 
simultaneously being duly safeguarded. India is a Member 
of the World Trade Organisation. 

The World Trade Organisation Agreement has come 
into effect from 1st January, 1995. One of the obligations 
under the Agreement is to provide with effect from 
1.1.1995 means for filing of applications for patents in the 
areas of pharmaceuticals and agricultural chemicals and 
on fulfillment of certain conditions, grant of exclusive 
marketing rights for a period of five years or until the 
patent is granted or rejected, whichever is earlier. 

The Patents Act, 1970 does not provide for grant of . 
product patent in the above-mentioned areas, that is, 
pharmaceuticals and agricultural chemicals. /4$ per the 
TRIPs Agreement, we have to amend the Act for grant of 
such patents by 2005 AD. The arrangement referred to 
above has to be made in the intervening period. 

The Patents Ordinance. 1994, promulgated on 31st 
December, 1994, gives effect to this arrangement in the 
field of pharmaceuticals and agro-chemicals. This BUI has 
been introduced to replace the Ordinance. The 
Amendment also provides for grant of exclusive marketing 
right after certain conditions have been fulfilled as specified 
in the Bill. 
16.00 hr •. 

Sir, by way of amending the Patents Act, 1970, the 
measures have been incorporated to ensure the 
Government's ability to intervene in the public interest. 

(a) Before grant of exclusive marketing rights (which 
provides for exclusive rights for 'sale' and 'distribution' of 
the product) the application will be examined to see if there 
is any 'prima facie' violation of existing provisions of the 
Patents Act. 

(b) For inventions made in India, the applicant is not 
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required'to obtain a patent In some other oountry. The 
applicant need only to obtain a process patent In india 
which could be the basis of the exclusive Marketing RIght. 

(c) In the public interest, the Government could, ~ 
on its own, or through any authorised person, assume the 
marketing rights. Also in the' public interest, the 
Government would have powers to fix the price for the 
items for which Exclusive Marlteling Rights are -granted. 

(d) The provisions of compulsorY licensing have been 
extended to Exclusive Martteling Rights. The right holder 
would maintain adequate supplies of the substance '1or 
which the righta have been granted and iii the tWent of his 
failure to do So" ~ Govemment could grant a compulsory 
licence .for the same. . 

(e) Further, as a measure to provide facility for 
inventions made In India, Section 39 of the Patents Act, 
which placed restrictions on appfecalions has. been deleted. 

Therefore, I would urge upon the hon. Members to 
extend their support to pass the Bill. 

MR. CHAIRMAN: Motions moved: 
''That this House disapproves of the Patents 
(Amendment) Ordinance, 1994 (No. 13 of 1994) 
promulgated by the President on December 31, 
1994." 
''That the Bill further to amend the Patents AD., 
1970, be taken into consideration." 

The ~ will discuss Hems No. 13 and 14 together. 
TlITI& allQtted is three hours. ·Shri Ram Kapse. 

'(SHAI pEfEB G. MARBAN1~ ih the chait] 
1602 n, 

SJiRI RAM KAPSE (Thane): Honourable ChaIrman 
SIr, I staacI to QPPOS8 this OI'dinance. and the BiiI. I initiallj 
.~ the GovemnIEJnt to withdraw the aRI. H is better to 
do 80 in the interest of the Government also. If II is not 
feasible, then the total OpposItion and iIOn)8 Members of 
the Congress party themselves will defeat Ihif Bill because 
you have lost the mandate of the people. . 

1603 tn. 
. (SHR'I PeTER (3; MARBANIANO in the Chair], 

. What ~. you intSf1d tp do! In 'iubslancll. the 
··mUltinationals·WiII h8v8 0; wouId·tMil ... ·to have·patents·of . 

agt:icuIturai ~. 811«1 outside India· and 
pharmaceaIicaI products would now apquIra exclusive 
madteting rights 10 the detriment of the Indian counterpart. 
What prot8c!ion have you. given to us? Here, the first 
casualty will be the fanning . section. The indigenous 
products, the appropriate machinery, will not act and firstly, 

... the opposition is coming from the farming section and thai 
opposition will ultimately see IhaI the Congress is defeated 
in the next Parliamentary elections or even on this issue, 
the Parliamenl is in a mood to defeat you. We have been, 
for years, telling you to take the Parliament into c:onIidence 
as far as GATT is concerned. Did you ever do it? Have 
you got the ~, of this Parliament? Is the real 
Q)fl88f1SU8 on this matter arrived al? The national 
~ on this matter was definitely required. You 
never got it. And ttlis is ~ New '(ear 111ft tp the nationl.On 

31 st December last year. you tntroduced the 0IdIMnce 
and you said that Parliament was not In I88IIon. We were . 
here for the.WinIer Session. You never took .. into 
confidence. 

You never wanted to face the P8tiament bec8use of 
the defeat in Kamataka and Andhra. Now. after 
Maharaahtra and Guj8rat. stili you oome here with this Bill 
and a.q us to vote for you without the consensus;' with the 
interest of the Industry here and without knowing the 
effects of this AD. itself. See any IInancIaI newspaper 
today, and you will find that there are units after units for 
·saIe becauSe of the competI1Ion wllh the multinationals end 
you are now COI"IC8I'iled about It. You will go ahead. 11le 
multinationals wIU be benefItad and the ~ wi 
be beneited at the cost of the industries here. 

There are 10 many instances which are telling in 
themselves. A professor hom the Institute of Management 
who is aiding the codification of Incian Systems of 
MedicineS approaching the US Patent OffIce for patenting 
local medicines, Is a IIhame to this Govemment 1taeIf. He 
said in 10 many words that 'because of the corruption Is 
.your patenting office and your patenting machinery the way 
It is behaving', he had to opt for USA. This happened here 
and even then you say that 'we are going to protect our 
industry, our resean:h and our farmers'. At least, do not tel 
us that you are doing all these Ihings Irt the name of 
farmers or researchers. As II is, today only 15 per cent of 
the people are using medicines. You have declared 
. •. ( Interruptions.) 

SHRI RAM KAPSE : You have decided that the Year 
2000 wiI be the Year ; 'Health for ali'. 

SHRI SAlFl!DDIN CHOUDHURY (Kalwa) : It is Hell 
fof atU 

SHRf HANNAN MOU.AH (Uluberia): It Is DeaIh for ... 
StiAt A. CHARLES (Trivandruml : ThIs is only in West 

Bengal. 
I SHRI RAM KAPSE : They have declared 'Health for 
all'. I WIll go ahead. In a hurry Maharaahtra aov.nment 
whictf was the eong,._ qovemment then, d'ec;Iarad.!hat . 
1990 will be ih8 Year 'HeaItti tor ali'· and between 1990' ' 
.and. 1994 they saw to It· that hUndreds of Adivasis, the 
persons' belonging to Scheduled Tribes succumed to death 
in Amrawali District, in Thane District and in DhuIIa DIstric:l 
You were not ashamed of It And the people voted against 
you Ihinking !hat you are murderers and even now you are 
going ahead with this Bill and your offIcera, your SecrataIy 
has assured the Medical Industry, the Pharmaceutical 
Industry that more reaJiallc and flexible pric» control 
mechanism to Clove; the rising ClOSt of merUacturing 
ensuring conforlable retoolS of their Investments would be 
taken into c:onstderalIon In the new DNg Policy. You Intend 
to do this. But with the new Act, with the new 8m8ndment 
what wiU be the position? In the USA the position II like 
this thai brand name drugs ClOSt 250 times more lOOn their 
generic oouaIns and with this Increase In the dnIil pri,;ss, 
our drug prices will be at Ieut 900 per cent more and even 
in 80me CII88S it wi btl 30QIl per cant mcwe., 

• ' •• ' •• 0 
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So, vtewed In the context of today's prices, the 
Government's Drug Policy, the prIcies of branded material 
In USA. the pricea which are likely to 1» quoted after the 
entry of Itl8 multiMtIonaIs, the DecIaratlon 'Health for All' 
will' uItImaIeIy lead to, .. an hon. Member said, 'death for 
all', But the people will see to It that the designs and the 
wishes of the Government are not fulfilled. As far as GATT 
Is concerned, they acted '" a .... rry. There was no national 

• OOI'IIenaut on the matter. Our opposition to It was not 
taken Into aocount Initially· the Govemtnent was thinking of 
haling patents as far as the processing was concerned, 
but all other countries opposed it. But in regards to 

_'pIOdUds' you accepted 1M other nation's insistence and 
signed the agreement. Ultimately, whether It Is process 01' 
prOduct patan\-you have agreed and acted under 
pressure from the countries of the world. But the 
Opposition will oppose it, your own Members will oppose it 
and there are people at large who will oppose It and see to 
It that your purpose is defeated. In a way you are a 
caretaker Government after losing the mandate. So, I 
sincerely suggest you not to be in a hurry; and pass such 
a Bill which will affected the interest of the whole country 
for years to come. So, I again request you to withdraw the 
Bill. 

SHRI PAITHVIRAJ D. CHAVAN (Karad): Mr. 
Chairman, I stand to support the Patents (Amendment) Bill, 
1995. 

SHRI RAM KAPSE: You come to Maharashtra and 
say this. 

SHAI PAITHVIAAJ D. CHAVAN: I have been saying 
that in Maharashtra and I will say it here. . 

SHRI RAM KAPSE: So you have suffered! 

Executive there was a detailed ecrutlny of what the 
agreement entails us to do 01' what more the obIlgatJona 
under the GATT or WTO Treaty and Its various sub-parta 
Hke TRIPS agreement, etc. The Goyernment did not ratify 
the treaty tin the very last moment. The Cabinet ratified 

• GATT Agreement only on 30th OeGember, 1994. A8 you 
know, the GATT Accotd or the new WTO Agreement had 
to come- Into being from 1st January, 1995. The 
Government waited till the last minute and on the 30th 
December, the GATT Accord w .. ratified by the CabInet. 
What did the GATT Accord oblige us to do? 

The TRIPS Agreement imp0s8s certain conditions en 
ail the contracting parties of the GATT -or the Member 
countries of the WTO Agreement On the area of 
Intellectual propfllty Tights, there was certain things 
expected of all the Members of WTO. The Member 
countries were expected tQ do certain things and some of 
those things were to become effective on the day the 
GATT ended and WTO came into being, thai is on the 1 st 
January, 1995. Therefore, it was obligatory on the part of 
India, .. one of the signatories to the WTO Accord, to 
make certain changes in-the Patents Act of 1970 because 
those provisions had to come into being from the 1 st 
January, 1995. Therefore, Sir, on 31st Deceinber an 
Ordinance was promulgated. There was nothing secretive 
01' nothing done behind the b.1ck of anybody. It was very 
clear the day we signed the GATT Accord at Marrakash 
that we are going to do these very thi!1QS on the 1 at 
January, 1995. So, we did it on 31st December. Parliament 
was then not in Session. An Ordinance was promulgated 
and now we have corne to the House to pass the Bill. 

The WTO and the TRIPS part of it has got three 
Important deadlines. The first deadline, as I said, 18 the 1st 

SHRI PRITHVIAAJ D. CHAVAN: Sir, the Bill is a very January, 1995, that is the day when WTO came Into 
straightforward one. It has two aspects. First is the political ex;stence: The second major deadline will be five years 
aspect which has been highlighted by my colleagues who hence, that if the 1 st January, 2000 and cedain things will 
spoke earlier: my friend whq has moved the· ~esolution have to be' done by that· time as we are committed to do 
OppoS!ng the BiU and Shri Ram Kapse. . them. The thrid deadline, is a spacial case for.~· 

Sir, the political a~ments. for and agains.t the. entire developing. countries .. which ·do noi have produ(:t patent·for 
Uruguay. Round ot GAIT has been golng.on in the, country • ~ ptoducj categories. Thus we will have to d;, certain 
for' the last three years, bolh w1thin !be Parliament and. more things by the 1st January, 2004. These are the three 
outsige. The GATI accord was discussed tbreadbar.e 011 a main ~adlines which ,are C(1early sptJlt OIIt In the 'b\l1'ltl.tM 
"timber ot occasion,. in this Hoyse.· A Parltamentaey . OraD 01'. t,.. final Act or· the WT9 AQr8f!r:Jlenr • 

. . Sja.n9~. CotntniU~ went into .th ... ~~ta!'s: br)~,. faOi;. "~' ,.' ::Tb,.:'.flist : ~ .:ila~: .. ·~ .~: .. We~ h.Ve:: .. 
. ·.eril(ieooe . ~ :. ~mih8.nt : sCtiolar&:" .8XptlriS; ·;"'r~d8. -:. ~~ 'the' .PRl~. 'WI;idL 'js".AQW: ~0nI ,!he.' . 

. "'Qr~r\lUti9f1S, retired·bl¥ealr.lcr,ats 'nd ~~r' conSidilriog an Ho!;aae. 'NtIat dOeJ. it do? 'I\.~. two ~ 1t!IngJ, It alloWS· .' 
, ,~' opiriiOns, subtnilted'a r8l)Ol'l w~ich essentially said that anyone to tile an application 101'. a Product patent in'!ndta 

'the c:cxmtry had.to remain within the GATT ·tramework or beginniOg 1st January. 1995 fOl' cedain categoriee which 
, Its Successor organisation-the World .Jrade Organisation. were earlier prohibited fOl' product patent category. The 

... The poIltieo-economic·situation'ln.the WOrld today makes it second thing that it does is, it allows exclusive marketing 
very dear that this country cannot remain an isolated rights fOl' those drugs lor which product patents have now 
economic island. The country of India's size, a continental bean applied tor. These are the only two things which are 
economy, has to joiil the world mainstream. II has to required to be done under the WTO Accord on 1st 
globalise Its economy. After careful consideration and January, 1995 and which were done. There is nothing 
haYing di6cus$ed the issue in the Parliament, the further. Certain other steps will be required to be takan 
Government decided to acceplthe Uruguay round of GATT ilfter five years. For example, extending the term fA pal8nt 

. taIIca. from the present seven or fOUI1Mn Y'" to twenty yaII 
At ·MarrIKesh we signed the agreement on 15th April, so that there is a uniform term of patent We wilt nave to 

1184. But after that within the Govemment. within the take a decision on mictoorganism patenting. We wiI have 
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to take • decision about the working- of • patent; whether 
Importation constiIuaaI working of patent « not. AI Ihis II 
required to be done in the next five years. 

Now, we .. required to do two main Ihing, that II 
extending the product ~ in oer1aIn ,categorIM 
which .... ..... ~ Md giving ucIuIMt 
marketing right for • period 'of five years. What do ... 
two things really Imply and what do twy really mean for 
the pharmac8uIIcaI Industry, agriculture, cha'nicaI incUIIy 
« for the health cant? We will have to come to ... 
aspects. 

Sir, let us fInII consider the fact that before the 
Ordinaftc:e we had the Patents /VI. of 1970 which haa 
been praIeed by eY8fYOM as one of the moat 
revoIuUonary pieces of legislation in the third WOfId. It 
definitely afrorded a protection to a developing country like 
IncIa which did not have a very weII-estabIIshe system of 
scientIIic laboratories and network of scienIIsts. It allowed 
us not to re-Invent the wheel and at times copy certain 
patented mecIc:Ines and offer them at • very low cost in 
1ncIa. That was good for a developing country like India. 
But, this is specifically what the western wortd has 
objected to. They tennec:l it as theft of intellectual 

I property. This II what the TRIPS agreement was all 
about. The technoi0gicaliy advanced developing countries 
like Incia .... said to be stealing, robbing the West of 
their intellectual property. Scientists in india did not really 
object in totality to the product patenting « moving 0Y8f' 
to a product patenting system, as has been alleged by 
80IIIe friends that the entire scientific community II 
against It. AI that Sc:ientlsts wanted was a certain time 
period, • certain transition period so that the scientific 
convnunity in India wortdng in the area of phannaceutIcaIs 
and drugs got enough time to set up in-house R&D 
faciIiIiea. This is aR they aakec:I. After long and protracted 
negotiations In Geneva, at Marrakech and elsewhere, a 
transition period of five years was given. Though we 
wanted 15 years, a five year period was agreed. A ten 
yew period was allowed for moving rN8I to the system of 
product patenting. 

Sir, If you look at the entire industrial production of 
the country, take aircraft Industry, take automobile 
industry, take machine tools industry, take eIectronlcs, 
take information technology, take software, the entire 
industrial sector in the country is covered both by product 
patent and proc:au paIenL The 1970 Ad allows us 10 
take ptoduct patent « procesa patent for almoat the entire 
industrial production in the country but for certain 
excepIions which .... Introduced in the Ad. TheM .... 
chemical subatances, bid producI8 and agricuItwaI 
chemicals. If you take the total IndustriaJ output, the 
output which II restricted out of the scope of product 
patent was only the drugs, pharmaceuticals and 
agric:ultlnl chemicals. Now, IhIa /VI. II trying to bring 
... substances which .... eartier excluded from the 
product palM regime into the fold of product patent and 
80IIIe lime has been provided for It. It II not as If the 
whole WOI1d II falling apart. W. have accepted the entire 
_~ ... ~ rights system. SIr, if you too6t at the 
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total gamut of the IrUIIecIuaI property rights, It COI'IIi8II of 
copy rights, It COI'IIi8II of trade marks, It COI1IiMI of 
peoprIet.y IndustriII Infonndon, It COI'IIiaII of IndueIriII 
deIIgns, It consIata of~1ic IntegraWd cInIuIta. It aIao 
~ of ~ indIcalIonI Md It CIOnIIIII of 
patenta. Thaq ... Ievert dIIJeNnt c.aegortee which 
cOnatituIe the .... of 1rUIIecb... peoperty IIghta. In 
weryIhIng excepting pata1Ia, India II at par with the 
WOfId. W. ... membefa of the WlPO, the World 
Intellecb 181 Property OrganIsatIon. in fNfIIfY tingle aspect, 
be It copy righta or trade marks, we aN at par with .,. 
world. Thaq II no argument ibout It. Only in the case of 
patents for certain chemIcaIa. .-.nc. like 
phannaceutIcaIs, drugs and agrIaAnI chemIcai8 india 
diff .... from 80IIIe of the western countrIaL That II what 
we are trying to do now. We .... accepting ... IhInga 
now. There II time for it. ·So, What wII really happenr 
Sir, we are not saying that we will grant product patents 
for chemicals today. We have said that we wIN accept 
product patent applications from 1.1.95 for certain 
categories or chemicals, pharmaceuticals and agricuIt&nI 
chemicals. We do not have to grant a patent. W. only 
have to accept applications. This is being done because 
in case we allow product patents in Mure, which we are 
Qoing to allow after eome time, the priority or the date of 
filling a patent, which Is very crucial, is given to the 
person who files the patent first. That is what II being 
done. 

The second II, U you know, patents afford certain 
rights to a patentee. These are exclusive rights of using, 
making, selling or distributing a product or a substance. 
What is being sought to be done now is that we .... 
distinguishing between making and using versua selling 
and distribution. We will bifurcate the rights. We .... giving 
seiling and distributing rights. We are not talking about 
using or making, because that would be like granting the 
patent itself. We .... distinguishing between manufaduring 
Md rnaklng of • new Item as againat selling and 
cIstributlng of a new Item. ThIs particular Bill gives 
exclusive right of marketing, selling and distributing of a 
product whiCh is under patent. This is what is being done. 
Now, what will happen? The friend who moved the 
Resolution to oppose the BiD had sought to give some 
figures that certain chemicals will become more 
8xpensive. Prof. Kapse has said that certain chemicals 
will bec:9me nlne-limes more expensive and certain drugs 
wIU become thirty ·tlmes more expensive. It II not like thai 
at all. They have not understood the provisions of this BiN 
at all. Sir, whatever is going on today in the country, 
whether we are copying or stealing « pirating, whether 
we aN seiling the products cheap because It is an 
inteIIecIuaI theft, whatever may be the term, nothing is 
going to change at all. No price of • drug need to be 
c:hangec:I by 8WIft • paisa because of this 811. When this 
811 becomes.an /VI., It wiU only be applicable to products 
« substances which are IIIec:I for the patent after 1.1.95. 
What was covered by patents eaJ1ier in other countrieI II 
not aIfeded by this BID at all. So, what does that mean? 
When a new chenIicaI molecule ia discov.red and an 
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inventor goes to our Patent Office 10 file a product patent 
his application will be accepted. But what Is the process of 
discovering a drug? When you file tor a new molecule to 
be used as a drug. it takes a vety long time for it to 
become a product, before it Is sold In the malttet and profit 
is earned. 

Agures have been quoted that in the United States, 
that It takes something like Rs. 200 crCJl'e to Rs. 300 emre 
worth of research and cllnincaJ trials, both animal and 
human, before a drug can be approved for marketing. Sir, 
the concept of marketing approval is very important in case 
of drugs ~nd pharmaceuticals. Filing a patent does not give 
you any right at all. Altng a patent only gives a priority date 
that in case a patent Is granted, it will be treated 
retrospectively from that date. But, you, still have to prove 
to the .FDA, the drug controlling authorities of each country, 
that this drug is safe; that it indeed does what it says it will 
do; that it will cure this disease with the particular dose and 
so on. This process takes anything from 7 to 15 years. 
Unless this whole process is gone through, not a single 
rupee profit can be eamed, not a single rupee worth of 
drug can be sold in the ma~et. So, what we are saying is 
that if you apply for a patent today, that product will not 
come into the market lor the next live to ten years. There 
is no question of any MNC trying to dump anything here 
because whatever was heppening before, will continue to 
happen. There will be no change at all in pricing. What we 
are trying to do is that we are trying to come to the level at 
International Intellectual Property Protection System an<j in 
future, say, within a period 01 ten years-as is agreed by 
the scientific community-if some time is given they will 
compete with the world. Our scientists are no less than 
anybody else, only that we are not investing in R&D. 
Because it is so easy to copy the drugs which are invented 
abroad and make huge profits here, our pharmaceutical 
industries did not invest in R&D. Now, this new 
amendment will force our Indian pharmaceutical industrial 
to invest in R&D in limes to come. As the R&D cost is very 
low in India, we will be able to compete with the world . We 
can be the Leaders in this technology. We will not ¥ ~ a 
copier or a thief of a technology but we will be the provider 
of technology. This will give indigenous industries the 
strength to move ahead because the owners the 
businessmen and the entrepreneurs who up till now' were 
not interested in R&D, who were not investing any money 
in Research and Development, will have to start investing. 
Because, they will nol have access 10 free technology from 
outside which was earlier copied and sold al a huge profit. 
Now, they will have to pay the royalty on the intellectual 
property which is either designed by Indian laboratories, 
viz., the CSIR system or the private laboratories in India or 
they are free to buy the technology from abroad. 

But they have to pay for it. Once they know the value 
of technology they will invest in India because it will be far 
~aper to do research and development here in India. A 
lot has been said about this Bill. This is a fairly innocuous 
Bill. The issues have been debated for the last three years. 
We know what was going to be done. There is nothing 
secret about it. There is nothing surprising in it. Nothing 
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has been done at the last minute. On the oIher hand, the 
Government of india has tried to protect the Intere8ts of the 
country to the maximum extent possible. For getting the 
exctusive marketing rights, one has to file an application In 
India which will be accepted after this amendment; one hat 
also got to file an application abroad. That eppIIcatIon has 
to be converled Into a patent. That means one has to get 
the product patent In any one of the convention counttiea. 
Convention countries are thoae which have raIified the 
WTO accord. There are 78 convention countries today as 
notified under the Patent Act. In one of these countries one 
has to apply tor the patent and get the patent. That itself 
takes about eighteen to twenty four monthe. If one gets the 
patent, then he will be considered for excul8ive· marketing 
rights here. The third condition Is that he has to get 
marXeting approval tor the drug or for that pharmaceuIicaI 
product in that convention country. The first thing is filing 
an application; the second thing is to get the patent and 
the third thing is to get marketing approval from the 
controlling authority which controls the heaJth care system 
in that particular country. They have to approve the product 
as being safe and of stated thereapeutic value and that no 
Ialsa claim was being made. That is a very very lenthy 
process. It takes ten to twelve years. In this country also 
one has to seek marketing approvals from our health 
authorities in India. It is a very long process. It will not 
happen tomorrow; it will not happen next year; It will not 
happen lor another ten years. There are enough 
safeguards. Within that time it is expected that we will start 
filing patent applications in tndia for drugs and 
pharmaceuticals in a large number. We will start competing 
globally. 

Sir, fear genuine. fears are expressed that when this 
system comes into being after ten or twelve years, 
somebody will exploit this situation of exctusive marketing 
nights and charge exorbitant prices for drugs which are 
life-saving. can thai happen; That cannot happen because 
there ~ provisions in our Act as it is being enacted today 
which enables the Government of India to Intervene if 
somebody tries to take undue advanta~ of this protection 
given to ~. The Government of India by means of Drug 
Price Control Order or similar such rules can enforce that 
certain drugs should be sold at particular price and no 
exorbitant price should be charged. There is also a 
prOvision of compulsory licensing. If somebody does not 
sell a product in enough quantity after ~tting the exclusive 
marketing rights, the Government of India can intervene 
and grant a compulsory licence. There are enough 
safeguards. 

So, my humble plea to this House would be that let us 
not oppose this Bill on some politically pre-conceived 
SIOtions for getting some votes outside. Sir, the country has 
endo~ the new economic policy. We are going to 
globalise, we are going to empower our engineerr, our 
scientists, our agriculturiSts, our workers to join the world 
economy because they are second to none. We have to 
give ~ the enabling Infrastructure. We have to force the 
industrialist, the businessmen, who uptill now made huge 



pI-ofti$ by copying technology, by stealing technology from 
~, 10 make proper investment 10 that ow scientiaIa, 
"'" reeearch laboratories can produce resuIIa bett ... than . IN rest of the world. I think through this Bill, the barrienI 
to the international trade, 80 international technology will 
iii eliminated gradually and there will be adequate and 
.effaCtIYe protec:tlon for Intellectual Property Rights in India. 

And when thete will be an adequate and effective 
protection for Inlellectual Property Rights in India there will 
be substantial investment in research and development 
nows into India not only from within India but also from 
foreign countries, and our scientists and engineera win get 
the infrastructure to compele in the world. It would be 
clear that there are no immediate effects or ill-effects of 
this amendment; only the fact thai Indian companies and 
foreign companies, who are based in India, win now be 

. allowed 10 apply for product patents. And this will 
ultimately lead 10 • very healthy and vibrant R&D effort in 
the area of pharmaceutic:aJs and drugs in India. 

Section 5 of the Bill does an important thing that it 
',.. SectIon 39 of the Indian Patent Act of 1970. This 
. ~ earlier had actually pul 8 certain reslriclions on 
Ihdfan c1tizens when they applied for 8. patent in foreign 
COiIntriei. What was that restriction? The restriction was "*'- you could not apply for palent abroad-an Indian 
'~, an Indian corporation or an Indian R&D institution 

could not apply for a patent outside without seeking the 
permission of the Controller of Patents in India. W. had 
to first apply for permission. If the pennission was not 
given within a period of six weeks, then you could not 
apply; that meant, there is a delay of six weeks. 

Now in patenting, every hour counts, every day 
counts Here was a major hindrance, a major impediment 
for the Indian citizens and Indian corporate bodies when 
they wenl abroad to apply for palents. Now the entire 
Section 39 has been deleted 80 lhal now the Indian 
cilizeps, the Indian corporate bodies can go and apply for 
patents interanationally withoul coming 10 lhe Government 
of india. This provision helps the Indian industry 10 
compete globally. But I have one reservation. I request 
the Gov8l'Ml8l11 to study it carfully. Today, if th ... e is an 
Innovation, nol in the area of drugs and pharmaceuticals 
about which this Bills is concerend, but say in the 
defence, about space, about nuclear energy. As per the 
provision before the Ordinance, a citizen of India had to 
come to the Controller of Palents and tell him that he 
wants to file an application abroad. The Government 
could say "No.· We knew that this particular palent was 

be applied abroad and the Controller of the Patents 
the option of applying a seaecy clause and t.1I the 

that he cannot disclose it because patenting 
the infromation public. disclosing the 

we have no such protection. A person 
'LalXlI'lllorv. in th6 privale Or public laboratory 

Ii"·!~tahtwav go and apply for a palenl In London or 
York. The Govenrmenl or India would not know S· . it. We have to seriously consider the implications of 

, ',"deletIOn. The 'Industry Ministry has done it Wi.lh .. an 
. . ention to help us to compete globally. But there ere 

PIIIflnIa (Am8ndm8nt) 8iI 418 

oertain slde-effecta which need to be studied very 
carefully. 

Chapt... 4(a) deals with exclusive marketing r!ghta. 
Sction 24(b) of the new chapter ret ... to convention 
countries. Convention countries are thou oountrieI which 
have raIlfied the WTO Accord, those who have signed the 
Marakesh Agreemenl but have also ratified that Accord. 

Now the ratification of an accord and amending the 
palent laws are two differenl things. You could sign an 
agreement to accepl the WTO, but you still may take time 
10 amend the Patent Law as we did on the 31st 
December. Bul some countries could take more time. 
There is a category of countries which have ratified the 
WTO Accord but have not changed the Patent Law. 
Ther. may be a few countries. I request the Minister and 
the Government 10 see if there is a distinction. It is an 
important distinction wh.ther an Indian Inventor who wiI 
apply for hie palent could be hurt by this provision. 

ThIs BiH has been controversial because the whole 
Urguay-Round-of GATT Accord has been very 
controversial. The Dunkel Draft was controversial. But you 
cannot accuse the Govenment that the Govenvnent did 
not discuss il; it was discussed threadbare in the House; 
on three-four occasions, it was discussed in the StandIng 
Commlmee; it was discussed outsld.; there were public 
meetings both for and against the Bill. But much criIIcism 
was unfounded because the whole thing was very 
complex. Let us not undermine Its complexity. The 
criticism was . misdirected, but when the people w .... 
informed about the correct position, by and Iarg., appeal 
supported the GATT accord and India's decision to join 
the World Trade Organisation. 

This particular Bill comes out of that. This had to be 
done by 1 st January 1995. W. have done it. There Is 
nothing seaet and nothing hidden. 

My hope is that this BiU and the Bills which will follow 
in the next five years to change the Indian Patent Act will 
empower the scientifIC convnunily 10 really compete 
globally on equal footing and equal level. Therefor., I 
request the Mov.r of the Resolution to withdraw the 
Resolution and urge the House to support this Bill 
wholeheartedly. 

MR. CHAIRMAN: I think, this morning when Mr. 
Speaker was in the Chair, we agreed thaI only one 
Member from each party win speak because these 
ordinances win have Ie be passed. ThIs Bill has to be 
passed in this House and' sent to the other House 
... (Interruptions) 

MR. CHAIRMAN: He took the sense of the 
Hoyse ... (lnterruptions) 

SHRI GUMAN MAL lODHA: There was' no 
agreement. 
(Translation] 

DR. LAXMINARAYAN PANDEYA: Sir, this suggestion 
was made from the Chair and we agreed to it but it'ls not 
80 thaI we will do that oniy .... (lnterruptions) It will be 
belter if it could be done . 
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{English] 

MR. CHAIRMAN: You see, we have less time, 
DR. ASIM BALA (Nabadwip): You should give more 

lime to this Bill, Sir, (Interruptions) 
{Translation] 

DR, LAXMINARAYAN PANDEYA: We are taking a 
very little time, 

SHRI GUMAN MAL LODHA: Hon. Mr. Chairman, Sir, 
just now while supporting this Bill. A member of Parliament 
from Maharashtra has told that main Global trade treaties 
or other international agreements which finalised recently, 
which are known as GATT and Dunkel proposals in India 
and have got unanimous support throughout the country. I 
would like to say that people of Maharashtra have rejected 
it. Elections were held in Maharashtra recently and 
Congress W8' badly defeated in those elections which 
reveals that It '1greement was rejected in Maharashtra, 
Gujarat, Karnataka and Andhra Pradesh. I am surprised to 
know that even then hen. Member says that public has 
supported it. 
[Eng/ish] 

People's mandate is against it. 
[Trans/ation] 

I was of the opinion that atleast Finance Minister 
would accept the people's mandate against GATT, Dunkel 
proposals and other international agreements on trade 
which has been revealed in defeat of Congress in these 
four states. But it is very sad that he outrighlly rejected it. 
He has brought the Bill for enacting law which is an insult 
to the injury done to the Indian trade and industry. 
[Eng/ish] 

It is an insult and injury to the Indian trade and 
industry. 
[Translation] 

I, therefore oppose it. 
Mr. chairman, Sir, it is very sad that just now it was 

being said that the medicines or agricultural products of 
our country will get the right of patents which was not there 
earlier. I would like to say that now we are bringing 
subordinate legislation. Legislation on international level 
through World Trade Organisation, Dunkel and GATT. Now 
we are enacting subordinace legislation. Our Finance 
Minister has totally surrendered to World Bank, Trade 
World organisation, Dunkel and GATT and now he is 
enacting subordinate and delegated legislation with their 
permission. We are going to lose our supremacy, existence 
and sovereignty 01 our Constitution and we have already 
murdered these values. Now we have no right to enact 
such legislation because it is our fait accompli that we 
have signed the agreement and by signing the agreement 
on World Trade Organisation we have killed our self· 
respect and dignity. Today we are helpless and this 
ordinance was brought because you already knew that the 
House will strongly oppose it. The whole country strongly 
opposes it and public has refused to accept it. Our farmers 
do not want patents for their produm because under this 
agreement farmer will not be able to sell the seed of rice 

pr~ by him with hard labour if some foreign company 
gets its patent. In this way our farmer will become 
dependent on foreign companies and the farmers will have 
to pay whatever they asked by the company to pay. I 
would like the Minister of Finance to read out the portion of 
World Trade Agreement which says that the farmers will 
not have to pay anything. The statement 01 objects clearly 
says it and there is no scope for any doubl:-
[Eng/ish] 

"One of the obligations, under the TRIPs Agreement, 
of the member countries is to provide, with effect from the 
first January, 1995, means for filling of applications for 
patents in the areas of pharmaceuticals and agricultural 
chemicals. " 
[Trans/ation] 

Thus it is a compulsion therefore it has been stated 
there:-
[Eng/ish] 

Thus it is a compulsion therefore it has DO"" .~::::..; 
there:-
[English] 

"India has signed the agreement for establishment of 
World Trade Organisation." 
[T rans/ation] 

So the legislation being enacted here is a subordinate 
Legislation. " is written there that:-
[Eng/ish] 
....... including the Agreement on Trade Related Aspects of 
Intellectual Property Rights (TRIPS)." 
[Translation] 

The Agreement writes about the Intellectual property 
Rights mentioned here thal:-
[English] 

"The W.T.O Agreement has come into force on first 
January 1995, with a view to meeting India's applications 
under TRIPs Agreement, it became necessary to amend 
the Patents Act, 1970." 
[T rans/ation J 

Sir, this legislation is not being enacted for the benefit 
of our farmer because if it had been the case then they 
could have enacted this legislation earlier as this 
Government has been in powers since several years 
barring only 2'h years. No body has stopped them to enact 
such a law to benefit farmers or introduce the Paltmts Act? 
Since it was suicidal and fatal that is why it had not been 
introduced earlier. Tnday we are forced to make this law 
that is why we are leading the public up the garden path. 
The Minsiter of Finance is talking about new economic 
policy, liberalisation, new financial policy and !he new 
economic philosphy but the people of our country rejected 
these things. The party has never seen such failure before 
that. Today 213 of Gujarat public have gone against you 
and in Maharashtra, the Chief Minister has been defeated 
badly in elections. It used to be said about him that nobody 
can defeat him by any means. 

Mr Chairman, Sir, the Incian public is being 
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supressed under this new economic policy. Our farmers, 
trade, industries, domestic industries, cottage industries are 
also being supressed, that is why the public of 
Maharashtra, which is also the birth place of Chhatrapalhi 
Shivaji, have given verdict that they would not let their 
Country's self-respect be sold out that is why they 
defeated Sharad Pawer and his people. Sir, the mandate is 
against them, that is why I would like 10 say that mandate 
should be respected. If they do not do so then what has 
recently happened in Bombay, Gandhi Nagar, Karnataka, 
the Prime Minister's Constituency, Andhra Pradesh, would 
be repeated at other places also. The public of the 
constituency of the Prime Minister voted against him and 
shown him whether they are in favour or against these 
policies. That is why I would like to submit that mandate 
should be respected and the 'Substitute Legislation' should 
not be introduced. We should see to it that we do not 
become bonded labour, We are not enslaved, and Lord 
Clive is not given a new life and do not repeat the history 
of East India Company Clive is dead but Dunkel has taken 
his place in India. This is the mandate of the people of 
India given on the economic policy. Therefore, it should be 
rejected. it is not so clear and simple as it appears to be. 

[E'lgllsh} 
MR. CHAIRMAN: Please conclude. It is Bill. Please 

conclude because we have your fflends also to speak. 

[Translation] 

SHRI GUMAN MAL LODHA: My submission is that the 
prices of drug will increase three or four hundred fold. It is 
not only my opinion. If allowed, I am ready to read it out to 
all hon. Members. I have an article. certain dates prepared 
by scientists which I want to read out to you all. They 
themselves tell that it Will lead to competition but what kind 
of the competitiveness there will be? Since a company at 
Newyork will have patents of neem, seeds it will charge 
arbitrary amount from our traders and the latter would have 
to pay it quite politely. It would be a gross injustice against 
our farmers. It is thus our sUicidal law. It is a plot to 
endanger our freedom. The arrow shot by Shri Manmohan 
Singh is not an ordinary one. I, therefor, have termed it -

"Satsaiyya Ke Dohre Jyon Navik Ke Teer. 
Dekhan Main Seedhe Lage. Ghao Kare Gambhlr" 

Therefore, Shri Manmohan SinghJi, be careful, you should 
learn a lesson from the outcome of Assembly elections in 
lour States. Otherwise, the spell of the charm of the 
economic reform will vanish soon. This action will not allOW' 
to put its self-respect at Stake. This nation of Bhaga! 
Singh, Rajguru and Sukhdeo will not allow it. Your party 
has been voted out by the people in elections. Therefore, 
you should take a cue from it and reject it. 

[English] 
SHRI RUPCHAND PAL (Hooghly): Mr. Chairman, it 

was on a August midnight in 1947 that this nation had won 
its independence lrom foreign domination. And it was again 
on another December midnight that our independece was 
havily compromised. 

MR. CHAIRMAN: Please come to the subject of the 
Bill. 

SHRI RUPCHAND PAL: Our independence was 
compromised ironically by the same party whose leader at 
that time had spoken about the nation's tryst with destiny. 

Dark deeds are better done in the dark and it was a 
dark deed that was committed by this Government which 
has already lost the mandate of the people An ordinance 
was promulgated by the President. It was a new Years gift! 

In this Parliament we had made a demand that this 
Parliament should have the right to discuss the GATT 
Treaty. In other countries the Parliaments are discussing; 
and we who describe ourselves as the largest democracy, 
do not have any right to discuss the implications of the 
GATT Treaty. But important change is being brought about 
by this Government. It would have serious consequences 
on the lives 01 the people. Particulary the poorer sections 
of the people will be very severely affected. 

A large number 01 Member of Parliament from both 
the Houses had made a representation to the hon. 
President, that he should not Sign any .such ordiance. 
which -- they were afraid -- was coming. Eminent 
scientists, economists, statesmen and political parties had 
made similar representations to the hon. President not to 
promulgate any such ordinance because it erodes the 
authority of this Parliament. In other countries the 
parliaments had given their veto. The other day we had 
seen that on a particular aspect regarding TRIPS the 
European Parliament has vetoed the issue on life form. 
Then again, the American Senate continued to have their 
own pernicIous laws like the Special 301 and the Super 
301. They had not brought about an)' changes. Many 
others are yet to take any measures to conform to the 
demands of the WTO which they have by this time lomed. 

What was the reason for SUCh haste? Passing of 
ordinances as such has been severely criticised by so 
many presiding officers since the days of the Great 
Mavaiankar. It !s a denial of the fights of Parliament. But 
today we see that it has become an Ordinance-Raj. 
Between two sessions of parliament Ordinances are 
coming which effect radical changes, which affect even the 
basic tenets of our Constitution, the basic goals of the 
nation. 

17,00 hrs, 
Here is one such piece, MajOr change IS being brought 

about in our Ind.an Patents Act, was thiS Act a sudden 
discovery by the nation? 'No'. It was the offshoot of our 
goal of self-reliance. In 1948, the Tek Chand Committee 
was constituted and subsequently in conformity with our 
Industnal Policy Resolution of 1948 ... 

SHRI DILEEP BHAI SANGHANI (Amreh): Sir, I am on 
a point of order. There is no quorum in the House. 

MR. CHAIRMAN: The bell is being rung. 
Now there is quorum. The hon. Member, Shri 

Rupchand Pal may continue. 
SHRI RUPCHAND PAL: It was In conformity with our 

Industrial Policy Resolution of 1948 and also subsequently 
in 1956-57, another Committee was set up and that 
Committee strongly recommended in favour of a ne"" 
policy formulation and the result was this Indian Patent! 
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. Act, 1970. It was very much in conformity with our goal 
of self-reliance, II had been aptly praised by so many 
countries of the world as' a model for developing 
countries and today we want to, bring about such 
changes in the Act which will virtually be a barrier to 
our self-reliance in re')pect of research and 
development, in respect of our pharmaceutical industries, 
its potential for growth and also the access for the 
people of this country to the essential medicine which 
they need. Even today only 15 per cent or even less 
than that of Indian population have an access to the life 
saving drugs which they need and the situation will be 
worsened further as a result of the changes being 
brought about. 

What was the hurry behind it? As I have stated, 
the Government of India could have waited, But we 
have been noticing that when this Government has 
been asked to kneel down, they have been stretching 
themselves at the feet of those who put pressures. 

• The pressures are coming partil,;ularly from countries 
like U.S.A. and some of their cohorts who want to 
dominate this world after the changes that have taken 
place the world over. 

Now, what is there in the Bill? It is being said that 
it is the first phase of the changes and that they are 
not considering certain other changes that they are 
required to Incorporate to conform to the needs of our 
joining WTO and that again we shall get another five 
years to bring about certain other changes. It is being 
made out as if it is to protect the Indian interests that 
such changes have been brought about. No. What is 
being done had started long back. At the Initial stage or 
the Uruguay Round, India had taken a positive stand 
not to allow these to be incorporated. But atter the 
changes that have taken place in some other countries, 
particularly the debacle - although a temporary set 
back - in the SOCialist word, the Government has 
taken a 'U' turn. They started, even before being 
asked, conforming to certain changes which affect our 
self-reliance in a big way. 

I am now coming to the changes being proposed. 
One is about the exclusive marketing rights. Is it any 
different from the monopoly rights? There are so many 
grey areas in the Agreement. It may be because of the 
translation or it may be as a result of the need te bring 
about a compromise. Different interpretations are being 
made by different countries of the "grey areas" I shall 
give you two or three examples, One is the stand taken 
by some countries - I am not going into the details 
about that - about this exclusive right. For how many 
days will it be there? Will it be limited to five years 
only or will it go beyond that, or will it be that with a 
second patent demand, it will roll over? It is being said 
that it will not take place at all. It is being said that 
they have just made the provision that the party 
seeking patent will have to make the application in 
some Convention country. Earlier, there was a feeli[lg 
that only major countries like the U,K. were the 
Convention countries but here I find that immediately 
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after this 31st December Ordinance, on 3rd of January, 
in a Government notification, the Convention countries 
included almost all the major countries like U.S.A., U.K. 
and Sweden. Today, U.S.A. is the major manufacturer 
or producer. In respect of research also they are quite 
ahead of many other. In our country, more than seventy 
per cent of the medicines that are being marketed 
under one brand or the other, are from U.S. 
multinational companies. It has been said in the Bill: 

"where an invention has been manufactured, 
whether in India or in a country other than 
India, and before filing such a claim, filed an 
application for the same invention claiming 
identical article or substance in a Convention 
country". 

These are the Convention countries. As per the 
notification of 3rd January, I find that the total number 
is 72. It will be disastrous for us. 

Then there is the point about the concept of 
novelty. for an invention to be recognised. as an 
invention, it will first have to be novel. We have seen in 
so many cases where the American patent offices are 
making mala fide applications and mala fide moves. Is 
there any arrangement in our country to face the 
situation because in the world today the patent regime 
IS very very strong? They have the infrastructure, 
computerisation, information network etc. Where are we 
in comparison to that? I am telling that only in Germany 
there are' 2,000 patents examined. How many are 
examined in India? The number is only 37. What is the 
infrastructure today? We can go to our patent office in 
Deihl, which Is In Karol Bagh or nearby area, You do 
not find anything. There is no infrastructure at all. In 
other countries they are highly computerised and they 
are having information from their Missions making their 
claims. 

Then again, there is aspect of litigation that will 
come in. Have we that money? Who will provide the 
money? For years together different patent offices at 
different patent centres have been clashing as regards 
interpretation and as regards novelty. Have we provided 
any protection for that? Even in the case of 
pharmaceuticals, drugs, medicines etc. Which are in 
Public domains, in some developed countries, they will 
claim a patent here. How to just protect our interest in 
such a situation? 

This is about the infrastructure. I shall come to that 
later on. Firstly. let me speak about the provisions 
about compulsory licensing for non-commercial use in 
public interest. Has the Government of India any such 
money? What is the Budget being provided for non~ 
commercial use? Then, what about the private parties, 
who want patent in public interest or for that matter, 
who have been applying for a patent and thE' paten lee' 
is not allowing them to hav-e that right? In such a 
situation, we have a model here. We are being 
repeatedly told here by the Government that if China' 
l;an do it why cannot we in India do it. Why cannot we 
follow the example of China? What has China done? In 
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China. even before JOining the GATT - and now the 
WT.O. which they want to jOin and obstacles are being 
created in their joining W.T.O. In various ways - they had 
an excellent piece of model legislation to protect their own 
country as regards compulsory licensing. But we are not 
doing it here. We are keeping it open. We cannot protect 
our industry; we cannot protect our people. 

Then again. something IS being said abo ... t the 
inventions. In Chapter-II of the original Act. they have 
stated about the inventions in public domain and all these 
things. I shall read them out: I shal! come to that. 

MR. CHAIRMAN: Leave something for your fflends 
also. 

(Interruptions) 

SHRI RUPCHAND PAL Sir. it IS about inventions 
what are inventions and what are not inventions. We know 
about mala floe applications made by certain countries. 
particularly the US. and others. 
17.14 hrs. 

[SHRI TARt. S,NGfi 1(; the er:al r! 
This was found long back. 20 years ago In the mean 

time many changtls have taken place as regards 
technology. as regards formulations. as regards use and 
many other things. We have not amended it and now In 
the light of the changes that have taken place changes 
must be made in section (3) of the Indian Patents Act. 

In our own interest such modification of this section 
can be made. What is inventIon and wnat is not invention? 
Twenty years ago, the concept was different and now 
changes have taken place in such a bIg way that we need 
to overhaul thIS Section (3). The Government could have 
protected the natIon by only amending the rules, keeping it 
Intact without making &ny change in the Sections. But the 
GOl/ernment has not done it. We are opposed to thiS 
Government bringing out any change In our Patent Law. It 
IS being said: It IS fait aclolrpi; They are saying that they 
have already signed. But even those whn hal/e signed are 
not changing their laws They are taking their own 
Interpretation about the grey areas. 

Sir, we could have waited be[;a~se otller nations have 
not brought out any changes. 7hl5 Farliament should have 
been allowed to discuss these matters. It IS not that they 
could have acted only negatively. They could have made 
very valid contribution. What IS the Gov~~ment's 
predicament after Joining the WTO and other pillars of 
world domination? Is the Government so helpless') Can we 
not send signal to the outSIde world· This Parliament 
cannot be taken for granted. The Parliament will help the 
Government, it will strengthen the Government's hands. 
They are saying what can we do? It is a changed world 
and we cannot be Isolated. The Government is making 
such a plea that it is not pOSSIble to go In for bilateral 
negotiation and only multilateral negollations will help. 
There is no multilateralism in the world. Everybody is doing 
their own job through blocs even In the first phase, if you 
can send this signal to those who want to pressurize us 
that this Parliament cannot be taken for granted it will be 
better for us. This IS happening in many other countries. 

Even before joining it China had done it in an excellent 
way. I am reading two or three articles on how they had 
exploited the patent. It says: 

''Where a national emergency or any extra-ordinary 
state of affairs occurs or where the public interest so 
requires, the patent office may grant a compulsory 
licence to exploit the patent for invention or utility 
model. 
Where the invention or utility model was granted is 
technically more advanced than another invention or 
utility model for such a patent right has been granted 
earlier and the exploitation of the later invention or 
utility model depends on the exploitation of the 
earlier invention or utility model, the patent office 
may, upon the request of the later patentee, grant a 
compulsory licence to exploit the earlier invention or 
utility model." 

What are we demanding for our scientists and for our 
researchers? Then again. in the matter of disputes, article 
57 says: 

"The entity or individual that is granted a compulsory 
licence for exploitation shall pay to the patentee a 
reasonable exploitation fees. the amount of which 
shall be fixed by both parties in consultations. Where 
the parlles fail to reach an agreement. the patent 
office shall adjudicate," 

They are holding the rights. We are not holding them. 
It is in fact known that the Indian patents can have 
it-earlier there was a difficulty for haVing them. 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI P CHIDAMBARAM): All these 
provisions are there in our Law. 

SHRI RUPCHAND PAL : When you reply, you can 
convince us of that. 

SHRI P CHIDAMBARAM: Not in the Amending Bill 
but it is there in the parent Act. 

SHRI RUPCHAND PAL : The parent Act will be 
interpreted differently because of Section 3. As I have said, 
so many changes have taken place and our concept of 
novelty has changed. Sc. my suggestion had been-why 
not bring about the amendment in the rules only keeping it 
intact and wait and see what changes are being brought 
about by the other countries. so that we can have ample 
ways of manoeuvring to suit our own interests in a 
changed world set up? That is my point. 

Sir. I have some suggestions to make in this regard. 
Even in a bad situalion or worse situation, it is our duty as 
members of Parliament, as representatives of the people to 
protect the nation even while they are out to compromise. 
What is that. Sir? Our scientists. our private entrepreneurs 
and others should be given the necessary impetus and 
financial help to continue their research, particularly, in the 
second phase and third phase many dangerous things 
would be coming. It is about the patenting of the gene. 
Because, as you know, in our country some scientists have 
made a considerable progress in the matter of gene 
thereapy, whith regard to epilepsy and many such gene 
disorders and the experts have voiced their concern about 
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the gelle patenting. Indian scientists and others have been 
making demands against gene patenting. which will be the 
future medicine. What did the European patent office say? 
They say that DNA is not live and can be patented. What 
will happen? This has got three dangers inherent in it. One 
is that a country like ours will be deprived of a real 
medicine of the future. that is. gene therapy. The second is 
that it will be used. As you know, 5000 odd genetic orders 
and practices are being just set aside for gene theraphy. 
Gene is being mappec and this mapPing is called Human 
Genome Project. Here we find with the multinational 
companies in the developed countries, with the patent 
authority ..... (fnterruptions) will control the world. They will 
not only control the market, exploit the market but it also 
has got the inherent other dangers of manipulating human 
beings. We are opposed to patenting live forms That is 
very much thElre and European Parliament and others have 
done it and we are also doing. But this interpretation of the 
European Union Patent Office about DNA-will not the 
Parliament have the right to diSCUSS all such Important 
things? 

We have not orly been subjugated physically and 
economically, bu~ we are going to be subjugated mentally 
also. Such a far-reaching change is being brought about 
and it is being said that it is the first phase only. But even 
in the first phase the signal should go and the worid, the 
West, the imperialists and the cohorts, should know that 
the Indian Parliament cannot be taken for granted. We 
oppose it tooth and nail and the nation will continue its 
fight for its Independence and self-reliance. 

MR. CHAIRMAN: 
Shri Vasant Pawar 
Shri Sribaliav Panlgrahi 
Shnmati Malini Bhattacharya 
Shnmati Sumlira Mahalan 
Dr. Laxmlnarayan Pandaya 
All right, the M,nlstel may reply now. 

Not Present 
Not Present 
Not Present 
Not Present 
Not Present 

SHRI PRATAP SiNGH (Banka) Sir, nobody has 
spoken on behalf of my Party. Ana my name is also there 
in the list. 

MR. CHAIRMAN: Okay, Mr. Pratap Singh. 
SHRI PRA T AP SINGH Thank you. Mr. Chairman, Sir. 

I do not wish to take too much lime of the House. All the 
things have been very adequately presented by Shri 
Rupchand Pal, my esteemed colleague and expert on the 
subject; my colleague, Shri PrilhVlfaj D. Chavan, has 
pointed out the viewpoint of Congress on thiS particular 
subject. 

Of course, I rise to oppose any such Patents Bill which • 
is sought to be brought about. My basic objection is that 
this interferes with the sovereignty of our nation. We have 
been asked by the han. Finance Minister to find a 
consensus with regard to passing thiS Bill. It is quite funny 
to see how frequently they seek consensus from lime 10 
lime and how they went behind the back of Parliament to 
Uruguay and other places and have concluded matters 
without the say-so or the knowledge of Parliament. This , 

certainly is not in the highest traditions of Parliament 
democracy. How did you get the right to make these 
decisions while Parliament was still in existence? It could. 
easily be summoned and matters could have been 
discussed and put to the vote. It was not done. This is our 
first charge against the Government siUing on the Treasury 
Benches there. My colleague, Shri Chavan, suggested that 
there are various safeguards with regard to these patent 
laws. There is a big time gap with regard to an item which 
is patented and before it could come into commercial use; 
sometimes it is up to 15 years sometimes it is less, There 
is a process of approval within our country, but the final 
say-so and the okay is going to come from outside our 
borders. I would like to remind the Treasury Benches that 
in international dealings there are certain norms ot 
reciprocity which must be accepted at all times. If they are 
going to vet our patents there and then give us permission 
to bring it out commercially, are we going to be doing the 
same thing when they send their goods here? Shall we put 
them to similar test in our country? If you have done that, 
we would certainly have said th~t you have done 
something at least to safeguard our sovereignty. 

For this and for many other reasons, there is no need 
for me to say anything more. And the matter has been very 
well put by my colleague here and also by some of our 
colleagues from other parltes on this side. 

With these words, I would request the Government to 
think it over again and not to play with the sovereignty of 
this nalion. Be very careful about it. Recently, you have 
paid the pnce for dabbling in such affairs and very soon 
when the forthcoming Lok Sabha elections are going to 
show up, you will find a worse situation confronting you. 

With these words I conclude. 

SHRI VIJOY KUMAR YADAV (Nalanda): Mr. 
Chalrnan, Sir, on behalf of my party I oppose this Bill. A 
lot has been discussed here. But It is distressing that the 
Government of India has reached an agreement with 
foreign countnes and it is ready to accept all the 
obligations mentioned In the agreement. But the 
Government IS least concerned about the obligalions 
enshnned in the constitution. It did not bother to take 
Parliament into confidence before taking such a major 
step. That IS why such an important issue is raised through 
an Ordinance and helplessness is shown in Parliament and 
then its passage is solicited here. That is why we all 
OpPOSition leaders oppose :he manner of introducing Bills. 

There IS an idiom that at the advent of any adversary 
first a man loses his wits. It is happening with the 
Congress Government itself now. This is why that the 
Government IS taking steps after steps which are anti 
people, against the expectations and aspiration of people. 
But the Government is under the impression that it will 
benefit the country. 

The same was the case with the Soviet Union. When 
Mikhail Gorbachev presented the outline of reforms there, 
the leaders of the ruling Communist party of the country 
welcomed il in general. They continued their support liII the 
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Soviet Union was disintegrated completely. All the 
members of the ruling party are supporting the present 
Government in the country. Even if some of them have any 
note of dissent in their mind. they cannot oppose it out of 
fear of breach of discipline. 

The proposed amendment in the Patent it is likely to 
have very adverse affects. This amendment will cause the 
indigenous drug Industries or agriculture industries to for-
sake the line of self-reliance and entrust these two 
Industries to foreign hands. The manner the foreigners are 
being given rights, all the developed countries, especially 
the multinational companies, America and all those 
countries above members of the World Bank will create 
problems for us. We remember it that with the introduction 
of the Patent Act in 1970 the drugs for the diseases like 
TB had gone beyond the access of common people. That 
time one capsule of the drug was purchased for Rs. 150 or 
200, But when this industry was set up through Patent Act 
in our country the price of this drug was reduced to 
Rs. 1,25, Today it is discussed that the prices will be 
increased 100 times, or 1000 times. Our hon. Ministers 
and Congress Members say that they will excercise their 
control over them. This is not possible at all. The progress 
of our country and the life of our people depend on these 
two national industries. If we hand them over to foreigners, 
India wil; suffer a great loss. The prices of drugs are the 
lowest in our country as compared to those prevalent in 
any other part of the world. Only ten or fifteen per cent 
people are able to purchase drugs with their income limit. It 
is very difficult to predict as to how poor people will be able 
to manage to purchase drugs if their prices are raised by 
200 or 300 times. Similarly, the farmers will be at receiving 
end and the foreign countries will have monopoly on 
seeds. The traditional system of agriculture is likely to 
suffer a severe setback. I, therefore, submit that the 
Government should ponder over it taking all these things 
into consideration. On behalf of my party, I oppose it and 
request the hon. Minister to withdraw it, 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, in a sequence to what I have already stated about the 
earlier Bill, through you I would again like to caution this 
Government that it should desist from framing such 
important laws by promulgating Ordinances time and again 
which have bearing on future and economy of this country 
because such attempts are in fact undemocratic and 
unconstitutional, though there is a provision in the 
constitution for issuing Ordinances, The former Lok Sabha 
Speaker Shri Maolankar had enumerated the 
circumstances which required promulgation of an 
Ordinance. He had explicit told and Mr, Nehru also had 
assured that Ordinances will be resorted to only in 
exceptional circumstances. It seems that the Government 
has signed it under the pressure of Dunkel, the GATT and 
the World Trade Organisation. I do not know what has 
blunted the wits of the Government that it has issued an 
Ordinance regarding Patent ignoring the interest of the 
people, It reads: 

"India is a signatory to the agreement on setting 
of the World Trade Organisation which aims at 

reducing the discrepancies in international trade 
and promoting the effective and adequate 
patronage of intellectual property rights, whiC;h 
includes contracts pertaining to the aspects 
related to trade of intellectual property rights" 

Its objectives have been stated as follows: 
"It has been signed with a view to promote public 
interest in socio-economic and industrial 
development of sectors of essential and of wider 
importance for the maintenance of public health 
and nuitrition". 

The phraseology of the draft is very high-sounding, but 
an objective analysis will make everything clear. Even 
since the proposal to amend patent act rented in air, and 
the Government signed it on the 1 st January, 1995, the 
prices of life saving drugs and other essential drugs are 
rising. In the name of patentization we would have to bow 
before to the world. Earlier, the formula of manufacturing 
process and producing process used to be prepared in 
America and our doctors used to formulate drugs on basis 
thereof. Those drugs were cheaper. Now we will be 
entrapped by America. We will fall in the American trap by 
using their pharmaceutical formula. First they used to 
manufacture drugs on the line of their formulae. Now they 
cannot do so because of the patentisation and by the 
foreign companies who would now demand millions and 
crores of rupees, therefor. If the drugs become costlier by 
lel/elling taxes: the country will be in a pitiable condition. 
Through you, therefore I would like to state that had the 
Government been really concerned about seeds, ayurvedic 
drugs or other indigenous drugs, it would have taken the 
Parliament into confidence before signing the GATI 
agreement and it would not have overlooked the public 
interest and not held the discussion inconclusively, The 
sentiments of those millions of people who had 
demonstrated were hurt by sending our representation and 
signing the GATI. Thereafter this drama is being enacted 
through the Ordinance. 

Mr. Chairman, Sir, you also hail from rural 
background. You know it I/ery well that earlier the rural 
peasants could develop any seeds in their fields as per 
their conveniences. If the seedling of the seeds was better, 
other also took it and commended the seedling. The 
farmers of our country are illiterate. They cannot 
understand the necessity of patenting their seeds. If 
America patents the seeds and brings them on Indian soil, 
the seeds will be very costly and it will be very unpleasant 
for farmers. It will create confusion here. The farmers will 
be faced with several problems here. Through you, I, 
therefore, would like to ask the Government whether it is 
prepared to patent the Ayurvedic drugs, Indian drugs 
based on the medical ethics of Charak and our Saints. 
Research can be held in Germany or America on our 
indigenous me.dicines-the medicines of cancer and others 
etc. 

So far as the seeds of our country are concerned, they 
suit our country'S climate. I, therefore, would like, to submit 
to the Government not to sacrifice the interests-' of the 
country. The confusion created among farmers is not a 
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confusion, It is rather a reality. Eminent thinkers are of the 
opinion that the law made regarding patent gives the 
testimony that the Governrnent has surrendered. Our 
interest should have been protected first The patentisation 
should have started in our country first. I would like to 
illustrate here. I read about neem in newspapers. The 
people in our country term neem u "Neem Narayan" is 
the neem is equivalent to God. As God is the Supreme 
protector of we all, so is the neem. It has certain inherent 
qualities which provide protection, the paste and other 
drugs .,. made with neem, and It is used as medicines 
also. H neem is also patented by America will It not mean 
that the farmers of our country will not be able to use even 
the datun of neem? Moreover, they wUl not be able to use 
even the leaves of the neem. This is the problem that is 
being created here. I, therefore would like to submit that by 
signing the agreement the Govemment has shown uHer 
disregard for the public opinion and it has not taken the 
opposition into confidence nor did it bother to consult all 
State Governments before signing It. The agriculture and 
forest are also their subjects. Now the Govemment is 
introducing patent law on the protext of safeguarding 
national interest. In this regard I would like to ask only this 
much as to why this was not done earlier. The interest of 
India should have been given top priority. 

I want to state that if there is any provision detrimental to 
self-respect of our country, It should be outright rejected. 
We are ready to suffer difficulties but we won't accept such 
humiliating provisions. 

"Mushkilen kab rok saki hain, age badhne walon ke. 
Badhayen Kab bandh Saki hain, mar kar jeene walen 
ko". 
I, therefore, submit that the entity of India should be 

recognised. In order 10 keep our economic dignity intact 
and to protect our sovereignty, the Govemment should 
hold talks with other countries. 

With these words I oppose the patent law. 

DR. LAXMI NARAYAN PANDEYA (Mandsaur): Mr. 
Chairman, Sir, I rise to support the motion disapproving 
this Ordinance and will express my views on it in brief. I 
have certain apprehensions about this Bill. It has been 
stated to abolish the Articie 39 of the original Patent Act in 
this BiD. I would like to seek categorical assurance from the 
hon. Minister whether its abolition would not adversely 
affect India's interest. It is a fact that India became a 
Member country of the World Trade Organisation and 
signed on agreement with it It is continuously increasing 
foreign pressure on the country and the Govemrnent is 
restored to introduce new Bills one after the another to 
enact laws. 

SIr, the Govemment has just adopted a law regarding 
tariff and thereafter It is going to adopt another one. I do 
not want to say much on economic policies. The citizens of 
India be they from Andhra Pradesh, Kamataka, 
Maharashtra or Gujarat or any other state, have rejected 
the new economic policy In this. perspective. It needs to be 
reviewed in this very perspective. Some senior leaders 

from treasury benches themselves have aiticised that 
economic policy very severely and have asked for its 
review. From this point of ... iew, the entire aspect should be 
given a second thought. So far as Patent Law is 
concemed. It is a fact that with the enforcement of this law 
the other sectors like agriculture and drugs and 
pharmaceuticals which were not covered under it so far, 
has been covered now and it is likely to affect agriculture 
sector in particular. 

Sir, the concem of farmers is but natural that they will 
be deprived of what they themselves grow. It will not affect 
agriculture and other things. Moreover. the experts of 
drugs and pharmaceutical sector are also expreSsing 
similar concern. The foreign countries are certainly belter 
much ahead in the field of the Research and development 
as compared to India. Moreover. they will talk something of 
this kind and seek exclusive licence for marketing in India 
after getting their drug processing formulae or drug 
products patentised and introduce them into our country. 
This will increase the prices of indigenous drugs not only 
by 2 or 4 per cent. but also even by 300 per cent. Its 
likelihood has been expressed by many persons. Many 
artides have been wriHen on it and many experts also 
have expressed their oPInion corroborating such 
apprehension. In such a situation I ask the hon. Minister to 
clarily it. It looks like a parallel system in which in our bid 
to take part in foreign trade, we are losing everything thai 
we possess. It is certain that all big countries are 
continuously losing their markets. Their goods are not sold 
there and they are dumping their goods in our country. it is 
apprehended that our industries, entrepreneurs, 
industrialists and researchers will be disheartened and 
foreigners will bring their goods to our country they will 
make India their market and take our capital with them. It, 
therefore necessitates a darification. 

Sir. I do not want to speak much. I have expressed my 
two or three apprehensions. I want the hon. Minister of 
Finance dispel my apprehensions and give a dear reply. 

DR. RAM KRISHNA KUSMARIA (Oamoh): Mr. 
Chairman, Sir, this Patents (Amendment) Bill, 1995 has 
been introduced here to decide how the GATT agreement 
should be implemented in the country. No discussion has 
been held in this regard as to what kind of impact it is 
going to have on the poor people and farmers of this 
country. The time limit of 5 years made in the Patents Act, 
1970 has been increased in this law. Now, the big 
countries, who have laboratories, technicians. etc. will be 
able to get their new discoveries patented through Trade 
Related Aspects of Intellectual Property Rights. As Shri 
Rasa Singh Rawat was just saying that our Rishis-Munis 
f:lave also made several discoveries and prepared several 
formulae and the whole world is reaping its fruits. These 
should also have been patented and our country should 
have received its royalty but our people or the Government 
never thought of that and as a result thereof they are 
developing hegemonistic attitude by plagiarizing our 
formulae and geUing them patented. The condition today is 
such that the poor people who were already finding it 
difficuH to buy life-saving drugs, will now find it impossible 
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to get them. This law is going to benefit only those foreign 
companies which . are equipped with sophisticated 
laboratories and technicians and have the latest know-how. 
The poor farmer of our country is not adept at it and it 
would lead to' the misutilization of these laws and 
exploitation of the poor people. Our poor people will face 
'lreat hardships and farmers will find scarcity of seeds as 
wr would not be in a position to use the seeds produced 
hi the farmers. That is why. it is my submission that the 
Government should withdraw this Bill in the interest of the 
people of the country and to defend the existence of the 
country. 

SHRI ASHOKRAO ANANDRAO DESHMUKH 
(Parbhani); Sir. I feel the introduction of this Patents Bill is 
ill-timed because it had been promised by you that first the 
sui generis system would be adopted only U,en the 
Produce Patent Act would be introduced. TillS would be 
proper. I would like to say one thing regarding the 
intellectual property rights. preparation of medicines and 
their patenting. All the developed countries have already 
got their discoveries patented some 10 years back. There 
is need to protect the genes of wild species. Whether it is 
Vindhya mountain, or plains. or hilly area. all these Wild 
Species are needed to be protected. The Government had 
promised and we kept supporting it and suggesting that it 
would be better to have sui-generis system. That is why 
the whole House had supported it. I would prefer if Sui-
generis system is brought before this Bill. I feel that this Bill 
does not protect the wild species. First. these should be 
protected. Secondly, they should receive the royalty of aU 
the research work conducted in the university, all the 
prepared species, their research, all the plants made, and 
the subsequent research undertaken in that regard. The 
Government should bring a Bill in the House on it first. 

Secondly. we have basmati rice and they can mix 
Magene in it and claim it to be their own. An Act should 
also be made on it. It should cover all the hybrids and you 
are aware that product is made by patent chemicals. That 
is why I feel that we should make a separate gene bank 
for all the mountains and all the medicinal herbs on them 
only then it becomes necessary to pass this Bill. 

Sir, I would like to submit to the Government, through 
you, that the Government should withdraw this Bill and we 
will support it only when a new revised Bill is introduced in 
the House for discuSSion. 

17.57 hrs. 
[English] 

PAPERS LAID ON THE TABLE 
Notifications under customs Tariff Act, 1975 
THE MINISTER OF FINANCE (SHRI MANMOHAN 

SINGH): Sir, on behalf of Shri ,M.V. Chandrashekhara 
Murthy, I beg to lay on the Table a ropy each of the 

• following notifications (Hindi and English versions) issueO 
under Section 9 A of the Customs Tariff Act, 1975:-

(1) Notificalion No. 74195-Customs published in 
Gazette of India dated the 20th March, 1995 together 
w!th an explanatory memorandum seeking to impose 
provisional anti-dumping duty on Theophylline and 

caffeine exported from the People's Republic of 
China at the rate of Rupees one hundred and eight 
and Rupees one hundred and one per kilogram 
respectively. 
(2) Notification No. 75195-Customs published in 
Gazette of India dated the 20th March, 1995 together 
with an explanatory memorandum seeking to imoose 
provisional anti-dumping duty on 3, 4, 5 Trimethoxy 
Benzaldehyde exported from the People's Republic 
of China at the rate of Rupees two hundred and 
thirty-seven per kilogram 

17.58 hrs. 
[English] 

[Placed in Library, See No L T 71141951 

STATUTORY RESOLUTION RE: DISAPPROVAL OF THE 
PATENTS (AMENDMENT) ORDINANCE AND 

PATENTS (AMENDMENT) BILL-CONTO 
THE MINISTER OF STATE IN THE MINISTRY OF 

INDUSTRY (DEPARTMENT OF SMALL SCALE 
INDUSTRIES AND AGRO AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM): Sir, I am very much grateful 
to the han. Members for taking part in the discussion and 
for their valuable suggestions. observations and comments 
on the Bill. 

The Patents (Amendment) Bill, 1995 was introduced to 
meet our obligations under an agreement for estabishing 
the World Trade Organisation, which includes the 
agreement on Trade Related Aspects of Intellectual 
Property Rights. While meeting our obligations under the 
agreement. the Bill also seeks to provide safeguards to 
protect the interests of the Indian consumers and 
inventors. 

A lot of apprehensions have been raised and a lot ot 
Members have asked why the Government had brought an 
Ordinance instead of coming to the House straight. I would 
like to explain it briefly. On the conclusion of the 
agreement, the Goverment initiated steps tl) fulfill our 
obligations. An expert group was set up to consider the 
issues and to suggest necessary Amendments to the 
Patents Act; various views were considered. il was also 
examined whether it was necessary to make some 
Amendments to the Act or to restrict ourselves to amend 
the rules and issue administrative instructions. The matter 
was considered in depth, in consultation with the Law 
Ministry. This exerr:ise took time. After due deliberations, it 
was decided that the Patents Act, 1970 would have to be 
amended to meet our obligations. As we were required to 
make the Amendments before the constitution of the World 
Trade Organisation, that is 1st January, 1995~ and as 
Parliament was not in SeSSion at that time, an Ordinance 
had to be promulgated on 31st December, 1994 amending 
the Patents Act, 1970. 
18.00 hrs, 

Sir, coming to the Trade Related Intellectual Property 
Agreements, it prescribes the minimum standards to be 
adopted by the parties concerned. In respect of patents, a 
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transition period of five years is available to all the 
. dcMtIopIng countries to give effect to the proYisionl of 

the TRIPS Agreements. Moreover, the countries !hat 
sID not proyIde product patents in certain areas can 
avail of the further transition period of five years. 
NcstwIlhslanding the transition period as mentioned, one 
of the obligations I.I1der the TRIPS Agreement was to 
provide for filing applications with effect from the 1 It 
of January 1995 ..... (lnterruptions) 

SOME HON. MEMBERS: Sir, the time Ie 
over ..... (/nterruption) 

MGlPF-470 LSS/95-670. 

MR. CHAIRMAN: I seek the consent. of the 
House as to whether the lime 01 the house should 
be extended or nc:L .... (lnterruptions) 

SOME HON. MEMBERS: It can be taken up 
tomorrow ..•... (Interruptions) 

MR. CHAIRMAN: Okay. The House stands 
adjoumed. 
18.01 hra. 

The Laic Sabha then adjoumed till Eleven 01 the 
Clock on Tuesday, Marcil 21, 19951Pha1QUf1S 30, 
1916 (Saka) 
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